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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  March  J0,  1976]  Phalguna  19,
 7697  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 |  Mr.  SPraker  fn  the  Chair  |

 ORAL  ANSWERS  TO  QUESTIONS

 Modi  Spinning  and  Weaving  Company  Limited

 +
 #431  SHRI  SHARDA  NAND

 SHRI  SURAJ  BHAN

 Will  the  Minister  of  INDUSTRIAL
 DEVLOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  the  specific  complaints  received  by
 Government  against  the  Modi  Spinning  and
 Weaving  Co.  Limited  in  the  last  three  years:

 (hy  the  details  of  the  inspection  report
 made  under  section  209  (a)  of  the  Compa-
 nies  Act;

 (c)  the  action  taken  by  Government
 against  the  company  on  the  basis  of  the
 report:

 (d)  whether  Government  have  colle-
 cted  the  information  in  respect  of  this  comp- any  regarding  the  amount  of  donation  given to  Congress  Party  during  969  ;  and

 (e)  if  so,  the  amount  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP- ANY  AFFAIRS  (SHRI  RAGHUNATHA
 RBDDY)  :  (a)  to  (०),  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement

 (a)  No  specific  complaints  have  been  re-
 ceived  by  Government  in  the  Department  of
 Company  Affairs  against  Mody  Spinning  &
 Weaving  Mills  Co.  Limited  during  the  last
 three  years.  However,  the  Company  has,  con-
 sequent  upon  the  termination  on  31.12.1969
 of  the  Managing  Agency  of  R.  B.  Gujarmal
 Modi  &  Bros.  Private  Limited,  submitted
 for  approval  of  the  Company  Law  Board  a
 proposal  for  the  appointment  of  six  Manag-
 ing  Directors.  Four  objections  to  the  said
 proposal  have  been  received  and  the  Com-
 pany  Law  Board  has  not  yel  taken  any
 decision  on  the  application  of  the  Company.

 (b)  The  inspection  of  the  Company
 under  Section  209  (4)  of  the  Companies  Act
 is  on  hand  and  is  expected  to  be
 completed  shortly.

 (c)  Does  not  aries  at  this  stage.
 (d)  and  (e).  Information  in  respect

 of  donations  made  to  political  parties  is
 obtained  from  the  published  balance  sheets
 and  profit  and  loss  accounts  of  companies.
 The  financial  year  of  Messrs  Modi  Spinning
 and  Weaving  Co.  Lid.  ends  on  30th  April
 every  year.  The  published  Balance  Sheet  and
 Profit  and  Loss  Account  of  the  Company  for
 the  year  ended  30th  April,  969  disclosed
 adonation  of  Rs.  67,I00  to  the  Congress
 Party.  Information  about  donations,  if  any,
 made  after  30th  April  969  is  not  yet  avai-
 lable  with  the  Government.

 aft  erearren  :  जो  विवरण  समा  पटल  पर
 रखा  गया  है  उस  में  हन्होंने  कहा  हैं  कि  इस  कम्पनी
 के  खिलाफ  कोई  शिकायत  नहीं  मिली  है  1
 25  नवस्बर,  los  को  श्री  कबरलाल  गुप्त  के

 प्रश्न  के  माग  (घ)  में  इन्होंने  स्वीकार  किया  था
 कि  इस  कम्पनी  के  विर्द्ध  कम्पनी  अधिनियम  के
 अन्तर्गत  कुछ  शिकायतें  प्राप्त  हुई  हैं।  पहली  बात
 तो  मैं  यह  जानना  चाहता  हूं  की  कौन  सा  मंत्री
 महोदय  का  स्टेटमेंट  सही  है  ?
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 दूसरी  बात  यह  है  कि  इस  कम्पनी  के  द्वारा
 सरकारी  कांग्रेस  को  सब  से  पहले  |  लाख  29

 हजार  750  रूपये  ्वन्दे  के  रूप  में  दिये  गये  |
 उसके  बाद  75  हजार  रूपये  दिये  गये  फिर
 67,l00  दिये  गए  1  सरकारी  कांग्रेस  के  एजेंट

 के  तौर  पर  भी  यह  करनी  काम  करती  है
 और  च्चन्दे  दिछवाती  है।  क्‍या  इसी  कारण  से
 इस  कम्पनी  के  खिलाफ--

 अध्यक्ष  महोबय  :  आप  तो  भाषण  करने  लग
 गए  |  प्रहन  करें  |

 क्री  हारबानस्थ  :  यह  कम्पनी  बहुत  घोटाला
 करे  रही  हैं  -  वनस्पति  धी  इसने  गायब  कर  दिया
 है।  चीनी  का  ब्लैक  करती  है  ।  इस  सब  को  ले
 कर  इस  कम्पनी  के  बारे  में  जनता  में  श्रम  फैला

 हुआ  है  जो  जांच  कमीदान  बैठा  हुआ  हैं  क्या  उसने
 अपनी  रिपोट  दे  दी  है  या  नहीं  ?  जनता  में  यह
 भ्रम  फैला  हुआ  है  कि  नं.  कि  यह  कम्पनी  सरकारी
 कांग्रेस  क ेलिए  चन्दे  इकटठे  करती  है  इस  वास्ते
 कमीशन  रिपोर्ट  नहीं  दे  रहा  हैं|  मैं  जानता  चाहता
 हैं  कि  क्‍या  मंत्री  महोदय  सी.बी.आई.  के  द्वारा  यह
 जांच  करवाने  के  लिए  राजी  हैं  ताकि  जनता  के
 मन  में  जो  भ्रम  है  वह  दूर  हो  ?

 SHRI  RAGHUNATHA  REDDY
 The  first  part  of  the  question  was  about  the
 i  tency  in  the  s  made  by  the
 Government.  I  respectfully  submit  that  there
 is  no  inconsistency  because  this  question
 refers  to  complaints  received  during  the  last
 three  years.  The  complain.s  were  earlier.  So
 both  the  statements  are  correct.

 Another  question  was  about  donations
 given  by  this  Company  fo  the  Congress
 Party.  The  hon.  Member  himself  stated  that
 the  amount  is  Rs.  67,000.  So,  I  need  not
 repeat  it.

 The  third  quertion  is  abovt  the  inspec-
 tion  report.  The  ion  report  is  expected
 to  be  ready  by  the  end  of  next  month.

 aft  क्षारदानस्व  :  सी  .बी.आई.  के  ब्वारा  जांच
 कराते  में  सरकार  को  कौन  सी  कठिनाई  हैं  ?  मेरी
 जानकारी  में  यह  आया  हैं  कि  २५  लाल  दुपया

 MARCH  10,  i970  Oral  Answers  4

 अभी  अभी  इस  कम्पनी  ने  सरकारी  कांग्रेस  को
 दिया  है  चन्दे  के  रूप  में  ?

 SHRI  RAGHUNATHA  REDDY
 The  inspection  report  is  expected  to  be  sub-
 mitted  by  the  end  of  next  month.  Without
 going  through  the  findings  of  the  inspec
 tion  report  [  cannot  say  anything  now.

 श्री  शारवानन्द  :  जब  इस  कम्पनी  के
 खिलाफ  जांच  चल  रही  है  तो  क्या  उभर  जांच
 के  चलते  इसको  नए  लाइसेंस  भी  कोई  दिये  गये
 हैं,  यदि  हां,  तो  उन  नए  लाइसेंसों  को  देने  का
 आधार  क्या  है  ?

 इसी  कम्पनी  के  डायरेक्टर  को  अभी  अभी
 पद्मविमूषण  की  उपाधि  भी  भिली  है।  इस
 तरह  से  ब्लेक  माकिट  करने  वालों  को  आप  दुम
 विभूषण  कि  उपाधि  देते  हैं  और  दूसरी  तरफ  नए
 नए  लाईसेंस  देते  हैं,  इसका  कारण  कया  है?

 अध्यक्ष  महोदय  :  जो  व्यक्ति  यहां  हाजिर
 नहीं  है,  उसके  बारे  में  इस  तरह  के  शब्द  इस्तेमाल
 किये  जायें,  इसकी  रूलज  इजाजत  नहीं  देते  है  ।

 क्री  हुकम  द  कछुवाय  :  कई  बार  सदन
 में  आरोप  लगाये  गये  हैं  और  सरकार  ने  वचन  भी
 दिया  है  कि  जांच  करायेंगे  t

 श्री  शारबामंद  :  पिछले  तीन  सालों  में
 सरकार  ने  कौन  कौन  से  नए  लाईसेंस  इस  कम्पनी
 को  दिये  हैं  और  मविष्य  में  जबतक  जांच  न  हो  जाए
 तब  तक  क्या  आप  निर्णय  करेंगे,  की  उनको  कोई
 लाईसेंस  नहीं  दिये  जायेंगे  ?

 SHRI  RAGHUNATTHA  REDDY  :
 About  the  number  of  licences  given  I  would
 Tequest  for  notice  of  a  fresh  question.

 SHRI  KANWAR  LAL  GUPTA  :  Ona
 point  of  order,  Sir.  I  asked  a  question  in
 December  969  in  reply  to  which  he  had  said
 that  a  particular  licence  had  been  issued.
 Now  he  wants  notice  for  that.  It  is  really
 strange.  He  has  already  given  a  reply;  |  have
 got  that  answer  with  me

 MR.  SPEAKER  :  Then,  what  is  the
 point  in  asking  the  same  question  7
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 SHRIKANWAR  LAL  GUPTA:  He
 it  intentionally  evading  the  anrwer.  Two  or
 three  licences  have  been  given  to  him  because
 he  had  paid  donation  to  them.  That  is  a  fact.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  Such"an  allegation  is  entirely
 baseless  and  without  any  truth...  (Juferrup-
 tion).  There  is  no  basis  whal  so  ever  in  the
 allegation  that  any  licence  has  been  given
 because  donation  has  been  given  to  the
 Congress  organisation.  As  the  hon.  Member
 says,  he  has  information  with  him  that  two
 Or  three  licerices  have  been  given.  My  hon.
 friend  wanted  to  say  that  he  has  not  got  the
 details  and  therefore,  a  separate  question
 should  be  asked,

 SHRI  RANGA  :  There  is  a  further
 question.  After  this  inquiry  had  been  ordered,
 have  any  fresh  licences  been  given  to  the
 same  fiem  7

 SHRI  F.  A.  AHMED:  This  is  an
 ordinary  inquiry  under  section  209  of  the
 Company  Law  Act  and  until  and  unless
 there  is  Prima  facie  case  to  show  that  there
 is  anything  wrong,  no  such  assurance  can  be
 given.

 at  स्रज  भान  :  मोदी  साहब  मजदूरों  के
 बहुत  खिलाफ  हैं,  उनके  बड़े  विरोधी  हैं।  उनके
 नाक  में  इन्होने  दम  कर  रखा  है--

 झष्यकष  महोदय  :  मैं  भाषण  की  इजाजत
 नहीं  दे  सकता  |  आप  सवाल  ही  करें  ।

 शी  सरज  भाग  :  मोदी  तगर  के  मजहूरों
 की  मांग  है  कि  वहां  नगर  पालिका  हो  |  उस
 मांग  का  गला  भोंटा  जा  रहा  है।  तगर  पालिका
 स्थापित  करने  की  मांग  को  वह  नहीं  मानना
 चाहते  हैं  1

 आपने  स्टेटमेंट  में  कहा  है  कि  कम्पनी  ने  जो
 प्रपोजल्ज  दी  थी  उन  पर  चार  आब्जेक्धंस  आई
 हैं  ।  वे  आबर्जक्यांस्‌  क्‍या  हैं  ?  साथ  हूं  मोदनिगर
 में  नगर  पालिका  कब  तक  आप  स्थापित  कराने  की
 व्यवस्था  करेंगे  ?
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 SHRI  RAGHUNATHA  REDDY  :
 The  Company,  on  the  eve  of  abolition  of
 managing  agency,  for  the  purpose  of  chang-
 ing  the  form  of  management  had  submitted
 certain  proposals  for  the  appointment  of
 managing  directors,  their  remuneration  and
 other  matters  connected  therewith.  Objec-
 tions  had  been  raised  with  regard  to  remune
 ration  and  o'her  matters  in  fact,  the  Life
 Insurance  Corporation  itself  had  raised  a
 number  of  objections.  Other  persons  also  have
 raised  objections.  The  entire  matter  is  being
 considered  by  the  Company  Law  Board
 which  is  a  statutory  body  under  the  Act.

 भ्रो  सूरज  भान  :  नगनपालिका  की  स्थापना
 के;  बारे  में  कुछ  नहीं  कहा  है  ।

 SHRI  RAGHUNATHA  REDDY  :  The
 question  of  Constitution  of  a  municipality
 does  not  arise  under  this  question.

 श्री  रघुवीर  सिंह  शास्त्री  :  क्‍या  सरकार  को
 यह  मालूम  है  कि  इस  कम्पनी  ने  किसानों  की

 बहुत  उपजाऊ  और  कीमती  जमीन  बड़े  पैमाने  पर
 कारखानों  और  कालोनीज  के  नाम  से  एक्वायर
 कर  ली  है  और  उन  जमीनों  पर  यह  कम्पनी
 खेती  करवा  रह  है,  बाग  इसने  लगवा  रखे  हैं
 और  अपनी  कोठियां  बना  रही  है  ?

 MR.  SPEAKER  :  You  should  thank
 him  for  the  information.

 SHRI  RAGHUNATHA  REDDY  :
 Yes,  he  is  giving  the  information.

 sit  सहाराज  सिह  भारती  :  अध्यक्ष  महोदय,
 में  जानना  चाहता  हूंकि  मोदी  कपड़ा  भिल  के
 सिलसिले  में  पुलिस  फायरिंग  की  जूडिशियल
 एन्क्वायरी  की  गई  थी  और  उसकी  जो  रपट  वी
 गई  है  जूडिशियल  एन्कयायरी  की,  क्या  यह  सच
 है  कि  उस  के  अन्दर  इन  मिलों  के  ऊपर  बहुत
 आरोप  लगाए  गए  हैं  कानून  की  अवहेलना  के
 और  गड़बड़ी  के,  इस  तरह  के  बहुत  से  आरोप  उस
 पर  लगाए  हैं  और  शायद  इसीलिये  सरकार  इस
 रिपोर्ट  को  शाया  नहीं  कर  रही है  ?

 SHRI  RAGHUNATHA  REDDY  :  That
 cannot  ari.e  out  of  this.  (/nierruptions)
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 SHRI  S.  M.  BANERJEE:  I  rise  on
 ‘a  point  of  order.  Many  questions  have  been
 asked  by  hon.  Members  on  this  side
 and  on  that  side  about  the  vari-
 ous  serious  complaints  against  this  particular
 Modi  concern.  Whether  some  inquiry  is
 being  instituted  or  not  was  a  simple  question.
 The  hon.  Minister  should  have  replied,  yes
 orno.  Now,  there  isthe  Sarkar  Commis-
 sion  of  Enquiry.  Sir,  we  want  your  guidance
 in  this  matter.  You  should  protect  our
 interests...

 MR.  SPEAKER  :  I  am  not  to  protect
 the  interests  out  of  the  way.

 SHRI  S.  M.  BANERJEE  :  We  want
 your  guidance  whether  it  is  open  to  the
 Minister  to  evade  the  question.

 MR.  SPEAKER  :  He  is  not  evading  it.

 SHRI  Ss.  M.  BANERJEE  :  Many
 business  houses  are  under  investigation.

 ‘The  question  asked  was  whether  Modi
 concern  will  also  be  included  in  it.  Let  him
 ‘bay,  Yes  छा  no.

 SHRI  P.  GOPALAN  :  It  was  reported
 recently  that  the  Prime  Minister  paid  a
 visit  to  Modinagar  where  she  was  given  a
 colourful  and  grand  receiption,  the  entire
 expenditure  of  which  is  reported  to  have  been
 borne  by  the  Modi  concern....

 MR.  SPEAKER:  How  does  it  arise
 out  of  this  Question  ?  |  am  sorry  I  cannot
 allow  that...  (/nferruptions)

 SHRI  ए,  GOPALAN  :  The  Local
 Congress  party  is  controlled  by  the  Syndicate.
 Mr.  Modi  took  the  pains  himssif  to  orga-
 nise  this  grand  reception.  I  would  like  to
 know  from  the  hon,  Minister  whether  this
 new-found  political  enthusiasm  of  Mr.  Modi
 isthe  result  of  a  dirty  deal  between  this
 Government  and  the  Modi  concern  and  that
 the  complaints  brought  against  the  Modi
 Spinning  aad  Weaving  Company  Ltd.  will
 be  hushed  up  by  this  Government.

 SHRI  RAGHUNATHA  REDDY
 Under  the  Company  Law,  an  inspection
 team  had  gone  and  their  report  is  oxpected
 to  be  submitted.  The  allegations  are  denied.
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 शी.  सरब  पांडेय  :  में  यह  जानना  चाहता
 हैं  कि  आज  से  तीन  साले  पहले  सरकार  को  इस
 कम्पनी  के  बे  में  क्या  शिकायतें  मिली  थीं  भौर
 दूसरा  सवाल  यह  कि  बिरला  और  दूसरी
 कम्पनियों  के  खिलाफ  जो  सरकार  ने
 कमीशन  बनाया  उसमें  मोदी  को  इन्क्लूड  कर
 रहे  हैं  या  नहीं  कर  रहे  हैं  ?

 अध्यक्ष  महोदय  :  यह॑  सवाल  कहां  इस  में
 आता  है  ee  (व्यवधान )

 You  canno:  force  me  to  make  every-
 thing  relevant,

 SHRI  S.  M.  BANERJEE  :  Why  has
 the  Modi  concern  been  excluded  ?
 CUnterruptions)  Itis  a  relevant  question,

 MR.  SPEAKER  :  It  is  a  relevant
 question  ?  (Jnferruptions)  The  question  asked
 is  about  specific  complaint:  received  and  he
 has  said  that  an  enquiry  is  already  there.
 What  else  do  you  want  ?

 श्रों  कंबरलाल  गुप्त  :  तीन  साल  पहले  क्या
 कम्प्लेन्ट  थी,  यह  वह  जानना  चाहते  हैं  ।

 अध्यक्ष  महोवय  :  ाप  बैठियें,  ay  के  दो
 साथी  सवाल  पूछ  चुके  हैं  ।

 शी  कंबरलाल  गुप्त  :  यह-जवाब  ईवेड  कर
 रहे  हैं  -  तीन  साल  पहले  की  बताएं  ।

 तर  F.A.  AHMED:  May  I-Juat  clarify
 the  entire  position  ?  The  question  asked  is
 whether  during  the  last  three  years  there  have
 been  any  complaints  ‘against  this  particular
 Company  and  we  have  replied  that.  there  was
 no  complaint  against  the  particular  Comp-
 any  during  the  last  three  years.  But  when
 they  applied  to  us,  after  the  managing  agency
 ceased,  for  the  appointment  of  six
 managing  directors,  then  certain  complaints
 wore  received  and  those  complaints  are  utider
 consideration.  (/nterruptions)

 SHRI  RANGA  What  are  those
 Complaints  ?
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 SHRI  F.  A.  AHMED  :  I  can  give
 the  details,

 SHRI  S.  M.  BANERJEE  :  What
 about  the  second  part  of  the  question  ?
 Why  has  the  Modi  concern  been  ex-
 cluded  from  the  Sarkar  Commission  of
 Enquiry  2?  (nterruptions)

 SHRI  KANWAR  LAL  GUPTA  :
 This  is  a  relevant  question.  Mr.  Raghu-
 natha  Reddy  said  Vhat  there  were  certain
 complaints  before.  The  hon.  Member
 has  asked  what  are  those  complaints.  He
 had  said  that  there  were  some  complaints
 three  —s- years  back.  What  are  those
 complaints  ?

 SHRI  F.  A.  AHMED  :  I  am  not
 ading.  (/nterruptions)  Please  see  your

 question.  Your  question  is  about  the
 specific  complaints  received  by  Government
 againts  the  Modi  Spinning  and  Weaving  Co.
 Ltd.  inthe  last  three  years.  We  said,  ‘No’
 What  actually  happened  is  that  towards  the
 end  of  the  year  the  Managing  Agency
 system  ceased  end  on  the  ceasing  of  the
 Managing  Agency  system,  they  sent  us

 PHALGUNA  Vy,  189!  (SAKA)  Oral  Answers  10,

 Rattan  (०...  Bhatia.  He  said  that  the  pro-
 posal  is  against  the  interests  of  the  share- holdets  of  the  companies.  The  third  is
 from  Shri  D.  5S.  Venkataraman.  He  says that  the  proposed  Directors  are  close  relatives
 and,  therefore,  any  malpractice  will  not  per- colate  to  the  Board.  The  fourth  obyection is  from  Shri  Thakur  Dass  Kathuria  that-no
 case  has  been  made  out  for  six  Managing Directors.  All  these  matters  are  Pending before  the  Board  and  the  Board  will  take.a
 decision.

 SHRI  5,  M.  BANERJEE  :
 on  a  point  of  order.

 Sir,  I  raise

 MR.  SPEAKER  :  There  is  no  point  of
 order  during  Question  Hour.

 SHRI  S.  M.  BANERJEE  :  |  always
 keep  mum,  Sir.  This  is  a  pertinent  question as  to  what  were  the  complaints  recoived
 against  the  Modi  Spinning  and  Weaving  Co.
 during  the  last  three  years  to  which  the  hon.
 Minister  has  :eplied  ‘No’.

 The  second  question  was  :  when  a  Com-
 mission  known  as  Sarkar  Commission  has
 been  estublished  to  inquire  inte  certain
 business  houses  including  Birlas,  Singhanias names  of  six  Directors  to  be  appointed  for

 these  various  companies.  (dnterruptions).

 भरी  कंचरलाल  गुप्त  :  अध्यक्ष  महादव,  यह
 तो  इस  ध_वाल  का  जवाब  इन्होंने  दे  दिया  |  अब
 यह  पूछना  चाहते  हैं  कि  तीन  साल  पहले  की  क्‍या
 कम्प्लेंट  है  ?

 MR.  SPEAKER  :  If  he  is  in  a  posi-
 stion  to  answer,  I  do  not  mind  if  he
 answers  it.

 SHRI  F.  A.  AHMED  :  Will  the  hon.
 Member  please  hear  me  to  clarify  the  whole
 position  ?  Mr.  Ranga  has  asked  a  question
 and  I'am  replying  to  his  question.  .Four
 objections  were  received  with  regard  to  the
 appointment  of  Managing  Directors.  One.
 as  has  been  pointed  out  by  my  friend,  is
 from  the  LIC.  They  have  raised  the  objec-

 ‘tien  thatthe  remuneration  be  suitably  fixed
 on  the  basis  of  the  guidelines  recently  issued
 by  the  Government  of  India  and  not  on  the
 ‘basis  cf  the  salaries  they  have  asked  for.
 That  is  one  party.  Another  is  Mr.  Prem

 why  this  particular  house  of  Modis  has  been
 excluded  and  whether  they  are  going  to  in-
 clude  them  also.  That  is  a  specific  question
 and  the  hon.  Member  is  ontitled  to  know  it
 from  the  Minister.

 MR.  SPEAKER  :  The  question  about
 inclusion  or  exclusion  from  Birlas  house
 Inquiry...

 SHRI  5.  M.  BANERJEE  :  Not  Birlas
 inquiry,  Sir,  That  is  no  more  Birlas  House
 inquiry.  That  is  to  inquire  into  many  busi-
 ness  Houses.

 MR.  SPEAKER  ;  If  the  Minister  is
 in  a  position  to  answer,  that  is  all  right.

 SHRI  RAGHUNATHA  REDDY  :  The
 first  question  relates  to  complaints  received
 during  the  last  three  years.  Certain  complai-
 nts  were  made  against  the  selling  arrange-
 ments  made  by  the  campanies.  Details  of  the
 selling  arrangements  were  obtained  from  the
 company  and  they  were  examined  under  Sec.
 ‘294  of  the  Companies  Acc.
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 Regarding  the  second  question  .the  not-
 ification  issued  relating  to  the  Sarkar  Comm-
 ission  with  terms  of  reference  has  been  sup-
 plied  to  the  Members  and  it  is  for  them
 .0  interpret  it.

 SHRI  S.  M.  BANERJEE  :  What  is  this
 answer,  Sir  ?

 The  question  is  is  the  Modi  house
 included  or  not  ?

 |  am  speaking  in  plain  English.  If  he
 wants,  he  can  speak  in  English  or  Bengali.

 MR,  SPEAKER  :  You  must  know  the
 Rules.  He  said  that  the  notification  is  there.

 भ्री  हुकम  चंद  कछवाय  :  अध्यक्ष  महोदय,
 मैं  कितनी  बार  खड़ा  हुआ  ?  मैंने  आपको  इस  के
 लिए  बिटटी  भी  लिखी  है।  मेरे  पास  काफी
 जानकारी  है,  में  उस  क्षेत्र  स  होकर  आया  हूं  ।
 आप  मुझे  सवाल  क्यों  नहीं  पूछने  देते  हैं  1

 MR.  SPEAKER  :  Two  Members  from
 your  party  have  already  asked  questions.

 Next  question,

 जी  हुकम  चंद  कछवाय  :  आप  चाहते  है  कि
 मोदी  का  और  सरकार  का  जो  संबंध  है  वह
 हाउस  के  अन्दर  खुले  नहीं  ?  आप  मुझे  पहले
 जबाब  दीजिए  इसका

 Agreement  between  West  German  Firm  and
 Hindustan  Machine  Tools  Lid.

 +
 *332.  SHRI  CHENGALRAYA

 NAIDU.
 SHRI  MAYAVAN.
 SHRI  DHANDAPANI.
 SHRI  N.  R.  LASKAR.
 SHRI  SAMINATHAN.

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  Whether  it  is  a  fact  that  the  Hindu-
 stan  Machine  Tvols  Ltd.  and  West  German
 Firm  M/s.  Hermann  kolb  have  signed  an
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 agreement  for  the  exchange  of  technical  pers-
 onnel  to  achieve  optimum  utilisation  of
 specialised  skills  of  both  the  firms;

 (b)  if  so,  the  main  features  of  this  agr-
 eement;  and

 (c)  how  far  the  agreement  will  help  the
 Hindustan  Machine  Tools  Lid.  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP
 ANY  AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  to  (c).  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement

 (a)  to  (cy.  A  memorandum  of  under-
 standing  between  Messrs.  Hermann  Kolb,
 Koeln  of  the  Fedral  Republic  of  Germany
 and  Hinudsian  Machine  Tools  was  signed  on
 23rd  January,  1970.  This  memorandum  of
 understanding  provides  for  (iy  joint
 devel  and  facture  of  heavier  and
 sophisticated  radial  drills.  (ii)  progressive
 take  over  of  manufacture  of  the  basic
 machine  tool  portion  of  Kolb  Numerically
 comrolled  drilling  machines  and  (iiiy  exc-
 hang  of  technical  personnel,  between  Messrs.
 Hermann  Kolb  and  Hindustan  Machine
 Tools  for  achieving  optimum  uilisalion  of
 specialised  skills  of  both  the  parties.  This
 arrangement  will  promote  the  sale  of  radial
 drills  in  the  export  market  as  the  designs
 will  be  reviewed  jointly  by  both  the  parties
 to  up-date  the  product.

 अध्यक्ष  महोदय  :  माननीय  सदस्य  की  कोई
 चिट॒ठी  मेरे  सामने  नही  आई  है  ।  श्री  नायडू  ।
 (व्यवधान  )

 क्रो  हुकम  नन  कछबाय  :  क्‍या  आप  चाहते
 हैं  कि  यहां  पर  मोदी  की  पोल  न  खुले  ?  क्‍या
 आप  सरकार  की  मदद  कर  'रहे  है?  मूझे
 सवाल  पूछने  दीजिए  ।  (व्यवधान)

 SHRI  SHRI  CHAND  GOYAL  :  Kin
 diy  give  him  an  opportunity.  please  give  him
 an  opportunity  to  ask  a  question.

 MR.  SPEAKER  :  I  am  Sorry;  have
 called  the  next  Question,  a
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 श्री  हुकम  चन्द  कछ्ुबाय  :  मुझे  सवाल  पूछने
 दिया  जाये  ।  (व्यवधान)

 MR.  SPEAKER  :  I  am  sorry;  Iam  not
 allowing  it.

 श्री  हुकम  चन्द  कछबाय  :  क्‍यों  नहीं  एलाऊ
 किया  है  ?  मैने  इस  बारे  में  आपको  चिट्ठी  लिखी
 है।  आप  मुझे  इसका  जवाब  दीजिए  |

 MR.  SPEAKER  :  Two  Members  of
 your  party  have  already  asked  questions.  ॥
 am  not  allowing  you.  (Interruptions)
 Two  Members  of  your  party  have  already
 been  allowed.

 करी  हुकम  चन्‍्द  कछवाय  :  उस  से  क्‍या  मत-
 लब है  ।  उन  दो  सदस्यों  ने  सवाल  का  नोटिस
 दिया  है  |  t  उस  पर  सप्लीमेंटरी  पूछना
 चाहता  हूं  ।

 अध्यक्ष  महोदय  :  मुझे  अफसोस  के  साथ
 कहना  पड़ता  है  कि.  (  व्यवधान  )

 श्री,  हुकम  चन्द  कछूवाय  :  मुझे  आ।  से  ज्यादा

 दुख  है  कि.  ne  ee  (ध्यवधान )
 MR.  SPEAKER  ;  By  mere  shouting

 you  will  only  get  my  resistance.

 Shouting  will  not  help  you  at  all.  I  will
 not  allow  yuu.

 मुझे  आप  को  नेम  करना  पड़ेगा  ।

 प्श्ी  हुकम  ष्बन्य  कछबवाय  :  आखिर  कारण
 क्‍या  है  कि  आप  मुझे  सवाल  नहीं  पूछने  देते  हैं  ?
 (ध्यवभान)  क्‍या  आप  चाहते  है  कि  मैं  कोई
 सवाल  नप्र्छूं  और  यहां  पर  चु+चाप  बैठा  |  ?
 (  ब्यवधान )

 MR.SPEAKER  :  I  have  to  name  you.  I
 am  going  to  name  you.

 भी  हुकन  मद  कछवाय  :  आप  हस  तरह
 हम  पर  घींस  नहीं  जमा  सकते।

 अध्यक्ष  महोदय  :  मुझ्ते  आप  को  बाहर  निका-
 लगना  पड़ेगा  (व्यजथाल)
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 श्री  हुकम  जम  कछुबाय  :  अगर  आप  को

 मेरी  चिट्ठी!  नहीं  मिली  है,  तो  इस  में  गलती  किस
 की है?

 MR,  SPEAKER :  I  will  have  to  send  the
 Marshal.  Please  sit  down.

 SHRI  KANWAR  LAL  GUPTA  :  We
 are  very  sorry,  Sir,

 MR.  SPEAKER  :  He  must  behave.  I
 am  not  bound  to  give  the  time.

 श्री  हुकम  चन्द  कछुबाय  मुझे  सवाल  पूछने
 का  मौका  दिया  जाये।

 अध्यक्ष  महोदय  :  आप  हाउस  से  बाहर  चले
 जायें  ।

 शी  हुकम  चन्ब  कछबाय  :  क्‍यों  निकल  जाये  ?
 हम  आप  की  मेहरबानी  से  यहां  नहीं  आये  हैं।
 हमें  जनता  ने  यहां  भेजा  है।  आप  इस  तरह
 धौंस  नहीं  जमा  सकते  ।  (व्यवधान)  आप  हस
 तरह  हम  पर  कब  तक  घौंस  जमायेंगे  ?

 अध्यक्ष  महोबय  :  मैं  पहले  भी  कह  चुका हूं
 कि  और  बातें  तो  ठीक  हैं,  लेकिन  मैं  बाउट  करने
 वालों  को  बर्दादत  नहीं  कर  सकता  1

 SHRI  HEM  BARUA  :  He  said,  he  wrote
 to  you  at  9  in  the  morning,  Sir.

 MR.  SPEAKER  :  Two  Members  of  his
 party  have  already  got  a  chance.

 sft  हुकम  ्चम्द  कछ्वाय  :  अगर  आप  हमारी
 अवहेलना  करेंगे  तो  हम  भी  आप  को  बर्दाश्त
 नहीं  करेंगे  ।

 अध्यक्ष  महोदय  :  इस  तरह  शाउटिंग  से
 काम  नहीं  चलेगा  1

 ली  हुकम  अन्य  कछवाय  :  क्‍या  आप  कि
 मनमानी  चलेगी  ?

 MR.  SPEAKER  :  Now  I  will  be  justi-
 fied  in  taking  action.  Will  you  withdraw
 those  words  7  He  is  persistently  defying  the
 Chair,



 Oral  Answers

 इन  लफजों  को  बापिस  लीजिए  |

 SHRI  KANWAR  LAL  GUPTA  :  please
 excuse  him.  you  should  ignore  him,  Sir,

 अध्यक्ष  महोवय  :  मे  पहले  भी  दो  दफा  बाने
 कर  चुका  हूं  1

 SHRI  SHRI  CHAND  GOYAL  We  are
 very  sorry.  He  was  agitated  because  he
 knew  lot  of  things  about  it.  Therefore
 he  wanted  to  ask  something.

 SHRI  RANDHIR  SINGH  :  Let  him
 withdraw,  Why  dose  he  not  withdraw  it  ?

 SHRI  KANWAR  LAL  GUPTA  :  He
 has  withdrawn.

 भ्रध्यक्ष  महोदय  :  और  भी  तरिके  हांते  हैं  ।
 इस  तरह  शाउट  करने  का  क्‍या  फायदा  है  ?

 श्री  नायइ  |

 SHRI  CHENGALRAYA  NAIDU:  May-
 | उ  know,  is  it  .0  the  advantage  of  the  Fed.
 eral  Republic  of  Germany  who  have  entered
 into  this  agreement  or  is  it  to  our  interest  ?
 Tt  is  said  that  the  Federal  Republic  wanted
 to  have  some  technical  know-how  fiom
 the  Hindusthan  Machine  Tools.  Qur  HMT
 People  are  not  to  learn  =  anything
 from  the  other  people.  It  is  only  to  help
 them  that  some  of  our  officers  or  some
 others  interested  in  helping  them  have  ent-
 «fed  into  this  agreement.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED)  :  What  has  happened  is  to  our.
 benefit.  |  may  inform  the  hon,  Member
 that  under  this  arrangement,
 progressively  transfer  to  the  HMT  pro-
 duction  of  all  types  of  radial  of  drills  of  dri-
 ling  capacity  ranging  from  35  to  120,  m.m.
 Messrs.  Hermann  Kolb  will  also  discontinue
 the  manufacture  of  this  model  in  their  own
 factory,  and  establish  preduction  in  India,
 so  that  these  machines  will  be  available  for
 shipment  to  Europe.  This  will  also  help  in
 our  export,

 SHRI  CHENGALRAYA  NAIDU:  Itis
 not  (rug  that  we  have  entered  into  an  agree-
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 ment  to  get  their  know-how.  It  is  said  tha“
 their  know-how  is  useless,  and  our  HMT.
 know-how  is  better  than  theirs.  If  we
 wanted  to  improve  the  quality  of  the  HMT
 products,  we  should  not  have  gone  to  those
 people.  There  are  so  many  other  countries
 which  have  better  technical  know-how.  If
 what  the  hon.  Minister  says  is  correet,  will
 he  agree  toan  inquiry  into  this  matter  7

 SHRI  F.A.  AHMED  :  No  inquiry  is
 necessary....,...

 SHRI  CHENGALRAYA  NAIDU
 there  is  aninquiry,  truth  will  come  out.

 iif

 SHRI  F.A.  AHMED  :  We  were  satisfied
 that  the  technical  know-how  which  we  had
 got  from  them  was  of  a  very  sophist-
 icated  type  and  of  a’  very  high  quality.  In
 fact,  not  only  are  they  giving  us  the  know.
 how  but  they  are  transferring  their  produc-
 tion  to  us,  and  that  will  also  help  in  our
 export.

 SHRI  CHENGALRAYA  NAIDU  :  ht
 is  not  corract,

 SHRI  N.  R.  LASKAR  :  Under  this
 technical  exchange  programme,  may  |  know.
 the  number  of  our  technical  people  who  will
 be  benefited,  and  also  the-  field  in  which
 they  will  be  benefited  ?

 SHRI  F.  A.  AHMED:  |  want  notice  of
 this  question,

 SHRI  SRADHAKAR  SUPAKAR:From
 the  stalement,  we  find  thal  this  is  a  joint
 venture  It  has  also  been  stated  by  the  hon.
 Minister  that  this  firm,  namely  Mesars.
 Hermann  kolb  are  transferting  or  abhifting
 their  offices  from  their  country  to  our
 country  That  creaies  «ome  suspicion,  as  shri
 Chengalraya  Naidu  putit.  |  want  to  know
 specifically  whether  Government  made
 sufficient  inquiries  as  to  the  quality  of  manu-
 facture  by  this  company  in  their  own  countey,
 and  wha,  the  extent  of  their  business  in  the
 Federal  Republic  of  Germany  was  before
 they  entered  into  collaboration  with  us.

 SHRI  F,  A.  AHMED  :  After  proper  in-
 quiry,  Government  were  satisfied  and  this
 understanding  was  arrived  at;
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 SHRI  SRADHAKAR  SUPAKAR :  It  is
 2  vague  answer.  What  is  the  extent  of  their
 business  in  their  own  country  ?  That  was
 the  specific  question  which  T  had  put.

 SHRI  CHENGALRAYA  NAIDU  :  Did
 they  any  sales  for  these  drills  ?  That  is
 more  important.

 MR.  SPEAKER  I  am  sorry  that  does
 not  arise  out  of  the  main  question  which
 relates  only  to  the  exchange  of  technical
 personnel,

 SHRI  E.  K.  NAYANAR:  The  hon.
 Minister  has  stated  that  there  is  an  agre-
 ement  between  West  Germany  and  India  in
 regard  to  the  exchange  of  technical  personnel
 between  HMT  and  Messrs.  Hermann  kolb.
 May  I  know  whether  the  Abs  delegation  in
 their  talks  with  the  representatives  ७४  the
 Government  of  India  insisted  that  the  West
 German  experts  and  technicians  wanted  to
 Stay  herein  their  posts  irrespective  of  the
 period  stipulted  for  training  and  maturity  of
 the  Indian  cadres  and  wanted  unlimited  right
 to  export  of  profits  ?  These  were  the  reports
 that  appeared  in  the  press,  regarding  the
 talks  between  the  Abs  delegation  and  the
 Indian  representatives  regarding  the  West
 German  technicians  and  experts.  May  I
 know  whether  this  report  is  correct  and
 whether  Government  will  give  unlimited
 facilities  to  the  German  technicians  and  what
 the  attitude  of  the  Government  of  India  is
 in  regard  to  this  matter  7?

 SHRI  F.  A.  AHMED:  ;  have  already
 stated  that  this  will  be  a  sort  of  join!  venduim
 and  that  they  will  give  up  production
 in  their  own  country,  and  the  entire  produ-
 ction  and  manufacturing  programme  will  be
 in  our  country  and  the  export  will  be  from
 our  country  to  other  places.

 SHRI  E.  K.  NAYANAR:  May  T  Know
 whether  special  facilities  would  be  given  to
 the  West  German  experts,  to  those  who  are
 in  the  HMT  or  in  other  industries  ?

 SHRI  F.  A.  AHMED  :  Not  for  all  time.

 SHRI  RANGA  I  am  prepared  to
 accept  what  my  hon.  friend  has  said  that
 they  have  made  sufficient  inquiries  and  satis-
 fied  themselves  that  it  would  be  to  our
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 advantage,  till  further  facts  become  avail-
 able  to  us.  But  when  ho  says  that  they  are

 giving  up  production  in  their  own  country
 and  they  are  going  to  start  it  in  our  country
 it  makes  one  feel  a  bit  suspicious  about  it.
 Why  is  it  that  they  are  giving  it  upin  their
 own  country  ?  what  are  the  advantages  that
 they  seek  to  derive  by  setting  up  production
 in  our  country  and  by  being  so  altruistic
 towards  us  ?

 SHRI  F.A.  AHMED  :  The  answer  is
 very  easy  that  because  it  is  a  labour-intemive
 industry  and  they  are  short  of  labour  there
 and  they  want  to  utilise  their  technology
 and  our  labour  here,  they  want  to  have  the
 manufacture  here  and  this  will  help  us  to
 have  a  better  export  in  the  wolrd.

 SHRI  CHENGALRAYA  NAIDU:  This
 as  treacherous.  Government  are  making  our
 people  work  for  the  Germans,  What  sort  of
 leaders  have  we  got  ?  What  sort  of  Ministers
 have  we  got  ?

 Shifting  of  Barrel  Plant  from  Sewri  to
 Trombay  by  M/s.  Standard  Drum

 and  Barrel  Manufacturing  Co.

 *333.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  Pleased  to  refer
 to  the  reply  given  to  Unsiarred  Question  no.
 I33  on  the  25th  November,  1969  regarding

 the  shifting  of  Barrel  Plant  from  Sewri  to
 Trombay  by  M/s.  Standard  Drum  and
 Barre  turing  Company  and  state:

 (a)  when  the  standard  Vaccum  Refin-
 ery  Co.  had  Confirmed  to  the  Iron  and  Steel
 Controller  that  M/S.  Standard  Drum  and
 Barre!  Manufacturing  Co.  did  not  manuf
 acture  and  supply  and  oil  barrel  since  May,
 1959,  as  their  entire  manufacturing  Capacity
 of  oi!  barrels  was  shifted  from  Sewri  to  Tro-
 mbay  and  Converted  for  the  manufacture  of
 bitumen  drums  for  them  (Refinery),  then  the
 reatons  for  continuing  allocations  of  steel
 sheets  to  the  firm  for  mauufactu.ing  oil
 barrels  at  Trombay;

 ]  Manuf.

 (b)  when  the  industrial  licence  for
 manufacturing  bitumen  drums  was  granted
 to  this  firm  only  on  the  20th  July,  1959,  then
 how  they  could  manufacture  and  start  supply
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 of  bitumen  drums  to  the  standard  Vaccum
 Refinery  Co.  from  May,  9597  and

 (c)  whether  it  does  indicate  that  they
 hed  converted  their  oi!  barrel  plant  for  the
 manufacture  of  bitumen  drums  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  (SHRI  RAGHU-
 NATHA  REDDY’  (a)  to  (c)  :  According
 to  available  records  and’  also  a,  ascertained
 from  M/s,  standard  Drum  and  barrel
 manufacturing  Company  Bombay,  they  had
 been  manufacturing  oil  barrels  at  Sewri
 till  June,  1959,  They  shifted  their  oil
 barrel  plant  from  Sewri  to  Trombay
 in  July,  959  but  they  produced  bitumen
 drums  at  Trombay  with  the  additional
 machines  purchased,  Production  of  oil  barrels
 and  bitumen  drums  started  at  Trombay  from
 July  1959,  It  has  also  been  ascertained  that
 delivery  of  bitumen  drums  to  Standard  Vac-
 cum  Refinery  Company  commenced  from  July,
 959  only.  The  conversion  of  the  oil  barrel
 plant  for  the  manufacture  of  bitumen  drums
 could  not  arise  as  the  firm  was  in  production
 of  oil  barrels  before  and  after  the  shift  to
 Trombay  and  the  production  of  bitumen
 drums  started  only  from  July,  959  at  Trom-
 bay  with  the  additional  machines  purchased.

 The  facts  about  the  correspondence  bet-
 woen  the  standard  Vaccum  Refinery  Comp-
 any  the  Iron  and  steel  Controller,  are,  howe-
 ver,  being  ascertained.

 श्री  जाज  फरनेन्होज  :  अध्यक्ष  महोदय,
 पिछले  3  वर्षों  से  इस  कम्पनी के  बारे  में  हम  यहां
 पर  प्रएन  पूछ  रहे  हैं,  लेकिन  हर  प्रदन  का  यही
 उत्तर  मिल  रहा  है  कि और  जानकारी  हासिल
 कर  रहे  है  |  25  नवम्बर,  969  के  प्रइन  सं०
 33  &  उत्तर  में  भी  यही  कहा  गया  था-

 plete  information  is  expected  to
 be  available  soon.”

 19679  भी  हम  को  यही  उत्तर  मिला,
 लेकिन  सच  बात  यह  है  कि  मंत्री  महोदय  सही
 जानकारी  को  छिपाने  का  प्रयास  कर  रहे  हैं।  इस
 लिये  मैं  मंत्री  महोदय  से  प्रश्न  पूछने  के  पहले  यह
 इणारा  देता  चाहता  हूं  कि  पुराने  लोगों  के  द्वारा
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 हुई  गलती  को  छिपाने  का  काम  करके  इस  सदन
 का  अपमान  मत  कीजिये  ।  मनु  भाई  शाह,  बांचू
 या  रसिक  लाल  पारीख  कोई  भी  हो,  उन  को
 फंसने  दीजिये,  लेकिन  आप  उन  को  बचाने  का
 प्रयास  कर  के  सदन  का  अपमान  मत  कीजिए,
 क्योंकि  फिर  आपके  ऊपर  भी  मुझे  यहां  कार्यवाही
 करनी  पड़ेगी  यह  इशारा  देकर  मैं  मंत्री  महोदय
 से  पूछना  चाहता  हंं-क्या  यह  सही  नहीं  है  कि
 आपके  पास  वह  पत्र  है  जिसमें  स्टैण्डर्ड

 वैक्युम  रिफाइनरी  कम्पनी  न ेआइरन  एण्ड  स्टील
 कन्द्रोलर  को  लिखा  था  कि  जब  से  यह  कारखाना
 सिवडी  से  ट्रोम्बे  में  आया  है  और  अपने  ही
 कम्पाउण्ड  में  या  उसके  आसपाम  जहां  भी  उन्होंने
 कारखाना  लगाने  की  जगह  दी  है,  कारखाना  लग
 जाने  के  बाद  से  उन्होंने  आयल-बैरल  नहीं  बनाये,
 सिर्फ  बिटुमेन-बैरेल  ही  बनाये  और  इन  तमाम

 विटुमेन  वैरेल  को  उस  ने  सिर्फ  स्टैण्डड  वेक्यूम
 रिफाइनरी  कम्पनी  को  ही  बेचा,  अन्य  किसी  को
 नहीं  बेचा  ?

 ओऔद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (श्री  फलरहीन  अलो  अहमब  )  :
 जहां  तक  पहले  सवाल  का  त।लछलक  है,  आनरे-
 ब्रिल  मेम्बर  को  मालूम  है  कि  यह  मामला  एस्टी-
 मेट्स  कमेटी के  सामने  है  .

 श्री  हरदयाल  देवगुण  :  उभने  फैसला  दे
 दिया  हैं  ।

 श्री  जार्ज  फरनेन्डीज  :  उस  ने  रिपोर्ट  दे  दी
 है,  आप  उस  को  दबा  रहे  हैं  t

 श्री  फलरूहीन  अली  पझ्रहमद  :  एस्टीमेट्स
 कमेटी  की  रिपोर्ट  हमारे  पास  आई  थी,  लेकिन
 उस  पर  हम  को  जो  कुछ  कहना  था,  वह  लिख
 कर  उनको  भेज  दिया  है  ।  अब  ऐस्टीमेट्स  कमेटी
 उस  पर  जो  फैसला  करेगी,  उसी  तरह  से  हम
 कार्यवाही  करने  के  लिये  तैयार  हैं।  हम  ने  लीगल
 ओपीनियन  ले  कर  एस्टीमेट्स  कमेटी  को  भेज
 दिया  है..

 SHRI  SAMAR  GUHA:  On  a  point  of
 order  Yesterday  in  our  agenda,  the  same
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 question  was  dealt  with  in  the  Report  of  the
 Estimates  Committee  which  was  to  be  Prese-
 ated  to  us.  But  it  was  not  laid  on  the  Table.
 Ihave  also  sent  some  question  on  this.
 I  would  like  to  know  what  is  the  reason  for
 this.  It  arises  out  of  this  question.

 Mr.  SPEAKER  :  He  may  write  to  me
 his  obiection.  Let  the  previous  question  be
 answered.

 st  फलरूहोन  अलो  अहमब  :  जहां  तक
 दूसरे  सवाल  का  ताल्‍्लुक  है,  मेरे  इल्म  में  यह  बात
 है  कि  जब  सिवड़ी  से  यह  कारखाना  ट्राम्बे  में
 आया,  उस  वक्‍त  भी  वहां  आयल-वबैरेल  ही  मैन्यूफै-
 कचर  कर  रहे  थे,  लेकिन  उन्होंने  वहां  और
 मशीनरी  लगाई  और  उस  के  बाद  विटुमेन  बैरेल
 बनाने  शुरू  किये।

 श्री  जाज  फरनेन्डीज  :  अब  मैं  स्टेण्डर्ड  वैक्यूम
 के  एक  पत्र  का  जिक्र  यहां  पर  करना  चाहता  हूं  1
 इस  सदन  में  2  अगस्त,  969  को  श्री  सीताराम
 केसरी  और  श्री  एस.एम.  बनर्जी  के  एक  प्रइन  का
 जवाब  देते  हुए  मंत्री  महोदय  ने  कहा  था  कि  मई,
 959  और  जून,  959  में  इस  कम्पनी  ने

 स्टैण्डडं  वेक्यूम  आयल  रिफाइनरी  कम्पनी  को
 7069  और  256  बैरेल्ज  दिये  हैं  लेकिन  मेरे

 पास  इसी  स्टैण्डड्ड  वैक्यूम  कम्पनी  का  एक  पत्र  है
 जिसमें  वे  कहते  हैं

 “Messrs.  Standard  Barrels  have  not  su-
 pplied  us  any  40-45  gallon  capacity  Jubricant
 barrels  since  they  shifted  their  factory  to
 to  Trombay  for  manufacture  of  a:phalt
 barrels  on  our  behalf.”

 एक  दूसरे  पत्र  में  वे  कहते  हैं
 “The  manufacture  of  asphalt  drums  on

 our  behalf  has  utilised  the  Standard  Drum
 and  Barrel  Co's  entire  manufacturing  capaci-
 ty  and  they,  therefore,  are  unable  to  effect
 supplies  of  8  gauge  drums  to  us”

 इन  परिस्थितियों  में  जब  कि  ये  दो  दस्तावेज
 आपके  सामने  हैं  और  जिनको  सामने  नहीं  लाथा
 जा  रहा  है,  मैं,  अध्यक्ष  महोदय,  अपसे  आज्ञा
 चाहता  हूं  कि इन  को  सदन  के  टेविल  पर  रखुं-
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 SHRI  LOBO  PRABHU  :  How  did  he
 get  this  confidential  document  ?

 I  want  to  rise  to  a  Point  .of  order.  Here
 is  a  confidential  record  which  has  been  obta-
 ined  by  a  member.  I  have  a  right  to  enquire
 from  the  Minister  whether  he  will  hold  an
 inquiry  to  find  out  how  this  record  came  into
 his  hands.

 SHRI  K,  LAKKAPPA  :  These  People
 are  shielding  the  black  marketeers.  you  put  a
 question  to  him  whether  he  is  not  shielding
 black--marketeers  (/aterruptions  ye

 sh  ant  फरनेग्डोज:  आपको  क्‍यों  चिन्ता
 है,  हम  चाहे  जहां  से  लायें  ।  हम  ने  आप  से  लिये
 हैं  7  तापड़िया  की  दलाली'  यहां  मत  कोजिये

 व्यवधान)

 मैं  आपकी  आज्ञा  से  चाहता  हूँ  कि  दोनों
 चिट्ठियों  को  भदन  के  सभा  पटल  पर  रखूं

 (व्यबबान) ...

 अध्यक्ष  महोदय  :  जो  दचन  आपने  दि  है
 वह  आ  जायेगा  Tae  (व्यक्ष्यात)...

 श्री  जार्ज  फरनेन्डोज  :  ये  दोनों  चिद्वियां  हैं*
 (व्यवधान) ...  आप  देख  लीजिए..  (व्यवधान)

 अध्यक्ष  महोदय  मैं  देख  लूगा  ।
 (व्यवधान  )  oe

 श्री  जा  फरनेन्डीज  :  मुझे  प्रषन  पूरा  कर
 लेने  दीजिये  t

 जब  यह  मामला  वहां  से  आया  है  तो  मंत्री
 महोदय  मुझे  बतायें  कि  इस  कम्पनी  की  कैपेसिटी
 पूरे  तौर  पर  बिटूमन  बनाने  के  लिए  इस्तेमाल  की
 गई  तब  आपने  इनको  स्टील  कैसे  दिया  ?

 और  क्या  यह  सही  नहीं  है  कि  जितना  सटीक
 आपने  स्टेडड  डम  ऐंड  बैरल  कम्पनी  को  दिया
 उक्षकों  उन्होंने  बम्बई  के  काला  बाजार  में  बेचा  ।

 व्यवधान)..  क्या  आप  सारा  मामला  सी  बी
 आई  की  जांच  में  देने  के  लिए  तैयार  हैं?
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 श्री  'फलकूद्दीन  अलो  अहमद  :  मैंने  जो

 पहले  जवाब  दिया  था  वही  जवाब  फिर  दे  रहा  हूं
 आपके  पास  क्‍या  खत  आये  हैं  और  उसमें  मैन्यूफै-
 बचरर  ने  क्‍या  लिखा  है,  उसकी  वाक्फियत  मुझे
 नहीं  है  ।  मैं  आपके  सामने  पढ़  देना  चाहता  हूं  :

 It  has  been  ascertained  fr..m  the  DGTD
 that  the  firm  shifted  their.  oil  barrel  pl-
 ant  from  Sewri  to  Trombay  in  July,  959
 but  they  produced  bitumen  drums  at  Trom-
 bay  with  the  additional  machines  purchased:
 Production  of  oil  barrels  and  bitumen  di-
 ums  started  at  Trombay  from  July,  1959,
 The  firm  was  in  Production  of  oil  barrels
 before  the  barrel  plant  was  shifted  to  Trom-
 bay  and  therefore  the  question  of  conver,
 ting  the  oil  barrel  Plant  for  the  manufacture
 of  bitumen  drums  befure  July,  1959,  did  not
 arise.  The  firm  has  also  confirmed  that  Pro-
 duction  of  bitumen  drums  started  in  July
 959  only  and  delivery  of  the  same  to  Stan-
 dard  Vacuum  Re:inery  Company  com-
 menced  during  July,  +1959,

 श्री  जार्ज  फरनेन्डोज  :  मेरे  प्रश्न  का  उत्तर
 कहां  आया  ?  मेरे  दो  प्रदन  हैं।  आपने  उनको  स्टील
 शीट्स  क॑ंसे  दिये  ?  और  क्या  यह  सही  नहीं  है  कि
 उन्होने  स्टील  शीटस  को  काला  बाजार  में  बेचा  ?
 आप  सी  बी  आई  की  जांच  के  लिये  क्‍यों  तैयार
 नहीं  हैं  ?

 शी  फल रहीन  अली  अहमद  :  अगर  जहरत
 होगी  इंक्वारी  की  तौ  जरूर  इंक्वायरी  करायें।

 थी  जा  फरनेन्डीज  :  यह  तो  मेरा  उत्तर

 नहीं  हुआ  ।  (ध्यवधान)

 अध्यक्ष  सहोबय  :  यह  जो  बैरल्स  रा  सिल-
 सिला  शुरु  हुआ  दद्  में  कमी  एक  कम्पनी  का
 बैरलू  जा  जाता  है  और  कमी  दूसरी  कम्पनी  का
 बैरल  आ  जाता  है  ।  ते।  आप  जरा  दूसकी  सारी
 पोजीक्षन  को  साफ  कीजिए  वरना  मुझे  इसपर
 fe  कदान  एलाऊ  करना  पड़ेगा।.  (व्यक्ष्बान)

 थमो  जाऊं  फरनेस्वीज :  मुझे  मंत्री  जी  के
 खिलाफ  पिबिलेज  मोदान  लाना  पड़ेगा  |

 व्यक्धान)
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 अध्यक्ष  महोदय  :  बेरल्स  बहुत  टाइम
 ले  जाते  हैं।

 श्री  जाज  फरने  डोज  :  इसमे  बहुत  मामला
 है  1

 क्रो  समर  गहा  :  मेने  भी  एक-साल  तक
 इसभर  सवाल  पूछे  थे  i  (व्यवधान)

 श्री  ज्ञाज॑  फरनेन्डीज  :  इस  पर  बहस  के  लिए
 आप  मौका  दीजिए  ।

 शी  सोताराम  केसरी  :  अध्यक्ष  महोंदय  मैं
 जानना  चाहुंगा  कि  i959  की  जुलाई  से  सन
 i96]  तक  जो  स्टैन्ड  ड्म  मैन्युफेक्चरिंग

 कम्पनी  ने  आर्डर  लिया  स्टैडर्ड  वैक्यूम  रिफाइनरी
 कम्पनी  से  १५  लाख  विटूमन  सप्लाई  करने  के
 लिए  तो  इसके  लिए  रिफाइनरी  को  जो  लोहा
 मिला  उसको  उन्होंने  स्टैंड  डम  कन्पनी  को
 सप्लाई  किया  उसकों  मन्युर्फक्चर  करने  के  लिए
 लेकिन  इसके  अछावा  सरकार  ने  स्टेंडर्ड  ड्मको
 स्टील  क्‍यों  दिया  ?

 श्री  फम्रुह्ीन  अलो  अहमद  :  इसकी  इंक्वा-
 यरी  करेंगे  ?

 SHRI  LOBO  PRABHU  :  A  very  impo-
 rtant  Point  has  been  raised,  namely,,  whether
 the  Members  of  this  House  can  overlook  the
 official  Secrets  Act..  (/nmterruptions)

 MR.  SPEAKER:  The  House  is  not  as
 strict  as  the  official  Secrets  Act.  You  must
 know  that.  I  think  You  are  used  to  that.  You
 must  get  used  to  this  also.  There  have
 been  rulings  on  this  at  different  times.

 SHRI  LOBO  PRABHU  :  I  am  grateful
 for  your  advice.  Still  this  is  very  important  If
 we  Members  of  Parli  t  set  an  example
 in  disrespecting  the  law  which  we  pass....
 (interruption)  Those  who  do  not  respect  the
 law  Which  they  themselves  cnact  do  not
 deserve  a  hearing  in  this  House,  I  should
 like  the  Minister  to  hold  an  enquiry  how  this
 information  was  passed  on  to  Mr.
 Fernandes...  (daterruption.)

 MR.  SPEAKER  :  The  Position’  is
 entirely  different  in  this  House.
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 SHRI  HEM  BARUA  :  There  is  no  law
 like  this,  that  a  Member  is  entitled  to  have
 information  from  Some  Particular  Source.

 SHRI.  K.  LAKKAPA  :  Can  hon.
 Members  shielad  Corrupt  officers  by  putting
 questions  inthe  House  ?  Is  that  allowed
 under  the  rules  of  Procedure.  I  Want  a  clear
 ruling.

 MR.  SPEAKER  You  should  have
 clearly  understood  what  |  said,

 SHRI  S.  M.  BANERJEE  Two
 letters  had  been  quoted  by  my  hon.  friend
 Mr.  George  Fernandes  and  Mr.  Lobo  Prabhu
 has  taken  exception  to  that.

 MR.  SPEAKER:  Why  are  you  menti-
 oning  him  again.

 SHRI  5.  M.  BANERJEE  :  When  an
 ICS  Officier  leaves  service  or  retires  he  still
 thinks  that  he  is  an  ICS  officer.

 SHRI  LOBO  PRABHU  :  !  have  been
 elected  Member  of  this  House  just  like  Mr,
 Banerjee  by  votes  larger  than  him.  |  am
 as  good  a  Member  of  this  House  ashe....
 (/nterru  ption.)

 SHRI  S.  M.  BANERJEE  :  I  never
 impute  any  motive.

 SHRI  LOBO  PRABHU  :  I  only  say
 that  you  respect  the  law  which  you  yourself
 enact  here....(/nferruptions.)  That  is  not
 the  way  to  speak  for  a  dismissed  officer.

 SHR  5.  M.  BANERJEE  :  He  is  a
 retired  officer.

 SHRI  RANGA  :  Are  we  discussing
 only  these  personal  matters  here  ?

 MR.  SPEAKER  :  I  may  have  to  ask
 Mr.  Banerjee  to  sit  downif  he  goes  on  like
 this.  Why  should  he  ily  make
 reference  to  other  gentlemen  ?  He  does  not
 seem  to  be  serious  about  the  question.

 SHRI  S.  M.  BANERJEE  I  shall
 put  the  question  on  drums.  If  you  search
 any  drum  you  will  come  across  some  ex-
 Minister.  When  the  Estimates  Committes
 has  definitely  recommended  certain  action
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 against  a  particular  firm,  Hind  Galvanizing
 and  Standard  Drum  company,  why  was  it
 again  referred  to  the  Committee  and  why
 straightaway  no  action  had  been  taken  and
 when  action  will  be  taken  ?  After  all  this
 if  it  is  found  that  som:  officers  and  ex-

 rs  were  responsible,  will  the  whole
 question  be  referred  to  the  CBI,  with  due
 apologies  to  Mr.  Lobo  Prabhu  ?

 MR.  SPEAKER  :  He  replied  to  this
 question  of  MR.  FERNANDES......
 (Interruptions).

 SHRI  F.  A.  AHMED  We  have
 already  said  so.  We  have  referred  it  to  the
 Estimates  Committee  and  whatever  be  the
 decision  of  the  Estimates  Committee,  we
 shall  be  bound  by  it.

 SHRI  K,  LAKKAPPA  :  This  barrel
 and  drum  company  is  a  big  racket.  It  is
 very  interesting  to  study  it.  I  do  not  go
 further  because  you  said  that  we  should  not
 quote  the  names.  The  hon.  Minister  is  not
 taking  action  against  this  company  because
 of  these  things,  inspite  of  repeated  demands
 by  the  Estimates  Committee  to  probe  into
 the  mystic  and  nefarious  activities  of  the
 drum  and  barrels  company;  Fictitious
 names  were  used  .o  seli  all  the  steel  that
 has  been  taken  by  this  company;  all  the
 steel  has  been  misused.  The  Government
 is  not  coming  forward  with  an  enquiry  be-
 cause  one  Governor  is  involved  in  this  shady
 deal.  Would  the  Government  of  India
 scrutinise  who  are  the  persons  involved  and
 take  action  in  the  matter  ?

 SHRI  F.  A.  AHMED  :  |  have  already
 replied  to  this  question.

 SHRI  K.  LAKKAPPA  T  have  got
 information  here  and  if  you  give  me  per-
 mission,  T  shall  give  the  names  of  persons
 who  are  involved.  One  of  them  is  a  Gover-
 nor,  Will  they  conduct  an  anquiry  and
 examine  all  the  persons  involved  in  this
 deal  ?  I  want  an  answer  from  him.

 SHRI  CHENGALRAYA  NAIDU
 He  must  give  the  name;  he  cannot  with-
 hold  names  like  this...  .(/aterruptions,  )

 MR.  SPEAKER
 should  not  be  converted

 Question  Hour
 into  a  debating
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 hour.  That  has  been  my  request  for  the
 last  fow  days  continuously,  There  are  cer-
 tain  rules.  Hon.  Members  should  fin
 themselves  to  those  rules.

 SHRI  RANGA  :  There
 one  point,

 seems  to  be

 MR.  SPEAKER  :  Do  you  think  we
 should  allow  speeches,  introduc.ions  and
 preambles  to  questions  ?

 SHRI  RANGA  ;  That  is  not  the  point.
 After  all  the  Estimates  Commit*ee  spent  a
 lot  of  time  in  going  into  all  these  matters
 and  made  some  recommendations.  The
 hon.  Members  want  io  know:  why  is  it
 that  the  Minister  had  thought  it  fit  to  send
 it  back  again  to  the  Estimates  Committee  7

 MR.  SPEAKER  :  You  know  the  pro-
 czdure;  for  sometime  you  have  also  worked
 in  the  Committess.  Tie  report  goes  to  the
 Ministries  and  the  action  taken  report  comes
 back.

 SHRI  RANGA  :  |  know  that  proce-
 dure  and  what  you  have  said  is  correct,
 The  additional  fact  is  that  when  che  report
 goes  to  the  Government,  the  Government
 accept  it  and  implement  it.  If  they  find  that
 a  particular  recommendation  cannot  be  im-
 plemented,  then  they  state  the  reasons  and
 there  it  stops.  This  is  not  what  they  have
 done:  they  want  a  recommendation  of  the
 Estimates  Committee  to  be  re-considered  by
 the  Estimates  Committee.  Why  7

 SHRI  F.  A.  AHMED:  We  have
 placed  all  the  facts  to  be  considered  by
 the  Estimates  Committee  so  tha:  they  can
 take  a  decision  a.ter  consideing  all  those.

 MR.  SPEAKER  :  Order,  Order.  Next
 question,  Shri  Muthuswami.

 SHRI  हू,  LAKKAPPA  :  Sir,  let  the
 Minister  reply  to  my  question.  In  para  29  of
 she  report  of  the  Estimates  Commitee,  they
 have  raised  a  query  which  has  not  been
 answered  by  the  Central  Government,  be-
 cause  an  ox-Minister,  and  a  Governor  are
 involved  it,  and  Shri  Manubhai
 Shah  is  involved  in  it.  That  is  why  they
 aro  suppressing  all  this.  want  a  categori-
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 with  your  permission.  The  Minister  is
 shielding  them:  He  should  not  shield  all
 those  blackmarketeers.  (/nterruption)

 MR.  SPEAKER  :  He  may  repeat  the
 same  answer.  What  else  can  be  done  ?

 SHRI  TENNETI  VISWANATHAM  :
 The  Minister  has  said  that  the  Government
 pointed  out  the  difficulties  to  the  Estimates
 Committee.  May  I  know  the  nature  of  the
 difficulii-s  ?

 SHRI  F,  A.  AHMED  :  It  is  not  pro-
 per  for  me  to  disclose  it  here.
 (interruption,  )

 DR.  RAMSUBHAG  SINGH  He
 should  disclose  the  nature  of  the  di‘ficulties
 here.

 MR.  SPEAKER  :  The  procedures  are
 laid  down  by  this  House.  The  procedure
 laid  down  is,  they  are  re-submitted  with
 the  report  and  the  action  taken  on  the  pro-
 posals  back  to  the  Estimates  Committee,
 and  this  is  not  considered  final  unless  it  is
 laid  on  the  Table  of  the  House,  unless  it  is
 laid  before  the  House.  After  all,  this  is
 the  Commitee’s  work  and  all  of  you  must
 have  gone  through  it.

 श्रो  जा  फरनेन्डरीज  :  अध्यक्ष  महोदय,
 एल्टिमेट्स  कमेटी  इस  सदन  की  ही  एक  कमेटी
 है  और  मंत्री  महोदय  को  यहां  इस  सदन  में  उसे
 बताने  में  कोई  आपत्ति  नहीं  होनी  चाहिए  |  वह
 यहां  नेचर  आफ  डिफकल्टीज  बतायें।

 SHRI  K.  LAKKAPPA,  :  Let  him
 answer  the  question.  (/nterruptions)

 MR.  SPEAKER  :  Mr-  Lakkappa,  that  is
 enough,

 SHRI  SURENDRANATH  DWIVEDY  :
 Sir,  this  is  an  important  matter.

 We  know  the  Procedure.  What  they
 say  to  the  Estimates  Committee,  at  the
 same  time,  May  not  be  disclosed  by  them
 here  the  entire  facts  are  there  if  they  are
 secret  documents.  But  the  Minis  er  said
 that  in  trying  to  implement  the  report  of
 the  Est  they  came  across

 cal  answer.  My  question  should  he  answerd,  certain  difficulties  which  have  been  pointed
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 out.  We  would  like  to  know—not  the  entire
 document  what  are  the  difficulties  in  their
 way  of  implementation,  We  want  to  know
 the  nature  of  the  way  of  implementation.  We
 want  to  know  the  nature  of  the  difficulties.
 We  do  not  want  the  entire  record.  (/mterrup-
 tions)  SEVERAL  HON.  MEMBERS.  ROSE

 SHRI  SURENDRANATH  DWIVEDY:
 Ifit  is  not  clarified,  naturally,  the  impres-
 sion  created  by  Shri  Lakkappa  would  be  corr-
 oborated  here  that  because  some  dignitaries
 are  involved  in  it,  there  were  some  diffic-
 ulties  which  they  do  not  want  to  disclose
 here,  and  which  were  pointed  out  to  the
 Estimates  Committee,  showing  reasons  why
 thay  cannot  implement  these  things.  But
 let  us  at  least  know  the  natureof  the  diffi-
 culties.

 SEVERAL  HON.  MEMBERS  ROSE.

 MR.  SPEAKER  :  May  I  say  again  that
 it  is  up  to  you,  because,  If  he  disclo-
 oases  those  objections  here.  I  hope  the
 Hous:  should  give  him  an  assurance  that
 nobody  will  come  with  a  privilege  motion
 against  him.  (interruptions)  SOME  HON.
 MEMBERS  ROSE.

 MR.  SPEAKER  :  Shouting  cannot  add
 logic  to  the  matter.  By  just  this  loud  talking
 you  cannot  add  logic  to  the  matter.  This  is  to
 go  to  the  Committee,  and  then,  after  the
 examination  by  the  Commitee,  it  is  to  be  laid
 on  the  Tabel  of  the  House.  Suppose  some
 thing  comes  here  and  before  laying  it  on
 the  Table  of  the  House,  the  Chairman  of  the
 Committee  or  any  Member  takes  an  object-
 ion  to  it,  asking  why  was  it  disclosed  before
 w.  took  adecision  on  its  you  must  go  into
 the  implications  of  it.

 DR.  RAM  SUDHAG  SINGH  :  It  must
 be  disclosed  here.

 SHRI  SURENDENRANATH  DWI-
 VEDY  Wha.  is  the  nature  of  the
 difficulties  7

 SHRISAMAR  GUHA:  Sir,  I  was
 trying  to  draw  your  attention  to  a  parti-
 cular  matter,  but  you  did  not  permit  me.
 T  do  not  know  what  happens.  It  is  a  question
 of  privilege  ,  itis  the  privilege  of  Members
 to  ask  certain  questions,
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 MR.  SPEAKER  :  T  have  followed  your-
 objection  and  if  you  have  any  objection
 regarding  the  matter,  you  can  write  to  me.

 SHRI  SAMARA  GUHA:  That  is  not  the
 queston.  I  was  trying  to  draw  your  atten-
 tion  to  yesterdays  list  of  business.  Against
 item  No.  8  in  that  list,  there  was  the  report  of
 the  Estismates  Committee  concerning  this
 matter.  It  was  to  be  placed  on  the  Table  of
 the  Houses,  but  it  was  not  placed,  At  the
 last  miunte.  it  was  withdrawn.  We  have,  as
 Members  of  the  House,  the  right  to  ask
 why  i:  was  withdrawn  at  the  last  moment
 though  it  had  been  included  in  the  list  of
 business  for  the  day.  I  was  trying  to
 draw  your  attention  from  the  very  beginning,
 it  is  a  relevant  point.

 MR.SPEAKER  :  You  should  have
 enquired  about  it  in  my  Chamber.

 T  need  not  tell  the  reasons.  The  Chair-
 man  of  the  Committee,  and  Members,  asked
 me  that  it  should  be  delayed.  They  are
 going  to  lay  it,  at  some  other  time,  on  the
 Table  of  the  House.  Why  are  you  «aising  it  ?
 These  are  ordinary  matters,

 SHRI  SURENDRANATH  DWIVEBY  :
 Letus  hear  the  minister.

 SHRI  F,  A.  AHRLED  :  So  far  as  the
 withdrawal  of  the  item  is  concerned,  T  am
 not  to  be  blamed.  We  have  sent  an  cxpla-
 nation  to  the  Estimates  Committee  and  I
 personally  feel  that  till  the  matter  is  discu-
 seed  by  the  Estimates  Committee,  it  Will
 not  be  proper  for  metolay  it.  But  I  am
 Prepared  to  lay  it  after  the  whole  matter  is
 discussed  by  the  Estimates  Committec.

 SHRI  A  SREEDHARAN  :  The  Action
 Taken  Report  of  the  committee  was  not
 Placed  on  the  Table  of  .he  House  because
 the  Chairman  and  Members  of  that  commi-
 ttee  approached  you  and  asked  you  to  defer
 the  placing  of  the  report  on  the  Table.  That
 is  what  we  are  told.  [  am  the  Convener  of
 the  Action  Taken  Committee  and  IT  have  not
 made  any  such  request.  I  repudiate  it  on
 the  floor  of  the  House.

 Mr.  SPEAKER  :  It  goes  to  the  Chai-
 rman  always,  not  to  the  Convener,
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 SHRI  A  SREEDHARAN  :  The  report
 was  finalised  and  it  should  have  been  placed
 on  the  Table.  (Interruptions).

 Mr.  SPEAKER  :  There  are  certain
 Papers  which  are  purcly  with  the  office  and
 on  such  matters  the  hon.  members  can  get
 information  from  me.  Why  do  you  confront
 me  here  as  if  you  are  confronting  the  mini-
 sters  sitting  here  7?  After  all,  this  is  a  ques-
 tion  pertaining  to  the  Order  paper.  (inrerrup-
 tions).

 In  spite  of  best  eiforts,  we  are  not
 able  to  cover  more  than  four  questions.
 What  is  the  use  of  having  a  Question  Hour  ?
 Why  not  have  a  regular  debating  time  ?  T
 tried  to  regulate  it,  but  I  could  nov.  Every
 time  the  hon  leaders  in  the  opposition  ask
 me  to  increase  the  number  of  questions.  Do
 you  think  it  will  be  possible  7  You  render
 me  completely  helpless.  (Jnrerruptions).

 Question  Hour  is  over.
 Guat

 Short  Notice
 uestion,

 SHORT  NOTICE  QUESTION

 Service  of  Warrant  on  Station  Master,
 Dhrangadbra  for  attachment  of

 Rallways  Property

 Ss.  NO  0.  3  SHRI  R.  K.  BIRLA  :  will
 the  Minister  of  RAILWAYS  be  pleased  0
 state  :

 (a)  Whether  it  is  a  fact  that  a  salt
 merchant  of  Dhrangadhra  near  Surend  ra-
 nagar  Riilway  station  got  a  warrant  served
 on  the  Station  Master,  Dhrangadhra  for
 the  attachment  of  all  properties  at  the
 station  ay  realise  a  decree  of  Rs.  ‘1,008;

 (b)  Whether  ii  is  also  a  fact  that  the
 salt  merchant  secured  the  decree  against  the
 Railway  authorities  AB  months  ago  but  the
 authorities  did  not  take  notice  of  the  same:

 (c)  if  so,  the  de  ails  there  of;  and

 (d)  the  action  taken  by  the  Railway
 Administration  in  the  matter  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  R.  L.
 CHATURVEDI)  (a)  It  is  a  fact  that  a
 warrant  for  the  attachment  of  the  Railway
 property  at  Dhrangadhra  station,  namely
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 chairs,  tables,  wall  clocks,  hard  cash  and
 other  articles  which  the  Plaintiff  could  show
 was  presented  on  28.1.1970  by  the  bailiff,
 ot  Dhrangadhra  Station  on  behalf  of  a  salt
 merchant  of  Dhrangadhra  for  the  realisation
 of  a  decree  of  Rs.  005  and  Paisa  twelve.

 (b)  The  decree  under  reference  was
 secured  by  the  merchant  on  12.7.1968,,  but
 remained  unsatisfied  till  5.2.1970  due  to
 utter  negligence  on  the  part  of  the  Railway.

 (९)  A  consignment  of  45  bags  of  salt
 booked  from  Kuda  Salt  Siding  to  Kawapur,
 a  station  on  the  North  Eastern  Railway,
 failing  to  reach  destination,  Messrs.
 Prashant  &  Company  lodged  a  claim  tere-
 for  on  the  North  Eastern  Railway.  The
 claim  was  no*  entertained  by  the  Railway
 as  the  Original  Railway  Receipt,  the  Ori-
 ginal  Beejuck  and  a  Disclaimer  letter  from
 the  consignee  of  the  consigment  were  not
 furnished.  Thereupon  Messrs.  Prashant  &
 Co.  filed  a  suit  against  the  Railway  for
 recovery  of  the  value  of  the  consignment  in
 the  Court  of  Civil  Judge,  Dhrangadhra  and
 this  suit  was  decreed  against  the  Railway  on
 12.7,1968  for  Rs.  750  with  costs  plus  6  per
 cent  running  interest  from  the  date  of  filing
 of  the  suit.  The  Western  Railway  had  to
 satisfy  this  decree,  but,  due  to  inattention
 in  tha:  Railway's  Claims  Office.  the  decree
 remained  unsatisfied  till  a  warrant  for  ex-
 ecution  of  the  decree  was  issued.  When  the
 bailiff  appeared  for  attachment  of  Railway
 property  at  Dhrangadhara  station  on
 28.1.1970,  the  Station  Master  made  an
 application  in  Court  seeking  one  month's
 time  to  satisfy  the  decree,  This  application
 was  accepted  and  finally  the  decree  was
 satisfied  on  5,2.1970.

 (d)  An  enquiry  by  Senior  Administra-
 tive  Officers  was  ordered  immediately  after
 this  cace  came  to  notice.  The  report  of  the
 enquiry  has  just  been  received  and  is  under
 scrutiny.  The  enquiry  committee  has  held
 six  officials  as  well  as  the  Railway  Advo-
 cate  responsible  for  dereliction  of  duty  in
 this  case.  Stringent  action  will  be  ensured
 in  this  case.

 SHRI  R.  K.  BIRLA  :  The  attachment
 of  one’s  property  is  the  last  thing  that  one
 would  like  to  have  in  his  life.  It  is  supposed
 to  be  the  greatest  humiliation  for  anyone.
 The  hen.  Minister  has  admitted  that  there
 has  been  gross  negligence on  the  part  of  the
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 railways  in  allowing  the  merchant’  to  go  to
 the  court  and  get  a  decree.  Still,  for  a  long
 Period  of  eighteen  months  the  railways  did
 not  make  the  payment.  So,  I  want  to  know
 firstly  why  this  matter  was  not  mutually  and
 amicably  settled  especially  when  the  rail  ways
 knew  that  the  party  was  going  to  the  court
 to  get  a  decree  7

 SHRI  R.  L.  CHATURVEDI  :  In  the
 detaild  reply  I  have  just  now  admitted  that  it
 is  the  fault  of  the  railways.

 Shri  R,  K.  BIRLA  :  In  that  case,  what
 action  have  you  taken  against  the  persons  who
 are  responsible  for  this  7

 SHRI;  7.  L.  CHATURVEDI  :  That
 also  has  been  mentioned  in  the  reply.
 Immediately  on  receipt  of  this  infor
 mation  an  inquiry  by  high  officials  was
 ordered  and  their  report  has  just  been
 received.  Certation  officials  have  been
 held  responsible  and  stringent  action  will  be
 taken  agains.  them.  Fully  realising  that  the
 fault  was  with  the  administration.  I  thought
 it  would  be  proper  that  in  the  main  reply  itse-
 If  full  facts  should  be  mentioned  and  I  have
 done  it.  I  may  further  assure  him  that  if  there
 is  any  fault  on  the  part  of  the  administration
 we  will  not  irefrain  from  admitting  it  forth-
 with.

 SHRI  R.K.  BIRLA  :  Secondly  I  would
 like  to  know  from  the  hon,  Minister  what
 Precautions  he  is  going  to  take  infuture  so
 that  a  shameless  thing  of  this  type  will  no*
 recur  ?  Thirdly,  it  has  come  to  my  notice
 that  six  days  back  a  similar  incident  happened
 in  Raipur.  It  seems  that  the  Raipur  booking
 office  was  attached  for  not-payment  of  a  dec-
 reed  amount  of  Rs.  20,000  on  a  suit  filed  by
 3  person  and  that  the  attachment  was  released
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 Member  has  mentioned.  I  will
 enquire  into  it.

 certainly

 tt  हुकम  मद  कहाबाय  :  हस  प्रकार  कि
 बटनाये  बहुत  होती  है  और  क्‍्लेम  अदा  करने  में
 रेलवे  कि  तरफ  से  काफी  विलम्ब  होता  है।  में  ऐसे
 उदाहरण  दे  सकता  हूं  जब  चेक  बिना  साइन  कि  ये

 हुए  भेज  दिये  जाते  है।  मेरे  पास  एक  पार्टी  का
 ऐसा  चेक  आया  है  जो  बिना  साइन  किया  हुआ  है
 मैं  जानना  चाहता  हूं  की  क्‍या  ऐसी  कोई  सीमा
 बाँधी  गई  है  कि  रेलवे  का  काम  खराब  होता  है,
 पैसा  भी  वर्षों  बाद  मिलता  है,  और  वह  भी  काफी
 खर्च  करने  के  ब।द,  कारवाई  करने  के  बाद  और
 केस  चलाने  के  बाद  |  ऐसी  स्थिति  पैदा  न  हो,
 उसके  लिए  आप  कोई  सीमा  बांध  देगें  और
 क्या  ऐसा  निर्णय  लेंगे  की  इतने  दिनों  के
 अन्दर  क्लेम  को  चुका  दिया  जाए,  उसका
 फेसला  कर  दिया  जाए  ।

 शी  रोहनलाल  चतबे दी  :  हम  लोग  प्रयत्न
 कर  रहे  हैं  कि  क्लेम्ज  का  पेमेंट  करने  में,  उनको

 सुलझाने में  जो  देरी  होती  है,  वह  नहों।  हम
 लोगों  ने  नई  स्कीम  चलाई  है  मोबाइल  क्लेम
 सैक्शन  की  ताकि  वह  वहीं  मौके  पर  जल्दी  से

 जल्दी  उसको  तय  कर दे  t

 जहां  तक  अनसाइंड  चेक  का  सम्बस्ध  हैं,  स्पष्ट
 है  गलती  हो  गई  होगी।  लेकिन  अगर  यह  कहा
 जाए  की  जानबूझ कर कर  चेक  पर  दस्तखत  नहीं  किये
 और  सिर्फ  देर  करने  के  लिए  ऐसा  किया  गया  तो
 शायद  यह  मुनासिब  नहीं  होगा  ।

 SHRI  TENNETI  VISWANATHAM  :
 May  I  know  from  the  hon.  Minister  as  to  who
 is  responsible  when  d  against  a  rail- only  when  there  was  on  the  spot  pay:  of

 the.  entire  amount  by  the  booking  staff.  This
 took  place  just  six  days  back.  What  has  the

 way  are  passed  ?  Secondly,  he  said  that  high
 officials  have  made  an  inquiry.  Have  they
 implicated  small  officials  in  the  matter  ? hon.  Minister  to  say  about  this  incident  ?

 SHRI  R.  L.  CHATURVEDI  :  Inatru-
 ction  hive  been  issued  to  the  railways  con-
 cerned  to  take  immediate  action  on  such  de-

 ‘cress.  As  far  as  the  decretal  emoumt  is  con-
 comed,  we  are  dealing  with  it  separately  on
 an  urgent  term  basis.  I  do  not  have  the  full
 details  of  the  Raipur  case  which  the  hon.

 SHRI  R.  L.  CHATURVEDI  :  As  far  as
 the  second  part  of  the  question  is  concerned,
 as  T  said,  the  report  has  just  now  been  rece-
 ived  and  is  under  scnitiny.  No  doubt,  at
 present  no  high  official  has  been  held  respon-
 sible.  But,  for  instance,  I  may  mention  that
 the  railway  advocate  there  absented  himself
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 when  the  case  for  the  decree  was  being  taken
 up,  then,  the  clerks  and  other  persons  are
 also  held  responsible.  Anyway,  we  are  look-

 jing  imto  the  matter  and  if  an  official  is  found
 guilty,  we  will  not  spare  him.

 श्रीमती  जयाबेन  शाह  :  यह  बहुत  महत्वपूर्ण
 सवाल  उठाया  गया  है।  क्लेम्ज  के  साथ  देश  के

 बहुत  से  लोगों  का  सम्बन्ध  रहता  है,  उनको  क्लेम
 दाखिल  करने  पड़ते  हैं  -  में  जानना  चाहती  हूं  कि
 क्या  रेलवे  बोर्ड  चाहता  है  या  नहीं  एक  निर्धारित

 'समय  के  अन्दर  क्लेम्ज  को  सैटल  कर  दिया  जाए  ?
 अगर  उस  निर्वारित  समय  के  अन्दर  क्लेम  सैटल
 न  हों  तो  क्‍या  ऐसा  भी  निर्णय  किया  जायगा  की
 उसके  बंद  ब्लेम  जिस  ने  क्‍्लेम  दाखिल  किये

 हैं,  उनकी  फेवर  में  सैटल  कर  दिये  जाएं  ?

 श्री  रोहनलाल  चतुर्वेदी  :  ऐसा  कोई  निर्णय:
 करने  का  विचार  नहीं  है  कि  यदि  एक  निर्धारित
 अवधि.के  अन्दर  क्लेम्ज्‌  का  फँसला  न  हो  सके  तो
 उसके  क्‍्लेम  को  मान  लिया  जाए  ।  परन्तु  पूरा
 प्रयत्न.  किया  ..जाएगा  की  अलेम  शीकघ्रातिशिप्न
 तय  हो  |  हम  लोग  इस  पर  काफी  सजग  हैं  कि  जो

 .  शिकायतें  बलेम्ज  के  बारे  में  आयें  वे  कम  से  कम
 आयें।  मैं  इतन।  और  निवेदन  कर  देना  चाहता  हूं  की

 कुछ  रकमें  ऐस।  होती  हैं,  कुछ  क्लेम  ऐसे  होते  हैं
 जिन  में  काफी  जानक।री  हासिल  करने  की  जरूरत

 होती है  ।  कछ  झूठे  क्लेम  भी  होते हैं  ।  में  यह
 नहीं  कहता  की  सब  क्लेम  झुठे  होते  हैं  सच्चे  मी
 होते  हैं  fT  लेकिन  कुछ  अंश  झुठे  क्लेम्ज  कामी
 होता  है  ।  इस  वास्ते  काफी  सोच  विचार  करके
 इस  चीज  को  देखना  पड़ता  है  ।

 श्ोमती  जयाबेन  शाह  :  कोई  टाईम  लिमिट,
 चार  महीने  या  छ  :  महीने  की  आप  बांध  रहे  है
 या  नहीं  ?

 श्यो  रोहनलाल  चंतुर्वेदो  :  कोई  समय  निर्धा-
 र्ति  नहीं  किया  जा  सकता  है  कि  च।र  महीने  में  यद्‌
 जरूर  हो  ।  लेकिन  में  इतना  आश्वासन  जरूर
 देना  चाहता  हूं  कि  जल्दी  से  जल्दों  इनको  निपटाने
 की.  कोशिप्त  दा  जाएगी
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 SHRI  CHINTAMANI  PANIGRAHI  :
 What  I  am  a  little  apprehensive  about,
 because  such  things  come  only  to  the  notice
 of  the  Birla  firms,  is  that  it  may  happen  ina
 period  of  five  or  ten  years  that  perhaps  the  75
 monopoly  houses  will  slowly  get  hold  of
 stations  one  by  one,  So,  will  the  government
 beware  of  it  7

 SHRI  R.  L.  CHATURVEDI  :  There
 is  nothing  important  to  be  answerd.  he  has
 only  thrown  out  a  suggestion.

 sit  रामावतार  शास्त्री  :  रेलवे  अधिकारियों
 की  गलतियों  के  कारण  सरकार  को  काफी  बड़ी
 राशि  क्लेम्ज  की  देनी  पड़ती  है  हरसाल  |  में
 जानना  चाहता  हूं  की  पिछले  एक  साल  में  इस
 तरीके  से  ज्ञो  क्लेम  किये  गये  हैं  और  सरकार
 ने  जो  पैसा  दिया  है  उसको  राशि  कितनी  यीं  ?

 क्रो  रोहनलाल  चतु्बदी  :  मरे  पास  सालवार
 ब्यौरा  इस  वक्‍त  नहीं  है  7  अगर  माननीय  सदस्य

 चाहें  तो  में  जरूर  भमिजवा  दं  गा  |

 WRITTEN  ANSWERS  TO  QUESTIONS

 Utilisation  of  old  Railway  Tickets
 by  changing  their  dates

 #334,  SHRI  N.K.  SANGHI  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  West
 Bengal,  the  Central  Bureau  of  Investigation
 unearthed  a  racket  which  was  engaged  in
 utilising  old  Railway  tickets  by  changing
 their  dates  and  thai  alarge  number  of  empl-
 oyees  of  Durgapur  Stee!  Plant  drew  over  a
 Jakh  of  rupees  as  travel  allowance  by  forging
 Railway  receipts  and  without  undertaking
 the  journeys,  and

 (b)  the  measures  being  taken  by  the
 Railways  to  prevent  such  misuse  of  vickets
 and  forgery  of  receipts  7?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  In  January,  1970,  the
 Calcutta  Branch  of  the  Cencral  Bureau  of  Inve-
 stigation  arrested  a  person  while  he  was  selling
 a  third  class  ticket  for  journey  from  Howrah
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 to  Barauni  at  a  rate  !ess  than  the  actual  fare,
 A  case  under  Indian  penal  Code  has  been
 registered  against  him.  Two  bundles  of
 used  railway  tickets  and  some  instruments
 utilised  for  re-dating  tickets  were  also
 recovered  from  another  person.  The  case  is
 under  investigation  by  the  Central  Bureau
 of  Investigation.

 On  a  report  made  by  the  Durgapur
 Steel  Plant,  the  Calcutta  Branch  of  the
 Central  Bureau  of  Investigation  have  regis-
 lered  a  case  under  the  Indian  penal  Code
 against  9  employees  of  the  Steel  Plant  and
 an  outsider  who  were  suspected  of  having
 forged  railway  money  receipts  and  submitted
 false  of  bills  of  Leave  Travel  Concession.  As
 the  case  is  still  under  investigation,  the  total
 amoun.  suspected  to  have  been  falsely  drawn
 will  be  known  only  after  the  completion  of
 the  investigation.

 (b)  Railway  Administrations  have
 been  given  instructions  to  ensure  that  tickets
 are  nipped  at  the  entranc-  gates  so  that  these
 cannot  be  re-used.  Instructions  have  also
 been  given  to  ensure  the  collection  of  tickets
 at  destination.  As  far  as  receipts  are  concerned
 their  safe  custody  is  insisted  upon,  State
 Governments  have  been  asked  for  strict
 surveillance  in  order  to  bring  to  book  unsocial
 elements  indulging  in  malpractices  like  sale
 of  fake,  forged  tickets  as  also  resale
 of  used  tickets.

 Small  Scale  Industries  Finance
 Corporation

 4335,  SHRI  ron  MUTHUSAML  :
 SHRI  R.  R.  SINGH  DEO;
 SHRI  MEETHA  LAL  MEENA:
 SHRI  MAHENDRA  MAJHI:
 SHRI  ७.  C,  NAIK.

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  bc  pleased  to
 state  :

 (a  whether  the  Administratve  Reforms
 Commission  has  recommended  the  creation
 of  a  small  scale  Inudustries  Finance  Cor-
 poration  to  serve  as  a  Central  anJ  focal
 institutions  to  provide  all  financial  assistance
 both  long  term  and  short  term  to  the  small
 sector,  and
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 (b)  if  so,  the  reaction  of  Govemment
 thereto  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTBRNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (s)  Yes,  Sir.

 (b)  The  matter  is  under  consideration
 of  the  Govemment.

 Control  Over  Companies  Receiving  Loans
 And  Capital  From  Government  Sponsored

 Financial  Institutions

 #336,  SHRI  BHAGABAN  DAS  :  Will
 the  Minister  of  INDUSTRIAL  DEV-
 ELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  have  any
 conirol  specially  in  respect  of  policy  formu-
 lation  und  management  over  the  affairs  of
 companies  which  have  received  substantial
 amount  of  loans  and  capital  for  investment,
 from  the  Government  sponsored  financial
 institutions,

 (b)  if  so,  the  nature  of  control
 possessed  by  Government  over  these
 Companies  and  how  this  power  of  control
 is  exercised

 (c)  the  names  of  private  sector  comp-
 anies  which  have  in  their  Board  of  Direc-
 tors,  representatives  of  the  Government
 sponsored  financial  institutions;

 (d)  if  the  reply  to  part  (a)  above  be  in
 the  negative,  whether  Government:  are
 contemplating  to  take  necessary  steps  in
 that  direction  and;

 Ce)  if  not,  the  reasons  therefore  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  (a),  4b),  (d)  and  (o).  So  far  the  all-
 India  financial  institutions  namely,  [DBI
 and  IFC,  have  beee  reserving  their  right  of
 nomination  on  the  Boards  of  Directors  of
 the  assisted  concerns  and  have  been  exerc-
 ising  the  power  sclectively  where  the  assis-
 tance  granted  is  sizeable  or  where  the  wor-
 king  results  of  the  concerns:  have  not  beer
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 satisfactory  or  the  conern  has  been  commi-
 tting  defaults  in  meeting  its  obligations  to
 the  institutions.

 Government  have,  however,  recently  an
 nounced  their  decision  accepting  the  con-
 ceptof  ‘joint  sector’  in  principle,  recom-
 mended  by  the  Industrial  Licensing  Policy
 Inquiry  Committee.  It  is  proposed  to  ensure
 in  future  that  there  is  a  greater  degree  of
 participation  in  management  particularly
 at  policy  levels,  in  the  case  of  major  projects
 involving  substantial  assistance  from  public
 financial  institutions.

 (c)  Information  regarding  che  number
 of  concerns  assisted  by  each  financial
 institution  and  the  concerns  in  which  the
 institutions  have  nominated  their  represe-
 ntatives  on  the  Board  of  Directors,  will  be
 obtained  and  placed  on  the  Table  of  the
 House,  to  the  extent  available.

 etna  मास्टरों  तथा  असिस्‍टेंट  स्टेशन  सास्टरों

 (पूर्ष  रेलवे  )  को  जाड़ों  तथा  गर्मियों  को

 पूरी  बबियों  की  सप्लाई  न  किया  जाना

 "337.  हो  शासावतार  शास्त्री  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  देश  में  पूर्व  रेलवे
 को  छोड़कर  बाकी  सभी  भारतीथ  रेलों  में  स्टेशन
 मास्टरों  तथा  असिस्‍्टन्ट  स्टेशन  मास्टरों  को  जाड़ों
 तथा  गभियों  की  १री  बर्दियां  दी  जाती  है;

 (ख़)  क्‍या  यह  भी  सच  है  कि  पूर्व  रेलवे  में
 स्टेशन  मास्टरों  तथा  असिस्टेंट  स्टेशन  मास्टरों
 को  केवल  कोट  दिये  जाते  है;

 (ग)  यदि  हां,  तो  रेलवे  में  इस  मेदमाव
 के  क्या  कारण  तथा  ओऔछित्य  है;

 (घ)  क्‍या  सरकार  का  विचार  इस  मेदमाव
 को  समाप्त  करने  का  है;  और

 (६3  यदि  हां,  तो  कब  और  यदि  नहीं,
 तो  उसके  क्‍या  कारण  है  ?

 रेलबे  मंत्रो  rT:  (क)  जी  हां  ny

 (ख)  370-75 Fo  और  335-425  Fo
 के  झेड  बाले  स्टेशन  सास्टरों  और  250-380  Fo

 MARCH  10,  4970  Written  Answers  40

 के  ग्रेड  वाले  सहायक  स्टेशन  मास्टरों  को  पूरी
 ब्दियां  दी  जाती  हैं  a  कुछ  निदिष्ट  स्टेशनों  पर
 250-380  कुठ  और  205-280  रु०  के  ग्रेड  वाले
 स्टेशन  मास्टरों  को  भी  पूरी  बदियां  दी  जातीं  हैं
 जबकि  बाकी  स्टेशनों  पर  ऐसे  कमंच्रारियों  और
 205-280  रु०  ने!  ग्रेड  वाले  सहायक  स्टेशन
 मास्टरों  को  केवल  कोट  दिये  जाते  हैं  ।

 (ग)  से  (ड)  सभी  रेलों  में  समान  रूप  से  लागू
 करने  के  लिए  फरवरी,  .963  9  जो मानकीकृत
 वस्त्र  विनियम  जारी  किये  गये  थे,  उनमें  समी  स्टे-
 शन  मास्टरों  और  सहायक  स्टेशन  सास्टरों  को  पूरी
 बर्दियाँ  सप्लाई  करने  की  व्यवस्था  थी  ।  खर्च  में
 किफायत  करने  के  लिए  जनवरी  966  को  आदेश
 जारी  किये  गये  कि  वर्दिय।  इत  मानकीकृत  विनि-
 यमों  या  सम्बन्धित  रेलों  के  पुराने  वस्त्र  विनियमों,
 इन  में  जो  कम  उदार  हों,  के  अनुसार  सप्लाई  की
 जायें।  तदनुसार  कुछ  रेलें  अपने  पुराने  वस्त्र  विनि-
 यमों  के  अनुसार  वर्दियां  दे  रही  हैं  जिसके  परिणाम-
 स्वरूप  इस  सम्बन्ध  में  ज्ञों  परिपाटी  अपनायी
 गयी  है,  उसमें  विभिन्‍नता  है  -  खर्च  में  किफायत
 सम्बन्धी  ये  आदेश  माचं,  97]  तक  लागू  हैं  |

 Adoption  of  Shri  Nath  Pai's  Constitution
 (Amendment)  Bill,  consequent  on
 Supreme  Court‘s  verdict  on  Bank

 Nationalisation.

 #338,  SHRI  SAMAR  GUHA  :  Will
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  Whether  the  verdict  of  the  supreme
 Court  on  the  bank  Nationalisation  necessita-
 tes  adoption  of  Shri  Nath  Pai's  Constitution
 (Amendment)  Bill;  and

 (b)  if  so,  whether  any  steps  are  being
 taken  in  this  direction  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  (a)  &  (b)  As  the  Hon*ble  Mamber
 may  be  aware,  even  before  the  verdict  of
 the  Supreme  Court  on  the  Bank  Nationali-
 sation  case,  the  Government  supported  Shri
 Nath  Pai's  Bill  at  the  consideration  stage.
 The  Bill,  as  reported  by  the  select  Committee,
 is  considered  to  require  some  amendments.
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 Help  from  India  For  Restoration  of
 Lawrence  of  Arabla  Railways  Line

 *339.  SHR  S.K.  TAPURIAH  :
 SHRI  B.  K.  DASCHOW-

 DHURY:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  itis  a  fact  that  a  delegation
 from  the  Middle  East  countries  visited  India
 to  seek  help  for  the  restoration  of  Lawrence
 of  Arabia  Railway  line  ;

 (b)  whether  experts  are  already  there
 helping  in  the  laying  of  tracks  and
 supervising  other  operations  there;  and

 (c)  whether  they  have  asked  for  air-can-
 ditioned  coaches  and  other  Railway  equipm-
 ent  also  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes  sir,  a  delegation
 ofthe  Hedjaz  Railway  Recommissioning
 Board  visited  India  in  carly  January  this
 year  to  obtain  first  hand  knowledge  of
 the  variety  of  Rolling  Stock  and  other
 equipments  manufactured  in  the  contry  and
 their  performance  in  use.

 (b)  Yes,  a  Senior  Indian  Railway  Engi-
 neer  has  been  in  Amman  since  ‘1968,  to  assist
 the  Hedjaz  Railway  Recommissining  Board
 in  reconstructing  the  844  Kmline  between
 Maan  and  Medina.

 (८)  No  sir.

 झतिरिक्त  आर्थिक  लाभ  वाले  पदों  पर
 कार्य  कर  रहे  कर्मचारो

 *340.  भी  मोलहू  साव  :  क्या  इस्पात  तथा
 भारी  इंजीनियरिंग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उनके  मंत्रालय  के  अधीनस्थ  विभागों
 तथा  सम्बद्ध  कार्यालयों  में  श्रेणी  वार  ऐसे
 कितने  अधिकारी  है  जो  अतिरिक्त  आर्थिक  लाभ
 वाले  पदों  पर  गत  तीन  वर्षों  से  कार्य  कर  रहे
 हैं;  और

 (@)  गृह-कार्य  मंत्रालय  के  6  सितम्बर,
 957  के  अ  सरकारी  पत्र  संख्या  v3/57-
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 ओ  एण्ड  एम  के  अनुसरण  में  उनका  तबादला
 न  करने  के  क्या  कारण  है  ?

 'इस्पात  तथा  भारी  इंजीनियरिंग  मंत्रालय  में
 राज्य  मंत्री  (भी  कृष्ण  चना  पन्त):  (47)  मंत्रालय
 ने  दो  कमंचारी,  एक  कोषाध्यक्ष  और  एक
 संसदीय  सहायक  ऐसे  पदों  पर  कार्य  कर  रहे  हैं  1

 (ख)  जिप  अर्घ  सरकारी  पत्र  का  उल्लेख
 किया  गया  है  उसमें  कोई  आदेश  नहीं  दिया  गया
 है  केवल  एक  सुझाव  दिया  गया  है।  चुकि  इन
 पदों  के  लिये  सतत  अनुभव  का  होता  अत्यधिक
 बांछनीय  है  अंत:  उपरोक्त  अधिकारियों  का
 तबादला  नहीं  किया  गया  है  |

 Programme  For  Uplift  of  Poor  Masses

 #341,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  have  chalked
 out  any  concrete  programme  with  the  object
 of  serving  che  poor  masses  of  the  country  ;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND,IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 <DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  to  (c).  The  total  programme  promoted
 by  the  Department  of  Sooial  Welfare  relates
 to  the  Welfare  of  the  weaker  sections
 of  the  community,  including  :

 (i)  Measures  for  the  welfare  of  the
 backward  classes  including  scheduled  castes,
 scheduled  tribes  and  other  backward  classes.

 (ii)  pre-Vocational  Training  programme
 for  school  drop-outs.

 (iii)  Family  and  child  Welfare  services
 for  women  and  Children  in  rural  areas.

 (iv)  Programme  of  social  welfare  promo-
 ted  by  the  Central  Social  Welfare  Boards  with
 the  help  of  voluntary  social  welfare  organi-
 sations.

 (¥)  Rehabilitation  progarmme  promoted
 for  the  handicapped.
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 (vi)  Rehabilitation  services  for  displaced
 persons.

 (vii)  Social  defence  services  including
 correctional  services  for  the  destitute  and  the
 delinquents.

 Review  Report  of  Public  Sector  Steel  Plants

 #342,  SHRIINDRAJIT  GUPTA
 SHRI  YOGENDRA  SHARMA  :
 SHR)  P.C.  ADICHAN  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 stute  :

 (a)  Whether  any  review  report  has  been-
 considered  by  Government  regarding  the  ope-
 ration  and  maintenance  of  the  three  Public
 sector  steel  Plants  in  Bhilai,  Rourkela  and
 Durgapur  :

 (bi  if  0.  the  main  features  of  the  re-
 port;  and

 (c)  the  steps  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEaAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :

 (a)  There  is  no  review  report  as  refe-
 tred  to  by  the  Hon'ble  Member,

 (b)  &  (c)  Do  not  arise.

 Issue  of  Complimentary  Passes  for  Class
 TV  Employces

 *343.SHRI  P,  P.  ESTHOSE  :
 SHRI  K.  ANIRUDHAN  :
 SHRI  NAMBIAR  :

 Will  the  Ministor  of  RAILWAYS  be
 pleased  to  refer  to  his  letter  No.  E(Trg)  I-69
 PS5-8/I0  dated  the  I5th  December,  969  and
 state  when  the  appropriate  time  will  come  to
 bring  the  Class  IV  employees  at  par  with
 the  Class  III  employees  in  regard  to  the  issue
 of  Complimentary  passes  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  A  statement  is  laid  on
 the  table  of  the  House.

 Statement

 Prior  to  952  Class  IV  staff  on  the
 Railways  were  not  cligible  for  any  post-retier-
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 Ment  complimentary  passes.  It  was  only  from
 that  year  onwards  that  it  was  decided  that
 such  of  the  staff  retiring  aftar  putting  in  the
 prescribed  years  of  continuous  railway  serv-
 ice  (originally  30  years,  now  25  years)  should
 be  granted  one  set  of  post-retirement  compli-
 mentary  passes  for  the  retired  employee  him-
 self  and  his  wife  onec  in  five  years.  Since  then
 Tepresentations  have  been  made,  time  and
 again,  for  raising  the  scale  of  postrelirement
 passes  for  Class  IV  staff  to  the  l<vel  of  retired
 Class  III  staff.  As  class  |  and  Class  IV  staff
 are  recruited  on  different  basis  for  different
 degrees  of  responsibility  and  different  stan-
 dards  of  work  meriting  diffe,cnt  pattern  of
 pay  scales,  there  cannot  be  a  straight  line
 equation  of  all  fringe  benefits  like  travel  con-
 cessions  after  retirement.  On  Railways,  we
 have  at  present  about  8  lakhs  of  Class  IV
 employees  and  there  will  be  about  25  thou-
 sand  retirements  every  year.  There  are  admi-
 nistrative  and  practical  difficulties  in  keepi  ig
 trace  of  the  identity  of  such  a  large  numbes
 of  persons  after  their  retirement  from
 service,  besides  consideration  of  such  «  large
 magnitude  of  liberalisation  at  a  tim  when
 Government  are  already  devoting  considerable
 attention  to  the  improvement  of  the  more
 impottant  cond:tions  of  their  service,  such
 as  pay  scales,  housing,  medical  care,  chil-
 dren's  education,  etc.  This  being  the  position
 no  indication  can  be  given  al  present  as  to
 when  the  liberalisation  of  post-retirement
 travel  concessions  for  Class  IV  employees
 can  be  considered.

 Translation  of  Enactments  in  Regional
 Languages

 9344,  SHRI  5.  C.  SAMANTA:  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  in  how  many  languares  the  regional
 versions  of  important  enactments  were  publi-
 shed  and  werein  use  during  the  British  rule
 in  India;

 (0)  in  what  languages  the  courts  at  the
 District  and  High  Court  levels  were  function-
 ing  through  the  medium  of  regional  langu-
 ges  in  British  India  and  in  the  Princely  States
 during  the  same  period;

 (९)  what  are  the  reasons  thal  translation
 of  even  imporiant  enactments  have  not  been
 published  by  the  Government  of  India  after
 independence;  and
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 id)  the  steps  proposed  to  be  taken  in
 this  connection  ?

 THE  MINISTER  LAW  AND  SOCIAL
 WELFARE  (SHRI  GOVIND  MENON)  :

 (a)  Acts  passed  by  the  Imperial  Legis-
 lative  Counc!  were  required  to  be  translated
 in  Bengali.  ‘Sujarati,  Marathi,  Telugu,
 Kannada,  Tamil  and  Malayalam  through  the
 local  Governments  concerned.  No  informa-
 tion  is  avaiilable  as  regards  the  extent  to
 which  the  translations  Were  in  use.

 (b)  No  information  is  available  on  this
 point.

 (cy)  &  (dj).  A  statement  is  laid  on  the
 Table  of  the  House,  [Placed  in  library,  See
 No.  LT-2789/70)

 Metropolitan  Railway  for  Delhi

 *345.  SHRI  KANWAR  LAL  GUPTA  :
 SHRIMATI  ILA  PAL-

 CHOUDHURI  :

 Will  the  Minister  of  RATLWAYS  be
 pleased  t0  state  :

 (a)  whether  Government  have  setup  a
 Body  for  the  Metropolitan  Railway  for  Delhi:

 (b)  if  so,  the  details  thereof;
 (c)  whe  ther  Government  have  provided

 any  amount  in  the  Fourth  Plan  for  this
 work  ;

 (d)  when  the  Metropolitan  Rail  will  be
 ready  for  the  use  of  the  people;

 (e)  the  detail  of  the  scheme;  and

 (f)  what  is  the  progress  made  so  far  and
 when  the  scheme  will  be  completed  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NADA)  :  (a)  to  (f).  A  statement  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  see  No,  L.  T.-2790/70]

 Loss  to  Mining  and  Allied  Machinery
 Corporation

 *346.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 State  :
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 (a)  whether  it  is  a  fact  that  according  to
 ‘an  official  report  prepared  by  the  Corpora-
 tion's  Finace  Department  extrects  of  which
 were  published  in  the  Statesmen  of  the  ‘Mth
 December,  1969,  the  Mining  and  Allied
 Machinery  Corporation  is  lossing  Rs,  2.2
 lakhs  per  day;

 (b)  whether  it  is  alsoa  fact  that  as
 against  an  annual  payment  pear  employee  (on
 average)  of  Rs.  4,687.04  the  annual  produc-
 tion  per  employee  works  out  to  Ra,
 3,210,  63;

 (c)  whether  it  is  further  a  fact  that  69
 per  cent  of  the  total  manhours  are  lost  on
 account  of  (i)  late  start  and  early  stoppage
 of  work  (27  per  cent).  (ii)  workman  standing
 idle  or  away  from  place  of  work  (32  per  cent),
 (iii)  waiting  for  materials,  tools,  equipmenc,
 drawings  and/or  instruction  (6  per  cent),  (iv)
 machine  breakdowns  a  per  cent),  and  (v)  no
 work  available  (3  per  cent);

 (d)  whether  Government  are  aware  that
 the  above  break-up  proves  the  hollowness"of
 the  Government  claim  that  the  Mining  and
 Allied  Machinery  Corporation  losses  are  due
 to  d  for  its  products;  and

 (e)  the  corrective  steps  taken  to  puta
 stop  to  such  a  colossal  wastage  of  men  and
 mater‘al  and  the  results  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  The  sta*ement  made  in  the  statistical
 Teport  prepared  by  the  Finace  Department  of
 the  Company  for  internal  circulation  was  that
 at  the  present  rate  of  activities,  M.A.M.C.
 love  Rs.  2.20  lakhs  every  day.  This  figure
 was  arrived  at  by  dividing  the  total  loss  of
 Rs.  638.68  lakhs  incurred  by  the  company
 during  ‘1968-69,  by  the  total  number  of  work-
 ing  days.

 (b)  These  figures  also  appeared  in  the
 report.  The  annua!  production  per  employee
 wes  arrived  at  by  dividing  the  value  of  sales
 including  stock  transfer  plus  increase  in
 stock  of  finivhed  products  and  works  in
 progress,  during  ‘1968-69  by  the  total  number
 of  workers  of  the  company,  on  production  as
 weillas  non-production  iobs.  Similarly  the
 payment  per  employee  worked  out  by
 dividing  the  expenditure  on  employees  by  the
 total  number  of  employecs
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 (c)  These  also  appeared  in  the  report
 and  were  based  on  certain  assessments  made
 by  afirm  of  consultants  in  November  965
 and  realate  to  only  one  of  the  many  shops  of
 the  Corporation.  The  position  has  since
 improved  considerbly.

 (d)  These  figures  onlyjindicate  the  unsa-
 tisfactory  State  of  industrial  relations  and
 employee  discipline,  as  well  as  the  inadequate
 Productivity  levels  achieved  by  the  plant.
 The  last  inadequacy  continues  to  be  due  in
 Part  to  the  fact  that  the  Company  has  not
 been  able  to  secure  order  for  the  type  of
 machinery  for  which  it  was  specifically  see
 up,  and  has  had  the  diversify  into  enterely
 new  lines  of  production,

 (e)  Attempts  have  been  made  and  conti-
 nu  to  be  made  diversify  production,  improve
 industrial  relations  and  productivity  levels
 and  gradually  build  up  the  capacity  of  the
 plant.

 Setting  up  2nd  Steel  Plant  in  Orissa

 #347,  SHRI  CHINTAMANI  PANT
 GARAHTI

 Will  the  Minister  of  STELL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  that
 there  is  vast  scupe  for  setting  up  a  second
 steel  Plant  in  orissa;

 (b)  whether  Gcvernment  have  examined
 such  a  proposal;

 (c)  if  s0,  the  pleces  in  Orissa  suggested
 and  surveed;  and

 (d)  whether  Government  would  make
 further  study  on  this  matter  in  view  of  the
 decision  t>  increase  the  outlay  on  Stee!  pro-
 duction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PLANT)  :
 (a)  to  (d).  There  is  scope  in  Orissa  as
 in  certain  other  areas  of  the  country  for  sett-
 ing  up  stee!  Plants.  All  such  possibilities  are
 currently  under  examination  and  decisions  to
 set  up  steel  Plants  will  be  iaken  after  consi-
 dering  all  relevant  factors,  such  as  suitability
 of  the  areas  concerned,  the  projected  demand
 for  steel  and  the  reeources  available.
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 Industries  in  Himachal  Pradesh  during
 Fourth  Plan

 +348,  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  large  scale  industries
 costing  atleast  rupees  five  crores  each  which
 are  proposed  to  be  established  during  the
 Fourth  Five  Year  Plan  in  the  Public
 sector;

 (b)  what  kinds  of  industries  will  these
 be  and  where  are  they  likely  to  be  located;

 (c)  whether  any  indusiry  is  proposed  to
 be  established  in  Himachal  Pradesh  and,  if
 not,  the  reasons  there  for;  and

 (d)  whether  the  Government  of  India
 have  received  proposals  from  the  people  for
 recommendations  fromthe  Government  of
 Himachal  Pradesh  for  establishing  industries
 in  Himachal  Pradesh  in  the  public  secior  and,
 if  30,  the  decision  taken  by  Government
 thereon  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED)  (a)  and  (b).  The  large
 scale  industries  Proposed  to  be  set  up
 by  the  Central  Government  during  the
 Fourth  Five  Year  Plan,  their  nature,
 locations  and  the  investments  proposed
 to  be  made  on  them  are  given  on
 pages  253-200  of  the  Draft  Fourth  Five  Year
 Plan  Report.  As  faras  projects,  locations
 for  which  have  not  yet  been  decided,  are  con-
 cerned  it  is  not  possible  to  state  as  this  stage
 where  these  will  be  located.

 (०)  &  (७).  The  Himachal  Pradesh  Admi-
 nistration  have  not  made  any  pruposals  for
 the  setting  up  any  large  scale  industrial  units
 during  the  Fourth  Five  Year  Plan  period.
 They  have,  however,  proposed  the  modernis-
 ation:  pansion  programme  of the  Nahan
 Foundry  during  the  Fourth  Five  Year  plan.
 Besides,  the  Cement  Corporation  of  India
 have  under  consideration  the  establishment
 of  a  cement  factory  at  Paonta.  In  the  private
 sector,  a  newsprint  factory  is  being  set  up  in
 Himachal  Pradesh.
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 Patel  Road  Railway  Crossing  in  New
 Delhi

 9349,  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  complaints  have  been  reach-
 ing  Government  about  the  unnecessary  long
 closures  of  Railway  crossing  on  the  Patel
 Road  linking  West  Delhi  to  the  rest  of  the
 city;

 (b)  whether  it  is  afact  that  the  said
 crossing  is  closed  sometimes  for  half  an  hour
 even  for  the  passing  ofa  shunting  engine,
 causing  traffic  jams  and  harassment  to  the
 people;  and

 (c)  if  so,  whether  Government  propose
 to  take  steps  to  revise  the  rules  about  clos-
 ing  of  the  Railway  crossings  so  that  minimum
 time  may  be  taken  in  re-opening  the  crossing
 to  traffic  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  In  1969,  22  com-
 plaints  were  registered.  So  farin  the  year
 1970,  six  complaints  have  been  registered
 at  the  gate.

 (b)  There  are  occasion  when  the  level
 crossing  gate  remains  closed  for  long  as
 minutes  or  so)  because  of  very  heavy  train
 movement  and  a  couple  of  shunting  move-
 ments;  but  the  occasions  when  the  gate  is
 close  for  half  an  hour  are  rare.  During  1909,
 the  gate  was  closed  only  once  for  so  long.

 (c)  This  level  crossing  has  always  been
 very  busy  both  for  rail  and  road  traffic.  Acc-
 ordingly,  a  road  over-bridge  is  under  constru-
 ction  85  the  level  crossing.  It  is  not  possible
 to  relax  the  rules  as  this  might  endanger
 safety.

 निर्वाअन  यात्रिका  बायर  करते  पर  रोक

 *350.  श्री  शिबक्मार  झास्त्री  :
 क्री  आत्म  बास  :

 क्या  जिथि  तथा  ware  weary  att  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह्  सच है  कि  यात्रिकाएं  बड़ी
 संख्या  में  दायर  की  जाती  है  क्योंकि  उन  पर  कोई
 रोक  नहीं  है;
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 (ख)  क्‍या  यह  भी  सच  है  कि  अधिकांश
 निर्वाचन  याचिकाएं  केवल  हसीलिये  दायर  की
 जाती  है  कि  अन्य  दलों  को  बिना  ठोस  आधार  के
 कठिनाइयों  में  डाला  जा  सके;  और

 (ग)  क्‍या  सरकार  इस  तरह  की  रोक  लगाने
 का  विचार  कर  रही  है,  जिससे  केवल  उचित
 यातचिकाएं  ही  दायर  की  जा  सके  ?

 विधि  तथा  समाज  कल्याण  मंत्री  ी
 गोबिस्य  सेनन)  :  (वा)  जी  नहीं  ।

 (ख)  यह  राय  की  बात  है।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 Railways  Accidents

 #351,  SHRT  A.  SREEDHARAN :  Will
 the  Minister  of  RAILWAY'S  be  pleased  to
 state:

 (a)  the  total  number  of  Railway  acci-
 dents  that  took  place  during  the  months  of
 N  ber  and  Di  ber;  969  and  January;
 1970;

 (b)  the  number  of  persons  killed  and
 seriously  injured  in  these  accidents;  and

 (c)  the  steps  taken  by  Government  to
 prevent  such  fatal  accidents  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA  :  (a)  During  the  period
 1169  to  31,1.70;  there  were  224  train
 accidents  in  the  categories  of  collisions;
 derail  ts,  trains  running  into  road  traffic
 at  lovel  crossings  and  fires  in  trains  on
 the  Indian  Government  Railways.

 (b)  In  these  accidents,  39  persons  were
 killed  and  46  sustained  grievous  injuries.

 (c)  Only  the  causes  of  accidents  can  be
 controlled,  as  their  consequences-whether  it  be
 the  resultant  casualties  or  the  cost  of  damage
 are  unpredictable  and  hence  beyond  control.
 All  accidents  are,  therefore,  irrespective  of  the
 consequences,  viewed  with  the  same  seriousness
 and  concern  by  the  railway  administration  in
 order  tofind  out  and  take  preventive  mo-
 assures  to  control  the  causes  that  result  in
 accidents,
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 Most  of  the  accidents  take  place  due  to
 human  error.  To  prevent  this,  the  railway
 staff  in  the  various  categories  are  given
 thorough  initial  training  and,  where  neces-
 sary,  periodical  refresher  training  also.  Apart
 from  a  strict  supervision  over  their  work  to
 see  that  they  do  not  violate  safety  rules,  a
 safety--orientation  programme  through
 various  audio--visual  means  and  a  safety-
 motivation  campaign;  through  personalised
 man--to--man  contacts  is  carried  out.  While
 the  main  emphasis  is  no  training;  educating
 and  motivating  the  staff;  various  technologi-
 cal  means  from  simple  rudimentary  inter-
 locking  to  track  circuiting  and  automatic
 train  control  are  deployed  progressively
 within  the  available  resources  and  the  over-
 all  priorities--to  guard  against  human  failures.
 It  must,  however,  be  realised  that  human
 element  cannot  be  totally  eliminated  by
 technological  devices  for  these  devices  would
 need  technicians  for  their  maintenance,  the
 errors  committed  by  such  human  beings  would
 then  be  liable  to  cause  accidents.  The  approach
 lor  ensuring  safety  on  the  Indian  Railways,
 is,  therefore,  a  judicious  blend  of  introducing
 technological  devices  to  the  extent  feasible
 and  training,  supervision,  safety  orientation
 and  motivation  of  railway  staff.  Psychologi-
 cal  research  is  also  being  carried  out  for
 evolving  suitable  tests  to  determine  whether
 the  railway  staffin  different  categories  have
 the  requisite  psycho--physical  abilities  to
 perform  their  jobs  safely  and  effectively.  As
 aresult  of  the  various  steps  taken  to  ensure
 safety,  there  has  been  a  significant  decrease  in
 the  incidence  of  accidents  on  the  Indian
 Railways.

 Circular  Rallway  for  Calcutta

 #352,  SHRI  s.  M.  BANERJEE  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  the  progress  made  towards  having  a
 Circular  Railway  in  Calcutta;

 (b)  whether
 chalked  out;

 any  scheme  has  been

 (c)  if  so,  what  are  the  salient  features
 of  this  scheme;  and

 (d)  whether  this  work  is  likely  to  be
 completed  During  the  Forth  Plan  period  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  The  Final  Location
 Survey  for  a  ‘Suburban  Dispersal  Line”,
 from  Dum  Dum  to  Prinecep  Ghat,  com-
 menced  in  October,  1969.  About  twenty
 percent  of  the  field  work  has  been  done.
 The  work  is  expected  to  be  completed  by
 April,  97l.  No  section  of  the  “Circular
 Railway”,  other  than  that  from  Dum
 Dum  to  Princep  Ghat,  is  under  investigation
 at  present.

 (b)  Yes.

 (c)  The  Calcutta  Metropolitan  Planning
 Organisation  has  undertaken  a  Comprehensive
 Traffic  and  Transportation  Study  for  the
 Calcutta  Metropolitan  District.  The  data  so
 obtained  has  been  made  use  of  by  the  Metro-
 politan  Transport  Team  (MTT)  of  the  plann-

 ing  Commission  in  their  Studies  of  the  trans-
 port  problem  of  Calcutta.

 The  Metropolitan  Transport  Team
 (MTT)  haveidentified  the  transport  problem
 of  Calcutta  as  consisting  0  the  following

 (i  )  Dispersal  of  the  large  volume  of
 commuters  arriving  at  the  Railway
 termini  at  Sealdah  and  Howrah.

 (ii  )  Providing  means  of  transport  for
 the  Intra--City  Transit  Traffic.

 The  MTT  recommended  a  ‘Suburban
 Dispersal  Line"  for  the  dispersal  of  the
 commuters  arriving  by  the  suburban  trains.
 For  the  transport  of  Intra—City  Transit
 Traffic,  the  MTT  recommended  a  Masa  Rapid
 Transit  System  consisting  of  Metropolitan
 Railway  Lines  along  two  corridors;  one
 north--south  along  Chittaranjan  Avenue,
 Jawaharlal  Nehru  Road  and  Ashutosh
 Mukherjee  Road  and  the  other  cast--west
 connecting  Sealdah  with  Howrah.

 The  alignment  of  the  ‘‘Suburban  Dis-
 persal  Line”  takes  off  from  south  of  Dum
 Dum  Junction,  follows  the  bank  of  the
 Circular  Canal  and  the  alignment  of  the
 Port  Commissioner's  railway,  passes  through
 Sobha  Bazar,  Burra  Bazar  and  Fairlie  Place
 and  terminates  nearabout  Princep  Ghat.  The
 proposed  “Suburban  Dispersal  Line”
 generally  lies  along  a  portion  of  thealigment
 earlier  suggested  for  the  ‘Circular  Railway”.
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 (d)  The  Final  Location  Survey  for  the
 “Suburban  Dispersal  Line”  will  be  completed
 by  April  1971,  This  Survey  will  yield  data  on
 the  basis  of  which  decisions  can  be  taken
 regarding  the  construction  of  thisline.  The
 construction  of  the  ‘Suburban  Dispersal
 Line"  is  expected  to  take  about  four  years
 from  the  date  of  commencement  of  the
 work.

 The  Techno-Economic  Feasiblity  Studies
 for  the  Metropolitan  Railway  Lines  along
 the  north-south  and  east--west  corridors  are
 expected  to  be  completed  by  December,  1971.
 It  is  too  early  to  predict  the  date  of  comple-
 tion  for  the  Metropolitan  Railway  lines  along
 the  two  corridors.

 बिल्लो-दाहवरा  से  सहारनपुर  तक  बड़ी
 रेल  लाइन

 *353.  श्री  रघुबीर  सिह  शास्त्री  :  क्‍या
 रेलवे  मंत्री  दिल्‍ली  शाहदरा  से  सहारनपुर  तक
 बड़ी  रेल  लाइन  +  बारे  में  25  नवम्बर,  969
 के  तारांकित  प्रश्न  संख्या  2048  के  उत्तर  के  बारे
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  सर्वेक्षण  कार्य  पूरा  हो
 चुका  है  और  रेलवे  बोर्ड  ने  उस  पर  विचार  कर
 लिया  है;

 (ख)  यदि  हां,  तो  निर्माण  कार्य  कब  आरम्म
 होगा  और  कब  पूरा  हो  जायेगा;  और

 (ग)  यदि  नहीं,  तो  विलम्ब  के!  क्या  कारण
 हैं?

 रेलवे  सन्‍्त्री  (शो  सन्या) :  (क)  से  (ग).
 उत्तर  रेलवे  द्वारा  इस  लाइन  की  सर्वेक्षण  रिपोर्ट
 को  अन्तिम  रूप  दिया  जा  रहा  है  और  धाशा  है
 कि  हीन  ही  इन्हे  रेलवे  बोर्ड  को  प्रस्तुत  कर
 दिया  जायेगा  ।  सर्वेक्षण  मिलने  और  रेलवे  बोर्ड
 द्वारा  उनकी  जांच  किये  ज।ने  के  बाद  ही  इस
 लाइन  के  निर्माण  के  सम्बन्ध  में  निर्णय  किया
 जायेगा  ।
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 Amendment  to  Representation  of  the  People
 Act  regarding  Disqualification  of  a  Minister

 from  Candidature  at  Election

 *354.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  a  demand  has  been  made  to
 Gevernment  to  amend  the  Representation  of
 the  People  Act  so  asto  provide  for  disquali-
 fication  of  a  Minister  from  candidature  at
 any  election  if  it  is  established  that  his  action
 has  caused  losstothe  State  Exchequer  orif
 he  is  found  guilty  by  a  Court  of  Law  or  bya
 Commission  of  Enquiry  of  any  kind  of
 corrupt  practice;

 (b)  if  so,  the  reaction  of  Government  to
 the  demand;  and

 (०)  if  the  reply  to  part  (a)  above  be  in
 the  negative,  whether  Government  themselves
 are  contem  plating  to  amend  the  law  in  order
 to  preserve  healthy  democratic  practices  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Election  Commission  has  Sub-
 mitted  detailed  proposals  for  amendment  of
 Election  Law  which  are  under  examination  by
 the  Government.

 मध्य  प्रदेश  स्थित  असलाई  पेपर  फैक्टरी
 में  उत्पादन

 *355.  शो  नाथूराम  अहिरबार  :  क्‍या
 ओद्योगिक  बिकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मध्य  प्रदेश  स्थित  अमलाई  पेपर  फैक्ट्री
 में  पिछले  तीन  वर्षों  में कागज  का  कुल  कितना
 उत्पादन  हुआ;  और

 (ख)  उक्त  फैक्ट्री  द्वारा  कितने  बांस  का
 प्रयोग  किया  गया  ौर  उक्त  अवधि  में  मध्य  प्रदेश
 सरकार  को  कितनी  रायल्टी दी  गई  ?



 35  Written  Answers

 ओद्योगिकि  विकास,  झांतशिक  व्यापार  तथा
 सस्तवाय-कार्य  मंत्री  फो  फलरुहीन  अली
 अहमब)  :  (क)  मध्य  प्रदेश  में  विगत  तीन
 वर्षों  में  असलाई  पेपर  मिल  फक्ट्री  में  मै०
 ओरियण्ट  पेपर  मिल  लि०  द्वारा  उत्पादन  किये
 गये  कागज  की  मात्रा  निम्न  प्रकार  है-

 967  64,69l  मीण्टन

 968  62,2l]  7  »

 969  73,112 8  »  »

 (a)  जानकारी  इकट्ठी  की  जा  रही  है
 और  बहू  सभा  पटल  पर  रख  दी  जायेगी  1

 Closure  of  Certain  Sections  of  Indian
 Rallways

 *356,  SHRI  YAMUNA  PRASAD
 MANDAL  :

 DR.SUSHILA  NAYAR  :
 SHRIMATI  SAVITRI  SHYAM  :

 Will  the  Minister  of  RATLWAYS  be
 pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  close  some
 sections  of  the  Indian  Railways  during  the
 year  ‘1970--71  and  in  the  next  three  years;

 (0)  if  so,  the  names  of  those  sections;
 (c)  the  reasons  for  the  closure;  and

 (d)  the  alternative  arrangements  being
 made  for  the  facilities  of  the  travelling
 public?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  (a)  No  such  proposal
 is  under  consideration  at  present  but
 since  the  Report  of  the  Un-economic
 Branch  Lines  Committee,  969  is  still
 under  consideration  of  the  Government  it
 is  not  at  present  possible  to  say  whether  any
 such  proposal  will  emerge  during  the  next
 three  years  asa  result  of  decisions  taken  on
 this  Report.

 (b)  to  (8).  In  view  of  the  answer  to  para
 ta)  of  the  question,  these  questions  do  not
 arise.
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 Visit  by  Hedjaz  Railways  Recommissioning
 Board

 *357.  SHRI  ५.  NARASIMHA  RAO  :
 Will  the  Minister  of  RATLWAYS  be  pleased
 to  state  :

 (a)  whether  a  team  on  behalf  of  the
 Hedjaz  Railway  Recommissioning  Board
 recently  visited  India;

 (b)  if  so,  the  nature  of  discussions  held
 with  the  team;  and

 (c)  the  decisions  taken  and  the  agree-
 ment  arrived  at  during  the  course  of  dis-
 cussions  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Yes,  Sir.

 (b)  A  delegation  of  four,  comprising  the
 Chairman  and  Members  of  the  Board  for  the
 Recommissioning  of  the  Hedjaz  Railway,
 visited  various  railway  and  industrial  instal-
 lations  to  obtain  first-hand  knowledge  of  the
 variety  of  rolling  stock  and  other  railway
 equipment  manufactured  in  the  country  and
 of  the  performance  in  use  of  this  equipment
 on  the  Indian  Railways.  The  delegation  later
 held  discussions  with  the  Railway  Board  on
 their  observations  during  the  tour.

 (c)  No  formal  agreement  was  signed  as
 the  Hedjaz  Railway  Projecthave  not  yet
 floated  tenders  for  the  requirements  of  their
 Project.

 Promotion  of  Goods  Clerks  Junior
 Grade  to  Higher  Grade  Posts

 #358.  SHRI  HUKAM
 KACHWAI  :  Will  the  Minister  of
 WAYS  be  pleased  to  state  :

 CHAND
 RAIL-

 (a)  whether  itis  a  fact  that  the  services
 of  Goods  Clerks  of  junior  grade  are  being
 utilised  on  higher  graded  posts;

 (b)  if'so,  the  reasons  for  not  promoting
 the  senior  people  against  these  existing
 vacancies;  and

 (c)  the  total  number  of  higher  grade
 Posts  against  which  the  Services  cf  lower
 grade  Clerks  are  being  utilised  7
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to.(c).  The  information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Closure  of  Babcock  And  Wilcex  (India)
 Letd.,  Calcutta

 *359.  SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD

 ISMAIL  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Babcock  and  Wilcox
 (India)  Limited,  Calcutta  is  threatened  with
 closure;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  steps  being  taken  by  Government
 to  avert  the  closure;

 (d)  whether  Government  are  considering
 a  proposal  to  investigate  into  the  financial
 affairs  of  the  company;  and

 ©  if  so,  the  details  thereof  ?

 THE  MINISTER  \OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED)  :  (a)  to  (cy.  On  the  basis  of
 the  balance  sheet  of  the  company  as  at
 30th  September,  1968,  the  Regional
 Director  of  the  Company  Law  Board  at
 Calcutta  issued  a  show  cause  notice  to
 the  company  in  July,  1969,  under
 Section  439  (6)  of  the  Companies  Act  calling
 upon  the  company  to  make  its  representations,
 if  any,  against  the  prayer  made  by  the
 Registrar  of  Companies,  West  Bengal  that  the
 company  may  be  wound  up  as  it  was  unable
 to  pay  its  debts  in  full.  The  company  submitted
 a  representation  indicatingits  difficulties  due
 to  recession  and  sought  permission  to  continue
 its  business.  In  view  of  the  representation,
 the  Regional  Director  had  not  so  far  issued
 sanction  for  initiating  action  for  winding  up
 the  company.  The  Department  have  no  other
 information  about  the  threatened  closure  of
 the  company.
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 (d)  There  is  no  proposal  to  investigate
 into  the  affairs  of  the  company  under  the
 Companies  Act.

 (6)  Does  not  arise.

 सिन्दरी  उर्वरक  कारखाने  को  खुले
 माल  डिब्यों  की  सप्लाई

 *360.  शी  महाराज  सिंह  भारती  :  क्‍या
 रेलबें  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  वर्ष  सिन्दरी
 उर्वरक  कारखाने  को  भारी  घाटा  उठाना  पड़ा
 था  क्योंविः  रेलवे  ने  पर्याप्त  संख्या  में  बद  माल
 डिब्बे  उपलब्ध  नहीं  किये  थे;  और

 (ख)  रेलवे  द्वारा  यह  सुनिष्चित  करने  के
 लिये  क्‍या  कार्यवाही  की  जा  रही  है  कि  मविष्य
 में  फिर  इस  प्रकार  की  स्थिति  उत्पन्न  नहों  ?

 रेखबें  मंत्री  (श्री  नन्वा) :  (क)  सिन्दरी
 उर्वरक  कारखाने  से  उर्वरक  के  लदान  के  लिये
 केवल  बन्द  माल  डिब्बे  दिये  जाते  हैं।

 (ख)  सवाल  नहीं  उठता  |

 Sale  of  old  and  worn  out  equipment  by
 Napco  of  Minneapolis  to  Napco  Bevel

 Gears  of  India

 2201.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  a  reportin  the  washin-
 gton  Post  of  the  27th  October,  969  Which
 says  that  NAPCO  of  Minneapolis  sold  old
 and  worn  equipment  to  Napco  Bevel  Gears
 of  India,  really  worth  909,000  (Rs.  68.  8
 lakhs)  but  sold  at  2,807,000  (Rs,  2  !
 crores),  and,  if  so,  Government’s  reaction
 thereto;

 (b)  whether  it  is  fact  that  the  U.  5.
 Government  has  filed  a  suit  agains,  the
 Minneapolis  firm,  charging  it  with  ‘‘decit,
 false  claims  and  conspirac”;

 (c)  whether  any  action  has  been  taken
 against  persons  responsible  in  India  for
 this  deal  and,  if  so,  their  mames;  and
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 (9)  if  no  action  has  been  taken,  the
 reasons  therefor  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED:  :  (a)  Government  have  not  seen  the
 particular  press  report  referred  to.  However,
 Government  are  aware  that  report  have  been
 appearing  in  WU.  S.  papers  that  Messrs
 Napco  Industries  Inc.  of  Minneapolis  sold
 old  and  worn  out  machinery  to  their  coll-
 aborators  in  India  at  a  price  much  higher
 than  the  real  value  of  the  machinery.

 (b)  It  is  understood  that  the  procee-
 dings  have  been  launched  by  the  U.  S.
 Department  of  Justice.

 (c)  and  (d).  Govrnment  had  Jalso  receiv-
 ed  complaints  that  the  machinery  offered  by
 the  American  collaborators  was  very  old,  un-
 satisfactory  etc.  etc.  After  having  carefully
 examined  the  complaints  Government  had
 stipulated  in  the  approval  given  to  the
 foreign  collaboration  that  arrangements
 should  be  made  to  ensure  Interalia
 that  the  machinery  is  inspected  on
 arrival  in  India  and  any  machinery  found
 defective  would  be  replaced  by  the  foreign
 firm  at  their  own  cost.  This  inspection,
 however,  could  not  take  place  since  the
 matter  had,  in  the  meantime,  gone  to  the
 court  of  law

 Subsegently,  on  receipt  of  another
 complaint  that  the  Indian  firm  had  failed  to
 make  timely  payment  of  instalments,  of
 loan  and  interest  to  U.  S.  AID  Authorities,
 the  Punjab  Government,  acting  on  the  mort-
 gage  deed  executed  by  the  firm  took
 physical  possession  of  the  firm  on  9-4-1967.

 Any  further  actionin  the  matter  has  to
 await  disposal  of  the  cases  concerning  this
 firm  in  the  law  courts.

 Ban  on  Import  of  Agricultural  Implements

 2202.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  Govern-
 ment  have  suddenly  banned  the  import  of
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 various  agricultural  implements  such  as
 tractor  harrows  and  disc  ploughs  with  the
 result  that  these  implements  are  now  sold
 at  fantastic  rates  in  the  blackmarket;

 (b)  whetheritis  a  fact  imdigenous  of.
 harrows  and  disc  cannot  meet  manufacturcs
 the  sudden  di  id  because  of  the  terrific
 short  sopply  of  high  carbon  steel  in  their
 manufacture  ;

 (०)  whether  Government  would  consi-
 der  the  proposal  to  step  up  the  import  of
 the  special  steel  needed  for  this  purpose  till
 such  time  as  the  indigenous  supply  is  fuliy
 available;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  ;  (a)  The  import  of  agricultural
 implements  is  not  allowed  to  Established
 Importers  in  terms  of  the  current  import
 policy  for  April,  969  to  March,  1070.  How-
 ever,  there  is  a  provision  for  import  of
 agricultural  implements  for  Rupee  payment
 countries  in  the  Trade  plan  and  imports
 are  afranged  through  the  state  Trading
 Corporation  on  the  recommendations  of  the
 Department  of  Agriculture.  The  import  of
 agricultural  implements  is  also  allowed
 under  the  Gift  Scheme  of  tractors  to  the
 agriculturists  along  with  the  tractor.

 (b)  Yes,  Sir.

 (c)  and  (dj).  Government  have  allowed
 import  of  Special  Steel  by  Disc  Manufa-
 cturers  to  the  extent  of  their  requirements.

 Shortage  of  Wagons  during  Fourth  Plan

 2203.  SHRI  Y.  A.  PRASAD  :
 SHRI  RAMACHANDRA

 VEERAPPA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ;

 (a)  whether  there  will  be  shortage  of
 wagons  in  the  later  years  of  the  Fourth
 plan  ;  and

 (b)  if  so,  what  steps  Government  pro-
 pose  to  take  to  meet  the  situation  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  The  railways,
 Fourth  Five  Year  Plan  provides  for  the
 procurement  of  about  one  lakh  wagons.  The
 manufacturing  programme  from  year  to  year
 will,  however,  be  regulated  according  to  the
 actual  requirements  of  traffic.  No  shortage
 is  anticipated  in  the  availability  of  wagons
 during  the  Fourth  Plan  period.

 Production  of  Cars

 2204.  SHRI  N.  R.  DEOGHARE  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state:

 of  cars
 in  the

 (a)  the  annual  production
 (Ambassador,  Fiat  and  Standard)
 country  during  the  last  three  years;

 (b)  the  percentage  of  demand  in  the
 country  being  met  ;

 (c)  whether  our  cars  are  in  demand  in
 foreign  countries;  and

 (d)  if  so,  the  countries  to  which  these
 cars  are  exported  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  The  production  of  the  three
 makes  of  cars  manufactured  in  the  country
 during  the  last  three  years  is  as  follows  :—
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 967  968  969

 Ambassador  205I5  22687  21641
 Fiat  0055  2276  228
 Standard  2769  2345  045

 TotaL  33339  37308  35264

 (b)  The  current  annual  demand  for
 cars  has  not  been  assessed  separately.  How-
 ever,  according  to  the  planning  Group  for
 Machinery  Industries,  the  demand  for  cars  at
 the  end  of  ‘1973-74,  is  estimated  to  be  75,000
 Nos,  per  annum:

 (c)  and  (d).  At  present,  there  is  no  signi-
 ficant  export  market  for  the  cars  produced
 in  the  country.  However,  a  beginning  has
 been  made  by  exporting  3  Fiat  cars  to
 Ceylon  during  1969,
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 Selections  by  U.P.S.C.  to  Central
 Engineering  Service

 2205.  SHRI  S.D.  SOMASUNDA-
 RAM  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  is  afact  that  the  candi-
 dates  selected  by  the  Union  Public  Service
 Commission  for  the  Central  Engineering
 Services  in  any  one  year  are  not  allowed  to
 join  subsequent  to  the  declaration  of  succes-
 Sive  list  of  candidates;  and

 (b)  if  not,  the  time-limit  upto  which
 one  can  be  allowed  to  join  the  Central
 services  after  the  declaration  of  result  by  the
 Union  Public  Service  Commission  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (8)  no.

 (b)  Candidates  have  to  join  within  the
 time-limit  stipulated  in  the  offers  of  appoint-
 ment  which  is  usually  one  month.  Requests
 for  extension  of  time  to  join  when  received
 are  considered  on  the  merits  of  each  case.

 Development  of  Railway  Lines  in
 Madhya  Pradesh

 2206.  Shri  D.  V.  SINGH  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Madhya
 Pradesh  has  the  minimum  length  of  railway
 lines  in  the  country  per  thousand  of  popu-
 lation  or  per  hundred  square  miles  of  area  ;

 (b)  if  so,  the  comparative  figures  in
 this  regard  for  Madhya  Pradesh  and  other
 States  and  the  Union  Territories  and  the  all
 India  figure  ;

 (c)  the  reasons  for  lesser  development  in
 Madhya  Pradesh  ;  and

 (d)  the  steps  proposed  to  be  taken  by
 Government  to  provide  more  Railway  lines  in
 that  State  during  the  year  970-717

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)’:  (a)  to  (c).  The  information
 about  the  route  length  railway  lines;
 is  not  compiled  State-wise  but  only
 Railway  Zone-wise.  Particulars  of  route
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 kilometres  open  on  3lst  March  1969,  lines
 under  construction  etc.,  are  given  in  State-
 ment  8  of  the  Supplement  to  the  Report  by
 the  Railway  Board  on  Indian  Railways—Sta-
 tistical  Statement—968-69,  copies  of  which
 are  available  in  the  Library  of  the  Parliament.

 (d)  Two  railway  lines  viz.  Singrauli-
 Katni  (254  kms.)  and  Guna-Maksi  (192  kms.)
 are  already  under  construction  in  Madhya
 Pradesh.  No  other  lines  are  propored  to  be
 ‘taken  up  in  ‘1970-71.

 शोलचा  प्रापटॉज  (प्राइजेट)  लिमिटेड

 2207.  थ्री  क  सारायण  सिंह  :
 श्री  राम  स्वरूप  विधार्थो  :

 क्या  ओऔद्योगिक  विकास,  आन्तरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गोलचा  प्राप-
 टीज  (प्राइवेट)  लिमिटेड,  दिल्‍ली  ने  एक
 सावधि  ऋण  जमा  योजना  चालू  की  थी  ;

 (ख)  यदि  हां,  तो  क्‍या  यह  भी  सच
 है  कि  गोलचा  ऋणदाता  संगठन  दिल्‍ली  ने
 उपरोक्त  फर्म  के  विरुद्ध  मुकदमा  दायर  करने
 के  बाद  एक  सरकारी  परिसमांपक  नियुक्त
 करवाया  है  ;

 (ग)  यदि  हां  ,  तो  इस  परिसमापक  को
 किस  त।रीख  को  नियुक्त  किया  गया  था  और
 इस  समय  उसके  अधीन  कौन-कौन  सी  सम्पत्ति
 तथा  चल,चत्र  गृह  है  और  उसकी  वाधिक  आय
 कितनी  हैं  और  परिसम।पक्  का  कमीशन  आदि
 के  रूप  में  कितनी  राशि  क।  खर्च  आता  हैं;

 (घ)  क्‍या  सरका<  का  विचार  गोलवा  के
 उन  ऋणदाताओं  को  जिनको  हुंण्डिया  2000
 रूपये  से  कम  की  है,  वर्तमान  आय  से  तुरन्त
 मुगताब  करने  का  है;  और

 1६31  यदि  हां,  तो  कब  और  यदि  नहीं,
 तो  उसके  क्‍या  कारण  है  ?
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 औद्योगिक  विकास,  आन्तरिक  व्यापार

 तथ  सपवाय-कार्य  मंत्री  (  श्री  फलरहीन  अलो
 अहुमव )  :  (क)  कम्पनी  के  भूतपूर्व  प्रबन्धकों
 ने,  जनता  से  सावधि  निक्षेप  शर्तों  पर  जमा  रकम,
 को  स्वीकार  कर  लिया  था  ।

 (ख)  परिसमापन  याचिका,  कम्पनी  के

 कुछ  जमाकर्ताओं  ने  दायर  की  थी  ।  परिस-
 मापन  आदेश,  राजस्थान  उच्च  न्यायालय  ने
 10-5-1968  को  पारित  किया  था,  एवं  इस

 न्यायालय  से  संलग्न  सरकारी  समापक  को  कम्पनी
 का  समापक  नियुक्त  किया  गया  था  ।

 (ग)  सरकारी  समापक  को  §-12-1967
 को  अस्थाई  रूप  से  समापक  नियुक्त  किया  गया
 था  1  तथापि  उसकी  नियुक्ति  को  राजस्थान
 उच्चच  न्यायालय  की  एक  प्रभाग  बैन्च  ने  रोक
 रखा  था  ।  यह  रोक  आदेश  24-2-1968  को
 समाप्त  हो  गया  |  वह  पुनः:  10-5-1968  को
 सरकारी  समापक  नियुक्त  हो  गया  ।  कम्पनी  के
 पास  “गोलच।”  नामक  एक  निरधीन  सिनेमा  गह
 दिल्‍ली  में,  व  एक  अन्य,  मराठा  मंदिर”,  नामक

 पटुटघूत  सिनेम।  गृह,  बम्बई  में,  तथा  एक  पट्टघुत
 निर्माणाधीन  सिनेमा  गृह,  जयपुर  में  है।  सरकारी
 समापक  दूवार।  पैदा  की  जाने  वाली  शुद्ध  वाषिक
 आय  लगमग  20  लाख  रुपये  है।  केन्द्रीय
 सरकार  को  दिया  जाने  वाला  कमीशन,  कम्पनी

 (न्यायालय)  नियम,  i959%  नियम 29]  |  में
 उल्लिखित  है  |

 (घ)  तथा  (=).  सम्पूर्ण  वर्गों  के  जमा-
 कर्ताओं  को  लामीद /  अदायगी  वेवल  न्यायालय
 के  निर्देशनों  पर  ही  की  ज  सकती  है|  सरकारी
 सम।पक  ने  सभी  जमाकर्ताओं  के  दावों  को  आमं-
 त्रित  किया  है,  एवं  इस  प्रकार  दावे  -मेजने
 की  अन्तिम  तिथि  न्यायालय  4  आदेशानुसार,
 3i--70  थी  ।  उक्त  तिथि  तक  प्राप्त  दावों
 को  जाँच  पड़ताल  व  कार्यवाही  की  जा  रही
 है  ।  राजस्थान  उच्च  न्यायालय  के  आदेश  के
 बिना  जमाकर्ताओं  को  कोई  अदायगी  नहीं  की
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 जा  सकती  ?  थोड़ी  रकम  वाले  दावेदारों  को
 कोई  विशिष्ट  व्यवहार  नहीं  किया  जा  सकता  |

 गोलचा  प्रापटोज  (प्राइवेट)  लिमिटेड

 2208.  श्री  राम  स्वरूप  विश्यार्थो  :

 शी  बंश  नारायण  सिंह  :

 क्या  औद्योगिक  विकास,  आन्तरिक
 व्यापार  तया  समवाय-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  गोल्चा  प्रापर्टीज
 (प्राइवेट)  लिमिटेड,  दिल्‍ली  के  सरकारी  परिस-
 मापक  के  ऋणदाताओं  को  अब  तक  कोई  भुगतान
 नहीं  किया  है  और  मुगतान  में  विलम्ब  कर  रहा
 है  ;

 (ख)  क्‍या  यह  भी  सच  हैं  कि  उपरोक्त
 परिसमाथक  दिल्‍ली  के  गोलचा  चलचित्र  गृह  का
 ठेका  सर्वाधिक  निवेदित  मूल्य  (कोटेशन)  पर
 देने  के  बजाय  कम  मूल्यों  पर  अपने  आदमियों
 को  देता  है  जिसके  परिणामस्वरूप  ऋणदाताओं
 को  हानि  हांतीं  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  खातों
 में  कम  आय  दिखाई  जाती  है  ;

 (घ)  क्या  सरकार  का  विचार  ऋणदाताओं
 का  भुगतान  जल्दी  करवाने  का  है;  और

 (ड)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (भी  फलदहीन  अलो  अहमद )  :

 (क)  परिसमापित  कम्पनी  के  जमाकर्ताओं
 को  अदायगी,  केवल  कम्पनी  के  विरुद्ध  सभी  दावों
 के  निर्णय  हो  जाने  पर  ही  की  जा  सकती  है  ।  दावों
 के  प्राप्त  करने  की  अन्तिम  तिथि  3-i-2970  थी,
 एवं  सरकारी  समापक  मिसिल  किये  गये  सभी
 दावों  को  जांच-पड़ताल  केपग  उठा  रहा  हैं  |
 दावेदारों  को  अंदायगी  दावों  पर  अन्तिम  कार्यवाही
 हो  जाने  व  न्यायालय  के  निर्देशानुसार  ही  को
 जायेगी  |
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 (@)  सरकारी  समापक  को  सिनेमा  का
 ठेका  देने  के  लिये  न्यायालय  के  निर्देश  प्राप्त  करने
 होते  है  ।

 (ग)  कम्पनी  के  लेखे  को,  न्यायालय  दूवारा
 नियुक्त  किये  गये  लेखा-परिक्षकों  वृवारा  लेखा-
 परीक्षा  की  जाती  है  ।

 (घ)  सभी  वर्गों  के  जमाकर्ताओं  को  लासांश
 अदायगी,  न्यायालय  के  आदेशों  पर  ही  की  जा
 सकती  है,  सरकार  के  नहीं  ।  जैसा  कि  कहा  गया
 है,  सरकारी  समापक,  कम्पनी  के  विरुद्ध  दावों  का
 निर्णय  करने  के  लिये  आवश्यक  पग  उठा  रहा  है,
 एवं  अदायगी  के  प्रश्न  पर  दावों  का  निर्णय  हो  जाने
 के  पश्चात,  न्यायालय  दूवारा  विचार  किया
 जायेगा  ।

 ढ)  प्रश्न  उत्पन्न  नहीं  होता  ।

 Setting  up  of  a  Commission
 on  Prices,  Costs  and  Tariff

 2209.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  set  up  a  Commission  on  prices,  costs  and
 tariff  as  recommended  by  the  Admin‘strative
 Reforms  Commission;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  time  by  which  the  Commission
 will  start  functioning  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI
 F,A.AHMED):  (a)  Government  have  decid-
 ed  to  set  up  a  Bureau  of  Industrial  Costs
 and  Prices  and  not  a  Commission  on
 Prices,  Costs  and  Tariffs  as  recommended
 by  the  Admini  ive  Ref  Commissi

 (by)  A  copy  of  the  Resolution  consti-
 tuling  the  Bureau  of  Industrial  Costs  and
 Prices  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  in  LT-279i/70}.
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 (c)  No  appointments  have  yet  been
 made  for  the  Bureau.  Efforts  are  being  made
 to  constitute  the  Bureau  early.

 बरेली  से  बिल्ली  जाने  वालों  रेलगाड़ो  की
 एक  बोगो  में  प्रकाश  को  व्यवस्था

 न  होना

 2210.  शी  अर्जु  न सिह  भवोरिया  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बरेली  से  भ्रलीगढ़
 होकर  दिल्ली  जाने  वाली  रेलगाडी  की  एक  पहले
 दर्जे की  बोगी  में  30  जनवरी,  970  को  बरेली
 स्टेशन  पर  प्रकाश  की  व्यवस्था  नहीं  थी;

 (ख)  क्‍या  यह  भी  सच  है  कि  एक  संसद
 सदस्य  ने  गाड़ी  के  गार्ड  की  शिकायत  पुस्तक  में  कोई
 शिकायत  लिखी  थी  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  शिकायत
 पर  सहायक  स्टेशन  मास्टर  ने  धमकी  दी  कि  यदि
 गाड़ी  की  जंजीर  खींची  गई  तो  गाड़ी  का  दिल्‍ली
 जाने  वाला  डिब्बा  गाड़ी  से  श्रलग  कर  दिया
 जायेगा;  झौर

 (घ)  क्‍या  सहायक  स्टेशन  मास्टर  और
 डिब्बों  में  प्रकाश  व्यवस्था  न  करने  के  दोषी  कर्म-
 चारियों  के  विरुद्ध  कोई  कार्यवाही  की  गई  है  ?

 रेलवे  मंत्रों  (थी  नन्वा)  :

 (ख).  जी  हां  ।
 (क)  शौर

 (ग)  सहायक  स्टेशन  मास्टर  द्वारा  कोई
 श्वमकी  नहीं  दी  गई  |  यह  भ्राश्वासन  दिया  गया
 था  कि  गाड़ी  वेः  रवाना  होने  के  बाद  सवारी  डिब्बे
 में  रोशनी  उपलब्ध  हो  आयेगी  ।  इसके  बावजूद,
 जब  गाड़ी  रव।ना  नहीं  होने  दी  गयी  तो  यात्रियों

 को  बताया  गया  कि  डिब्बे  को  गाड़ी  से  हटाने  के
 लावा  कोई  दूसरा  विकल्प  नहीं  है  ।

 (घ)  इस  मामले  की  जांच  की  जा  रही  है
 और.  दोषी  पाये  गये  कर्मचारियों  के  विरुद्ध

 उपयुक्त  कार्रवाई  की  जायेगी।
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 Soviet  Minister's  report  on  equipments
 Produced  by  Ranchi  and  Durgapur

 Steel  Plants

 22i).  SHRI  TENNETI  VISHWA-
 NATHAM  :  Will  the  Minister  of  STEEL  &
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  the  Soviet  Minister  for
 Heavy  Power  and  Industries,  Mr.  Vasily
 Zhigalin,  has  given  any  official  report  to
 Government  or  the  General  Manager  of  the
 Durgapur  and  Ranchi  Stee!  Plants  regarding
 equipment  produced  in  those  Plants;  and

 (b)  whether  Government  have  examined
 his  reports  and,  if  so,  the  steps  Government
 propose  to  take  in  the  matter  ?

 THE  MIN.STER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 (a)  No,  Sir.

 (by  Does  not  arise.

 Instrumentation  Ltd.  Palghat,
 Kerala

 ‘2212.  SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  5.  K.  NAYANAR  :
 SHRI  C.  K.  CHAKRAPANI  :
 SHRI  K.  M,  ABRAHAM  ;

 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state
 the  total  amount  of  salary,  wages  and  allow-
 ances  paid  in  the  Instrumentation  Limited:
 Palghat,  Kerala  State  during  the  years  1967-
 68,  968-69  and  969-70,  year-wise  7?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 &  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED)  :  The  total  amount  of  salary
 and  allow  ances  paid  to  the  staff  of  the
 Mechanical  Instruments  Plant  at  Palghat
 of  Instrumentation  Limited,  year-wise,  is
 as  follows  :

 1967-68,  Rs.  71,257.00,
 1968-69,  Rs.  (23,710.00
 1969-70  Rs.  6,383.00,
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 भरतपुर  राजस्थान  में  दृष-पाउडर
 उद्योग  को  स्थापना

 2213  श्री  बजराज  सिह--कोटा  :  क्‍या
 ओद्योगिक  विकास,  आस्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  भरतपुर  (राजस्थान)
 में  दुग्ध  पाउडर  उद्योग  स्थापित  करने  के  लिये
 कोई  ग्रावेदन  प्राप्त  हुआ  है  ;

 (ख)  यदि  हां,  तो  उस  पर  सरकार  की  क्या
 प्रतिक्रिया  है  ;

 (ग)  प्रस्तावित  फैक्टरी  की  वार्षिक  उत्पादन
 क्षमता  कितनी  होगी  और  यह  कब  तक  कार्य
 श्रारम्भ  कर  देगी;  और

 (घ)  क्या  उक्त  उद्योग  देशी  संसाधनों  पर
 ही  निर्भर  करेगा,  अथवा  इसके  लिये  विदेशी  मुद्रा
 की  भी  आवश्यकता  होगी  ?

 ओद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 'समवाय-कार्य  मंत्री.  थो  फखरुह्दीन  अली

 अहमद)  :  (क)  से  (घ).  7  दिसम्बर,  i969
 को  मे०  नादंन  डेरीज  इण्डिया  लि०,  नई  दिल्‍ली  को
 राजस्थान  राज्य  वे:  मरतपुर  जिले  के  घौलपुर  में
 निम्नलिखित  के  उत्पादन  के  लिये  एक  नया  उप-
 क्रम  स्थापित  करने  हेतु  6  महीने  तक  लागू
 रहने  वाला  एक  आशय  पत्न  जारी  किया  गया  है  :

 माल्टेंड  दूध...  4,000  मी०  टन  प्रतिवर्ष
 ट्किम  दुग्ध  चर्ण.  1,000  मी०  टन  प्रतिवर्ष
 ऑद्योगिक  केसीग  37  मी०  टन  प्रतिवर्ष

 कम्पनी  के  प्रस्ताव  में  प ूजीगत  उपकरणों  का
 आयात  आंशिक  रूप  से  विदेशी  ईक्विटी  विनि-
 योजन  की  एवज  में  तथा  आंधिक  रूप  में  विदेशी

 मुद्रा  की  एवज  में  किया  जाना  सम्मिलित  है  ।
 किसी  प्रकार  के  कच्चे  माल  के  ग्रायात  की  आव-
 श्यकता  नहीं  है
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 Ban  on  Forward  Trading  in  Agricultural
 Produce

 22I4.  SHRI  HIMATSINGKA
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  under
 consideration  the  question  of  banning  for-
 ward  trading  in  agricultural  produce;

 (b)  if  so,  the  items  in  respect  of  which
 the  question  of  banning  forwar’  trading  bas
 been  under  consideration;  and

 (c)  Governments
 regard  ?

 decision  in  this

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :(a)  and  (b).  A  suggestion  has
 been  received  by  Government  to  the  effect
 that  forward  trading  of  all  agricultural
 produce  should  be  immediately  banned.

 (c)  The  suggestion  is  under  considera-
 tion  of  Government  from  all  aspects  including
 the  legal  aspects  of  the  matter.

 Crisis  in  Cashew  Industry  in  Kerala

 2215,  SHRI  A,  K.  GOPALAN  :
 SHRI  K.  ANIRUDHAN  :
 SHRI  P.  P.  ESTHOSE  :
 SHRIMATI  SUSEELA

 GOPALAN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a\  whether  Government  are  aware  that
 the  cashew  industry  in  Kerala  is  facing  a
 very  serious  crisis  at  present;

 (b)  if  so,  how  many  factories  were
 closed  down  during  the  last  three  years  and
 how  many  workers  are  remaining  without  any
 employment;  and

 (c)  the  steps  taken  by  Government  to
 save  the  cashew  industry  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI
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 F,  A.  AHMED)  :  (8)  and  (b).  The  Govern-
 ment  of  Kerala  have  reported  that  seventy
 two  cashew  factories  were  closed  down  during
 the  last  three  years  and  34,038  workers  are
 without  any  employment.

 (c)  Cashew  Industry  is  dependent  on
 imported  raw  cashew  nuts  for  more  than  70%
 of  its  requirements,  and  the  present  crisis  is
 mainly  due  to  the  disturbance  in  the  pattern
 of  imported  trade  of  raw  cashew  nuts.  The
 following  steps  have  been  taken  to  mect  the
 Present  crisis  :

 (i)  It  has  been  decided  that  banks  would
 open  letters  of  credit  for  l00%  of  the
 value  of  raw  cashew  nuts  imported  to
 India  to  ensure  normal  flow  of
 inport  of  raw  nuts;

 (ii)  Entire  existing  stocks  of  raw  nuts
 in  Kerala;  and  the  future  imports  for
 Kerala  would  be  processed  in  the
 factories  in  Kerala;  and

 (iii)  A  Sub-Committee  of  the  Consultative
 Committee  of  Parliament  for  the
 Ministry  of  Foreign  Trade  has  been
 formed  to  recommended  steps  to  be
 taken  for  increasing  cashew  produc-
 tion  with  a  view  to  reducing  depen-
 dence  on  imported  nuts,

 West  Bengal  Governor's  remarks  re-
 Industrial  growth  in  West  Bengal

 22I6.  SHRI  MANGALATHUMA-
 DAM  :

 SHRI  LAKHAN  LAL
 KAPOOR  :

 SHRI  MOHAN  SWAROOP  :
 SHRIS.  KUNDU  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Gover-
 nor  of  West  Bengal  has  blamed  the  Central
 Government's  policies  "in  regard  to  industrial
 growth  in  West  Bengal;

 (b)  if  8७  in  what  particular  respect  the
 Central  Government  have  not  co-operated
 with  the  West  Bengal  Government;  and

 (c)  whether  the  Central  Government
 propose  to  follow  the  same  policy  in  futrue  7
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 &  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to(c).  In  his  address  to  the
 State  Legislative  Assembly  on  the  2st
 January,  970,  the  Governor  of  West  Bengal  is
 reported  to  have  made  a  reference  to:  the  pick-
 upin  the  recession  being  rather  slow,  mainly
 due  to  dependence  of  the  engineering  industry
 on  Central  Government  orders,  and  also  to
 the  continued  neglect  by  the  Cen‘re  of  the
 acute  and  massive  problems  of  the  Stat:
 which  it  was  stated  were  responsible  for  the
 continuing  strains.

 There  was  no  criticism  in  the  address  to
 specific  Central  Government  policies  in
 regard  to  industrial  growth  in  West  Bengal.
 In  so  far  as  recession  in  engineering  industry
 is  concerned,  it  was  a  general  phenomenon  in
 the  engineering  industry  all  over  the  country,
 which  has  receded  to  a  considerable  extent  in
 more  parts  of  the  country.

 Refusal  by  a  Scientist  to  accept
 Republic  Day  Award

 2217.  SHRIMATIILA  PAL-
 CHOUDHURIL  :

 SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  E.  K.  NAYANAR  :
 SHRI  UMANATH  :
 SHRI  P.  RAMAMURTI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 fay  whether  itis  a  fact  that  Shri  N.
 Palanindy,  a  Scientist,  one  of  the  ten  Award
 winners,  has  reportedly  declined  the  Re-
 public  Day  Award  for  an  invention,  in  a
 Ietter  written  by  him  to  the  Secretary  to  the
 President  of  India;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes,  Sir.

 (b)  ShriN.  Palaniandy  had  applied  for an  award  for  his  invention-Deuterium  Hot-
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 Plate-cum-Preasure  Coockr  claiming  that  his
 invention  aimed  at  utilising  waste  organic  oil
 for  producing  fire  and  heat.  After  obtaining
 the  views  of  experts  and  witnessing  the
 demonstration,  discussion  was  also  held  with
 Shri  Palaniandy  on  various  aspects  connected
 with  the  invention.  Theinvention  of  Shri
 Palaniandy  was  examined  by  a  Committee  of
 experts  to  whom  such  cases  ate  normally
 referred  by  the  Inventions  Promotion  Board.
 The  Committee  was  not  satisfied  with  the
 claim  made  about  the  production  of  Deute-
 rium  nor  about  the  generation  of  higher
 temperature.  Considering,  however,  that  Shri
 Palaniandy  is  a  person  with  no  high  academic
 qualifications  and  has  come  up  with  an  idea
 for  a  domestic  appliance,  the  economics  of
 which  had  yet  to  be  established,  the
 Committee  considered  that  he  deserved  en-
 couragement  and  accordingly  recommended
 an  award  of  Rs.  500  for  his  invention.

 Revision  of  Rates  of  Royalty  on
 Foreign  Investment

 2218.  SHRI  MANGALATHUMA-
 DAM:  Willthe  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  are  considering
 any  proposal  for  the  revision  of  royalty  rates
 to  boost  foreign  investment  in  the  country;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 &  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Bank  Aid  for  Small  Exporters

 2219,  SHRI  8.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Federation  of  Assocai-
 tions  of  Small  Industries  of  India  urged  upon
 Bank  aid  for  small  exportersin  the  country;
 and
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 (by  ifso,  the  details  thereof  and  the
 reaction  of  Government  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  In  a  resolution'adopted
 at  its  Ninth  Annual  Meeting  held  in  Decem-
 ber,  ‘1969,  the  Federation  recommended  that
 the  nationalised  banks  should  open  a  sepa-
 rate  section  for  financing  exporters  in  the
 small  scale  sector  on  easy  terms  and  that  they
 should  provide  both  pre-shipment  and  post-
 shipment  finance  as  also  finance  for  product
 development  for  export  markets.  It  was  also
 suggested  thal  the  system  of  giving  drawbacks
 should  be  linked  up  with  the  commercial
 banks  through  which  the  export  documents
 are  negotiated  to  facilitate  quick  payments  of
 drawbacks.

 The  matter  is  under  the  consideration  of
 Government.

 Production  of  Sophisticated  Chromium
 Alloys

 2220.  SHRI  B.K.  DASCHOWDHURY:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  the  production  of sophisti-
 cated  chromium  alloys  like  low  and  high
 carbon  ferro-chrome  and  silico  chrome  has
 been  started  in  the  country  ;

 (b)  whether  the  plant  has  been  set  up
 with  any  collaboration  and,  if  so,  the  details
 thereof  ;  and

 (c)  whether  export  of  the  above  products
 has  been  made  and,  if  so,  the  details  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  and  (b).  Yes,  ‘Sir.  High  and  low
 carbon  ferro  chrome  and  silico-chrome  alloy
 are  being  produced  by  M/s  Ferro  Alloys
 Corporation  since  December,  ‘1968.  They
 have  collaboration  arrangements  with  M/s.
 Wargons  of  Sweden.  M/s.  Industrial  Deve-
 lopment  Corporation  of  Orissa,  have  also
 starled  production  of  high  carbon  ferro
 chrome  recently.  They  have  collaboration
 arrangement  with  M/s  A.  B.  Metallurgy
 Consult  of  Sweden.
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 (0)  During  1969-70  M/s  Ferro  Alloys
 Corporation  Ltd.,have  been  allowed  to  ex-
 port  000  tonnes  of  low  carbon  ferro  chrome
 and  500  tonnes  of  silico  chrome.  M/s  In-
 dustrial  Development  Corporation  of  Orissa
 have  also  been  allowed  to  export  550  tonnes
 of  high  carbon  ferro-chrome.

 Separate  Section  in  Nationalised  Banks  for
 Financing  Exporters

 2221.  SHRIMATI  ILA  PALCHU-
 DHURI:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Goverment’s  attention  has
 been  drawn  to  a  resolution  passed  at  the
 Ninth  Annual  Meeting  of  the  Federation  of
 Associations  of  Small  Industrics  of  India  held
 in  the  last  week  of  December,  969  at  Delhi
 recommending  (i)  that  the  nation.slised  banks
 should  open  a  separate  section  for  financing
 exporters  in  ‘he  small  scale  sector  on  easy
 terms,  and  (ii)  that  a  high  level  committee
 should  be  appointed  to  study  the  existing
 fiscal  and  financial  incentives  available  to
 small  scale  exporters  and  evolve  a  suitable
 pattern  for  rapid  export  promotion  from  the
 small  scale  sector  ;

 (b)  whether  Government  have  received
 any  communication,  Memorandum  or  repre-
 sentation  from  the  Federation  under  reference
 in  connection  with  the  matter  mentioned  in
 part  (a)  above  ;

 (c)  if  so,  the  details  thereof  ;  and

 (d)  Government's  reaction  thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 &  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  Yes,  Sir.

 (९)  A  statement  is  attached.

 (d)  The  matter  is  under  the  considera-
 tion  of  Government.

 Statement
 The  resolution  adopted  by  the  Fede-

 ration  in  its  Ninth  Annual  Meeting  held  in
 December,  1969  are  as  follows  :

 “(i)  The  Federation  expresses  ils  con-
 cern  that  the  small  scale  units  still  continue
 to  face  difficulty  in  getting  export  finance.
 In  this  connection  it  is  worth-while  to  study
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 the  scheme  known  as  ‘Superwised  Credit’
 which  is  now  in  operation  in  Japan  where
 financial  assistance  is  provided  strictly  on
 the  basis  of  technical  performance,  integrity
 and  honesty  of  the  borrowers  and  the  marke-
 tability  of  the  products.  The  Federation
 recommends  that  the  nationalised  banks
 should  open  a  separate  section  for  financing
 exporters  in  the  small  scale  sector  on  casy
 terms  and  they  should  provide  both  pre-
 shipment  and  post-shipment  finance  as  also
 finance  for  product  development  for  export
 markets.  Further  the  system  of  giving  draw-
 backs  should  be  linked  up  with  the  commer-
 cial  banks  through  which  the  export  docu-
 ments  are  negotiated  to  facilitate  quick
 paymenis  of  drawbacks.”

 (ii)  It  is  observed  that  the  delay  caused
 in  granting  replenishment  licences  and  the
 cash  assistance  discourages  the  small  scale
 exporter  and  defeats  the  very  purpose  of
 those  incentives.  The  Federation,  therefore
 urges  that  such  delays  should  be  eliminated
 by  streamling  the  procedures,  Further  it
 is  suggested  that  lo  give  an  incentive  to
 exporters  5  percent  of  the  export  bill  should
 be  deducted  from  the  Gross  Profit  for  the
 purpose  of  computing  income-tux,  The
 Federation,  further,  suggests  that  8  high-
 level  Committee  should  be  appointed  to  study
 the  existing  fiscaland  financial  incentives
 available  to  small  scale  exporters  and  evolve
 a  sui‘able  pattern  for  rapid  export  promotion
 from  this  sector.

 Setting  up  of  separate  Small  Business
 Finance  Corporation

 2222  SHRIR.  K.  BIRLA  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 INTERNAL  TRADE  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  proposal
 for  a  separate  small  Business  Finance  Corpo-
 ration  like  that  in  Japan  has  been  shelved;

 (b)  if  so,  the  reasons  therefor  ;

 (c)  when  the  scheme  was  mooted;  and

 (d)  in  what  way  the  small  business
 houses  will  be  given  financial  assistance  in
 view  of  this  scheme  being  shelved  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
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 COMPANY  AFFAIRS  F.  A.
 AHMED)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  December,  968  at  the
 the  ‘S.S.T.  Board  at  Ernakulam.

 (SHRI

 meeting  of

 (d)  Does  not  arise.

 Theft  of  Machine  Parts  in  Gas  Plant  of
 Heavy  Engineering  Corporation,  Ranchi

 2223.  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 fa)  whether  itis  a  fact  that  several  inst-
 ances  of  theft,  mismanagement  and  wastage
 of  machine  parts  and  materials  of  the  Gas
 Plant  of  the  Heavy  Engineering  Corporation,
 Ranchi  were  brought  to  the  notice  of  the
 Deputy  Chairman  of  the  Corporation  and
 an  inquiry  was  ordered;

 (b)  if  so,  the  result  thereof,  and

 (cy  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  C.  PANT)  :  (a)  to  (c).
 Some  alleged  instances  of  theft,  mismanage-
 ment,  wastage  etc.,  in  the  Gas  Plant  of  the
 Foundry  Forge  Plant  of  Heavy  Engineering
 Corporation,  Ranchi  were  recently  brought  to
 the  notice  of  the  Deputy  Chairman  of  the
 Company  by  a  Member  of  Parliament.  These
 are  being  enquired  into  by  the  management
 of  the  Company.

 Effect  of  Recommendations  of  Dutt  Licensing
 Committee  on  Industrial  Growth

 2224.  SHRI  S.S.  KOTHARI  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  itis  afact  that  industrial
 associations  have  represented  to  Government
 that  the  implementation  of  the  recommenda-
 tions  of  Dutt  Licensing  Committee
 would  slow  down  industrial  growth;

 {b)  if  so,  whether  Government  have
 examined  the  recommendations  from  the
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 standpoint  of  industrial
 country;  and

 growthin  the

 (है)  whether  Government  will  expedite
 licensing  of  industries  to  give  an  impetus  to
 capital  formation  7?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  fa)  to  (c).  Several  individuals  and
 associations  of  industries  had  examined  the
 Tecommendoations  of  the:Industrial  Licensing
 Policy  Inquiry  Committee  and  furnished
 comments,  from  their  own  points  of  view,  co
 the  Government  for  consideration.  While
 some  of  them  favoured  acceptance  of  many  of
 the  recommendations  of  the  Committee,  other
 did  not  or  they  did  so  with  certain  modifi-
 cations.  Government  has  noted  these  comm-
 ents  and  has  also  independel.tly  ex  id  the
 recommendations  of  the  Committee,  bearing
 in  mind  the  need  for  bringing  about  rapid
 industrial  development  in  the  country  and
 Preventing  concentration  of  economic  power
 ina  few  hands,  and  taken  certain  decisions
 recently,  A  copy  of  the  Press  Note  issucd  by
 the  Government  in  this  regard  on  18.2.1970
 was  Placed  on  the  Table  of  the  House  as  an
 enclosure  to  Unstarred  Question  No.  270  on

 24.2.70  with  the  exemption  limit  from  licen-
 sing  having  been  raised  from  Rs,  25  lakhs  to
 Rs.  |  crore  subject  to  certain  conditions,  it
 is  hoped  that  there  would  be  a  substantial
 increase  in  industria!  development  and  capital
 formation  in  the  country  in  the  years  to

 come,

 Policy  of  Foreign  collaboration

 2225.  SHRI  SITARAM  KESRI  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  statement  made  by  the
 leading  metallurgist,  Dr.  M.  N.  Dastur,  at
 the  inauguration  of  the  I!th  Annual  General
 meeting  of  Institution  of  Engineers  at  Bhuba-
 neswar  on  the  18th  January,  1970;

 (b)  if  so,  whether  Government  intend  to
 effect  some  changes  in  its  policy  of  foreign
 collaboration  in  various  fields;  and

 (c)  if  not,  the  reasons  therefor  7
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  ,F.  A.
 AHMED)  :  (a)  Yes,  sir.

 (b)  &  (c).  The  question  of  import  of  for-
 eign  technology  has  been  under  the  constant
 review  of  Government.  While  the  basic  policy
 in  respect  of  foreign  collaboration  remains
 broadly  the  same  as  hitherto,  considerable
 reorientation  has  been  brought  about,  keeping
 in  view  the  strong  industrial  base  that  has
 been  set  up  inthe  country  and  the  need  for
 boosting  exports  of  our  manufactured  pro-
 ducts  as  also  the  development  of  indigenous
 Tesearch  and  technology.  Not  only  is  greater
 selectivily  now  being  exercised  in  the
 matter  of  approval  of  foreign  collaboration
 Proposals,  but  specific  guideliners  have  also
 been  laid  down  for  dealing  with  in
 dividual  cases.  With  a  view  to  avoiding
 Tepetitive  import  of  technology  for  the  manu-
 facture  of  same  or  similar  products,  efforts
 are  made  to  conduct  coordinated  negotia-
 tions  when  a  number  of  units  are  proposed
 to  be  set  up  for  the  manufacture  of  the  same
 item  at  about  the  same  time.  Technical  colla-
 boration  agreements  are  now  usually  approved
 only  fora  period  of  5  years  from  commence-
 mont  of  production,  both  so  asto  ensure  the
 absorption  of  such  know-how  by  Indian  units
 as  early  as  possible  and  also  to  encourage  the

 tabli  shment  of  adequtae  R.  &  D  facilitics
 by  Indian  manufacturing  units.  Care  is  also
 taken  to  ensure  that,  as  far  as  possible,
 collaborationagreements  do  not  impose  restri-
 etions  on  exports  of  manufactured  products,
 and  also  that  a  provision  is  made  in  the  agree-
 ments  which  allows  the]know-how  to  be  passed
 on  to  another  Indian  Company,  should  it
 become  necessary,  on  terms  to  be  mutually
 agreed  to  by  all  concerned  including  the  for-
 eing  collaborator  and  subiect  to  the  approval
 of  the  Government.  With  a  view  to  ensuring
 maximum  possible  utilisation  of  Indian  con-
 sultancy  services,  it  has  been  laid  down  that
 wherever  Indian  consultancy  is  available,  it
 should  be  ulilized  exclusively  andif  foreign
 consultancy  isalso  essenstial,  Indian  consul
 tants  should  also  b=:  associated  and,  as  a
 rule  be  ‘the  primary  agency  employed  for
 consultancy.

 Export  of  Steel

 2226.  SHRI  MANIBHAI  J.  PATEL  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  the  contracts
 with  foreign  countries  to  supply  steel  have
 not  been  going  on  as  per  schedule  regarding
 the  supply  of  steel  under  the  contracts;

 (by  if  so,  the  reasons  therefor;

 (c)  whether  it  is  also  afact  that  now
 top-priority  has  been  assigned  to  rush  steel
 to  honour  these  contracts  within  the  next
 three  months;

 (d)  the  details  about  such  contracts  and
 the  requirements  of  steel  to  fulfil  the  con-
 tracts;  and

 (e)  whether  a  Confernce  of  the  heads  of
 the  Pubic  Sector  Steel  Plants  was  called  in
 January,  I970  and,  if  so,  the  outcome
 thereof  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 (a)  to(c).  There  have  been  delays  in
 the  execution  of  export  contracts  for  steel
 for  reasons  such  as  shortage  of  steel,  non-
 availability  of  shipping  space  etc.  Efforts
 are  being  made  all  the  time  by  producers  &
 exporters  to  fulfil  these  commitments  as
 quickly  as  possible.

 (d)  The  numer  of  individual  export
 contractsis  very  large  and  information  on
 their  details  would  be  voluminous.  Such
 details  are  not  available  with  the  ministry.

 (6)  No,  Sir,  apart  from  the  normalquar-
 terly  meeting  for  review  of  performances.

 सिंचाई  प्रयोजनों  के  लिये  बेलेन्स्ड  बाटर
 पम्प  का  आविष्कार

 2227.  श्री  मोलह  प्रसाद  :  क्‍या  ओऔौद्योगिक
 विकास,  आन्तरिक  व्यापार  तथा  समवाय-कार्य
 मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  एक  संसद-सदस्य
 ने  किसी  आविष्कर्ता  का  एक  प्रार्थना  पत्र  निदेशक,
 आविष्कार  प्रोत्साहन  बोर्ड,  39,  रिंग  रोड,
 लाजपत  नगर,  नई  दिल्‍ली-14  को  22  जनवरी,
 i968  को  भेजा  था  जिसमें  उस  व्यक्ति  ने  इस
 बात  का  दावा  किया  था  कि  उसने  सिंचाई
 प्रयोजनों  के  लिये  एक  बैलेंन्सड  वाटर  पम्प  का
 झ्राविष्कार  किया  है  जिस  पर  केवल  400  रुपये
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 लागत  आती  है  और  जिसको  जरा  से  झटके  से
 चलाया  जा  सकता  है  तथा  उससे  पानी  हेंड  पम्प
 से  निकालने  वाले  पानी  की  मात्रा  से  तिगनी  मात्रा
 में  पानी  निकाला  जा  सकता  है;  और  उसने
 सुझाव  दिया  था  कि  उनकों  इस  आविष्कार  के
 लिये  बित्तीय  तथा  अन्य  प्रकर  की  सहायता  दी
 जाये;  और

 (सत्र)  यदि  हां,  तो  इस  बारे  में  कब  तथा
 कार्यवाही  की  गई  है  ?

 ओऔद्योगिक  जिकास,  आंतरिक  व्यापार  तथा
 समयाय  कार्य  मंत्री  (क्री  'फलरा्रीन
 झलो  हमद)  (क)  तथा  (ख)  प्रश्न  में
 दिये  गये  ब्यौरा  के  आधार  पर  आवेदन  का
 ढूँढना  संभव  नहीं  है  1  उत्तर  दिये  जाने  के  लिए
 अधिक  ब्यौरा  प्रस्तुत  करना  प्राथित  है।

 मधु  मक्‍ल्ली  पालने  के  लिये  मध्य  प्रदेश
 के  किसानों  को  साहयता

 2224  श्री  to  qo  दीक्षित:  क्‍या
 औद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समचाय-कार्य  मंत्री  यह  बताने  कृपा  करेगे  कि:
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 (क)  गत  तीन  वर्षों  में  मध्य  प्रदेश  के
 किसानों  को  मघु  मक्खी  पालने  के  लिये  किस
 प्रकार  की  तथा  कितनी  सहायता  (ऋणों,
 अनुदानों,  तकनी  की  जानकारी  तथा  प्रशिक्षण  के
 रूप  में)  दी  गई;  और

 (ख)  यदि  एसी  कोई  सहायता  नहीं  दी
 गईं  तो  इसके  क्‍या  कारण  है  ?

 ध्रौद्ोगिक  विकास,  आंतरिक  व्यापार  तथा
 समचाप-कार्य  मंत्री  (क्षी  फद्चर्हरीम  अलो

 अहमद)  :  (क)  खादी  तथा  ग्रामोद्योग  आयोग
 ने  बताया  है  कि  उसने  मध्य  प्रदेश  राज्य  खादी  तथा
 ग्रामोद्योग  बोर्ड  तथा  सर्वोदय  समिति  सरगुजा
 को,  सरगुज  तथा  रायणढ़  जिलों  में,  जो  मधु  मक्खी
 पालन  उद्योग  के  विकास  के  लिये  आवश्यक  तस्‍्वों
 से  भरपूर  है,  5  मधु  मक्खी  पालने  वाले  विस्तार
 एककों  की  स्थापना  के  लिये,  ससय  समय  पर
 स्वीकृत  सहायता  प्रदान  करने  वाले  नियमों  के

 अनुसार  अनुदान  तथा  ऋण  दिये  हैं।  966-67
 से  969-70  की  अवधि  में  दियें  गये  अनुदानों
 तथा  ऋणों  का  क्विरण  इस  प्रकार  है:

 एजेन्सी  1966-67  1967-68  1968-69  1969-70
 l  a  बोर्ड

 अनुदान  16,333  -

 ऋण  7,000  =

 2  सर्वोदय  समिति
 सरगुजा

 अनुदान  16,918  9,209  6,585

 ऋण  2,000

 इसके  अलवा  आयोग  के  दो  प्राविधिक
 अधिकारी  (एपाइरिष्ट)  कार्यान्वयकारी  अभि-
 करणों  तथा  शिल्पियों  की  विभिन्‍न  तकनीकी
 समस्याओं  को  सुलझाने  तथा  उनके  कायन्वियन  में
 सहायता  करते  हैं  1

 चूंकि  मध्य  प्रदेश  राज्य  के  केवल  कुछ  क्षेत्र
 ही  मधु  मक्खी  पालने  के  उपयुक्त  हैं  आयोग  इन
 क्षेत्रों  में  इस  उद्योग  के  विकास  के  लिये  लगातार

 प्रयलशील &  |

 (=)  प्रश्त  ही  नहीं  उठता  ।
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 Exports  orders  from  foreign  countries
 by  Hindustan  Machyac  Tools  Ltd.

 2229.  SHRI  N.  SHIVAPPA  :  will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Hindustan  Machine
 Tools  Ltd.  has  recived  guarantee  export
 orders  from  foreign  countries  for  the  next
 three  years;

 (b)  if  s0,  the  names  of  the  countries  and
 the  itemsto  be  coverd  under  these  export
 orders;  and

 (c)  the  approximate  foreign  exchange
 expected  to  be  earned  therefrom  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a),  to  (c)  The  Agents  appointed
 by  Hindustan  Machine  Tools  Limited  abroad
 have  assured  export  business  worth  approxi-
 mately  Rupees  five  crores  during  five  years
 from  April,  1969.  Countries  of  export  include
 U.S.A.,  U.K.,  East  and  Westen  Europe,
 Ceylon,  Australia  and  New  Zealand.  The
 items  include  Lathes,  Milling  Machines,
 Radial  Drills,  Cylindrical  grinders,  Presses,
 and  Hydraulic  Chukers,

 Industries  in  Bihar

 2230,  SHRI  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL,
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a\  the  details  of  new  industries  started
 in  Bihar  during  the  last  three  years,  year-wise;

 (b)  the  new  industries  proposed  to  be
 started  in  the  near  future  in  that  State  in  the
 public  and  private  sectors:

 (c)  whether  the  Bihar  Government  have
 requested  the  Central  Government  for  the
 allotment  of  some  heavy  industries;  and

 (0)  of  so,  the  details  of  proposal  and  the
 reaction  of  Government  thereto  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  (SHRI  F.A.
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 AHMED):  (a)  to  (d):  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House.

 Scrapping  of  Prohibition  by  States
 during  Gandhi  Centenary  year

 2231.  SHRI  P.C.  ADICHAN:  Will
 the  minister  of  LAW  AND  SOCTAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  the  names  of  the  State  Governments.
 which  have  scrapped,  partially  scrapped  or
 relaxed  prohibition  during  the  Gandhi  Cente-
 nary  year;  and

 (b)  the  details  thereof  7

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  LAW  ANDIN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI)  PHULRENU  GUHA)  :
 (a)  and  (b):  Accordingto  the  infor-
 mation,  recived  the  Govrmment  of  Andhr  Para-
 desh  have  withdrawn  Prohibition  with  effect
 from  1.11. 1969,  from  L]  districts  of  the  State
 where  it  was  in  force  previously.

 Rural-orinted  problems

 2232.  SHRI  MUHAMMAD  SHERIF  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  President  has  expressed
 anxiety  over  the  indefference  of  Governmental
 organisations  towards  rural-oriented  problems
 end  urged  bodies  like  the  Inventions  Promo-
 tion  Boardto  encourage  individuals  and
 institutions  to  work  on  them;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  in  this  regared  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :(a)  The  president  has  said  that  it  is
 necessary  for  organisations  like  the  Inventions
 Promotion  Board  to  give  special  support  to
 those  who  are  working  on  rural-orinted
 problems.

 (b)  The  matter  is  under  the  consideration
 of  an  AD-HOC  Committee  which  has  been  set
 up  by  the  Government  for  reviewing  the
 working  of  the  Inventions  Promotion  Board.
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 The  Comittee  is  expected  to  finalise  its  report
 shortly  which  will  no  doubt  deal  with  this
 affect.

 Construction  of  a  Hostal  for  Harijan
 Girls  by  Delhi  Administration

 2233.  SHRI  HIMATSINGKA  :
 SHRI  RAM  ‘GOPAL  SHAL-
 WALE:

 will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  Delhi  Administration
 Propose  to  set  up  a  Hostel  for  Harijan  girls;

 (bo)  if  so,  the  salient  features  thereof  and
 the  Cetral  aid  or  grant  allowed  for  the  said
 hostel;  and

 (c)  the  circumstances  in  which  the
 necessity  for  constructing  a  separate  hostel  for
 Harijan  girls  has  arisen  and  the  reasons  why
 suitable  climate  for  absorbing  Hariian  girls
 along  with  other  girls  hostels  cauld  not
 be  atlained  and  the  steps  being  taken  for
 obtaining  such  atmosphere  quikly  7?

 THE  MINSTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  to  (c).  The  information  is  awited
 from  Delhi  Administration  and  it  will  be  laid
 on  the  Table  of  the  Sabha  when  recived.

 Non-utilisation  of  Capacity  of  Durgapur
 Billet  Mill

 2234.  SHRI  9.  N.  PATODIA  :
 Will  the  Minister  of  STEEL  &  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Durgapur
 Billet  Mill  isnot  working  to  full  capacity
 because  of  breakdown  of  some  machines  and
 it  will  take  many  more  months  before  the
 machines  are  set  right,

 (0)  whether  it  is  also  a  fact  that  the
 losses  due  to  breakdown  of  the  machines  in
 the  Durgapur  Plant  are  continuing  despite  the
 fact  that  most  of  the  urgenty  required
 have  arrived  from  U.  K.  long  back;

 (c)  if  so,  the  reasons  forthe  same;  and
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 (d)  the  estimated  loss  that  the  Plant  is
 suffering  a3  a  result  of  the  non-utilisation  of
 the  full  capacity  of  the  Mill?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STELL  &  HEAVY  ENG-
 INEERING  (SHRI  K.  C.  PANT)  :  (a)  Billet
 Mill  of  Durgapur  Steel  Plant  had
 abreakdown  in  the  last  week  of  Dece-
 mber,  1969,  This  did  not,  however,  affect  the
 capacity  of  the  Mill  as  such,  but  has  some-
 what  limited  the  range  of  products.

 (b)  and  (c)  ;  It  is  not  correct  that  most
 of  the  spares  ordered  in  U.  K.  have  been
 received.  The  spares  had  been  ordered  in  two
 lots  totalling  approximately  Rs.  .8  crores
 and  Rs.  2.7  crores  respectively,  While  about
 half  the  spares  out  of  the  first  lot  have  been
 received,  the  remaining  spares  are  yet  to
 come,

 (d)  As  the  mill  could  not  produce  skeeper
 bars,  the  production  of  sleeper  plant  has  been
 affected.  The  loss  due  to  this  fallin  produc-
 ion  in  the  Sleeper  Plant  is  estimated  at  Rs,
 26.56  lakhs  for  the  period  from  Januray  to
 March,  1970,

 Export  of  Structurals  produced  at
 Bhilai  Steel  Plant

 2235.  SHRI  D.  N  PATODIA  :  Will
 the  Minister  of  STEEL  &  HEAVY  ENG-
 INEERING  be  pleased  be  state  :

 (a)  whether  it  is  a  fact  that  an  agreement
 has  been  signed  between  Government  and  the
 U.  S.  S.  R.  for  the  supply  of  structurals  from
 the  Bhilai  Steel  Plant  during  I970;  and

 (b)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 (a)  and  bs  A  contract  for  supply  of
 200,000  tonnes  of  structurals  during  970
 was  signed  on  the  22nd  Janury,  970  between
 Hindusian  Steel  Limited  and  M/s  Promsyrio-
 import  U.  Ss.  5.  R.  Delivery  of  the  steel  is
 to  be  completed  between  March  and  Dece-
 mber,  1970,  The  approximate  C  &  F  value
 ofthe  contract  is  Rs,  24  crores,  This  is  the
 last  contract  in  terms  of  an  agreement  con-
 clued  in  March  968  for  export  of  600,000
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 tonnes  of  structurals  at  the  annual  rate  of
 200,000  tonnes  during  1968,  969  and  1970,

 Companies  Violating  Celling  on  Salaries
 of  Managing  Agents

 And  Directors

 2236.  SHRI  MOHAMMAD  ISMAIL  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  K.  RAMANI  :
 SHRI  VISWANTHA  MENON  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFATRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  number  of
 companies  have  been  violating  the  ceiling
 on  salaries  and  other  privileges  of  Managing
 Agents  and  Directors;

 (b)  if  so,  the  names  and  total  number
 of  companies  which  are  violating  the  celling;
 and

 (c)  the  action  taken  against  those
 Companies?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFATRS  (SHRI  F.  A.
 AHMED)  :  (a)  The  periodical  reports  of  the
 Registrars  of  Companies  who  scrutinise
 Balance  Sheets  of  the  companies,  filed  with
 them,  do  not  indicate  any  large  scale  viola-
 tion  of  the  limits  of  the  remuneration  app-
 roved,  Wherever  in  a  few  cases  such  violations
 ate  noticed  they  are  got  regularised  by
 making  the  Directors/Managing  Agents
 refund  the  remuneration  drawn  in  excess  of
 the  ceilings.  In  some'cases,  for  valid  reasons
 given  to  the  satisfaction  of  the  Company
 Law  Board,  waiver  of  the  recovery  of  excess
 amounts  drawn  is  allowed.

 (b)  and  (०)  :  The  information  in  res-
 pect  of  969  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 गेर  सरकारी  फर्मों  के  बिबालिया  होमे
 के  कारण  जमाकर्त्ताओं  को  हानि

 2237.  शी  राम  स्थकृप  लिवृयाधो:
 करी  बंध  नारायण  सिह: .

 क्या  ओज्लौगिक  विकास,  आस्तरिक  व्यापार
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 ae  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा

 (क)  क्‍या  सरकार  क्रो  मालूम  हैं  कि,,
 गोलचा  प्रापरटीज  (प्राइवेट)  लिमिटेड  दिल्ली
 जैसी  कई  गैर  सरकारी  कम्पतनियां  लोगों  से  और
 विशेषकर  सरकारी  कर्मचारियों  के  .2  प्रतिशत
 वार्षिक  ब्याज-दर  पर  घन  जमा  करती  हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  ऐसी  कम्पनिथां
 बाद  में  दिवालिया  हो  जाती  है  ;

 (ग)  क्‍या  सरकार  को  यह  गमी  मालूम  है
 कि  इससे  सरकारी  कर्मचारियों  को  कार्य  कुशलता
 पर  प्रतिकूल  प्रभाव  पड़ता  है  क्योंकि  जबके  बडी
 कठिनाई  से  बचाये  गये  धन  को  बड़े-बड़
 उदयोगपति  हड़प  कर  जाते  हैं  ;

 (घ)  क्‍या  सरकार  का  विचार  उक्त
 कम्पनियों  दुवारा  एकत्रित  किये  गये  धन  का
 बीमा  कराना  अनिवार्य  करने  का  है  जैंसा  कि
 बैंकों  के  बचत  खाते  के  बारे  में  होता  है  ;  और

 (=)  यदि  हां,  तो  कब,  और  यदि  नहीं
 तो  इसके  क्या  कारण  हैं  ?

 औद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय  कार्य  मंत्री  (भी  फलरुद्दीन अली  अहमद  )  :

 (क)  तथा  (ख)  हां,  श्रीमान्‌  ।

 (ग)  सरकार  को  इस  आशय  की  जानकारी
 नहीं  है  t

 (घ)  तथा  (ड)  सरकार  के  विचाराधीन
 ऐसा  कोई  प्रस्ताव  नहीं  है  ।  तथापि,  मारतीय
 रिजवे  बैक  ने,  दिनांक,  29  अक्तूबर,966  को

 अधिसूचना  सं०  डी०  एन०  Fo  Ato  24  एफ०
 डी०  (एस)-68  के  अनुसार  निदेशन  प्रेषित  किये
 है,  तथा  यह  निदेदान,  जो  गैर  -बेकिग  कम्पनियों
 पर  लागू  होते  हैं,  अल्प  अवधि  जमाओ  को  स्वीकार
 करने  से  निवेघ  करते  है  व  इनमे  कुछ  अधिकतम
 सीमा  तथा  रोक-अपैक्षायें  भी  उल्लिखित  है।.
 इन  निदेदानों  से  प्राथमिक  रुप  से  यथा  समय
 कम्पनियों  में,  जनता  क ेजमाओ  को  स्वीकार  करने
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 के  विषम  में,  कुछ  अनुशासन  पुनः  स्थापित  करने
 का  आधकषंय  है  ।  तथापि  ,तथ्य  यह  है  कि  व्यक्ति,
 जो  इस  प्रकार  की  कम्पनियों  में  अपना  धन  जमा
 करते  है,  वह  अपनी  जोखिम  पर  करते  है,  क्योंकि
 यह  संव्यवहार,  उनके  तथा  कम्पनियों  के  मध्य
 एक  ठेके  के  प्रकृति  के  है  एव  इन  जमाओं  को
 वापिसी  के  चुक  की  ददा  में,  जमाकर्ताओं  को,
 उनके  प्राप्त  होने  वाले  धन  को  बापिसी  के  लिये

 जम
 कार्यवाही  करने  का  उपाश्रय  लेना

 पड़ेगा  ।

 Enquiry  against  Director  General  of
 Technical  Development

 2238.  SHRIMATI  SAVITRI  SHYAM  :
 SHRI  YAMUNA  PRASAD

 MANDAL:
 DR.  SUSHILA  NAYAR  :
 SHRI  KANWAR  LAL  GUPTA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 refer  tothe  reply  given  to  unstarred  Ques-
 tion  No.  32)3  onthe  9th  December,  1969
 rogarding  the  enquiry  against  the  Director
 General  of  Technical  Development  and  state:

 (a)  whether  the  C.  B.I.  has  since  fina-
 lised  its  inquiries  against  the  Director-
 General  of  Technical  Development;

 (b)  if  not,  the  reason  for  the  delay;  and

 (९)  the  action  taken  or  proposed  to  be
 taken  in  this  regard  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c)  the  allegations  relating
 to  the  two  undertakings  mentioned  in  the
 earlier  reply  involve  very  detailed  inquiry
 which  has  not  yet  been  completed.  Tho  in-
 quiries  are  in  Progress.

 Derailmeat  of  5  Dn.  Gauhati  Lucknow
 Express

 2839.  SHRI  MAYAVAN  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  N.R.  LASKAR  :
 SHRI  SAMINATHAN  :

 Will  the  Minister  of  RATLWAYS  be
 Pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  two  coaches
 of  the  5-Dn.  Gauhati-Lucknow  Express
 capsized  and  four  other  coaches  derailed  near
 Kaithalkuchi  station  near  Gauhati  on  the  8th
 January,  ‘1970;

 (b)  if  so,  the  causes  of  the  accident;
 and

 (c)  the  total  loss  suffered  and  the  num-
 ber  of  persons  killed  in  the  accident  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes,.

 (by  The  derailment  was  due  to  sudden
 breakage  of  rail  in  the  track  under  the  train
 during  its  rin:

 (c)  The  cost  of  damage  to  railway  prop-
 erty  has  been  estimated  at  approximately  Rs,
 8,400/-

 In  this  accidentno  one  was  Killed.
 However  6  persons  sustained  minor  injuries.

 Foreign  Experts  working  at  H.  है,  C.,
 Ranchi

 2240.  SHRI  H.  AJMAL  KHAN  :
 SHR}  N.  SHIVAPPA  :
 SHRI  C.  MUTHUSAMI  :
 SHRI  R.R.  SINGH  DEO  :
 SHRI-MEETHA  LAL  MEENA  :

 Will  the  minister  of  STEEL  &  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whethor  the  attention  of  Government
 has  been  drawn  to  a  report  in  the  Economic
 Times  of  the  2th  December,  969  regarding
 the  Czech  and  Russian  technical  experts  at
 the  Heavy  Engineering  Corporation,  Ranchi;

 {b)  whether  it  is  afact  that  the  Czechs
 are  against  the  Russians  working  at  Ranchi

 and

 vc)  the  reaction  of  Government  in  this
 rogard  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEVY  ENGINEE-
 RING  (SHRI  K.C.PANT)  :  (a)  Yes  sir.

 (by  Heave  Engineering  Corporation  have
 reported  that  thereis  no  ill  feellng  between
 the  Russian  and  Czech  experts,  and  that  they
 are  working  in  the  normal  way  as  before.
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 (९)  Does  not  arise.

 M/s  Standard  Drum  and  Barrel  Manu-
 facturing  Co.

 2241.  SHRI  GEORGE  FERNANDES  :
 SHRIS.M.  BANERJEE  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 referto  the  reply  given  to  Unstarred  Ques-
 tion  No.  V3  on  the  25th  November,  969
 regarding  shifting  of  barrel  Plant  from  Sewri
 to  Trombay  by  M/s.  standerd  Drum  =  and
 Barrel  Manufacturing  Co.  and  state  :

 (a)  whether  the  requisite  information
 in  regad  to  parts  (९)  and  (0)  of  the  above
 question  has  since  been  collected;  and

 0)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  and  (b).  The  requisite  infor-
 mation  is  not  yet  read  and  efforts  are  being
 made  to  collect  the  same  soon,

 M/s.  Standerd  Drum  and  Barrel  Manu-
 facturing  Co.  Bombay

 2242.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer  to
 the  reply  given  to  unstarred  Question  No.  2342
 on  the  2nd  December,  969  regarding  M/s.
 Standard  Drum  and  Barrel  Manufacturing
 Co.,  Bombay  and  state  :

 (a)  whether  the  information  regarding
 list  of  machines  and  equipments  shifted  by
 M/s.  Standard  Drum  and  Barre!  Mfg.  from
 Sewri  to  Trombay  has  since  been  collected;

 (b)  if  so,  the  dejails  thereof  :

 (c)  whether  the  details  of  the  Plant  for
 manufacturing  small  drums  which  were  left
 by  them  at  Sewri  have  also  been  ascertained;

 (d)  if  so,  the  details  thereof;  and

 roy  if  not,  the  reasons  for  the  delay  7
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (¢).  The  requisite  infor-
 mation,
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 about  detailed  lists  of  machine  &  equipment
 shifted  by  M/s.  Standard  Drum  and  Barrel
 Manufacturing  Co.  from  Sewri  to  Trombay
 inthe  year  1959  and  additions  made  thereafter
 and  also  details  about  the  Plant  at  Sewri,-  as
 furnished  by  the  party  as  per  statement  is
 Laid  on  the  Table  on  the  House  [Placed  in
 library  see  no,  LT-2792-70]

 Shortage  of  Raw  Material  in  Drum  and
 Barrel  Industry

 2243,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question  No.  755
 on  the  23rd  December,  969  regarding  sctting
 up  of  banned  industries  in  small  scale  sector
 and  state  :

 (a)  whetheritis  afact  thatthe  problem
 faced  by  the  Drum  and  Barrel  industry  is  not
 that  of  shortage  of  capacity  but  availability
 of  sufficient  raw  material  enabling  the  exis-
 ting  units  to  operate  at  full  capacities;

 (b)  if  so,  the  reasonsfor  not  directing
 the  state  Government  for  not  allowing  any
 entreprencur  to  set  up  anew  unit;

 (९)  whether  consumers  are  permitted  to
 pass  on  scarce  raw  materi  al!  either  indigenous
 or  imported  to  small  scale  units  which  they
 receivefrom  the  Central  Goverment  for  the
 manufacture  of  drums  &  barrels;  and

 (d)  if  so,  the  justification  of  following
 such  a  Policy  7?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  and  (b).  There  is  shortage
 of  indigenous  material  required  by
 the  drum  and  barrel  industry.  Efforts
 are  made  to  meet  the  shortfall  through
 imports  consistent  with  the  foreign
 exchange  resources.  In  view  of  the
 absence  of  any  legal  provision,  the  question
 of  preventing the  setting  up  of  small  scale
 units  in  such  industries  cannot  be  considered
 although  as  a  disincentive  Government  assist-
 ance  by  way  of  imported  raw  materials  and
 components  or  indigenous  scarce  raw  mater-
 rials  is  not  given  if  such  units  are  set  up.

 (९)  and  (d)  The  recommendations  for
 of  indigenous  steel  for  the
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 manufacture  of  drums  and  barrels  are  made
 keeping  in  view  the  faculties  of  the  unite  for
 fabrication.  As  per  present  import  policy  in-
 force,  consumers  who  do  not  have  fabricating
 plants  of  their  own,  are  also  cligibie  to  import
 steel  sheets  and  get  the  drums  and  barrel  fabri-
 cated  for  their  requirements  from  the  manu-
 facturers  of  drums  and  barrels  of  their  own
 choice,

 Supply  of  uniforms  to  Rallway  Staff

 2244.  SHRI  A.  K.  GOPALAN  :
 SHRI  P.GOPALAN  :
 SHRI  GANESH  GHOSH  :
 SHRI  SATYA  NARAIN  SINGH  :

 Wiil  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Unsta-
 tred  Question  No.  3279  on  the  9th  December
 4969  regarding  supply  of  uniforms  to  the
 Railway  staffl  and  state  :

 (a)  whether  the  Uniforms  Committee
 ib  ndations  on  uni- itted  its  reco has

 forms  to  the  Railway  staff;

 (by  if  so,  the  details  thereof  and

 (९)  if  not,  whea  itis  lekely  to  be  submi-
 tted  and  the  reasons  for  delay.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  to  (c).  The  Report  of  the
 Uniforms  Committee  was  received  on
 4-3-1970  and  is  at  present  under  examination,

 New  Capital  Investment  By  Private
 Companies

 2245,  SHRI  N.  K.  SANGHI  :  Will
 the  Minister  of  INDUSTRIAL  DEVEL-
 OPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  total  mew  capital  investment
 made  by  private  companies  during  the  six
 months  ended  December,  ‘1969;  and

 (b)  whether  there  has  been  any  appreci-
 able  fall  from  the  corresponding  figure  in
 968  and,  if  so,  the  reasons  for  the  fall  ?

 The  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS.  (SHRI  7.  A.
 AHMED):  (a)  The  additional  capita!  invest-
 ment  in  terms  of  increase  in  paid  up  capital,
 excluding  capitalisation  of  reserves,  private
 in  the  corporate  secter  was  of  the  order  of
 Rs.  19.64  crores  during  the  six-month  period
 ended  3!  st  December.  1969,
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 (b)  No  Sir.  Infact  the  increase  in  paid
 up  capital  of  companies  in  the  private
 corporate  sector  during  the  six-month  period
 ended  3lst  December,  1969,  was  higher  by
 Rs.  3.29  crores  than  the  corresponding
 figure  of  Rs.  I6.35  crores  for  the  same
 period  in  the  previous  year.

 Reverston  of  Sub-Heads  In  F,T,A.
 Office,  Delhi  (Western  Railway)

 2246,  SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  NAMBIAR  :
 SHRI  VISWANATHA  MENON:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  total  number  of  Sub-Heads
 feverted  as  per  instructions  contained  in  the
 Railway  Board's  letter  No.  E(NG)6I-PM  1/39
 dated  the  2th  September,  96l  in  the  F.T.
 A.  office  of  the  Western  Railway  at  Delhi;

 (b)  Whether  it  is  a  fact  thatthe  Rail-
 way  Boardagain  issued  instructions  vide
 their  letter  No.  E(NG)  6l-PM  1/39  dated
 the  3rd  February,  1962,  to  maintain  the
 states  quo  of  the  staffso  reverted  according
 to  their  letter  of  the  I2th  September,  1961
 refered  to  above;

 (c)  if  so,  whether  the  affected  staff  had
 been  given  the  benefit  of  proforma  fixation
 according  to  the  Railway  Board's  letter  of
 the  3rd  February,  1962;  and

 (d)  if  not,  the  reasons  therefor  and  the
 steps  taken  by  Government  to  give  justice  to
 the  aggrieved  employees  7

 THE  MINISTER  OF  RAILWAY  (SHRI
 NANDA)  :  (a)  Two.

 (b)  Yes.
 (c)  No,  as  the  extant  instructions  did

 not  providefor  proforma  fixation  of  pay.
 (d)  Does  not  arise.

 Procedure  For  Appointment  of  Secretary
 of  Central  Social  Welfare  Board
 2247,  SHRI  C.  MUTHUSAMI  :

 SHRI  A.  DIPA  :
 SHRI  R,  K.  AMIN  :
 SHRI  MEETHA  LAL  MEENA  :
 SHRI  D.  AMAT  :

 Will  the  Ministers  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :
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 (a)  whether  the  post  of  secretary,
 Central  Social  Welfare  Board  is  filled  in  by
 the  Government  of  India;

 (b)  if  so,  whether  Government  have
 framed  any  rules  for  recruitment  to  this
 post  and,  if  so,  whether  a  copy  thereof
 would  be  laid  on  the  Table  of  the  House;
 and

 (c)  if  not,  the  reasons  therefor  and
 when  such  rules  will  be  framed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND'IN  THE  DEP-
 ARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  The  rules  of  recruitment  are  being
 drafted  in  consultation  with  the  Central
 Social  Welfare  Board.

 Modernisation  of  T.I.5.C.O.  (Jamshedpur)

 2248,  SHRI  BHAGABAN  DAS  :
 SHRI  P.  RAMAMURTI
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  UMANATH  :
 SHRI  RAM  KISHAN  GUPTA:

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 State  :

 (a)  whether  the  Tate  Iron  and  Steel
 Company,  Jamshedpur  is  going  to  modernise
 its  plant;

 (b)  if  so  the  nature  of  the  steps  propo-
 sed  to  be  taken  by  the  management  in  this
 regard;  and

 (c)  the  likely  effects  of  these  measures
 on  the  employment  position  in  the  [plant  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 (a)  Tata  Industries  private  Ltd.,  the
 managing  agentsfor  TISCO,  have  informed
 Government  that  TISCO  propose  to  mode-
 rnise  their  plant.

 (b)  Steps  proposed  to  be  taken  by
 TESCO  include  installation  of.  modermplate
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 mill  and  also  replacement  of  the  existing
 Steel  melting  shop  No.  2  which  is  over  45
 years  old.

 (c)  They  have  reported  that  any  labour
 force  released  by  the  closing  down  of  the
 existing  units  will  be  deployed  in  the  new
 units.

 Meeting  of  Accounts
 and  Northern

 Staff  of  Western
 Railways

 2249.  SHRI  BHAGABAN  DAS  :
 SHRI  NAMBIAR  :
 SHRI  SATYA  NARAIN

 SINGH  :

 Willthe  Minisier  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  he  received  a  Resolution
 adopted  in  a  mass  meeting  held  on  the  22nd
 October,  969  of  the  Accounts  staff  of  the
 Western  and  Norther  Railways  at  Delhi
 Kishanganj  werein  it  was  demanded  that  the
 orders  issued  by  the  Railway  Board
 vide  their  letter  No.E  (NG)  86/PMI/99  of
 the  25th  September,  969  should  be  scraped;
 and

 (b)  if  so,  the  action  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  RATLWAYS
 (SHRI  NANDA):  (a)  Yes,  Sir,

 (b)  Government  do  not  consider  it
 Necessary  to  cancel  these  orders  having
 regard  to  the  interest  of  the  employees  as  a
 whole.

 Hosorarlum  to  Employees  of  Foreign
 Traffic  Accounts  Office,  Delhi

 (Western  Railway)

 2250.  SHRI  BHAGABAN  DAS  :
 SHRI  P.P.  ESTHOSE  :
 SHRI  VISWANATHA

 MENON  :

 Will  the  Minis‘er  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unatarred  Question  No,  3292  on  the  9th

 969  regarding  Hosorarium  to

 Office,  Delhi  (Western  Railway)  and  stete;
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 :  (a)  whether  the  matter  has  since  been
 examined  and  the  decision  taken
 and

 thereon;

 (b)  if  not,  the  reasons  for  the  delay  and
 when  it  will  be  finalised  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes;  the  position  has
 been  reviewed  and  the  amount  of  honorarium
 as  originally  '  proposed  has  since.  been
 sanctioned.

 (b)  Does  not  arise.

 Paper  Mill  in  Manipur

 2251,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer
 to  reply  given  to  Unastarred  Question  No.
 2576  on  the  J/th  March,  969  regarding  the
 setting  up  of  a  Paper  Mill  in  Manipur  and
 State  :

 (a)  whether  the  matter  has  since  been
 finalised;  and

 (b)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  No,  Sir.

 (by  A  provision  of  Rs.
 been  made  inthe  Fourth  Plan  for  Manipur
 for  expenditure  on  investigation  as  also  part
 of  investments  required  on  one  or  more  of  the
 projects  including  a  paper  Mill  that  might  be
 taken  up  in  the  light  of  the  investigation.  The
 progress  made‘in  respect  of  these  investiga-
 tions  is  awaitedfrom  the  Manipur  Govern-
 ment

 दासापुर  डिबीलम  पूर्व  रेलबें)  में  एक्जी
 रेलवे  कर्मचारी

 2252.  जी  रामावतार  झासती  :  क्‍या  ले
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्व  रेलवे  के  दानापुर  डिवीजन' में
 एवजी  रेलवे  कर्मचारियों  की  विभागवार  संख्या
 कितनी  है;
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 (ख)  उन  कर्मचारियों  के  न्यूनतम  तथा
 अधिकतम  काम  के  घंटे  फितने  हैं;

 (ग्र]  .उन्हें  इतने  अधिक  समय  तंक  एवजी
 कर्मचारी  रखने  के  कारण  तथा  झौचित्य
 क्‍या  है;

 (घ)  क्‍या  यह  सच  है  कि  रेलवे  प्रधिकारी
 भुख्यतया  इस  के  लिये.  जिम्मेदार  हैं  भौर  रेलवे
 कर्मचारियों  में  उन  के  विरुद्ध  भारी  प्रसन्त  है;

 शौर

 (3°)  यदि  हां,  तो  सरकार  का  इस  संबंध
 में  क्या  उपचारात्मक  कार्यवाही  करने  का  विचार
 है  ?

 रेलबे  मंत्री  (भी  सस्य)  (क)  से  (5)
 सूचना  इकट्ठी  की  जा  रही  है  शौर  सभा-यटल
 पर  रख  दी  जायेगी  1

 संसद  सदस्यों  तथा  विधायकों  हारा
 सदयनिषेध  के  सिद्धातों के  प्रति  लिष्ठा

 की  दापथ  लिये  जाने  की  भांग

 .2253,  भरी  रामाबतार  धांस्त्री  :  कया  विधि
 तथा  समाज  कस्पाश  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरी,  970
 के  श्न्त  में  दिल्ली  में  हुए  गांधी  शताब्दी  झन्त-
 रष्ट्रीय  मंदयनिषेध  सम्मेलन  नें  एक  संकल्प  पास
 किया  था  जिसमें  सरकार  से  मांग  की  गयी  है
 कि  संसद  सदस्यों  तथा  विधायकों  के  लिये  यह
 प्रनिवार्य  कर  दिया  जाय  कि  वे  संविधान के  प्रति
 निष्ठा  शपथ  के  साथ-साथ  मदूयनिषेध  के  सिद्धांतों
 के  प्रति  भी  निष्ठा  शपथ  लें;  प्रौर

 -(ख)  यदि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  &  ?

 विधि  संजालय  तथा  समाक  कल्याण  विभाग
 मे  राष्य  मंत्री  (डा०  (जौमती)  कूलरेण  गृह)  :

 (क)  सम्मेलन  की  संगत  सिफारिश  इस
 प्रकार  है:--
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 “सरकार  खगाव  कामून  और  नियमों  में  संशो-
 धन  करके  यह  अवेधित  करे  कि  संसद  शथना
 राज्य  विधान  सभाझों  के  चुनाव  के  लिये  उम्मीद-
 वारों  की  निष्ठा  न  केवल  भारत  के  संविधान  में
 आमतोर  से  हो,  बल्कि  मूलभूत  अधिकारों  और
 निर्देशक  सिद्धान्तों,  विशेषतः  मदयनिषेध  सम्बन्धी

 सिद्धांत,  में  भी  हो  ।

 (ख)  सम्मेलन  के  संकल्प  की  परीक्षा  की
 जा  रही  i a  ।

 Sickness  of  Staff  of  Chhoti  Oodal
 Station:  (Weeters  Raiiway)

 2254,  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAY  be  pleased
 to  state  :

 (a)  whether  it  is  afact  that  the  whole
 staff  of  Chhoti  Ooadi  Station  Kota  Division
 (Western  Railway)  had  gone.on  leave  due  to
 sickness  on  the  /5th  January,  1970;

 4b)  if  60,  the  reasons  of  such  mass
 sickness;

 (c).the.  detention  caused  to  the  trains
 in  detail  ;

 (d)  whether  the  staff  have  resorted  to
 this  action  to  achieve  the  ‘bare  necessities  of
 life  and,  if  so,  whether  their  -dcemands  have
 been  fulfilled;  and

 (ce)  whether  Government  are  contemp-
 lating  to  take  any  action  agninst  them  ?

 THE  MINISTER  OF  RAILWAY
 (SHRI  NANDA):  (a)  Staff  numbering  0
 had  procecded  on  leave  due  ‘to  siiness,  as
 stated:  by  them,  on  the  .afternoon  .of
 15,1,1970.

 (b)  The  only  apparent  reason  was  that
 there  was  some  water  difficulty.

 (c)  Eleven  trains  suffered  detention  ran-
 ‘ging  from  seven  minutes  to  fifteen  miastes,  as
 stafffrom  other  stations  had  to  be  posted.

 (d)  In  view  of  (b)  above,  there  is  no
 question  of  any  general  demands  tobe  ful-
 filed;-the  water  problem  is-poing  iavestign  ted.

 -(e¢}  Mormal  action  as.per  rules  pogarding
 grant  of  leave  on  medical  grounds  is  being
 taken  by  the  Railway.
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 Rationallsation  of  Disparities  In.  Emolu-
 ments  of  Railway  Employees

 2255.  SHRI  RAMAVATAR  SHASTRI:
 SHRI  J.M.BISWAS  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  there  is  any  suggestion
 before  Government  to  take  steps  to  retionalise
 disparities  in  emoluments  of  low-paid  and
 high  paid  officials  on  the  Railways;  and

 (0)  if  sos  what  is  the  policy  of  Govern-
 ment  in  this  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (0),  The  -Govern-
 ment  have  already  decided  to  set  up  a  pay
 Commission  to  review  the  emoluments  of  all
 categories  of  Central  Government  employees
 including  Railway  employecs.

 Promotion  of  Clerks  Grade  IT  in  Traffic
 Accounts  Office,  Delhi  (Northern  Railway)

 2256.  SHRI  ELK.  NAYANAR  :
 SHRI  K.M.  ABRAHAM  :
 SHRI  K.R.  RAMANI:

 Will  -the  ‘Minister  of  RAILWAY  be
 pleased  to  referto  the  reply  given  to  Un-
 starred  Question  No.  3344  on  the  9th
 Decmber,  969  regarding.  promotion  of  Clerks
 Grade  Tin  the  Traffic  Accounts  Office,  Delhi
 (Northern  Railway)  and  state  :

 (a)  whether  any  representation  dated  the
 2Ath  December,  969  regardidg  non-promo-
 tion  of  Clerke  Grade  II  to  the  post  of  Clerks
 Grade  I  against  the  recultant  vacancies  of  the
 sub-Heads  an  T-I-Asin  the  Traffic  Accounts
 Seniority  Unit,  Northern  Railway,  Delhi
 Kishanganj  was  recieved  75  Government;  and

 (b)  if  s0,  the  steps  taken  by  Government
 to  give  justice  to  the  eligible  staff  by  promo-
 ‘ting  them  against  the-existing  vacancies  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  No.

 (b)  Dose  not  arisc,
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 Absorption  ef  Serpies  Staff  fn  Foreign
 Traffic  Accounts  Office  on  Western

 Railway

 2257.  SHRIE.K.  NAYANAR  :
 SHRI  C.K.  CHAKRAPANI  :
 SHRI  B.K.  MODAK  :

 Will  the  Minister  of  RAILWAYS  :  be
 pleased  to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  2398  on  the  2nd  December.
 969  regarding  the  absorption  of  surplus  staff
 in  Foreign  Traffic  Accounts  Office  of  Wesi-
 ein  Railway  and  state:

 (ay  whether  the  matter  has  since  been
 Cinalised;  and

 (b)  if  there  is  any  dealy,  the  reason
 therefore  and  when  it  will  befinalised  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  No.

 (b)  The  matter  is  still  under  consider-
 ation  and  will  be  finalised  as  early  as
 possible.

 अतिरिक्त  आर्थिक  लाभ  वाले  पदों
 पर  कार्य  करने.  बाले  अधिकारी

 2258.  श्री  भोलहृप्रसाद  :  क्‍या  रेलथे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  अधिकारियों  की  श्रेणीवार  संख्या
 कितनी  है  जो  उनके  मंत्रालय  के  अछीक  विभिन्क
 विभागों  तथा  सम्बद्ध  कार्यास्यों  में  तीन  वर्षों  से
 लगातार  अतिरिक्त  आधिक  लाभ  बाले  बदों  पर
 काम  कर  रहे  हैं;  और

 (ख़)  उनका  गह-मंत्रालय  के  6  सितम्बर,
 957  *  अर्ध  सरकारी  पत्र  संख्या  1/3/57

 ओ०  एण्ड०  एम०  के  उपबन्धों  के  अनुसरण में  अन्य
 स्थामों  पर  तबादल  न  किये  जाने  के  कया  काराण
 हैं!

 रेले  मंत्री  *  लस्वा)  :  (क)  और  (ख)  :

 सूचना  इकट्ठी  की  जा  रही  है  और  सभा-पटल
 पर  रखदी  जा  येगी  ।
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 असिरिक्त  लाज  वाले  बं  पर  afer
 वर्षों  स ेकाम  करना

 2259.  भरी  मोलहू  ware:  क्या  विधि  तथा
 सभा  कल्याण  मंत्री  यह  बतानें  की  कपा
 करेंगे  कि  :

 (क)  उनके  मंत्र/स4  के  अन्तर्गत  विलिस
 विभागों  तथा  संलभ्त  कार्यालयों  में  अतिरिक्त  सास
 वाले  ५वों  पर  तीस  वर्षों  से  निरन्तर  कार्य  कर  रहे
 अधिकारियों की  वर्ग-कर  हंब्या  कितनी  है'  ;  और

 (ख)  गृह  मंत्रालय  के  6  सितम्बर,  967
 के ग्  सरकारी  पत्र  संदया-  /3/57-3IT0
 एष्ड0  एम0  में  निहित  उपबन्धों  के  अनुसार  उनको
 अन्य  स्थानों  पर  स्थानान्तरित  न  किये  जानें  के
 क्या  कारण  हैं  ?

 विधि  मक्र  तथा  समाज  कहबान  विभाग

 में  राज्य  मंत्री  डा०  (श्ोमते)  पूलरेण्‌  गृह)  :

 (क)  त्या  (ख)  :  एक  विवरण,  जिसमें
 अपेक्षिक्ष  खूचसा  दी.बई  है,  सभ#पटल ५२.  रखा  दबा
 हैं।  ग्रन्यालयं  में  रख  गया  देखिये  संख्या
 LT-2793  170)

 रेलगाड़ियां  में  सुरक्षा  व्यवस्था  तथा

 पुलिस का  तैनात  किंधा  जाता

 2260.  भी  मोलह  sere:  गया  त्लचे  मंत्री
 डिबीजनल  सुपरिन्टेडेंट  कार्यलय,  लखनऊ  की.
 उच्च  शक्ति  प्राच्स  afer  के  प्रतिकेदन  के  बारे  में:
 23  दिशम्बर,  i969  के  अतारांकित  प्रश्न  संख्या
 503  के  उत्तर  के  सम्क्स्घ  में  मह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार ने  रेल  गाड़ियों में  सुरक्षा!
 व्यवस्था  तथा  पुलिस  को  तैनात  किये  जाने  के  बारे
 में  उच्च  शक्ति  प्राप्त  समिति  की  सिफारिशों  पर,
 जो  कि  सरकार  के  विंचारातीन  थीं शस  बच
 निर्णय  कर  लिया  है  ;

 (ज़ञ)  यदि  हां,  तो  उत्का  पूरा  ब्यौरा  क्‍या

 है;  और
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 (ग)  यदि  नहीं,  तो  विखम्य  के  क्या  कारण
 ?  ok

 रेलवे  मंत्री  (६. |  नन्वा)  (क)  और  (ख)
 l*-3-969%  अतारांकित  प्रश्न  2486  और
 29-7-1969,  के  i208  के  उत्तर  में  पहले  हीं
 बताथा  जाचुका  हैं  कि  मंडल  अधीक्षक,  लखनऊ

 के  कार्यालय  के  लिए  हस,  प्रकार  की  कोई
 उच्म्याधिकार  समिति  गठित  नहीं  की  गयी  ।
 लेकिन  23-121969  के  अतारांकित  प्रश्न
 5013.8  उत्तर  में  उल्लिखित  समिति  ने  गाड़ियों
 में  सुरक्षा-प्रबन्धों  के  सम्बन्ध  में  कुछ  सिफारिशें
 की  थीं  और  इन  सिफारिशों  पर  सरकार  अमी
 विचार  कर  रही  2  माल  या  सवारी  गाड़ियों
 में  पुलिस  नियुक्त  करने  के  बारे  में  इस  समिति
 ने  कोई  सिफारिश  नहीं  की  है।

 (ग)  इन  सिफारिशों  के  सम्बन्ध  में  विस्तृत
 जाचं  और  विभिन्‍न  मेंत्रालयों  विभागों  से  परामर्श
 करने  की  जरुरत  है  जिसमें  समय  लगता  है  ।

 Detection  of  ope  door  wagons  on  Eastern
 Railway

 SHRI  K.  HALDER  :
 SHRI  BHAJAHARI  MAHATO:
 SHRI  JYOTIRMOY  BASU  :

 226L,

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  how  many  open  door  wagons  were
 detected  and  shortage  declared  above  Rs
 50.00  separately  in  each  division  of  the
 Eastern  Railway  during  1968-69

 (७)  how  many  D.  D.  messages  have  been
 issued  ‘in  each  division  of  the  Eastern’  Railway
 separately  during  1968-69;

 (c)  whether  all  the  cases  referred  to
 in  parts  (a)  and  (b)  above  have  been  registered
 and  FIR  loged  with  the  polige  by  each  division
 of  the  Bastern  Railway  separately;  and

 (d)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  v0  (d).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  Sabha
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 High  Speed  Travel  by  Tobe-Railways

 2262.  SHRIS.  9,  SAMANTA  :  Will
 the  Minister  of  RATLWAYS  be  pleased  to
 State  :

 (a)  whether  his  Ministry's  attention  has
 been  drawn  to.+he  suggestion  by  /Prof.  L.  A.
 Natesan,  Consultant  to  the  Ministry  of

 Shipping  and  Transport  to  the  effect  that
 “high  speed  travel  of  the  tube-railways  would
 ensure  greater  efficiency  by  cutting  down  the
 commuting  hoursina  bid  to  replace  present
 system  of  traffic  control  and  avoid  waste,  on
 an  average  of  two  to  three  hours  ;travelling
 from  his  house  to  his  place  of  work,  be  hein
 Government  or  private  employment”  as
 confirmed  at  page  3,  cols.  5  and  6  of  the
 Hindustan  Times  under  the  Heading
 “Commuter  in  big  cities”,  and,  if  so,  the
 steps  being  taken  to  draw  a  planfor  tube-
 railways  in  big  towns;  and

 “(b)  whether  his  Ministry  has  already  in
 hand  any  proposals  for  tube-railways  for
 circular  Railways  and,  if  so,  the  details  there-
 of  and  the  progress  made  in  their  imple-
 mentation  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA\  :  (a)  The  Ministry's  of
 attention  has  been  drawn  to  the  suggestion
 by  Prof.  L.  A.  Natesan,  on  the  question
 of  Metropolitan  Transport,  as  reported  in
 the  ‘Hindustan  Times”  of  Jith  February
 1970,

 A  Study  Team  on  Metropolitan  Trans-
 port  was  set  up  by  the  Planning  Commission
 in  965  with  Terms  of  Refererice  as  given  in
 the  statement  attached.

 The  indian  Railways  have  been  given
 the  responsibility  for  the  Techno-Economic
 Feasibility  Studies  for  Mass  Rapid  Transit
 Systems  (Metropolitan  Railway  Systems)  for
 Calcutta,  Bombay,  Delhi  and  Madras.

 (b)  The  Metropolitan  Transport  Team
 (MTT)  have  submitted  Interim  Reports  on  the
 transport  problem  of  Calcutta,  Bombay,  ‘Delhi
 and  Madras  and  also  their  Final  Reports  as
 regards  Calcutta,  The  MTT  has  entrusted
 the  Comprehensive  Traffic  and  Transportation
 Studies  for  Calcutta,  Bombay  and  Madras  to
 Agencies  of  the  respective  State  Governments
 Corresponding  Study  for  Delhi  has  been
 entrusted  to  the  Central  Road  Research
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 Institute.  ‘The  Traffic  Study  for  Calcutta  haa
 been  completed.  The  Studies  for  the  other
 three  Cities  -have  yet  to  be  completed.

 The  Studies  already  conducted  by.  the
 MTT  indicate  the  following  :

 (i)  Fnorder  to  meet  the  Intra-City
 Transport  requirement  of  Calcutta,  Bombay
 Delhi  and  (Madras,  the  provision  of  Mass
 Rapid  Transit  System  Metropolitan  Railway
 Systems)  is  necessary

 (ii)  Techno-Economic  Feasibility  Studies
 have  to  be  conducted  to  enable  decisions  being
 taken  regarding  the  most  suitable  type  of
 Mass  Rapid  Transit  System  for  each  of  the
 Cities.

 The  Railways  have  set  up  Metropolitan
 Transport  Organisations  at  Calcutta  and
 Bombay  for  undertaking  the  Techno-Econo-
 mic  Feasibility  Studies  for  Mass  Rapid
 Transit  Systems  for  the  two  Cities.

 For  Delhi  and  Madras,  the  result  of
 the  comprehensive  Traffic  and  Transportation
 studies  is  awaited.

 Metropolitan  Transport  Team  of  the
 Planning  Conunission

 Terms  of  Reference

 (a)  To  assess  the  adequacy  and  limitation
 deficiency  of  existing  transport  facilities  in
 relation  to  present  needs  in  the  cities  of
 Calcutta,  Bombay,  Madras  and  Delhi,  inc!u-
 ding  roads,  road  transport  and  rail  transport;

 (b)  To  determine  the  long  term  require-
 ments  of  passenger  and  “goods  (transport  in
 these  cities,  having  due  regard  to  the  overall
 plans  of  metropolitan  developmenttand  loca-
 tion  of  industrial,  commercial  and  other  acti-
 vities  ;

 (०)  To  study  the  feasibility  of  various
 proposals  for  meeting  requirements  for  diffe-
 rent  media  for  transport  and  to  recommend
 phased  programme  for  the  development  of  the
 facilitie  needed,  including  estimates  of  costs
 ands  returns,  methods  of  financing  and
 schome  of  execution;  ~

 (d)  To  propose  appropriate  administra-
 tive  and  other  arrangements  for  the  operation
 of  metropolitan  transport  services;  ‘and
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 (०)  to  make  such  other  recommendations as  may  be  necessary

 Steel  Payment  Terms  Irk  Engineering  Units

 2263,  SHRI'S.C,  SAMANTA
 SHRI  JYOTIRMOY  BASU  :
 SHRI  SATYA  NARAIN

 SINGH:

 pets

 Will  the  Minister  of  STEEL  AND HEAVY  ENGINEERING  be  pleased  to  state:
 (a)  Whether  the  attention  of  Govern- ment  has  been  drawn  to  a  report  published inthe  Economic  Times  in  its  issue  dated  the

 l6th  Jannary,  1970,  under  the  caption  “Steel
 Payment  terms  irk  engineering  units";  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT)  :  (a) Yes  Sir.

 (by  Procedures  relating  to  Payment {crms  are  matters  which  concern  the  plants
 and  their  customers  over  which  Government
 or  the  Joint  Plant  Committee  exercise  no
 control

 Tamil  Nadu's  Ban  on  Steel

 2264.  SHRI  VWIRENDRAKUMAR
 SHAH  :  Will  the  Miniter  of  SSTEFL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ments  of  Tamil  Nadu  have  recently  imposed
 a  ban  onthe  release  of  scarce  categories  of
 steel  except  under  a  permit;

 (b)  if  so,  whether  the  State  Government
 heve  the  authority  to  issue  such  an  order
 after  decontrol  of  steel;  and

 (c)  if  the  reply  to  part  (by  above  be  in
 the  negative,  the  details  of  corrective  sepe
 taken  by  the  Central  Government  in  the
 matter?  rt  aw

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  -OF:-  ‘STEEL  &.“HEAVY
 ENGINEBKING.  (SHRI  K.C.PANT):
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 (a)  to  (cy).  The  information  is  being
 collected  and  will  belaid  on  the  Table  of  the
 House.

 Loss  to  Mining  and  Allled  Machinery
 Corporation:

 2265.  SHRI  VIRENDRA  KUMAR
 SHAH  :  Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to  state:

 (a)  whether  it  is  afact  that  the  total
 losses  incurred  by  the  Mining  and  Allied
 Machinery  Corporation,  Durgapur,  till  3!st
 March,  1969,  have  wiped  out  the  total  share
 capital  of  the  above  undertaking  ;

 (b)  whether  any  further  lossess  are
 expected  during  the  current  year  and  if  so,
 the  estimate  for  the  same;

 (cy  whether  if  isa  fact  that  the  annual
 reports  of  the  above  undertaking  for  the  last
 three  years  indicated  that  some  diversification
 was  being  planned  to  wipe  oul  or  at  least  to
 reduce  the  losses;  and

 (dy  if  so,  the  concrete  action  taken  so
 far  with  regard  to  the  diversification  plans?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :  (a)
 The  total  losses  incurred  by  the  company  upto
 the  3ist  March  I969  amounted  to  Rs.  20.  I6
 crores  against  the  subsicribed  capital  of
 Rs.  19.06  crores  as  on  the  3lst  March,  1969;

 {by  The  loss  expected  to  be  incurred
 during  1969-70  has  been  estimated  at  Ra.
 526.6l  lakhs  as  against  the  loss  of  Rs.  638.69
 lakhs  during  1908-69;

 (c)  Yea,  Sir.

 (d)  The  Company  have  already  taken
 up  manufacture  of  some  items  for  which
 thers  is  some  demand.  These  include  equip
 ments  for  bulk  hamdling  of  raw  materials  at
 Ports,  coal  washing  plants,  hydraulic  and
 friction  props,  castings,  forgings  and  struc-
 turals.

 Supply  of  Equipment  by  H.E.C.  to
 Bokaro  Steel  Plant

 2266.  SHRFVIRENDRA  KUMAR
 SHAH  :  Wilk  the  Miaister  of  STWEL.  and
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 HEAVY  ENGINEERING  be  pleased  to  state
 thesdetatis  of'time  schedule  originally  given
 by  the  Heavy  Engincering  Corporation,
 Ranchi,  for  the  supply  of  equipment  to  the
 Bokare  Steel  Plant.  and.  the  actual  perfor-
 Mance  against  such  schedule  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 MNGINBERING  (SHRIEK.  2,  PANT):
 In  accordance  with  the  contract  concluded
 between  Bokaro  Steel  Limited  and  Heavy
 Engineering  Corporation  the  9th  April,  1969,
 Heavy  Engineering  Corporation  have  to  supply
 approximately  72,900  tonnes  of  equipment
 and  27,210,  tonnes  of  steel  structurals  by  the
 end  of  December  I97!.  According  t0  the
 Phased  schedule  of  deliveries  nearly  19,200
 tonnes  of  equipment  and  23,600  tonnes  of
 structurals  should  have  been  supplied  by  the
 end  of  January,  1970.  The  actual  deliveries
 up  to  the  end  of  January,  970  have  been
 10,840  tonnes  of  equipment  and  20,520  tonnes
 of  structurals,

 Promotion  to  Clerks  Grade  |  in  Northern
 Railway  Traffic  Accounts  Office  Delhi

 Kishanganj

 2267.  SHRI  P.  GOPALAN  :
 THR}  P.R.RAMMURTI  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  RAILWAYS be
 Pleased  to  state  :

 a)  whether  it  is  afact  that  no  promo-
 tion  has  been  made  to  the  posts  of  Clerks
 T  in  the  Northern  Railway  Traffic  Accounts
 Seniority  Unit,  Delhi  Kishanganj,  Delhi
 against  the  vacancies  created  in  the  cadre  of
 Clerks  Grade  I  on  account  of  (i)  being  pro-
 moted  in  the  higher  grade  or  (ii)  going  on
 leave  for  more  than  30  days;  and

 (bv  if  so,  the  reasons  therefore and  the
 steps  taken  by  Government  agaims:  the  Nor-
 thern  Railway.  autherities  for  denying  the
 steff  their  dee  rights  of  promotion  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  i  &  (ii)  No.

 (b)  Does  not  arise.
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 Legislation  for  Reservation  of  Vacancies
 in  Private  and  Public  Sectors  for  Handi-

 capped  Persons

 2268.  SHRI  ४.  A.  PRASAD  :
 SHRI  RAMACHANDRA

 VEERAPPA  :

 Will  the  Minister.of  LAW  AND  SOCIAL
 WELFARE  be  pleared  to  state:

 {ay  whether  Government  propose  to  bring
 forward  a  legislation  designed  to  compel  the
 employers  both  in  private  and  public  sectors
 to  reserve  a  certain  tage  of
 in  their  firms  for  the  physically  handicapped
 persons;  and

 (b)  if  so,  the  time  by  which  such  a  step
 will  be  taken  by  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DEPAR*
 TMENT  OF  SOCIAL  WELFARE  (DR
 (SHRIMATI)  PHULRENU  GUHA)  :  (a)  and
 (७)  The  Government  is  having  cansultations
 with  concerned  authorities  regarding  the
 feasibility  of  reserving  vacancies  for  physica- lly  handicapped  persons.

 Ratio  Between  Posts  of  Assistant  Inspector of  Works  and  Works  Mistries  in  Central
 Railway

 2269.  SHRI  RAM  SWARUP  VIDYA-
 RTHI:  Will  the  Minister  of  RAILWAYS be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  are  72
 permanent  posts  of  Assistant  Inspector  of
 works  reserved  4७7  the  Construction  Branch on  the  Central  Railway;  and

 (०)  if  so,  the  number  of  permanent  posts of  Works  Mistries  reserved  for  the  Construc- tion  Branch  on  that  Railway  and  the  ratio
 between  these  two  cadres  ?

 THE  MINISTER  OF  RAILWAYS  (SHR)
 NANDA)  :  (a)  No:  there  are  101  posts.

 (0)  There  are  no.
 Rererve  posts  in  the  category  of  Works  Mist- ries.

 Appendix  [I-A  Exenrisation
 Railway  Beard  in  Nevember;7968,

 2270,  SHRI  RAM  SWARUP.  VYIDYA-
 RTHI
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 Will  the  Minister  of  BARLWAYS
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 be  ploased  to  state  :

 (a)  whether  it  is  a  fact  that  a  compulsory
 question  on  Balance  Sheet  carrying  40  out  of
 100  marks  in  Book-keeping  paper  was  asked
 in  Appendix  IJI-A  Examination  canducted  by
 the  Railway  Board  in  November,  1968  based
 on  ‘Single  Entry’  system  and  that.the  perce-
 ntage  of  candidates  passed  in  this  examina-
 tion  has  been  poor  a.  compared  §  to  previous
 examination  because  of  the  said  question;

 (b)  whether  single  entry  syetem  of  aceoun-
 ting  is  in  practice  on  Railways  or  in  other
 Departments  and,  if  not,  the  propriety  of
 asking  such  a  question;

 (c)  whether  Government  are  aware  that
 discontentment  has  developed  amongst  the
 Accounts  Staff  of  Railway  because  of  this
 question  on  an  out-of-date  Chapter  of  Book-
 keeping  and  if  so,  what  remedial  measures
 are  taken  or  proposed  to  be  taken  in  the
 matter;  and

 (dy  the  details  of  the  “Stores  Accounts”
 paper,  the  number  of  candidates  from  the
 Central  Railway  who  had  appeared,  and
 passed,  and.of  those  who  failed  but  who  had
 obtained  pass  marks,  during  the  period  from
 965  to  1968  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  It  is  true  that  the  compulsory
 question  on  preparation  of  Bal  Sheet
 carrying  40  out  of  00  marks,  in  the  question
 paper  on  “Advanced  Commercial  Book-
 keeping”’  of  the  Appendix  III-A  Examination
 held  in  Nevernber  968  was  based  on  ‘Single
 Entry’  system,  but  it  ia  not  correct  that  the
 pass  percentage  in  this  examination  has  been
 poor  as  compared  to  the  previous  examina-
 tion  on  account  of  this  question.

 ib)  Though  <‘Single  Entry”  system  of
 acoountiag  is-aot.in  use  on  Railways,  it  is
 explained  in  the  text  book  recommended  for
 study  in  the  subject  “Advanced  Commercial
 Book-keeping’’  and  also  in  other  standard
 books  on  this  subject.  The  relative  superio-
 tity  ef  *‘Double  Batry’  system  of  Book-

 -tkeoping  can  -be,appreciated fully  only  if  one
 also  knows  aboutimperfections  and  inadequ-
 acies  of  the  “Single  Entry":  system.

 (c)  Goveinmeat  have  received  representa-
 tions  from  staff  about  the  inclusion  of  this

 In  wiew  of q@ecstion  Question
 answer  Mo

 past
 (0),  the  question  of  remedial
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 (d)  The  “details  of  the.  Store  -Accounts
 Paper’,  required  by  the  Hon’  ble  Member  are
 Presumably  the  data  asked  for  in  the  ques- tion,  ‘The  information  is  as  under:--

 .  No.  of  candidates  from  ‘Central Railway  who  red
 [

 Stores  ०  re  the  |
 123,

 No.  of  candida
 passed  in  this  Paver

 who  have  |  8

 No.  of  failed  candidates  of  the
 examination

 pass  marks  in  965.  he  —

 इस्पात  संयन्त्रों के  झांस  पास  स्थापित

 किये  गंधे  सहायक  उदयोग

 2271,  श्री  रामस्वरूप  विश्ार्थी  :
 श्री  बंध  नारायण  सिह  :

 क्या  इस्पात  तथा  भारी  इंजीनियरिंग  मंत्री

 इस्पात
 संयंत्रों  से  चुराये  गये  कच्चे  माल  के  बारे

 में  25  फरवरी,  i969  के  अतारांकित  प्रइन
 संख्या  980  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  तीनों  इस्पात.  प्तंयंत्रो  के  आसपास
 स्थापित  किये  गये  गैर-सरकारी  सहायक  उद्योगों
 की  संख्या  तथा  नाम  क्‍या  है  तथा  उन  के  मालिकों
 के  बाम  क्‍या  है;

 नभि
 (ख)
 लक

 तीन  संयंत्रों  क ेइंजीनियरों  तथा
 के,  जिन  के  उक्त  सहायक  उद्योगों  के

 साथ  सम्बन्ध  है,  ताम  क्या  हैं;

 का
 (ग)  क्‍या  सरकार  का  विचार  इन  इंजीनि-

 'तथा  अधिकारियों  के  मासिक  च  पर  नजर
 रखने  का  हैं;  a

 (घ)  उक्त  सहायक  उंदुयोगों  को  इन  तीन  |

 '“संयंत्रों दवा  प्रतिवर्ष  दिये  जाने  बाले  कच्चे  माल
 तंथा  अन्य  माल  का  पृथक-पृथक  मूल्य  कितना  है
 और  इन  उदयोगों  दवारा,  कुल  कितने  ,मूल्य  .  का
 सामान  तैयार  किया  जाता  है;  और

 (=)
 क्या  सरकार का.  विच/र  यह  पता

 लगाने  के  लिये  कि  क्या  में,  सहायक  दयो  बिना
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 ae  बनाये  अपना  सामान  बेचते  है,  को  जांच

 कराने  का  है!

 इस्पात  तथा  भारी  इंजोनिर्यारिंग  मंत्रालय  में

 राज्य  मंत्री  (भो  कृष्णचन्द्र पत्त)  :  (क)  से  (ड).

 अनुषंगी  उद्योग  इस  मंत्रालय  के  अधीन  नहीं  है।
 अतः  हमारे  पास  इनकी  कोई  सूचना  नहीं  हैं  |

 Production  of  Sheets  for  Transformers
 at  Rourkela  Steel  Plant

 2272.  SHRI  CHINTAMANI  PANIGRAHI
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  Government  propose  to  sel  up
 a  unit  at  the  Rourkela  Steel  Plant  in  the
 Fourth  Plan  to  produce  sheets  required  for
 transfers;  and

 (b)  if  so,  the  estimate  expenditure  to  be
 incurred  for  this  unit  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  and  HEAVY  ENGINEE
 RING  (SHRIK.C.  PANT):  (a)  Yes,  Sir.
 Hindustan  Steel  Ltd.  have  submitted  a  pro-
 posal  for  taking  up  the  production  of  could
 rolled  grain  oriented  sheets  required  for  the
 transformer  industry  at  Rourkela  in  the  Fourth
 Plan.

 tb)  The  project  estimates  have  not  been
 firtalized  so  far.

 Nahan  Foundry  in  Himachal  Pradesh

 2273.  SHRIPREM  CHAND  VERMA  :
 Will  the  Minister  of  INDUSTRIAL  DEVELO-
 PMENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Nahan  Foundry  in  Hima-
 chal  Pradesh  is  a  Public  Undertaking;

 (b)  whether  itis  owned  by  the  Himachal
 Pradesh  Government  or  by  the  Centre  and  the
 State  Governnient  and  when  it  was  establi-
 shed;

 ©  whether’this  Factory  is  running  in  logs
 due  to  mal-administration  and,  if  so,  the
 amount  of  |oss  suffered  to  date  in  percentage
 to  the  Capital  invested  in  il;  and  1

 4d)  whether  it  is  also  a  fact  that  there  is  no
 General  -Manager  in  the  Factory  at  presont
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 and  the  Deputy  Commissioner  is  looking
 after  its  affairs  and,  if  so,  the  reasons  therefor
 and  the  steps  Government  propose  to  take  to
 improve  the  situation  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  This  unit,  which  was  set  up  in  875,  is
 being  managed  by  the  Himachal  Pradesh
 Govt.

 (c)  The  losses  suffered  by  the  Nahan  Foud-
 dry  in  recent  years  are  due  to  a  number
 of  causes.  The  amount  of  loss  suffered  upto
 31.3,1969  is  Rs.  7,68,578,  which  is  about  10%
 of  the  capital  invested.

 (d)  The  services  of  the  previous  General
 Manager  had  to  be  terminated  on  administra-
 tive  grounds.  In  order  to-carry  on  the-work
 it  was  necessary  to  entrust  the  charge  of  the
 post  tothe  Deputy  Commissioner,  Sirmur.
 Steps  are  being  taken  to  appoint  a  whole-time
 General  Manager  by  the  Government  of
 Himachal  Pradesh.

 Irregularities  in  Promoting  Clerks  Grade
 व  against  20  per  cent  Graduate  Quota

 2274.  SHRI  K.  M.  ABRAHAM  :
 SHRI  K.  R.  MANI  :
 SHRI  SATYA  NARAIN  SINGH  :

 Will  the  Minister  of  RATLWAYS  be  plea-
 sed  to  state  :

 (a)  whether  a  reply  to  the  representation
 received  by  Government  on  the  26th  August,
 968  regarding  irregularities  in  promoting  the
 Clerks  Grade  I  against  20  per  cent  Graduate
 quota  has  not  been  given  even  after  a  lapse  of
 8  months;  and

 (b)  if  so,  the  reasons  for  this  long  delay
 and  the  steps  taken  by  Government  to  fina-
 lise  the  issue  and  also  action  taken  against  the
 officers  for  this  delay  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b)  Information  is  being
 oe

 and  will  be  laid  on  the  Table  of  the
 abha.

 Setting  up  of  an  Electoral  Reforms
 Commission.

 2275,  SHRI  BAL  RAJ  MADHOK  :  Will

 PHALGUNA  19,  1891,  (SAKA)  Written  Answers  4

 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  any  suggestion  has  been  made
 to  Government  to  set  up  an  Electoral  Reforms
 Commission  to  review  and  revise  electoral
 laws  in  the  light  of  the  experience  of  the  last
 twenty  years;  and

 (b)  if  so,  the  reaction  of  Government  to
 this  suggestion  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  (a)  No  Sir.

 (b)  Does  not  arise.

 Human  Trading  by  NEFA  Tribes

 2276.  SHRI  A.  SREEDHARAN  :  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL
 FARE  be  pleaved  to  state  :

 (a)  whether  Government’s  attentions  has
 been  drawn  to  the  reported  news-item  that
 some  NEFA  Tribes  have  indulged  in  human
 trading;

 (b)  if  so,  the  steps  taken  by  Government
 to  stop  the  said  unsocial  and  un-civilized
 acts;  and

 (c)  whether  any  legislation  is  necessary  to
 curb  this  menace  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DEPA-
 RTMENT  OF  SOCIAL  WELFARE  (DR.

 SHRIMATI,  PHULRENU,GUHA)  :  (a)  to  (c)°
 The  NEFA  Administration  have  been
 addressed  in  the  matter.  Their  reply  is  awai-
 ted.

 Benefits  To  Retrenched  Military  Employees
 Working  in  Foreign  Traffic  Accounts

 Office  (Western  Railway)

 2277.  SHRI  K.  ANIRUDHAN  :
 SHRI  rom  ्  CHAKRAPANI  :
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be  plea-
 sed  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  2394  on  the  2nd  December,
 969  regarding  benefits  to  the  retrenched
 military  employees  working  in  the  Foreign
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 Traffic  Accounts  Office  (Western  Railway)  and  the  reasons  for  the  delay  and  whenit  will  be
 state  :  finalised  ?

 hether  the  information  has
 Pade  aia

 been
 =  THE  MINISTER  OF  RAILWAYS  (SHRI ,
 NANDA)  :  (a)  and  (b).  The  required  infor-

 (b)  the  decision  taken  thereon  and,  if  not,  mation  is  given  in  the  attached  statement.

 S.No.

 Reference.  Subject  Remarks
 Unstarred  Question  No.  Asking
 2394  dated  22.12.1969,
 by  S/Shri  A.  K.  Gopalan
 and  Ganesh  Ghosh.

 (a)  the  number  of  retrenched  (a)  12.
 Military  employees  working  in
 the  Foreign  Traffic  Accounts
 Office,  Western  Railway  at  Delhi;

 (b)  the  number  of  such  empl-  —  (b)  I.
 oyees  who  have  been  given  the
 benefit  of  fixation  etc.,  of  their
 Military  service;

 (c)  whether  there  are  emplo-  (c)  Only  one  employee
 yees  working  as  Daftry  who  have  who  was  appointed  as
 not  been  given  the  benefit  chowkidaron  21.2.47,  and
 of  fixation;  and  was  promoted  as  Daftry

 with  effect  from  i8.3.!953.
 Even  if  the  benefit  of  war
 service  had  been  extended,
 his  fixation  of  pay  as  Daftry
 would  have  remained  unal-
 tered  and  no  arrears  of  pay
 and  allowance  were  admi-
 asible.

 (dy  if  so,  the  steps  taken  (d)  Does  not  arise.
 by  Government  for  uniform
 implementation  of  orders  and
 the  action  taken  against  the
 officials  responsible  for  den-
 ying  the  employees  their  due
 benefits  ?

 इुगापुर  इस्पात  कारखाने  के  बारे  में  संसदीय  स्थों  ने  दुर्गापुर  इस्पात  कारखाने  के  कार्य  संचछन

 सलाहकार  समिति  का  प्रतिवेदन  के  बारे  में  एक  प्रतिवेदन  में  असंतोष  प्रगट  किया  है;

 2278.  शो  रघुवीर  सिंह  शास्त्री  :  क्‍या  (ख)  यदि  हां,  तो  उतके  प्रतिवेदन  का  मुख्य

 इस्पात  तथा  भारी  इंजोनियरिंग  मंत्री  यह
 ब्योरा  क्या  है;  और

 बताने  की  कृपा  करेंगे  कि  :  (ग)  इस  पर  सरकार  की  क्या  प्रतिक्रिया  है  ?

 |  (8)  क्‍या  यह  सच  है  कि  उनके  मंत्रालय  के  इस्पात  तथा  भारी  इंजीनियरी  मंत्रालय  में  राज्य

 साथ  सम्बदूष  संसदीय  सठाहकार  समिति  के  सद-  मंत्री  (भ्रो  कृष्णचन्द  पन्त):  (क)  जी,  नहीं  |  संसदीय
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 सलाहकार  समिति  से  सरकार  को  दुर्गापुर  इस्पात
 कारखाने  के  विषय  में  कोई  प्रतिवेदन  प्राप्त  नहीं
 हुआ  है  :

 (ख)  और  (ग).  प्रइन  नहीं  उठते  ।

 इस्पात  वितरण  व्यवस्था

 2279.  शो  रघुवोर  सिंह  शास्त्रों  :
 श्रोमती  इला  पालचोधरी  :
 श्री  यशवन्त  सिंह  कशवाह  :
 श्री  हिस्मतसिहका  :

 क्या  इस्पात  तथा  भारी  इंजीनियरिंग  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  को  इस  बात  की  जानकारी
 है  कि  इस्पात  के  वितरण  की.  वर्तमान  व्यवस्था
 दोषपूर्ण  है  और  दुर्लभ  किस्मों  का  इस्पात  चोर
 बाजार  में  बेचा  जाता  है  ;  और

 (ख)  यदि  हाँ,  तो  चोर  बाजार  में  इस्पात
 की  बिक्री  को  रोकने  और  वितरण  व्यवस्था  को

 सुधारने  के  लिये  क्या  कार्यवाही  करने  का  सरकार
 का  विचार  है  ?

 इस्पात  तथा  भारी  इंजीनियरी  मंत्रालय  में
 राज्य  मंत्री  (भी  कृष्ण  बन्द  पन्‍त)  :  (क)  और

 (ख).  चूंकि  अब  इस्पात  के  मूल्यों  पर  कोई  निय-
 ्रण  नहीं  है  अत.  चोर  बाजारी  जैसी  कोई  बात
 नहीं  है।  फिर  मी,  विभिन्‍न  प्रकार  के  इस्पात  के
 कमी  को  देखते  हुये  सरकार  इस्पात  विवरण  की
 बरतंमान  नीति  पर  विचार  कर  रही  है  ।

 उद्योगों  पर  बड़े  उचद्योगपतियों  का  एकाधिकार

 2280.  श्री  नापराम  अहिरिवार:  क्या  औद्यो-
 गिक  विंकास,  आन्तरिक  ध्यापार  तपा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (ख)  क्‍या  यह  सच  है  कि  इस  समय  बड़े
 उद्योगपतियों  को  छोटे  तथा  बड़े  सभी  उद्योगों  पर
 एकाधिकार  है;

 (ख)  यदि  हां,  तो  क्या  सरकार  छोटे  उद्योग
 लाने  के  लिये  केवल  छोटे  उच्चमकर्ताओं  को
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 प्राथमिकता  देगी  और  भविष्य  में  बड़े  उद्योगों  के
 निकट  छोटे  उद्योग  चलाने  की  अनुमति  देगी;
 और

 (ग)  यदि  तहीं,  तो  इसके  क्‍या  कारण  है?

 ओद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समाय  कार्य  मंत्री  (श्यो  फलचहीमन  अली  अह-
 मब ) :  (क)  तथा  (ख).  बड़े  ओऔद्योगिक

 गृहों  के  हाथों  में  आधिक  सम्पति  के  सकेन्द्रीकरण
 को  नियंत्रित  करने  की  दृष्टि  से  सरकार  ने  औद्यो-
 गिक  लाइसेन्स  देने  की  नीति  में  संशोधन  करने
 की  आवश्यकता  को  समझ  लिया  है  |  संज्ोधित
 नीति  के  अनुसार  बड़े  औद्योगिक  गृहों  के  साथ
 साथ  विदेशी  संस्थाओं  अथवा  उनके  सहयोगियों
 से,  साथ  ही  अन्य  आवेदकों  से  आशा  की  जाती
 है  कि  वे  बाकी  क्षेत्रों  में  उद्यमियों  के  अन्य  बगों
 को  अवसर  देते  हुऐ  उद्योगों  के  स्थापनार्थ  महत्वपूर्ण
 एवं  भारी  विनियोजन  वाले  क्षेत्रों  में  ही  हिस्सा
 बटायेंगे  तथा  योगदान  देंगे।  जहां  तक  लघु  उच्चा-
 मियों  का  सम्बन्ध  है,  55  उद्योगों  को  केवल  लघु
 क्षेत्रों  मे ंविकास  करने  के लिए  आरक्षित  कर

 दिया  गया  है  ।  मध्यम  क्षेत्र  में  मी,  नये  उद्यमियों
 को  कुछ  शर्तों  के  अधीन  औद्योगिक  लाइसेन्स
 प्राप्त  करने  की  औपचारिकताएँ  पूरे  किए  बिना  ही
 उद्योग  स्थापित  करने  तथा  1 करोड़  रुपये  की
 निश्चित  (फिक्सड  )  परिसम्पतियों  तक  अपने  उप-
 क्रमों  के  प्रसार  करने  की  स्वतन्त्रता  दे  दी  गई  है  I

 (ग)  प्रइन  ही  नहीं  उठता  |

 कास  करते  हुए  मरते  पर  रेलबे  कर्मचारियों
 के  परिजारों  को  मुझावजा

 (2281,  शी  नाथ्राम  अहिरवार:
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:
 (क)  क्या  यह  सच  है  कि  उन  रेलवे  कर्मचारियों  के
 परिवारों  को,  जिनकी  मासिक  उपलब्धि  4००
 रूपये  से  अधिक  है,  काम  करते

 का
 उन  की  मृत्यु

 हो  जाने  पर  मुआवजा  देने  का |  1

 क्या

 (ख)  यदि  हां,  तो  एक  ही  विमाग  के  कर्म-
 चारियों  के  साथ  ऐस।  मेदमाव  करने  के  क्या
 कारण  है  ,
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 (7)  क्‍या  इस  भेदभाव  को  दूर  करने  के
 लिये  कोई  तुरन्त  कार्यवाही  करने  का  सरकार  का
 विचार  है;  और

 (घ)  यदि  नहीं, तो  इस  के  क्या  कारण हैं  ?

 रेलवे  मंत्री  (ओ  नन्वा) :  (क)  से  (घ).
 जो  रेल  कर्मच।री  ऐसे  पदों  पर  नियोजित  हैं  जो
 कर्मकार  प्रतिकर  अधिनियम,  923  की  अनुसूची
 में  निदिष्ट  नहीं  हैं  4 इस  अधिनियम  के  अन्तगंत
 उनके  मामले  में  नियोजन  के  दौरान  लगी  हुई
 श्ोटों  की  क्षतिपूर्ति  के  सम्बन्ध  में  कानूनी  मुगतान
 के  लिये  कोई  वेतन-सीमा  लागू  नहीं  होती।  इस
 प्रयोजन  के  लिए  5००  रूपये  (4००रूपये  नहीं)
 की  मासिक  वेतन  सीमा  केवल  उन  रेल  कर्मचारियों
 पर  लागू  होती  है  जो  अनूसूची  I  अन्तर्गत  आते

 हैं।  यह  कानूनी  व्यवस्था  है,  लेकिन  सुपात्र  मामलों
 में,  जहाँ  कानून  के  अन्तर्गत  क्षतिपूर्ति  अनु  मंय  नहीं
 है,  रेलवे  नियमों  में  अनुग्रह  के  रूप  में  मुगतान
 किये  जाने  की  व्यवस्था  है  ।
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 दिल्‍ली  शाने  वाली  पश्चिम  रेलवे  की  रेलगाड़ियों
 का  बिल्ली  में  विलम्श  से  पहुंचना

 2282  श्री  हुकमचन्द  कछवाय  :  क्या  रेलवे
 मंत्री  दिल्ली  आने  वाली  पदिचम  रेलवे  की  रेल
 गाड़ियों  के  दिल्ली  में  विलम्ब  से  आने  के  बारे  में
 दिनाक  2  दिसम्बर,  i969  के  अताराकित  प्रइन
 संख्या  2275  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  अपेक्षित  जानकारी  इस  बीच  एक
 त्रित  कर  ली  गई  है  ;

 (ख)  यदि  हाँ,  तो  इस  बारे  मे  ब्यौरा  क्‍या
 है;  और

 (ग)  यदि  नहीं,  तो  यह  जानकारी  सम्मवतः
 कब  तक  एकत्रित  कर  ली  जायेगी  तथा  सभा-पटल
 पर  रख  दी  जायेगी  ?

 रेलवे  मंत्री  (क्री  नन्‍्दा):  (क)  से  (ग).
 एक  विवरण  सलंग्न  है  |

 विवरण
 उत्तर

 (क)  कया यह सच  है  कि  पदिचम  रेलवे
 की  दिल्‍ली  आने  वाली  3  डाउन,  9  डाउन
 तथा  25  डाउन  तथा  23  डाउन  रेलगाड़ियों  को
 काफी  समय  के  लिए  दिल्ली  और  मथुरा  के
 बीच  रोक  लिया  जाता  है;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में  ये
 गाड़ियां  कितनी  बार  रोकी  गई  और  इसके  मुख्य
 कारण  क्या  थे  ;

 (क)  और  (ख).  जनवरी,  9678  मार्च
 968  की  अवधि  की  सूचना  उपलब्ध  नहीं  हैं  1

 अप्रैल,  968  से  दिसम्बर  969  तक  की  2
 महीने  की  अवधि  में  जितने  दिन  विभिन्‍न  गाड़ियां
 रूकी  रही  और  उनके  कारण  मथुरा-दिल्‍ली
 खण्ड  पर  उनका  समय  नष्ट  हुझा  उनकी  संख्या  नीचे
 बतायी  गयी  है:-

 3  डाउन  78  दिन
 9  डाउन  36  दिन
 25  डाउन  i29  दिन
 23  डाउन  44  दिन

 गाड़ियां  रूके  रहने  के  कारण  इतने  भिन्न  है
 कि  उन्हे  गिनाया  नहीं  जा  सकता  ।  इनमें  से  सबसे
 महत्वपूर्ण  कारण  इस  प्रकार  हैं:-

 पलबवल  और  मिनटों  ब्रिज  के  बीच,  जहाँ  कि
 दैनिक  यात्रियों  क ेलिए  बडी  संख्या  में  स्थानीय
 गाड़ियां  चलती  हैं,  छाइन  क्षमता  का  सीमित  होना
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 उत्तर

 (ग)  क्‍या  यह  सच  है  कि  उक्त  गाड़ियों  को
 नई  दिल्‍ली  रेलवे  स्टेशन  पर  देर  से  पहुंचने  के
 कारण  यात्री  मिलान  गाड़ियों  को  पकड़ने  में  असफल

 रहते  हैं  और  संसद  सदस्यों  को  भी  अपने  संसदीय
 काम  करने  में  देरी  हो  जाती  है;  और

 (घ)  यदि  हां,  तो  क्या  इस  सम्बन्ध  में  कुछ
 शिकायतें  प्राप्त  हुई  हैं  ?

 खतरे  की  जंजीर  खींचा  जाना  और  तारों
 की  चोरी  के  कारण  संचार  व्यवस्था  का  मंग  हो
 जाना  |

 (ग)  नं0  33  अप  कदमीर  मेल  का  केवल
 नं0  3  डाउन  के  साथ  मेल  निर्धारित  है  ।  अप्रैल,
 968  से  दिसम्बर,  i969  के  बीच  इनका  केवल
 35  बार  मेल  नहीं  हो  सका,  जिसका  मुख्य  कारण

 यह  था  कि  अगस्त,  968  के  महीने  में पबिचम
 रेलबे  पर  लाइन  के  टूट-फूट  जाने  के  कारण  नं0
 3  डाउन  गाड़ी  बहुत  विलम्ब  से  चलती  रही  ।  इस
 अवधि  के  दौरान  नं0  3  डाउन,  9 डाउन,  23
 डाउन  और  25  डाउन  का  दिल्ली।नयी  दिल्‍ली
 ठीक  समय  पर  पहुंचने  का  प्रतिशत  75  से  अधिक
 रह  हैं  ।

 (घ)  इस  सम्बन्ध  में  शिकायतें  प्राप्त  हुई  हैं

 यात्रा  टिकट  परीक्षकों  तथा  टिकट  कलेक्टरों  को
 संगचल  कर्मचारियों  का  वर्जा  देना

 2283.  श्री  हुकम  नब  कछथाय:  क्या  रेलवे
 मंत्री  यात्रा  टिकट  परीक्षकों  तथा  टिकट
 कलेक्टरों  को  संगचल  कर्मचारियों  का  दर्जा  देने
 के  बारे  में  23  दिसम्बर,  i969  के  अतारांकित
 प्रदत  संख्या  5045  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  अपेक्षित  जानकारी  इस  बीच
 एकत्र  कर  ली  गई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 और

 (ग)  यदि  नहीं,  तो  उक्त  जानकारी  कब
 तक  एकत्र  कर  समा-पटल  पर  रख  दी  जायेगी  ?

 रेलबे  फंत्री  (शो  सन्या):  (क)  ओर  (ल).
 इस  तरह  के  किसी  पत्र  के  जारी  किये  जाने  के
 बारे  में  सरकार  की  जानकारी  नहीं  है.  जिसका
 उल्लेख  23  दिसम्बर,  969  के  अताराँकित  प्रइन
 में  किया  गया  है।

 (ग)  सवाल  नहीं  उठता

 tea  सेवा  आयोग  को  बजाय  रेलवे
 प्रशासन  द्वारा  इंजोनियरिंग  विभाग  में  वर्क्स

 मिस्त्रियों  की  भतों

 2284.  श्री  हुकम  अलद  कछुवाय  :  क्‍या  रेलवे
 मंत्री  रेलवे  सेवा  आयोग  की  बजाय  रेलवे  प्रशासन
 द्वारा  इंजीनियरिंग  विभाग  में  बरक्स  मिस्त्रियों  की
 भर्ती  के  बारे  में  25  नवम्बर,  i969  के  अताराँ-
 कित  प्रइन  संख्या  350%  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  अपेक्षित  जानकारी  इस  बीच
 एकत्र  कर  ली  गई  हैं;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 और

 (ग)  यदि  नहीं,  तो  इसके  कब  तक  एकत्र
 हो  जाने  तथा  सभा-पटल  पर  रखे  जाने  की  संभा-
 बना  है  ?

 रेलबे  मंत्री  ्वी  मम्या):  (क)  से  (ग).
 अपेक्षित  सूचना  संलग्न  विवरण  में  दी  गयी  है  ।
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 विवरण

 प्रश्त  संख्या  विषय  टिप्पणी
 और  हवाला

 25  नम्बर,  69  (क)  क्‍या  यह  सच  है  कि  रेलवे  (क)  जीहां।
 को  श्री  बंदा  बोर्ड के  दिनांक  i4  मार्च,  1956  के
 नारायणसिह  और  पत्र  सं०  ई०  56आर२०  सी०  1/45/3  के
 श्री  हुकम  चन्द  कछ-  द्वारा  इंजीनियरिंग  विभाग  में  वर्क्स
 वाय  द्वारा  पूछा  गया  मिस्त्रियों  की  नियमित  भर्ती  करने  का
 अतारांकित  प्रश्त५_  काम  रेलबे  दबा  झ्ायोग  से  लेकर  रेलवे
 13501  प्रशासन  को  दे  दिया  गया  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि
 निर्माण  योजना  के  लिए  निर्माण  तथा
 सर्वेक्षण  विभाग  में  वर्क्स  मिस्त्रियों  को

 खुली  लाइन  से  भर्ती  किया  जाता  है;

 (ग)  क्‍या  यह  भी  सच  है  कि
 निर्माण  योजना  के  लिए  डिवीजन
 अधिकारियों  तथा  प्रशासन  अधिकारियों
 द्वारा  अस्थायी  रुप  से  भर्ती  किये  गये

 बहुत  से  बक्से  मिस्त्रियों  को  966-67
 में  मितव्ययिता  आन्दोलन  के  अन्तर्गत
 कनिष्ठ  पदों  पर  मेज  दिया  गया  था;

 (घ)  यदि  हां  तो  उनकी  संख्या
 कितनी  है;  और

 (ड)  क्‍या  सरकार,  रेलबे  बोर्ड के
 दिनांक  2  मई,  i968  के  पत्र  संख्या

 fo  (एन०  जी०)  I/67  आर०ई०  122
 के  अन्तर्गत  डिवीजनल  अधिकारियों  द्वारा
 नियमित  आधार  पर  भर्ती  किये  वर्क्स
 मिस्त्रियों  कों  वही  लाम  देने  के  एक
 प्रस्ताव  पर  विचार  कर  रही  है  जो  रेलवे
 सेवा  आयोग  द्वारा  भर्ती  किये  व्यक्तियों
 को  दिये  जाते  हैं  ?

 (ख)  एक  रेलवे  की  स्थिति
 दूसरी  रेलवे  से  भिन्‍न  है  |  कुछ  रल
 पर  वर्क्स  मिस्त्री  बह।र  से  स्थानीय
 रूप  से  भर्ती  किये  जाते  है  जब  कि
 अन्य  रेलों  पर  चालू  लाइन  के  कर्म-
 चारियों  मे ंसे  भर्ती  की  जाती  है  ।

 (ग)  और  (घ).  मध्य,  दक्षिण,
 पूर्व  और  पश्चिम  रेलों  के  सिवाय  रेलों
 पर  किसी  मिस्त्री  को  कनिष्ट  पद  पर

 नियुक्त  नहीं  किया  गया  ।  उन  रेलों  पर
 इनकी  संख्या  क्रमशः  96,  26
 और  03  है।

 (=)  भर्ती  की  निधारित
 सारणि  से  भर्ती  कियेगये  फालतू
 बक्से  मिस्त्रियों  को,  जिन्हें  निम्न  ग्रेड

 में  लगाया  गया  था,  उनके  मूल  वर्ग  में
 अविष्य  में  होने  वाले  पदों  पर  लगाने
 में  वरिष्ठता  दी  जाती  है  ।
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 Role  of  Private  Sector  in  Industrial  Field

 2285.  SHRI  5.  ४.  KRISHNAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  he  has  appealed
 to  the  Private  Sector  in  the  developed  States
 to  play  a  restricted  role  inthe  industrial
 field;

 (by  whether  he  has  given  some  more  facili-
 ties  to  the  backward  States  also  in  this
 respect;  and

 (c)  if  so,  the  names  of  those  States  and
 the  details  regarding  the  facilities  extended  to
 the  private  sector  7?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  No,  Sir.

 (b)  and  (c).  In  orderto  foster  industrial
 growth  &  development  of  backward  areas  in
 different  States,  two  Working  Groups  were
 setup  by  the  Planning  Commission--one  to
 recommend  the  criteria  for  identification  of
 Backward  Areas  and  the  other  to  recommend
 the  Fiscal  and  Financial  incentives  for  star-
 ting  industries  Backward  Areas.  The  reports
 of  these  two  Working  Groups  were  discussed
 at  a  meeting  of  the  Committee  of  the  States’
 Chief  Ministers  of  the  National  Development
 Council  held  on  the  26th  September,  969  and
 the  main  deci  sions  taken  by  the  Committee
 are  given  below:

 (a)  The  general  concessions  offered  by
 financial  and  credit  institutions  for  financing
 industries  should  be  available  to  backward
 areas  of  all  States  and  Union  Territories...

 (b)  The  financial  and  credit  institutions
 will  formutate  suitable  criteria  in  consultation
 with  the  State  Governments  and  the  Planning
 Commission  to  identify  such  backward  areas
 requiring  incentives  for  industrial  develo-
 pment...

 (c)  The  Government  of  India  would  subsi-
 dise  the  establishment  of  industrial  units  in
 selected  districts  among  the  backward  areas,
 the  subsidy  being  one-tenth  of  the  total
 capital  cost  for  projects,  bothin  the  private
 and  public  sectors,  where  such  capital  cost
 does  not  exceed  Ru.  50  lakhs  in  individual
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 (d)  The  subsidy  will  be  available  for  indus-
 trial  scheme  in  two  districts  in  each  of  the
 nine  States  pf  Andhra  Pradesh,  Assam,  Bihar,
 Jammbu  and  Kashmir,  Madhya  Pradesh,  Naga-
 land,  Orissa,  Rajasthan  and  Uttar  Pradesh.
 In  o.her  Staies  the  subsidy  will  be  available
 in  one  district  in  each  case.  One  district  in
 each  Union  Territory  will  also  qualify  for
 such  treatment.

 (6)  The  Central  subsidy  as  well  as  the
 concessions  from  financial  institu.ions  will
 bein  addition  to  incemives  offered  by  the
 State  Government  themselves.

 The  concessions  and  incentives  for  promo-
 tion  of  industries  in  selected  backward  areas
 would  be  available  to  the  entrepreneurs  in  the
 States,  and  not  to  the  State  Goverments,

 Refractories  For  Bokaro  Steel  Plant

 2286.  SHRI  RABI  RAY  :  Will  the  Minis-
 ter  of  STEEL  AND  HEAVY  ENGINE-
 ERING  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  quality  refra-
 ctories  required  for  the  blast  furnace  complex
 are  not  available  in  the  country;

 (b)  if  80,  whether  it  is  also  a  facc  that  one
 of  the  closed  refractories  in  the  private  sector
 is  being  taken  over  to  be  run  as  a  captive  unit
 of  the  Bokaro  Steel  Plant;  and

 (c)  if  so,  which  factory  is  going  to  be
 acquired  in  this  connection  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  C.  PANT)  :  (a)  The
 domestic  refractory  industry  is  unable  to
 cater  fully  to  the  requirement:  of  the  Steel
 Industry  for  silica  bricks  needed  for  the  Coke
 ovens  and  for  high  grog  fire  clay  bricks  needed
 forthe  blast  furnaces.  This  is  due  to  the
 fact  that  many  of  the  refractory  producers  are
 not  equipped  with  facilities  for  production
 o;  these  items  and  those  who  have  the  noce-
 asary  facilities  are  fully  booked  with  orders.

 (b)  An  examination  whether  any  of  the
 closed  refractory  units  in  the  private  sector
 can  be  taken  over  in  the  public  sector  isin
 hand.

 ©  Does  not  arise.
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 Revision  in  the  Time  Srheduled  for  the
 construction  of  Bokaro  Steel  Pant

 2287,  SHRI  RABI  RAY  :
 SHRI  K.  P.  SINGH  DEO  :
 SHRI  HIMATSINGKA  :
 SHRI  S.  8.  KOTHARI  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :

 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  time  sche-
 dule  for  the  construction  of  Bokaro  Steel
 Plant  has  been  further  revised;

 (b)  if  so,  what  is  the  date  fixed  for  the
 completion  of  the  first  blast  furnace  and  the
 whole  complex;  and

 (c)  the  details  of  the  progress  so  far  made
 in  this  connection  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 (a)  Yes,  Sir.

 hedul (b)  The  revised  envisages  pl
 etion  of  erection  of  Ist  Blast  Furnace  Com-
 plex  by  December,  O71,  and  the  entire  Ist
 stage  of  the  plant  by  March,  1973,

 (c)  Out  of  the  total  requirements  of  282,
 440  tonnes  of  equipment,  (236,361  tonnes  of
 steel  structures  and  212,086,  tonnes  of
 refractories,  83,458  tonnes  of  equipment,

 60  25]  tonnes  of  steel  structurals  and
 17,804  tonnes  of  refractories  had  already
 been  recicved  at  the  project  site,  till  the  end
 of  January,  1970,  The  erection  of  plant,
 equipment  and  steel  structures  is  also  in
 progress.  In  the  civil  engineering  zones  7.88
 million  cu.  m.  of  earthwork  representing
 62.40  per  cent.  of  the  total  work  involved,
 and  6.83  lakh  cu.  m.  of  concreting  represen-
 ting  38.78  per  cent.  of  the  total  work,  had
 been  completed  till  the  end  of  January,
 1970,

 Disposal  of  Funds  allotted  to  States
 for  Welfare  of  Adivasis  and  Harijans

 2288.  SHRI  RABI  RAY  :  Will  the  Minis-
 terof  LAW  AND  SOCIAL  WELFARE  be
 Pleased  to  state  :
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 (a)  whether  it  isa  fact  that  the  Minister
 of  Scheduled  Castes  and  Scheduled  Tribes  of
 Orissa  has  demanded  that  the  money
 allotted  to  the  State  Governments  by  the
 Central  Government  for  the  welfare  of
 Adivasis  and  Harijans  be  exclusively  kept
 under  the  disposal  of  this  particulas  Ministry
 for  the  welfare  of  Harijans  and  Adivasisin
 the  States;

 (b)  if  so,  what  is  the  present  practice;  and

 (c)  the  opinion  of  the  Central  Government
 on  the  suggestion  made  by  the  Governrmment
 of  Orissa  ?

 THE  MINISTER  OF  STATE  IN  THE  MINIS.
 TRY  OF  LAW  AND  IN  THE  DEPARTMENT
 OF  SOCIAL  WELFARE  (DR.  (SHRIMATI)
 PHULRENU  GUHA):  (a)  No  specific
 proposal  in  this  regard  has  been  received
 from  the  State  Government,  However,  at  the
 Conference  of  the  State  Ministers  in-charge  of
 Backward  Classes  Welfare  held  on  29th
 January,  970,  the  Ministeror  Orissa  had
 stated  that  the  allocation  made  by  the  Centre
 for  development  schemes  for  the  welfare  of
 Scheduled  Tribes  and  Scheduled  Castes
 should  be  placed  at  the  disposal  of  the
 Tribal  and  Rural  Welfare  Department  or
 Social  Welfare  Department  of  the  State.

 (b)  The  fundsin  the  Central  Sector  are
 allocated  by  the  Department  of  Social
 Welfare  to  the  State  Tribal  and  Rural
 Welfare  Depriment.  In  so  far  as  the  State
 Sector  is  concerned,  provision  has  been  made
 by  the  Ministry  of  Finance  in  the  block
 grants  given  to  the  State  Government.

 (c)  Does  not  arise.

 Customary  Rights  of  Tribals  of  Bihar
 to  collect  Forest  Produces

 2289.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  to  be  pleased  to  state  ;

 (a)  whether  Government  intend  to  respect
 the  customary  rights  of  the  tribals  of  Bihar
 in  collecting  and  gathering  certain  forest
 produces;  and

 b)  if  s0,  how  far  Government  intend  to
 stop  the  inter  ference  of  the  officials  in  this
 matter  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  (PHULRENU  GUHA)  :
 fay  and  (b).  Theinformation  is  being  colle-
 cted  from  the  State  Government  and  will  be
 laid  on  the  Table  of  the  Sabha  when  received.

 Residential  Quarters  for  Masiim  Employees
 of  H.  E.  C.

 2290.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  the  total  number  of  employees  of  the
 Minority  Community  of  the  Heavy  Enginee-
 ring  Corporation,  Ranchi  accommodated  in
 the  two  hostels.and  the  stepg  taken  recently
 to  resettle  them  in  quarters  for  which  they
 are  entitled;

 (b)  the  total  number  of  quarters  under
 unauthorised  occupation  and  the  steps  taken
 against  the  persons  concerned  for  this  indisci-
 pline  and  for  ensuring  immediate  evacua-
 tion;  and

 fc)  the  sleps  taken  against  officers  conni-
 ving  a  ता  instigating  unauthorised  oceupa-
 tion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HBAVY
 ENGINEERING  (SHRI  K.  ic,  PANT)  :
 (a)  The  total  number  of  muslim  employees
 accommodated  in  the  two  hostels  was  about
 500.

 All  the  quarters  earlier  occupied  by  the
 employees  have  beon  kept  reserved  for  them.
 The  employees  did  not,  however,  feel  secure
 enough  to  return  to  these  quarters,  and  it
 was  for  some  time  not  easy  to  devise  a  solu-
 tion  which  would  make  them  feel  reasonably
 secure  without  concentrating  them  in  one  or
 a  few  arcas  which  would  disturb  others  and,
 therefore,  arouse  their  opposition,  Efforts
 have  been  and  are  being  made  to  shift  them
 back  to  the  township  in  convenient  blocks  by
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 under  unanuthorised  occupation  by  emplo-
 yoes.  They  have  been  directed  to  vacate  the
 quarters  and  electricity  and  water  supply  has
 been  cut  off.  To  begin  with,  disciplinary
 action  was  instituted  against  a  few  who  had
 been  occupying  these  quartere  unauthorisedly.
 This  included  simultaneous  suspension  and
 issue  of  charge  sheets.  Cases  were  also  filed
 against  afew  persons  for  criminal  trespass.
 As  a  reault  of  action  taken,  a  number  of
 quarters  occupied  unauthorisedly  have  been
 vacated  and  the  progress  is  being  maintained.

 (c)  Specific  proof  of  officers  having
 instigated  or  connived  at  unauthorised
 occupation  is  not  forthcoming.  If  such  proof
 is  available  suitable  disciplinary  action  will
 be  taken,

 Rajendra  Pul  (Bridge)  Halt

 2291.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Question
 No,  5075  on  the  23rd  December,  969  regar-
 ding  Rajendra  Pul  (Bridge)  Halt  and  State  :

 (a)  whether  the  required  information  has
 since  been  collected;

 (०)  if  so,  the  details  thereof;

 (०)  whether  the  matter  of  shifting  the
 Rajendra  Pul  Halt  further  south  is  proposed
 to  be  got  examined  in  the  presence  of  the
 representatives  of  the  Darbhanga  District
 Primary  Teachers’  Association,  Simiariaghat
 Mela  Yatri  Sangh  and  others  interested  in  the
 matter  so  that  full  facts  about  location,  cost
 and  feasibility  are  taken  note  of;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Yes..

 (b).(i)  The  number  of.  inward  .  passengers
 dealt  with  at  Rajendra  Pul  Halt
 and  Hathidah  station  ‘during  last
 three  years  was  as  under:--

 suitable  adjustments  and  with  the  perati
 of  all  sections  of  emplogees..  A  beginning
 has  been  made  earlyin  February,  1972,  and
 I20  quarters  have  been  allotted  to  them.  So
 far  38  employees  have  shifted  to  these  quar- ters.

 (by  About  200  quarters  of  different  types
 and  scattered  all  over  the  colony  have  been

 Rajendra  Pul  Halt  Hathidaly, Year

 967  12,850  79,826
 968  15,070  1,03,022
 969  14,180.  104,787,

 (Upto  Novem-
 ber,  69).
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 (ii)  Precise  information  about  the
 number  of  passengers  alighting  at
 Hathidah  and  crossing  the  Ganga
 bridge  on  foot  is  not  available.
 No  additional  income  is  expected
 from  such  passengers  evenif  the
 Rajendra  Pul  halt  is  shifted  closer
 to  the  bridge  as  proposed.

 (c)  and  (d).  The  proposal  for  shifting
 ‘Rajendra  Pul  Halt  has  been  examined  care-
 fully  taking  into  account  all  relevant  factors
 and  has  not  been  found  to  be  justified  both
 from  the  financial  and  the  engineering
 points  of  view.  This  matter  can  be  Jiscussed
 further  by  the  representatives  of  the  public
 interested  in  the  proposal,  if  they  so  desire,
 with  the  Eastern  Railway  authorities.

 Opening  of  Halts  at  Muraitha  and
 Korahia  (North  Eastern  Rly.)

 2292.  SHRI  BHGENDRA  JHA:  Will  the
 _Minister  of  RALLWAYS  be  pleased  to  refer

 to  the  reply  given  to  Unstarred  Question
 No.  5075  on  the  26th  August,  969  regarding
 the  opening  of  Halts  at  Muraitha  and  Kora-
 hia  on  North  Eastern  Railway  and  state  :

 (a)  whether  the  re-examination  of  the
 question  of  opening  of  Halts  at  Muraitha  and
 Korahia  on  the  North  Easiern  Railway  on
 the  condition  of  the  villagers  doing  the
 earthwork  on  their  own  has  since  been
 completed;  and

 (b)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Yes.

 (b)  Fresh  investigations  mide  revealed
 that  the  proposals  for  opening  train  halts  at
 Muraitha  between  Kamtaul  and  Jogiara

 ~stations  and  at  Korahia  between  Khajauli
 and  Jaynagar  stations  are  not  financially
 justified.  The  proposals,  therefore,  could  not
 be  accepted.

 Safety  Matches  Manufacturing  Units

 2293.  SHRI  5.  7,  DAMANI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT,
 INTERNAL  TRADE  AND  COMAPNY
 AFFAIRS  be  pleased  to  slate  :

 (a)  the  number  of  Safety  matches  manufa-
 cturiag  units  jn  the  country,  their  lioca  tion,
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 ‘capacity  and  annual  turnover  during  the  last
 three  years;

 (by  how  many  of  them  are  ona  big  scale
 and  their  individual  share  in  production  and
 distribution;  and

 (c)  whether  Government  are  considering
 to  place  this  item  on  the  list  of  small-scale  or
 cottage  industries  provided  the  regulations
 are  scrupulously  followed  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFEAIRS  (SHRI  F.  A.
 AHMED):  (a)  There  are  at  present  325
 safety  Matches  manufacturing  units  most  of
 which  are  in  small  scale  and  cottage  industry
 sectors.  There  are  63  units  borne  on  the  list
 of  the  Directorate  General  of  Technical
 Development.  A  statement  =  (Annexure-T)
 showing  the  statewise  distribution  of  these
 sixtythree  units,  their  total  capacity  and
 annual  turnover  during  the  last  three  yearsis
 laid  in  the  Table  of  the  House.  [  Placed  in
 Libray.  See  No.  LT--27945/70]  Similar
 statistics  on  small  scale  industrial  units
 engaged  in  manufacture  of  matches  are  not
 available  seperately.

 (b)  Six  units  arein  the  mechanized  sector,
 A  statement  (Annexure--If),  showing  the
 names  of  units,  their  installed  capacity  and
 production  during  the  last  three  years  is
 laid  on  the  Table  of  the  House  [  Placed  in
 Libray.  See  No.  LT--2794/70  ]

 (c)  ‘Safety  Matches’  industry  has  already
 been  reserved  for  develoment  in  Smell  Scale
 Sector.

 Demand  Estimates  of  Steel  requirements
 in  Fourth  and  Fifth  Plans

 2294.  SHRIS.R.  DAMANI:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGIN-
 EERING  be  pleased  to  state  :

 (a)  whether  the  d  id  of  steel
 requirements  in  the  Fourth  Plan  and  the
 demand  projections  in  the  fifth  plan  have
 been  finalised;

 esti

 (b)  ifso,  their  details  and  the  basis  on
 which  they  have  been  calculated;  and

 fc)  the  additional  capcily  that  needs  to  be
 created  and  steps  taken  therefor  7?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  |
 (a)  The  Steering  Group  on  Iron  and  Steel  set
 up  at  the  instance  of  Planning  Commission
 made  the  demand  projection  for  both  Fourth
 and  Fifth  Plans.
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 the  Steering  Group  took  into  consideration
 the  pattern  of  demand  for  iron  and  stee)  in
 the  recent  past,  level  of  consumption  during
 ‘1968-69  and  the  growth  rate  compatible  with

 she  growth  rates  in  other  sectors  of  economy
 as  well  as  the  possibilities  of  export.  The
 demand  projections  made  by  the  Steering
 Group  are:

 (by)  While  making  the  demand  projection,

 (Million  Tonnes)

 1973-74  1978--79
 Finished  Pig  Finished  Pig

 Steel  Iron  Steel  Iron

 Domestic
 demand  7.42  .95  10,  97  2.03
 Exports  I  30*  1.00:  de  BOF  .50

 Total  :  8.42  2.95  2.77  4.2

 *Including  O.25  million  tonnes  for  973-74,  and  O.37  million  tonnes  by  ‘1978-79  for
 additional  supplies  for  export  of  enginecring  goods.

 tc)  In  order  to  fill  the  gapin  the  demand
 and  availability  of  steel  andin  pursuance  to
 the  recommendations  of  the  Steering  Group,
 the  following  programme  is  proposed  to  be
 taken  upin  the  Fourth  Plan  Period  :

 l.  Completion  of  the  projects  already  in
 hand  and  attainment  of  optimum  output  from
 the  existing  facilities  through  introduction  of
 technological  improvements,  additional  bala-
 ncing  and  finishing  facilities.

 2.  Continuation  of  Bokaro  to  4
 tonnes  stage.

 3.  Bhilai’s  expansion  to  4.2  million  tonnes
 for  the  production  of  billets  and  plates.

 million

 4.  Additional  capacity  in  steel  of  about  4
 million  tonnes  in  the  new  stec!  plants.

 5.  Poduction  facilities  for  cold  rolled
 grain  oriented  sheets  at  Rourkela.

 6.  Expansion  of  the  Alloy  Steel  Plani.
 Supply  of  Steel  To  Export-Oriented  Industries

 2295,  SHRI  5.  R.  DAMANI  ;  Will  the

 Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  whetharitis  a  fact  that  only  recently
 instructions  have  been  issued  to  steel  mills
 for  making  supplies  to  export-oriented  Indust-
 ries  on  priority  basis;

 (b)  whe  ther  this  decision  applies  only  to
 exports  upto  3st  March,  970  or  it  will  bea
 permanent  policy;

 (c)  the  reasons  for  not  giving  priority
 during  the  first  nine  months  of  the  year;  and

 (d)  the  effect  of  this  delayed  decision  on
 the  export  performance  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.C.  PANT):  (a)  and
 (b).  Itis  mot  correct  that  instructions  had
 been  only  récently  issued  to  the  steel!  mills  for
 making  supplies  to  ihe  export-oriented  indust+
 ties  on  a  prioity  basis.  The  policy  of  accor-
 ding  special  priority  for  the  supply  of  steel  to
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 export-oriented  industries  has  been  in  ‘opera-
 tion  for  many  years.  Under  this  policy  the
 requirements  of  steel  for  export  purposes
 receive  a  gefieral  priority,  next  only  to  that  of
 the  operation  defertce  requirements.  Further
 more,  the  Steel  Priority  Committee  takes  into
 account’  the  special  importance  of  export-
 oriented  industries  in  allocating  priorities  for
 the  dis:ribution  of  scarce  categories  of  steel.

 4c)  and  (d).  Do  not  arise.

 Metropolltan  Rall  Transport  Organisation
 For  Madras

 2296.  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whetherit  is  a  fact  that  a  proposal
 to  set  up  ‘Metropolitan  Rail  Transport
 Organisations’  for  Madras  similar  to  that  set
 up  for  Bombay  and  Calcutta  is  under  consi-
 deration  of  the  Government  of  India;

 (b)  if  so,  when  is  the  proposal  likely  to
 be  finalised  and  put  into  force;

 (c)  the  utility  of  setting  up  such  organi-
 sations;  and

 (d)  the  benefit  which  the  organisations
 under  reference  have  brought  to  the  travelling
 public  of  Calcutta  and  Bombay  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  and  (by.  The
 mattercan  be  considered  on  receipt  of  the
 report  of  the  Metropolitan  Transport  Team  of
 the  Planning  Commission,  who  are  studying
 the  transport  problem  of  Calcutta,  Bombay,
 Delhi  and  Madras.

 (c)  Does  not  arise.

 {d)  The  Metropolitan  Rail  Transprt
 Organisations  in  Calcutta  and  Bombay  have
 commenced  Surveys,  Investigations  and
 Studies  for  Metropolitan  Rail  Transport
 Projects  in  the  two  Cities.  The  travelling
 public  of  Calcutta  and  Bombay  would  be
 benefited  when  the  Metropolitan  Rail  Trans-
 port  Schemes  formulated  on  the  basis  of
 these  Studies  are  implemented.

 Container  Service  on  Indian  Railways

 2297,  SHRIMATI  [LA  PALCHOU-
 DHURI  :  Will  the  Minister  of  RAILWAYS

 be  pleased  to  state  +
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 fa)  whether  the  working  of  the  existing
 container  services  introduced  about  four
 years  ago  between  Bombay  and  Ahmedabad,
 Bombay  and  New  Delhi,  Bombay  and  Madras,
 Bombay  and  Secunderabad,  and  Bombay  and
 Bangalore,  hasbeen  satisfactoy  from  the
 point  of  view  of  the  quantum  of  commodities
 moved  in  containers  and  the  general  liking  of
 the  public;

 (b\  whether  it  is  proposed  to  extend
 this  service  between  Calcutta  and  Delhi,
 Calcutta  and  Bombay,  and  Colcutta  and
 Madras  and,  if  so,  when;

 (c)  what  are  the  commodities  which  can
 be  sent  through  the  container  service;

 (d)  the  difference  in  char  ges  for  contai-
 ner  service  transport  as  compared  to  those
 charged  otherwise  by  the  Railways  by  the
 Express  Goods  Train  or  by  the  Parcel  Express;
 and

 (e)  the  amount  of  Railway  earnings
 through  this  service  since  its  introduction  in
 I966  ?

 THE  MINISTER  OF
 (SHRI  NANDA)  :  (a)  Yes.

 RAILWAYS

 (b)  Container  service  is  already  available
 between  Calcutta  and  Delhi.  Introduction  of
 container  service  between  Calcutta  and
 Madras  and  between  Calcutta  and  Bombay  is
 under  examination.  If  found  justified,  these
 services  are  proposed  to  be  introduced  during
 the  next  financial  year.

 (c)  Broadly,  such  general  goods  traffic
 as  is  suitable  for  carriage  in  containers  on  the
 routes  selected  and  is  able  to  bear  the  conta-
 iner  freight  charges.

 (dy  A  general  comparison  is  not  possible
 as,  broadly,  the  container  freight  charges
 cover  the  road  and  rail  haulage  of  containers
 from  the  premises  of  the  consigner  to  those
 of  the  consignee  and  the  difference  will  vary
 from  commodity  to  commodity,  route  to
 route  and  party  to  party.

 (¢)  The  earnings  from  all  the  container services  to  end  of  January,  1970,  are  about
 Rs.  +1,09,68,000,,

 Seminar  on  Industrial  Development
 2298.  SHRI  K.  P.  SINGH  DEO:  Will

 the  Minister  ‘of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :
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 (a)  whether  a  seminar  on  ‘‘prosperity
 through  balaaced  industrial  development”
 was  held  recently  in  New  Delhi;  and

 (bi  if  so,  the  snggestions  made  in  the
 Seminar  and  the  reaction  of  Government  in
 regard  thereto  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED  )  :  (a)  Yes,  Sir,

 (b)  A  statement  is  attached.

 Statement,

 The  Seminar  on  **Prosperity  through
 balanced  industrial  development"  recently
 held  in  Delhi  under  the  aegis  of  the  Federa-
 tion  of  Indian  Chammbers  of  Commerce  and
 Industry  is  reported  to  have  suggested  as
 follows  :

 (a)  Industries  Iocaed  in  backward  areas
 should  be  assured  of  adequate  supply  of
 scarce  raw  materials  like  steel,  non-ferrous
 metals,  etc,

 (by  Electricity  be  available  at  subsidised
 rates.

 (cy  Subsidy  be  provided  to  the  -extentlof
 =

 5  crores  on  capital  investment  ona  slab
 SIS.

 (d)  Freight  cc.mpensation  be  given  for
 expor-oriented  units  located  in  land-lucked
 States.

 (c)  Suitable  housing  programmes  be
 launched  for  industrial  houses  in  backward
 regions;  and

 (fy)  Industrial  licensing  should  be  de-
 licensed  and  each  State  made  responsible  for
 promotion  of  industries  within  State  wherever
 aproject  did  not  involve  foreign  exchange
 and  that  available  foreign  exchange  be  distri-
 buted  to  States  possibly  after  a  review  by  the
 Finance  Commission.

 2.  Taking  into  consideration  various
 factors  such  87  the  problem  of  regional
 imbalances  and  aggravation  of  concentration
 of  economic  power,  Government  view  it  as
 necessary  to  assign  @s  specifically  as  po«sible
 roles  to  various  sectors  of  industry  for  brin-
 ging  about  balanced  regional  development.
 Government  is  also  of  the  view  that  large
 industries  should  shed  the  burden  of  predu-
 cing  goods  by  off-loading  their  pyoduction
 on  ancillaries,  which  may  be  set  up,  as  desi-
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 rable  from  also  the  point  of  view  of  balanced
 regional  development,  at  different  places.
 Suitable  incentives  for  industries  from  the
 point  of  view  of  balanced  regional  develop-
 ment  are  nol  ruled  out;  but  the  scope  for
 these  has  to  be  decided  in  the  light  of  exige-
 Ncies  obtaining  from  time  to  time.

 “Indo-Soviet  Differences  on
 Agency  of  Bokaro  Steel  Plant

 2299.  SHRI  K.  P.  SINGH  DEO  :
 SHRI  MADHU  LIMAYE  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to  state:

 (a\  whether  it  isa  fact  that  there  have
 been  wide  differences  between  India  and
 Russia  in  regard  to  the  designing  agency  for
 the  second  stage  of  the  Bokaro  Steel  Plant;

 (b)  if  so,  the  nature  thereof;  and
 (cy)  whether  these  differences  have  been

 resolved  and,  if  not,  the  reasons  therefor  and
 their  likely  effect  on  the  progress  of  the
 Plant  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  C.  PANT)  :  (४)  No,
 Sir.

 (b)  and  (cy.  Do  not  arise.

 लोहें  का  उत्पादन

 2300.  श्री  प्रकाशबोर  शास्त्री:  क्या  इस्पात
 तथा  भारी  इंजीनियरिंग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  विदेशों  में बलवे  छोहे  (पिंग
 आयरन)  की  खपत  को  देखते  हुए  सरकार  ने  लोहे
 के  उत्पादन  को  बढ़ाने  के  लिये  कोई  योजना  बनाई
 है।  ओर

 (ल)  यवि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 इस्पात  तथा  भारी  इंजीमियरी  मंत्रालय  में
 राज्य  मंत्री  (भी  कृष्ण  चला  पस्त)  :  (क)  सरकारी
 क्षेत्र  .  के  इस्पात  कारलानों  से ढलबे  छोहेंका
 उत्पादन  बढ़ाने  के  लिए  कहां  गया  है  जिससे
 आन्सरिक  मांग  की  आंशिक  बूति  की  जा  सके

 और  कुछ  निर्यात  किया  जा  सके  |
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 (a)  ana  लोहे  के  उत्पादन  में  यह  वृद्धि
 (i)  समुन्नत  संधारण  प्रक्रियाओं  और  (ii)
 औद्योगिक  सुधारों  द्वारा  प्राप्त  करने  का  विच/।र

 है।.

 इसके  अतिरिक्त  97I-72  से  972-73
 की  अवधि  में  भिलाई  क।  छठा  धमन  मट्टी  समूह
 और  बोकारों  कारखाना  भी  लोहे  का  उत्पादन
 करने  लगेगा  |

 कालो  सूचों  से  नाम  वर्ज  श्रोद्योगिक  संगठन

 2301  शो  प्रकाशबीर  शास्त्री:  क्या  श्रोद्यो-
 गिक  विकास,  आन्तरिक  व्यापार  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  कुछ
 औद्योगिक  संगठनों  के  नाम  काली  सूची  में  दर्ज  किये

 है  जिन्होंने  किसी  अन्य  नाम  तथा  स्टाइल  में  फिर
 से  काम  करता  आरम्भ  कर  दिया  है;

 (ख)  बपा यह  मी  सच  है  कि  इसमें  कुछ
 सरकारी  अधिक।रियों  तथा  मंत्रियों  का  हाथ  है;
 और

 (ग)  यदि  हां,  तो  इस  बुराई  का  उन्मूलन
 करने  के  लिये  क्‍या  ठोस  कार्यवाही  की  जा  रही
 है?

 ओद्योगिक  जिकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (भो  फल  दइहीन  अलो  अहमब  7

 (क)  मानकीकृत  संहिता  के  अनसार  काली

 सूची  का  अर्थ  होता  है  कि  सरकारी  विभागों  को
 उनसे  माल  लेना  'बजित  है।  फिर  भी,  इसका
 यह  अर्थ  नहीं  है  कि  ऐसी  फर्म  तथा  संगठन  विश्व-
 मान  ही  न  रहें  अथवा  अपना  निर्माण  कार्य
 करना,  व्यापार  करना  अथवा  अन्य  कार्य
 कलाप  समाप्त  कर  दें  |  औद्योगिक  विकास,  आन्त-
 रिक  व्यापार  तथा  समवाय-कार्य  मंत्रालय  के  ध्यान
 में  ऐसा  कोई  मामला  नहीं  है  कि  मंत्राऊय  द्वारा  काली

 सूची में  की  गई  फर्म  ने किसी  अन्य  नाम  और
 स्टाइल  में  कार्य  करना  प्रारंम्म  कर  दिया  है  t

 (ख)  तथा  (ग).  प्रश्न  ही  नहीं  उठते
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 भारी  विद्युत्‌  उपकरण  संयंत्र,
 हरिहार  से  उत्पावन

 2302.  भ्री  प्रकाशंवीर  शास्त्री  :  क्या  मौद्यो-
 गिक  विकास,  आन्तरिक  व्यापार  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेगे  किः

 (क)  भारी  विद्युत्‌  उपकरण  संयंत्र,  हरिद्वार.
 अपनी  निर्धारित  क्षमता  के  अनुसार  काम  करना
 कब  तक  आरम्भ  कर  देगा;

 (ख)  इस  संयंत्र  का  विस्तार  कार्यक्रम  ठीक
 समय  पर  क्रियान्वित  क्‍यों  नहीं  किया  जा  सका;
 और

 (ग)  क्‍या  यह  सच  हैं  कि  इस  संयंत्र  के
 निर्माण  के  सम्बन्ध  से  कुछ  ड्रांविग  अब  तक  प्राप्त.
 नहीं हुए  हैं  ?

 झ्रोद्योगिक  थिकास,  आंतरिक  व्यापार  तथा
 समवाय  कार्य  मंत्री  (श्री  फल  रु होन  अलो  अहसव )  :
 (क)  भारी  विद्युत  उपकरण  संयंत्र,  हरिद्वार

 का  निर्माण  अभी  पूर्ण  नहीं  हुआ  है  ।  इसने  अभी
 कुछ  ही  वस्तुओं  का  उत्पादन  प्रारम्भ  किया  है  ।
 यदि  पर्थाप्त  मात्रा  में  अग्निम  आदेश  प्राप्त  हुए
 तो  आश्या  है  कि  हरिद्वार  का  मारी  विद्युत्‌  उपकरण
 संयंत्र  ट्बॉं  सेटों  और  विद्युत्‌  मशीनों  में  97 5-
 76  में  और  हाइड़ों  सेटों  में  976-77  में  अपनी
 निधारित  क्षमता  को  प्राप्त  कर  लेगा  ।

 (ख)  अभी  विद्युत्‌  उपकरण  संयंत्र,  हरि-
 द्वार  का  कोई  बिस्तार  कार्यक्रम  नहीं  है
 यद्यपि  इसमें  विविधता  राना  विचाराधीन  है।

 (ग)  क्‍या  फाउन्डेशन  ड्रॉइग  जिसे  कि  i969
 की  चौथी  तिमाही  में  प्रदान  किय।  जाना  था,  को
 छोड़  कर  सभी  ड्रांइग  प्राप्त  हो  चुकी  है  |

 देश  से  बगे-भावना  को  समाप्त  करने
 को  मोजना

 2303.  शी  प्रकाशबीर  शास्त्री  :  क्या  प्िचि
 तथा  समाज  कल्याण  मंत्री  यह  बताने  की,  क्वपा
 करेंगे  कि  :
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 (क)  क्या  सरकार  देश  में  सदेव  बढ़ती
 हुई  वर्ग-मावन।  को  जो  वंशानुगत  जाति  प्रथा  की  देन
 है,  समाप्त  करने  को  किसी  योजना  पर  विचार
 कर  रही  है;

 (ख)  जिन  संगठनों  के  नाम  जाति  तथा  मतों
 के  आधार  पर  रले  गये  हैं  उन्हें  अनुदान  देते  समय
 ऐसे  नामों  को  बदलने  के  लिये  कमी  कहा  गया
 था;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  उनकी
 क्या  प्रतिक्रया  है?

 विधि  मंत्रालय  तथा  समाज  कल्याण  विभाग
 में  राज्य  मंत्री  (डा+  (भ्रीमती )  फुलरेन  गहा):
 (क)  इस  बात  का  कोई  प्रमाण  नहीं  है  कि
 देश  में  जातीय  मावना  बढ़  रही  है  ।

 (ख)  तथा  (ग).  समाज  कल्याण  विभाग
 किसी  ऐसी  संस्था  को  अनुदानें  नहीं  देता  है,  जिसका
 नाम  किसी  विशिष्ट  जाति  के  नाम  पर  रखा
 गया  हो  ।

 Right  of  Parties  to  a  Marriage  to  Seek
 Divorce  on  the  aground  of  Non-

 mption  of  Co-habltati

 2304.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  what  is  the  relief  available  under  the
 Hindu  Marriage  Act  for  the  parties  to  the
 marriage  who  have  not  resumed  co-habita-
 tion  for  a  period  of  seven  years  or  more;

 (b)  whether  such  type  of  relief  was  also
 available  to  the  party  against  whom  a  decree
 of  judicial  separation  or  restitution  of  conju-
 gal  rights  had  been  passed;  and

 (c)  if  so,  whether  Government  have
 considered  the  desirability  of  granting  right
 to  seek  divorce  to  either  of  the  parties
 referred  to  in  pact  (a)  above  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  (a)  Non-resumption  of  co-habi-
 tation  by  itself  is  not  a  ground  for  any  relief
 under  the  Hindu  Marriage  Act,  1955,

 (b)  Yes,  Sir.
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 (९)  A  suggestion  received  in  this  regard
 is  under  examination.

 Rise  in  Steel  Price

 2305.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  STEEL  and
 HEAVY  ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  by  allowing
 the  steel  =  price  rise,  Government  was
 encouraging  a  further  rise  in  prices  all  over;
 and

 (by)  if  so,  what  steps  are  envisaged  to
 keep  a  check  on  the  same  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT):

 fay  and  (by.  To  the  extent  the  higher  price  of
 Steel  cannot  be  absorbed  in  the  current  prices,
 of  the  steel  based  industries,  there  may  be
 some  increase  in  the  prices  of  such  products.
 Such  price  increases  however,  on  account  of
 the  recent  increase  of  steel  prices  are  not
 likely  to  be,  and  in  fact  have  not  been  of  an
 order  that  would  lead  to  a  significant  inflatio-
 nary  pressure,

 Uniform  Civil  Code  to  Check  Polygamy
 Among  Muslims  in  India

 2306.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state:

 (a)  whether  a  Uniform  Civil  Code  for
 the  whole  country  has  been  considered  with  a
 view  to  check  polygamy  among  Muslims  in
 India;

 (b)  the  steps  taken  to  mentally  prepare
 them  to  give  up  the  practice;  and

 (९)  the  steps  taken  to  dissuade  people
 from  giving  their  daughters  in  marriage  to
 persons  who  ar:  already  married  7

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON,  :  (a)  No,  Sir.

 (b)  and  (c).  In  matters  of  personal  law
 relating  .o  the  minority  communities,  it  has
 been  the  poticy  of  the  Government  to  encou-
 tage  reforms  therein  only  on  the  initiative  of
 these  communities,  It  is  hoped  that  with  thé
 bPread  of  education  and  the  social  and  econo-
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 mic  upsurge  among  the  masses,  the  practice
 of  polygamy  will  disappear  in  due  course.

 Practice  of  Untouchability

 2307.  SHRI  BENI  SHANKER
 SHARMA  :  Wil  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (ay  whether  it  is  a  fact  that  untouch-
 ability  which  was  banned  22  years  ago  still
 exists  in  many  parts  of  the  country;

 ry  whether  any  complaints  have  been
 received  in  this  regard  and,  if  so,  their
 number  during  the  last  three  years  with  the
 steps  taken  to  look  into  them;  and

 ९)  the  reasons  for  its  existence  after
 such  a  longtime  has  elapsed  and  the  steps
 taken  or  proposed  to  be  taken  to  uproot  the
 social  evil  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  The  practice  has  almost  died  out  in  the
 urban  areas,  though  sporadic  cases  still  occur
 in  the  rural  areas.

 (b)  The  details  about  the  cases  regist-
 ered  under  the  Untouchability  Offences)
 Act,  ‘1955,  during  3966  to  ‘1968:  and  the  num-
 ber  of  persons  convicted  under  the  Act  during
 969  are  being  collected  from  the  State  Gov-
 ernments  and  will  be  laid  on  the  Table  of
 the  House  in  due  course.

 (c)  The  evil  has  been  in  existence  for
 centuries  and  cannot  be  rooted  out  in  two
 or  three  decades.  The  problem  has’  been
 tackled  by  means  of  legal  measures,  propa-
 ganda  and  welfare  programmes  for  the  social,
 educational  and  economic  uplift  of  the
 Scheduled  Castes.  These  measures  are  being
 expanded  under  the  Fourth  Plan.  Further,
 it  has  been  constantly  urged  upon  the  State
 Governments  to  take  effective  steps  to  enforce
 the  Untouchability  (Offences)  Act,  ‘1955.  The
 question  of  amending  the  Act  to  make  it
 more  effective  is  also  being  actively  pursued
 and  it  is  hoped  to  introduce  an  amending
 Bill  during  the  current  session  of  Parlia-
 ment.

 Issue  of  Liceaces.to  Birlas

 2308..  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
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 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  and  total  value  of
 industrial  licences  given  tothe  Birla  Group
 of  Companies,  Industry-wise,  during  1967,
 968  and  1969;  and

 (b)  the  spare  of  the  imported  machinery
 and  indigenous  machinery  in  the  total  value
 of  licences  given  to  the  Birla  Group  of  Com-
 panies  during  this  period?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  20  licences  were  granted  to

 Companies  belonging  to  Birla  Group  during  the
 years  967  to  969.  Industry-wise  distribution
 of  these  licences  is  as  follows  oe

 Industry  No.  of  licences
 issued

 l.  Textiles  6  (N.  U.-l
 5.  E.--5

 {N.U.
 LS.  E.

 2.  Chemicals  4  N.  A.  |
 Shifting  |

 4  within
 |  the  same
 (slate

 3.  Electrical  Equip-  4  N.U.  |
 ment  Ss.  ६.  |

 LN.  A.  2

 4.  Industrial  Machinery  (S.  ६.)
 5.  Machine  Tools  I  (N.A.)
 6.  Small  and  Hand  Tools  |  (S.  E.)
 7.  Agricultural  Machinery  |  (N.  A.)
 8.  Refrigerators  L(N.  A.)
 9.  Tyres  &  Tubes  T(N.  A.)

 20
 N.  U.  New  Undertaking
 S.  E.  Substantial  expansion  of

 existing  undertaking
 N.  A..--  New  article

 As  regards  the  value  of  licences,  it  may
 be  mentioned  that  licences  under  the  Indy-
 stries  (Development  and  Regulation)  Act
 195h,  are  given  for  specific  production  capa,
 cities  and  ure  not  usally  linked  to  value  of
 Production  as  such,

 (b)  The  information  is  being  collected
 and  will  be  laid  on  the  Table of  the  House,
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 Incidents  of  Wagon-breaking  02
 Eastern  Railways

 2309.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  RATLWAYS  be  pleased
 to  state  ;

 (a)  the  number  of  incidents  of  wagon
 breaking  in  the  Eastern  Railway,  year-wise
 during  the  last  three  years;

 (b)  the  value  of  property  lost,  destroyed
 or  stolen  through  wagon  breaking  in  the
 Eastern  Railway,  year-wise,  during  the  last
 three  years;

 (c)  the  causes  of  decrease  or  increase  in
 the  incidents  of  wagon  breaking;

 (d)  whether  it  is  a  fact  that  sore  of  the
 officers  of  the  Railway  Protection  Force  are
 suspected  to  be  aiding  and  abetting  these
 anti-social  activities;

 (e)  whether  the  R.P.F.  staff  of  Howrah
 Division  II,  Eastern  Railway,  sometime  ago,
 addressed  a  letter  to  the  then  Railway  Mini-
 ster,  charging  some  top  officials  of  that
 Division  with  aiding  and  abetting  wagon-
 breaking;

 (f)  whether  in  support  of  their  allega-
 tion,  the  staff  of  Howrah  Division  II  cited  a
 number  of  concrete  instances  of  wagon-
 breaking  with  the  assistance  of  the  Officer
 Commanding,  R.P.F.;  and

 (g)  if  so,  what  action,  if  any,  has  been
 taken  in  the  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):

 No.  of  incidents (a)  Year

 967  397
 968  4il
 969  i

 (b)  Year  Value  of  property
 lost  or  stolen

 Rs.
 967  3,88,822
 968  4,99,890

 969  ‘5,24,5903

 tc)  The  general  economic  distress  and
 deterioration  of  law  and  order  situation  in
 cottain  areas.

 46 89i  (SAKA)  Written  Answers

 (d)  No

 (6)  है
 (f  No

 (s)  Does  not  arise.

 Non-official  Experts/Directors  of  Public
 Undertakings

 2310.  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  the  public  sector  under-
 takings  under  his  Ministry  which  have  non-
 official  representatives  in  their  Boards  of
 Directors  as  on  the  3ist  of  January,  1970;

 (b)  the  name  and  profession  of  each  non-
 official  representative  serving  as  Director  in
 each  public  sector  undertaking  under  his
 Ministry;

 (c)  the  full  particulars  of  the  non-offi-
 cial  experts  serving  in  the  Board  of  Directors
 of  each  public  sector  undertaking  under  his
 Ministry;

 (d)  whether  Government  are  contempla-
 ting  to  take  more  non-official  experts  in  the
 Boards  of  Directorsof  the  public  sector
 undertakings  under  his  Ministry;  and

 (ey  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  to  (०),  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House.

 Production  of  Tractors

 23l!.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ah

 (a)  the  value  and  number  of  tractors
 produced  in  India  year-wise  from  ‘1967-68  to
 ‘1969-70;

 (b)  the  share  of  indigenous  production
 ead  imports  in  the  total  supply  of  tractors  at
 she  end  of  ‘1973-14;
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 (०)  the  share  of  imported  components and  raw  materials  in  the  total  components  and
 raw  materials  needed  for  manufacturing tractors  during  the  last  three  years;  and

 (d)  when  India  is  expected  to  achive  self-
 suffliciency  in  the  Production  of  tractors  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Value  and  number  of  tractors
 Produced  in  India  year-wise  from  ‘1967-68.  to
 1969-70.  is  as  under:—
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 (b)  While  every  effort  is  being  made  to
 step  up  the  indigenous  production  of  tractors,

 .it  is  difficult  to  state  at  this  stage  what  the
 respective  sharesof  indigenous  production
 and  imports  in  the  total  supply  of  tractors  at
 the  end  of  ‘1973-74,  will  be.

 (c)  Information  in  respect  of  raw
 materials  is  not  readily  available  asit  can  be

 Year  Production  Approximate
 Nos  value  (Rs.

 in  million)
 1967-68  11,394  230 1968-69,  5  427  300
 1969-70  15,333,  305

 (Upto  Feb,  1970).

 ubtained  only  after  a
 <

 ular  cost  examination.
 In  regard  to  components,  the  percentage  by
 value  ofimports  in  relation  to  the  tractor  as
 a  whole,  of  the  existing  tractor  manufacturing
 units  forthe  last  three  financial  years  is  as
 under:-

 Name  of  the  Unit  and  Make  and  Percentage  of  value  of  importe
 HP  of  tractor  components  to  the  value  of

 the  tractor  during
 1967-68  1968-69  1969-70.

 ,  Mis.  Tractors  &  Farm  Equipment  uy  20%  17%
 Ltd.,  Madras  (Massey  Ferguson  35  HP)

 2.  M/s.  International  Tractor  Co,  of  35%  33%  19.7%
 India  Ltd.,  Bombay
 (B-275  Interntional  35  HP)

 3.  M/s.  Hindustan  Tractors  Ltd,  Baroda
 Hindustan-HWD  50  HP  30%  20.5%  26%

 35  HP  50%  45%  45%
 4  M/s.Escorts  Ltd.,  Foridabad  Escorts  42%  35%  ‘18%

 8-37  (34.5  HP)
 5.  M/s.Eicher  Tractors  India  Ltd.,  Faridabad  45.5%  32%  18%

 (Eicher  26.5  HP)

 (d)  Keeping  in  view  the  estimated  de-
 mand  by  the  end  of  the  Fourth  Plan  and  the
 capacity  of  the  existing  units  and  the  new
 units  propose  to  be  set  up,  it  is  tikely  that
 self-sufficiency  in  tractors  may  be  reached  by
 the  beginning  of  the  Fifth  Five  Year  Plan.

 Demands  for  a  separate  Pay  Commission
 for  Central  Railway  Staff

 23i2.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  RAILWAY'S  be  pleased
 to  state  ;

 (a)  whether  a  number  of  Central  Rail-
 waymen's  organisations  have  demanded  a

 separate Pay  Commission  for  the  Railway-
 menasthe  commission  for  the  Central
 Government  employees  would  not  fulfil  the
 purpose  particularly  in  respect  of  the  Railway-
 men;  and

 (b)  if  so,  his  reaction  thereto  ?

 THE  MINISTER  OF  RAILWAYS
 SHRI  NANDA)  :  (a)  and  (b).  There  has
 been  such  a  demand.  The  new  Pay  Com-
 mission,  the  setting  up  of  which  has

 been  announced,  will  consider  the  case
 of  all  Central  Government  employees,
 iacluding  railwaymen,  A  separate,  Pay
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 Commission  for  Railwamen  alone  is,  therefore
 not  feasible.  However,  itis  hoped  that  the
 special  features  affecting  the  emoluments  and
 service  conditions  of  Railwaymen  will  receive
 from  the  Commission  the  attention  that  they
 deserve.

 रेलगाडियों  को  विये  गये  विभिन्‍न  नाम

 2313.  श्री  ओम  प्रकाश  त्यागी  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  रेलवे  को
 किस  आधार  पर  विभिन्न  रेल  गाड़ियों  के  लिए  यात्री
 गाड़ी,  एक्सप्रेस  गाड़ी,  तूफान  तथा  डाक  गाड़ी  के
 नाम  दिये  गये  हैं  और  विभिन्न  गाड़ियों  के  बीच
 कया  अन्तर  होता  है?

 रेलवे  मंत्री  (की  नन्‍्वा):  जिन  गाड़ियों
 के  लिए  यह  निर्धारित  होता  है  कि  वे
 अपने  मार्ग  के  प्रायः  सभी  स्टेशनों  पर

 ठहरेंगी,  उन्हें  सवारी  गाड़ियों  और  जिन  गाड़ियों
 का  ठहराव  कुछ  स्टेशनों  को  छोड़  कर  बाकी  सभी
 स्टेशनों  पर  निर्धारित  होता  है,  उन्हें  तेज  सवारी
 गाड़ियां  कहा  जाता  है।  डाक  एक्सप्रेस
 गाड़ियां  आमतौर  पर वे  गाड़ियां  होती  हैं,  जिन!
 बारे  में  यह  निर्धारित  होता  है  कि  वे  अपने  रास्ते
 के  अपेक्षाकृत  अधिकांश  स्टेशनों  पर  बिना  रुके
 सीधे  निकल  जायेंगी  ।  इन  डाक  और  एक्सप्रेस
 गाड़ियों  की  रफ्तार  प्रति  घंटा  75  कि-मी०  से
 अधिक  होती  है  और  सवारी  गाड़ियों  की  रफ्तार
 75  कि०  मी०  प्रति  घंटा  या  इस  से  कम  होती  है।

 Development  of  Toy  Industry

 23i4.  SHRISHIVA  CHANDRA  JHA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 specific  steps  for  the  development  of  the  toy
 Industry  in  the  country  under  the  Plans;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  if  the  reply  to  part  (a)  above  be  in
 "the  affirmative,  the  total  amount  spent  so  far

 on  the  development  of  the  toy  industry,  the
 present  toy  factories  in  India,  the  kinds of  toys,
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 the  total  export  of  toys  per  year  and  the  fore-
 ign  exchange  earned  therefrom  vis-a-vis  that
 of  Japan  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED); (a)  and  (b).  The  development  of  toy
 industry  has  been  undertaken  mainly  through
 the  State  Governments.  Specific  schemes  of
 training,  production  and  marketing  have  been
 taken  up  by  the  State  Governments  in  their
 annual  plans,  The  All  India  Handicarfts  Board
 has  also  been  running  a  Research  Centre  for
 the  development  of  the  toy  industry  at  Bom-
 bay  as  well  as  a  production-cum-training  Cen-
 tre  for  educational,  wooden  toys  at  Bombay.
 The  Design  Centres  at  Bombay,  Bangalore,
 Delhi  and  Calcutta  have  been  rendering  nece-
 ssary  assistance  to  the  manufacturers  in  the
 matter  of  designs.  There  are  four  regional
 handicrafts  training  Institutes  assisted  by  the
 Handicrafts  Board,  where  training  in  tuy-
 making  is  impartes.

 (c)  The  total  amount  spent  by  the  diffe-
 rent  States  for  the  development  of  the  indus-
 try  is  not  avilable,  The  toy  industry  is  concen-
 trated  in  the  following  placed:-

 (i)  Kondapalli  (A.P.),  (ii)  Chinapa‘ta-
 nam  (Mysore),  (iii)  Gwalior  (M.P.),  (iv)
 Jaipur  &  Udaipur  (Rajasthan),  (v)  Banaras  &
 Lucknow  (U.P.),  (vi)  Delhi,  (vii)  Culcutta,
 (viii)  Bombay  (ix)  Krishnanagar  (West
 Bengal).

 The  kinds  of  toys  manufactured  at  these
 Centres  are  wooden  toys,  lacquer  toys,  rag
 toys,  clay  toys  and  educational  toys,

 The  exports  of  toys  and  dolls  are:-

 Yoar  Value

 1967-68  Rs.  11,18,000/-

 1668-69  Rs.  I9,82,000/-

 1969-70  Rs.  i,6,000/-
 (Upto  November,  969)

 The  figures  of  exports  of  toys  and  dolls
 from  Japan  are,  however,  not  bi
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 Unmanned  Railway  Stations

 2s.  SHRI  BABURAO  PATEL:
 SHRIC.K,  CHAKRAPANI  ;
 SHRT  K,.  ANIRUDHAN  :
 SHRI  NAMBIAR  :
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whetherit  is  a  fact  that  the  General
 Manager  of  the  Southren  Railway  admitted
 at  a  press  conference  in  Trivandrum  on  che
 ‘15th.  January,  970  that  he  had  no  knowledge
 of  anunmanned  Railway  station  at  Siruga-
 mani,  till  someone  brought  it  to  his  notice;

 (b)  how  long  this  station  has  been  ope-
 rating  thus;

 (c)  the  reagons  why  this  was  allowed  lo
 happen;  and

 (d)  whether  there  are  any  more  unman-
 ned  Railway  stations  in  India  and,  if  so,  how
 many  and  where  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (cy).  The  General  Manager,
 Southern  Railway  told  the  Press  Conference
 at  Trivandrum  on  I5.].70.  that  he  was  not
 aware  of  any  stations  on  Southern  Railway
 being  unmanned.  At  Sirugamani  halt,  Travell-
 ing  Ticket  Examiners  have  been  attending  to
 issue  of  tickets  after  the  halt  agent  resigned  in
 September,  ‘1967,  Efforts  were  made  to  get
 the  services  of  a  new  halt  agent.  Since  no  one
 came  forward  to  undertake  the  work,  a
 Commercial  Clerk  has  been  posted  at  this  halt
 from  23.2.70.

 (d)  At  present  202  Train  halts  on  Indian
 Railways  are  being  worked  by  Guards/Trave-
 ling  Booking  Clerks/Travelling  Tiket  Exami-
 ners.  The  Railway  wise  break-up  of  these  train
 halt  is  as  under:-
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 Railway  Number

 Central  23
 Northern  22
 Northeast  Frontier  8
 Southern  ]
 South  Central  2
 South-Eastern  I9
 Western  27

 Total  202
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 उत्तर  तथा  बक्षिन  भारत  में  कुछ
 रेल  सार्गों  का  विज्ञतिकरण

 2317.  भी  बंश  नारायण सिंह  :
 श्रो  शिव  कुमार  शास्त्री :
 क्री  आत्म  बास:

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  का
 विचार  दक्षिण  भारत  में  कुछ  मार्गों  का  विद्युति-
 करण  करने  का  है;

 (ख)  यदि  हां,  तो  कहां-कहां  और  कितनी
 लम्बी  (किलो  मीटर)  पटरी,  का  विद्युतिकरण
 किया  जायेगा;

 (ग)  क्‍या  यह  भी  सच  है  कि  दिल्‍ली  तथा
 नई  दिल्‍ली  के पास  पास  कोई  विद्युत  रेलवे  लाइन
 नहीं  है  जबकि  बम्बई,  कलकत्ता,  मद्रास  आदि
 जैसे  अनेक  स्थानों  से  विद्युत-चालित  रेलगाड्डियां
 चल  रही  हैं;

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का  विचार
 दिल्‍ली  से  मेरठ,  दिल्ली  से  खुर्जा,  दिल्ली  से  पानी-

 पत,  दिल्‍ली  से  आगरा  तथा  दिल्‍ली  से  अजमेर  तक

 विद्युत-चालित  गाड़ियां  चलाने  का  है;

 (=)  क्‍या  उनका  मंत्रालय  दिल्‍ली  की
 उपेक्षा  कर  रहा  है;  और

 (च)  यदि  नहीं,  तो  मद्वास,  उत्तर  प्रदेदा,
 हरयाणा  तथा  राजस्थान  में  क्रमशः  रेलवे  लाइनों
 का  कितनी  दूरी  तक  (किलो  मीटर  में)  विद्युति
 करण  किया  गया  है  ?

 रेलवे  मंत्रों  (श्री  नन्‍्या):  (क)  जी  हां।

 (ख)  चौथी  पंचवर्षीय  योजना  में  विद्युति-
 करण  का  जो  कार्यक्रम  बनाया  गया  है,  उसमें
 दक्षिण  भारत  के  मद्रास-विजयवाड़ा  (मार्ग  किलो-
 मीटर-484)  और  मद्रास-अरकोणम  (मार्ग
 किलो  मीटर-59)  खण्ड  अन्तिमरूप  से
 शामिल  हैं  ।
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 (ग)  जी  हाँ।

 (घि)  जी  नहीं  1

 (ड)  जी  नहीं  ।  टूंडला-दिल्ली  खण्ड  का

 विद्युतिकरण  चौथी  पंचवर्षीय  योजना  में  अन्तिम
 रूप  से  शामिल  कर  लिया  गया  है  और  इस  योजना
 के  वित्तीय  फलितार्थों  की  जांच  की  जा  रही  है  ।

 (च)  जिन  रेल  लाइनों  का  विद्युतिकरण
 किया  गया  है,  विभिन्न  राज्यों  में  उनके  मार्ग  की
 लम्बाई  इस  प्रकार  है  _

 मद्रास  63  किर्म ०
 उतर  प्रदेश  356  कि०मी०

 हरयाणा  कुछ  नहीं
 राजस्थान  कुछ  नहीं  |

 Sale  of  Polythene  by  Asian  Cables

 23i8.  SHRI  MADHU  LIMAYE
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  completed
 investigation  into  the  charges  made  against
 the  Asian  Cables  of  P.  Goenka  about  the
 sale  of  excess  imports  of  polythene  at  higher
 prices  in  violation  of  the  Rules;

 (b)  whether  inquiry  into  the  loaning  or
 sale  of  the  imported  raw  material  like  copper
 etc.  by  this  Company,  in  violation  of  Rules,
 has  also  been  made;

 (c)  if  so,  the  results  thereof;
 (d)  whether  Government  have  taken

 action  against  those  who  gave  diversification
 permission  to  this  Company,  again,  in  vio-
 lation  of  Rules;  and

 (e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c).  The  case  is  still  under
 investigation.

 (d)  and  (ce).  As  I  had  mentioned  in  my
 statement  in  reply  to  ‘Calling  Attention
 Notice”  on  22.  8.  69,  the  Director-General
 had  dealt  with  the  proposal  himself  in  consul-
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 tation  with  one  of  his  senior  officers,  and
 given  the  permission  sought,  in  accordance
 with  the  rules.  Hence,  the  question  of
 taking  any  action  does  not  arise,

 Plans  for  Increasing  Steel  Production
 23I9.  SHRI  MADHU  LIMAYE  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  there  is  an  acute  shortage
 of  steel  and  steel  products  throughout  the
 world;

 (b)  whether  the  private  sector  was  not
 predicting  a  glut  of  steel  products  only  a
 couple  of  years  ago  demanding cut  back  in
 steel  outlay;

 (c)  whether  Government  did  not  fall  a
 prey  to  this  propaganda  ;  and

 (d)  what  are  their  plans  for  increasing
 steel  production  in  the  public  and  private
 sector  in  order  to  meet  this  shortage?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  Yes,  Sir.  This  is  indicated  by  the
 steel  rise  of  world  prices  of  steel  and  by
 longer  delivery  dates  quoted  in  the  Inter-
 national  market.

 (b)  Certain  views  to  this  effect  were
 expressed.

 (९)  No,  Sir.  Planning  for  steel  was
 undertaken  even  before  the  recent  world
 shortage.

 (d)  The  proposed  programme  for  in-
 creasing  the  steel  production  capacity  in  the
 country  is  given  below  :

 .  Completion  of  the  projects  already
 in  hand  and  attainment  of  optimum
 output  from  the  existing  facilities
 through  introduction  of  techno-
 logical  improvements,  additional
 balancing  and  finishing  faciltiies.

 2.  Continuation  of  Bokaro  to  4
 Million  Tonnes  stage;

 3.  Bhilai's  expansion  to  4.2  million
 tonnes  for  the  production  of  billets
 and  plates.
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 4.  Additional  capacity  in  steel  of
 about  4  million  tonnes  in  new  steel
 plants;

 5.  Production  of  cold  rolled  grain
 oriented  sheets  at  Rourkela.

 Redaction  of  Imports  due  to  Import
 Substitution  Programme

 2320.  SHRI  P.C.  ADICHAN  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT,
 INTERNAL  TRADE  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  import  sukst‘tution  pro-
 gramme  has  shown  any  substantial  reduction
 in  imports;

 (b)  if  so,  the  total  reduction  in  imports
 affected  thereby  since  the  beginning  and  the
 item-wite  details  of  such  reductions;  and

 (c)  the  further  step  being  taken  under
 the  Fourth  Plan  in  pursuance  of  this  pro-
 gramme?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  Since  the  import  substitution  has
 been  an  integral  part  of  the  industrial  policy
 ofthe  country  and  has  been  a  continuous
 process  covering  the  entire  gamut  of  industry,
 it  would  be  difficult  to  assess  the  extent  of
 total  reduction  in  imports  on  this  account
 since  the  beginning  orto  list  out  the  item-
 wise  reduction  in  import.

 (c)  The  following  steps  are  being  taken
 to  intensify  the  efforts  during  the  coming
 years  with  a  view  to  have  more  savings  in
 foreign  exchange  :

 (i)  Substitution  of  raw  materials,
 components  and  spare  parts  with
 indigenously  manufactured  mate-
 rials  and  components  of  same
 specifications  or  of  comparable
 specifications  and  according  priority
 to  their  rapid  development.

 (ii)  “Reduction  in  the  consumption  of
 imported  raw  materials  and  compo-
 nents  per  unix  of  production.
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 (iii)

 (iv)

 (v)

 (vi)

 (vii)

 (vill)

 (ix)

 (x)
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 Progressive  change  over  of  pro-
 duction  of  chemicals  and  chemical
 products  from  basic  raw  materials.
 Acceleration  of  phased  manufactu-
 ring  programmes  to  achieve  a  grea-
 ter  indigenous  content  in  the  shor-
 test  possible  time.
 Vigorous  scrutiny  of  the  request
 for  capital  goods  imports  with  a
 view  to  ensuring  that  the  plant  and
 equipment  etc.  which  are  already
 being  produced  in  the  country  or
 are  likely  to  be  produced  in  the
 near  future,  are  not  allowed  to  be
 imported.

 Instructions  to  all  the  concerned
 authori.ies  both  in  the  Central  and
 State  Governments  to  associate  the
 D.G.T.D.  with  the  planning of
 the  projects  from  the  very  early
 Stages,  to  ensure  that  the  items  of
 equipment  which  are  capable  of
 being  developed  within  the  country
 are  not  allowed  to  be  imported  for
 lack  of  timely  planning.

 By  having  a  scheme  for  giving
 encouragement  to  the  work  in  the
 field  of  import  substitution,  under
 which,  awards  are  given  to  the
 individuals  and  institutions  that
 produce  practical  ideas  which  give
 rise  to  import  savings.

 Instructing  the  various  project
 authorities  both  in  the  private  and
 public  sector  to  get  the  drawings  for
 all  tailor-made  items  from  the
 foreign  collaborators  so  that  against
 these  drawing  the  manufacturers  in
 India  could  produce  the  necessary
 equipment  indig  ly.

 By  issuing  instructions  to  al!  con-
 cerned  that  even  in  the  matter  of
 “gifts”  from  the  foreign  countries,
 the  0,  G.  T.  D.  should  be  associa-
 ted,  before  agreements  are  reached,
 so  as  to  avoid  importation  of
 equipments  items  which  could  be
 indigenously  available.

 With  a  view  to  reducing  further  the
 imports  of  components  and  spares
 detailed  instructions  have  been
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 issued  to  the  Public  Sector  Under-
 takings  under  the  control  of  this
 Ministry  to  assist  in  the  setting  up
 of  the  ancillary  industries  in  close
 proximity  of  the  main  units.

 Recommendations  of  Kunzru  Committee  in
 regard  to  Railway  Accidents  and

 Usmanned  Railway  Crossings

 2321,  SHRI  P.C.ADICHAN  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state:

 (a)  whether  the  recommendations  of  the
 Kunzru  Committee,  particularly  those  relating
 to  avoiding  of  accidents  on  the  Railways
 and  on  unmanned  Railway  Crossings,  have
 been  fully  implemented;

 (b)  if  not,  the  reasons  for  the  delay;  and

 (c)  how  far  they  have  been  carried  out?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  Most  of
 the  recommendations  contained  in  the
 report  of  the  Kunzru  Committee  aimed
 primarily  at  minimising  railway  acciden‘s.
 Of  the  354  recommendations  which  had
 been  accepted,  only  25  recommendations
 have  not  been  fully  implemented  so  far,
 On  two  of  these  recommendations--one
 pertaining  to  sharing  the  cost  of  manning
 of  unmanned  level  crossings  between  the
 tailways  and  State  Governments  and  the
 other  to  the  provision  of  road  signs  and  sig-
 nals  at  approaches  to  all  level  crossings--action
 is  required  to  be  taken  by  the  State  Govern-
 ments,  The  remaining  23  recommendations
 are  such  as  can  be  implemented  only  ona
 programmed  basis  subject  to  the  availability
 of  funds  or  require  action  to  be  taken  by
 other  organisations.

 (c)  These  25  recommendations  are  at
 various  stages  of  implementations--some  being
 in  the  final  stages  of  implementation.  Every
 effort  is  being  made  to  expedite  the  complete
 implementation  of  these  recommendations.

 Unmanned  Railway  Crossings
 2322.  SHRI  +  HIMATSINGKA  :  Will

 the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  the  number  of  unmanned  Railway
 Crossings  on  each  Zone  in  India  and  the  total
 number  of  such  Railway.  Crossings  in  the
 country;
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 (b)  the  details  ofthe  programme  to  man
 such  Railway  Crossings  under  the  Fourth  Plan
 and  how  far  the  work  or  expenses  would  be
 shared  by  the  State  Governments  concerned  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  a)  There  are  twenty  one
 th  id,  hundred  and  seven  ‘C’  clase seven
 unmanned  level  crossings  (excluding  cattle
 crosssings)  on  the  Railways  as  at  the  end  of
 March,  1969,  Railway-wise  break-up  is  as
 under  :—

 Central  885  =  Nos.
 Eastern  740  ai
 Northern  3M6
 North  Eastern  2222  -
 Northeast  Frontier  Bd,
 Southern  3I357—,,
 South  Central  2090  Te
 South  Eastern  326  +
 Western  47988,
 (b)  The  level  crossings  where  both  road

 and  rail-traffic  isheavy  are  mannedon  the
 basis  of traffic  census  or  on  receipt  of  a  request
 from  the  State  Government/Road  authority.
 Under  the  rules  now  in  force,  if  an  unmanned
 level  crossing  is  required  to  be  manned  or  a
 manned  level  crossing  is  requiredto  be
 upgraded,  the  initial  cost  of  works  is  to  be
 borne  by  the  State  Government  and  the
 recurring  cost  is  met  by  the  railways.  As  cach
 case  has  to  be  decided  on  merits  and  State
 Govt.’s  approval  is  necessary,  itis  not  posable
 toindicate  at  this  stage  the  exact  volume  of
 the  work  and  expenditure  involyed  during  the
 Fourth  Plan  period

 Increase  In  Fares  of  First  Class  Season
 Tickets  on  Bombay  Central

 Railway

 2323.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  RATLWAYS  be  pleased
 to  state  :

 (a)  whether  there  has  been  an  increase
 in  the  fares  of  the  First  Class  Season  Tickets
 onthe  Bombay  Central  Railway  with  effect
 from  the  Ist  October,  ‘1969;

 (b)  if  so,  the

 (c)  whether  the  Consultative  Committee
 was  consulted  before  increasing  the  fares;
 and

 of  this  inc  H
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 (d)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Yes.

 (b)  Prior  to  the  revision  of  these  season
 ticket  fares,  a  commuter  holding  a  First  Class
 Season  Ticket  paid  only  6  to  20  single  journey
 fares  per  month  depending  on  the  distance  for
 which  such  tickets  were  issued,  With  this  the
 monthly  season  ticket  holder  makes  on  an
 average  50  single  journeys  every  month.  These
 fares  were  found  to  be  inadequate  to  cover
 even  the  operating  costs  and  it  was,  therefore,
 decided  to  suitably  increase  the  First  Class
 Season  Ticket  fares.

 (c)  No.  For  revising  the  rates  and  fares
 Consultative  Committees  are  not  consulted.

 (d)  In  view  of  answer  to  part  (c),  this
 question  does  not  arise.

 मध्य  रेलवे  में  रेल  दुर्घटनाओं  में  बद्धि

 2324.  शीगं०  wo  वीक्षित:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मध्य  रेलवे  में  रेल

 दुर्घटनाओं  में  हाल  में  वृद्धि  हुई  हैं;

 (ख)  यदि  हां,तो  t  जनवरी,  i969%
 3i  विसम्बर,  i969  तक  कितनी  रेल  दुषंटनायें

 हुई  हैं;

 (ग)  प्रत्येक  दुर्घटना  में  कितने  व्यक्ति  मारे
 गये  तथा  कितने  घायल  हुए  हैं;

 (घ)  श्रस्येक  दुर्घटना  में  रेलवे  सम्पति  को

 अनुमानत:  कितनी  क्षति  हुई  है;  और

 (४)  प्रत्येक  मामले  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 रेलवे  मंत्री  ी  mat):  (क)  और
 (ख).  जी  नहीं।  i969  के  दौरान,  मध्य
 रेलवे  में  गाड़ियों  की  टक्कर,  गाड़ियों  के
 पटरी  से  उतर  जाने,  समपारों  पर  गाड़ियों
 के  सड़क  यातायात  से  टकरा  जाने  और
 गाड़ियों  में  आग  लगने  की  i03  दुषधंटनाएँ  हुई,
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 जबकि  1968  के  दौरान  वहां  इस  प्रकार  की  2
 गाड़ी  दुघंटनाएँ  हुई,  थीं  t

 (ग)  इन  दुघंटनाओं  में  i3  व्यक्ति  मारे
 गये  और  8  को  चोटें  आयीं।

 (घ)  इन  दुघंटनाओं  के  कारण  रेल  सम्पति
 को  लगभग  3,22,353  रुपये  की'  क्षति  होने
 का  अनुमान  है  |

 (=)  इन  सभी  दुर्घटनाओं  की  जांच  की
 गयी  और  आवश्यक  दण्डात्मक  तथा  निवारक  कारं
 बाई  की  गयी  ।

 सिर  पर  रख  कर  मल-मूत्र  ले  जाने
 की  पद्धति  को  समाप्त  करना

 2325.  श्री  ग०  Wo  दीक्षित:  क्या  विधि  तथा
 समाज  कल्याण  मंत्री  यह  बताने  ककी  कृपा  करेंगे
 किः

 (क)  सिर  पर  ढोकर  मल-मूत्र  फेंकने  की
 पद्धति  को  समाप्त  करने  के  बारे  में  मलकानी
 समिति  की  सिफारिशों  को  लागू  करने  के  लिये
 केन्द्र  सरकार  ने  मध्य  प्रदेश  सरकार  को  कितनी
 घनराशि  अनियंत  की  है;

 (ख़)  क्‍या  समस्त  मध्य  प्रदेश  राज्य  में  यह
 पद्धति  समाप्त  कर  दी  गई  है;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 विधि  संत्रालय  तथा  समाज  कल्याण  विभाग  में
 राज्य  संत्री  (डा०  (श्रीमती)  फूलरेण  गृह)  :

 (क)  मेहतरों  तथा  संमार्जकों  के  काम  तथा

 रहने-सहने  की  पा  स्थितियों  में  सुधार'  की  योजना
 के  लिए  की  गई  हकट्टी  व्यवस्था  इस  प्रकार  हैं:--

 रुपये  लाख  को  राधियों  लें

 तृतीय  योजना  6.9  4

 I9  66-67  4.50
 1967-68  0.50"
 1968-69  .50
 39  6970  5.00
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 (ख)  तथा  (7).  यह  सूचना  एकत्रित  की
 जा  रही  है  तथा  प्राप्त  होने  पर समा  पटल  पर
 रख  दी  जाएगी  |

 मध्य  प्रवेश  के  आविम  जाति  सेवा  मंडल  द्वारा
 चलाये  जा  रहें  छात्रावासों  को  वयनोय  बदा

 2326.  Stowe  दीक्षित: क्या  विधि  तथा
 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  में
 आदिम  जाति  सेवा  मण्डल  द्वारा  चलाये  जा  रहे
 आदिवासी  छात्रावासों  की  दशा  दयनीय  है  और
 उनकी  ओर  कोई  ध्यान  नहीं  दिया  जा  रहा  है  और
 कई  छात्रावासों  की  गत  i0  अथवा  इससे  भी
 अधिक  वर्षो  से  मरम्मत  नहीं  की  गई  है;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं;  और

 (ग)  यदि  उपयुक्त  माग  (क)  का  उत्तर
 नकारात्मक  है  तो  होशंगाबाद  तथा  पूर्वी  निमाड़
 जिलों  में  स्थित  छात्रावासों  की  मरम्मत  के  लिये
 कितना  घनराशि  मंजूर  की  गई  है  ?

 विधि  मंत्रालय  तथा  समाज  कल्याण  विभाग
 में  राज्य  मंत्री  (डॉ>  (श्रीमती)  फूलरेण  गुह)  :

 (क)  से  (7).  ब्यौरा  राज्य  सरकार  से  एकत्रित
 किया  जा  रहा  है  तथा  प्राप्त  होते  ही समा  पटल  पर
 रख  दिया  जाएगा  1

 मध्य  रेलवे  में  खिडकिया  स्टेशन  के  बोनों
 स्लेटफार्सो  पर  होडों  की  व्यवस्था  करना

 2327:  श्री गंण्च०  दोक्षित:  क्या  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  किः

 (क)  “प्लेटफार्म”  दाब्द  की  परिभाषा
 क्‍या  है;

 (ख)  क्‍या  यह  कहा  जाता  है  कि  उक्त  परि-
 भाषा  के  अनुसार  मध्य  रेलवे  के  लिड़किया  स्टेशन
 के  दोनों  प्लेटफार्मों  पर  दौडों  की  व्यवस्था  की  गई  है;

 (ग)  क्‍या  डाउन  प्लेटफार्म  पर  शेड  की
 व्ययस्था  की  गई  हैं;
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 (घ)  यदिहां,  तो  क्या  उक्त  प्लेटफार्म

 से  रेलगाड़ी  पर  चढ़ने  अथवा  उतरने  वाले  यात्री
 5  5००७ वर्षा  ऋतु  में  नहीं  भीगेंगे;  और

 (ड)  क्या  डाउन  प्लेटफार्म  के  निकट  प्रती-
 क्षालय  बरामदे  में  दैड  का  निर्माण  इस  प्रकार  नहीं
 किया  गया  जैसे  बह  प्लेटफार्म  पर  ही  हो?

 रेलवे  मंत्री  (श्री  नन्वा):  (क)  किसी
 स्टेशन  पर  रेल-पथ  की  तुलना  में  ऊंची  की  गई
 सतह  को  प्लेटफार्म  कहते  हैं।  यह  यात्रियों  को
 गाड़ियों  पर  चढने-उतरने  की  सुविधा  देने  के  लिए
 बनाया  जाता  है  ।

 (ख)  और  (ग).  इस  स्टेशन  पर  दो  प्रतीक्षा
 बीड,  एक  506  वर्गफुट  का  अप  प्लेटफार्म  पर
 और  दूसरा  2816  वर्गफुट  का  डाउन  प्लेटफार्म
 पर,  पहले  से  ही  मौजूद  हैं  जो  वर्तमान  यात्री  याता-
 यात  की  आवश्यकताओं  को  पूरा  करने  के  लिए
 पर्याप्त  हैं।

 (घ)  चूंकि  प्रतीक्षा  बीड़  प्लेटफार्मों  को  पूरा-
 पूरा  नहीं  हकते,  अत:  वर्षा  के  दिनों  में  यात्रियों
 के  भीग  जाने  की  सम्मावना  रहती  है।

 (=)  जी  हां  I

 Setting  up  of  New  Steel  Plancs

 2328.  SHRIMATI  SHARDA  MUKERJEE:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  Government  have  decided  to
 set  up  more  stcel  plants  of  the  capacity  of 2
 million  tonnes  every  year  to  meet  the  growing
 needs  of  the  economy;

 (b)  the  basis  on  which  such  a  conclusion
 has  been  arrived  at;  and

 (c)  whether  the  idle  capacity  of  the
 existing  plants  and  their  proper  management
 economically  have  been  considered  before
 over  burdening  our  cconomy  with  more  public
 sector  undertakings  running  into  losses  7

 THE  ‘AINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.C.  ANT)  :  (a)  The  pro-
 posal  under  considerationis  to  initiate  action
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 during  the  Fourth  Plan  for  setting  up  of
 capacity  of  about  4  milliontonnes  towards
 the  end  of  the  Fifth  Plan.

 (b)  The  basis  for  such  consideration  is
 the  projection  of  demand  and  the  long
 gestation  period  required  for  bringing  steel
 capacity  into  fruition.  It  takes  nearly  seven
 years,  including  the  time  taken  for  preparation
 of  a  Detailed  Project  Report,  to  commission  a
 plant  and  another  couple  of  years  for  achieving
 near  rated  production,  lt  is  therefore  necessary
 to  take  action  nowto  be  able  to  meet  the
 likely  demand  during  the  5th  plan.

 (c)  Yes,  Sir.

 Unesed  Steel  Scrap  lying  in  Steel  Plants

 2329.  SHRI  HEM  RAJ:  Will  the
 Minister  of  STEEL  &  HEAVY  ENGINE-
 ERING  be  pleased  to  state  :

 (a)  the  quantity  of  steel  scrap  lying
 undisposed  of  at  the  three  steel  plants  viz.,
 Rourkela,  Durgapur  and  Bhilai  with  the
 value  thereof  ;

 (b)  for  how  long  it  has  been  :ying  there;

 (c)  the  quantity  that  has  deteriorated
 and  the  amount  of  loss  suffered  thereby  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  C.  PANT)  :  (a)  to
 eo  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Asoka  Mehta  Committee  Report  on  Khadi
 and  Village  Industries

 2330.  SHRI  HEM  RAJ  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT,
 INTERNAL  TRADE  AND  COMPANY
 AFFAIRS  be  pleased  to  refe.  to  the  reply
 given  to  Unstarred  Question  No.  1210  on
 the  2%h  July,  969  regarding  the  Asoka
 Mehta  Committee  report  on  Khadi  and
 Village  Industries  and  state  ;

 (a)  whether  the  replies  of  all  State
 Governments  have  been  received  ;  and

 (b)  if  s0,  the  decision  taken  by  Govern-
 ment  on  the  report  7
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  and  (b).  No,  Sir.  The
 comments  of  the  State  Governments  of
 Andhra  Pradesh  and  Madhya  Pradesh  are
 still  awaited.  The  recommendations  of  the
 Committee  are  being  examinedin  the  light
 of  the  replies  of  State  Governments  already
 received

 Decision  on  Recommendations  of
 Elayaperumal  Committee

 233l.  SHRI  HEM  RAJ  :
 SHRI  SIDDAYYA  :
 SHRI  SRINIBAS  MISRA  :
 SHRI  J,  AHMED  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased[to  refer  to  the
 reply  given  to  Unstarred  Question  No,5003  on
 the  23rd  December,  969  regarding  decision
 on  recommendations  of  the  Elayaperumal
 Committee  and  state  :

 (a)  whether  the  replies  of  all  the  State
 Governments  and  the  Union  Territories  have
 been  received  and,  if  so,  the  decision  taken
 thereon  ;  and

 (b)  the  proposal  of  Governmem  to  im-
 plement  the  recommendations  of  the  Elaya-
 perumal  Committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 UDR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  No  Sir.

 (b)  The  major  recommendations  of  this
 Committee  were  discussed  at  a  conference  of
 State  Ministers  in  charge  of  Backward  Classes
 Welfare  on  the  29th  Ji  ‘y  ‘1970.  Considered
 views  of  the  State  Governments  on  some  of
 the  main  recommendations  like  setting  up  of
 Taluka  Boards  etc.  are  still  awaited.

 The  Department  of  Social  Welfare  pro-
 poses  to  introduce  a  bill  during  the  curreat
 session  to  amend  the  provisions  of  the
 existing  Untouchability  (Offences)  Act,  1955,
 to  provide  for  enhanced  punishment  and  for
 making  an  offence  non-compoundable.  _
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 Conference  of  Ministers  of  Social  Welfare  of
 States,

 2332.  SHRI  HEM  RAJ.  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  any  conference  of  the
 Ministers  of  Social  Welfare  of  the  States  was
 held  recently  ;  and

 (b)  if  so,  the  main  subjects  discussed  and
 decisions  arrived  at  ?

 THE  MINISTER  OF  STATE  IN  THE
 (MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  The  Conference  was  convened  to
 exchange  views  on  various  matters  relating  to
 Social  Welfare  programmes  and  the  schemes
 for  the  welfare  of  the  Scheduled  Castes,  the
 Scheduled  Tribes  and  the  Backward  Classes.
 The  main  subyects  discussed  were:--

 I  Social  welfare  wing

 (iy)  New  Set  up  of  Central  Social
 Welfare  Board.

 (ii)  Family  and  Child  Welfare  Programme.

 (iii)  Control  of  Beggary  in  Metropolitan
 cities.

 (iv)  Future  of  Permanent  Liability
 Homes

 (v)  Employment,  Training  and  Rehabi-
 litation  of  the  physically  Handicap-

 ped  ;
 (vi)  Social  Welfare  (general).

 Il  Backward  Classes  wing

 (i)  Untouchability.

 (ii)  Economic  Development.

 (iii)  Educational  Development.

 (iv)  Forced  Labour.

 )  Implementation  of  the  Fourth  Five
 Year  Plan.

 (vi)  Special  Health  Problems  of  Scheduled
 Tribes.
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 (vii)  Special  programmes  in  the  context  of
 Gandhi  Centenary.

 (viii)  Setting  up  of  Committee  of  State
 Legislators  on  the  pattern  of  the
 Parliamentary  Committee  for  the
 Welfare  of.  Scheduled  Castes  and
 Scheduled  Tribes.

 (ix)  Functioning  of  Zonal  Offices.

 आरश्प्रदेश  सें  विधायकों  हारा  बिडला
 कर्मो  के  विरुद्ध  जांच  की  सांग

 2333.  बेबेन  सेन:  क्‍या  औद्योगिक
 विकास,  प्रान्तरिक  व्यापार  तथा  समथाय-कार्थ
 मंत्रों  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  आन्भ्न  प्रदेश
 विधान  समा  के  सदस्यों  के  केन्द्रीय  सरकार  तथा
 राज्य  सरकार  से  अनुरोध  किया  है  कि  राज्य  में
 बिडला  फर्मो  की  जाँच  को  जाए  तथा  सरकार
 उन्हें  अपने  नियंत्रण  में  ले;

 (ख)  यदि  हां,  तो  उन्हें  अपनी  मांग  के
 समर्थन  में  जो  आरोप  लगाये  हैं  उनका  ब्यौरा
 क्या  है;  और

 (ग)  इस  सम्बन्ध  में  केन्द्रीय  सरकार  की
 प्रतिक्रिया  क्‍या  है?

 ओद्योगिक  विकास,  आस्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (भो  फल्लरकूद्दीन  अली  अहमद )  :

 (क)  से  (ग)  :  भारत  सरकार  से  आंध्र
 प्रदेश  के  विधायकों  से  कोई  अनुरोध  प्राप्त  हुआ
 प्रतीत  नहीं  होता  है।  फिर  भी  इस  सूचना  के
 संबंध  में  राज्य  सरकार  से  सुनिशित्त  किया  जा

 रहा  है।

 मसूर  जायरन  स्टील  लिसिटेड  को  हानि

 2334.  भरी  बेबेन सेन:  क्‍या  इस्पात  तथा
 भारी  इंजीनियरिंग  मंत्री  यह  बताने  कौ  कृपा
 करेंगे  किः

 (क)  गत  तीन  वर्षों  में सरकारी  उपक्रम,
 मैसूर  आयरन  एण्ड  स्टील  लिमिटेड  को  कितनी

 हानि हुई  है  और  इसके  क्‍या  कारण  है;
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 (a)  गत  तीन  वर्षों  में  विदेशी  तकनीशनों
 पर  वर्ष-बार  कितना  व्यय  किया  गया;

 (ग)  मैसूर  आयरन  एण्ड  स्टील  लिमिटेड
 तथा  आस्ट्रेलिया  के  बोहलर  के  बीच  हुए  i0
 वर्षीय  तकनीकी  सहयोग  करार  के  अधीन  इस
 कंपनी  ने  कितना  प्रतिकर  देना  है;

 (घ)  उक्त  उपक्रम  की  वाधिक  उत्पादन
 की  क्षमता  कितनी  है;  और

 (3)  उक्त  उपक्तम  की  बिगड़ती  हुई  दशा
 को  सुधारने  के  लिये  क्‍या  कार्यवाही  करने  का
 विचार  है  ?

 इस्पात  तथा  भारी  इंजोनियरी  मंत्रालय  में
 राज्य  मंत्री  शी  कृष्णचन्द  पन्‍त):  (क)  मैसूर
 जायरन  एण्ड  स्टील  लि०  के  अनुसार  मूल्य  ल्लास
 और  ब्याज  के  रकम  की  व्यवस्था  करने  पर
 पिछले  3  वर्षों  में  शुद्ध  लाम-हानि  का  ब्यौरा
 इस  प्रकार  रहा  है  —

 (लाख  रुपये)

 बर्ष  लाभ  हानि

 l866-67  44.55
 1967-68  22.34
 1968-69  268.3

 हानि  के  मुख्य  कारण  ये  है:--

 (i)  कोयला,  मैल्टिंग  स्क्रेप,  फर्नेस  आयल,
 .एलेक्ट्रोड  पेस्ट  आदि  कच्चे  मालों  के  मूल्यों  में
 लगातार  वृद्धि

 (ii)  लोहा  और  इस्पात  उद्योग  संबंधी  केन्द्रीय
 बेतन  मंडल  की  सिफारिशों  के  आधार  पर  समय
 समय  पर  महंगाई  भत्ते  में  होने  वाली  वृद्धि  के
 फलस्वरूप  वेतन  और  मजदूरी  में  वृद्धि।

 (॥)  देद्ा-ब्य।पी  सामान्य  मंदी  का  प्रमाव,
 जिसके  कारण  967-68  में  इस्पात  के  उत्पादों
 की  बिक्री  पर  प्रमाव  पड़ा  ।

 (8)  पिछले  तीन  वर्षों  में  विदेशी-प्रविधिश्नों
 पर  किया  गया  व्यय  इस  प्रकार  था:
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 वर्ष  व्यय  (रुपये)

 1966-67  35,74,525
 1967-68  42,15,574
 1968-69  65,75,007

 (3)  समझोते  की  उपेक्षा,  उसे  न  मानना
 उसका  उल्लंघन  अथवा  उसकी  अनुपयुक्तता  की
 ददा  में  आस्ट्रिया  (न  कि  आस्ट्रेलिया)  की
 मेसस  बोहलर  कपनी  द्वारा  देय  क्षति  पूति  की
 राशि  का  निर्धारण  करार  की  दाता  के  मताबिक
 नियुक्त  पंच-निर्भय  द्वारा  होग।  ।

 (घ)  उक्त  उपक्रम  की  वाषिक  उत्पादन
 क्षमता  निम्नलिखित  हैः

 (ढनों  में)

 (i)  चारकोल  फाउन्ड़ी  ग्रेड  का
 कच्चा  लोहा  24,000

 (ii)  साधारण  इस्पात  पिण्ड  45,000

 (iii)  मिश्र  तथा  विशिष्ट
 इस्पात  (विक्रेय )  77,000

 (iv)  फेरों  सलिकन  20,100

 (५)  अन्य  फेरों  एलाय  4,080

 (vi)  कास्ट  आयरन  से  बने

 सामान  15,600

 (vii)  इस्पात  से  ढले  हुए
 सामान  i,800

 (viii)  eta  सिमेन्ट  84,000

 (&)  मैसूर  आयरन  एण्ड  स्टील  लि०  ने

 सूचित  किया  है  कि  विभिन्न  इकाइयों  के  परिचा-
 लन  को  मानकीकृत  करने  और  उनके  उत्पादन  की
 क्षमता  तक  पहुँचाने  क ेलिए  सभी  आवश्यक  उपाय
 किये  जा  रहे  है  ।  इस  उद्देश्य  की  प्राप्ति  के
 लिए  अनुभवी  जर्मन  विशेषज्ञों  की  सेवायें  प्राप्त
 की  गई  है  ny  मैसूर  आयरन  एन्‍्ड  स्टील  लि०  के
 तकनीकी  अधिकारियों  को  इन  विदेशी  विशेषज्ञों
 की  देख  रेख  में  प्रशिक्षण  दिया  जा  रहा है  ।
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 Foreign  Technicians  working  in  Stee!  Plants

 2335.  SHRI  HEM  BARUA:  Will
 the  Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  whether  the  foreign  technicians
 working  in  our  different  stee!  plants  have
 been  completely  with  drawn  by  now  ;  and

 (b)  if  so,  their  plant-wise  break-up  and
 if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT);
 (a)  No,  Sir.

 (b)  The  number  of  foreign  technicians
 Presently  employed  in  Steel  Plants  under  HSL
 and  in  Bokaro  Steel  Plant  is  given  below  tee

 Bhilai  Stecl  Plant  67

 Rourkela  Steel  Plant  98

 Durgapur  Steel  Plant  nil

 Bokaro  Steel  Plant  59

 Of  the  technicians  at  Bhilai,  28  are
 employed  on  the  operation  and  maintenance
 side  and  the  rest  in  connection  with  the  ex-
 pansion  of  the  Plant  beyond  2.5  Million  ingot
 tonne  capacity.  Bokaro  Steel  Plant  is  under
 sonstruction/erection  and  ali  the  technicians
 are  employed  for  this  purpose.

 During  the  peak  period,  more  than  300
 foreign  technicians  were  working  at  Bhilai,
 more  than  250  at  Rourkela  and  about  400
 at  Durgapur.  Most  of  the  foreign  techni-
 cians  on  the  operation  and  maintenance  side
 in  Bhilai  and  Rourkela  have  been  employed
 in  connection  with  the  new  units  installed
 under  the  expansion  programme.  Indian
 understudies  have  been  placed  to  all  foreign
 technicians/specialists  and  it  is  expected  that
 with  stabilised  production  and  acquisition
 of  adequate  experience  and  expertise,  it
 would  not  be  necessary  to  have  more  than  a
 very  small  number  of  experts  for  some  critical
 positions  only,

 Demand  for  General  Elections

 2336.  SHRI  YASHPAL  SINGH  :  Wiil
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :
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 (a)  whether  late  political  leaders
 of  different  parties  are  demanding  General
 Elections  throughout  the  country  so  as  to
 end  the  present  state  of  affairs;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  05  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Setting  up  of  Steel  Mills  Abroad  with
 Foreign  Collaboration

 2337,  SHRI  D.  N.  PATODIA  :
 SHRI  MUHAMMAD  SHERIFF:

 Will  the  Ministerof  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  Indiais
 looking  forward  for  foreign  collaboration  for
 setting  up  stee)  mills  in  the  third  country;

 (b)  if  so,  the  mames  of  the  foreign
 countries  which  have  been  sounded  by  the
 Government  of  Indiain  this  connection  and
 their  reaction  in  this  regard;  and

 (c)  whether  any  offer  forthe  setting  up
 ofthe  steel  millsina  third  country  has  so
 far  been  received  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  to  (c).  There  is  mo  concrete  proposal,
 but  the  possibility  has  been  kept  in  mind.

 Shortage  of  Scooters
 2338.  SHRI  D.N.  PATODIA  :  Will

 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 ‘a)  whether  itis  a  fact  that  thereis  an
 acule  shortage  of  scooters  in  the  country;

 (b)  whether  itis  also  a  fact  that  much
 of  the  shortage  can  easily  be  mopped  up  if
 the  existing  plants  arc  permitted  to  expand
 their  production  capacity;

 (c)  if  so,  the  extent  of  the  present  short-
 age;  and



 7  Written  Answers

 (d)  whether  Government  proposes  to
 permit  the  existing  plants  to  gugment  their
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 how  and  materials.  The“applications  received
 within  the  stipulated  date,  including  those  for

 production  and,  if  not,  the  pro
 tobe  taken  to  reduce  the  shortage  within  the
 minimum  time  lest  the  com  of  scooters  go  up
 unreasonably  high  due  to  Government's
 indecision  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED):  (a)  The  production  of  scooters  in
 the  country,  at  present,  is  not  adequate  to
 meet  the  demand.

 (b)  The  imbalance  between  demand  and
 supply  can  be  met  by  increased  production.
 Increased  production  can  be  achieved  either
 by  expansion  of  the  existing  units  or  by  setting
 up  of  new  units,  or  by  expansion  of  existing
 units  as  well  as  establishment  of  new  units.

 (c)  The  current  annual  demand  for
 scooters  has  not  been  assessed.  However,  the
 demand  for  scooters,  motor  cycles,  three--
 wheelers,  mopeds  etc.  has  been  estimated  by
 the  Planning  Group  for  Machinery  Industries
 at  2,00,000  nos.  per  annum  by  ‘1973--74,
 Against  this,  the  production  of  scooters  alone
 during  969  was  49,270  nos.

 (d)  The  question  of  filling  up  the  gap
 between  the  supply  and  demand  of  scooters
 has  been  under  the  consideration  of  Govern-
 mentfor  sometime  past.  Government  have
 now  come  to  the  conclusion  that  it  would  be
 preferable  to  havea  projectinthe  public
 sector  forthe  manufacture  of  scooters.  In
 pursuance  of  this  decision,  Government  had
 set  upa  Committee  of  technical  experts  to
 work  out  and  advise  on  a  suitable  design  and
 programme  of  production  of  scootersin  the
 public  sector.  The  first  part  of  the  Report  of
 the  Committee  has  been  received  and  is  being
 examined.

 Government  have  also  decided  that  if
 any  private  sector  party  is  prepared  imme-
 diatelyZto  take  up  production  of  scooters  with
 indigenous  know-how  and  materials,  he
 should  be  allowed  todoso.  Accordingly,  a
 public  notice  had  been  issued  on  the  27th
 October,  969  inviting  applications  by  3lst
 January,  970  from  interested  entrepreneurs
 who  are  preparedto  take  up  the  production
 of  ers  with  completely  indigenous  know--

 expansion  from  the  existing  manufacturers  of
 rs,  are,  at  present  under  examination.

 Use  of  Bagasee,  hard  wood,  jute  sticks,
 bamboo  for  manufacture  of  newsprint

 2339,  SHRI  D.  N.  PATODIA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  itisa  fact  that  sugar-cane
 bagasee,  hard  wood,  agricultural  residues,
 jute  sticks  and  bamboo,  which  are  going  waste
 in  very  large  quantities,  can  be  utilised  for
 the  manufacture  of  newsprint  which  India  is
 importing  at  present;

 (b)  whether  some  of  the  Asian  countries
 like  Ceylon  and  Japan  have  already  made
 great  progressin  harnessing  these  mediums
 for  newsprint  manufacture;

 (c)  ifso,the  reasons  why  no  steps  have
 been  taken  by  Government  to  utilise  these
 non-conventional  mediums  for  the  manufacture
 of  newsprint;  and

 (d)  whether  Government  have  drawn  up
 any  plan  in  this  regard  and,  if  so,  the  details  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A,
 AHMED  )  :  (a)  to  (dj.  Newsprint  is
 already  [being  manufactured  in  India  from
 unconventional  raw  materials  like  hardwoods
 and  bamboo  in  Nepa  Mills.  The  possibility  of
 utilising  Eucalyptus  for  the  manufacture  of
 newsprint  is  also  under  consideration.

 Except  in  certain  remote  and  not  easily
 accessible  areas  boo  are  already
 being  utilised  to  the  maximum  extent  possible
 for  paper  making.  Other  raw  materials  like
 sugar-can  bagasee,  hard  woods,  jute  sticks  and
 agricultural  residues  like  straws  are  also  being
 utilised  for  paper  making  to  some  extent.  In
 future  years,  subject  to  techno-economic  and
 other  problems  of  collection,  handling  storage
 etc,  bemg  sorted  out,  it  is  expected  that-larger
 quantities  of  this  material  will  find  use  in  the
 paper  industry.
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 As  far  as  Government  is  aware,  Japan  is
 known  to  be  using  temperate  zone  hard  woods
 (which  are  quite  different  from  mixed  tropical
 hard  woods  found  in  our  country)  for  manu-
 facture  of  various  types  of  paper  including
 newsprint.  That  country  is  not  using  other  raw
 materials  like  bagases,  bamboo,  jute  sticks,
 etc.  as  these  are  not  available  there.  According
 to  the  available  reports,  Ceylon  is  also  not
 using  any  of  these  raw  materials.

 मालगाड़ी  के  ब्रेक-जिश्यों  को  बदा

 2340.  श्री  रामसिह  अयरवाल  :
 श्री  नागेश्वर  स्विवेदी:

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेल  गाड़ो  के
 स्वास्थ्य  तथा  सुरक्षा  की  दृष्टि  से  मालगाड़ियों
 के  ब्रेक  डिब्बे  अनुपयुक्‍त  हैं  और  पूर्ण  तया  तैयार
 नहीं  हैं;

 (ख)  यदि  हां,  तो  कया  सरकार  ने  इनकी
 ददा  को  सुधारने  का  विचार  किया  है;  और

 (ग)  सर्दियों  में  गार्डों  को  ठंड  से  बचाने
 के  लिये  ब्रेक-ड़िब्बों  की  खिड़कियों  को  बन्द
 करने  की  समुचित  व्यवस्था  की  जायेगी  ?

 रेलवे  मंत्री  थ्यी  नन्वा) :  (क)  जी  नहीं  1
 मालगाडियों  के  ब्रेकयानों  के  डिजाइन  में  खिड़कियों
 के  जरिए  हवा  आने  की  पर्थाप्त  व्यवस्था  है।
 अपेक्षित  संरक्षा  की  व्यवस्था  करने  के  लिए  उनके
 दरवाजे  और  खिड्कियों  में  अन्दर  से  ताला  लगाया
 जा  सकता  है  |

 (ख)  डिजाइन  और  फिटिग्स  में  सुधार
 करना  एक  सतत  प्रक्रिया  है  और  ऐसा  निय-
 मित  रूप  से  किया  जा  रहा  है।  ब्रेक  यानों  के  नये
 डिजाइन  में  एक  झिलमिली  किवाड़  और  शीधो  के
 साथ  दोहरी  खिड़कियों  में  चटखनी  की  व्यवस्था
 की  गयी  है  |

 (ग)  ब्रेक  थानों  की  खिड़कियों  को  अच्छी
 तरह  बन्द  किया  जा  सकता  है  जिससे  सर्दी  रोकने
 में  अपेक्षित  सुरक्षा  की  व्यवस्था  हो  जाती  है  ।
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 बीमा-कटतो  याज्ो  गाड़ो  का  डिब्बों

 में  बिना  बिजलो  के  अलता

 234i.  श्री  रामसिह  अपरबाल:  क्‍या  रेलबे

 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  कया  यह  सच  है  कि  बीना-कटनी  यात्री
 गाड़ी  तथा  कटनी-बीना  यात्री  गाड़ी  के  डिब्बों  में

 प्राय:  बिजली  नहीं  होती;

 (ख)  यदि  हाँ,  तो  इसके  क्‍या  कारण  हैं;

 (ग)  क्‍या  बिता  बिजली  के  चलने  वाली

 किसी  गाड़ी  में  चोरियों  तथा  अन्य  अपराधों  के

 मामले  में  होने  वाली  हानि  की  क्षतिपूर्ति  करना

 रेलवे  प्रशासन  की  जिम्मेदारी  हैं;  और

 (घ)  यदि  नहीं,  तो  क्या  सरकार  डिब्बों  में

 बिजली  की  व्यवस्था  करने  के  लिये  पमाप्त

 प्रबन्ध  करेगी?

 रेल  मंत्री  थली  लस्वा) :  (क)  और  (ल).
 जी  नहीं  1  लेकिन  गाड़ी  में  रोशनी की  फिटिंग  की

 चोरी,  उपस्कर  की  खराबी,  सामान  के  अभाव,

 अनुरक्षण  की  त्रुटियों  आदि  के  कारण  कमी-कमी
 खराबी  हो  जाती  है।

 (ग)  भारतीय  रेल  अधिनियम  के  उपबन्धों
 के  अधीन  रेल  प्रद्मासन  यात्री  के  किसी  सामान  की

 हानि,  उसके  नष्ट  होने,  क्षतिग्रस्त  होने,  खराब,
 हो  जाने  अथवा  उसकी  सुपुदंगी  न  मिलने  के

 लिए  उत्तरदायी  नहीं  है  जब  तक  कि  रेल  कर्मचारी
 ने  उस  सामान  को  बुक  न  किया  हो  और  उसके

 लिए  रसींद  न  दी  हो  और  जो  सामान  यात्री  द्वारा
 अपने  साथ  ले  जाया  जा  रहा  हो  जब  तक  कि  यह
 सिद्ध  न  हो  कि  उस  सामान  की  हानि,  उसके  नष्ट

 होने,  क्षतिग्रस्त  होने  अथवा  खराब  हों  .जाने  का
 कारण  रेल  प्रशासन  अथवा  उसके  किसी  कर्मचारी
 की  लापरवाही  अथवा  कदाचार  हैं  1

 (घ)  इन  गाड़ियों  में  रोशनी के  लिए  प्या-
 प्त  व्यवस्था  है।  रेल  प्रशासन  हस  बात के  सिए
 उत्सुक  है  कि  ये  फिटिंग अच्छी  चालू  हालत में
 रहें  -  अनुरक्षण  में  सुधार  करने  और  चोरी  और
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 उठाईगीरी  की  घटनाओं  में  कमी  के  उद्देश्य  से
 सुरक्षा  के  बेहतर  प्रबन्ध  करने  के  उपाय  किये  गये
 हैं

 बीसा-कटनों  लाइन  (मध्य  रेलवे)  के  द्वितायिका
 बाले  और  प्रथम  णी  के  डिब्बों  में

 कंडक्टर  गाड़ों  की  नियुक्षित

 2342.  श्रो  रामसिंह  अयरवाल:  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  यह  सच  है  कि  बीना-कटनी  लाइन  पर
 चलने  वाली  रल  गाड़ियों  के  द्विशायिका  वाले  तथा
 प्रथम  श्रेणी  के  डिब्बों  में  कंडक्टर-गार्ड  नियुक्त  नहीं
 किये  जाते  हैं;  और

 (ख)  यदि  हां,  तो  उक्त  डिब्बों  में  कंडक्टर
 गार्डों  की  नियुक्ति  करने  की  कब  तक  व्यवस्था
 हो  जाये)  ?

 रेलवे  मंत्री  (शी  नमदा):  (क)  और  (ख)
 कण्डक्टर  गार्ड  आम  तौर  पर  केवल  महत्वपूर्ण  डाक
 गौर  एक्सप्रेस  गाड़ियों  में  तैनात  किये  जाते  हैं;
 अलग-अलग  डिब्बों में  नहीं  35  डाउन  |  36
 अप  भोपाल-बिलासपुर  एक्सप्रेस  को  छोड़कर  बीना
 कटनी  खण्ड  पर  चलने  वाली  अन्य  सभी  गाड़ियों
 के  दायन-यानों  में  चल  टिकट  परीक्षक  और  पहले
 दर्जे  के  गलियारेदार  डिब्बों  में  डिब्बा  परिचर
 रखे  गये  हैं।  इन  गाड़ियों  के  शयन-यानों  में  भी
 चल  टिकट  परीक्षक  और  पूरे  पहले  दर्जे  के
 गलियारेदार  डिब्बों  में  डिब्बा  परिचर  तैनात
 करने  की  व्यवस्था  की  जा  रही  है  |

 मध्य  रेलवे  सें  घीना-कटनी  सेक्शन
 पर  दोहरी  रेलवे  लाइन

 2343.  श्री  रामसिंह  अयरवालः  क्या  रेलवे
 मंत्री  यहु  बतने  की  कृपा  करेंगे  किः

 (क)  क्या  यह  सच  है  कि  बीना-कटनी
 सैक्दान  पर  दोहरी  रेल  लाइनों  का  निर्माण-कार्य
 अभी  पूरा  नहीं  हुआ  है  और  यदि  हाँ,  तो  निमाण-
 कार्य  में  सुस्ती  के  क्या  कारण  हैं;
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 (a)  var  ag  भी  सच  हैं  कि  इस  सम्बन्ध
 में  एक  चीथाई  से  भी  कम  कार्य  शेष  है  और  यदि
 हाँ,  तो  क्‍या  इस  वर्ष  के  आयव्ययक  में  धन  की
 कोई  व्यवस्था  की  गई  है;  और

 (ग)  यदि  हाँ,  तो  कितने  घत  की  और  यदि
 नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 रेलवे  मंत्री  (श्री  नन्‍्वा):  (क)  26  3.35
 कि  मी०  लम्बे  बीना-कटनी  खंड  के  32.87
 कि०मी०  भाग  में  जिसे  96  3-6  4  के  कार्यक्रम
 में  शामिल  किया  गया  था  आँशिक  रूप  से  ढोहरी
 लाइन  विछाने  का  काम  पूरा  हो  चुका  है  और  लाइन
 गाताया/त  के  लिए  खोल  दी  गई  है।  निर्माण
 कार्य  में  कोई  ढ़िलाई  नहीं  है  ।

 (ख)  और  (ग).  बाकी  छोटे-मोटे  निर्माण
 कार्यों  को  पूरा  करने  और  नाम  खाते  की  बकाया
 रकमों  का  भुगतान  करने  के  लिए  970-71  के
 बजट  में  2402  लाख  रूपये  की  व्यवस्था  की
 गयी  है  ।

 मध्य  रेलवे  बीना  सेक्शन  पर  खुरई  स्टेशन
 पर  उत्कल  एक्सप्रेस  गाड़ी  का  रुकना

 2344.  श्री  रामसिह  अयरवाल:  क्‍या  रेलवे
 मंत्री  यहां  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  ऐसी  मांग  की  गई
 है  कि  बीना-कटनी  लाइन  पर  खुरई  स्टेशन  पर
 उत्कल  एक्सप्रेस  गाड़ी  रुके;

 (  =)  क्या  रेलवे  प्रशासन  ने  उक्त  मांग  पर
 विचार  किया  है  और  यदि  हां,  तो  इस  सम्बन्ध  में
 क्या  निर्णय  किया  गया  है;

 (ग)  यदि  कोई  निर्णय  नहीं  किया  गया,  तो
 इसके  क्या  कारण  है;

 (घ)  क्‍या  यह  भी  सच  है  कि  बीना-कटनी
 लाइन  पर  उत्कल  एक्सप्रेस  क ेलिये  अधिक  समय
 रखा  हुआ  है  और  यदि  इसे  खुरई  स्टेशन पर  थोड़ा
 रुकना  पड़  जायेगा  तो  इससे  उसके  समय  में  कोई
 अन्तर  नहीं  पड़ेगा;  और

 ($)  क्‍या  यह  सच  हैं  कि  उक्त  रेलगाड़ी
 बीना-कटनी  और  अन्य  स्टेदानों  पर  समय  से  पहले
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 पहुँच  जाती  है,  इसलिए  अन्य  गाड़ियों  को  इन
 स्टेशनों  से  पहले  रोकना  पड़ता  है  ?

 रेलबे  मंत्री  (श्री  we):  (क)  जीहां  ।

 (ख)  से  (घ).  जनता  की  मांग  को  तथा
 बीना-कटनी  खण्ड  पर  गाड़ी  के  चालन  समय
 में  गुजाइश को  देखते  हुए,  -4-970R fo  77
 अप/78  डाउन  उत्कल  एक्स-प्रेस  गाड़ियों  को  खुरई
 स्टेशन  पर  ठ5हराने  का  विचार  है।

 (ड)  जी  हाँ,  कमी-कभी  बीना  और  कटनी
 स्टेशन  पर  ये  गाड़ियां,  अपने  समय  से  5से  5
 मिनट  पहले  पहुँच  जाती  हैं,  लेकिन  इससे  आमतौर
 पर,  दूसरी  गाड़ियों  के  चालन  पर  प्रमाव  नहीं
 पड़ता  ।

 Soviet  Expert’s  Report  on  Management  of
 Steel  Plants  and  on  Stee!  Production

 2345.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  te  pleased  to  state  :

 (a)  whether  the  critical  report  made  by
 Mr.  Skachkov,  a  top-ranking  Soviet  techno-
 crat,  on  Bhilai  and  Ranchi  some  time  ago,  led
 to  any  substantial  changes  in  the  Steel  Minis-
 try  and  in  the  top  management  of  the  Hindus-
 tan  Steel  and  Heavy  Engineering  Complexes
 at  Ranchi;

 (b)  if  so,  in  what  manner  and  whether  it
 has  ledtoan  increase  in  production  and
 efficiency;

 (c)  whether  after  his  second  visit  in
 February,  1970,  Mr.  Skachkov  suggested  any
 more  changes  in  the  Steel  set-ups  with  Soviet
 collaboration;  and

 (d)ifso,  the  salient  findings  of  the
 Soviet  team  in  regard  to  Bhilai  and  Bokaro  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  C.  PANT):  (a)  and
 (०),  No  Sir.  .-

 (b)  and  (d).  Do  not  arise.

 Registration  of  Companies  for  Production
 of  Polyster  Fibre

 2346.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister of  INDUSTRIAL  DEVE-
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 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  how  many  companies  have  been
 registered  for  the  production  of  polyster  fibre
 in  969-70;  and

 (b)  the  names  of  such  companies,  the
 dates  of  their  registration,  locations  and  the
 names  of  the  directors  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)):  (a)  and  (b),  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 Increase  in  Freight  rates  end
 Passenger  fares

 2349,  SHRI  ABDUL  GHANI.  DAR  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  increasing  freight  rates  and  passenger  fares
 every  year  or  after  some  period;

 (b)  what  were  the  freight  rates  for
 different  commodities  and  passenger  fares
 foreach  classin  960  and  what  werethe
 comparative  figures  for  the  same  in  1969;  and

 (c)  the  total  revenue  earnings,  expenditure
 and  profits  of  the  Railways  in  1960,  and  in
 1969,  separately  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  It  isa  fact  that  freight
 rates  are  revised  from  time  to  time,  but  not
 always  upwards.  In  some  cases  there  are
 reductions  also,  Passenger  faresare  also
 not  revised  every  year.  During  the  last  ten
 years  these  were  revised  only  four  times,
 i.  e.  from  1-7-62,,  1-4-65,  ‘15-6-67  and  14-68,

 (b)  A  statement  showing  freight  rates
 for  a  few  selected  commodities  and  passenger
 fares  for  each  class  as  on  I-4-i960  and  as  on
 ‘1-4-1969,  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See.  No.  L  T--2795/70.)

 (c)  The  accounts  of  the  Indian  Railways
 are  maintained  for  each  financial  year  and  the
 particulars  for  calendar  years  1960  and  969
 are  not  available  as  such.  Further  the  financial
 year  1969-70  has  not  yet  been  closed.  Hence,
 the  particalars  for  the  year  960-61  (Actuals)
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 and  the  Revised  Estimate  for  the  current  year
 are  shown  below:--

 (Figures  ia  crores  of  rupees)

 1960-61  1969-70
 (Actuals)  =  (Revised  estimates)

 Revenues  456.80  950.55
 Expenditure  424.79  963.0
 ‘Sarplus  (+H)  32.0  (--)  2.58
 @hortfall  (—)

 एक  रेलवे  डिस्ट्रिक्ट  को  एक  रेलजे
 डिबीजन  में  बवलने  का  आधार

 2350  थनी  सुत्युजय  प्रसाद  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  एक  रेलवे  डिस्ट्रिकट  को  एक  रेलवे
 डिवीजन  में  परिवरतित  करते  समय  किन  मुख्य
 बातों  का  विशेष  रूप  से  ध्यान  रखा  जाता  है
 कर  एक  डिवीजन  को  सीधी  तथा  शाखा  लाइन
 की  कितनी  औसत  लम्बाई  और  कितनी  यात्री
 तथा  माल  गाड़ियों  का  अधीक्षण-कार्य  सौपा
 जाता  है;

 (ख)  पूर्वोत्तर,  पूर्वोत्तर  सीमान्त,  पूर्वी  तथा
 उत्तर  रेलवे  के  विभिन्न  मुत्यालयों  के  स्थान
 तथा  कार्यभार  क्‍या  हैं  ओर  उनके  अधीक्षणाधीन
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 रेलवे  लाइनों  की  लम्बाई  का  ब्योरा  क्या

 है।  और

 (ग)  एक  रेलवे  डिस्ट्रिक्कट  को  एक  रेलवे
 डिवीजन  में  परिवतंन  करने  पर  प्रत्येक  रेल  को
 कितना  अतिरिक्त  आवर्ती  तथा  अनावर्ती  व्यय
 करना  पड़ता  है,  कर्मचारियों  की  संख्या  में  कितनी

 वृद्धि  अथवा  कमी  करनी  पड़ती  है,  कार्यकुशलता
 में  कितना  सुधार  होता  हैं  और  इसके  फलस्वरूप
 रेलों  को  कितना  लाम  अथवी  हानि  होती  है?

 रेलवे  मंत्री (श्री  नन्‍्दा)  (क)  इस  सम्बन्ध
 में  जिन  मुख्य  बातों  का  घ्यान  रखा  जाता

 है  वे  हैं  परिचालन  और  प्रशासनिक  कार्य

 कुशलता  में  सुधार  और  रेल  उपभोक्ताओं
 को  किफायत  दर  पर  दी  जाने  वालीं  उच्च

 स्‍तर  की  सेवा  |  किसी  मंडल  को  कितना

 पर्यवेक्षण  कार्य  सौंपा  जाये  इसके  लिए  मांडी
 किलोमीटर  और  सवारी  /  माल  गाड़ियों  की

 संख्या  के  सम्बन्ध  में  कोई  निश्चित  मानदंड

 निर्धारित  नहीं  किया  जा  सकता  क्योंकि  अन्य

 विभिन्न  प्राचलीं  का  भी  ध्यान  रखना  पड़ता  है।

 (ख)  चार  रेलों  के.  प्रधान  कार्यालयों  की

 स्थिति,  कार्यभार  सूचकांक  और  मार्ग  किलो-

 मीटर  का  ब्यौरा  नीचे  दिया  गया  है  i

 रेलवे  का  प्रधान  कार्यालय  कार्य  मार  सूचकांक  मार्ग  किलोमीटर

 नाम  की  स्थिति  968-69(TaTX
 पश्चिम  रेलवे
 1952-1953:  00  )

 ूर्बोत्तर  गोरखपुर  95  4,965

 पूर्वोत्तर  सीमा  मालीगांव,  गुवाहटीं  65  3,632

 पूर्व  कलकत्ता  75  4,144

 उत्तर  नयी  दिल्‍ली  20  10,591

 किसी  क्षेत्र  का  आकार  निश्चित  करने  के
 लिए  कार्य-भार  सूचकांक  ही  अकेली  कसोटी
 नहीं  है  क्‍योंकि  अन्य  बातें  जैसे  विशेष  भौगोलिक

 स्थिति,  जलवायु  और  सामारिक  महत्वों  को
 भी  ध्यान  में  रखना  पड़ता  है।
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 (ग)  पूर्व  और  उत्तर  रेलों  पर  मंडलीय
 प्रणाली  इन  क्षेत्रों  के  प्रारम्भ  से  ही  मौजूद
 है,  इसलिए  इनके  सम्बन्ध  में  सवाल  नहीं  उठता  |

 पूर्वोत्तर  और  पूर्वोत्तर  सीमा  रेलों  पर  मंडलीय
 प्रणाली  केवल  i-5-i969  से  चालू  की  गयी
 थी  और  इसका  उचित  मूल्यांकन  कुछ  दिनों
 के  बाद  ही  किया  जा  सकता  है  जबकि  हालात
 में  स्थिरता  आ  जाये

 Arrears  of  Licence  Fees  and  Rents  from
 Vending  Contractors  (North  Eastern

 Railway)

 2351,  SHRI  =VISHWA  NATH  PAN-
 DEY  :  Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  afact  that  a  large  amo-
 untof  money  is  in  arrearon  account  of
 licence  fees  &  rents  from  the  Vending  Contr-
 actors  on  the  North  Eastern  Railway;

 (b)  if  so,  the  amount  of  arrears  for  the
 last  three  years;

 (c)  whetheritis  also  a  fact  that  the
 Vending  Contractors  generally  sublet  their
 Vending  contracts  after  getting  them  and
 show  such  persons  as  their  employees;

 (d)  if  so,  the  steps  proposed  to  be  taken
 to  check  it;

 (९)  the  number  of  contractors  who  are
 allotted  more  than  two  Vending  Contracts  at
 different  Stations  on  the  North  Eastern  Rail-
 way  during  the  above  period;  and

 (f)  whether  any  preference  is  given  to
 cooperative  societies,  politiacl  sufferers  and
 unemployed  persons  ?

 THE  ‘MINISTER  OF  RAILWAYS
 (SHRI  NANDA).  (a)  No.

 (b)  Does  not  arise.

 (c)  and  (d.  No,  butin  proved  cases  of
 subletting,  the  contracts  are  terminated  and
 awarded  to  the  sublessee.

 (९)  One.

 (f)  In  the  allotment  of  Catering/Vending
 contracts  on  Railways  preference  is  given  to
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 Co-operative  Societies  and  Scheduled  Castes
 &  Scheduled  Tribes  candidates.

 Delay  in  ‘Implementing  Recommendations
 of  Law  Commission

 2352.  SHRI  LAKHAN  LAL
 KAPOOR  :

 SHRI  MOHAN  SWARUP  :
 SHRI  P.  VISWAMBHARAN  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Government  have  taken  note
 of  the  public  criticism  by  eminent  Jurists
 over  the  delay  in  implementing  the  recom-
 mendations  of  the  Law  Commission  on
 various  subjects;

 (b)  if  so,  whether  any  steps  are  being
 taken  to  implement  these  recommendations;

 and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  (a)  No  such  public  criticiam
 has  come  to  the  notice  of  this  Ministry.

 (b)  and  (c).  Government  is  taking.  all
 possible  steps  to  implemen:  these  recommen-
 dations.

 Arrest  of  5  Armymen  in  Potts
 Station  area

 2353.  SHRI  _N.  R.  DEOGHARE  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  itis  afact  that  five  mer
 ers  of  the  Indian  Armed  Forces  were  arrested
 by  the  Railway  Police  on  the  14th  February,
 1970,  in  the  Poona  station  area  on  charges  of
 criminally  assaultinga  woman  ina  First
 Class  Compartment  ;

 (b)  if  so,  the  details  of  the  circumstances
 leading  to  the  incident;  and

 (c)  the  action  taken  by  Government  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  yes.
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 (b)  on  14,2.1970,  a  lady  passenger  arti-
 ved  at  poona  by  205  UP  Vasaco  D'Gama
 Express  and  was  going  on  the  rail  over-bridge
 in  order  to  go  out  of  the  station.  While  she
 was  on  the  bridge,  one  of  the  accused  persons
 approached  her  &  informed  that  she  had
 left  her  purse in  the  compartment  in  which
 she  had  travelled.  The  lady,  therefore,  retur-
 ned  to  the  train  and  went  inside  the  compart-
 ment  to  fetch  her  purse,  As  soon  as  she
 went  inside  the  compartment,  four  persons
 belonging  to  the  Armed  Focces  raped  her
 while  thefifth  person,  also  from  the  Armed
 Force  remained  outside  the  compartment.

 (c)  on  a  complaint  being  made  to  Gover-
 nment  Railway  Police,  Poona,  8  case  was
 registered  by  them  and  all  the  five  accused
 persons  were  arrested  and  kept  under  Mili-
 tary  custody.  Police  investigation  in  this  case
 is  almost  complete  and  a  chargesheet  against
 the  accused  persons  is  likely  to  be  put  up  in
 the  Court  shortaly.

 Linking  of  Pathankot  with  Jammu
 by  Rail

 2354.  SHRI  N.R.  DEOGHARE  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  link  Pathan-
 kot  with  Jammu  by  Rail;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b):  A  rail
 link  between  Pathankot  and  Kathua  via
 Madhopur  already  exists.  Const.uction
 of  a  further  rail  link  between  Kathua
 and  Jammu  (8.  0.  75.3l  Kms.,  cost
 Rs,  0.79  crores)  is  at  present,  in
 progress and  is  expected  to  be  pleted  by
 the  end  of  March,  ‘1972.

 Scholarships  to  Wards  of  low  income
 Handloom  Weavers  of  Maharashtra

 2355.  SHRI  N.R.  DEOGHARE  :  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  give  acholar-
 ships  to  the  school/college  going  wards  ofthe
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 low
 shtra;

 income  handloom  weavers  in  Mahara-

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  whether  Government  intend
 to  make  some  provision  forthe  uplift  of
 said  section  of  the  society  and,  if  so,  the
 details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  ANDIN  THE  DEP-
 ARTMENT  OF  SOCIAL  WELFARE  (DR.
 (SHRIMATI)  PHULRENU  GUHA)  :  (a)  to
 (c).  There  is  no  proposal  for  the  award
 of  scholarships  to  ‘school/college  going
 students  belonging  tolow  income  handloom
 weavers  in  the  State  of  Maharashtra.

 Financial  assistance  to  Small  Car  Project

 2356.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  nationalised  banks  are
 being  sounded  for  financial  assistance  to  help
 the  small  car  project;  and

 (b)  if  so,  the  reaction  of  the  banks  to
 the  proposal  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  A  final  decision  in  regard  to
 the  small  car  project  is  yet  to  be  taken.
 No  request  to  nationatised  banks  for
 assistance  in  raising  the  necssary  financial
 resources  for  the  project  has  so  far  been
 made.

 (b)  Does  noi  arise.

 Action  on  Reports  of  Catering  Committee

 2357,  SHRIK.  ANIRUDHAN  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 Slate  ;

 (a)  whether  any  Catering  Committee  is
 functioning  regularly  for  studying  the  Cate-
 Ting  service  inthe  Railways  from  time  to
 time;

 (b)  whether  the  expert  opinion  of the
 Railway  Passengers  who  use  the  Railway
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 Catering  has  also  been  considered  by  this
 Committee;

 (c)  the  number  of  reports  submitted  by
 this  Committee  from  time  to  time;  and

 (d)  the  action  taken  by  Government
 on  this  Committee's  recommendations  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  to  (d).  It  is  presumed
 that  the  reference  is  to  the  Railway  Cetering
 and  Passenger  Amenitics  Committee,  1967.
 This  Committee  was  appo'nted  on  +3.7.1967
 and  submitted  its  report  on  12.  968  after
 taking  into  consideration  the  veiws  and  sugges
 tions  of  various  railway  users  like  Members
 of  Parli  t,  Journalists,  busi  and
 members  of  the  Catering  Supervisory  Commi-
 ttees  and  Railway  Users  Amenities  Com-
 mittee  of  Railways.  The  Committee  made
 thirty  eight  recommendations,  out  of  which
 thirty  six  have  been  accepted  and  are  under
 various  stages  of  implementation  on  the
 Railways.  The  remaining  two  recommend-
 ations  are  under  examination.

 Lasing  out  of  Central  Railway  Agricultural
 Field  near  Hoshangabad  Railway  Station

 by  Public  Auction

 2358,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  the  Central  Railway  has  an
 agricultural  field  near  Hoshangabad  Railway
 Station;

 (b)  if  so,  the  reasons  why  the  said  field
 is  being  leased  privately  and  not  by  public
 auction;  and

 (c)  whether  the  field  is  now  proposed
 to  be  leased  by  public  auction  and  preferably
 to  Harijans  and  Adivasis  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  about  46  acres  of
 cultivable  railway  lands  are  available  near
 Narmada  Bridge  at  Hoshangabad.

 (b)  The  said  land  has  not  been  leased
 Privately  but  about  8  acres  of  land  has  been
 given  for  cultivation  by  auction  by  tbe  reve-
 Due  authorities,
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 (c)  The  remaining  28  acres  of  |  and  is likely  to  be  required  for  railway’s  use  and there  is,  therefore,  no  proposal  to  lease  the land  by  public  auction  to  any  outsid ‘the  ८
 ler  for

 Linking  of  Jabalpur  Section  with  Bhilaxhedi Yard  by  a  Fly  Past

 2359.  SHRI  NITIRAJ  SINGH  CHAU- DHARY  :  will  the  Minister  of  RAILWAYS’ be  pleased  to  state  :

 (a)  the  number  of  Up  and  Dn.  trains now  passing  through  Itarsi  Juncti
 =

 ion  every

 (b)  whether  the  line  capacity  at  Itarsi is  sufficient  to  cope  with  the  above;
 (c)  whether  a  fly  past  directly  connecting Jabalpur  section  with  Bhilakhedi  Yard  from North  of  Itarsi  will  be  taken  up;
 (d)  if  so,  when;  and

 (e)  if  not,  the  reasons  therefor  and  how the  increased  traffic  is  Proposed  to  be
 Passed  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  30  Passenger  and 48  Goods  trains  are  passing  through Itarsi  Junction  every  day  in  the  four
 directions  served  by  this  junction  station,

 (b)  Yes.

 (c)  Proposals  are  unber  examination  to
 provide  fly-overs  for  movement  of  goods trains,  inorder  to  eliminate  cross  move-
 ments.

 __(d)  The  proposals  have  not  yet  been final‘sed.

 (c)  Does  not  arise.

 Idle  Diesel  Engines  at  Itarsi

 2360.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  the  capacity  of  Diesel  Shed  at  Itarsi
 Yard  and  the  actual  number  of  Diesel  Engines
 now  allotted  to  Itarsi  ;

 (9)  the  number  of  Dicse]  Engines  that
 remained  idle  during  {9690n  account  of
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 mechanical  defects  at  Itarsi  and  the  period  for
 which  they  remained  idle;

 (c)  if  responsibility  forthe  above  has
 been  fixed  and,  if  so,  the  details  thereof;
 and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Itarsi  Diesel  Shed
 has  acapacity  to  home  80  Locomotives.  75
 Locomotives  are  at  present  based  at  this
 shed.

 (b)  on  an  average  7.6  Locos  remained
 ineffective  per  day  during  I969  representing
 11.05%  of  the  total  alloment.  These  locomo-
 tives  were  kept  in  shed  for  carrying  out
 preventive  maintenace  shedules  necessary  for
 efficient  performance.

 (८)  No,  as  the  ineffective  are  within  the
 targets.

 {d)  Does  not  arise.

 Loss  of  Teak  Logs  sent  from  Bhilakhedi
 Yard  to  Itarsi  Station

 2361.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARI:  will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  twelve  Box  wagon  loads  of
 unclaimed  Teak  logs  were  sent  from  Bhila-
 khedi  Yard  to  Itarsi  Station  yard  about  3/4
 months  back  for  auction;

 (b)  whether  the  logs  now  lying  at  Itarsi
 Station  yard  are  leas  than  six  Box  wagons;

 (c)  how  the  logs  not  present  and  missing
 have  been  disposed  of  ;  and.

 (d)  the  reasonsfor  this  inordinate  delay
 in  auction  and  the  responsibility  for  theloss  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  and  (b).  Timber
 logs  and  ‘bullies’  off-loaded  at  New  Itarsi
 Yard  from  wagons  which  had  been
 impr-perly  loaded  (i.  ¢.  loaded  without
 adequate  props  and  fastenings)  were
 collected  and  sent  to  Itarsi  Station,
 loaded  in  ten  (not  twelve)  BOX  wagons  in
 October,  ‘1969.  These  Box  wagons  were  not
 loaded  upto  their  carrying  capacity.  These  logs
 and  ‘bullies’  are  still  lying  at  Ttarsi  Station,
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 awaiting  public  auction  and  no  shortage  has
 been  reported:

 (c)  In  view  of  the  answer  given  to  parts
 (a)  and  (b),  the  question  of  disposal  of  any
 missing  log,  dose  not  arise.

 (d)  A  request  was  recived  from  the
 Forest  Contractors’  Association,  Itarsi,  that
 before  disposing  of  the  goods,  efforts  should
 be  made  to  identify  the  logs  and  ‘bullies’,
 connect  them  with  individual  consignments
 to  the  extent  possible  and  to  send  them  to  the
 respective  destinations  for  delivery.  This
 request  was  considered,  but  was  not  found
 feasible  as  logs  could  not  be  identified  as  belon-
 ging  to  a  particular  consignment.  Af*er  consi-
 dering  all  these  aspects,  itis  now  proposed
 auction  the  lot  on  14.3.1970,

 अखिल  भारतीय  रेलवे  गार्ड  संघ  को
 मान्यता  देता

 2363.  श्री  नागेदवर  द्विवेदी  :  क्‍या  रेलब
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अखिल  भारतीय  रेलवे  गार्ड  संघ
 ने  मान्यता  प्राप्त  करने  के  लिये  सरकार  को
 आवेदन  प्रस्तुत  किया  है;  और

 (@)  यदि  हां,  तो  उस  आवेदन  पर
 सम्मवत:  कब  तक  निर्णय  कर  लिया  जायगा  ?

 रेलबे  मंत्रों  (भी  सन्या):  (क)  जी  हां  1

 (ख)  यह  विनिश्वय  पहले  ही  किया  जा
 चुका  है  कि  कोटिवार  संघों  को  मान्यता  देना
 बाछंनीय  नहीं  है  क्योंकि  यह  रेलप्रशासन  की
 क्षेत्रीय  प्रणाली  के  अनुकूल  नहीं  बैठता  और  इससे
 रेलों  पर  ट्रेड  यूनियनों  का विभाजन  हो  जायेगा  ।

 Increase  in  Income  limit  of  Parents  for
 Awarding  Scholarships  To  Scheduled  Caste

 Students  for  Post-Matric  Classes

 2364.  SHRI  RAM  CHARAN  :  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  incomelimit  of  the  parents
 is  being  increased  from  the  next  year  for  awa
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 ding  Scholarships  to  the  Scheduled  Caste
 students  for  the  Post-Matric  classes;

 (b)  if  so,  whether  there  is  any  proposal
 to  increase  the  amount  of  scholarships  per
 month  also;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Enquiry  against  Birlas  regarding  Agricul-
 tural  Land  in  their  Possession

 2365.  SHRI  RAM  CHARAN  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT,
 INTERNAL  TRADE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Commitiee  appointed
 by  Government  will  also  give  an  estimate  of
 total  agricultural  land  under  the  possession  of
 the  Birlas  inthe  name  of  various  Religious
 Trusts  like  Mandir  Sita  Ram  Trust;  and

 (b)  if  so,  whether  any  claim  over  that
 land  of  those  poor  Harijans,  who  have  been
 cultivating  it  for  the  last  40  to  50  years,  will
 be  kept  in  view  after  consulting  the  old  land
 records  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED):  (a)  and  (b).  A  copy  of  the  notifi-
 cation  giving  the  terms  of  reference  of  the
 commission  of  Inquiry  recently  apponinted  by
 the  Government  to  go  into  certain  specific
 allegations  against  the  Birla  Group  of  concerns
 and  certain  other  matters  relating  to  the  Large
 Industrial  Houses  was  placed  on  the  Table  of
 the  House  as  an  enclosure  to  the  answer  given
 to  Unstarred  Question  No.  245  on  24.2.70.
 The  terms  of  reference  of  the  Commission  do
 not  specifically  cover  the  point  raised  in  this
 Question.  However,  the  Commission  shall
 also  enquire  into  and  reporton  such  other
 allegations  or  matters  which  may  come  to  its
 Notice,  being  matters  connected  with  or  ari-
 sing  out  of  the  matters  referred  to  in  the  noti-
 fication.
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 Fast  Train  between  Bombay  and  Delhi

 2366,  SHRI  VALMIKI  CHOUDHARY:
 SHRI  P.C.  ADICHAN  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  any  Study  Reporton  the
 feasibility  of  introducing  a  fast  train  between
 Bombay  and  Delhi,  like  the  Rajdhani  Express
 has  been  obtained  by  Government,  and  if  BO,
 the  details  thereof;  and

 (b)  the  time  by  which  this  train  is  -likely
 to  be  introduced  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  No  reporton  the
 feasiblity  studies  of  introducing  a  fast  train
 between  Bombay  and  Delhi  has  been
 received  so  far  by  the  Government.

 (b)  The  date  by  which  this  train  will  be
 introduced  has  not  yet  been  decided.

 Black-Market  In  Scooters

 2367.  SHRI  VALMIK]  CHOUDHARI:
 willithe  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware  of
 the  scarcity  of  scooters  in  the  country;

 (0)  the  present  position  of  the  waiting
 list  for  each  type  of  scooter;

 (c)  whether  Government  are  aware  that
 each  type  of  scooter  is  readily  available  in
 the  black-market;  and

 (d)  if  the  replies  to  parts  (a)  and  (c)
 above  be  in  the  affirmative,  the  action
 proposed  to  be  taken  by  Government  to  check
 the  black-marketing  in  scooters,  to  regulate
 their  disiribution  and  to  facilitate  their
 purchase,  particularly  by  the  lower  middle
 class  people  7

 THE  MINISTER]  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED):  (a)  Yes,"sir.

 (b)  The  number  of  orders  of  the  three
 makes  of  scooters  ponding  with  the  various
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 dealers  in  the  country  as  at  the  end  of  Deccm-
 ber,  1969,  is  as  under:-

 i.  Vespa  1,66,937
 ii.  Lamberetta  82,362
 iii,  Fantabulus  Nil

 (c)  No  specified  instance  of  black-marke-
 ting  has  been  brought  to  the  notice  of  Gove-
 mment.

 (dy  In  order  to  secure  equitable  distribu-
 bution  of  scoters  in  the  country,  the  distribu-
 tion  and  sale  of  scooters  has  been  brought
 under  satutory  control.  There  is  also  an  in-
 formal  control  over  the  selling  prices  of  the
 scooters  and  nobody  need  pay  a  price  higher
 than  the  price  approved  by  Government.
 Further  apart  from  facilitiating  existing  unit
 to  produce  upto  their  full  capacity.  Govern-
 ment  propose  to  set  up  anew  unit  of  econo-
 mic  capicity  in  the  public  sector  for  the  manu-
 facture  of  scooters,  it  is  also  proposed  to
 license  new  unit  in  the  private  sector  provi-
 ded  production  is  established  with  completely
 indigenous  know-how  and  materials,  All
 these  steps,  It  is  expected,  will  increase  the
 avilability  of  scooters  at  reasonable  prices
 over  a  period  of  time  and  bring  supply  and
 demand  in  better  balance.

 Procedure  for  Booking  Drivers
 Tor  Learning  Road  and  Station

 Working  Rules

 2368,  SHRI  CHANDRIKA  PRASAD  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  the  procedure  followed  for  booking
 8  Driver  for  learning  road  and  his  duties  and
 functions  during  learning  road  period;

 (b)  whether  there  is  any  time  limit  fixed
 for  learning  road  period  and  whether  this
 includes  study  of  Station  Working  Rules  or
 some  extra  period  is  allowed  for  picking  up
 Station  Working  Order;

 (c)  what  is  the  minimum  time  normally
 required  for  picking  up  the  S.ation  Working
 Order  for  (i)'  Road  side  station  and  (ii)  Junct-
 ion  station;

 (d)  whether  a  Driver,  who  could  not
 pick  up  the  learning  road  within  the  specific
 Period,  is  permitted  oxtra  time  to  pick  up  the
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 working  fully  in  view  of  safe  running  of
 trains  and,  if  so.  how  much;  and

 (e)  whether  it  is  a  fact  that  some  Drivers
 on  the  Western  Railway  have  been  punished
 for  taking  extra  time  in  learning  road  and:  if
 so  the  number  of  such  Drivers  and  penalties
 imposed  on  them?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Drivers  are  required
 to  travel  spare  on  the  foot  plate  of  goods/
 passenger  trains  for  learning  road  over
 sections  on  which  they  have  not  worked
 previously,  or  over  which  they  have  not
 worked  a  train  for  the  post  6  consecutive
 months.  Whilst  learning  road  a  driver
 is  required  to  observe  signals  and  their
 locations,  gradients  and  curves  speed  restric-
 tions  type  of  turn  outs,  location  of  level
 crossings  etc..  and  to  thoroughly  acquaint
 himself  with  other  working  conditions  of  the
 section.  He  is  also  requered  to  study  Working
 Time  Table  of  the  section.

 (9)  Normally  three  trips  in  each  direc-
 tion  during  day  and  night  are  given  for
 learning  road.  Drivers  are  not  required  to
 study  Station  Working  Rules.

 (c)  Does  not  arise.

 (d)  If  a  Driveris  unable  to  pick  up
 learning  road  within  the  specified  number  of
 trips  he  is  peemitted  additional  trips  pro-
 vided  he  has  satisfied  the  authorities  with
 satisfactory  reasons.

 (e)  No.

 Variation  in  amount  pald  as  Reaniag
 Allowance  to  Drivers,  Firemen  and
 Khallasis  at  Abu  Road,  Ajmer  and

 Sendara  (Western  Railway)

 2369,  SHRI  CHANDRIKA  PRASAD  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  the  number  of  class  ‘C’  Drivers,
 Firemen  and  Khallasis  stationed  at  Abu
 Road,  Aimer  and  Sendara  Stations  of  Ajmer
 Division,  Western  Railway;

 (b)  the  total  amount  paid  as  running
 allowance  to  the  employees  referred  to  in  part
 (a)  nbove,  separately»  foreach  station  and
 each  class  of  employees;
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 (०  the  variation  in  the  amount  of  pay-
 ment  and  the  reasons  therefor;

 (d)  whether  Government  have  received
 any  representation  from  the  employees  work-
 ing  at  Sendra  station  as  well  as  from  the  All
 India  Loco  Running  Staff  Association;  and

 (ce)  if  so,  the  details  thereof  and  the
 action  taken  by  Government  to  relieve  the
 agrieved  staff  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to  (e).  Information
 is  being  “collected  and  willbe  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Avenues  of  Promotion  of
 Commercial  Clerks

 2370  SHRI  CHANDRIKA  PRASAD  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Starred  Question
 No.  200  on  the  25th  November,  969
 regarding  avenus  of  promotion  of  the  Comm-
 ercial  Clerks  and  state  :

 (a)  whether  the  required  information
 has  since  been  collected;

 (b)  if  so,  the  details  thereof;

 (c)  if  not,  the  reasons  there  for;  and

 (d)  the  time  likely  to  be  taken  in  colle-
 cting  the  information?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes.

 (b)  The  required  information  is  given
 in  the  Statement  laid  on  the  Table  of  the
 House.  [Placec  in  liberary  see  No.  L.T-2796/70}

 (c)  and  (d).  Do  not  arise.

 Promotion  of  Commercial  Clerks  as
 Commercial  Inspectors  on  Railways

 2371.  SHRI  CHANDRIKA  PRASAD  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  3242  on  9th  December,  909
 regarding  promotion  of  Commercia)  clerks  as
 Commercial  Inspectors  on  Railways  and
 state  ;

 89l  (SAKA)  Written  Answers  94

 (a)  whether  the  required  information
 has  since  been  collected;

 (b)  if  so,  the  details  thereof  ;

 (c)  if  not,  the  reasons  therefor  ;  and

 (d)  the  time  likely  to  be  taken  to  collect
 the  information?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  (a)  Yes.

 (०)  The  required  information  is  given
 in  the  statement  laid  on  the  Table  of  the
 House.  /Placed  in  Library.  See  No.
 LT.  2797  ‘|70).

 (c)  and  (d).  Do  not  arise.

 Cleaning  of  Goods  Shed  Yard  of
 Sabarmati  Transhipment

 (Western  Railway)

 2372.  SHRI  CHANDRIKA  PRASAD:
 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  afact  that  Goods  Shed
 Yard  of  Sabarmati  Transhipment  of  the
 Western  Railway  has  not  been  cleaned  since
 its  formation  and  thus  dump  has  created  walls
 in  between  the  tracks;

 tb)  whether  it  is  also  a  fact  that  although
 the  matter  has  been  reported  tothe  Railway
 authorities  of  Sabarmati  a  number  of  times,
 no  action  has  been  taken  so  far  ;

 (c)  what  steps  are  now  taken  by  Govern-
 ment  to  clear  the  Yard  ;  and

 (d)  how  much  time  is  required  for  it?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA).  (a)  to  (d)  :  Sabarmati
 Transhipment  is  being  cleaned  regularly.  It
 isa  major  transhipment  yard  and  dumping
 of  sweeping  from  wagons  in  this  yard  and
 clearance  thereof  is  a  continuous  process.

 Railway  line  from  Chamarajnagar  to
 Satyamangalem

 2373.  SHRI  SIDDAYYA  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state:
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 (a)  whether  the  reassessment  of  the
 survey  conducted  regarding  the  Railway  line between  Chamarajanagar  and  Satyamangalam
 has  been  made;

 (b)  if  80,  the  results  of  the  reassessment;

 (c)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to(c).  The  reassess-
 ment  work  of  the  earlier  survey  reports  of
 the  Ch  anager  Sat  is
 already  in  progress  and  the  reports  thereof
 are  expected  to  be  submitted  by  the  Sou-
 thern  Railway  in  a  few  months  time.

 Setting  up  of  State  Committees  on  the
 Welfare  of  the  Scheduled  Castes  and

 Scheduled  Tribes

 2374.  SHRI  SIDDAYYA  :  Will  the
 inister  of  LAW  AND  SOCIAL  WELFARE

 i

 pleased  to  state:

 (a)  whether  he  has  written  to  the  State
 Governments  to  set  upa  Committee  on  the
 lines  of  the  parliamentary  Committee  on  the
 Welfare  cf  the  Scheduled  Castes  and  Sche-
 duled  Tribes  at  the  Centre;

 (b)  if  so,  which  are  the  States  that  have
 already  set  up  such  a  Committee;  and

 ©)  whether  a  copy  of  the  letter  addressed
 to  the  State  Governments  would  be  laid  on
 the  Table  of  the  House?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.(SHRIMATN  PHULRENU  GUHA)  :
 (a)  Yes.

 (b)  Mysore,  Rajasthan,  Uttar  Pradesh
 and  Manipur  have  agreed  to  set  up  such  a
 Committee.  At  the  Conference  of  the  State
 Ministers  in-charge  of  Welfare  of  Backward
 Classes  held  on  29.  1.1970,  the  State  Ministers
 were  again  requested  to  consider  the  proposal
 and  send  their  views  urgently.

 (c)  A  copy  of  the  letter  is  laid  on  the
 Table  of  the  House.

 [Placed  in  Library,  See  No.  LT-2798/70).
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 Loans  and  Grants  to  Small  Scale  Industries
 in  Kerala  by  Central  Government

 2375.  SHRI  P.C.  ADICHAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  any  loan  or  grants  have  been
 given  by  the  Central  Government  to  the
 Government  of  Kerala  for  the  development  of
 small  scale  industries  in  that  State  during  the
 years  968  and  969;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  amount  of  loan/grant  likely  to
 be  given  to  Kerala  during  the  ensuring
 financial  year?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI
 F.  A.  AHMED):  (a)  and  (b).  Central
 Assistance  in  the  form  of  loans  and  grant
 sanctioned  to  the  Govt.  of  Kerala  for
 the  development  of  small  scale  industries
 and  setting  up  of  Industrial  Estates  during
 the  financial  year  1967-68  and  ‘1968-69,  is
 given  below:

 (Rs.  in  Lakhs)
 Small  Scale  Industrial
 Industries  Estates

 Grant  Loan  Loan

 1967-68.  2.0  24.20  9,94
 1968-69  6.98  6.53  6.09

 (c)  With  effect  from  1969-70,  Central
 Assistance  to  the  States  for  implementing
 schemes  in  the  State  Planis  in  the  form  of
 block  grants  and  loans  and  is  not  tied  to
 individual  heads  of  development.  Hence,
 it  is  not  possible  to  indicate  the  amount  of
 grants  and  loans  to  be  given  to  the  Govern-
 ment  of  Kerala  specifically  for  the  develop-
 ment  of  Small  Scale  Industries  and  Industrial
 Estates.

 Indo-Seviet  Agreement  on  Expansion
 on  Bokaro  Steel  Plant

 2376.  SHRI  JANESWAR  MISRA:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :
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 (a)  whether  Government  have  entered
 into  a  new  agreement  with  the  Soviet  Union
 for  the  expansion  of  the  Bokaro  Steel  Plant;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  the  Planning  Commission
 has  not  approved  of  the  said  agreement  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  Yes,  Sir.  A  protocol  was  signed  on
 this  subject  with  the  Soviet  Union  on  the
 20th  February,  1970,

 (b)  Under  this  protocol  the  USSR
 Government  have  agreed  to  make  available
 credit  totalling  85  million  roubles  (equivalent
 to  Rs.  70.8  crores)  out  of  the  past  unutilised
 credits  for  the  expansion  of  the  Bokaro  Steel
 Plant  to  4  million  tonnes  of  steel  ingots  per  an-
 num.  It  has  been  agreed  that  the  Central  Engi-
 neering  and  Design  Bureau  of  Hindustan  Steel
 Limited  will  be  :he  principal  consultants  for
 the  expansion  of  the  Plant  which  will  be  based
 on  the  Soviet  Detailed  Project  Report-already
 accepted  by  the  Government  of  India.

 (c)  The  Planning  Commission  has  already
 approved  the  expansion  of  the  Bokaro  Steel
 Plant  to  acapacity  of  4  million  ingot  tonnes
 per  year  ‘in  continuation  of  the  first  state  of
 :7.  million  ingot  tonnes.  They  are  not
 concerned  with  the  Inter-Government  Protocol
 signed  for  the  implementation  of  this  decision
 and  as  such  there  has  been  no  occasion  to  seek
 their  approval  thereto.

 Setting  up  of  a  Plywood  Factory  in  Tripura

 2377.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  proposal  of  M/s  Jayshri
 Tea  and  Industries  Company  for  setting  up  a
 Piywood  factory  in  Tripura  has  since  been
 approved;

 (b)  if  so»  the  capacity  proposed  to  be
 installed  and  the  details  of  the  agr  for
 exploitation  of  timber  to  feed  the  contem-
 plated  factory;  and

 (c)  if  the  reply  to  part  (a)  above  be  in  the
 negative,  the  reasons  for  the  delay  in  finalising
 the  proppsal  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  F.A.AHMED):
 (a)  and  (b)  :  M/s.  Madhya  Pradesh  Timber
 Industries,  Bhopal.  proprietors  :  Jayashree
 Tea  and  Industries  Ltd.  Calcutta  were
 granted  at  Industrial  Licence  dated  the
 3rd  January,  964  for  establishment  of  a  new
 Industrial  Undertaking  at  Bastar  (Madhya
 Pradesh)  for  manufacture  of  Commercial
 Plywood  with  a  capacity  of  8  million  sq.  ft.
 per  annum.  They  were  subsequently  allowed
 on  25.1,1966  to  shift  the  location  of  their
 undertaking  from  Madhya  Pradesh  to  Tripura
 State.  The  draft  agreement  provides  for
 lease  of  the  right  for  removal  of  8495  cubic
 metres  of  timber  per  annum,  subject  to
 availability,  for  Government  forests  of
 Udaipur,  Belonia  and  Sabroom  Civil  Sub-
 Divisions  of  Tripura.  The  draft  is  under
 active  consideration  of  the  Government.

 (c)  Does  not  ar  se.

 Short-Fall  in  Goods  Traffic

 2378.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  during  the
 first  9  months  of  the  current  year,  while  the
 Passenger  traffic  has  increased,  the  Goods
 traffic  has  remained  much  below  the  esti-
 mates;

 (b)  if  so,  how  far  is  the  extent  of  shoft-
 fall  in  the  Goods  traffic;  and

 (c)  the  reasons  for  this  fall  and  how  far
 decrease  in  production  has  been  responsible
 for  this?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes.

 (०)  The  originating  revenue  goods
 traffic  in  the  first  9  months  of  1969-70  in-
 creased  over  the  corresponding  period  of
 968-b9  by  5.27  million  tonnes.  Since  the
 anticipated  additional  originating  traffic  for
 the  full  year  1969-70  was9  million  tonnes,
 the  proportionate  additional  traffic  for  the
 first  9  months  work  out  to  6.603  million
 tonnes  and  therefore  the  actual  increase  of
 5.27  tonnes  fell  short  of  the  anticipation  by
 .333  mlilion  tonnes  during  this  period.
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 (c)  There  was  a  shortfall  in  originating
 tOnnageus  compared  to  anticipations  mainly
 under  foodgrains,  fertilizers,  salt  and  raw
 materials  to  steel  plants,  partly  counter-
 balanced  by  increases  undercoal,  cement,
 exportore,  sugar,  sugarcane,  fodder,  marble
 and  other  stones,  petroleum  products,  etc.
 The  shortfall  under  foodgrains  and  fertilizers
 may  be  attributable  to  less  imports  during  the
 first  9  months  of  1969-70  as  compared  ta  the
 correspondig  period  of  the  previous  year.
 Even  though  the  originating  tonnage  of  pig
 iron  and  finished  steel  from  the  steel  plants
 during  the  period  under  reference  was  margi-
 nally  higher  than  the  corresponding  tonnage
 of  the  privious  year  (though  less  than  the
 estimate),  the  loading  of  raw  materials  to
 steel  plants  has  not  come  up  to  the  level  of
 the  corresponding  period  of  the  previous  year
 due  to  less  intake  by  the  steel  plants.  Short-
 fall  as  compared  to  the  corresponding  period
 of  last  year  had  been  113  million  tonnes.
 The  available  figures  of  production  of  salt
 during  the  first  7  months  of  969  indicate  a
 drop.  It  may,  however,  be  added  that  the
 average  index  of  industrial  production  during
 the  first  4  months  for  1969-70  increased  by
 7°8%4  as  compared  io  the  corresponding
 period  of  ‘1968-69.

 भारत  में  बिदेशी  उच्चोग  झथवा  जिवेशी
 सहयोग  से  उद्योगों  की  स्थापना

 2379.  शो  झोम  प्रकाश  त्यागी  :  क्‍या
 आद्योगिक  विकास,  आनन्‍्तरिक  व्यापार  तथा
 समरवाय-कार्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  मारत  में  विदेशी  उद्योगों  तथा  विदेशी
 सहयोग  से  स्थापित  ऐसे  उद्योगों  की  संछया  कितनी
 है  जिनमें  थिदेशों  के  दोयर  50  प्रतिष्गत  से
 अधिक  हैं  ;

 (ख)  कया  सरकार  ने  उनको  अपने  दोयर
 50  प्रतिदात  से  कम  करने के  निर्देदा  दिये  हैं;

 (4%)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है;
 और

 (च)  ऐसी  विदेशी  कम्पनियों  के  उद्योगों
 की  संख्या  कितनी  है  जिन्होंने  अपने  शेयरों  को
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 aan  में  कर्मी  कर  दी  है  और  भारतीय  होयरों
 की  संख्या  मे  वृद्धि  कर  दी  है  ?

 ओद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय  कार्य  संत्री  (भी  फलश्द्दीम  अली  अहमद )  :

 (क)  1951-52  से  19-2- 1970  की
 अवधि  में  सौ  कंपनियों  को  50  प्रतिदात  स ेअधिक
 विदेशी  शेयर  पूर्जी  की  अनुमति  दी  गई  है।

 (@)  और  (ग)  :  सरकार  ने  ऐसी  कंपनियों
 को  अपनी  शेयर  प्‌  जी  को  50  प्रतिशत  से  कम
 न  करन ेके  लिए  कोई  निदेश  नहीं  दिया  है।
 सरकारी  नीति  के  अनुसार  जब  कमी  भी  ऐसी
 कंपनियां  अपनी  क्षमता  का  अधिक  बिस्तार
 करने  या  अपनी  पूजी  बढ़ाने  के  लिए  आवेदन
 करती  है  तब  विदेशी  शेयर  प्‌  जी  की  सीमा  पर

 पुनर्विच।र  किया  जाता  है  1

 (घ)  1967,  968  तथा  969  की
 अवधिमें  .7  कंपनियों  ने  अपने  विदेशी  शेयरों  को
 कम  किया  है  तथा  अन्य  पांच  निश्चित  समय  के
 अन्दर  ऐसा  करने  को  सहमत  हो  गई  है  ।

 मौद्योगिक  उत्पादन  के  लिये  वेज्ञानिक  अनुसंधान
 को  सहायक  बनाने  के  लिये  कार्यवाही

 2380  क्री  ओम  प्रकाश  त्यागी  :  क्‍या
 ओद्योगिक  बिकास,  आन्तरिक  व्यापार  तथा
 समवाय  कार्य  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  देश  में  किये  जा  रहे  वैज्ञानिक

 अनुसंधान  के  परिणामों  को  देश  के  औद्योगिक
 उत्पादन  में  सहायक  बनाने  के  लिये  सरकार  ने  क्या
 कार्यवाही  की  हैं  ;

 (ख)  इसके  कया  परिणाम  निकले  हैं  f

 (ग)  क्‍या  सरकार  ऐसी  कार्यवाही  को
 अधिक  शीघ्र  जारी  और  प्रभावी  बनाने  का
 विचार  कर  रही  है  ;

 (घ)  यदि  हां,  तो  इसका  क्‍या  ब्यौरा  है;
 और

 (=)  यदि  नहीं,  तो  इसके  क्या  कारण  है?
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 मौधोगिक  क्कास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  पश्ी  फलदहीन  अली

 अहमब) :  (क),  (ग)  तथा  (घ).  वैज्ञानिक

 अनुसन्धान  के  परिणामों  को  औद्योगिक  विकास
 में  अधिक  सहायक  बनाने  के  लिये  सरकार  द्वारा
 उठाए  ग्य  पगों  में  यह  सम्मिलित  हैं  i

 (i)  अनुसन्धान  से  उत्पादन  तक  विकास
 की  अवस्थाओं  में  तारतम्य  के  उद्देश्य  के

 राष्ट्रीय  अनुसन्धान  विकास  निंगम  की  स्थापना
 की  गई  है;

 (2)  अधिकांश  विकास  परिषदों  तथा
 नामिकाओं  के  गठन  में  केन्द्रीय  वेज्ञानिक  तथा
 औद्योगिक  अनुसन्धान  परिषद्‌  के  प्रतिनिधियोँ
 को  शामिल  करना  और  इसी  प्रकार  अ्रधिकांश

 राष्ट्रीय  प्रयोगशालाओं  की  कार्यकारी  परिषदों  में
 तकनीकी  विकास  के  महानिदेशालय  के  प्रतिनिधियों
 को  यह  सुनिश्चित  करने  के  लिये  शामिल  किथा
 जाना  कि  अनुसन्धान  तथा  विकास  प्रयासों  में
 एक  साथ  हीं  प्रगति  हो  ;

 (3)  लाइसेंस  समिति  में  विदेशी  समझौता
 समिति  (अब  विदेशी  विनियोजन  मण्डल)  आदि

 की  बैठकों  में  तकनीकी  विकाल  महानिददेशालय
 तथा  केन्द्रीय  वैज्ञानिक  तथा  अनुसन्धान  परिषद
 के  प्रतिनिधियों  का  इस  आशय  से  शामिल  होना
 ताकि  उपलब्ध  देश  में  विकसित  तकनीकी
 जानकारी  के  अधिकतम  उपयोग  को  सुनिश्चित
 किया  जाये;

 (4)  देशीय  जानकारी  को  सम्मव  सीमा
 तक  विकसित  करने  के  उद्देश्य  से  तकनीकी
 विकास  के  महानिदेशालय  द्वारा  इंजीनियरी  तथा
 रसायन  उद्योगों  की  समस्थाओों  को  केन्द्रीय
 वैज्ञानिक  तथा  औद्योगिक  अनुसन्ध/न  परिषद्‌  को
 भेजना  ;

 (5)  वैज्ञानिक  तथा  औद्योगिक  अनुसन्धान
 की  संयुक्त  स्थ।यी  समिति  की  विद्यमानता  जिसके

 अध्यक्ष  ऑसोगिक  बिकास,  आन्तरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  अध्यक्ष  हैं।  संयुक्त
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 स्थायी  समिति  की  बैठकें  समय  समय  पर  होती  हैं
 तथा  तकनीकी  और  वेज्ञानिक  क्षेत्रों  भें  किये  गये
 सफल  अनुरुन्धान  जिनका  लाभ  उद्योग  के  विभिन्‍न
 क्षेत्र  व्यावश्षायिक  रूप  से  उठा  सकते  हैं,  को  दिशा
 प्रदान  करने  के  लिये  महत्वपूर्ण  निर्णय  किये
 जाते  हैं  ;

 (6)  उद्योग  की  अनुसन्धान  तथा  तकनालोजी
 की  समस्याओं  के  निपटाने  के  लिये  विभिन्‍न
 विकास  परिषदों  के  अधीन  स्थायी  तकनीकी
 अनुसन्धान  सामितिथों  की  नियुक्ति  का  प्रस्ताव  1

 (ख)  केन्द्रीय  वैज्ञानिक  तथा  ओऔद्योगिक

 अनुसन्ध/न  परिषद्‌  की  विभिन्‍न  प्रयोगशालाओं
 ने  बेकार  अश्रक  के  इन्सुलेशन  ईटों  का  बनाने
 के  ढंग,  चम्मों  के  शीशे  जो  कि  एक  मूलमूत  सामग्री
 है  का  निर्माण,  खलों  तथा  अनाजों  पर  अ(घारित
 प्रोटीन  आहार  का  निर्माण,  शिक्षु  आहार,  सिक्के
 बनाना  और  लौह  मिश्रण,  कार्बन  की  छड़ें  तथा
 चट्टियां,  चीनी  मिट॒टी  के  केपेश्चिटर  और  सख्त
 तथा  नाम  फेराईट  बनाने  के  तरीके  दूं  ढ  निकाले
 हैं।  मामा  ऐटामिक  रिसर्च  सेंटर  में  विकसित  की
 गई  निम्नलिखित  प्रक्रियाओं  को  व्यावसायिक  स्तर
 पर  उत्पादन  हेतु  हैदराबाद  में  स्थापित
 इलेक्ट्रानिक्स  कारपोरेशन  आफ  इण्डिया  लिमिटेड
 को  सौंप  दिया  गया  है  i

 (1)  कार्बन  तथा  मेटल  फिल्म  रिसिसटर,
 टेन्टेलम  केपेसिटर,  जर्मेनियम  पावर  द्रॉसिस्टर,
 जनर  डायोडीजू,  सिलकोन  रेक्टी  फायर,  धर्मों *
 इलेक्ट्रिक  माडयुल्स  इत्यादि  ।

 (2)  चिकित्सा,  कृषि  अनुसन्धान  तथा
 ओऔद्योगिक  प्रयोजनों  के  लिये  न्यूक्लिया  रेडियेशन
 एण्ड  डिटंकशन  यंत्र  !

 (3)  मामा  एटामिक  'रिस्थ  सेंटर  में  पर्याप्त
 विकास  के  परिणामस्वरूप  हाई  एफिशेंसी  एयर
 फिल्टरस  एण्ड  रेस्पिरेट्स  जिनका  न्यूक्लियर,
 इलेक्ट्रानिक्स,  औषधि  तथा  अन्य  उद्योगों  में  बहुत
 महत्व है,  के  नमूने  तैयार  किये  भा  रहे  है  और
 मार्गदर्शी  परियोजना  के  स्तर  पर  इनका  देशीय
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 उत्पादन  किया  जा  रहा  है।  देशीय  अनुसन्धान  के
 फलल्वरुप  सरकार  अधिक  बिकास.  के  लिये  अपने
 प्रयासों  को  और  तोग़  करने  का  विचार  रखती  हैं  ।

 (ह)  प्रश्न  ही  नहीं  उठता  ।

 Ald  to  Backward  Classes/Scheduled  Castes/
 Scheduled  Tribes  Organisations  at  Nagpur

 2381,  SHRI  N.  R.  DEOGHARE  :
 Will  the  Ministerof  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  some  Backward  Classes/
 Scheduled  Caste  or  Scheduled  Tribe  Organisa-
 tions  at  Nagpur  are  being  given  some  aid  by
 Government  or  through  their  agencies  ;

 (b)  if  so,  the  mames  of  the  Organisations
 and  the  amount  of  aid  being  given  ;  and

 «c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DEPA-
 RTMENT  OF  SOCIAL  WELFARE  (DR.
 (SHRIMAT!)  PHULRENU  GUHA):  (a)  Yes,
 Sir.

 (b)  An  amount  of  Rs.  14,751  was  paid
 to  the  Vidarbha  Backward  Classes  Association
 Nagpur,  during  1968-69  through  the  All  India
 Backward  Classes  Federation,  Delhi.  During
 1969-70  an  amount  of  Rs,  15,399  has  been
 approved  for  payment  to  the  Association
 through  the  Federation.

 (c)  Does  not  arise.

 Decision  regarding  Scheme  to  Benefit
 Class  lll  Railway  Employees

 2382.  SHRI  RAJ  DEO  SINGH  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 refer  to  the  che  replies  given  to  unstarred
 Question  No.  $8  on  the  I8th  February,  969
 and  Unstarred  Question  No.  2644  on  [ith
 March,  969  regarding  the  scheme  to  benefit
 class  I,  If  and  ITI  Railway  employees  and  state:

 (a)  when  the  decision  of  Government  is
 likely  to  be  announced  for  Class  III  staff  and
 the  date  from  which  the  same  is  likely  to  take
 effect  ;  and

 (b)  whether  Government  are  considering
 to  give  effect  to  the  decision  from  the  date  it
 was  made  effective  for  the  Officers.
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  Relief  to
 the  concerned  staff  has  been  announced
 on  23-2-1970  in  the  speech  of  the  Railway
 Minister  introducing  the  Railway  Budget
 for  970-7I,  The  decision  will  be  effective
 from  I-3-970,

 Cases  of  Seniority  in  Railways  struck  down  by
 High  Courts  Supreme  Court

 2383.  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  RAILWAY'S  be  pleased  to
 tefer  to  the  reply  given  to  Unstarred  Question
 No.  3636  on  the  6th  December,  i968  and
 State  :

 (a)  the  details  of  the  cases  of  seniority
 in  the  Railways  struck  down  by  the  High
 Courts/Superme  Court;

 (b)  whether  it  isa  fact  that  ina  seni-
 orty  case  of  contempt  of  Court,  the  Nor-
 thern  Railway  had  to  engage  the  Attorney
 General  and  the  former  Law  Minister  for
 defending  the  case  in  the  Delhi  High  Court
 and,  if  so,  what  was  the  result  ;

 (c)  how  much  expenses  were  incurred
 and  whether  his  Ministry  proposes  to  hold  an
 enquiry  to  take  full  remedial  measures  ;  and

 (d)  whether  any  action  has  been  taken
 or  proposed  to  be  taken  for  recovery  of  ex-
 penses  from  the  concerned  officers  who  acted
 against  the  Government  directives  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to(d).  Information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Gazetted  Cadre  for  Purchase  Organisation  on
 Indian  Railways

 2384,  SHRI  RAJ  DEO  SINGH  :  Will
 the  Minister  of  RATLWAYS  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred  Question  No.
 440  on  the  Sth  March,  968  regarding
 Gazetted  Cadre  for  Purchase  Organisation
 on  the  Indian  Railways  aad  state  :

 (a)  the  time  by  which  the  decision  of
 Government  is  likely  to  be  announced  regar-
 ding  the  Gazetted  Cadre  for  the  Purchase
 Organisation  on  the  Indian  Railways  ;  and

 (b)  whether  the  same  will  also  apply  to
 Class  INI  staff  7?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  and  (b).  The  recommen-
 dations  of  the  Committee  with  regard  to
 determining  the  gazetted  and  Class  III  staff
 cadre  for  the  Purchase  Organisation  on
 Indian  Railways  have  not  been  accepted.

 Free  Diet  to  Patients  in  Railway  Hospitals

 2385.  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  in  the  Railway  Hospitals,
 diet  is  provided  free  of  cost  only  to  employees
 drawing  pay  upto  Rs.  ‘180  per  month  but  not
 to  their  families  ;  and

 (b)  if  s0,  whether  Government  will  con-
 sider  to  extend  the  benefit  of  free  diet  to  the
 patients  on  the  lines  of  benefits  given  to
 other  Central  Government  employees?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Yes,  except  for
 employees  and  their  family  members  suffering
 from  tuberculosis  whose  basic  pay  does  not
 exceed  Rs.  380/-p.m.

 (b)  Since  the  Government  have  already
 under  consideration  a  proposal  for  appoint
 ment  of  Pay  Commission  to  go  into  matters
 relating  to  pay  and  allowances  and  other
 service  conditions  of  Central  Government
 employees  and  othre  related  issues,  the
 Government  consider  that  there  is  no  need  for
 changing  the  Status-Quo  at  this  stage.

 Orders  placed  by  Railways  with
 0.  ७.  5.  &  D.  in  969

 2386.  SHRI  SADHU  RAM  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  the  amount  of  orders  by  each  Rail-
 way  placed.  against  the  Directorate-General
 of  Supplies  and  Disposals’  rate  contractsin
 969  ;

 (0)  the  designation  of  the  Officers  empo-
 wered  to  place  orders  against  the  rate  con-
 tracts  on  the  various  Railways  ;  and

 (c)  whether  it  is  a  fact  that  these  powers
 are  being  exercised  by  the  Controller  of  Stores
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 himself  on  the  Northern  Railway  and,  if  so,
 what  are  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  A_  statement  is
 attached.

 (b)  The  officers  empowered  to  place
 ordersagainst  rate  contracts  vary  from  Railway
 to  Railway  and  from  rate  contract  to  rate
 contract,  Generally  one  or  more  of  the  Officers
 namely  Controller  of  Stores  Deputy  Controller
 of  Stores,  District  Controller  of  the  Stores  and
 Assistant  Controller  of  Stores  are  empowered.
 For  items  like  gases  required  for  direct
 use  in  Workshops  and  Sheds,  the  Divisional
 Superintendents  and  Works  Managers  are  also
 empowered  on  one  of  the  Railway.

 (c)  On  the  Northern  Railway  the  Con-
 troller  of  Stores  is  the  Direct  Demanding
 Officer  against  Directorate-General  of  Supplies
 and  Disposals  rate  contracts.  The  Directorate-
 General  of  Supplies  &  Disposals  had  desired
 that  as  far  as  possible  only  one  Direct  Deman-.
 ding  Officer  should  be  nominated  in  one  office
 to  facilitate  smooth  and  efficient  working  of
 the  Rate  Contracts.

 Statement

 Railway  /Production
 Unit  orders  placed  by

 each  railway  aga-
 inst  Directorate

 General  of  Sup-
 plies  &  Dispo-

 sals  rate  contracts
 in  969

 (Amount  in  lakhs)
 Rs,

 l.  Central  Railway  474
 2  Eastern  Railway  522
 3.  Northan  Railway  है|
 4.  North  Eastern  Railway  9
 s  Northeast  Frontier  98

 Railway
 6.  Southern  Railway  460
 7.  South  Central  Railway  277
 8.  South  Eastern  Railway  ola
 9,  Western  Railway  298

 10,  Chittaranjan  Locomotive
 Works  6

 Il.  Diesel  Locomotive  Works  8
 12.  Integral  Coach  Factory  iJ
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 Railway  Over-Bridge  In  Moga  City  (Punjab)

 2387,  SHRI  GURCHARAN  SINGH  :
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  fact  that  the  Railway  line  passes  through
 the  heart  of  the  Moga  City  (Punjab)  and
 there  is  no  Railway  Bridge  due  to  which
 great  Inconvenience  is  caused  to  the  people
 in  general  and  the  traffic  is  jammed  for
 hours  together;  and

 (b)  if  so,  whether  Government  propose to  construct  a  bridge  there  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (n)  It  is  a  fact  that  there  is
 no  road  over/under  bridge  at  Moga,  but  there
 are  two  level  crossings,  The  road  traffic  at  one
 of  these  level  crossings  is  quite  heavy,  but
 every  effort  is  made  to  minimise  the  deten-
 tion  to  road-traffic  by  closing  the  gates
 across  the  road  only  during  passage  of  trains
 and  shunting  movements.

 (b)  There  is  no  firm  proposal  so  far
 from  the  local  Municipality  or  State  Govern-
 ment  for  cons.ruction  of  road  over/under
 bridge  in  replacement  of  these  leval  crossings.
 Under  the  rules,  the  Railways  construct
 road  over/under  bridges  in  replacement  of
 existing  busy  level  crossings  provided  the
 scheme  is  sponsored  by  the  State  Govern-
 ment/Road  authority  together  with  under-
 taking  to  bear  their  share  of  cost.  Broadly,
 under  the  rules  in  force,50°{of  the  cost  of
 road  over/under  bridge  for  a  24  ft.  wide
 road  way  and  its  approaches  (excluding  cos!
 of  land  for  approaches)  is  borne  by  .he
 Railways  and  the  balance  50%  as  well  as
 the  cost  of  acquisition  of  any  land  requi-
 red  for  approaches  is  borne  by  the  road
 authority.  Only  when  afirm  proposal  is
 received  from  the  State  Government/Road
 authority,  the  Railway  can  take  further
 action  in  the  matter.

 entra  के  सहयोग  से  भरतपुर  में
 सील  के  कारणखाते  की  स्थापना

 2388.  थनी  बुजराज  सिंह  :  क्या  औद्योगिक
 विकास,  आम्तरिक  व्यापार  तभा  समवाव-कार्य
 मंत्री  यह  बतानेकी  कपा  करेंगे  कि  :
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 (क)  कया  यह  सच  है  कि सरकार  भरतपुर
 (राजस्थान)  में  रुमानिया  के  सहयोग  से  एक
 नील  का  कारखाना  स्थापित  करने  के  प्रस्ताव
 पर  विचार  कर  रही  है;

 (ख)  क्या  इस  कारखाने  में  इस  वर्ष  के
 अंत  तक  उत्पादन  आरम्भ  हो  जायेगा;

 (ग)  रुमानिया  के  रथ  हुए  करार  की

 मुख्य  दर्ते'  क्‍या  हैं;  और

 (घ)  उक्त  कारखाने  के  लिए  किस  व्यक्ति
 अथवा  फर्म  को  लाइसेंस  दिया  गया  है  ?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (भी  फलरुद्दीन  अली  अहमद )  :

 (क)  से  (घ).  नील  बनाने  के  लिए
 राजस्थान  के  भरतपुर  जिले  में  एक  कारखाना
 स्थापित  करने  के  लिए  मेसर्स  कैंपबैल  मिनरल्स
 कंपनी  (प्रा०)  लिमिटेड  के  रुमानिया  की  कंपनी
 मेसर्स  इंडस्ट्रीयल  एक्सपोर्ट  बुखारिस्ट  से  तकनीकी

 सहयोग  प्राप्त  करने  के  सहयोग  के  प्रस्ताव  को

 रह  कर  दिया  गया  है,  क्योंकि  इसकी  तकनीकी
 जानकारी  देद्षा  में  ही  उपलब्ध  है  t

 फ्रांसीसी  सहयोग  से  टोंक  में  असड़ा
 कारलाने  की  स्थापना

 2389.  ी  बृजराज  सिह:  क्‍या  ओच्यो-
 गिक  विकास,  आस्तरिक  व्यापार  तथा  समधाय
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  को  टोंक

 (राजस्थान)  में  फ्रांसीसी  सहयोग  से  चमड़ा
 कारखाना  स्थापित  करने  की  परियोजना  रिपोर्ट
 प्राप्त  हो  गई  है;

 (ख)  इस  कारखाने  पर  कितनी  पूंजी
 लगेगी  और  उसमें  विदेशी  मुद्रा  कितनी  होगी  ;

 (ग)  कब  तक  कारखाना  उत्पादन  आरम्भ
 कर  देगा;  और

 (घ)  इसकी  उत्पादन  क्षमता  कितनी  होगी
 और  क्या  इसमें  निर्मित  माल  का  मी  निर्यात
 किया  जायेगा  ?
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 अद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  संत्री  (ओ  फलरु  द्वीन अली  अहमद )  :

 (क)  से  (घ).  3,000  टन  चमड़े  का
 वार्षिक  उत्पादन  करने  वाले,  जिसके  कुल
 उत्पादन  के  50  प्रतिशत  का  निर्यात  करना
 आवदध्यक  होगा  एक  ओआऔद्योगिक  उपक्रम  की
 सरकारी  क्षेत्र  में  टोंक  (राजस्थान)  में  स्थापना
 करने  के  लिए  राजस्थान  सरकार  को  एक  आशय
 पत्र  प्रदान  किया  गया  हैं।  राजस्थान  सरकार
 ने  बताया  है  कि  उन्हे  इस  संबंध  में  सहयोग  के
 लिए  एक  फ्रांसीसी  कम्पनी  का  प्रस्ताव  मिला
 है।  और  इसका  अनुमानित  प ूजी  विनियोजन
 70.  30  लाख  रुपये  अनुमानित  है  |  जिरसे

 पू'जीगत  माल  के  आयात  के  लिए  34.  65  लाख
 रुपये  विदेशी  मुद्रा  के  रूप  में  होंगे  ।  विदेशी
 सहयोग  तथा  उससे  संबंधित  विषयों  ५५  राज्य
 सरकार  को  स्वीकृति  मिल  जाने  के  पदचात
 कारखाने  में  करीब  एक  वर्ष  की  अवधि  में

 ही  उत्पादन  प्रारम्भ  हो  जाने  की  आशा  है  ।

 Extension  of  Railway  Line  from
 Dharmanagar  To  Agartala

 2390.  SHRI  KIRIT  BiKRAM  DEB
 BURMAN:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  the  survery  for  the  align-
 ment  of  the  Railway  line  for  the  extension
 of  the  Railway  from  Dharmanagar  to
 Agartala  in  Tripura  has  been  taken  up  and;
 if  so,  when  the  work  was  started  and  the
 progress  made  so  far  in  this  regard;

 (b)  by  wha;  time  the  work  is  likely  to
 be  completed;  and

 (९)  the  tentative  route,  if  any  deter-
 mined  for  the  extension  of  the  Railway  line
 upto  Agartala  and  the  rough  estimate  of  the
 cost  of  extension  of  the  line  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  (a)  to  (c).  Engineering
 and  Traffic  Surveys  for  anew  line  from
 Dharmnagar  to  Agartala  were  sanctioned  in
 September  69.  They  are  in  progress  and
 will  be

 gompléted
 in  about  a  year's  time.

 =
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 The  alignment,cost  and  other  details  of  the
 line  will  be  known  only  after  the  surveys
 are  completed.

 Hooliganism  and  Violence  in  Sealdah  Division
 (Eastern  Railway)

 2391,  SHRI  TRIDIB  KUMAR
 CHAUDHARI  :  Will  the  Minister  of  RATL-
 WAYS  be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  complaint  made  by  Engine
 Drivers»  Guards  and  other  Railway  staff
 before  pressmen  in  Calcutta  on  the  30th
 January,  970  about  the  increase  of  hooliga-
 nism  and  violence  inthe  Sealdah  Divison
 section  of  the  Eastern  Railway  which  has
 made  it  almost  impossible  forthe  Raitway
 staff  to  perform  their  duties;  ‘

 (b)  apart  from  hooliganism  by
 passengers,whether  there  has  been  an  inter-
 ruption  of  Railway  movement  very  frequently
 due  to  squatting  on  the  Railway  tracks  by
 demonstrators  on  one  demand  or  another
 on  the  Railways,  particularly  on  the  demand
 of  faster  and  more  frequent  }trains  and  for
 increasing  the  number  of  stoppages;
 and

 (c)  if  so,  the  steps,  if  any  taken  by
 Government  to  put  a  stop  to  these  vagaries
 of  unruly  passengers  and  demonstrators  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  No  complaint
 as  such  was  made  by  the  Railway  staff  before
 the  press  but  in  order  to  focus  the  attention
 of  the  public  and  to  enlist  the  co-operation  of
 saner  elements  amongst  them,  a  press  confer-
 ence  was  arranged  where  some  of  the  guards,
 engine  drivers  and  other  railway  staff,  who
 were  victims  of  these  assaults,  were  present.
 They  emphasised  that  instances  of  intimida-
 tion,  manhandling  and  assault  by  a  section  of
 commuters  dissatisfied  with  delays  and
 other  matters  for  which  they  were  not
 responsible.  jeopardised  safe  running  of
 train  services.  This  had  the  desired
 effect  in  that  it  made  the  journalists  keenly
 aware  of  the  magnitude  of  the  problem,
 and  through  the  newspapers,  they  warned
 the  public  of  the  serious  consequences  of
 the  irresponsible  actions  of  some  of  the
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 ®  Railways  on  their  part  bring  all  such
 instans  immediately  to  the  notice  of  the  Sate
 Governments/State  police  authorities  for
 seeking  their  timely  intervention  for  bring-
 ing  the  offenders  to  book  and  for  restor-
 ation  of  siormal  conditions.  Ministry  of
 Home  Affairs  are  also  apprised  of  the  situa-
 tion  from  time  to  time  whenever  necessary.
 Raitway  Administratiom,  also  do  their
 ben  to  mes  the  reasonable  demands  of
 passengers.  Opportuni.y  is  also  taken  thro-
 ugh  the  press  etc.  to  explain  the  Railway
 view  point  and  seek  the  co-operation  of
 oermmaters  and  other  members  of  the  sogiety,

 Utilisation  of  Steel  Scrap

 2392.  SHRI  TRIDIB  KUMAR
 GHAUDHURI  :  Will  the  Minister  of  STEEL
 AND  HEAVY  ENGINEERING  be  pleased
 to  state  :

 (a)  Whether  Government  have  wnder-
 takefi  dhy  survey  of  the  capacity  of  steel
 furtiaces  for  the  better  utilisation  of  avail-
 tle  steel  scrap  in  the  country;

 (b)  the  extent  of  unutilised  capacity  at
 presem;  and

 (c)  whether  Government  have  received
 any  represeutation  from  the  Stee!  Furnace
 Atsociation  for  a  selective  ban  on  export
 of  Stee]  scrap  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEBRING  (SHRI  K.  C.  PANT):
 (a)  A  Study  was  entrusted  to  the
 Central  Engineering  and  Design  Bureau  of
 Hindustan  Steels  Ltd.  to  assess  the  avail-
 ability  of  scrap  in  the  country  during  the
 Foutth  Pian  period  and  suggest  feasibility  of
 setting  up  elecirid  furnaces  based  on  scrap  for
 prodaction  of  steel.

 wy  Capagity  utilization  steel  and  alloy
 mee!  produding  unite  has  not  been  constra-
 ited  due  to  fonavailability  of  serap.
 Electric  furtiaces  a8  a  whidle  including  those
 Producing  steel  castings  are  however  under-
 stand  to  be  experiencing  shortage  of  heavy
 melting  scrap.

 (ec)  Yoo  Sir.
 siation  had  =  submitted
 August,  lgé  to  this  Ministry  for  selective
 ban  on  scrap  exports.
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 Sub-leasing  of  land  acquired  for  Precision
 Tool  Factory  at  Palghat  for

 Sugarcane  Cultivation

 2393.  SHRI  E.  K.NAYANAR  :  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  aropped
 the  precision  Too]  Factory  Scheme  in  Pal-
 ghat  (Kerala  State)  which  was  accepted  in
 the  Third  Five  Year  Plan;

 (b)  whether  Government  have  accepted
 the  scheme  to  sub-lease  he  land  which
 was  acquired  for  the  above  factory  formerly,
 for  sugarcane  cultivation  through  the
 Chittor  Sugar  Mill  Management  (Kerala
 State);  and

 (c)  if  mot.  what  is  the  Goverument's
 attitude  towards  the  sub-leasing  of  the
 above  land  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (cy).  In  this  connection
 attention  is  invited  to  the  answet  given  in
 reply  to  Unstarred  Question  No.2290  tabled
 in  the  Lok  Sabha  on  the  5th  August,  l969.

 Desertion  of  Village  Dhongarpur  (Gwalior)
 by  Harijans

 2394.  SHRI  JAGESHWAR  YADAV  :
 SHRI  RAMAVATAR

 SHASTRI  :
 SHRI  JHARKHANDE  RAT  :
 SHRI  P.C.  ADICHAN  :
 SHRI  BHOGENDRA  JHA  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  entire
 population  of  Dhongarpur  Tal,  a  Harijan
 Village  near  Gwalior,  had  deserted  the
 Village  due  to  continuous  hostility  and  threat
 to  life  posed  bythe  Thakurs  of  the  neigh-
 bouring  village;  and

 (b)  if  so,  what  steps  Government  have
 taken  to  prevent  such  incidents  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE.  (DR.
 (SHRIMATD  PHULRENU  GUHA)  :  (a)  and
 (b).  The  State  Government  have  been
 addressed  in  the  matter.  Their  reply  is
 awaited.

 Decline  in  capital  raised  by
 Companies

 2395.  SHRTLOBO  PRABHU  :  Wilil
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state:

 (a)  how  capital  raised  by  companiss  has
 declined  from  Rs.  92  crores  in  94  to  Re.
 47.8  crores  in  969  and  funds  raised  by  pros-
 pectuses  fallen  from  Rs.  2.8  crores  last  year
 to  Rs.  2  crores  this  year;

 (b)  whether  Government  have  investi-
 gated  if  thisis  the  result  of  the  legislation
 against  the  Managing  Agency  system  and
 Monopolies  and  the  projected  taxes  against
 urban  property  and  income;

 (c)  what  steps  have  Governmeut  taken
 in  respect  of  the  resulting  loss  of  production
 and  employment  opportunities;  and

 (d)  whether  Government  will  appoint
 committee  to  investigate  the  strike  of
 capital  ?

 THE  MINISTER  OF  INDUSTEIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED):  (a)  on  the  basis  of  information
 available,  aggregate  increase  in  paid  up
 capital  of  companies  in  the  entire  corporate
 sectro  was  of  the  order  of  Rs.  220.5
 crores  in  964  and  Rs.  ‘131.2  crores  in  1969,

 (b)  and  (c).  Therateof  increase  in
 paid  up  capital  which  was  lower  by  Rs.89.3
 crores  in  969  than  in  964  was  due  mainly
 to  fall  in  investments  in  Public  sector  compa-
 nies  which  amounted  to  Rs.  82.1  crores.  The
 Tecessionary  trends  inthe  economy  which
 became  visible,  were  largely  on  account  of
 the  fall  in  governmental  investment  expendi-
 woes.  The  tempo  of  industrial  activity  is
 likely  to  step  up  on  account  of  increase  now
 Postulated  on  this  account.
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 The  date  relating  to  index  number  of
 industrial  Production  available  up  to  Septem-
 ber,  969  indicate  the  rate  of  growth  of  7.3%
 over  the  comparable  period  in  ‘1968,  The
 rate  of  increase  in  the  index  number  of
 industrial  production  recorded  by  September,
 969  over  the  967  level  works  out  at  more
 than  i4%.  Thus,  there  is  no  indication
 of  any  recent  fallin  production  and  employ-
 ment  opportunities  during  this  period.

 (d)  Does  not  arise.

 Conversion  of  Metre  Gauge  Lins  from  Vara-
 nasi  to  Bhatani  Junction  (North  Eastern

 Ratiway)

 2396.  SHRI  VISHWA  NATH  PAN-
 DEY  :  Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 a)  whether  Government  have  surveyed
 the  metre  gauge  line  from  Varanasi  to  Bhatani
 Junction  (North  Eastern  Railway)  to  convert
 itinto  broad  gauge  line:

 (b)  what  is  the  result  of  the  survey;  and

 (c)  when  Government  are  considering
 to  convert  it  into  the  broad  gauge  line  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes.

 (b)  According  to  the  survey  report,  the
 total  length  of  the  line  to  be  converted  from
 Varanasi  to  Bhatni  and  Gorakhpur,(including
 a  parallel  broad  gaugeliae  between  Veganasi
 and  Aunrihar),  is  229°  52  Kms.and its  estimg-
 ted  cost  of  conversion  is  Rs.  ‘14,32,  crores.

 fe)  The  survey  reports  submitted  by  the
 Railway  Administration  areunder  the
 examination  of  the  Railway  Board.  A  fing!
 decision  regarding  this  conversion  will  be
 taken  after  the  examination  is  completed.
 The  actual  conversion  of  this  is  also
 dependant  on  the  priority  ane  wi  =  medit
 vis-a-vis  other  conversion  proposals  and  the
 availability  of  funds.

 weak  के  लिये  wtaiecy  wm  fer
 टिकट  बत्रा

 2397.  श्री  शामगीषाल  शालवाले  :  क्‍या
 रेलबे  मंत्री  यह  बताते  की  कृपा  करेंगे  कि:
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 (क)  क्‍या  यह  सच  है  कि  हजारों  की  संख्या
 में  कांग्रेसियों  ने  बम्बई  कांग्रेस  अधिवेशन  में  भाग
 लेने  के  ब्लिये  बम्बई  तक  बिना  टिकट  रेल
 यात्रा  की  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  टिकट  चेक
 करने  वाले  रेल  कर्मचारियों  को  गुप्त  रूप  से  ये

 हिंदायतें  दी  गई  थीं  कि  थे  टिकट  चेक  न  करें;  और

 (ग)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  ?

 रेलबे  मन्त्री  (थनी  तस्वा)  :  (क)  जी  नहीं  1

 (ख)  जो  नहीं  ।

 (ग)  सवाल  नहीं  उठता  |

 गाजियाबाव,  शाहुवरा  तथा  दिल्‍ली  से
 बापस  आने  के  लिये  रेलगाड़ि यां

 2398.  श्यो  रामगोपाल  शालवाले  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दादरी  तथा
 मारीपत  से  बहुत  |छात्र,  व्यापारी  तथा  श्रमिक
 रेलगाड़ियों  द्वारा  गाजियाबाद,  शाहदरा  तथा
 दिल्‍ली  जाते  हैं;

 (क्ष)  क्‍यायह  मी  सच  है  कि  इन  के  वापस
 जाने  के  लिये  2  ए०  टी०  डी०  अलीगढ़  दाटल
 रेलगाड़ी  जो  कि  क्रमशः  330  बजे  तथा
 17-30  बजे  चलती  हैं;  और  कोई  रेलगाड़ी  नहीं
 है;  और

 (ग)  यदि  हां,  तो  क्या  सरकार  इस  बात
 पर  विचार  करेगी  कि  शाम  को  जाने  वाली
 जनता  गाड़ी  को  यात्रियों  की  सुविधा  के  लिये,
 मारीपत,  दादरी  तथा  अजबपुर  रेलवे  स्टेशन  पर
 रुकने  की  व्यवस्था  की  जाये  ?

 रेले  मंत्री  पथ्ची  लम्बा) :  (क)  जी  हां

 (a)  जी  हां।
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 (7)  40  डाउन  दिल्‍ली-हवड़ा  जनता
 एक्सप्रेस  गाड़ी  मुख्यत:  लम्बी  दूरी  वाले  यात्रियों
 केलिये  है  और  इस  गार्ड!  को  दादरी,  मारीपत
 और  अजायबपुर  स्टेशनों  पर  ठहराने  का  कोई
 औचित्य  नहीं  पाया  गया  है,  विशेष  रूप  से  इसलिये
 कि  इन  स्टेशनों  को  जाने  वाले  उपनगरीय  यात्रियों
 की  जरूरतें  2  To  जे०  डी०  सवारी  गाड़ी  द्वारा
 पूरी  हो  जाती  हैं  जो  40  डाउन  जनता  एक्सप्रेस
 के तुरत  बाद  चलर्त  है  ।

 Export  of  Machine  Tools

 2399.  SHRIR.R.  SINGH  DEO:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  amount  of  Machine  Tools  expor-
 ted  during  the  last  year;  and

 (b)  the  amount  of  orders  that  Govern-
 ment  have  received  forthe  export  this
 year  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  During  the  year  ‘1968-69,
 Hindustan  Machine  Tools  Ltd.  Bangalore,
 exported  machine  tools  worth  Rs.  97.00
 lakhs.

 (0)  The  Company  received  export  orders
 worth  Rs.  71.00  lakhs  from  April  to  Dece-
 mber,  1969.

 Sale  of  H.M.T.  Products  to  Boeing  Aircraft
 Co.  of  U.S.  A.

 2400.  SHRI{R.  R.  SINGH  DEO  :
 SHRI  RAMACHANDRA

 VEERAPPA  :
 SHRI  Y.  A.  PRASAD  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  the  Hindu-
 stan  Machne  Tools,  Ltd.  is  likely  to  sell  its
 Products  to  the  Boeing  Aircraft  Company  of
 U.S.A.;  and
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 (0)  whether  any  discussion  was  held  in
 the  matter  and  if  so,  whether  any  agreement
 was  concluded  as  a  result  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :(a)and(b).  Hindustan  Machine  Tools
 ate  Presently  negotiating  with  Messrs.  Boeing
 Aircraft  Conclusion  of  U.S.A.matters  relating
 tothe  sale  of  their  (HMT’S)  Pioducts.  The
 question  of  conclusion  agreement  will
 arise  only  after  completion  of  these  negotia-
 tions,

 Statement  correcting  Answer  to  Unstarred
 Question  No.  3962  dated  19, 8,1969°  re.

 Loss  in  Production  and  damage  to
 property  of  Durgapur  Stee]  Plant

 as  a  result  of  lsbaur  troubles

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI(K.C,  PANT)
 In  answer  to  part  (a)  Queslion  No.  3962  on
 9th  August,  969,it  had  been  stated  that
 esiimatd  loss  of  Production  due  to  labour
 troubles  during  968-69,  was  78,485  tonnes+
 00  wheelsets.  I  would  like  to  point  out
 that  the  correct  figure  in  this  respect  is  58,556
 tonnes.

 2.I5  brs.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 REPORTED  INSTRUCTIONS  BY  CENTRAL
 GOVERNMENT  TO  Mysore  GOVERNMENT

 To  STOP  WORK  AT  CAUVERY  DasIN

 SHRI  (व,  SHIVAPPA  (Hassan)  :  I  call
 the  attention  of  the  Minister  of  Irrigation  and
 Power  to  the  following  matter  of  urgent
 public  importance  and  I  reques.  thal  he  may
 make  @  stalemeni  thereon:—

 The  instructions  reported  io  have  been
 given  by  the  cencrel  Goverment  to  the  Mysore
 Government  to  stop  the  work  at  Cauvery
 Basin  and  its  implications.
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 THE  MINISTER  OF  IRRIGATIONAND

 POWER  (DR.  K.  L.  RAO):  Certain
 differences  of  opinion  have,  of  late,  arisen
 between  the  States  of  Mysore  and  Tami]  Nadu
 over  the  Hemvyathi,  Harangi  and  the  revised
 Kabini  projecis  proposed  by  Mysore.  Tamil
 Nadu  wanted  that  these  projects  should
 be  cleared  in  the  light  of  the  provisions
 of  the  agreements  of  1892  and  924  bet-
 ween  the  Government  of  Mysore  and  the
 erstwhile  Government  of  Madras.  Kerala,  to
 whom  some  areas  in  Cauvery  basin  of  Madras
 were  transferred  consequent  on  the  reorgani-
 sation  of  States  in  1956,  have  repesented  that
 the  Kabini  project  would  submerge  certain
 areas  within  its  boudrices  and  also  that  they
 should  have  an  equitable  share  of  the  waters
 of  the  tributaries  of  eauvery  flowing  through
 Kerala.

 Of  the  three  projects  mentioned  above,
 Kabini  Project  providing  irrigation  for  30,000
 acres  was  sactioned  by  the  planning  Com-
 mission  for  Rs.  2.5  crores.  Now,  the  Mysore
 Government  is  staled  to  be  proceeding  with
 a  bigger  project  costing  Rs.  24.  8  crores.
 the  area  proposed  for  irragation  being
 increased  to  126,  000  acres.  Hemavathi  and
 Harangi  projects  have  not  been‘cleared  by  the
 Technical  Advisory  committee  as  these’!  pro-
 jects  involve  inter-stale  aspects  not  yet
 resolved.

 The  Government  of  India  have  been  mak-
 ing  efforts  the  settle  the  dsfferences  by  nego-
 tiations.  Since  ‘1967,  sveral  discussions  were
 held  at  the  technical  level  and  at  Minister's
 level.  In  August,  968  meeting,  in  which  the
 Chief  Minister  of  Mysore  and  Ministers  from
 Tamil  Nadu,  participated,  differences  were
 considerably  narrowed  down  and  it  was  hoped
 that  it  would  be  possible  to  arrive  at  an  2mi-
 cable  settlement.  A  meeting  was  again  held  on
 9th  February  at  new  Deihi  at  which  Ministers
 of  Mysore  and  Tamil  Nadu  and  senior  |  offi-
 cers  of  Kerala  Government  participated.  In
 the  light  of  the  discussions  held,  certain  pro-
 posals  were  drawn  up  by  the  Ministry  of  Irri-
 gation  and  power  towards  a  settlement  of  the
 differenc  of  and  forwarded  to  the  Chief  Mini-
 sters  on  the  Aith  February,  1970,  for  their
 consideration.

 On  receipt  of  the  proposals  made  towards
 the  solution  of  this  problem,  the  cheif  Minis-
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 ter  of  Tamil  Nadu  wrote  to  the  Government
 of  India  stating  that  assurances  had  not  been
 given  by  the  representatives  of  Mysore  during
 the  discussions  on  February  9,  970  that  the
 existing  agtoements  would  be  honoured,  and
 that  the  projects  under  discussion,  viz.,
 Hemavathi,  Kabini  and  Harangi  Projects,
 would  not  be  proceeded  with,  pending  consi-
 deration  of  the  proposals  for  settlement.  He
 therefore,  made  request  that  the  water  dis-
 pute  arisen  in  the  matter  might  be  referred
 for  adjudication  toa  Tribunal  constituted
 under  the  Inter-State  water  disputes  Act,  956.

 Qa  the  26th  February,  1970,  I  wrote  a
 igtter  to  the  Cheif  Minister,  Mysore  stating
 that  a  settlement  by  negotiations  would  be
 preferable  and  might  still  be  possible.
 Further,  I  suggested  that  pending  this,  the
 work  on  the  projects  not  yet  approved  by  the
 planning  commission  may  not  be  procee-
 ded  with  Areply  has  been  now  received
 from  the  cheif  Minister,  Mysore,  stating  that
 a  detaild  study  of  the  proposals  made  for  the
 settlement  of  the  water  dispute  would  have
 to  be  made  by  his  Government  and  that  this
 might  take  three  or  four  weeks  more.  Mean-
 while,  the  Cheif  Minister,  Mysore,  has  made
 a  clarification  on  the  5th  March,  970  in  the
 Mysore  State  Assembly  on  the  subject,  when
 he  stated  that  he  was  not  thinking  of  stopping
 any  of  the  projects.

 Allthe  aspects  of  the  presents  Cauvery  dis-
 pute  are  under  careful  consideration  of  the
 Goveramsnt  of  India  witha  view  to  finding
 out  how  the  present  water  dispute  can  be
 settled.

 SHRI  N.SHIVAPPA  :  It  is  rather  very  un-
 fortunate  to  observe  in  the  statement  just  now
 made  by  the  hon.  Minister  that  two  important
 things  which  ought  to  have  been  mentioned
 by  the  hon.Minister  are  missed.  One  is:  what
 are  the  altorantive  suggestions  proposed  by
 the  hon,  Mini.ter  to  the  disputed  State  chief
 Ministers  ?  Second  is:  whether  he  is  going  to
 confine  himself  in  his  authori.y  to  the  con-
 ditions  and  terms  of  the  agceement  of,  924
 positively,  whether  the  chief  Ministers  sugg-

 estions  have  been  taken  into  considration,  whe-
 ther  any  caterigocalreply  has  been  sent  to  the
 Goverment  of  Mysore  or  the  reaction  of  the
 Chief  Minister  has  been  taken  on  that.  Then,
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 with  regard  to  the  construction  of  the  Kabini
 Project,  is  the  Kerala  Government  now  com-
 ing  forward  with  a  method  to  be  adopted  at
 the  interference  of  the  Central  Government  ?
 IT  want  know  whether  there  were  apy  terms
 and  conditions  that  wereincorpocted  in  any
 of  the  past  agreements  which  the  bon.  Ministe.
 has  quoted  in  his  Statement  pertaining  to
 3924  or  earlier  agreements  ?  In  the  absence  of
 such  terms  and  conditions,  when  a  technical
 clearance  has  been  given  to  a  project,  where
 is  the  necessity  to  incorporate  a  mandate  par-
 taining  to  the  Kabini  project  after  complica-
 ting  the  issue  at  the  instance  of  the  hon.Mem-
 ber  between  the  Governments  of  Kerala  and
 Mysore  ?  I  want  to  ascertain  from  the  hon.
 Minister  whether  he  has  got  any  idea  about
 the  terms  and  conditions  of  the  1924  agree-
 ment  and  under  what  circumstances  such  an
 agreement  came  into  being  between  the
 Governments  of  Mysore  and  Madras,  for
 what  purpose  and  for  what  concrete  reasons,
 The  concrete  reasons  are  the  consiruction  of
 some  reservoirs  across  the  river  Cauvery  and
 its  tributaries,  iorthe  water  allocation  bet-
 ween  the  Governments  of  Mysore  and  Madras
 and  for  regulation  o:  all  these  things.  What
 I  want  to  ask  him  very  categorically  is:  whe-
 ther  he  has  understood  the  implication  and
 the  spirit  of  the  924  agreement  and  what  are
 the  benefits  that  will  accrue  to  Mysore  ?45
 tme  of  water  has  been  agreed  in  that  agree-
 ment  to  be  given  to  Mysore.  What  has
 Mysore  done  7?  It  has  not  utilised  that  parti-
 cular  quotaof  water  which  has  given  to
 Mysor  all  these  days.  Who  is  responsible  for
 it?  If  at  all  anybody  on  the  facc  of  the  earth  is
 responsible  for  the  Mysore  Government  and
 the  Mysore  pzople  for  not  using  this  quantity
 of,  water,  it  is  Dr.K.L.Rao.With  due  respect
 to  Dr  K.L.Rao  who  was  kind  enough  to  vist
 the  Harangi:  Hemavathi  and  Kabinj  projects
 as  far  back  as  963  and  having  himself  Selec-
 ted  the  sites,  he  said  that  the  recommentdat-
 ions  should  be  submitted  to  the  central
 Government  where  he  will  try  his  best  to  get
 the  technical  clearance  and  all  the  required
 clearances.  What  happened  to  Dr.  K.L.  Reo
 now  ?  Why  has  he  not  given  a  naya  paisa
 for  the  construction  of  any  of  these  projects
 to  utilise  this  45  tmc  of  water  which  was
 categorrically  admitted  and  binding  under
 the  agesement  ?I  only  want  to  know  the

 If  the  Government  of  Mysore  has
 not  utilised  a  drop  of  water,  who  is  respos-
 sible  ?  These  projects  were  undertakes  at
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 the  instance  of  the  Mysore  Government  and
 our  people  and  not  due  to  the  mercy  of  the
 central  Goverment.  Has  he  realised  the  diffi-
 culty  if  he  issues  such  a  mandate  or  creates
 any  further  problem  ?  The  projects  which  are
 under  construction  have  already  uprooted
 I}  lakhs  of  people.

 What  will  be  the  fate  of  those  people  ?
 Will  they  have  to  come  and  sit  before  the  hon,
 Minister's  house  7  Or,  }will  they  have  to  take
 poison  and  die  ?  Then,  what  will  happen  to
 the  crores  of  rupees  already  invested.  I  do  not
 have  the  exact  figure  with  me  now.  Sir,  he
 has  not  understood  the  real  difference  or  the
 teal  difficulty;  nor  hashe  placed  the  real
 difficulty  or  the  difference  of  the  two  Govern-
 ment  and  the  full  facts  of  the  controversy
 that  has  arisen.  As  per  the  agreement  Mysore
 can  utilise  55  t.m.c.  of  water  and  Mysore  is
 entiled  for  it.  Can  the  Minister  say  that
 Mysore  Government  is  not  entitled  to  utilise
 this  45  t.m.c.  of  water  which  is  according  to

 the  terms  of  the  agreement  7  Has  he  bestowed
 the  same  discretion  judiciously  enough  and
 according  to  law,  which  he  has  exercised
 against  the  Chief  Minister  of  Mysore,  with
 regard  to  the  other  arbitrary  consideration
 ofso  many  other  beautiful  projects,  inclu-
 ding  projects  in  his  own  area,  of  the  Great
 Narmada  disputes  and  on  other  disputes  ?
 Why  is  he  adopting  such  an  attitude  of
 drastic  miarahastra  against  the  people  of
 Mysore  ;  Itis  because  of  the  poltical  pres-
 sure  tactics,  because  of  the  Central  under-
 standing  with  that  ‘of  the  Madras  Chief
 Minister  and  because  of  the  prejudice  over
 the  Mysore  Chief  Minister.  By  this  he  is
 doing  an  injustice  to  the  people  of  Mysore.
 Are  they  to  take  poison  nd  die.  My  question
 Is  this.

 MR.  SPEAKER  ;I  am  almos:  in  your
 speech.

 SHRI  N.  SHIVAPPA  ;  My  question  is,
 first,  is  the  Mysore  Government  not  entitled
 under  the  agreement  to  use  this44T  MC
 of  water  ?  Why  hashe  not  used  the  same
 weapon  of  Central  interference  w.th  regard
 to  other  disputes  and  awatds  7  Why  has  he
 fot  come  forward  with  alternative  sugges-
 tions  to  both  the  Chief  Ministers  .  Why  is
 he  not  placing  the  full  facts  on  the  Table  of
 the  House  to  enlighten  the  hon.  Members
 What  is  he  doing  to  solving  the  probim  by
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 means  of  negotiations  ?  What  is  his  reac-
 tion  7?  These  are  my  questions.
 DR.  K.L.  Rao:  With  regard  to  the  Kabini

 project  asked  by  the  hon.  Member  I  want  to
 mention  the  facts  about  the  dates  here.  The
 Kabini  project  was  sanctioned  in  958  by
 the  planning  commission  on  the  distinct
 understanding  thal  ihe  cost  og  the  project  is
 to  be  Rs.  2]  crores  and  the  area  to  be
 irrigated  will  be  30,000  acres.  now,  the
 Mysore  Government  has  not  sent  any  revised
 estimates  so  far  for  our  consideration.  But  I
 understand,  and  it  is  also  confirmed  that
 they  are  now  constructing  a  project  which  is
 ten  times  costlier  in  size.  The  cost  of  .the
 project  is  estimated  to  be  25  crores  increa-
 sing  the  irrigation  area  from  30,000  acres
 to  26,000  acres,  The  Kabini  project  sanc-
 tioned  originally  has  nothing  to  do  with  the
 Kabini  project  which  they  now  want,  becouse
 when  a  project  of  this  typeis  entirelyzenlar-
 ged  and  changed,  it  is  entirely  different  and
 only  the  name  remains,  Therefore  it  is  nece-
 ssary  for  the  planning  Commission  and  the
 Government  of  Tidiato  sanction  the  {pro-
 ject  afresh.

 Then,  the  hon  Member  asked  another
 question  why  T  have  not  placed  my  concrete
 proposals  on  the  Table  of  the  House,  the
 proposals  that  I  have  made  to  ‘he  respective
 Governments  for  a  compromise.  Obviously
 those  prposals  are  not  to  be  made  public
 because  of  their  confidential  nature.  That  is
 just  in  the  way  of  try.ng  to  get  at  a  compro-
 mise  to  see  that  these  projects  arc  sanctioned
 and  taken  up.  It  is  with  a  view  todo  that  I
 have  made  certain  proposals  between  the
 three  States  ¢  concerned.  We  are  awaiting
 their  reaction  on  that.  The  Mysore  Chief
 Minister  has  also  writen  that  heis  studying
 proposals  very  carefully  and  that  it  will  take
 3  or  4  weeks,  and  then  he  will  give  his
 reactions.

 With  regard  io  the  third  question,  it  is
 obvious  that  the  matter  has  to  be  referred  to
 arbitration.  Now,  according  to  the  preseat
 Act,  itis  to  be  referred  to  a  indicial  tribunal.

 That  was  why  before  referring  this  matter,
 we  wanted  to  make  certain  and  be  surc.....
 SHRI  RANGA  (Sriakakulam)  :  There  was  an
 agreement  of  924  according  to  which  Mysore
 was  allotted  a  particular  quantity  up  to  which
 they  can  go  ont  building  thetr  own  Irrigation
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 pojccts.  why  should  the  hon,  Minister  not
 reply  to  that  point  ?  Is  it  within  that  quantity
 ornot  2.

 DR.  K.  L.  RAO  ;  I  am  coming  to  that.

 There,  we  have  got  to  satisfy  the  924
 agreement.  In  terms  of  924  agreement,  the
 technical  advisory  committee  has  technically
 cleared  the  Hemavati  and  Harange  projects  as
 far  back  as  ‘1966,  subject.  to  one  condition,
 and  that  condition  was  that  those  projects
 must  98  cleared  or  accepted  after  the  rules  of
 regulation  were  accepted  between  the  two  sta-
 tes.  You  cannot  simply  jsanction  a  project
 anywhere  without  effecting  the  rules  of  regul-
 ations,  So,  they  said  that  these  projects  must
 be  sanctioned  after  the  rules  of  regulations
 had  been  accepted  [Interruption].  These  rules
 of  regulations  are  the  ones  that  have  been.
 under  discussion,  and  they  are  in  technical
 terms.  For  instanec,  there  are  limit  flows
 which  are  provided  for  inthe  924  agreement.
 According  to  the  924  agreement,  Mysore  can
 impound  water  only  under,certain  conditions
 and  those  conditions  have  to  be  observed,  if
 we-have  to  observe  the  1924.  agreement,  and
 that  isjexactly  what  we  have  been  trying  to  do
 both  at  the  Ministerial  level  meeting  held  in
 968  and  that  held  in  I970,  and  that  matter  is
 now  bzing.considered  by  the  Government  of
 Mysore  and  the  Government  of  Tamil  Nadu,
 SHRI  N.  SHIVAPPA.:  Are  we  not  entitled  to.
 build  upto  45  TMC?

 The  hon.  Minister  has  not  categorically
 answered  my  question.  He  has  evaded  it.

 MR.  SPEAKER: The  hon.  Member  can  ask
 another  question.

 SHRI  N.  SHIVAPPA  :  I  am  asking  a  very
 categorical  question,  in  addition  to  rejterating
 earlier  ay  question.  May  I  know  whether  the
 Mysore  Government  is  not  entitled  to  utilise
 45  TMC  3  wise  aad  waz.her  itis  not  incor-
 porated  in  the  same  ogrecment  that  if  ihe
 Government  of  Mysore  is  not  goirg.c  ccm  f-
 lete  the  construction  of  these  projects  within
 1974,  they  will  lose  the  right  tothe  use  of
 these  waters  7  My  second  question  is  this.  The
 Madras  Government  as  early  as  1690-1963,  had
 Tepudiated  the  924  agreement  and  had  viol-
 ated  ityand  constructed  without  the  sanction
 of  the  Central  :Government  the  Upper  and
 LowerBhavanj  projects.  What  was  Dr.  K.L  Rao
 doing  at  that  time?  When  the  Mysore  Govern

 MARCH  10;  970  Mysore.to  stop  224
 work  at  Canvery

 Basin  (C.A.)
 ment  had  launched  a  protest,  why  was  it  not

 |  referred  to  arbitration  ?

 Dr.  K.L.  RAO:  the  924  agreement  is
 an  open  book  and  any  body  can  see  it.  What
 the  agreement  says  is  that  the  Mysore
 Government  can  construct  storages  of  45
 TMC  :  that  is,  they  can"  construct  storage
 capacity  of  45  TMC,  and  use  the  water  for
 irrigation  of  wd  lakhs  acres.  (/nterruptions)

 Iam  only  mentioning  the  provision  in
 the  agreement.  Further,  it  was  said  that  if  the-
 re  was  amy  reservoir  constructed  on  the
 tributaries  of  the  Cauvery  by  Madras,  offset
 reservoirs  to  the  extent  of  60  per  cent.  of  that
 can  be  constructed  by  Mysore.  But  in  both  the
 cases,  the  agreement  laid  down  that  the  limit,
 flows  or  the  regulations  of  the  river  must  be
 adhered  to  under  the  924  agreement.  That  is
 what  we  are  trying  to  do.  Nobody  is  denying
 the  waters  required  by  Mysore.  In  fact,  T  can-
 not  make  myself  public,  but  I  Know  fully  the
 case  of  mysore  much  more  throughly  than  my
 hon.  friend.  But  the  point  here  is  this.  If  you
 are  going  by  the  924  agreement,  than  you  ha-
 ve  got  to  observe  certain  stipulations,  In  fact
 it  is  with  a  view  to  see  that  these  projects  come
 up  before  974  that  I  have  insisted  that  |  sha-
 Il  bs  trying  tu  get  these  projects  sanctioned
 but  if  they  do  not  come  to  my  help,  then  what
 can  Ido  ?  After  all,  the  rules  of  regulations
 have  got  to  be  acceted  under  the  terms  of  the
 924  agreement.  For  example,  I  shall  tell  you
 a  very  simple  case.  Cnterruptions)

 SHRI  K.LAKKAPPA  (Tumkur):  River  dis-
 pute  cannot  become  a  pawn  in  the  political  ga-
 me.  I  represent  an  under-developed  state  life
 Mysore.  The  interests  of  the  state  have  got  to
 be  safeguarded  by  the  Centre.  The  1924  agre-
 ement  is  outmoded.  It  was  entered  into  when
 the  Britishers  were  there.  We  had  not  achieved

 Independence  then.  After  Independence, these  thi
 ngsare  coming  up.In  1956,  we  had  the  reorga-
 nisation  of  states  also.  Many  parts  have  been
 merged  with  the  Mysore  state  such  as  Coorg
 and  other  parts  of  Madras.  I  would  like  to
 Know  whether  the  924  agreement  can  still
 hold  good  for  all  lime.  I  would  like  to  Know
 what  the  political  motive  behind  the  Ministry
 is  ?  For  the  Centre  is  using  these  berder  disp-
 utes  and  river  disputes  as  a  political  weapon.

 Beforl  come  to  my  question  proper,  I
 would  just"liKe  to  mentiin  one  thing.  when
 the  Garidharvas  imprisoned  the  Kauravas, the  pandavas  went  to  sec.  them,  and  the
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 Gandharvas  asked  them,  why  are  you  seeing
 the  enemies  ?  The  Pandavas  said  when  a
 common  enemy  is  there,  We  are  05,’

 So  far  as  the  rights  of  my  State  are  conce-
 red,  so  far  as  the  riparian  rights  of  my  state
 are  concerned,  we  are  all  united.  So,  how  can
 the  Central  Government  discriminate  against
 us  श्व  have,  no  doubt,  got  my  reservations  in
 regard  to  the  State  Government  of  My  sore,  it
 has  got  a  feudal  characier  also  because  at
 times  they  have  not  done  what  they  should
 have  done.  The  Central  Government  have  no
 Teason  to  issue  an  ultimatum  when  the  works
 are  in  progress.  The  expenditure  incurred  on
 the  works  in  progress  is  as  follows  :  In  the
 case  of  the  Kabini  project,  the  expenditure
 incurred  is  Rs.  548.72  lakhs.  onthe
 Svarnavati  dam,  which  is  in  rapid  progress
 the  expenditure  incurred  is  Rs.  142.  40  lakhs.
 The  Hemavati  is  in  progress  and  other
 dams  also  have  been  taken  up,  and  the  expen-
 diture  is  Rs.  242.06  lakhs.  There  are  also
 the  Harange,  Machanapal  and  Gandal
 Projects.  Nearly  asum  of  Rs.  I0  crores  has
 been  spent  by  the  Mysore  Government  to
 feed  the  hungry  people  of  Mysore.

 MR.  SPEAKER  :  I  am  waiting  for  the
 hon.  Member's  question.

 SHRI  K.  LAKKAPPA  I  am  _  giving
 facts  to  show  how  the  Central  Government
 have  discriminated  against  the  Mysore
 Government.  Even  acording  to  the  agreement
 of  1924,  the  Mysore  Government  are  emitled
 to45  TMC.  The  Central  Government  are
 applying  double  standards,  so  for  as  the
 construccion  of  dams  is  concerned.  When  the
 Madras  Government  constructed  the  Pullam-
 badi,  New  Kattalai  and  Bhavani  projects
 under  the  same  agreement,  was  the  same
 principle  applied,  when  the  Mysore  Govern-
 ment  had  asked  the  Madras  Government  in
 that  regad  ?  Will  the  same  principle  be  now
 applied  so  far  as  the  construction  of  projects
 by  the  Mysore  state  is  concerned  ?  May  I
 know  why  there  are  double  standars  ?  There
 are  constructions  of  projects  under  tributa-
 ries  of  the  Cauveri.  For  instance,  take
 Kabini.  I+  is  not  within  the  agreement  zone
 of  this  agreement.  What  right  has  the  Central
 Government  to  issue  an  ultimatum  under  the
 law  and  under  the  Constitution  ?  This  is
 nothing  but  a  mischief  within  the  ambit  of
 the  IPC,  and  the  hon.  Minister  should  be
 punished  for  that,  because  he  wants  to  set
 the  Madras  State  against  the  Mysore  State,
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 ani  he  wants  to  set  Maharashtra  against
 Mysore.  He  has  set  these  enemies  agianst
 Mysore  so  that  Mysore  may  not  get  its  due
 rights  2...

 SHRI  SONAVANE  (Pandharpur)  :
 May  I  know  whether  the  use  of  the  word
 ‘enemy’  is  proper  ?

 MR.  SPEAKER  :  Let  the  hon.  Member
 fcome  orward  with  his  question  now

 My  question  is  this.  The  agreement  is
 outmoded  and  does  not  hold  good  now;  after
 the  reorganisation  of  States,  that  agreement
 has  not  been  revised.  Purpusely  and  wilfully
 the  Planning  Commission  has  been  adopting
 a  discriminatory  attitude  tovards  Mysore.  The
 Nysore  state’s  requirements  have  not  been
 given  priority  in  so  far  as  the  projects  of  the
 State  are  concerned.

 MR.  SPEAKER :  I  am  not  going  to  allow
 him  any  further.  If  he  does  not  come  out
 with  his  question  in  one  minute,  I  will  have
 to  call  on  the  other  members  on  the  list.

 SHRI  K.  LAKKAPPA  :  Why  have  the
 Central  Government  not  applied  the  same
 principle  when  crest  gateswere  put  up  in  Nagar
 junasagar?  Why  did  he  not  give  an  ultimatum
 to  Andhra  then  to  give  protection  to  Mysore  ?
 Why  has  such  an  ultimatum  been  sent  to
 Mysore  now  ?  Is  it  not  political  ?  Is  it  not
 Vindictive  2  Is  it  not  discriminatory  ?
 Is  it  not  a  step-motherly  atti  tude  ?
 In  view  of  this,  I  have  no  hesitation

 in  saying  that  Mysore  has  not  received  justice
 at  the  hands  of  Dr.  K.  L.  Rao  and  I  would
 ask  him  whether  he  will  voluniarily  resign  or
 will  have  to  be  reprimanded  for  such  lapses  on
 the  part  of  the  authorities  here.

 DR.  K.  L.  RAO  :  There  is  nothing  more
 I  can  add  except  to  say  that  there  has  been  no
 political  motive  in  dealing  with  these
 problems.  It  is  purely  technical.  If  I  may
 repeat,  the  Kabini  project  that  was  sanctio-
 ned  in  958  was  of  a  much  lower  magnitude
 costing  Rs.  2.5  crores  only.  Now  the  propo-
 sal  is  to  increase  it  tenfold.  I  am  surprised  the
 hon.  member  is  arguing  out  that  case.  They
 have  not  even  submitied  revised  estimates  for
 the  kabini  project.  If  without  sending  us  the
 revised  estimates,  they  say  ‘we  havejspent  Rs.
 6  crores’,  what  is  the  meaning  of  this  ?

 SHRI  K.  LAKKAPPA  :  When  the  Madras
 Government  undertook  some  projects  without
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 the  Cenire’s  approvel,  what  was  he  doing  ?
 Did  he  adopt  this  attitude  then  ?

 DR.  K.  L.  RAO:  There  are  also  some
 complications  in  this  particular  case.  It  will
 submerge  some  areas  in  Kerala.  We  cannot
 therefore  sanction  such  a  project  without
 taking  into  consideration  all  the  aspects.
 Similarly,  there  are  certain  regulations  which
 have  to  be  followed.  In  spits  of  all  this,  I
 will  repeat--and  I  would  request  the  hon.
 member  not  to  indulge  in  this  insinuation--
 that  there  is  no  personal  or  political  motive
 in  this,

 SHRI  K.  LAKKAPPA:  He  has  not  answ-
 ered  my  question.  Three  crores  of  the  people
 of  Mysore  are  suffiering  without  food.
 They  are  poverty-stricken.  Irrigation  facilities
 are  not  there.  Madras  is  having  22  lakh  acres
 of  irrigation  and  we  are  not  even  having  2
 lakh  acres,  Why  have  these  double-standards
 bsen  applied  regarding  construction  of  pro-
 jects  by  Madras  and  Mysore  ?  Why  was  not
 the  same  principle  applied  in  the  case  of  the
 construction  of  crest  gates  at  Nagarjunasagar  ?

 MR.  SPEAKER:  His  question  is  why
 there  has  been  a  double-standard.

 DR.  K.L.RAO  :  As  I  have  already  submi-
 tted,  there  has  been  no  double-standard  or
 discriminaton  whatsoever.

 SHRI  RANGA  :  Does  he  stick  to  his  stat-
 ement  that  it  is  not  an  ultimatum  ?

 SHRI  A.  SREEDHARAN  (Badagara)  :
 My  call  attention  was  addressed  to  the
 Minister  of  Home  Affiairs  because  this  is  not
 merely  a  water  dispute.  Here  is  a  State  Gove-
 mment  which  is  blatantly,  aggressively  and
 violently  refusing  to  carry  out  the  dircetive
 of  the  Government  of  India  and  this  question
 should  have  been  replied  by  the  Minister  of
 Home.  Affiairs.

 SHRI-K.  LAKKAPPA  :  I  protest  against
 this  remark.  (  Jnterruptions  \

 SHRI  A.  SREEDHARAN  :  the  Mini-
 stet’s!:  reply  is  an-essay  in  apology  and  an
 epic  in  surrender.  Here  is  a  Government  whi-
 ch  says  that  there  are  water  disputes  between
 Kerala—Mysore  and  Madras.  Three  states  are
 involved.  Kerala  and  Madras  have  always  been
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 advocating  that  they  are  preparad  to  sit  round
 the  table  and  resolve  this  issue  pecaefully
 and  amicably.  We  have  stretched  our  patience
 to  the  utmost  limit  and  said  that  we  are  prep-
 ared  to  discuss,  but  here  is  the  Government
 of  mysore  which  says  that  in  spite  of  the  Cen-
 trers  directive  they  are  going  to  go  ahead
 with  the  work  on  the  porject.

 SHRI  N.  SHIVAPPA  Precedent
 been  established  by  .he  Centre.

 has

 SHRI  A.  SREEDHARAN  :  So,  my  que-
 stion  is  very  straight  and  simple.  The  hon.
 Minister  said  that  he  was  still  thinking  in
 terms  of  negotiations,  while  the  Chief  Mini-
 ster  of  Mysore  on  the  floor  of  the  State  Asse-
 mbly  says  that  he  will  not  stop  the  work  on
 ihis  proyect,  which  means  that  the  Chief  Mini-
 ster  of  Mysore  has  thrown  Dr.  K.  L.  Rao's  is
 letter  into  the  dust  bin  of  the  Vidhan  Sabha.
 And  now  the  spokesmen  of  Mysore  are  advo-
 cating  that  the  kabini  project  is  a  fait  accompli.

 I  would  like  to  make  it  clear  that  the
 924  agreement  is  not  binding  on  kerala  be
 cause  the  Government  of  kerala  did  not  exist
 at  that  time.  The  kerala  Government  came
 into  existence  only  in  1956,  and  no  portion
 of  that  agreement  will  ever  be  applicable  to
 kerala,  andif  any  attempt  is  made  to  clamp
 that  agseement  down  on  us,  We  will  fight
 it  tooth  and  nail.

 T  want  the  hon.  Minister  to  give  us  an
 assurance,  because  his  statement  says  :

 or  suggested  that  pending  this,  the  work
 on  the  projects  not  yet  approved  by  the  plan-
 ning  planning  Commission  may  not  be  proc-
 eeded  with.  oe

 And  earlier  on  he  says  :

 “Of  the  three  projects  mentioned  above
 Kabini  project  prov  iding  irrigaion  for  30,  000
 acres  was  sanctioned  by  the  planning  Comm-
 ission  for  Rs.  2.  5  crores."

 When  these  two  portions  of  the  statement
 ate  reac  together,  it  means  that  the  kabini
 project  has  been  sanctioned  by  the  planning
 Commission  and  the  Government  has  given  a
 directive  to  the  Mysore  Government  not  to
 Proceed  with  the  work  not  sanctioned  by  the
 planning  Commission,  That  means  the
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 Mysore  Government  can  go  on  executing  the
 work  on  the  kabini  project.  I  want  to  ask  the
 Minister  if  he  will  permit  the  Mysore  Gover-
 Ment  to  go  ahead  with  the  work  on  the  kab-
 ini  project  because  this  is  of  vital  concern
 to  us.  If  this  project  is  proceeded  with,  a  vast
 ares  in  Kerala  will  be  submerged  and  also  the
 question  of  sharing  the  waters  arises.  So,  Will
 he  give  a  categorical  assurance  that  without
 the  concurence  of  the  kerala  Government  the
 Mysore  Government  will  not  be  permitted  to
 go  ahead  with  the  work  onthe  kabini  pro-
 ject.

 SHRI  K.  LAKKAPPA  :  It  is  not  covered  by
 the  agreement.

 SHRI  A.  SREEDHARAN  :  We  repudiate
 that  agreement,  we  do  not  accept  it.

 Secondly,  even  when  this  ‘ssue  is  being
 discussed  on  the  floor  of  the  House,  work  on
 this  project  is  progressing.  If  the  Mysore  Ch-
 ief  Minister  refuses  to  come  to  the  conference
 table  and  if  he  still  proposes  to  go  ahead  with
 this  work,  may  I  know  what  steps  the  Central
 Government  will  take  to  stop  the  work  on
 this  project  by  the  Mysore  Government  ?

 DR.K.  L.  RAO  :  With  regard  to  the  first
 question  of  the  hon.  Member,  I  want  to  sub-
 mil  that  the  original  project  that  was  sanct-
 ioned  was  a  small  one  which  does  not  subm-
 erge  any  land  in  Kerala,  which  does  no!
 affect  water  distribution,  because  the  water
 utilisation  of  that  project  is  small  in  quant
 ity.  Now,  what  we  understand  is  that  the
 Mysore  Government  is  proceeding  with  a
 much  biggr  project  whicheven  involves  sub-
 mersion  of  landin  kerala  ani  also  —  utilisati
 on  of  a  much  larger  puantity  of  water.  It  is
 this  project  that  has  not  been  sanctioned.
 Therefore,  the  Mysore  Government  are  at  per
 fect  liberty  to  go  along  with  the  project  that
 was  sanctioned  in  958  but  not  any  project
 that  is  much  bigger,  but  unfortunately  their
 expenditure  figures  show  that  they  have  spent
 nearly  Rs,  6  crores  whereas  the  orginalproject
 was  to  cost  only  Rs.  2.5  crores.  That  means
 it  is  a  revised  project.

 SHRI  N.  SHIVAPPA  :  What  about  the
 rige  in  costs  ?

 SHRI  J.  MOHAMED  IMAM  (Durga)  :
 Chitraguga  Whatever  has  been  done  has
 eben  done-with  the  connivance  of  Dr.  Rao.
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 DR.K.  L.  RAO:  I  am  fully  aware  of  the

 rise  in  prices.  But  this  increase  is  due  to  wide-
 ning  the  scope  of  the  project,  providing  more
 ircigation,  bigger  and  higher  dam  and  so  on,
 The  hon  Member  has  asked  for  a  definite
 assurance.  Definitely  the  Government  of
 India  would  take  note  of  it.  Any  project  which
 is  not  properly  sanctioned  by  the  planning
 Commission  will  not  be  given  any  Ceniral
 assistance.  Government  will  be  most  unhappy
 if  the  State  concrned  still  goes  on  constructing
 it  wit  hout  any  sanction.  I  shall  give  a  simple
 illustration.  [do  not  want  this  projec:  to.  be
 proceeded  within  this  unhappy  stage.  I  may
 put  asimple  question  by  way  of  illustration.
 Kerala  is  higher  up  in  Cauvery.  Suppose  the
 kerala  Government  constructs  a  bigger  resur-
 voir  higher  up  and  water  does  not  flow  in
 Cauvery,  what  will  be  the  situation?  We  shall
 be  wasting  money  on  kabini.  Therefore,  it  is
 obvious  that  for  the  best  utilisation  of  the
 water  resourecs  of  this  country,  there  should
 be  planned  and  agreed  action.  The  Govern-
 ment  of  India  is  anxious  to  go  along  on  a
 planned  and  agreed  manner,  nol  any  parti-
 cular  State  going  as  it  likes.  [am  unhappy  a.

 (/nterruptions.)
 SHRI  S.M.  KRISHNA  (Mandya):  Suffi-

 cient  poison  has  been  injected  into  the  body-
 politic  of  this  country  and  let  not  parochial
 poison  be  iniected  into  the  sacred  and  screne
 waters  of  Cauvery.  The  entire  dispute  revolves
 around  the  924  agreement  entered  in‘o
 between  two  unequal  parties.  just  imagine
 that  the  present  State  of  Mrdras  was  then
 comprising  the  whole  of  Andhra  pradesh,
 today’s  Tamil  Nadu,  and  parts  of  kerala  and
 of  Mysore.  I  wholeheartedly  agree  with  that
 part  of  the  statement  that  Comrade  Sreed-
 haran  made,  namely,  that  there  has  been  a
 qualitative  change  that  has  come  about  in  the
 country.  If  Mr.  Sreedharan  says  that  the
 924  agreement  is  not  binding  on  Kerala  then
 we  are  all  operating  on  different  wave  lengths.
 and  a  new.  Situation  emerger.  It  is  said  that
 appearances  are  deceptive.  Look  at  Dr.K.L.
 Rao;  he  looks  very  innocent.  Even  the  state-
 ment  he  made  Sounded  rather  innocent.  Let
 us  nol  be  deceived  by  this  innocent  appearace
 of  Dr  Rao.  I  have  said  on  the  floor  of  the
 House  that  so  long  as  Dr.  Rao  continued  to
 head  the  Irrigation  Ministry  at  the  Centre,
 Mysore  shall  not  get  justice  (Jmterruptions.)
 Political  compulsions  are  there.  My  friend
 Mr.  Narayana  Rao  need  not  get  unduly  agit-
 ated  because  Dr,.Rao  is  not  going  to  be  displ-
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 aced;  Iam  sure  about  it.  what  is  Mysore’s
 contribution  7I  shall  quote  Dr.  Rao,  as  crea-
 tion,  the  Central  water  and  power  Commi-
 ssion’ssurvey  :

 “A  survey  by  the  Central  water  and  pow-
 wer  Commission  has  estimated  ihe  total
 yield  in  the  Cauvery  basin  around  553  TMC
 ft.  water  at  75  per  cent  dependability.  ofr
 this  47  TMC  ft  of  water  is  contributed  from
 Mysore  area  and  the  balance  of  36  TMC  ft.
 from  the  Tamil  Nadu  area.”

 After  the  924  agreement  came  into  being,
 Mysore  state  has  put  in  only  krishnaraja  sagat
 dam;  thanks  to  the  successive  Congress  that
 have  been  ruling  Mysore  State,  they  did  not
 spend  any  money  to  exploit  the  Cauvery  basin
 On  the  other  hand,  what  has  happened  to
 Madras  State  7?  They  have  built  a  number  of
 projects  such  as  pullambudi,  New  kattalai,
 High  Level  Bhavani,  and  so  on.  All  these
 projects  had  been  taken  up  and  executed.  Wh-
 at  is  the  comprative  picture  of  Madras,  Mys-
 ore  and  Andhra  pradesh  ?  In  Mysore  the
 percentage  of  irrigation  is  a  Whercas  in
 Tamil  Nadu  it  is  36  per  cent  compared  to  40
 pre  cent  in  Andhra  pradesh.  Among  unequal
 partners,  the  greatest  injustice  has  been  done
 to  Mysore.  I  should  like  to  pose  this  question
 to  Dr,  Rao.  Dr.Rao  isa  genius,  shall  I  add
 that  he  is  an  evil  genius....(/nterruptions.)  I
 stand,  by  it;  let  him  repudiate  it.

 SHRI  K.  NARAYANA  RAO  (Bobbili):
 In  these  matters,  it  is  the  Government  of  india
 as  a  whole  which  is  responsible  ultimately  for
 taking  decisions.  Why  should  anbody  hold
 only  Dr  Rao  responsible  ?  Mr.  Speaker,  I
 want  a  direction  from  you.

 SHRI  S.  M.  KRISHNA:Worse  names  than
 evil  genius  have  been  called  here  and  evil  gen-
 ius  is  comparatively  a  dignified  term:

 MR.  SPEAKER  :  Since  you  started,  you
 had  been  using  such  words.  I  do  not  say  they
 are  unparliamentary;  still  that  is  undesirable.

 SHRIS.  M.  KRISHNA  :  The  924  agree-
 ment  is  confined  to  Cauvery  and  the  scheduled
 rivers  in  the  cauvery  basin.  I  should  like  to
 know  from  Dr.  Rao  whether  the  non-scheduld
 rivers  had  been  included  in  the  924  agree-
 ment.  If  the  non-schedled  rivers  are  not  part
 and  parcel  of  the  924  agreement.  what  prev-
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 ents  the  Government  of  Mysore  from  going
 ahead  with  the  Hemavati,and  kabini  and  other
 projects  ?

 Another  point  which  Mr.  Sreedharan  made
 is  about  the  Central  Directive,  which  Dr.  Rao
 has  sent  to  the  Government  of  Mysore.  ]  am  a
 great  admirer  of  the  late  Annadorai;  I  know
 what  happened  to  the  directive  which  the
 Central  Govermnent  sent  to  him  on  the  NCC.
 My  hon.  friends  from  Tamil  Nadu  also  know
 what  happened  to  that  directive.  The
 Central  Government  will  have  to  take  into
 account  the  feelings  of  the  people  or
 Mysore  State  in  setting  right  aninjustice  that
 had  been  meted  out  to  them  due  to  historical
 reasons.  I  am  not  going  to  blame  anybody.  T
 should  like  an  assurance  from  Dr.  Rao  that  he
 is  going  to  withdraw  the  letter  which  he  had
 sent  to  the  Chief  minister  of  Mysore.

 DR.  K.  L.  RAO  :  I  want  to  submit  to  the
 hon,  Member  that  he  must  be  sure  of  his
 information,  For  example  he  said  that  Hema-
 vathi  and  kabini  were  not  scheduled  rivers.
 They  are  scheduled  rivers......

 SHRI  N.  SHIVAPPA:  Only  upto  a  certain
 point.....  (nterruptions)

 DR.  K.  L.  RAO  :  They  are  included  in  the
 list  of  scheduled  rivers.  Kabini  river  and
 Hemavathi  river  have  been  included  in  the
 list....(Unterruptions.)  [have  got  it  here:  if
 you  went  to  see,  you  can  very  well  see  it.

 Then,  with  regard  to  the  Harangi  project-
 there  is  on  question  of  argument  the  Harangi
 river  was  not  part  of  Mysore.  It  was  part  of
 old  Coorg,  and  therefore  it  was  not  scheduled.
 What  I  want  to  submit  is,  if  the  hon.  Member
 had  correct  information,  probably  he  would
 not  have  dubbed  me  with  the  various  terms
 that  he  has  been  kind  enough  to  use.  The  only
 anwer  that  I  would  like  to  make  to  my  Mys-
 ore  friends  is  that  the  best  way  to  try  to  get  the
 Project  sanctioned  is  to  goinon  the  terms  of
 the  924  agreement,  and  whatever  the  agree-
 ment  allows—if  the  agreement  allows  it—Mys-
 ore  is  perfectly  entitled  to  it  and  it  will  get  the
 water,  There  is  no  difficulty  about  it  at  all.
 But,  ifit  is  a  question  of  revision  of  the  924
 agreement,  |  am  afraid  we  cannot  undertake
 it.  Normally  it  has  to  go  to  the  tribunal.

 SHRI  J.  MOHAMED  IMAM  :  When  you
 visited  Hemavati,  you  yourself  made  some
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 clarification  with  regard  to  Harangi  and
 Hemavati.

 SEVERAL  HON.  MEMBERS  ROSE.

 MR.  SPEAKER  :  Shri  J.  H.Patel.

 SHRI  J  H  PATEL  (  Shimoga  )  :  (Spoke
 in  Kannada).

 MR.  SPEAKER  :  There  is  no  translation
 arrangement  during  the  Question  Hour.

 SHRI  JH.  PATEL:  I  am  putting  my  ques-
 tion  in  English.

 AN  HON.  MEMBER  :  The  Minister
 knows  Kannada  also.

 MR.  SPEAKER :  Order,  order.  Let  us  lis-
 ten  to  the  question.

 SHRI  J.  H.  PATEL  :  I  am  referring  to  the
 statement  which  he  placed  before  the  House;
 I  am  not  reading  the  entire  statement.  But,  if
 you  carefully  go  through  it,  you  will  find
 that  all  his  intelligence  has  been  used  to  make
 it  appear  that  Tamil  Nadu  has  all  along  been
 on  the  legalline  and  it  is  the  Mysore  State
 alone  which  has  been  illegal.  He  has  put  the
 whole  matter  in  that  way  to  the  House.  As  a
 matter  of  tact,  as  long  as  Dr.  Rao  uses  such
 intelligence  and  as  long  as  Shri  Chavan  has
 his  power,  they  will  wield  influence  over  the
 Central  Government.  I  am  not  bothered  about
 Madras  Mysore  or  Kerala.  The  oath  that  they
 have  taken  at  the  National  Integiation  Confe-

 rence  in  Srinagar  or  somewheer  or  at  some  other
 place  by  somebody  else,to  uphold  the  integrity
 of  the  country  and  the  unity  of  the  country
 has  been  a  farce  and  a  drama.  whatever  ‘t  is,
 ‘hese  two  people  have  been  entirely  respon-
 sible  for  the  disintegration,  parochialism,
 disunity  and  division  of  the  country.

 (Interruptions)
 MR.  SPEAKER  :  Please  put  your  ques-

 tion.
 SHRI.J.H.PATEL  :  They  must  first  under-

 stand  the  problem  correctly.  We  want  very
 friendly  relations  with  our  neighbouring
 Tamil  Nadu.I  would  like  to  have  an  assurance
 from  the  Minister  that  he  will  notinterfere  in
 this  matter.  Let  the  matter  be  lefi  to  Tamil
 Nadu  and  Mysore  people  and  we  will  come  to
 an  amicable  settlement.  The  very  fact  that  he
 is  intervening  in  it,  will  spoil  the  whole  thing.
 Let  him  not  interfere.
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 Now,  in  view  of  the  regional  imbalance,
 this  irrigation  problem  must  be  solved  not  on
 any  mathematical  or  arithmetical  calculation
 but  on  the  grounds  of  human  and  regional
 integration.  As  Mr  Krishna  pointed  out,  Mys-
 ore  is  the  least  irrgated  State  in  the  south  exc-
 ept  Maharshtra.  Madras  has  33  per  cent,  and
 Mysore  has  only  nine  per  cent.  Is  it  not  this
 Minister’s  responsibility  to  allow  Mysore  to
 use  its  legitimate  share  of  power  ?  It  has  45
 TMC.  But  the  Minister  brings  in  a!l  tech-
 nical  objections.  I  demand  of  him:  is  he
 going  to  assure  the  House  that  he  would  not
 interfere  in  this  matter.  Secondly,  he  should
 withdraw  his  letter  which  has  been  written  to
 the  Chief  Minister  of  Mysore.  Thirdly,  he
 should  cease  operating  as  a  stumbling-block
 and  dividing  the  country,  one  State  from
 an  other  State,  Finally  is  he  going  to  uphold
 the  oath  which  he  has  taken  in  the  conference
 held  at  Srinagar,  to  uphold  the  integrity  of
 the  country  7

 DR.  K.  L.  RAO  :  If  Mysore  Government
 can  into  efter  an  agreement  with  Tamilnad
 Government,  we  would  be  most  happy,  But
 unfortunately  so  far  in  spite  of  our  very  best
 efforts,  it  has  not  been  possible  to  do  so.  The
 Tamilnadu  Government  has  made  a  request
 that  the  matter  may  be  referred  to  a  Tribunal.
 Tr  is  at  that  stage  now.  If  the  hon.  member
 can  persuade  the  Chief  Minister  of  Mysore  to
 go  and  talk  to  the  Tamilnadu  Chief  Minister
 and  come  to  at  agreement,  I  can  assure  him
 that  on  behalf  of  the  Government  of  India,  we
 would  be  most  happy  and  I  would  have  less  of
 abuse  from  the  hon.  member,  (interruptions).

 SHRI  K.LAKKAPPA  :  I  walk  out  in  pro-
 lest  because  he  is  not  withdrawing  that  letter.
 (interruptions).

 (Shri  K.  Lakkappa  then  left  the  House)

 3.06  brs.

 QUESTION  OF  PRIVILEGE  (AGAINST
 THE  SAMACHAR  ‘‘BHARATI”

 MR.SPEAKER:  Ighave  to  inform  the  House
 that  I  received  a  notice  of  question  of  privi-
 lege  on  the  9th  March,  1970,  from  Shri  Shashi
 Bhushan  against  the  “Samachar  Bharati",  a
 news  agency,  for  circulating  a  news  report,  as
 published  inthe  Nav  Bharat  Times  and  the
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 Hindustan  dated  the 6  th  March,  ‘1970,  Misre-
 porting  the  proceedings  of  this  House  on  the
 5th  March,  1970,  that  a  sitting  of  the  House
 had  been  fixed  on  the  7th/8th  March,  1970,

 Subsequently,  I  receive  a  letter,  dated  the
 9th  March,  1970,  from  the  Chief  Editor,
 Samachar  Bharati,  which  reads  as  follows  :—

 “T  write  this  to  express  my  deep  regret  for
 the  release  of  a  wrong  news  item  by  our  News
 Agency  about  the  sitting  of  the  Lok  Sobha
 last  week.

 Our  Correspondent  reported  that  the
 House  would  observe  holiday  on  Friday,  the
 6th  march  1970,  on  account  of  Shivaratri  fes-
 tival,  but  wrongly  said  that  the  House  would
 meet  on  Saturday  to  dispose  of  the  business
 originally  fixed  for  Friday.  There  was  no
 intention  to  misreport  the  proceedings;  it
 was  a  mistake  in  hearing  the  announcement.

 Tt  may  kindly  be  noted  that  some  time  afler
 the  release  of  the  earlier  item,  the  mistake  was
 detected  by  our  Correspondent  and  action  was
 immediately  taken  to  kill  the  earlier  story.
 Uufortunately  the  news  paper  which  used  the
 original  item  did  not  notice  the  later  message
 sent  out  to  kill  the  story.  Infact  the  newsp-
 aper  concerned  made  another  mistake  and
 said  that  the  House  would  meet  on  Sunday
 whereas  our  story  did  not  say  such  thing.

 SHRI  S.  5.  KOTHARI  (Mandsaur)  :
 It  is  a  frivolous  matter.  It  should  end  here.

 SHRI  Ss.  M.  BANERJEE  (Kanpur)  :
 Let  us  kill  the  matter.

 MR.  SPEAKER  :  There  was  a  privilege
 motion.  Our  practice  is  to  refer  it  to  the
 Newspaper  concerned.  When  they  send  any
 thing  in  writing  IT  have  to  inform  the  House.

 SHRI  S.  Ss.  KOTHARI:  It  should  be  treated
 as  closed.

 MR.  SPEAKER  :  But  haveto  read  out
 in  to  the  House  what  the  paper  has  sent
 in  writing.

 SHRI  RANGA  (Srikakulam  ve  All  right,
 Sir.  —

 MR.  SPEAKER  :  The  letter  goes  on  to
 say!
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 **In  any  case  I  express  my  unqualified  apo-
 logy  to  the  members  of  the  Lok  Sabha  for  the
 mistake  committed  by  us.  Our  Correspon
 dents  covering  Parliament  have  been  asked
 to  be  more  vigilant  so  that  such  a  thing  does
 not  happen  again.”

 In  view  of  the  unqualified  apology  tend-
 ered  by  the  Chief  Editor  of  the  ‘Samachar
 Bharati"  ifthe  House  agrees,  the  matter  may
 be  closed.

 HON.  MEMBERS  :  Yes.

 SHRI  K.  P.  SINGH  DEO  (  Dhenkanal  )
 Rose—

 MR.  SPEAKER :  Mr.  Singh  Deo,  I  have
 sent  your  paper  to  the  External  Affiairs
 Minister.  Heis  not  here.  Let  us  see  tomor-
 row.

 SHRI  HEM  BARUA  :  We  have  submitted
 an  adjournment  motion  on  the  poullution  of
 drinking  water  in  Delhi.  What  about  that  ?

 MR.  SPEAKER  :  I  am  considering  it.

 SHRI  INDRAJIT  GUPTA  (  Alipore  )  :
 A  former  Chief  of  the  Indian  Army  has  made
 a  very  dangerous  public  statement  and  you
 have  rejected  a  calling  attention  notice  on
 that.  He  has  said  that  the  Constitution  should
 be  scrapped  and  military  rule  should  be
 imposed.  Itis  a  veryimportant  matter.

 (Interruptions)

 MR.  SPEAKER  :  These  matters  are  not  to
 be  raised  here.  They  are  already  before  me  and
 they  will  be  decided  on  merits.  Now,  papers
 to  be  laid  on  the  Table.

 131  brs.

 PAPER  LAID  ON  THE  TABLE

 Report  oF  COMMITTEE  OF  ENQUIRY  ON
 CSIR

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.  R.  ५.
 RAO)  :  IT  begtolay  onthe  Table  a  copy  of
 the  Report  (Part  I)  of  Committee  of  Enquiry
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 (Council  of  Scientific  and:  Industrial  Re-
 search).  [Placed  in  Library.  See.  No,  L.  T.—-
 (2788/70)

 MR,  SPEAKER  :  Regardingitem  No.  5,
 at  the  request  of  the  Chairman  of  the  Com-
 mittee,  this  itemis  postponed.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS)  96  9-70

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  R.L,

 CAATURVED)):  Sir,on  behalf  of  Shri  Gulzari
 Lal  Nanda,  I  beg  to  present  a  statement  sho-
 wing  Supplementary  Demands  for  Grantsin
 respect  of  the  Budget  Railways)f  or  I969-70.

 73.42)  brs,

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  Ihave  to  report  the
 following  message  received  from  the  Secretary
 of  Rajya  Sabha:--

 “In  accordance  with  the  provisions  of
 tule  II]  of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya  Sabha,  [  am
 directed  to  enclose  a  copy  of  the  Press
 Council  (Amendment)  Bill,  1970,  which  has
 been  passed  by  the  Rajya  Sabha  at  its
 sitting  held  on  the  4th  March  1970.7",

 THE  PRESS  COUNCIL  (AMENDMENT)
 BILL  As  Passep  By  Rajya  SABHA

 SECRETARY  :  Sir,  I  lay  on  the  Table  of
 the  House  the  Press  Council  (Amendment)
 Bill,  1970,  as  passed  by  Rajya  Sabha.
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 3.3  brs,

 RAILWAY  BUDGET,  !970-7|—GENERAL
 DISCUSSION—Contd.

 MR.  SPEAKER  :  We  will  now  take  up  the
 Railway  Budget.  When  the  member  who  is
 on  his  leges  concludes,  I  will  call  the  Minister.

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  &  TRANSPORT
 (SHRI  RAGHU  RAMAIAHC)  :  Kindly
 allow  one  member  from  this  side  also.  You
 can  extend  the  time  slightly.

 MR.  SPEAKER  :  Hecan  speak  on  the
 Demands.

 SHRI  RAGHU  RAMAIAH :  Please  allow
 one  memberfrom  this  side.

 MR,  SPEAKER.  :  All  right.  One  or  two
 members  may  have  5  minutes  each.

 SHRI  SHRICHAND  GOYAL-
 (Chandigarh)  So  farwe  have  not
 exhausted  our  time.  You  can  extend  the  total
 time  by  one  hour  so  that  parties  which
 have  not  exhausted  thair  time  may  do  80.

 MR.  SPEAKER  :  All  rihgt.  All  the  parties
 may  exhaust  whatever  time  is  left  for  then.
 Each  member  can  speak  for  4  or  5  minutes
 and  give  his  suggestions.

 I  am  sorry  the  calling  attention  motion
 has  been  converted  into  a  regular  debating
 hour.  The  procedure  should  be,}  after  ithe
 Minister's  statement,  straightforward  ques-
 tions  are  put  so  that  we  can  curtail  the  time
 and  use  it  for  other  purposes.

 SHRI  S.M.  BANERJEE  (Kanpur)  :  I  agree
 no  lengthy  questions  should  be  asked.  But  you
 are  rejecting  calling  attention  notices  on
 many  important  matters.  (/nterrupptions),

 MR.  SPEAKER  :  You  can  amend  the
 tules.  I  have  no  objection,

 SHRI  5.  M.  BANERJEE  :  I  do  not  ques-
 iton  your  ruling  or  judgment  because  you
 are  the  supreme  and  sovereign  authority  in
 this  House.  (/mterrupptions).
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 अध्यक्ष  महोबय:  इस  हाउस  का  प्रोसीजर
 बना  हुआ  हैं।  जो  भी  चेअर  पर  बैठा  हो,  चाहे
 मैं  हूं,  चाहे  डिप्टी  स्पीकर  हो,  चाहे  चेअरमैन  हो
 सब  को  इस  पर  अमल  करना  होगा  1  आप  क्‍यों
 उसकी  मिट्टी  पलीद  करते  हैं,  बने  हुए  प्रोसीजर
 को  बिगाड़  कर  अगर  आप  समझते  हैं  कि  वह
 दुरुस्त  नहीं  ह ैऔर  दूसरी  तरह  से  होना  चाहिये
 तो  उसको  अमेंड  कर  दीजिये।

 श्री  स.  मो.  बनर्जी  :  आप  मेरी  बात  तो
 सुन  लीजिये  ।  मैं  कहना  चाहता  हूं  कि  कालिंग
 अटेंशन  पर  लम्बे-लम्बे  सवाल  न  पूछे  जायें।
 इसमें  में  आपका  साथ  देना  चाहता  हूँ  7  आप
 प्रोसीडिग्स  देख  लें,  में  लम्बे  सवाल  नहीं  पूछता
 हूं  ।  लेकिन  इसके  साथ.

 अध्यक्ष  महोदय:  आपने  मेरे  सजेशन  को
 ही  डिबेट  बना  दिया,  कालिंग  अटेंशन  को  कब
 छोड़ेंगे  ।

 SHRI  KANWARLAL  GUPTA  (Delhi
 Sadar  )  ;  When  will  the  Minister  reply  ?  He
 may  reply  at  3.30.

 MR.  SPEAKER  :  now  itis  LM  I5.  We  will
 adjourn  now  and  meet  at  AS.  We  will  have
 one  hour  for  the  members  to  speak  and  I  will
 call  the  Minister  at  31S.

 13,15  hrs.

 [The  Lok  Sabha  adjourned for  Lunch  till  fifteen minutes  past  Fourteen  of  the  Clock,]

 [The  Lok  Sabha  re-assembled  after  Lunch  at
 elghteen  Minutes  past  Fourteen  of  the  Clock]

 (Mr,  Deputy  Speaker  in  the  Chair.]
 RE:  NOTICE  OF  STRIKE  BY  DESU

 WORKERS

 SHRI  5.  M.  BANERJEE  (  Kanpur)  :
 We  are  all  concerned  that  to  day  the  strike
 notice  given  by  the  Union  of  Delhi  electricity
 workers  expires  and  they  are  going  on  strike
 after  72  hours.  In  ‘1906  there  was  an  aSree-
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 ment  between  Dr.  Rao  and  the  Union.  That
 agreement  has  been  flouted;  it  has  not  been
 implemented  by  DESU.  I  would  request  Dr.
 K.  L.  Rao,  through  you,  to  make  &  state-
 ment  on  the  proposed  strike  by  the  Delhi
 Electricity  workers.  Thereis  goingto  be
 chaos.

 श्री  शिव  नारायण  (बस्ती)  :  हमारी  हम-
 दर्दी  भी  पूरी-पूरी  उनके  साथ  है।

 शी  जाज  फरनेंडीज  (बम्बई-दक्षिण):  मैं  भी
 उनका  समर्थन  करना  चाहता  हूं  ।  दिल्‍लो  में
 जनसंघ  का  शासन  है  ।  में  जनसंघ  के  नेताओं  से
 भी  अर्ज  करना  चाहता  हूं  कि  वे  बिजली  वाले
 मामले  को  तत्काल  हल  करने  के  लिए  कदम
 उठायें  और  वैसा  न  करें  जैसा  ये  लोग
 करते  हैं  ।

 श्री  शिव  चंद  झा  (  मधुवतनी  )  :  मैं  इसका
 समर्थन  करता  हूं  ।

 क्रो  रणधीर  सिह  (रोहतक)  :  इन  वर्कर्ज

 की  मांगें  जायज  हैं  -  ये  हमारे  पास  आए  थे  ।
 कालिंग  एटेंशन  भी  हमने  दिया  था  लेकिन  बद-
 किस्मती  से  वह  आ  नहीं  सका  1  गवर्नमेंट  को
 इनकी  मांगों  की  तरफ  ध्यान  देना  चाहिये  और
 उनकी  मांगों  को  पूरा  करना  चाहिये।  वे  गरीब
 आदमी  हैं  और  स्ट्राइक  करने  पर  सरकार  को
 उनको  मजबूर  नहीं  करना  चाहिये  ।  मिनिस्टर
 साहब  एक  स्टेटमेंट  दें  और  उनकी  मांगों  को  पूरा
 करें  ताकि  हड़ताल  वाला  झगड़ा  खत्म  हो  और
 पब्लिक  और  हाउस  सफर  न  करे  ।  हमारी  पूरी
 हमदर्दी  उनके  साथ  है

 MR.DEPUTY-SPEAKER:  Now,  Shri  Sheo
 Narain.

 SHRI  S.  M.  BANERJEE  :  I  hope  the  hon.
 Minister  of  Parliamentary  Affairs  has  taken
 note  of  what  we  have  said.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Members  have  made  thair  point,  andI  am
 sure  the  hon.  Minister  has  heard  it,
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 RAILWAY  BUDGET  970-7!-GENERAL  a  आफिद्येट  कर  चुके  हैं  ॥  मैं  चाहता  हें  कि
 DICUSSION--Contd.

 sit  शिव  नारायण  (बस्ती)  :  मुझे  खुशी है
 कि  नन्‍्दाजी  ने  आज  फिर  तीन  साल  के  बाद
 गवर्नमेंट  में  प्रवेश  किया  है  |

 खूब  इंसाफ  है  तेरे  अंजुमने  नाज  में,
 शीक्षा  झुकता  है  मुह  चूमने  को  पैमाने  का

 SHRI  S.M.  BANERJEE  (Kanpur)  :  This
 is  briefing  by  Shrimati  Tarkeshwrie  Sinha.
 She  has  given  this  couplet  to  him.

 श्री  शिव  नारायण  :  नन्दाजी  जब  होम
 मिनिस्टर  थे  तब  उन्होंने  प्रतिज्ञा  की  थी  कि  दो
 बरस  के  अन्दर  कुरप्दान  को  वह  वाइप  आउट  कर
 देंगे  देश  से  ।  में  नन्दाजी  की  बड़ी  इज्जत  करता
 हूं  7  में  उनका  दोस्त  हूं  लेकिन  उस  तरह  का  नहीं
 जिस  तरह  से  ये  लोग  हल्ला  कर  रहे  हैं।  में  उनको
 सही  राय  देना  चाहता  हूं  ।  उनकी  हम  लोग  बहुत
 कट्  करते  हैं  ।  वह  सीनियरमोस्ट  मिनिस्टर  हैं  1
 गवर्नमेंट  में  दो  बार  वह  प्राइम  मिनिस्टर  के  तौर
 पर  एक्ट  भी  कर  चुके  हैं  |  में  चाहता  हुं  कि  वह
 हाउस  को  एश्योरेंस  दें  कि  कितने  बरस  में  वह
 रेलवे  से  कुरप्शन  को  समाप्त  कर  देंगे।

 सविसिस  में  एफिशेंसी  लाने  की  भी  आज
 सख्त  जरूरत  है  ।  गाड़ियां  समय  पर  पहुचेंगी
 इसकी  कोई  ग्यारंटी  नहीं  होती  है।  पंकचुएलेटी
 की  तरफ  आपको  विशेष  ध्यान  देना  होगा।  किसी
 भी  पैसेंजर  या  मेल  ट्रेन  से  आप  चले  जाएं  आप
 कभी  आश्वस्त  नहीं  हो  सकते  हैं  कि  आप  समय
 पर  पहुंच  जाएंगे  ।  अगर  मैं  लखनऊ  से  दस  बजे
 चलू  दिल्ली के  लिए  तो  मैं  किसी  भी  सूरत  में
 आदइवस्त  नहीं  हो  सकता  हूं  कि  सुबह  सात  बजे  मैं
 यहां  पहुंच  जाऊंगा  ।  मिनिस्टर  साहब  कृपा  करके
 इस  ओर  विद्वेष  घ्यान  दें  ।

 नन्दाजी  यह  जो  गाड़ी  है  इसके  इंजन  के
 समान  हैं।  वह  लेबर  मिनिस्टर  भी  रहे  हैं  और
 होम  मिनिस्टर  भी  रहे  हैं  ।  प्राइम  मिनिस्टर  भी

 क्रप्शन  को  रोकने  में  वह  हमारी  मदद  करें।

 में  बचत  की  एक  मद  उनको  बतलाना
 चाहता  हूँ  ।  इसकों  लागू  करके  आपकों  36
 करोड़  सालाना  की  बचत  हो  सकती  है।  जितने
 भी  पासिस  आपने  फर्स्ट  क्लास  या  सैकिड  क्लास
 या  थर्ड  क्लास  के  द्य  कर  रखे  हैं,  उतको  आप
 बन्द  करो।  आपको  36  करोड़  की  बचत  हो
 सकती  है  1  जब  डा.  रामसुमग  सिंह  रेल  मंत्री  थे
 तब  भी  मैंने  यह  सुझाव  दिया  था।  मैं  यह  चाहता
 हूँ  कि  वर्तमान  रेल  मंत्री  इसको  मान  लें  1

 कल  डिप्टी  मिनिस्टर  ने  बताया  था  कि
 फर्स्ट  क्लास  का  ए  पास  न्यू  कमर्ज  को  नहीं  दिया
 जाएगा  in  मैं  पूछना  चाहता  हुं  कि  पह  ष्ल  ओल्ड
 कमर्ज  पर  एप्लाई  क्यों  नहीं  किया  जाता  है।  सब
 को  खत्म  करो  |

 आपने  बहुत  सुन्दर  काम  मारत  सेवक  समाज
 में  किया  है  ।  वैसा  ही  सुन्दर  काम  आप  रेल
 विभाग  में  भी  करें।

 जहां  तक  ट्रैक  ओपनिंग  का  सम्बन्ध  है,  मैं
 प्रार्थना  करता  हूँ  कि  बस्ती  में  खलीलाबाद  से
 मेंघावल  होते  हुए  बांसी  तक  लूप  लाइन  देने  की
 आप  कृपा  करें  1  क्‍यों  कि  इस  लूप  लाइन की  हम
 मांग  करते  हैं।  कारण  यह  हैं  कि  हम  बोर्डर  पर
 हैं  ।  नेपाल  का  बोर्डर  वहां  लगता  है  ।  थी  आर
 इन  वी  कार  आफदी  आइतीज  |  आप  हमें
 प्रोटंक्ट  करें  ।  यह  में  पहली  स्पीच  अपोजीक्षन
 बैंचजि  से  दे  रहा  हूं  रेलवे  बजट  पर  1  जब  मैं
 ट्रेजनी  बैंचिज  पर  था  तब  मैने  मांग  की  थी  कि
 लखनऊ  से  सिलीगुड़ी  तक  डबल  लाइन  आप  दें।
 यह  आज  की  मांग  नहीं  आठ  सालों  से  यह  मांग
 चली  आ  रही  है  ।  दुश्मन  से  इस  लाइन को  देने
 से  हमारा  बचाव  हो  सकेगा  ।

 धीरज  धर्म  मित्र  मद  तारी,
 आपतकाल  परलिये  चारी  |

 रेलडे  बोर्ड  की  यहां  बड़ी  नुक्ताच्रीनी  की  गई
 है  ।  रेलवे  बो्ड  क्‍या  है  ?  यह  मंत्री  है  जो  कि  इन



 243  Railway  Budget-Gen,  Dis.

 [श्री  क्षिव  नारायण]
 सब  बातों  के  लिए  जिम्मेदार  हैं  ।  श्री  गोविन्द
 मैनन  साहब  कहां  हैं?  वह  रेलवे  बोर्ड  के  इंचार्ज
 थे  और  इनके  वक्‍त  बजट  बना  था  |

 इसमें  श्री  नन्‍्दा  का  दोष  नहीं  है  |  माननीय
 सदस्य,  श्री  तिवारी,  ने  इस  बात  पर  बड़ी  प्रसन्नता
 प्रकट  की  कि  थर्ड  क्लास  के  किराये  में  वृद्धि को
 वापिस  ले  लिया  गया  हैं|  लेकिन  मैं  बताना

 चाहता हूँ  कि  थर्ड  क्लास  के  किराये  में  500
 परसेंट  वृद्धि  हो  चुकी  है  1  अंग्रेजी  काल  में  बस्ती
 से  लखनऊ  तक  का  थर्ड  क्लास  का  किराया  बीस
 आने  था,  जो  कि  बढ़  कर  अब  छ;:  रुपये  हो  गया
 है.  यद्यपि  थर्ड  क्लास  के  पैसेंजर्ज  से  रेलवे  को  सबसे
 ज्यादा  आमदनी  है,  लेकिन  उनके  लिए  कोई

 सुविधाएं  उपलब्ध  नहीं  हैं--उनके  लिए  पानी,
 बिजली  और  लेट्रिन  आदि  की  कोई  व्यवस्था  नहीं
 &  1

 रेलवे  में  केटरिंग  का  सिसटम  बहुत  खराब
 है।  मैं  श्री  नन्दा  को  दावत  देता  हूं  कि  वह
 लखनऊ  आ  कर  रेलवे  का  खाना  खायें  in  पिछले
 साल  मैंने  डेलवे  द्वारा  दिया  जाने  वाला  खाना  रेल
 मंत्री  को  यहां  दिखया  था  |

 मैं  रेलवे  डिपार्टमेंट  से मांग  करना  चाहता  हूं
 कि  वह  अपनी  एफिशेंसी  को  बढ़ाये  a  मिनिस्टर  तो
 आते-जाते  रहेंगे  ।  सारी  जिम्मेदारी  देलवे  डिपार्ट-
 मेंट  पर  ही  है।  हम  इस  बात  को  नजरअन्दाज
 नहीं  कर  सकते  कि  जब  पाकिस्तान  ने  देश  पर
 हमला  किया,  तो  रेलबे  डिपार्टमेंट  ने  बड़ी  मदद
 की  थी  ।  रेलवे  डिपार्टमेंट  में  सब  लोग  निकम्मे
 नहीं हैं  ।  मेरी  मांग है  कि  पिछली  इस्ट्राइक  में
 जिन  रेलवे  कर्मचारियों  ने  माग  लिया  था,  उनको
 माफ  कर  दिया  जाये  और  उनको  राहत  दी
 जाये  |

 बनारस  से  बाराबंकी  तक  की  रेलवे  लाइन
 को  ठीक  किया  जाये  ।  गवरनंमेंट  ने वांचू  कमेटी
 की  रिपोर्ट  को  समान  लिया,  लेकिन  उसने  लेवल
 ऋतसिंग  सम्बन्धी  रीकमेंडदान  को  मानने  से  इंकार
 कर  दिया  1  इस  माइनारिटी  गवर्नमेंट  के  लिए
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 यह  शर्म  की बात  है  ।  कई  बरस  से  बस्ती  में
 लेवल  क्रांसिग  और  ओवर-ब्रिज  की  माँग  की  जा

 रही  है।  रेल  मंत्री  को  उस  माँग  को  पूरा  करना

 चाहिए  |

 अन्त  में  मैं  श्री  नन्दा  से  यह  आशा  करता

 हुं  कि  वह  रेलवे  प्रशासन  में  सदाचार  और  दक्षता
 लायेंगे,  ताकि  देश  का  कल्याण  हो  t

 श्री  बे.  ना.  कुरील  (रामसनेहीधाट):
 उपाध्यक्ष  महोदय,  मैं  माननीय  मंत्री,  श्री  नन्‍्दा,
 को  इस  बात  के  लिए  बधाई  देना  चाहता  हूँ  कि

 उन्होंने  जाने  या  अनजाने  थर्ड  क्लास  के  किराये,
 प्लैटफार्म  टिकट  के  मूल्य  और  माल-माड़े  में  जो

 बद्धि  की  थी,  जनता  और  संसद्‌-सदस्यों  की  माव-
 नाओं  का  आदर  करते  हुए  उन्होंने  उसको  विद्‌ड़ा
 कर  लिया,  वापिस  ले  लिया  ।  उन्होंने  इस  प्रइन
 को  अपने  सम्मान  का  विषय,  प्रैस्टीज  इस्यू,  नहीं
 बनाया,  इसके  लिए  वह  बधाई  के  पात्र  हैं  ।

 रेलवे  के  अन्तर्गत  सविसिज  में  हरिजनों  और
 आदिवासियों  का  रिजर्व  कोटा  पूरा  नहीं  होता  है।
 कल  मेरे  मित्र,  श्री  जाजें  फरनेन्डीज,  ने  इस  बारे
 में  'फिगर्ज  रखे  और  उनको  इस  बात  पर  आइचय

 हुआ  कि  फोर्थ  क्लास  में  भी  हरिजनों  और  आदि-
 वासियों  का  कोटा  पूरा  नहीं  होता  है  7  वह  लेबर
 लीडर  हैं  और  उनको  बहुत  जानकारी,  लेकिन
 हरिजन  और  आदिवासी  तबकों  के  कर्मच्रारियों
 और  लेबर्ज  की  अन्दरूनी  बीमारियों  को  शायद
 बह  नहीं  जानते  हैं  1  फोर्थ  क्लास  की  सविस  का
 मतलब  है  चतरासी  और  अधिकारी  लोग  चाहते
 हैं  कि  चपरासी  के  पद  पर  वह  लोग  रखे  जायें,
 जो  उनके  घर  के  अन्दर  तक  जा  सकें,  उन  को
 पानी  दे  सकें  और  उनकी  प्लेट  आदि  साफ  कर
 सके  (व्यवधान)  हरिजनों  और  आदिवासियों  में
 फोर्थ  क्लास  के  लिये  अयोग्यता  इसो  लिए  है  कि
 बे  लोग  ष्स  प्रकार  के  कामों  के  लिए  अयोग्य
 समझे  जति हैं  मैं  मंत्री  महोदय  और  रेलवे
 प्रशासन  से  निवेदन  करूंगा  कि  यह  कोटा  जल्दी  से

 जल्दी  पूरा  करने  का  प्रयत्न  किया  जाए।  लेकिन  यह
 कोटा  तब  तक  पूरा  नहीं  होगा,  जब  तक  हरिजनों
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 और  आदिवासियों  की  यह  अयोग्यता  नहीं
 जायेगी  |  यह  व्यवस्था  की  जानी  चाहिए  कि
 जिन  एपायंटिंग  एथारिटीज,  नियुक्त  करने  वाले
 अधिकारियों,  के  अबीन  हरिजनों  और  आदिवा-
 सियों  का  कोटा  पूरा  नहीं  होता  है,  उनको
 अयोग्य  ठहराया  जाए  और  उनसे  एक्सप्लेनेशन
 काल  किया  जाए  कि  उनके  अधीन  नियुक्तियों  में
 रिजव्ड  कोटा  पूरा  क्‍यों  नहीं  हुआ  ।

 विपक्ष  की  तरफ  से  एक  मूतपूर्व  मंत्री  ने  बहुत
 उम्दा  भाषण  दिया  ।  उनकी  जानकारी  भी  बहुत
 है,  क्‍योंकि  वह  रेल  मंत्री रहे  हैं।  उन्होंने  बड़ा
 लम्बा-चौड़ा  और  लच्छेदार  माषण  दिया  |  उन
 के  भाषण  से  तो  ऐसे  लगा  कि  श्री  त्तन्दां  ने  इस
 पद  को  संमालते  ही  सब  कुछ  गड़बड़  करना  शुरू
 कर  दिया  है।  माननीय  सदस्य  यह  मूल  गए  कि
 अगर  रेलवे  की  एफीशेंसी  चौपट  हुई  है,  अगर
 उसके  आधिक  ढांचे  में  क॒व्यवस्था  हुई  है,  तो  जो-
 लोग  इस  के  लिए  जिम्मंदार  थे,  वे  सब  उधर  ही
 बैठे  हैं।  डा.  रामसुमग  सिह  भी  उधर  बेठे  हुए  हैं  1
 वे  लोग  मूल  जाते  हैं  कि  करप्शन  धड़ाघड़  होती
 रही  और  वे  आँख  म्‌  द  कर  देखते  रहे,  एक्सिडेंट
 होते  रहे,  हजारों  लोगों  की  जानें  जाती  रहीं,
 लेकिन  इस  सम्बंध  में  कोई  रोक-थाम  नहीं  की
 गई  ।  इस  प्रश्न  को  ले  कर  श्री  शिव  नारायण
 बराबर  मंत्री  महोदय  के  धंस्तीफ  की  मांग  करते
 रहे,  लेकिन  किसी  ने  इस्तीफा  नहीं  दिया  t

 (smart)  होना  तो  यह  चाहिए  था  कि  रेलवे
 बर्बाद  और  चौपट  करने  के  लिए  वे  लोग  देश  के
 सामने  हाभिन्दा  होते,  लेकिन  उसकी  बजाए  वे
 बड़े  लब्छेदार  माषण  कर  के  यह  दर्शाने  का
 प्रयश्न  करते  हैं  की  वे  तो  बिल्कुल  पवित्र  हें  और
 सब  गड़बड़  उनके  बाद  से  शुरू  हुई  है।

 देश  में  मद्रास,  बम्बई  और  कलकत्ता  आदि
 जो  बड़े-बड़े  बाहर  हैं,  उनके  समीपस्थ  रेलवे  ट्रेक
 कडाघर  और  ओपन-एयर  लेट्रिन्ज  बने  हुए  हैं।
 अगर  गाड़ी  सुबह  पहुँचे,  तो  आप  देखिये  कि
 हाँ  कया  नका  होता  है।  किसी  का  ध्यान  इस
 तरफ  नहीं  जाता  है  कि  रेलबे  ट्रेक  के आस-पास

 सफाई,रखनी  है  ।  मैं  माँ  करता  हूँ  कि  इस  ओर
 ध्यान  दिया  जाए।

 अब  मैं  अपनी  कॉस्टीट्यूएन्सी  की  बात

 कहना  चाहता  हूं  ।  वहां  एक  स्टेशन  श्रीराजनगर
 है,  जहां  सहारनपुर-इलाहब।दद  पेसेजर,  35  और
 352  डाउन  का  स्टापेज  था,  लेकिन  उसको  हटा
 दिया  गया  है।  मैं  बहुत  दिनों  से  मांग  कर  रहा
 हैं  किवहां  पर  स्टापेज  रख  दिया  जाए,  लेकिन  आप

 ब्यूरेक्रेसी  के  काम  करने  का  ढंग  जानते  ही  हैं  1
 अगर  एक  क्लर्क  भी  चिट्ठी  लिख  देता  है,  तो
 बगैर  किसी  करेक्‍्शन  के,  मिनिस्टर  के  दस्तलत  से

 बह  हमारे  पास  आ  जाती  है  ।  डा.  रामसुमग  सिह
 सिर्फ  यह  करते  थे  कि  चिट्‌ठी  के  नीचे  “जय
 हिन्द”  लिख  देते  थे  ।  किसी  भी  मिनिस्टर  में
 ताकत  नहीं  है  कि  वह  किसी  चिट्ठी  में  जरा  भी
 करेक्शन  कर  सके  ।  मैं  मांग  करता  हूँ  कि  श्री-
 राजनगर  पर  दोबारा  स्टापेज  बना  दिया
 जाए,  जिस  के  बारे  में  मैं  बहुत  दिनों  से  कह

 रहा  हूं  ।

 अन्त  में  मैं  निवेदन  करना  चाहता  हूं  कि
 बाराबंकी  से  लखनऊ  तक  के  लिए  एक  लोकल  ट्रेन

 LL  बजे  चलाई  जाए,  ताकि  वहां  के  लोगों  को

 सुविधा  मिल  सफे।

 श्री  रामस्वकूप  'वित्नार्थों  (करोलबाग)  :
 उपाध्यक्ष  महोदय,  मुझ  खुशी  है  कि  रेलवे  मंत्री
 ने  थर्ड  क्लास  के  किराये  में  जो  वृद्धि  करनी  चाही
 थी,  उन्होंने  बह  वापिस  ले  ली  |  लेकिन  अगर  हम
 गम्मीरता  से  इस  पर  विचार  करें  कि  क्‍या  भाड़े-
 किराये  की  इस  वृद्धि  की आवश्यकता  है  या  नहीं,
 तो  हम  इस  नतीजे  पर  पहुंचेंगे  कि  इसके  बगैर

 गुजारा  हो  सकता है  ।  अगर  रेलवे  में  करप्शन
 समाप्त  हो  जाये,  एफिशेंसी  बढ़  जाये  और  कर्मे-
 चारियों  के  असंतोष  को  समाप्त  कर  दिया  जायें,
 तो  मैं  समझता  हूँ  कि  किसी  प्रकार  के  किराये  या
 भाढ़े  में  वृद्धि  करते  की  आवश्यकता  तहीं  है  भौर
 डेवेलपमेंट  का  काम  भी  ठीक  ढंग  से  चल  सकता
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 [श्री  रामस्वरूप  विद्यार्थी]
 आज  सुबह  एक  प्रदन  के  उत्तर  में  बताया

 गया  था  कि  डयूज  की  पेमेंट  न  करने  के  कारण  एक
 रेलवे  स्टेशन  को  एटेच  कर  लिया  गया  |  हम  दिल्‍ली
 में  देखते  हैं  कि  क्लेम्ज  को  पास  करने  में  कितनी
 देर की  जाती है  ।  जब  तक  किसी  की  पूजा  नहीं
 होती है,  तब  तक  क्लेम  पास  नहीं  होता  !  रेलवे
 अधिकारी  लोगों  से  बोगस  और  एग्जेजेरेटिड  क्लेम
 दाखिल  करवाते  हैं  और  उन्हें  पैसा  दिलवाते  |
 इस  तरह  रेलवे  को  हर  साल  दस-पंद्रह  करोड़
 रुपये  की  हानि  होती  है  |  अगर  मंत्री  महोदय  इस
 भ्रष्टाचार  को  रोक  दें,  तो  आम  टैक्सपेयर  को
 काफी  राहुत  मिल  सकती  है।

 मैं  उदाहरण  देना  चाहता  हूँ  मंत्री  महोदय
 को  1 क्‍्लेम्स  का  आफिस है  दिल्‍ली  के  अन्दर

 फिरोजपुर  डिविजन  का  आफिस  है  डी०  एस०
 आफिस  के  साथ  और  दिल्‍ली  डिविजन  का  आफिस
 बड़ौदा  हाउस  में  है।  मंत्री  महोदय  ने  कहा  है
 कि  35  दिन  में  क्लेम्स  का  निपटारा  कर  देते  हैं  ।
 तो  मैं  उनकी  इत्तिला  के  लिए  कहना  चाहता  हूँ
 कि  फिरोजपुर  डिविजन  का  आफिस  तो  डी.  एस.
 भआफिस  के  बराबर  में  है,  भ्रौर  दिल्‍ली  डिविजन  का
 आफिस  बड़ौदा  आफिस  में  है,  आप  वहां  चल  कर
 देख  लीजिए,  जितनी  डाक  है  सारी  की  सारी

 फिरोजपुर  आफिस  में  आती  है  और  दस-दस,  पन्द्रह
 पन्‍्द्रह  दिन  वहीं  पड़ीं  रहती  हैं  ।  एक  और  बात

 यह  है  कि  अगर  वे  जाकर  वहां  का  रजिस्टर
 देखें  कि  डिस्पोजल  कितना  है  तो  पाऐँगे  कि  जितनी
 रिसीट  होगी  पांच  सौ  रिसीट  होगी  तो  पाँच  सौ  ही
 डिस्पोजल  दिखलाया  जाएगा  औरअगले  रोज  पन्द्रह
 सौ  रिसीट  होगी  तो  i500  ही  डिस्पोजल
 दिखाया  जायगा  ।  तो  मैं  मंत्री  महोदय  से  निवेदन
 करूंगा  कि  बहू  जा  कर  जरा  उसका  निरीक्षण
 करे  कि  कोई  स्टाफ  जो  500  का  डिस्पोजल
 कर  सकता  है,  अगले  दिन  वह  i500  का  डिस्
 पोजल  कैसे  कर  सकता  है  और  उस  से  अगले  दिन
 अगर  300  'रिसीट्स  हुई  तो  300  का  कैसे  कर
 सकता  है  ?  इसको  वह  देखें  और  जो  क्लेम्स  के
 अन्दर  धांधलेबाजी  है  उसको  समाप्त  करने  की
 कोछिए  करें  ।

 MARCH  10,  970  Railway  Budget-Gen.  Dis.  244

 एक  और  चीज  मैं  कहना  चाहता  हूँ  ।  मंत्री

 महोदय  जब  होम  मिनिस्टर  थे  तो  एक  सदाचार
 समिति  बना  कर  उन्होंने  नारा  दिया  था  कि  दो
 साल  के  अन्दर  मैं  करप्शन  दूर  कर  देना  चाहता
 हैं  ।  लेकिन  रेलवे  में  आप  करप्शन  बन्द  कर

 सकेंगे,  ऐसा  तो  मुझे  नहीं  लगता  ।  जो  विजीलेन्स
 डिपार्टमेंट  रेलवे  में  आप  ने  बना  रखा  है  उसका
 भी  थ्री  टायर  सिस्टम  है  ।  उस  विजिलेन्स  डिपार्ट-
 मेंट  की  कोई  इंडिपेंडेंस  नहीं  है।  एक  विजिलेन्स
 डिपार्टमेंट  डी०एस०  लेवेल  पर  है,  एक  उससे
 ऊपर  जनरल  मैनेजर  के  लेवेल  पर  है  और  तीसरा
 रैलवे  बोर्ड  के  लेवेल  पर  है।  और  सारा  स्टाफ
 एक  जगह  से  दूसरी  जगह  ट्रांसफर  हो  सकता  है  |
 किसी  व्यक्ति  की  जो  दूसरे  के  मातह॒त  है  हिम्मत
 नहीं  पड़  सकती  कि  दूसरे  के  खिलाफ  कोई  कार्य-
 वाही  कर  सके  ।  इस  लिए  मेरी  प्रार्थना  है  कि  अगर
 वह  ईमानदारी  से  महसूस  करते  हैं  कि  रेलवे  में
 करप्शन  बन्द  हों  तो  विजिलेन्स  डिपार्टमेंट  को
 इंडिपेंडेंट  बनाइए  या  होम  मिनिस्ट्री  के  मातहत
 उसे  कर  सकते  हैं  या  रेलवे  बो  के  अन्दर  ही
 एक  अलग  विग  उस  का  बना  सकते  हैं  जिसका
 रेलवे  बोर्ड  क ेकिसी  और  विंग  से  कोई  संबंध  न
 हो।  उन  के  ट्रांस्फर,  प्रोमोशन  और  दूसरी  बातों
 पर  अन्य  विभाग  को  कोई  हक  न  हो  |  अगर  इस
 तरह  से  करेंगे  तो  मैं  समझता  हूँ  कि  करप्शन
 किसी  हद  तक  बन्द  हो  सकता  है।

 मंत्री  महोदय  ने  अपने  भाषण  में  कहा  कि
 रेलवे  कर्मचारियों  में  काफी  संतोष  है  और  उनकी
 तनल्वाह  है  वह  32  प्रतिशत  बढ़  गई  है।
 वैसे  वह  स्वयं  लेबर  लीडर  हैं  और  मंत्री  बनने  के
 पहले  इंटक  के  अध्यक्ष  थे  t  मैं  उनसे  पूछना
 चाहता  हूं  कि  क्या  रिअल  व जेज  वर्कर्स  की  उतनी
 प्रतिशत  बढ़ी  है।  32  प्रतिशत  या  ज्यादा
 बढ़ी  हैं  अगर  उससे  ज्यादा  बढ़ती  हैं
 तो  नन्दा  जी  आप  कम  से  कम  इतना  कर  दीजि-
 एगा  कि  रेलवे  कर्मचारियों  को  'रिमल  वेजेज
 हैं  वह  उन  को  मिल  जाय  ताकि  बह  अपने  जीवन
 का  निर्वाह  कर  सकें।  अगर  इतना  नहीं  कर  सकते
 तो  मैं  नहीं  समझता  हूँ  कि  आप  लेबर  लीडर
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 कहलाने  के  अधिकारी  हैं  क्‍यों  कि  आप  इसकी
 माँग  करते  रहे  हैं  हमेंशा  तो  ' रिअल
 विजेज  एक  माल  एम्पलायर  बन  कर  उन  को
 निदिचत  रूप  से  आपको  देना  च।हिए  और  नहीं
 देंगे  तो उनके  हक  की  अवहेलना  होगी।

 एक  निवेदन  मैं  मंत्री  महोदय  से  और  करना

 चाहता  हुंकि  इनिशीयल  पे  स्केल जो  है  रेल
 कर्मचारियों  की  वह  मिनिमम  नीड  बेस्ड  जितनी

 है  वह  होनी  चाहिए  ।  उससे  कम  दे  क ेआप  उन
 को  जिन्दा  नहीं  रख  सकते  और  उन  के  अन्दर
 असंतोष  बना  रहेगा।  इसलिए  अगर  आप  उन
 में  संतोष  लाना  चाहते  हैं,  उनके  अन्दर  एफिस्येंसी
 लाना  चाहते  हैं  तो  उन्हें  मिनिमम  नीड  वेस्डवेज
 निश्चित  रूप  से  देता  पड़ेगा ।

 एक  मेरा  यह  भी  निवेदन  है  कि  वर्किंग
 क्लास  फेमेली  बजट  जो  हैं  उस  की  एन्कवायरी
 करने  के  लिए  एक  कमेंटी  बना  दें  ताकि  आपको
 को  सही  आँकड़े  मिल  सकें  और  फिर  आप  उस
 आधार  पर  कर्मचारियों  को  राहत  दे  सकें।  आप
 ने  जैंसा  अपने  भाषण  में  कहा  कि  रेलवे  एक
 इंडस्ट्री  और  कामशियल  अण्डरटेकिंग  है  तो  इस
 के  अन्दर  बोनस  रेलवे  कर्मचारियों  को  निदिचित
 रूप  से  मिलता  चाहिए।  बोनस  प्राफिट  शेयरिंग
 का  मामला  नहीं  है  ।  बोनस  एक  डेफई  4 मेंट  है,
 सप्लीमैंटिंग  पेमेंट  ह ैऔर  यह  कम  से  कम  भ्रडंक्लास
 और  फोयें  क्लास  के  जो  एम्पालाईज  हैं  उनको
 तो  निश्चित  रूप  से  देना  चाहिए  क्योंकि  रिअल
 वेजेज  उन्हें  इतनी  कम  मिलती  है  कि  दोनों  वक्‍त
 खाना  भी  मयस्सर  नहीं  होता  |

 इसके  अलावा  कल  श्री  जाज  फरनेन्डीज  ने  भी
 निवेदन  किया  था,  मैं  भी  कहना  चाहता  हूं  मान-
 नीय  मंत्री जी  से,  फिर  मुझे  याद  आ  जाती  है
 कि  वह  लेवर  लीडर  हैं  कि  यह  कैंजुअल  लेवर
 का  मामला  किसी  प्रकार  ठीक  करें  ।  जब  हम
 प्राईवेट  सेटकर  से  यह  एक्सपेक्ट  करते  हैं  कि  तीन
 चार  यापांच  महीने  कोई  काम  करे  तो,  उसको
 परमानेंट करें और  उसे  पूरी  सहुलियत  दें  तो  समझ.
 में  नहीं  आता  कि  रेलवे  के  अन्दर  लाखों  कैंजुअल

 लेवर  जो  रखा  जाता  है  उस  के  लिए  डिपार्टमेंट
 कभी  ऐसा  प्रयास  नहीं  करता  कि  उनको  रेगूलर
 कर  उन  की  सीनियारिटी  मेन्‍्टेन  करें  मैं
 निवेदन  करना  चाहता  हूं  कि  एक  तो  उन्हें
 परमानेंट  किया  जाय  और  जब  तक  वह  परमा-
 नेंट  नहीं  होते  डिवोजन-वाइज  उनकी  सिनि-
 यारिटी  लिस्ट  तैयार  होनी  चाहिए  और  उस  के

 मुताबिक  उनकी  सर्विसेज  'रेगुलेट  करनी
 चाहिए।

 इसी  प्रकार  टेम्पोररी  एम्पलाइज  जितने
 हैं,  आज  बीस-बीस  साल  से,  अठारह-अठारह
 साल  से  वह  टेम्पोररी  पड़े  हैं,  कहीं  उनको  कन्फर्म
 नहीं  किया  गया  ।  अभी  स्ट्राइक  हुई  ।  बहुत-से
 इसी  बिना  पर  निकाल  दिए  गए  कि  बहू  टेम्पोररी
 हैं  ।  लेकिन  वह  टेम्पोररी  अपनी  गलती के कारण
 नहीं  थे।  अगर  मंत्रालय  या  रेलवे  बोर्ड  किसी
 को  is  साल  तक  टेम्पोररी  रखता  हैं  तो  यह
 उनका  कसूर  नहीं  है,  और  उनको  निकाल  दिया
 गया,  सर्विसेज  टमिनेट  हो  गई  हैं  -  उसके  बाद
 होम  मिनिस्ट्री  की  तरफ  से  जो  सुविधा  मिली
 है  उसमें  उन्हें  री-इंस्टेट  किया  गया  है  लेकिन
 उन  की  सव्विसेज  ब्रेक  करदी  गई  हैं।  यह  ब्रेक
 समाप्त  होना  चाहिए  |

 जहां  तक  इन  के  ट्रांससर  का  मामला  है
 रेलवे  बोर्ड  के  इंस्ट्रकशंस  निश्चित  रुप  से  उस  के
 लिए  हैं।  लेकिन  जिस  कर्मचारों  से  कोई  भी
 अधिकारी  बदला  लेना  चाहता  हैं  या  उस  को
 हैरेस  करना  चाहता  है  तो  स्कूल  वर्ष  के  बीच  में
 मिडिल  आफ  दि  सेशन  में  उस  का  ट्रांसफर  हो
 जाता  है।  यह  एक  विक्टिमाइजेशन  का  हृथि-
 यार  रेलवे  के  अधिकारियों  के  पास  हैं  जो  समाप्त
 होना  चाहिए  1

 रेलवे  कर्मचारियों  के  साथ  किसी  प्रकार  का
 मी  कहीं  कोई  अत्याचार  होता  है  तो  वहू  रेलवे
 बोर्ड  तक  पहुंच  जाय  तब  भी  उन्हे  इंसाफ  नहीं
 मिलता  है।  पहले  जब  पुनाचा  जी  रेल  मंत्री  थे
 तो  उन्होंने  वायदा  किया  था  कि  एक  परसोनेल
 डिपार्टमेंट  है  उस  को  वह  एफिक्येंट  बनाना  चाइट,
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 &  और  उस  पर  जिम्मेदारी  डालेगें  कि  केस  जल्दी
 &  जल्दी  सुलझें  1  तो  मेरा  आप  से  निवेदन  है  कि
 परसोनेल  डिपार्टमेंट  को  आप  पुल  अप  करे  और
 लोगों  की  कठिनाइयों  को  दूर  करने  का  प्रयास
 करे  ।

 इसी  प्रकार  से  रनिंग  स्टाफ  है  1  उस  के
 अन्दर  टिकट  चेकर्स  जो  हैं  वह  भी  आते  हैं,
 अटेंड्रेंट्स  मी  आते  हैं।  लेकिन  उन  को  किसी
 प्रकार  का  ओवर  टाईम  एलावेंस  नहीं  मिलता  |
 तो  मेरी  प्रार्थना  है  कि  जितने  भी  कर्मचारी  ट्रेन
 पर  कार्य  करें  उन्हें  निश्चित  रूप  से माइलेज  और
 ओबर  टाईम  एलावेंस  मिलता  चाहिए।

 एक  मेरा  और  निवेदन  है  कि  रेलवे  में  बड़े
 ऐक्सीडेंट्स  होंते  है ंओर  इस  हाउस  में  कई  दफा
 यह  चीज  आई  है  कि  एक  एक  ड्राइवर  को  अठा-
 रह  अठारह  और  बीस  बीस  घंटे  काम  करना
 पड़ता  है।  तो  मेरा  निवेदन  है  कि  आप  स्ट्रिक्ट
 ष्ल  बन।  दे  कि  साइनिंग  आन  और  साइनिंग
 आफ  8  घंटे  से  ज्यादा  नहीं  होता  चाहिए।  जब
 एक  व्यक्ति  ड्यूटी  पर  आता  है,  अगर  उसे  गाड़ी
 नहीं  मिली,  दत  घंटे  उसे  वैसे  ही  बैठाये  रखें,
 फिर  गाड़ी  आ  गई  तो  उसे  गाड़ी  सौप  दें  और
 फिर  उस  से  एक्सपेक्ट  करें  कि  आठ  घंटे  तक

 ड्यूटी  करें  यह  उस  के  साथ  बड़ी  वेईसंफी  है  और
 आप  को  प्रयास  करना  चाहिए  कि  किसी  प्रकार

 से  यह  चीज  दूर  हों जाय  ।

 एक  चीज  मुझे  यह  निवेदन  करनी  है  कि
 रेलवे  बोर्ड  के  अन्दर  जितना  क्लरिकल  स्टाफ  है
 उसे  ओवर  टाइम  एलोवेंस  मिलता  है  |  लेकित
 बाकी  जोनल  या  डिवीजनल  स्टाफ  को  किसी
 प्रकार  का ओवर  टाइम  नहीं  मिलता  है  ।  उन
 को  भी  यह  ओबर  टाइम  मिलना  चाहिए  |

 बकंशाप  में  आप  ने  इंसेंटिव  की  स्कीम  को
 लागू  किया  था।  तो  मेरा  निवेदन  है  कि  इंसेटिव
 स्कीम  को  लागू  करने  का  आधार  टोटल  एमाल्यू-
 पेंटस  किया  जाना  चाहिये  |  बेसिक  पे  के  आधार
 पर  नहीं
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 जहां  तक  प्रोमोशंस  का  सवाल  है  बहुत  से
 ऐसे  कर्मचारी  है  जो  कि  पांच  पांच  और  दस  2  साल
 से  जो  मैक्सिमम  है  उस  ग्रेड  का  वह  ले  रहे  हैं  t
 अगर  उन्हें  आप  राहत  देना  चाहते  हैं,  मनुष्यता
 का  व्यवहार  उन  से  करना  चाहते  हैं  या  उन  से
 अपेक्षा  रखते  हैं  कि  उन  में  किसी  प्रकार  का  कोई
 इंसेटिव  हो  कि  वह  काम  कर  सके  तो  कम  से  कम
 उन  के  इंक्रीमेंट  के  हिसाब  से  उन्हें  इंक्रीमेंट  मिलता
 रहे  और  वह  स्पेशल  पे  या  परसनल  थे  कर  के
 उन्हें  दी  जाय  ।  इस  से  उन  के  अन्दर  असंतोष
 घटेगा  और  वह  ज्यादा  मेहनत  से  काम  करेंगे  ।

 हाउसिंग  के  लिए  रेलवे  मंत्री  जी  से  काफी
 बन्बुओं  ने  प्रार्थना  की  है  ;  दिल्ली  जैसे  शहर  में
 जहां  कि  मकानों  की  बड़ी  शार्टेज  है  वहां  आप  ने
 अपने  बजट  में  i69  ड्वेलिंग  यूनिट  बढ़ाने  की
 बात  कही  है  ।  लेकिन  मेरी  समझ  में  नहीं  आता
 कि  दिल्ली  की  प्रावलम  इस  से  किस  प्रकार  से
 हल  होगी  ।  इसलिए  मेरा  निवेदन  है  कि  चाहे
 रिवाल्विंग  फंड  बनाएं  या  और  कहीं  से  पैसा  लाये
 लेकित  रेलवे  क्वार्ट्स  ज्यादा  से  ज्यादा  बनने
 चाहिए  |  दिल्‍ली  के  अन्दर  30  परसेंट  से  ज्यादा
 रेलवे  कर्मचारियों  के  पास  रेलवे  क्‍्वार्टस  नहीं  हैं
 और  जो  रेलवे  क्वार्टर्स  बने  हुए  हैं  उन  की  इतनी
 दु्दशा  है  कि कोई  मी  आदमी  उसे  अच्छा  नहीं
 कह  सकता  |  तो  मेरा  अनुरोध  है  दिल्‍ली  में  जो
 रेलवे  कालोनी  है,  जो  एशिया  की  सब  से  बड़ी
 रेलवे  कालोनी  हैं  उसे  ठोक  करें  7  वहाँ  जा  कर
 निरीक्षण  करें,  उन  के  यहां  नालियां  नहीं  हैं,
 बिजली  नहीं  है,  जितने  पार्क  है  सब  डम्पिंग
 ग्राउण्ड  बने  हुए  हैं,  उन  में  स ेनिकलने  का  रास्ता
 नहीं  है,  उनकी  कोई  मेन्टेनेन्स  नहीं  होती  है  t
 आप  रेलवे  कालोनी  किशनगंज  में  जा  कर  देखिये,
 दो-दो  फूट  पानी  इक्टठा  हों  जाता  है,  निकलने
 का  रास्ता  नहीं  हैं।  इसलिये  मैं  मंत्री  महोदय  से
 प्रार्थना  करता  हूँ  कि  वे  वहां  जा  कर  देखें  और  उन
 की  तकलीफों  को  हल  करने  का  प्रयास  करें।

 सेन्ट्रल  गवर्नमेंट  पेकमीशन  बनाने  जा  रही
 है  ।  पहले  भी  दो  पे-कमीषान  बने,  लेकिन  रेलबे
 के  साथ  हमेशा  नाइन्साफी  हुई  i  होता  यह  है  कि
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 सैन्ट्रल  गवर्नमेन्ट  के  एम्पलाइज  को  एसेस  कर
 के  रेलवे  के  कर्मचारियों  को  स  के  अन्दर  फिट-
 इन  करने  की  कोशिश  की  जाती.  है  1  रेलवे  की
 750  केटेगरीज  हैं  -  जो  कमीशन  सैन्द्रल  गवर्न-

 मेन्ट  एम्पलाइज  के  बारे  में  तय  करता  है,  उस  के
 साथ  रेलवे  की  750  केटेगरीज.  को  केसे  एडजस्ट
 किया  जा  सकता  है।  आप  एक  पोस्टमन  को  रेलवे
 के  प्वाइन्ट्समेन  के  साथ  नत्थी  कर  दे  तो  यह  तो

 मुनासिब  नहीं  है,  दोनों  की  जिम्मेदारियाँ  अलग-
 अलग  है  1  मैं  चाहता.  हूँ  कि आप  इस  पर  विचार
 करें  |  नन्‍्दा जीं  से  मेरा  अनुरोध  है  कि  अगर
 आप  रेलवे  के  लिये  कोई  सैप्रट  वैज-बोंई  न  बनाना
 चाहे  तो  कम  से  कम  पे-कनीशन  के  अन्दर  ही
 रेलवे  के  लिये  कोई  सँप्रेंट  पैनल  नियुक्त  कर
 दीजिये,  ताकि  उन  के  साथ  बेइन्साफी  न  हो  ।

 969  मेंन्यू  ईयर  गिफूट  के  रूप  में  क्लास
 1 आफिसर्ज  को  अपग्रेड  किया  गया  था,  डिप्टी

 हैड  आफ  डिपार्टमेन्ट्स  की  नई  नियुक्तियां  की
 गई  थीं  ।  उस  वक्‍त  मन्त्री  महोंदय  ने  हम  से
 बायदा  किया  था  कि  बाकी  जितने  कमंचारी  हैं  उन
 को  मी  किसी  in  किसी  प्रकार  का  प्रोत्साहन
 मिलेगा  ।  मेरा  निवेदन  है  कि  पे  कमीशन  की  रिपोर्ट
 तो  अभी  बहुत  देर  से  आयेगी,  इन  कर्मचारियों  के
 अपग्रेडेशन  के  मामले  को  आप  फोरन  टेकअप  करें  |
 इस  के  अलावा  चंकि  प्राइस  इण्डेक्स  बहुत  बढ़
 गया  है  और  पेकमीशन  की  रिपोर्ट  में  अभी  देर  है,
 इसलिये  इण्डेक्स  के  हिसाब  से  उन  को  कुछ  न  कुछ
 फौरन  इन्टरिम  रिलीफ  दिया  जाना  चाहिये  ।

 उपाध्यक्ष  महोदय,  मुझे  खुशी  है  कि  मन्त्री
 महोंदय  ने  अपने  बजट  भाषण  में  मास-्ट्रॉजिट-
 सिस्टम  का  उल्लेख  किया  है,  लेकिन  इस  में  केवल
 कलकत्ता,  मद्रास  और  बम्बई  को  ही  लिया  गया

 है,  दिल्‍ली  को  क्‍यों  छोड़  दिया  गया  है  ।  दिल्‍ली
 में  रिंग  रेलवे  का  आपने  व/यदा  किया  था,  उस
 पर  अब  तक  काम  चालू  हो  जाना  चाहिये  था,
 लेकिन  अभी  तक  उस  में  कुछ  नहीं  हुआ  है  ।
 दिल्‍ली  की  यात्रा  कठिनाई  को  दृष्टि  में  रखते  हुए,
 जो  लोग  O15  मील  की  दूरी  पर  कालोनीज
 में  रहते  हैं  उन  की  राहत  का  ख्याल  रखते  हुए,

 दिल्‍ली  की  रिंग  रेलवे  को  फौरन  पूरा  करने  का

 प्रयास  करें।

 अब  में  यूनियन्ज  की  रिकाग्तीक्षन  के  सम्बंध  दो

 बातें  कहना  चाहता  हूँ  ।  जब  डा०  राम  सुभागसिंह
 रेल  मंत्री ये,  i966  में  उन्होंने  राज्य  सभा
 में  विश्वास  दिलाया  था  कि  जिस  युनियन  में

 कम  से  कम  i5  परसेन्ट  मेम्बरहिप  होंगी,  उस

 को  रिकागनीशन  मिलेगी  1  वे  लॉग  आज  तक

 रिकास्तीशषन  के  लिये  लड़ते  रहे  हैं,  लेकिन
 रेलवे  बोर्ड  उन्हें  रिकाशनीकान  नहीं  देती  हैं  ।  मरा

 आपसे  निवेदन  है  कि  ऐसी  रेलवे  यूनियन्ज  जिनकी

 50-60  या  65  हजार  मेम्बरक्षिप  है  उतको

 हर  कीमत  पर  रिकाग्नीशन  मिलनी  चाहिये  |

 अगर  आप  नहीं  देना  चाहते  हैं  और  एक  इन्डस्ट्री,

 एक  यूनियन  में  विश्वास  करते  हैं  तो  आप  जितनी

 भी  रिकाग्ताइज्ड'  यूनियन्ज  हैं  फेडरेशन  है,  उन

 को  डिरिकिगनाइज  करें  और  फिर  सीक्रेट  बैलेट

 करा  कर  उन  के  बारे  में  तय  कर  दें  और  उस  को

 शिकाग्नाइज  करें  ।

 मेरा  यह  मी  निवेदत  है  कि  जब  तक  सीक्रेट

 बैलेट  द्वारा  मान्यता  का  फैसला  न  हों  तब  तक

 सब  रजिस्टर्ड  यूनियन्स  के  मेम्बर्ज  की  अपनी

 मश्किलात  को  रेलवे  बोर्ड  तक  पहुँचाने  का  अधि-

 कर  होना  चाहिये  ताकि  उन  को  थोड़ी  सी  राहुत
 मिल  सके  और  जो  नाल  ट्रेड  यूनियन  एक्टि-
 वबिलटीज  हैं,  जैसे  मीटिंग  करना,  सब्सक्रिप्दन

 इकट॒ठा  करना,  इन  बातों  की  उन  को  सुविधा
 होनी  चाहिये  |

 SHRI  SONAVANE  (  Pandharpur  )  :
 Yesterday,  my  hon.  friend,  Shri  Fernandes,
 while  speaking  on  the  budget  referred  to  some
 Statistics  regarding  reduction  in  passenger
 traffic,  employment  of  labour  other  things.

 He  was  correct,  but  I  am  sorry  to  say  that
 he  did  not  blame  the  previous  Ministers  who
 now  sitting  on  the  oppsil  side  with  whom  he
 wants  to  haves  political  alliance,  while  Mr.
 Nanda  has  come  just  now.  He  was  reading  an
 articie  dated  28  Febraury,  written  prior  to  the
 amendment  of  the  Railway  Budget  by  the
 Minister.  He  did  not  refer  to  the  concessions
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 anounced  by  him,  and  he  was  thereforeunch-
 artable  to  the  Railway  Minister.  therefor, T  would  like  Mr.  Fernandes  to  lay  the  blame
 where  it  belongs.

 af  ont  फरनान्डोज  (अम्बई  दक्षिण)  :
 मेरी  शिकायत  तो  सरकार  से  है,  वहाँ  कौन
 बैठता  है,  उससे  मुझे  कोई  वास्ता  नहीं  है,  कोई
 मतलब  नहीं  है,  जो  सरकार  है  वह  दोषी  है  ।

 SHRI  SONAVANE  :  This  year’s  was  a  bur-
 eaucratic  budget.  Mr.  Menon  was  ill,  Mr.
 Nanda  took  charge  hardly  six  days  earlier.
 So,  he  should  blame  the  breacuracy  and  not
 the  Congress  Government

 I  wish  to  congratulate  Nandji  for  conci-
 ding  the  demends  and  reducing  the  third  class
 fares  and  freights  on  essential  supplies.
 Banana  is  a  produce  of  Maharashtra  whichis
 being  carried  by  wagonsin  thousands.  Itis  a
 poor  man’s  fruit.  He  should  take  care  to  see
 that  the  frieght  on  banana  is  also  reduced.

 T  have  been  repeatedly  demanding  the
 abolition  of  the  Railway  Board.  In  may
 speech  of  March  8th  last  year,  for  instance,
 T  had  said:

 “T  would  like  to  repeat  my  demand  for  the
 abolition  of  the  Railway  Board.”

 I  repeat  this  demand  even  now.  If  itis  not
 possible  for  the  Railway  Minister  because  he
 has  come  on  the  scene  just  now,  at  least  let
 him  reconstruct  it.  Ifheis  not  able  recon-
 struct  it,  let  him  completely  abolish  it,  I
 suggest  that  a  committee  of  the  Genera!
 Managers  be  constituted  inthe  place  of the
 Railway  board  with  the  Railway  Minister  as
 chairman,  The  expenses  incurred  on  the  Rail-
 way  Board  would  then  be  saved.  what  is  the
 performance  of  this  Raiiway  board  ?  Have  the
 been  able  to  effect  any  economy  ?  The  freig-
 hts  and  fares  are  not  reduced,  the  railways
 are  runing  into  losses,  late  running  of  the  trains
 continues,  and  all  complaints  are  there.  There-
 fore,  what  is  the  utility  of  this  Board  ?  We
 are  spending  Rs.  I}  crores  on  the  esta-
 blishment  charges  of  this  Board.  So,  this
 demand  for  its  abolition  is  not  voiced  by  me
 alone.  It  was  made  by  others  and  it  has  gai-

 in  this  House.  So,  the  Rail-
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 way  Minister  should  either  reconstruct  it  or
 abolish  it.

 T  was  very  happy  that  our  Deputy  Rail-
 way  Minister  who  headed  the  Uneconomic
 Branch  Lines  committee  completed  the  work
 ina  record  time  of  five  or  six  months.  The
 members  of  the  committee  visited  all  the  Lin-
 es  and  the  report  was  submitted  on  8.i2  69.
 Out  of  the  77  uneconomic  lines  that  the  Gov-
 ernment  have  studied,  the  committee  has  reco-
 mmended  that  46  of  them  should  be  helped,
 reconstructed  and  renovated  and  that  about
 Rs.  35  crores  would  be  the  expenditure  in
 doing  this,  I  would  ask  the  hon.Debuty  Mini-
 ster,inall  humility,  whether  his  recommen-
 dations  have  been  accepted  by  the  Railway
 Minister;  what  action  has  been  take  on  these
 recommendations;  what  allotment  has  he  made
 inthe  Railway  budget.  When  we  are  losing
 on  these  uneconomic  lines,  when  the  speed  of
 the  trains  is  so  slow  and  when  they  have  levied
 so  many  fares  I  have  been  crying  hoarse  for
 the  last  20  year  and  I  have  been  in  this  House
 from  950  and  when  these  difficulties  are
 felt  by  the  people  in  my  constituency,  Pandhar-
 pur,  nothing  has  been  done,  and  these  rural
 areas  have  not  been  served.  The  pilgrims  are
 crowded  like  heds  of  cattle  and  the  authori-
 ties  do  not  see  to  their  we'fare,  because  the
 high-ups  traval  in  air-conditioned  coaches
 and  in  saloons,  and  they  do  not  care  to  see
 the  condition  of  the  poor  pilgrims.  The  line
 which  runs  from  Latur  via  Kuruduwadi  to
 Miraj  has  been  left  uncared  for  and  we  have
 clamouring  and  clamouring  but  nothing  has
 been  done  so  far.  So  far  the  belief  was  that  this
 section  was  a  losing  concern.bu:  the  report  of
 the  Dy.  Railway  Minister  says  that  it  is  not  a
 ‘osing  concern.  Therefore,  I  would  earnestly
 plead,  now  thal  the  traffic  and  engineering
 surveys  are  over,  that  they  shoud  at  least  keep
 some  money  fur  this  section  to  be  converted
 from  narrow  gauge  to  broad  gauge,  and  this
 is  our  demand.  This  demand  is  being  voiced
 since  a  very  long  period  of  time.  I  think  some
 money  will  be  set  apart  for  this  purpose  |
 have  recieved  several  telegrams  in  this  connec-
 tion,  and  T  would  ‘liketo  pass  them  on  to  the
 hon.  Minister.  These  telegrams  say  that  some-
 thing  should  be  done  even  at  this  late  hour.

 MR.  DEPUTY-SPEAKAR  :  Please  conc-
 Jude  with  that.

 SHRI  SONAVANE  :  Sir,  T  represent  the
 Sheduled  castes  who  are  neglected  and  you
 also  represent  scheduled  Tribes.
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 MR  DEPUTY-SPEAKER  :  All  right;  one
 minute,  for  the  last  point.

 SHRI  SONAVANE  :  We  arein  the  days
 of  socialism.  what  socialism  7

 Should  not  problems  of  the  economically
 downtrodden  people  be  attended  to  7  In  the
 catering  department,  there  has  been  a  mono-
 poly  of  the  Marwadise,  Guptas  and  jains-all
 these  people-  but  not  a  single  Scheduled  Caste
 or  Scheduled  Tribe  person  has  been  given  such
 anestablishment  as  a  tea-stall  or  a  catering
 Shop.  The  present  position  creates  a  sole
 monopoly  for  others.  We  have  been  crying
 every  day,  day  in  and  day  out,  year  in  and
 year  out,  that  something  should  be  done  to
 see  that  the  railway  establishments  such  as
 these  should  be  put  in  charge  of  the  economi-
 cally  downtrodden  people,  but  nothing  has
 been  done.  From  the  days  of  Shri  Jagjiwan-
 Ram,  soon  after  he  reliquished  office,  nothing
 was  done.  Whatever  was  done  by  Shri  Jag-
 jiwan  Ram  is  being  gradually  undone.

 MR.  DEPUTY-SPEAKER  :  Conclude
 please.

 SHRI  SONAVANE  :  One  last  point,  and
 that  is  80000  the  delay,  The  conversion  of  the
 Poona-Miraj  line  from  metre  guage  to  broad
 gauge  is  going  on.  But  the  scheduled  date  for
 completion  is  past,  and  nothing  is  done  to
 expedite  the  work.  The  work  should  be
 expedited.

 Another  point  is  about  the  Sholapur  divi-
 sion.  Formerly,  it  was  in  the  Central  Railway
 zone.  Now,  it  has  been  transferred  to  the
 South  Central  zone.  In  Bangalor,  the  Railway
 Service  Commission  is  there.  All  these  people
 are  neglecting  the  claims  of  the  Marathi-spea-
 king  people.  Weare  tried;  We  did  not  want
 to  goto  into  that  zone,  but  we  were  forced,
 and  it  was  said,  ‘tyour  claim  would  not  be
 neglected.”  But  that  promise  has  not  been
 fulfilled.  The  last  point—

 MR.  DEPUTY-SPEAKAR  :  No,  no  you
 have  been  saying  that  it  is  thelast  point
 again  and  again,

 SHRI  SONAVANE  :  This  is  really  my
 last  point,  It  is  about  the  reduction  of  penal-
 tyof  Rs.  40  for  ticketless  traval  and  other
 defaults.  I  feel  that  zhisis  justified  in  cities

 and  m  the  nade  a
 But  pha  fi

 ३  areas this  fee  is  partic  very  high,  So,  I  requ-
 est  that  iftt  cannot  be  reduced  to  Rs.  2  or
 Rs.  3,  at  least  it  should  be  reduced  to  Rs.  5
 particularly  on  the  branch  lines,

 Thank  you  :

 थी  बाल  गोविंद  वर्मा  (छोरी)  उपाध्यक्ष
 महोदय,  सबसे  पहले  मैं  नन्‍दाजी  को  धन्यवाद  देना
 चाहता  हूँ  कि  उन्होंने  समी  सदस्यों  की  भावनाओं
 का  आदर  करते  हुए  तीसरे  दर्जे  के  किराए  तथा
 अन्य  जरूरियात  की  चीजों  के  भाड़े  में  जो  बढ़ोतरी
 हुई  थी  उसको  घटा  दिया  है।  इससे  लगमग  3
 करोड़  का  घाटा  हुआ  हैं  लेकिन  इसमें  परेशानी
 की  कोई  बात  नहीं  है।  यह  घाटा  आसानी  से  पूरा
 हो  सकता है  ।  10 करोड़  के  करीब  थेफट  और
 पिलफरेज  में  चला  जाता  है।  उसको  प्लण
 किया  जाना  चाहिए  इसके  अलावा  हर  स्टेज  पर
 जिम्मेदारी  फिक्स-अप  की  जानी  चाहिए  t  जॉ'
 चीज  जहाँ  चोरी  होती  है  वहाँ  उसका  जो  जिम्मे-
 दार  हो  उसी  से  उसकी  उगाही  की  जानी  'बाहिए।
 जब  तक  यह  नहीं  होगा  तब  तक  इसमें  कमी  होने
 वाली  नहीं  है  ।

 इसके  बाद  जहाँ  तक  बेंडिंग  और  केटरिंग
 की  बात  है  उसकी  पिक्चर  बहुत  ही  ग्लूमी  हैं।  वहाँ
 पर  जो  घाटा  होता  है  उसका  अन्दाजा  नहीं  लगा-
 या  जा  सकता  है।  मैं  इसके  सम्बन्ध  में  नन्‍्दाजी
 को  लिखकर  भी  दे  रहा  हूं  |  बेंडिंग  में  इत्यु कम
 किया  जाता  है  और  बिकवाया  ज्यादा  जाता  है।
 और  इस  तरह  से  जो  फायवा  होता  है
 को  बाट  कर  खा  लिया  जाता  है।
 इसके  अलावा  जहाँ  तक  कैटरिंग  का  सवाल  हैं,
 उसमें  तो  घाटा  ही  घाटा  होता  है।  एक  कैद-मेमों
 काटता  है,  वह  जा  कर  कई  जगह  से  पैसे  वसूल
 करता  है  परन्तु  पैसा  एक  ही  जगह  का  जमा  कराता
 है  ।  इस  तरह  से  नुक्सान  हो  रहा  है।  लन्दा  जी
 और  दूसरे  लोग  इसको  जानते  हैं।

 इसके  अलावा  जो  आर  पी  एफ  बनाई  गई
 थी  वह  रेल  की  सम्पत्ति  की  रक्षा  करने  के  लिए
 बनाई  गई  थी  लेकिन  उसके  द्वारा  बड़ी  बेईमानी
 की  जाती  है  ।  जितना  माल  गायब  होता  है  वह
 उसकी  रासत  से  गायब  होता  है  ।  रेलवे  के
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 कर्मचारी  और  आर  पी  एफ,  इन  दोनों  के  सहयोग
 से  यह  सब  होता  है  7  इसकी  तरफ  विशेष  रूप  से
 ध्यान  दिया  जाना  चाहिए  ।  मैंने  लिखकर  भी
 दिया  है।  मैं  बहुत  से  लोगों  को  जानता  हूं  जोकि
 इंस्पेक्टर्स  हैं  जिन्होंने  वैलेशल  बिल्डिग  बना  ली

 हैं।  उनसे  पूछा  जाए कि  कहाँ  से  रुपया  आया
 तो  पता  चल  जाएगा  कि  क्सि  तरह  से  यह  सब
 होता  है  ।

 अगर  प्रयत्न  किया  जाए  तो  रेलवे  में  अच्छी
 कमाई  हो  सकती  है।  आज  कोई  भी  आदमी

 कछुए  की  चाल  गाड़ी  से  चलना  नहीं  चाहता  |

 हर  आदमी  अपने  समय  की  कीमत  जानता  है  और
 उसका  सदुपयोग  करना  चाहता  है  1  इसलिए
 जितनी  भी  गाड़ियाँ  हैं  उनको  स्पीड-अप  किया
 जाये  |  मिसाल  के  लिए  छोटी  लाइन  की  जो  गाड़ियाँ
 हैं  जैसे  कि  बरली  स ेलखनऊ  आने  वाली  गाडी  है
 उसकी  रफ़्तार  72  मील  फी  घंटा  होती  है  ।
 अब 12  मील  प्रति  घंटा  चलने  वाली  गाड़ी
 पर  कौन  चलना  पसन्द  करेगा  जबकि  उसके  पास
 तमाम  दूसरे  साधन  रोड  के  उपलब्ध  हैं,  उत्तको
 टेक्सियाँ  और  बसेज  प्राप्त  हैं।  लोग  उन  साधनों
 से  ही  सफर  करना  पसन्द  करते  हैं  ।  अगर  इन
 गाड़ियों  की  स्पीड  बढ़ाई  जाय  तो  फिर  कोई  शक
 की  गुंजायश  नहीं  है  कि  रेलवे  की  आमदनी
 बढ़ेगी  1  इसके  अलावा  रेलवे  से  जो  माल  एक  जगह
 से  दूसरी  जगह  जाता  है  वह  वक्‍त  पर  नहीं
 पहुंचता  है।  उसमें  देर  होती  ओर  थेफूट  तथा
 पिलफरेज  होती  है।  इसकी  तरफ  भी  आपको
 विदष  ध्यान  देना  होगा  ।  गाड़ियों  की  स्पीड
 बढ़ानी  पड़ेगी  और  दूसरी  व्यवस्थायें  करनी
 पड़ेंगी  ताकि  चोरियाँ  न  होने  पाये  ।  माल  गाड़ि-
 यों  में  मी आर  पी  एफ  को  भेजा  जाये  और  माल
 की  सुरक्षा  की  व्यवस्था  की  जाये  ।

 इसके  साथ-साथ  कुछ  जगहें  ऐसी  हैं  जहाँ  से
 माल  आने-जने  में  देरी  होती  है  ।  जैसे  कि
 गोरखपुरी  साइड  से  जो  माल  दिल्ली  व  पदिचम
 के  क्षेत्र  की  ओर  जाता  है  विशेषकर  लखनऊ
 आता  है  तो  लखनऊ  में  इतना  कंजेस्चन  हो
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 जाता  है  कि  पटरियों  पर  माल  गाड़ियाँ  रक  जाती
 हैं।  अगर  कौड़ियालाँघाट  और  कतरनियाघाट
 जो  कि  6  भील  की  पट्टी  है,  उसको  मिला  दिया
 जाये  तो  करीब-करीब  डेढ्सो-दोसतौँ  मील  का
 चक्कर  बच  जाता  है।  इस  प्रकार  जो  माल  पूर्व
 से  आयेगा  वह  आसानी  से  पश्चिम  जा  सकता  है
 और  अमी  जो  उसमें  देर  लगती  है  वह  भी
 समाप्त  हो  जायेगी  t

 इसके  अलावा  एक  जगह  से  दूसरी  जगह  जो
 शटल  सर्विस  चलाई  जाती  हैं  उसमें  इस  बात  का

 ध्यान  नहीं  रखा  जाता  कि  उसमें  औचित्य  है  या

 नही  है,  उसमें  कोई  फायदा  है  या  नहीं  है।  अगर
 उन  शटल  सविसेज  को  आगे  बढ़ाकर  इस्पार्टन्ट
 टाउन्स  और  इंडस्ट्रियल  टाउन्स  से  जोड़  दिया  जाये
 तो  उससे  रेलवे  तथा  उन  टाउन्स,  दोनों  को  ही
 फायदा  पहुंचेगा  ।  मिसाल  के  लिये  जो  गाड़ी
 मेलानी  से  पीलीमीत  जाती  है  te  (व्यवधान).
 उसमें  जों  लोग  कचहरी  के  लिये  पीलीमीत  जाते
 हैं  बह  जायें  लेकिन  अगर  उसी  गाड़ी  को  बढ़ाकर
 सीतापुर  तक  कर  दिया  जाये  तो  बड़ा  अच्छा
 रहेगा  ।  शाम  को  वहाँ  आकर  वह  गाड़ी  रुक  जाती
 है  और  सवेरे  जाती  है  ।  अगर  सीतापुर  तक
 उसको  बढ़ा  दिया  जाये  तो  उससे  बड़ा  फायदा

 हो  सकता  है  ।  सीतापुर,  लखीमपुर,  गीला  ये
 इंडस्ट्रियल  टाउन्स  हैं  वहाँ  पर  काफी  आमदनी
 बढ़  सकती  हैं।

 इसके  बाद  हमें  यह  देखना  है  कि  जो  लोग  हैं
 उनकी  पेइंग  केपैंसिटी  बढ़  गई  है,  लोग  ज्यादा
 पैसे  दे  सकते  हैं  7  ऐसी  स्थिति  में  कोई  जरूरत  नहीं
 है  कि  हम  लोगों  को  थड  क्लास  में  चलने  के  लिए
 मजबूर  करें  ।  हमें  व्यवस्था  करनी  चाहिए  कि
 गाड़ियों  में  अच्छे  डब्बे  जोड़े  जायें  ।  मिसाल  के
 लिए  कोड़ियाला  घाट  से  जो  गाड़ी  आती  है  उसमें
 फर्स्ट  और  थर्ड  क्लास  के  ड्न्बे  जुड़  कर  आया
 करते  थे।  वह  कोडियलाघाट  से  लगकर  के  सेलानी
 जाया  करते  थे  और  मेलानी  से  लखनऊ  वाली
 गाड़ी  5  अप  में  जोड़  दिया  जाता  था  ।  इधर  62
 डाउन  में  आताथा  और  152 में  जोड़  दिया
 जाता  भा  ।  इससे  पलिया  जैसा  टाउन  भी  बीच
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 में  पड़  जाता  धा  बह  काफी  घनवान  इलाका  हैं,
 काफी  अच्छे  लोग  बसे  हैं,  वह  इंडस्ट्रियल  टाउन
 वहाँ  के  लोग  चाहते  हैं  कि  उन  के  लिए  कोई
 अच्छी  व्यवस्था  होनी  चाहिये  ।

 इसके  बाद  में  कहना  चाहता  हूं  कि  दिल्‍ली  से
 लखनऊ  को  एक  गाड़ी  जाती  है  जो  कि  मेल  है  1

 दूसरी  कोई  गाड़ी  नहीं  है।  हजारों  पेसेन्जर  दिल्‍ली
 में मारे-मारे  फिरते  हैं,  उनकों  जगह  नहीं
 मिलती  ।  इसलिए  एक  और  तेज  चलने  वाली
 रेलगाड़ी  यहाँ  से  वाया  मुरादाबाद  चलनी
 चाहिये।

 रेलों  ने  हमारी  आर्थिक  व्यवस्था  को  ठीक
 करने  के  लिये  बड़ा  योगदान  किया  हैं।  नई-तई
 लाइनें  बनाई  जाएं  इसमें  मुझे  कोई  एतराज  नहीं
 है  ।  खनिज  पदार्थ  वाले  क्षेत्रों  को  भी  पोट्स  से
 जोड़ा  जाय,  लेकित  कम  से  यह  जरूर  होना
 चाहिये  कि  सारे  देश  में  समान  रूप  से  प्रगति  हों  1
 मैं  कहना  चाहता  हूं  कि  एक  कमेटी  कायम  की
 जाय  जो  इस  चीज  को  देखें कि  कहाँ  पर  कौनसी
 जगहें  हैं  जहाँ  पर  नई  रेलवे  लाइनें  निकाली  जा
 सकती  हैं  और  बहां  पर  निकाली  जानी
 चाहिये  ।

 मेरा  तराई  का  क्षेत्र  है  जिस  में  सीतापुर,
 लखीमपूर  खेरी  और  पीलीमीत  आते  हैं।  वहाँ
 पर  कोई  भी  गाड़ी  नहीं  बढ़ाई  गई  ।  शुरू  में  जो

 रेलव  लाइन  बनी  थी  तब  से  वही  चल  रही  है।
 कोई  भी  प्रगति  नहीं  हुई  है  ।  बहू  गाड़ियाँ  अब
 भी  चल  रही है,  बल्कि  उनमें  से  भी  कुछ  कम
 कर  दीं  गई  हैं।  जैसे  मैलानी  से  शाहजहाँपुर
 छाइन  सन्‌  9l4  में  लड़ाई  के  समय  हटा  कर
 दूसरी  जगह  ले  जायी  गई  थी  उसको  अभी  तक

 ठीफ  नहीं  किया  गया है  t  मैं  समझता  हूं  कि
 नई  लाइन  द्वारा  लखीमपुर  खेरी  से  शाहजहाँपुर
 था  गोला  से  शाहजहाँपुर  को  जोड़ा  जाय  बड़ी
 लाइन  द्वारा  तो  बहुत  प्रगति  हो  सकेगी  t

 इसके  अलावा  मैं  कहना  चाहता  हुं  कि  कल
 मेरे  दोलत  श्री  जार्ज  फरनेन्डीज  ने  स्टडी  टीम

 कक  रिफरेंस  दिया  था  कि  नेशनल  फेडरेशन  आफ
 पोर्ट  एंड  बेंड्स  ने कोशिश  कर  के  स्टडी  टीम  को
 बिठलाया  था  और  उसने  अपनीं  रिपोर्ट  भी  दे
 दी  है।रिपोर्ट  में  पोटर्स  और  बेडर्स  के  बारे
 में  काफी  सिफारिशें  हैं,  लेकिन  रेलवे  द्वारा  इसके
 बारे  में  कोई  काम  नहीं  किया  गया  ।  मैं  समझता  हूं
 कि  रेलवे  पोर्ट्स  और  वेडर्स  की  हालत  को  सुधारने
 की  बहुत  जरुरत  है  ।  वे  बेचारे  अनाथ  हैं,  कोई
 उनकी  सुनने  वाला  नहीं  है।  रेलवे  उनको  अपना
 नौकर  नहीं  मानती  है  और  पब्लिक  कहती  है  कि

 हम  पैंसा  देते  हैं,  हम  से  कोई  सरोकार  नहीं
 है।  मैं  समझ ता  हूं  कि  श्री  नन्‍दा  इसके  ऊपर
 ध्यान  देगें  और  स्टडी  टीम  की  रिपोर्ट  को  ठीक
 से  कार्यान्वित  करेंगे।

 SHRIMATI  JYOTSNA  CHANDA
 (Cachar)  :  At  the  outset,  I  congratulate
 the  hon,  Railway  Minister  for  dropping  the
 propusals  for  enhancement  of  third  class  fares
 and  giving  concessions  also  in  freight  rates.
 We  agree  that  due  to  these  railway  conces-
 sions,  the  railways  would  lose  about  Rs.  3
 crores,  in  additional  revenue.  He  has  appre-
 hension  that  with  the  revised  proposals  for
 the  current  year,  the  contribution  of  the
 railway  for  the  first  year  of  the  Railway  Plan
 would  have  been  only  Rs.  41.99  crores  against
 Rs.  20°37  crores  visualised  by  the  planners,
 which  means  that  if  the  Plan  is  to  be  im-
 plemented,  another  Rs.200  crores  will  have
 to  be  found  out  by  the  Department  itself.

 May  I  now  make  a  few  suggestions?
 Government  might  find  out  strict  measures
 to  stop  ticketless  travelling,  and  other
 loopholes  must  be  plugged,  so  that  the  carn-
 ings  of  the  railways  could  increase.  I  have
 mentioned  many  a  time  on  the  floor  of  the
 House  about  the  poor  communication  of
 Assam,  Tripura,  Manipur  and  NEFA  with  the
 rest  of  India.  These  are  border  are  having
 China  and  Pakistan  as  our  neighbours.  If
 the  railway  communications  in  these  areas
 are  not  immediately  improved,  any  attack
 from  our  neighbours  will  isolate  us  from  the
 rest  of  the  country.?But  with  regret,  I  have
 to  admit  that  no  mention  has  been  made  in

 this  budget  regarding  any  improvement  of
 thesc  areas.
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 Though  the  broad  gauge  lime  has  been

 extended  to  new  Bongaigaon  no  proposal  has
 been  made  in  this  budget  to  extended  this
 broad  gauge  line  upto  Gauhati  or  further.
 Rather  this  whole  strategic  area  has  no  place
 in  this  budget  as  it  is  placed  before  the  House.
 For  the  sake  of  defence,  I  would  request  the
 hon.  minister  that  the  M.  G.  line  from  Kari-
 mganj  to  Dharmanagar  should  immediately
 be  extended  upto  Agartala.  For  similar  rea-
 sons,  new  railway  lines  should  be  constructed
 from  either  Kutlicherra  or  from  silchar  to  the
 Mizo  district  and  from  Silchar  to  Manipur
 via  Jiribum.  I  tried  to  impress  upon  the
 Government  so  many  times  to  take  up  this
 Matter  immediately  with  the  Planning  com-
 mission  for  survey  work  at  least  in  the  fourth
 plan  so  that  construction  work  could  be  taken
 up  immediately  as  soon  as  the  survey  is  over.
 But  I  find  no  consideration  has  been  givenin
 this  regard.

 I  would  like  to  draw  the  attention  of  the
 House  to  the  fact  that  during  the  Mizo
 rebellion  due  to  lack  of  railway  co
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 the  so-called  tickets  issued  inthe  name  of
 “peoples  railway  staton”.  The  Government

 stop  any  such  attempts  with  a  heavy  hand.
 Otherwise,  the  railway  system  will  come  to
 a  stand  still  as  genuine  passengers  are  harassed
 and  railway  is  deprived  of  its  genuine
 earnings.

 I  would  like  to  refer  to  the  amenities  given
 to  passengers  and  also  to  railway  employees.
 I  have  been  given  to  understand  that  the  eme-
 nities  provided  in  third  class  cannot  be  pro-
 perly  enjoyed  by  passengeres  as  on  many
 occasions  lights  and  fan  are  not  found  to
 work.  For  reservation  of  sleeper  berths,  reser-
 vation  charts  are  not  hungin  proper  time  and
 they  are  writtenin  bad  handwriting.  May  I
 Tequest  the  minister  to  issue  an  instruction
 that  reservation  charts  should  be  typewritten
 and  hung  in  proper  time  ?  Frequently  ह  find
 lights  and  fans  in  the  mail  trains  even  do  not
 work  properly.

 Now  I  like  to  refer  to  the  housing  condi-
 tion  of  the  third  and  fourth  grade  employees,
 particularly  of  the  N.F.  Railway.  In  the  past,

 tion,  Government  had  to  the  face  difficulties
 to  send  the  army  and  their  rations.  Lumding
 Badarpur  hill  section  railway  is  the  only  link
 for  the  people  of  Cachar,  Mizo  district  and
 Tripura  will  the  rest  of  Assam  and  India.  But
 this  hill  section  railway  track  and  the  main
 line  railway  track  from  Lumdiug  to  Mariani
 are  often  disturbed  due  to  hostile  Nagas,
 because  of  which  trains  do  not  move  on  these
 lines  at  night.  These  tracks  should  be  cleared
 of  jungles  on  both  sides  and  should  be  settled
 with  landiess  people  of  Assam  ina  p'anned
 manner  that  they  will  be  able  to  act  as  guards
 againt  any  hostile  infiltrators  and  at  the  same
 time  production  of  food-grains  will  also  be
 increasee.  So  far  as  I  could  rather  occasion-
 ally  jungles  are  cleared  but  no  step  has  been
 taken  to  settle  down  the  landles  persons  on
 both  sides  of  the  railway  track  nor  any  road
 has  been  made  parallel  to  the  railway  track
 for  the  sake  of  a  security.T  have  been  pressing
 thie  since  962.

 T  draw  the  attention  of  the  minister  to  take
 measures  for  the  security  of  the  railway  staff
 in  general  and  especially  in  West  Bengal.  It
 has  been  published  in  the  newspapers  that
 “people's  railway  stations”  have  come  up  in
 different  places  in  West  Bengal  where  trains
 are  illegally  stopped  and  passengers  get  in  with

 my  association  with  the  N.F.  Railway  emplo-
 yee’s  Union  gave  me  opportunities  to  see  the
 housing  condition  and  I  regret  to  point  out
 that  even  today  houses  are  constructed  with-
 out  proper  ventilation  and  sanitation.  I  pre-

 sume  other  railway  employees  have  also  the
 some  fate,  The  old  age  imprial  outlook  still
 guides  the  housing  system  in  utter  disregard
 to  modern  ideas  of  housing  for  workers.  |  feel
 ashamed  to  mention  that  latrines  are  used  on
 community  basis.

 i.  appeal  to  the  minister  to  see  that  proper
 ventilation  and  sanitation  of  housing  arran-
 gements  are  provided  to  the  railway  emplo-
 yees  within  this  plan  period

 Ifind  that  90  percent  of  the  trains  in  the
 country  do  not  runto  the  exact  time  which
 means  disadvantage  to  the  passengers.

 The  Taj  Express  still  runs  by  coal  engine.
 It  should  be  run  by  diesel  locomotive  which
 will  save  time  and  will  justify  the  proposal
 for  increase  in  fare.

 I  was  told  that  the  Railway  Research  Unit
 which  was  established  at  Chittaranjan  a  few
 years  back  is  being  shifted  to  Lucknow.  I  do
 not  find  any  reasons  for  such  an  action.  May
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 I  know  from  the  hon.  Minister  whether  it
 will  not  involve  some  expenditure  Ta  would
 request  the  hon.  Minister  to  ask  the  Railway
 Board  to  be  more  coutious  about  their  deci-
 sions.  They  have  no  right  to  spend  money  at
 their  eweet  will  and  bring  proposals  to  raise
 the  fares  and  freights  every  year,  taxing  the
 common  people.

 The  three  production  units  located  at
 Chittaranjan,  varanasi  and  Madras  are  doing
 commendable  work.

 I  find  fromthe  speech  of  the  Railway
 Minister  that  the  Government  have  accepted
 many  ofthe  recommendations  made  by  the
 Railways  Accidents  Inquiry  Committee  the
 implementation  of  which  I  hope,  will  drastic-
 ally  reduce  the  number  of  accidents  in  the
 near  future.

 It  is  good  on  the  part  of  the  railways  to
 make  efforts  to  improve  the  quality  of  the
 food  and  the  «tandard  of  catering  services  on
 the  railways.  During  winter  tea  served  in  por-
 celain  pots  gets  cole.  May  I  suggest  that  it
 may  kindly  be  served  in  metal  pots  for  the

 of  the  pa:  rs? eon

 Before  I  conclude,  I  would  like  to  extend
 my  gratitude  and  thanks  to  the  hon.  Minister
 for  his  good  gesture  to  relieve  the  common
 people  from  the  burden  of  inc:eased  fares  and
 freights.

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  Mr  Deputy-Speaker,  Sir,  it  is  not
 just  a  formality  when  I  say  that  I  am  grateful
 to  the  Hon.  Members.  I  am  deeply  grateful
 to  them  for  their  warm  generosity  towards
 me  which  has  found  expression  in  the  speeches
 ofalarge  number  of  hon.  Members.  I  was
 overwhelmed  by  the  consideration  which  has
 been  extended  to  me  and  [  can  only  saw  that  I
 shall  endeavour  to  do  my  best  to  be  warthy
 of  this  trust.

 Sir,  I  have  listemed  with  great  care  to  the
 observations  made  in  the  course  of  the  spee-
 ches.  I  have  given  earnest  thought  to  the  vari-
 Ous  suggestions  made  and  vicws  expressed
 here.  I  cannot  say  that  I  have  been  able  to
 apply  my  mind  fully  to  these  questions  but
 on  the  basis  of  my  study  of  these  problems
 during  the  limited  time  that  was  available
 to  me  |  have  arrived  at  some  conclusions.

 They  are  not  final  conclusions;  in  fact,  some
 of  them  are  tentave  conclusions,  I  should  say.
 But  I  would  take  the  earlies:  opportunity  to
 discuss  these  matters  with  the  hon.  Members
 of  the  House  and  others  and  arrive  ata  more
 firm  base  for  any  action  that  has  to  be  taken
 in  the  course  of  the  coming  months.

 The  speeches  made  here  were  not  just
 routine  speeches.  A  large  number  of  them  had
 a  bearing  on  important  questions  of  princi-
 ples,  policies  and  methods  and  the  whole  ques-
 tion  of  organisation  and  the  problems  of
 administration  were  high-  lighted.  The  finan-
 cial  structure  of  the  administration  was  also
 very  muchin  the  picture.  These  are  important
 questions  concerning  the  present  and  the
 future  of  the  railways.

 Becouse  of  the  limitation  of  time,  |  may
 not  be  able  to  cenvey  all  tha.  I  want  to  but
 itis  my  conviction  that  the  diaglogue  which
 has  started  now  does  not  end  with  my  speech.

 ‘We  can  carry  it  on  other  forums  and  there
 will  be  many  occasions  for  us  to  meet  and
 discus  these  things  in  a  fruitful  manner.
 This  will  be  a  continuous  process.

 Iam  very  conscious  of  the  fact  that  the
 minister's  authority,  as  I  view  it,  is  not  such
 that  can  hope  to  produce  very  big  results
 not  becouse  there  is  any  limitation  on  my
 authority  by  anybody  inmy  ministry  but  bec-
 ause  there  are  bigger  limitations,  and  I  shall
 seek  the  help  of  Members  of,  Parliament,
 irrespective  of  party,  as  partnersin  this  end-
 eavour.

 T  look  upon  all  those  who  are  serving  the
 railways—workingin  or  far  the  railways  in
 any  capacity,  including  the  members  of  the
 Board—as  co—workers  and  [  shall  count  very
 much  upon  their  help  and  co—operation.
 Also,  I  wish  to  involve  in  this  process  a  large
 number  of  persons,  those  who  use  the  various
 services  offered  by  the  railways  and  the  people
 generally,  in  doing  their  part  in  making  tho
 railways  a  model  national  enterprise.

 This  is  4  very  high  aspiration  and  3)  shall
 not  spare  myself.  This  will  be  my  contr‘bution
 T  shall  do  my  best.  I  may  add  that  I  will  not
 make  any  promise  regarding  which  |  am  not
 sure  that  it  will  be  fulfilled  or  there  is  a  rea-
 sonable  chance  of  carryingit  out.  Everything
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 that  will  come  to  my  notice,  including  the
 scores  of  letters  that  I  receive  from  Members
 of  Parliament  from  day  to  day,  will  receive
 attention  and  decisions  will  be  taken  as  qui-
 ckly  as  possible  without  delay.

 But  there  is  one  thing  which  I  shall  say  just
 at  this  stage.  If  because  of  the  compulsion  of
 circumstances  I  cannot  give  satisfaction  with
 respect  to  many  demands  that  are  being  made
 and  I  have  to  say,  ‘‘No”,  I  hope  and  I  plead
 that  hon.  Member  will  put  up  with  me.

 SHRI  GEORGE  FERNANDES  :  No

 THE  DEUPTY  MINISTER  IN  THE  MINI-
 STRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  That  is  expected  from  you.

 SHRI  NANDA  :  In  the  context  of  our
 proposals  to  increase  the  rates  of  fares  and
 frieght,  the  discussion  insi  de  and  outside  the
 House  raises  some  very  pertinent  questions
 asto  the  prinziples  underiying  our  attitude
 and  decisions  in  determining  these  scales  and
 structure  of  rates  with  regard  to  passenger
 and  goods  traffic.  The  Budget  proposals  as  well
 as  the  modifications  that  were  made  have
 brought  these  questions  to  the  fore.  They  call
 for  some  elucidation  on  my  part.

 What  is  our  conception  of  the  function
 and  role  of  railways  in  the  new  society  which
 we  are  trying  and  hoping  to  create  in  this
 country  ?  The  further  fquestion  which  has
 occurred  in  many  speeches  is  :  will  the  rail-
 ways  continue  to  act  inthe  o!d  fashion  or  do
 they  feel  the  need  for  change  to  bring  them-
 selves  into  tune  with  the  spirit  of  the  new
 times  7]  may  say  immediately  ‘that  the  rail-
 way  system  is  not  standing  still;  yet,  there  is
 no  deying  the  fact  that  there  is  a  great  deal  of
 room  for  a  fresh  orientation.  The  railways
 should  be  receptive  to  the  play  of  the  new  for-
 ces  which  have  been  releasedin  this  country.

 Ons  cannot,  however,  be  oblivious  to  one
 very  important  fact  The  railways  themselves
 area  product  of  prevailing  social  condition
 and  social  and  political  climate,  But  I  do  not
 want  to  put  up  a  kind  of  an  excuse.  I  will  say
 that  all  those  who  are  connected  with  the  rail-
 ways  should  seize  the  possibilities  of  taking  a
 leadinthe  matier  of  this  change  and  help
 the  country  in  that  way.
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 Then,  an  hon.  Member  who  is  sitting  here
 prescribed  for  me  three  tests  of  our  good  faith
 in  relation  to  this  budget.  How  will  it  affect
 the  common  man,  what  does  it  mean  for  the
 Passengers  and  what  is  the  message  for  a
 large  body  of  employees  in  the  railweys  were
 the  three  tests  prescribed.  I  accept  this  yard-
 stick,  I  cannot  give  all  the  answers  straight-
 way.  They  will  unfold  themselves,  in  the
 coming  days  in  the,budget  as  it  is  before  you
 and  we  can  re-shape  as  we  go  along.

 श्रो  ज्ञाज॑  फरनेन्डीज  :  इस  के  पास  होने  के
 बाद  क्या  करेंगे  ?

 SHRI  NANDA  :  Yes,  depending  upon
 how  much  we  are  able  to  achieve  in  the  mat:
 ter  of  economics,  in  the  matter  of  saving  the
 property  from  the  destruction,  [in  the  matter
 of  augmenting  our  revenues,  plugging  the  loo-
 pholes  and  in  so  many  ways.

 att  रामसेवक  यादव  (बाराबंकी):  ठंड-गर्म
 दर्जे  को  खत्म  करेंगे  ?  उस  से  पैसा  मिलेगा  |

 SHRI  NANDA  :  I  will  attend  to  things
 which  have  a  higher  priority.  we  will  consi-
 der  that  also.

 I  must  face  one  question,  the  first  thing,
 in  my  reply  to  the  general  discussion  and  this
 question  has  been  asked  repeatedly  by  some
 hon.  Members,  and  thatis,  the’  Railway
 Minister,  in  his,  Budget  speech,  came  out  with
 a  case  that  the  finances  of  the  railways  were
 in  a  very  bad  shap,  that  there  was  a  substan-
 tial  and  recurring  deficit  and,  on  that  groud-
 there  was  the  need  for  an  increase  in  the  reve-
 nues  and  that  it  was  proposed  that  it  should
 be  raised  by  increasing  frieghts  and  fares  and,
 thereafter,  within  less  than'a  week,  he  came
 forward  with  an  announcement  which  invo-
 Ived  sacrifice  of  precious  resources  amounting
 to  Rs.  ky  crores.  And  the  words  used  were.
 Ts  this  not  a  retreat  ?  Is  it  not  a  somesault  ?

 SHRI  INDRAJIT  GUPTA
 Progressive  one.

 (Alipore)  :

 SHRI  NANDA  :  Progressive  also.  Regar-
 ding  both  these  charges,  I  say,  itis  not  so.
 Weakness  will  be  everywhere.

 SHRI  RAM  SEWAK  YADAV  :  At  the
 moment,  yon  confine  it  to  yourself,
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 SHRI  NANDA:  I  think,  there  will  be
 more  strength  than  weakness  here.  To  use  the
 language  of  transport,  it  was  just  a  change  of
 the  track,  to  some  extent  and  it  was  just amove  in  the  direction  of  conforming  more
 fully  to  our  social  obligations  and  to  the  spi- rit  of  democracy.

 May  I  put  plain  facts  of  the  situation  before
 the  hon;  Members  ?  The  railways  have  drawn
 on  their  reserves  to  the  extent  of  Rs  Il.  48
 crores  during  the  last  six  years  and  the  revenue
 reserve  fund  has  been  exhausted.  The  railways
 have  also  drawn  a  debit  on  the  general  reve-
 nues  to  the  extent  of  Rs  55.39  crores  during
 the  same  period  and,  on  all  this  debit,  the
 railways  have  to  pay  interest  on  a  progressive
 scale  which  now  amounts  to  Rs  .56  crores
 in  the  current  year,  This  is  one  side
 of  the  picture.  This  is  the  pictureas  we
 have  now  and  it  has  a  very  intimate  direct
 bearing  on  all  the  things  that  are  being
 asked  forjgand,  of  course,  very  real  needs
 which  have  been  projected  here.  On  the  other
 hand,the  passenger  and  other  traffic  is  being
 maintained  and  developed  as  a  losing  propo-
 sition.  The  amount  of  loss  of  Rs.  45  crores
 cannot  be  wholly  met  out  of  the  earnings  from
 goods  traffic.  Now,  an  assumption  is  that  the
 general  revenues  are  going  to  remain  as  they
 are,  that  is,  the  payment  that  is  to  be  made  in
 the  shape  of  dividend  to  the  general  revenues
 is  fixed—we  cannot  change.  Also,  in  respect
 of  the  five  year  plan,  we  expect  to  provide
 a  part  of  those  resources  out  of  funds  raised
 internally.

 That  means  that  some  of  the  surpluses
 have  to  be  ploughed  back  into  railway  deve-
 lopment.  This  was  the  assumption.  In  the  light
 of  these  facts  and  assumptions-I  would  ask  the
 hon.  Members-was  there  anything  outrageous
 in  the  ‘railway  :Budget  proposals  conceived
 purly  on  commercial;  principles  ?  But  there
 is,  I  should  say,  adequate  and,sufficient  Just-
 ification  for  them  on  commercial  and  econo-
 mic  grounds,  Then,  why  have  we  withdrawan
 the  additions  to  the  rates  of  fares  for  the  most
 part  and  freight  ‘n  some  cases  7?  The  simple
 answer  is  that  while  the  Railways  have  their
 responsibility  asa  co.  ial  organization
 they  have  also  their  obligations  as  a  public
 utility,  Furthermore,  as  a  public  undertaking
 they  cannot  ignore  the  wider  considerations
 affecting  the  nation  as  a  whole,  the  nation
 to  which  they  belong  and  all  of  us  belong.  In
 other  words,  the  Railways  have  not  merely

 to  fulfil  the  test  of  commercial  viability,
 they  have  also  to  satisfy  some  vital,  social
 and  political  criteria,  A  commercial  body
 will  in  all  circumstances  set  its  face
 against  avoidable  losses  and  will  normally
 charge  for  its  products  what  the  traffic  can
 bear.  There  is  another  aspect—what  the
 traffic  can  bear,  It  is  not  possible  in  any
 case  to  charge  more  than  what  the  traffic  will
 bear,  because  otherwise  we  will  be  losing

 that  traffic.  certainly  we  have  come  to  the  rock
 bottom  and,  therefore,  we  cannot  charge.
 Therefore,  it  is  inescapable.  There  is  a  difte-
 rence.  A  commercial  undertaking,  however
 will  not  scruple  to  charge  all  that  the  traffic-
 can  bear,  that  is,  it  will  tend  to  maximise  its
 revenues.  As  public  utilty,  the  Railways  may
 have  to  charge  leas  than  the  maximum  feasible
 rates  becouse  of  various  special  considrations.
 Tam  mention  here  the  kind  of  social  respons-
 ibilities  which  the  Railways  have  accepted  in
 lecent  years.  Members  are  familiar  with  that
 but  I  would  like  to  mention  briefly  a  few
 things.  These  are  maintenance  of  uneconomic
 branch  lines—Rs.  7.70  crores,  freight  conces-
 sions  for  commodities  like  foodgrains.  fodder
 fertilisere,  etc.  —Rs.  I3  crores,  suburbon
 traffic  and  particulalry  the  loss  on  monthly
 and  quarterly  season  tickets--Rs.  8  crores.
 A  private  employ  would  not  spend  all
 that,  We  spend  on  the  maintenance  of
 hospitals  and  health  units  for  railway  staff
 and  railway  schools  for  the  children  of
 the  railway  employees  Rs.  17.50,  crores.
 [  should  say  this  is  all  good  investment,  But
 all  that  I  want  to  say  is  that  in  other  cases
 much  of  it  will  be  born  by  the  State  or  the
 administration  of  the  country.  It  may  also  be
 pointed  out  that  al  least  a  portion  of  the
 expenditure  on  Railway  protection  Forces  and
 order  Police—Rs.  7.50  crores—is  not  a  proper
 charge  on  the  Railway  earnings.  For  the  cur-
 rent  year  the  aggregate  loss  on  this  account
 may  be  approximately  Rs.53.70  crores.

 In  the  case  of  Third  Class  Passengers,  the
 losses  have  been  borne  in  the  past  on  social
 grounds.  I  have  also  spoken  of  the  political
 aspect.  Itis  not  related  at  all  to  any  narrow
 Party  outlook  .Tt  marks  our  appreciation  of  the

 inna
 of  politics  in  a  democracy  that  the

 will  of  the  people  must  prevail.  In  a  repre-
 sentative  democracy  largely  it  means  the  voice
 of  the  representatives  of  the  people.  The ishes  of  the  people  have  become  the  deci-
 sive  influence  in  reshaping  the  Ra:lway  Bud-
 get  on  the  modified  lines.  with  all  this  I  must
 also  disclose  to  the  House  an  important
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 SHRI  NANDA  :  Whatever  may  be  the
 element  in  my  thinking,  but  for  which  it  would  reason,  they  are  spending  all  these  money.
 not  have  been  possible  for  me  to  give  up  an
 income  of  Rs.  3  crores.  Knowing  well
 enough  even  with  all  the  proposed  additions
 there  would  be  very  little  or  no  money  for
 news  lines,  for  conversion  of  metre  guage  to
 broad  guage  and  there  will  be  nothing  at  all  to
 spend  on  uneconomic  lines  and  various  other
 necessary  improvements.

 T  have  entertained  the  belief  that  quite
 apart  from  any  reliefin  the  general  dividend
 the  railways  may  obtain  there  is  the  large  pro-
 spect  of  ing  the  in  other
 ways  to  a  substantial  extent.  I  hope  it  is  pos-
 sible,  T  hopeit  will  be  possible,—but  I  must
 warn  those  who  would  press  me  to  under
 take,—or,if  I  may  use  a  better  word,  who
 plead  with  me  or  put  forward  the  plea,  or
 Press  me  to  undertake  the  liability,—or  in-
 crease  in  expenditure  without  any  increase  in
 income,  whether  on  behalf  of  the  passengers,
 or  the  emplyees  or  any  other  considerations,
 that  I  will  be  in  no  position  to  meet  those
 demands  unless  more  resources  have  become
 available.  I  am  well  aware  of  another  aspect  of
 the  problem  connected  with  it.  There  are
 things  which  can  be  done,  improvements
 which  can  be  secured,  without  any  kind  of
 increase  in  expenditure.  Within  the  same  all-
 ocations  much  better  things  can  be  done,
 much  better  ways  can  be  found.

 Hon.  Members  here—many  of  them-spoke
 to  me  about  the  condition  of  the  third  class
 passengers  and  what  they  have  themselves
 experienced..,Now,  I  have  got  a  statement
 before  me  about  what  is  being  done  about  the
 Passenger  amenities  saying  so  much  is  being
 done:  All  that  is  good.  .But  yet,  the  fact  is  this»
 Passengers  move  from  one  place  to  another
 and  they  have  to  do  so  because  they  have  to
 fulfil  certain  social  obligations  certain
 pressing  ९  rcial  or  bi
 etc,  What  can  they  do  ?  I  they  can  help  it
 they  would  not  travel.  I  have  been  told  by
 the  Department  that  about  Rs.  2  crores
 every  year  is,being  spent  on  the  maintenance.
 Why  ?  People  remove  the  apparatus,  fixtures
 and  equipments  etc.  Whatever  it  may  be  it  is
 our  responsibility,  itis  the  responsibility  of
 the  Railways,  certainly.

 DR.  SUSHILA  NAYAR  (Jhhansi)  :  They
 are  sold  back  to  the  Railways,  Things  are  sto-
 len  and  sold  back  to  the  tail ways,

 We  must  revise  ways  and  means  to  gee  that
 they  are  stoped,  Let  the  lights  fail  in  the  first
 class.  They  will  be  able  to  look  after  them-
 selyes  but  let  the  lights  not  fail  in  the  third
 class.

 श्री  राम  सेवक  यावव  :  आप  याद  रखेंगे
 अपने  इस  जुमले  को  :  मैं  यही  देखूँगा  कि  जब
 तक  आप  रेल  मंत्री  रहते  हैं  इस  जुमले  को  याद
 रखें  और  अमल  में  लाऐँ  |

 SHRI  NANDA :  If  it  is  left  to  my  unaided
 efforts,  I  will  do  all  that  is  possible  and  yet
 not  succeed,

 श्री  राम  सेवक  यावज  :  जब  तक  ठंड  गरम
 और  फर्स्ट  क्लास  रहेंगे  तीसरे  दर्जे  की  तरफ

 तबज्जह  जायगी  ही  नहीं  7  इसलिए  सोचना  हो
 तो  इस  लाइल  पर  सोचिए  |

 SHRI  NANDA  :  The  hon  Member  said
 certain  things.  He  mentioned  about  lights;  he
 mentioned  about  drinking  water;  he  men-
 tioned  also  the  problem  of  sanitation.  How
 can  we  afford  not  to  do  it  ?  We  have  to  see
 the  human  aspect  and  in  fulfilling  our  obli-
 gations  we  would  go  to  the  utmost  extent  to
 see  that  no  one  is  suffering  because  of  lack
 of  water.  Particularly  in  not  weather  you  can
 emagine  the  plight  of  the  people  go  with  out
 water.  sometimes  it  may  not  be  cold  potable
 water  but  sometimes  no  water  at  all  is  avai-
 lable.  Sometimes  it  may  happen  that  way.  I
 am  told  that  they  have  a  very  good  organisa-
 tion  they  have  got  certain  arrangements,  pots
 and  everything  are  there  to  run  the  service,
 and  yet,  it  has  happened.

 On  the  question  of  sanitation,  itis  a  health
 need  I  can  understand  the  sufferings  and  hard-
 ships  of  the  people  whom  they  have  to  carry
 on  their  journeysin  those  conditions,  impos-
 sible  conditions,  sometimes.  It  is  no  question
 of  the  comfort  or  health  of  the  passengers,  it
 is  a  question  of  the  dignity  of  this  nation,  its
 self-respect.

 It  is  one  kind  of  a  symbol  of  how  much
 advancement  we  have  made.

 I  was  asked  by  the  hon.  member  whether
 I  could  go  with  him  to  sce  the  conditions  of
 third  class  travel  from  one  place  to  another,
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 श्री  राम  सेवक  थावब :  कमी-कर्मी  किया
 किजिए।

 थो  स०  मोठ  बनों :  उस  में  आप  को
 तकलीफ  नहीं  होगी  क्योंकि  आप  को  कम  जगह

 की  जरुरत  होंगी  ।  तकलीफ  हम  लोगों  को

 होती  है  ।

 SHRI  NANDA  :  T  am  greatful  to  this
 invitation  and  gesture.  But  may  T  tell  the  hon.
 member  that  [can  move  in  third  class  unes-
 corted,  and  T  will  do  that.

 श्री  जाअं  फ  रनेस्ट्रोज़  :  नहीं-नहीं  आप  हमारे
 साथ  चलिए  1

 SHRI  NANDA  :  After  a  certain  period
 which  we  can  decide  on,  we  will  meet,  I  will
 report  to  him  and  we  will  exchange  notes.
 If  I  have  missed  anything,  T  will  have  another
 talk  with  him.

 श्री  स०  मो०  बनर्जो  :  लेकित  स्टेशन  पर
 जो  लड्डू  बिकता  है।  वह  खाड़  एगा  जरुर।

 SHRI  NANDA:  This  brings  up  the  pro-
 blem  of  catering.  Ido  noteat  Jaddus,  I
 would  take  him  with  me  and  he  can  eat  all
 the  Jaddvs  at  the  stations.

 Here,  peonle  pay  for  what  they  get.  They
 do  not  get  their  due  in  the  sence  that  it  is  not
 enough  in  quality,  although  the  notesT  have
 been  given  show  that  there  has  been  improve-
 ment  over  the  years.

 SHRI  GEORGE  FERNANDES  :  Do  not
 believe  them,

 SHRI  RAM  SEVAK  YADAV  :  He  goes
 according  to  hisown  notes;  he  is  off  the
 track.

 SHRI  NANDA  :  Ido  not  vouch  for  the
 accuracy  of  those  figures.  We  must  be  accu-
 rate  asfaras  possible.  But  the  conditions
 actually  people  experience  are  more  impor-
 tant.  I  bolieve  it  should  be  possible  to
 improve  catering  without  increasing  charges
 there  within  the  aame  limitations.

 There  was  also  mention  of  the  difficultie3
 experienced  by  ladies  moving  in  suburban
 trains.  I  cannot  say  off-hand  regarding  that.
 I  will  go  personally,  see  and  examine  what
 can  be  done  regarding  that.  The  hon.  member
 said  that  7  should  move  along  withhim  in
 that  train.  I  will  be  able  to  see  it  from  out-
 side  also  without  moving  in  the  train.

 DR.  SUSHILA  NAYAR  :  The  problem  is
 that  they  drink  in  the  train.

 श्री  जार्ज  फरनेन्डोज  :  मेरी  मांग  इतनी
 थी  कि  आप  दो  दरवाजे  वाले  डिब्बे  तत्काल
 लगाने  का  हुक्म  करें  ।  इसमें  देखने  की  जरूरत
 नहीं  है  ।  एक  दरवाजे  वाले  डिब्बे  में  महिलाओं
 के  लिए  चलना  बिलकुल  असंभव  है।

 SHRI  NANDA  ;  That  isnot  my  way  of
 doing  things.

 Similarly  regarding  staff,  the  demands  they
 are  making  for  increased  payments,  increments
 ‘aising  the  basis  of  their  remunerations  these
 things  will  certainly  be  dealt  with  by  the  Pay
 Commission.  Still  some  suggestions  were
 made  why  we  could  not  get  more  out  of  the
 workers  by  better  dealings  with  them,  by
 giving  them  a  sense  of  participation.  This  is
 possible;  by  looking  after  the  small  numerous
 difficulties,  this  is  possible.  Theie  is  a  machi-
 nery  and  organisation.  It  can  be  streamlined.
 Some  improvement  is  possible.

 About  the  employees,  there  were  other
 things  said.  [  was  told  about  the  accidents.

 It  is  not  a  loss  to  the  Railways  only  but  to
 the  people.  Many  of  them  can  ill  afford  it,
 It  involves  loss  of  life  andinjury.  It  is  possi-
 ble,  without  spending  any  money,  to  get  the
 best  out  of  people  in  order  that  we  can  remove
 or  at  least  bring  down  as  much  as  possible  the
 incidence  of  accidents.

 So  far  as  the  complaints  about  the  increase
 in  freights  are  concerned,  in  'ine  with  the  same
 trend  of  thought  which  I  have  expressed,  we
 took  of  the  increase  on  foodgrains,  all  kinds
 of  foodgrains.

 SHRIMATI  JAYABEN  SHAH  (Ampeli):
 What  about  salt  ?
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 SHRI  NANDA  :  T  have  got  figures  before  way  of  presentation  is  the  product  of  some  cus-
 me.  In  most  cases  although  the  Railways
 will  get  something  sizeable  but  not  enough  in
 Telation  to  its  requirements,  the  percentage  in-
 crease  on  those  on  whom  this  increase  is  going
 to  fall  is  very  slight,  see  the  argument  that
 though  it  is  slight  here,  actually  it  will  swell.
 if  things  improve  in  other  way  and  there  are
 increases  in  the  revenues  on  the  lines  that  we
 have  contemplated  or  visualised,  andif  there
 is  any  thing  found  regarding  any  hardship
 created  by  the  increase  in  freights  in  any
 particular  commodity,  we  will  certainly  exa-
 mine  it.

 DR.  SUSHILA  NAYAR  :  Salt  you
 consider,  We  had  a  salt  satyagraha.
 special  thing.

 must
 Tt  isa

 SHRI  NANDA  :  What  I  have  said  applies
 to  all  these  things.  I  learn  that  there  are  two
 types  of  salt,  programmed  and  non-progra-
 mmed.  The  salt  whichis  consumed  by  the
 people  is  not  subject  to  any  appreciable  in-
 crease.  I  think  it  is  nothing  at  all.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  (Par-
 bhani)  :  The  freight  on  bananas  has  gone
 up  from  Rs,  400  to  Rs.  1,600.  per  wagon.

 DR.  SUSHILA  NAYAR:There  should  be
 no  freight  on  salt  in  the  Gandhi  Centenary
 Year.

 SHRI  NANDA  :  I  have  answered  that  in
 general  terms  because  it  is  not  possible  for  me
 to  specifically  take  up  any  commodity  and  say
 T  can  do  this  here  and  now.  Ihave  tried  to
 reduce  the  complaints  on  account  of  the  bur-
 den  on  fares.

 There  i:  a  further  complaint  that  I  have
 robbed  the  opposition  of  the  major  part  of
 their  ammunition  against  the  Railway  adminis-
 tration  in  the  course  of  this  debate  by  with-
 drawing  increase  in  fares.  That  complaint
 was  voiced  I  think  in  the  very  first  instance  by
 Mr.  Poonacha  and  some  other  friends.  am
 sorry  I  havo  no  answer  for  that.

 Now  I  come  to  Railway  finances.  Some
 Members  mentioned,  and  it  come  out  in  the
 Press  that  there  is  a  very  substantial  surplus  of
 Rs.  20  crores.and  therefore  there  was  no  nece-
 gsity  to  increase  the  fares  and  freights.  This

 tomary  method  of  accounting  in  the  Railways
 which  at  this  stage  does  not  take  into  account
 the  further  transfer  from  the  Railway  earings
 to  the  Development  Fund.  This  Development
 Fund  again  is  being  used  not  asakind  of
 reserve  for  capital  investment.  The  expendi-
 ture  incurred  out  of  the  Development  Fund
 approximating  to  Rs.  2]  crores  is  totally  un-
 remunerative.  Therefore,  that  much  also  has
 to  be  taken  out  of  that  figure  to  arrive  at  what
 the  balance  is.  Thisillusory  surplus  gives  a
 false  impression  and  leads  to  wrong  conclu-
 sions.  I  have  already  stated  before  the  House
 that  for  the  year  1970-71,  there  is  an  estimated
 deficit  of  Rs.  94°07  crores  with  the  proposed
 increases  remaining  in  tact.  Without  them,  it
 would  have  amounted  to  Rs.  40°97  crores.
 This  is  my  side  of  the  picture,  but  J
 would  also  like  to  contend  with  the  contrary
 point  of  view.  Accordingto  that,  where  is
 the  deficit  7]  am  told  that  the  deficit  is  non-
 existent.  I  would  be  very  happy  if  somebody
 can  show  me  the  way  to  find  out  some  under-
 ground  reservoir  which  could  be  tapped  or
 drawn  upon  in  order  to  meet  these  demands.
 But  it  concrete  terms,  what  emerged  after  dis-
 cussion  was  thatin  the  opinion  of  several
 Members,  we  are  paying  an  excessive  amount
 as  dividend  to  the  general  revenues.  T  shall
 welcome  any  relief  thatI  can  get  on  this
 account.  If  there  is  any  thing  legitimate,  what
 ever  is  the  legitimate  charge,  hasto  be  paid,
 although  the  railways  may  benefit.  But  I
 have  to  submit  that  this  is  the  largest  public
 undertaking,  and  it  carries  a  very  huge  invest-
 ment,  a  huge  chunk  of  the  resources  of  this
 country,  and  if  it  incurs  a  loss,  it  would  have
 to  be  then  met  out  of  the  general  revenue  and
 that  is  borne  by  the  general  tax-payer.

 SHRI  INDRAJIT  GUPTA  :  Do  you  want
 relief  or  not?  Why  blow  hot  and  cold  in  the
 same  breath?

 SHRI  NANDA  :  I  want  justice,  whatever
 relief  is  due,  because  what  Ihavein  mind  is
 this  :  that  the  relief  will  not  be  adequate.  A
 just  relief,  legitimate  relief,  will  not  adequate
 to  meet  all  the  needs  of  the  railways.

 SHRI  S.R.  DAMANI  (Sholapur)  :  May.
 I  know  what  will  be  the  proportion  of  expen-
 diture  on  administration  and  maintenance  in
 the  railway  expenditure  7  (/aterruption)
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 SHRI  NANDA  :  I  have  said  at  the  very  T  have  to  enterinto  this  because  more
 start  that  when  we  surrendered  that,  it  was.in  than  half  the  speech  of  the  hon.  member
 the  hope  and  belief  that  various  avenues  will  and  some  others  was  devoted  entirely  to  the
 be  explord  for  raising  the  revenue  for  main-  question  of  the  conventions  committee.  Asa
 tenance  and  consumption  of  fuel,  and  for  plug-  matter  of  covnenience,  it  was  decided  to  have  a
 ging  loopholes  and  leakages  in  revenue  and  New  convention  committee  from  Ist  April  969
 50  on.  coterminus  with  the  new  Fourth  Plan.  So  long

 as  the  recommendations  of  the  Railway  Con-
 T  may  say  further  that  the  railways  should  ventions  Committee  of  968  are  not  made

 certainly  be  compensated  for  the  social  bur-  effective  retrospectively,  thére  could  be-no
 dens  which  they  have  to  carry,  and  on  this  objection  at  all.  There  is  a  subsisting  Con-
 account  I  do  riot  want  to  enter  into  the  de-  vention  and  if  there  is  any  delay  in  the  new
 tails.  There  is  a  fairly  large  amount.  I  now  Convention,  it  does  not  affect  the  issue  at
 come  to  the  dividend.  Shri  Poonacha  is  not  all.
 here.

 श्री  पन्‍्मालाल  वारूपाल  (गंगानगर)  :  एक
 बात  मैं  मन्त्री  जी  से  कहना  चाहता  हूं  कि  मेरे

 SHRI  NANDA  :  But  your  position  is  8  वर्ष  के  संसदीय  कार्य  काल  में  दर्जनों  रेलवे
 somewhat  defferent.  Shri  Poonacha  initiated  freed  al  रेलवे

 ,
 the  discussion  on  the  railway  budget.  And  far

 बदल  बह,
 डिन

 पक  बाकि  कं
 may  व  paya  compliment  to  him  that  with  पेयरमन  और  मेम्बसं  बदल  गेए  और  तमाम
 great  enthusiasm,  he  propounded  certain  दसरे  अधिकारी  बदल  गए,  मेरे  काले  बाल
 theories,  and  I  may  say  from  my  side  that  S
 T  saw  in  his  presence,  and  I  see  in  the  pre-  बदल  कर  सफद

 हो  गए
 लेकित  मैं  यह  जानता

 sence  of  two  other  former  Ministers  of  चाहता हूं  कि इस  विमाग  की  भांपा  कब  बदलेगी  ?
 Railways  on  the  other  sides—  रेल  मंत्रालय  को  कोई  भी  चिंटठी  जाती  है  तौ

 SHRI  SHEO  NARAIN  :  They  are  three,  उसका  यही  जवाब  आता  है  कि  श्रींमानजी,
 आपका  पत्र  मिला,  इस  पर  उचित  कार्यवाही  की SHRI  NANDA  :  I  see  in  their.  presence

 x
 दी a  great  factor  for  the  safety  of  the  Rai  lway  जायेगी।  यह  कौनसी  माषा

 है
 १.  (  )

 Ministry.
 Although  what  Mr.  Poonacha  यह  कौनसा  तरीका  है  a  (व्यकधान)  .

 said  tended  in  the  opposite  direction,  he  देने took  strong  exception  to  our  having  pro-  पह्‌  कोई  तरीका  नहीं  है
 जनाब  खेत  का

 duced  a  budget  and  formulated  the  Rail  ways  व्यवधान)
 Fourth  plan  witout  waiting  for  the  recom-
 mendations  of  the  Railway  Convention  com-  SHRI  NANDA  :  Immediately  concede
 mittee.  He  is  entitled  to  respectful  hearing  the  point  that  the  person  who  writes  to  us  in
 on  any  subject  that  is  connected  with  the  Hindi  must  receive  a  reply  in  Hindi  and  not
 railways,  but  he  is  unduly  worried  on  our  in  English. account.  His  apprehensions  are  unfounded.

 _T  muat  confess  that  I  am  unable  to  comp- tehend  what  possible  basis  there  could  be
 for  the  charge  that  in  coming  before  the
 Honse  with  our  budget  proposals,  we  have
 in  any  manner  violated  the  privileges  of  the  SHRI  NANDA  :  Action  cannot  be  taken
 House.  He  played  with  that  idea,  I  pre-  in  English  or  in  Hindi;  action  can  be  taken
 sume.  The  real  position  is  firstly,  the  only  by  means  of  action.  The  reply  has  to
 principles  of  965  Convention  Committee  ¢  in  Hindi  or  English  according  as  the  per-
 would  hold  good  till  the  same  are  revised  500  writes  in  Hindi  or  English.
 or  modified  by  the  railway  convention
 Commitiee  of  1968,  when  duly  approved  by  SHRI  SHRICHAND  GOYAL
 Parliament,  and  secondly,  there  revised  (Chandigarh)  :  He  is  not  complaining recommendations  would  have  effect  from  the  about  English  or  Hindi.  He  is  complaining Ist  April,  1969,  about  the  tone  of  the  language.

 AN  HON.  MEMBER  :  But  we  are  here.

 SHRI  SONAVANE  :  What.  is  the  action
 taken  ?
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 SHRI  NANDA  :  He  is  ina  stronger
 Position  on  that  score,  becouse  even  if  we
 cannot  agree  to  all  the  things  that  hon.
 members  ask  for,  the  tone  of  the  language
 should  be  the  best  possible.  It  should  be
 dignified  and  courteous.  (Interruptions).

 wt  ओ०प्र०  त्थागी  (मुरादाबाद):  रेलवे
 बोर्ड  तो  हाउस  आफ  लाइ स  है।.  (व्यजघान)
 वहू  हमेशा  ओवरलुक  करते  हैं  और  कोई  जवाब

 ही  नहीं  देते  हैं  ,  .  (व्यवधान)

 | । ह  योगेसा  बार्मा  (बेगूसराय)  :  मैं  रेल
 मन्‍्त्री  नंदा  जी  से  जानना  चाहता  हूं  कि  इस
 हाउस  के  मेम्बरों  की  यह  राय  रही  है  कि  रेलवे
 बोर्ड  को  हटा  दिया  जाय  तो  उसके  बारे  में  आप
 क्या  कहना  चाहते  हैं  ?  (व्यवधान)

 SHRI  NANDA  :I  have  something  to
 say  about  thai  also  if  hon.  members  will
 listen.  (interruption).

 wt  Wome  त्यागी  :  आप  उनको  प्रोटेक्शन
 देना  बन्द  कीजिये।

 श्री  लम्दा :  प्रोटेक्शन  देना  मैंने  शुरू  ही  नहीं
 किया है,  आप  क्‍या  कह  रहे  हैं  ?

 I  have  been  in  this  ministry  for  too  few
 days  to  be  able  to  think  much  about  these
 things.

 T  will  have  to  look  into  tnese  matters
 more  carefully,  but  I  will  acknowleage  one
 thing.  Something  must  have  gone  wrong
 somewhere;  otherwise,  there  would  not  have
 been  such  strong  feelings  here.  I  quite  app-
 reciate  that.  Therefore,  it  becomes  my
 responsibility  to  go  into  it.  If  there  is  a  case
 for  the  Board,  I  wi't  present  it.

 6  brs.

 You  may  call  it  a  Board,  a  council  or  a
 secretariat  but  there  has  to  be  an  organisa-
 tion  to  coordinate  the  activities  of  such  a
 vast  network  spread  all  over  the  country
 with  so  many  technical  problems,  problems
 of  finance,  personnal,  different  zones  and
 80  on,
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 SHRI  SONAVANE  :  There  ic  a  huge
 army  of  people  at  the  zonal  headquarters.

 SHRI  NANDA  :  It  may  be  that  while
 maintaining  some  such  apparatus  there  can
 be  room  for  making  some  modifications;
 there  can  be  deep  and  extensive  re-organi-
 sation.  We  can  undertake  that.  But,  all  the
 same,  we  require  peoples  to  look  after  this
 organisation  and  discharge  the  functions,  by
 whatever  name  you  may  call  them,  It  is  not
 a  question  of  ndividiuals;  individuals  come
 and  go;  itis  the  question  of  some  organi-
 sation.  If  anybody  goes  wrong,  we  must  take
 stringent  action  against  him.  But  there  must
 the  some  organisation,  some  appratus  to  run
 the  railways.  Letus  sit  down  and  go  into
 this  question,

 दा  told  that  I  should  deal  dirctly  with
 the  General  Managers,  as  ifthe  General
 Managers  are  better  then  these  people.  These
 people  were  General  Managers  earlier,  So,
 that  will  not  solve  the  problem.  Itis  a  ques-
 tion  of  considering  what  is  the  soundest
 footing  for  an  organisation  like  this.  The

 ittees  and  issions  which  have  so
 far  gone  into  this  question  have  not  opined
 against  this  system.  So  I  cannot  offhand
 say  that  the  Board  should  be  scrapped.
 There  is  the  ARC  which  appointed  a  Study
 Team  to  go  into  this  question,  It  has  made
 its  recommendation  on  the  basis  of  its  own
 observations,  We  will  have  to  consider  that,
 Then,I  am  told  that  recently  P&T  have
 decided  to  go  in  for  this  method  of
 organisation,

 I  think  [  have  dealt  with  this  poim
 sufficiently.  I  will  again  repeat  that  I  have
 an  open  mind  on  this  question,  We  shall
 sit  down  and  discuss  this  question,  which-
 everis  the  better  system  will  be  adopted.
 But  if  there  is  nothig  clse  which  is  better,
 or  even  equally  good,  to  take  its  place  why
 shoul d  we  scrapit  7  do  admit  that  there  ‘is
 room  for  a  great  deal  of  improvement,  I
 think  I  will  leaveit  at  that.

 SHRI  RANGA  (Srikakulam)  ;  Has  not

 yl
 made  recommendations  in  regard

 to  this

 SHRI  NANDA:  They  have.

 SHRI  RANGA  :  Then,  why  do  you  want
 another  conference  or  commitice  7



 ar  Railway  Budger-Gen.  Dis,  PHALGUNA  19,  I89!  (SAKA)  Railway  Budget-Gen.  Dis.  282

 SHRI  NANDA  :  lf  the  hon.  Members
 agree  here  and  now  then  I  shall  carry  out  the
 recommendations  of  the  ARC

 SHRI  RANGA  :  Then  why  did  you  app-
 oint  that  commission  at  all,  if  you  want  to
 come  to  us  again  and  again  suggesting  more
 commissions  ?

 SHRI  NANDA  :  They  will  not  satisfy  the
 hon,  Members  becouse  they  do  not  go  for
 enough  from  the  point  of  view  the  hon.
 Members.

 SHRI  RANGA  :  You  appointed  a  high-
 poweied  commission  which,  in  its  turn,
 appointed  a  study  team  to  go  into  this  ques-
 tion,  They  studied  this  question  and  invited
 some  Members  of  Parliament  to  give  their
 views.  In  the  end,  they  have  made  some
 recommendations  |  am  not  holding  any
 brief  for  anybody,  but  why  can*t  you  imple-
 ment  those  recommendations  ?

 SHRI  NANDA  :  May  I  know  whether
 the  hon,  Member  has  read  those  recmmen-
 dation  of  the  ARC  ?

 SHRI  RANGA  :  No.  My  point  is  not
 that,  First  of  all  who  is  on  the  dock—you
 or  me  ?  Certainly,  you.  So,  don't  be
 silly,  The  most  important  thing  is  this,
 The  ARC  have  made  some  recommendatiuns,
 Have  the  Government  given  serious  con-
 sideration  to  their  recommendations,  with
 out  the  mediation  of  the  Railway  Board  ?
 Have  the  Cabinate  considered  those  recomm-
 endations  and  come  to  any  conclusion  7
 HW  not,  why  do  yon  want  another  commission
 fer  consultation  ?  If  you  appoint  another
 eommission,  it  will  goon  and  there  will  be
 ne  end  to  it,

 SHAI  SONAVANE  ;  Sir,  is  ii  proper  to
 use  the  word  ‘silly’  7

 SHRI  NANDA  :  Sir,  may  |  answer  this
 question  first,  because  the  hon.  Member
 has  been  swept  off  his  feet  ?

 SHRI  RANGA  :  What  is  wrong  with  my
 question  ?  Here  is  the  report  of  a  Commi-
 asiom.  Have  you  considered  those  recom-
 mendations  7

 SHRI  NANDA  :  The  report  was  received
 recently  and  it  is  being  examined.  Why  I  took

 up  the  other  point  was  that  knowing  the
 mind  of  these  Hon.  members  and  having
 known  recommendations...  (interruption)

 Tleave  that  point  because  I  agree  with
 him.

 SERI  RANGA  :  There  was  a  commission
 Ministers  come  and  ministers  go  but  the
 commission  is  on  important  thing.

 SHIR  NANDA  :  I  will  not  reciprocate
 that  compliment  but  I  will  say  that  the  hon.
 Member  is  not  absorbing  the  point.

 SHRI  RANGA:  I  have  been  here  for
 long  but  you,  as  minister,  have  gone  out  ६0
 many  times.......  (Interruption)

 SHRI  NANDA  :  I  have  to  deal  with
 another  important  question  which  was  raised
 by  many  Members.  It  is  about  carruption
 and  corrupt  practices.....  (Interruption)  It
 has  been  said  by  many  Members  that  corrupt
 practices  are  a  contributory  factor  to  aggra-
 vating  the  financial  diffiiculties  of  the
 department,  I  have  received  many  communi-
 cations  form  people  corroborating  this  asses-
 sment  on  the  strength  of  their  experience,  |
 have  received  many  letters  about  what  is
 happening.

 SHRI  RAMAVATAR
 (Patna)  :  We  can  supply  more.

 SHASTRI

 SHRI  NANDA  :  It  has  been  made  out
 that  this  evil  exists  in  big  proportions  and that  vested  interests  have  grown  up.

 श्री  राम  सेवक  यादव  :  उपाध्यक्ष  महोदय,  मैं
 जानना  चाहता  हूँ  कि  रेलवे  विभाग  के  भ्रष्टाचार

 को  रोकने  के  लिये  क्‍या  मंत्री  महोदय इस  सभय
 कोई  सीमा  बधने  की  हैसियत  में  हैं  ?

 SHRI  NANDA  :  Some  hon.  Members
 appealed  to  me  to  tackle  the  evil  of  corrupt
 practices  in  the  railway  system  telling  me
 that  J  will  find  the  railways  a  more  manag- eable  proposition  than  the  one  which  I  had
 taken  up  earlier,  They  recalled  an  oarlier
 assurance  of  mine  on  the  subject.

 |  may  incidentally  bring  to  the  notice  of
 the  House  as  to  what  precisely  was  my
 earlier  commitment  made  on  30th  November
 i

 These  are  the  words  said  in  this
 Ouse  —
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 (Shri  Nanda]
 “Even  in  this  sphere  in  which  [  act,

 that  is,  the  Central  sphere,  within  a
 period  of  two  years  if  I  fail  to  produce  a
 striking  impression  and  to  make  a  substa-
 ntial  difference  in  regard  to  prevalence  of
 corruption,  I  will  give  up  the  present
 position  and  regard  myself  unworthy  of
 holding  any  such  office.”

 This  was  the  commitment.  i  shall  take
 some  other  opportunity  to  share  with  the
 House  the  facts  regarding  what  came  out  of
 it  and  what  heppened  as  a  consequence.

 SHRI  SHRI  CHAND  GOYAL  :  It
 increased,  There  was  a  diffierence  in  that
 way.

 SHRI  NANDA  I  will  not  be  led  into
 that.  I  will  answer  the  question  now.

 att  राम  सेवक  यावव  :  उपाध्यक्ष  महोदय
 प्रगर  मंत्री  महोदय  खुद  अपना  फैसला  सुनायेंगे
 तो  यह  वाजिव  नहीं  होगा  i  वह  खुद  अपने  किये
 के  जजमेंट  पर  बैठ  रहे  हैं।

 SHRI  NANDA  :  I  may  answer  that  spec-
 ific  question  by  the  hon.  Member.  T  have  a
 fairly  clear  idea  of  the  obstructions  and
 obstacles  in  the  way  of  removing  corruption.
 l  know  how  many  people  with  power,
 influence  and  resources  stand  in  the  way.
 Therefore  I  have  on  illusion  that  any  indiv-
 idual  effiort  of  mine  can  achieve  much  or  can
 go  very  for  without  a  great  deal  of  active
 co--operation  from  the  workers  of  all  greades
 in  the  railways,  Members  of  parliament  and
 the  people.  This  is  a  statement  of  position.

 I  Will  spell  out  briefly  the  approach  that
 Thavein  my  mind  at  present  for  dealing
 with  the  problem,  Every  genuine  complaint
 will  receive  attention  and  will  be  investigated.
 No  weongdoer  will  escape  punishment  so  for
 as  it  lies  in  our  power.  My  main  reliance  in
 this  matter  will  be  on  the  result  of  a  drive
 for  better  ahd  more  efficient  performance
 and  for  this  I  wish  actively  to  enlist  the  co-
 operation  of  everybody  who  can  be  of  any
 help.  I  want  to  approach  corruption  elimina-
 tion  through  efficiency  and,  I  believe,  a  great
 deal  has  been  done  by  that  alone.
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 AN  HON.  MEMBER  :  Another  promise-

 SHRI  NANDA  :  Without  any  kind  of
 tail  to  it,

 The  hon.  Members  will  be  dissatisfied  if  I
 do  not  answer  a  number  of  points  which  they
 raised  during  the  general  discussion.  There
 was  a  question  of  increasing  revenue  and
 reducing  expenditure.  I  have  my  own  ideas
 and  information  about  what  can  be  done.

 SHRI  MANUBHAI  PATEL  (Dabhoi)  :
 An  important  question  was  regarding  the
 commitment  of  the  Government  made  last
 year  about  the  narrow-gauge  or  the  metre-
 gauge  lines  to  be  converted  into  board-gauge
 lines.

 SHRI  NANDA  :  [  will  deal  with  that
 also.  Because  I  was  asked  to  attend  to  their
 grievances  regarding  the  Board,  I  had  to  leave
 those  other  points  which  in  succession  I  was
 going  to  deal  with.

 Now,  shall  deal  with  the  question  which
 the  hon.  Member  raised  just  now.  That  was
 also  a  point  which  was  emphasized  by  the
 hon,  Member,  Shri  Poonacha,  He  talked
 of  the  perspective  plan;  he  talked  of  a  way
 of  solving  our  financial  difficulties  by  a  pro-
 gramme  of  converting  metre-gauge  lines  all
 over  the  country  into  broad-gauge  lines.  This
 will  improve  our  resources,  al  the  same  time,
 accelerating  the  economic  development  in.
 certain  less  developed  areas.  Itis  true  that
 any  investment  on  broad-gauge  construction
 will  be  more  remunerative  than  a  similar  in-
 vestment  on  metre-gauge  construction,  But
 the  conversion  of  the  existing  metre-gauge
 lines  itself  comes  up  against  a  variety  of  limit-
 ing  factors,  for  example,  severe  dislocation  of
 traffic  that  it  would  create  during  the  execution
 of  the  projects,  time-factor  in  manufacturing
 the  rolling  stock  equipment  for  broad-gauge
 lines,  investment  in  repairing  fully  serviceable
 equipment  before  the  expiry  of  normal  period
 of  useful  service  which  this  country  can  ill-
 afford.  So,  there  is  a  huge  cost  involved  in
 the  programme  of  gauge  conversion.  However
 in  view  of  the  very  clear  gain  and  advantage,
 in  change-over  from  metre-gauge  to  broad-
 gauge,  a  perspective  plan  has  been  taken  up
 for  converson  into  broad-gauge.  About  3000
 km.  of  metre-gauge  traffic  routes  will  be  con-
 verted  in  some  parts  of  the  country  where  the
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 existing  metre-gauge  lines,  even  now,  are  run-
 ning  near  to  saturation  limit  and  a  total  esti-
 mated  amount  of  investment,  even  a  modest
 one,  will  exceed  Rs  75  crores.  [It  will  be
 completed  within  the  next  0  to  I5  years.  This
 programme  covers  0  sections  and  in  all  these
 sections,  the  surveys  are  either  in  progress  or
 have  been  completed.  It  is  expected  that  in
 the  Fourth  Plan,  Rs  60  crores  will  be  avai-
 lable  for  gauge  conversion.

 In  this  connection,  |  may  point  out  that
 the  study  team  of  the  Administrative  Reforms
 Commission  has  studied  the  problem  and  have
 recommended  that  an  annual  investment  of
 about  Rs.  10  crores  should  be  set  apart  for
 this  purpose  so  that  about  200  km.  could  be
 converted  yearly.  The  provision“proposed  by
 us  is  somewhat  larger  and  it  will  enable  the
 Railways  to  convert  300  km.  every  year  from
 the  third  year  of  the  Plan.

 SHRI  SONAVANE  :  What  about  narrow-
 gauge  conversion?

 SHRI  RAGHUVIR  SINGH  SHASTRI
 (Baghpat)  What  about  narrow-gauge
 conversion?  You  have  said  only  about
 metre-gauge  conversion,

 SHRI  NANDA  ;  That  will  include  the
 conversion  of  narrow-gauge  also  depending
 upon  the  feasibility,  the  need  and  what  return
 we  are  able  to  get  on  the  investment  that  will
 be  made.

 SHRI  M.  A.  KHAN  (Kasganj)  :  What
 about  uneconomic  lines?

 SHRI  NANDA  :  I  will  deal  with  that
 also,  Regarding  the  question  of  uneconomic
 lines,  |  have  personally  studied  this  report
 and  given  considerable  thought  to  the  whole
 problem.

 थ्री  शिव नारायण  :  लखनऊ  से  सिलीगुड़ी
 तक  डबल  लाइन  की  मैंने  मांग  की  थी  t

 Ttis  on  the  border  with  China.  It  is  an
 important  question.  The  Minister  has  not
 replied  to  it.

 SHRI  NANDA  :  Ihave  got  it.  I  will
 explain  the  position  regarding  uneconomic
 lines.  The  problem  isthis.  There  is  some
 kind  of  an  assurance  given  to  the  hon  member,
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 3  positive  assurance  given  by  my  predecessor
 when  he  was  holding  this  portfolio,  Now
 there is  the  Committiee’s  report.  This  report
 is  being  examined  and  I  have  asked  for  a
 proper  examination  of  the  relative  importance
 of  these  lines  for  the  purpose  of  conversion,
 etc,  Priorities  areto  be  established  both  in
 respect  of  how  much  we  are  going  to  lose,  how
 much  we  are  losing  now  and  how  much  we
 will  be  able  to  make  up  by  any  investment.
 Wi.h  the  cost  on  the  oneside,  it  has  to  be
 examined  as  to  what  will  be  the  margin  which
 will  have  to  be  covered  in  respect  of  the
 present  loss,  [fitis  a  heavily  losing  propo-
 sition,  we  may  not  be  able  to  undertake  it
 immediately.  In  the  Budget  speech  I  had
 mentioned  that  there  are  few  lines  which  have
 been  taken  up  for  the  purpose  of  surveys.
 After  proper  examinat.on  of  this  hurriedly  in
 the  sense  that  all  the  proposals  could  not  be
 examined  but  some  of  the  proposals  have  been
 examined  and  I  will  give  a  list  of  those  on
 which  further  surveys  will  be  carried  out.
 They  are  :

 Khurduwadi  to  Pandharpur

 Raipur  ‘o  Dhamtari

 Extension  of  Rohtak-Gohana  line  to
 Panipat.

 Extension  of  Burhan  Etah  line  to  Kasganj

 Extension  of  Chickjajur-Chitradurg  line
 to  Rayadurg

 Extension  of  Rangapura  North-Tezpur
 line  to  Bhumraguri

 Conversion  of  Chota-Udaipur-Pratap-
 nagar  nartow  gauge  line,  along  with  Chhucha-
 pura-Tankhala  branch,  to  Broad  Gauge.

 Conversion  of  Shantipur-Nabadwipghat
 Narrow  Gauge  section  to  Broad  Gauge.

 Conversion  of  Pushpa-Talband  line

 Conversion  of  Purulia-Kotshila  line.

 SHRI  SONAVANE  :  Survey  of
 Khurdowadi  to  Pandharpurline  has  already
 been  completed.

 SHRI  NANDA  :  I  must  submit  that  the
 problem  before  me  is;  cither  toloss  nothing
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 [Shri  Nanda}  SHRI  NANDA  :  If  all  the  demands  for

 at  all  during  this  period  and  leave  things  as
 they  are  or  go  ahead  and  do  some‘hing.  But
 we  cannot  do  everything  at  once.

 थ्रो  रणधीर  सिंह  (रोहतक):  इतको  तो  कर

 दो,  बाकी  भी  हो  जाएगा  ।

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 Your  predecessor  is  committea  to  conversion
 of  the  metre  gauge  to  broad  gauge  in
 Marathwada.

 SHRI  SHEO  NARAIN  :
 was  concerned  with  the  defence
 country.  He  has  not  replied  to  that,

 My  question
 of  the

 SHRI  NANDA  :  ]  thank  you,  Sir,  the
 consideration  you  have  shown  me  for  taking
 all  this  time.  Var'ous  questions  have  arisen
 and  various  proposals  were  made,  Each  one
 will  be  considered  earnestly  with  care  but  T
 cannot  promise  that  every  one  of  them  is
 going  to  be  accepted.  it  will  not  be  possible
 apart  from  anything  else  because  where  isa
 limited  amount  of  funds.  Unless  we  establish
 priorities;  nothing  can  be  done.  Therefore.
 T  do  not  want  to  say  that  everything  will  be
 done.  (Interruption)

 शी  रणबोर  सिंह  :  बैकवर्ड  एरियाज  गें,
 रल  एरियाज  में  मुनाफे  का  सवाल  नहीं  होना
 चाहिये  |

 SHRI  NANDA :  It  would  not  be  possible
 for  me  to  give  replies  to  all  the  questions  now.
 But  there  isa  way  of  giving  attention  to  this
 matter,  Although  Prof,  Ranga  may  not  like  it,
 I  want  to  associate  hon  Members  and  take

 their  help,  [want  to  associate  them  for  con-
 sideration  of  both  sides  of  the  question;  How
 to  increase  the  resources  and  the  other  things?
 What  arethe  things  to  bs  done?  On  all  these
 we  should  meet  and  discuss  and  consider  them,
 without  any  commitment  on  their  part;  but  at
 least  let  me  be  enlightened  which  will-b:  of
 help  to  me.

 SHRI  S..M.  BANERJEE  :  I  do  not  want
 any  additional  line.  Thoms is  nothing  -of  that
 sort,  The  Rajdhani  express  from  Calcutta  to
 Howrah  stops  at  Kanpur.  But  the  passergars
 arenot  allowedto  get  in.  What  about  that  ?
 There  is  no  addition  of  expenditure  invel  ved
 ia  that,

 more  halis  on  the  express  lines  are  to  be  met
 there  will  be  no  express  lir.cs  left  at  all  and  no
 speed  left  and  the  whole  purpose  will  be  lost.
 All  the  suggestions  offered  willbe  carefully
 considered  and  examined,  Ithank  the  Hon.
 Members  for  the  very  great  consideration  that
 they  have  shown  to  me.  Thank  you.

 16/23,  hours

 GENERAL  BUDGET—970-7I,
 GENERAL  DISCUSSION

 MR,  DEPUTY  SPEAKER  :  The  House
 will  now  take  up  Discussion  of  the  General
 Budget.  Shri  Asoka  Mehta.

 SHRI  ASOKA  MEHTA  (Bhandara)  :
 a  thank  you,  Mr.  Deputy-Speaker,  for  having
 asked  me  to  initiate  a  discussion  on  the  Budget
 which  is  claimed  to  mark  a  watershed  in  the
 politics  and  economy  of  this  country,  It  has
 been  the  claim  of  the  Prime  Minister  that  she
 is  engaged  now  in  battering  down  the  barriers
 that  divide  the  country  into  two  nations,  the
 nation  of  the  rich  and  the  nation  of  the  poor,
 It  is  for  that  purpose  that  she  has-destabilised
 the  politics  of  this  country  and  has  broken  the
 historic  party,  It  is  therefore  that  we  should
 give  the  closest  attention  to  the  budget  which
 |  presume  spells  oul  the  new  economic  policy
 ofthe  protagonists  of  new  politics  in  this
 country,  Sir,  Gandhiji,  in  the  course  of  his
 charismatic  leadership  of  the  freedom  move-
 ment  had  offered  two  evocative  slogans,  One  at
 the  beginning  of  his  career,  and  the  other,
 almost  at  the  end  of  his  carcer.  The  first  was:
 ““Swaraj  in  one  year";  the  other  great  evocative
 slogan  was  ‘*Quit  India”,  Both  these  slogans
 have  been  appropriated  by  the  Prime  Minister's
 party.  The  President  of  her  party  has  said  that
 he  istrying  to  achieve  socialisminone  year!
 And,  a  former  President  of  the  party  has  given
 a  slogan  of  ‘quit  poverty’.  And  now  we  have
 gol  to  see  how  far  these  evocative  slogans  are
 woven  intothe  fabric  of  the  budget.  I  shall
 look  at  the  budget  from  four  standpoints.

 Doss  it  conform  to  the  pattern  and  trend
 of  she  previous  budgets,  obnoxions  as  they
 obviously  were  ?  Does  the  Budget  accelerate
 ccomomic  growth  and  reconcile  it  with  social
 justice  ?  Dees  it  improve  the  managenvent  of
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 the  economy  ?  To  what  extent  does  it  put  the
 real  content  of  socialism  in  ourtife  today  ?

 Let  us  first  consider  the  pattern  and  trend.
 In.967--I  shall  confine  myself  to  the  budgets
 presented  to  this  House  after  the  last  general
 elections--the  then  Finance  Minister  raised
 Rs.  ll4  crores  by  additional  taxes.  In  1968,
 additional  taxes  were  levied  to  the  tune  of
 Rs.  J8  crores.  In  1969,  additional  taxes  were
 imposed  tothe  extent  of  Rs,  I52  crores,  In
 ‘1970,  Ra;  70  crores  are  sought  to  be  raised  by
 way  of  additional  taxes.  The  patternis  the
 same.  The  trendis  the  same.  Any  Finance
 Minister  who  accepted  the  general  trend  that
 has  been  followed  in  the  past  would  have  tried:
 to  raise  about  Rs,  5  crores  this  year,

 Then  thereisa  certain  proportion--that
 is  where  the  pattern  comes~-between  direct  and
 indirect  taxes  raised.  As  far  as  direct  taxes
 are  concerned,  the  corporation  tax  structure
 remains  unaltered.  It  is  significant  that  the
 corporation  taxes  have  remained  stagnant  for
 along  time.  In  1964,  the  revenue  from  corpo-
 ration  taxes  was  Rs.  33.6  crores.  In  1970,  it
 will  be  Rs.  342  crores.  During  these  6  years,

 ‘industrial  production  has  increased  yery  much,
 industrial  activities  have  expended  and
 diversification  has  taken  place.  Iam  aware
 there  are  various  tax  concessions  given  to  new
 industries,  But  even  then,  when  we  realise
 that  there  has  been  a  significant  rise  in  prices
 during  this  periodin  real  terms,  what  the
 corporations  are  being  madeto  pay  is  much
 less  than  what  they  were  paying  in  ‘1964.  I  am
 not  suggesting  that  any  alteration  be  made;  I
 am  merely  pointing  out  certain  pattern  which
 is  existing,  aad  to  the  fact  that  the  Prime
 Minister  has  conformed  to  that  pattern.

 Coming  to.  income-tax,  I  would  not  like
 totire  the  House  by  giving  figures  about
 additional  income  tax  raisedin  ‘1966,  1967,
 1968,  969  and  i970.  All  that  I  can  say is that  if  we  look  up  the  figures;  there  again  the
 same  uuiform  pattern  is  discernible.

 It  is  true  she  has  made  certain  changes
 in  income-tax  as  far  asthe  higher  brackets  are
 concerned.  What  are  theses  changes  7  Those
 whoee  incomes:  are  over  Ra,  40,000  a  year  will
 have  to  pay  higher  taxes.  Figures  about  in-
 come-tax  assestess  are  notoriously  out  of  date;
 therefore,  [have  not  before  me  the  most
 up-to-date  figures.  The  Finance  Minister can
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 give  them,  if  she  wants  to,  Latest  figures
 available  arethat  there  are  30,000  assessoes
 earning  over  Rs.  40,000  a  year.  The  total  in-
 come  ofthese  30,000  was  computed  to  be
 Rs.  225  crores,  of  which  Rs.  l00  crores  were
 paidin  taxes.  Out  of  these  30,000  people,
 17,500  or  near  about  that  number  have
 incomes  below  Rs.  60,000  a  year.

 Therefore,  let  us  see  what  has  happaned
 to  those  between  Rs.  40,000  and  Rs.  60,000  a
 year.  Rs.  60,000  a  yearzmeans  an  income  more
 than  l00  times  thie  per  capitaincome  of  this
 country,  In  the  last  year's  budget-obviously
 last  year's  Budget  was  thoroughly  unacceptable
 to  the  Prime  Minister  in  the  light  of  hor  later-
 actions  a  person  having  an  income  (of  Ra.
 60,000  a  year  would  be  left  after  paying  tax
 with  Rs,  2,983  per  month,

 Under  Indiraji’s  Budget  he  will  beleft
 with  Rs,  2,9000  a  month.  As  far  as  the
 higher  income  brackets  are  concerned,  out  of
 Ra.  145,  crores  of  income,  they  were  paying
 Rs.  75  crores;  hey  will  now  be  called  upon
 to  pay  Rs.  35  crores:  Here  I  suggest  that
 there  is  acertaintrend.  No  matter  who  was
 the  Finance  Minister,  even  if  the  previous
 Finance  Minister  had  continued,  in  this
 Budget  he  would  have  been  compelled  to  find
 Rs,  25to  Ra.  30  crores  through  direct  taxes.
 Whether  this  budget  was  also  prepared  by
 the  officers  asthe  Railway  Budge!  is  claimed
 to  have  been  drawn  up.  Ido  not  know,  but

 there  is  no  doubt  about  it  that  this  trend  would
 have  asserted  iteclf  irrespective  of  who  was  tho
 Finance  Minister  handling  the  Budget.

 Then  again,  when  it  comes  to  Wealth
 Tax,  in  968  Rs,  l]  crores  were  raised  from
 Wealth  Tax,  in  969,Rs.  i4  crores,  in  970
 Rs,  18  crores,  and  that  also’  as  a  result  of
 various  measures  that  were  taken  in  the  Ist
 year's  Budget.  There  has  been  acertain  step
 up  in  Wealch  Tax  and,  as  the  Prime  Minister
 pointed  out,  the  result  is  that  wealth  beyond
 Rs,  0  lakhs  has  now  become  counter-produc-
 tive.  At  Rs,  0  lakhs  evenifthe  return  is
 calculated  at  scvon  per  cent,  after  paying
 income  tax  and  Wealth  Tax,  Rs.  25,000  per
 year  will  be  left.  Anything  beyond  that
 would  become  counter-productive.  Here  again,
 if  we  look  at  the  way  the  Wealth  Tax  has  been
 raised  from  time  to  time  and  if  we  recognise
 that  this  year  Rs,  25  to  Rs.  30  crores  additio-
 nal  revenue  would  have  to  be  raised  from
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 [Shri  Asoka  Mehta]  using  the  tricks  of  Madison  Avenue  in

 direct  taxes,  I  have  not  theleast  doubt  that
 there  would  be  a  certain  amount  of  step-up inthe  Wealth  Tax.  ‘The  utmost  that  one  can
 say  in  favour  of  the  Prime  Minister  is  that she  has  accelerated  the  movernent  on  the
 trend  line  perhaps  by  one  year.  If  that incremental  increase  or  incremental  gain  of one  year  is  all  she  was  aiming  at  when  she  did all  that  she  did,  it  is  for  her  to  answer,  In last  year's  Budget  an  attempt  was  made,  I
 know  large  sections  of the  House  did  not  like it,  to  mobilise  a  certain  amount  of  resources from  those  farmers  benefiting  from  the  pros-
 Perity  that  has  come,  their  number  may  be
 limited.,  from  the  agricultural  -evolution. There  has  been  no  effort  to  move  forward  in that  direction.

 As  far  asindirect  waxes  are  concerned,
 between  I965  and  969  Rs.  500  crores  of
 increased  revenue  Was  raised  through  various excise  duties  that  were  levied.  You  will  find
 that  the  same  trend  and  the  same  pattern  is continued  now,

 As  far  as  market  loans
 the  position  is  really  sul  prising  and  depressing.

 chalks,  the  present
 Budget  is  also  chalk.  If  the  present  Budget is  cheese,  the  previous  Budgets  were  also cheese.  Let  no  one  ‘ry  to  say  that  till  yester- day  every  thing  was  chalk,  from  today  every thing  has;  become  [cheese.  I  wouldlike  to
 know  from  the  Finance  Minister  if,  just  to achieve  these  marginal  changes  in  the  pattern laid  down,  just  fora  very  small  incremental
 gains  or  the  trend  line  that  has  been  pursued so  far,  it  was  neceasary  for  her  to  de-stabilise the  politics  of  this  country  and  break  the
 historic  polity  of  this  nation  7

 Next,  I  would  like  to  say  something about  the  strategy  of  change  in  the  budget  in
 its  economic  and  social  content,  but  before  I
 analyse  it,  I  would  ike  to  invite  your  attention
 to  the  window-dressing  that  is  the  characteristic
 of  this  Budget.  I  cannot  object  to  a  lady

 (secking  the  aid  of  Max  Factor,  butI  am
 entitled  to  object  to  a  Finance  Minister

 Presenting  her  budget.  The  Prime
 Minister  has  already  alerted  iis  on  some  of
 the  methods  pursued  by  make-up  men.  May
 T  understand  that.a  make-up  menis  objectio-
 nable  but  a  make-up  woman  is  to  be  applau-
 ded?

 Let  us  look  at  the  growth  part  ofit.  The
 budget  of  969  marked  a  real  upswing,  upturn
 in  our  economy.  The  rate  of  saving  in  the
 economy,  the  ratio  of  growth  of  capital  for-
 mation  through  the  Budget  of gross  national
 product  and  the  ratio  of  revenue  to  national
 income  were  going  down  from  1965  onwards,
 and  the  downward  trend  was  arrested  and  the
 whole  thing  was  reversed  in  1969.  Is  she
 going  to  maintain  it?  I  doubt  very  much.  I
 doubt  very  much  ihat  this  upward  trend  is
 going  to  be  maintained.  Why?

 Let  uslook  at  the  Plan  outlay.  She  is
 very  proudto  point  to  the  sherp  step-up  in
 the  Plan  outlay.  In  the  Plan  outlay,  according
 to  her,  Rs,  400  crores  more  are  going  to  be
 provided.  Ihave  beenin  this  house  off  and
 on  for  many  years  now,  and  I  remember  in  the
 1955,  constant  criticiam  of  the  Finance
 Minister;  the  recurrent  charges  against  the
 Finance  Minister  used  to  be  that  the  revenues
 were  under-estimated.  I  remember  the  late
 Dr.  Lanka  Sundaram  raising  a  special  debate
 on  this  point.  Probably  my  colleague,
 Shrimati  Sucheta  Kripalani,  will  remember
 that.  When  Shri  Morarji  Desai  became  the
 Finance  Minister,  in  keeping  with  his  tempera-
 ment,  he  neither  allowed  over  estimation  nor
 underestimation,  I  now  find  that  this  is
 probably  the  first  budget  where  revenues  have
 been  our  estimated,  and  it  isa  very  dangerous
 thing  to  do.  I  cannot  go  into  the  details  of  it,
 but  if  the  Prime  Minister  is  interested  I  wil  sit
 down  with  her  or  her  officers  and  tell  them
 why  I  consider  the  revenues  are  over-estimated
 According  to  me,  the  over-estimate  is  in  the
 neighbourhood  of  Rs.  l00  crores  to  Re.  50
 crores.  The  revenue  resources  will  not  be
 realised  to  the  extent  she  has  indicated  in  the
 budget.

 She  has  said  that  there  will  be  a  20  per
 cent  step-up  in  the  Plan  outlay  of  the  States
 which  is  contingent  upon  the  balances  [rom the  current  revenue  being  nega-
 tived  to  the  june  of  Rs.  9  crores  and  the
 States  being  prepared  to  mise  Rs.  65  crores
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 from  additional  taxes.  Everybody  knows  here
 asto  what  kind  of  State  budgets  are  being
 presented.  I  would  like  to  know  from  the
 Prime  Minister  :let  her  officers  say  whether
 in  the  State  budgets  that  are  presented,  the
 balance  wil'  be  from  current  revenues  minus
 Rs.  9  crores,  or  whether  there  is  the  remotest
 possibility  of  the  States  raising  Rs,  65  crores
 in  additional  taxes:during  this  year  for  any
 menting  the  plan  resources.  Therefore,  both
 because  the  revenue  has  been  over-estimated,
 and  because  of  the  possibility  that  revenues
 inthe  States  have  also  been  over-estimated,
 where  are  the  Rs.  400  crores  going  to  come
 from  ?  As  far  as  growth  is  concerned,  I  do  not
 know  if  the  expectation  that  is  being  held
 out  can  be  fulfilled  at  all.

 It  is  important  that  when  the  economy
 faces  a  certain  amount  of  inflationary  danger,
 when  inflationary  potential  continues  to  flout
 around  the  economy,  the  budget  should  have
 a  tight  texture,  and  it  is  a  matter  of  deep
 concern  that  the  Prime  Minister  has  delibera-
 tely  kept  the  texture  loose.

 When  we  come  ito  social  change,  the
 most  heartening  thing  today  is  that  the  pea-
 sants  in  the  Country  have  a  new  technology  for
 dryland  farming.  Millions  of  our  people  who
 are  living  in  dryfarming  areas  Lave  now  some-
 thing  to  look  forward  to,  because,  here  the
 Indian  Council  of  Agricultural  Research,  our
 magnificent  scientists,  have  been  able  to  pro-
 duce  a  new  technology.  This  new  technology,
 we  would  like  to  see  implemented  as  rapidly  as
 it  humanly  possible.  As  we  expect  our  pea-
 sants,  our  agricul  turists,  to  take  adyantoge  of
 the  new  methods,  of  new  scientific  approache's
 as  quickly  as  possible,  we  are  equally  anxious
 that  whatever  is  demonstrated  should  be
 multiplied  as  fast  as  possible,  and  whatever
 resources  are  lacking,  we  would  like  to  see
 that  ihe  resources  are  made  available.  One
 expects  that  the  Government  is  equally  con-
 cerned  about  implementing  this  pew  techno-
 logy.

 What  is  the  provision  in  the  budget  for
 implementing  this  new  technology  7  Rs.  2
 crores.

 You  will  recollect  that  in  the  President's
 Address,  we  were  told  that  the  Government  is
 interested  in  launching  massive  rural  works
 programmes.  If  I  remember  a  right,  the
 word  ‘‘massive”  was  there.  Our  Rashtrapatiji
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 was  taken  in  by  this  word  becanse  he  has  been
 talking  about  employment  for  millions,  What
 is  the  provision  in  the  budget  ?  Rs.  25  crores
 providing  jobs  for  3,75,000  menfor  one  year
 at  the  rate  of  Rs.  |°50  a  day.

 May  I  say  this  to  the  Prime  Minister  that
 her  stewardship  of  the  economy  has  been
 such  that  she  has  shown  hardly  any  regard  for
 employment,  Between  1962  and  966--these
 were  not  rily  very  fw  ble  yearsfor
 usboth  in  public  sector  and  private  sector,
 in  Government  service  as  well  as  outside,  in
 the  organised  part  of  our  economy,  employ-
 ment  went  up  by  32lakhs.  But  from  966  till
 to  date,  Ihave  not  got  up-to-date  figures
 but  figures  available  so  far  show  that  employ-
 ment  went  up  by  only  4lakhs.  It  may  have
 gone  up  some  what  further  in  the  pastfew
 months,  but  one  would  like  to  know,  during
 the  four  years  of  her  stewardship,  what  has
 been  the  impact  on  employment,  What  is  the
 employment  content  of  the  budget  she  has
 presented,  because  again  in  the  President's
 Address,  it  is  claimed  that  industrial  employ-
 ment  has  increased  by  2  per  cent?  In  the  past,
 has  the  President's  Address  ever  pointed  out
 that  employment  has  gone  down  by  so  much
 perecnt  ?  This  kind  of  ‘Max  Factoring’  trying
 to  mislead  the  House  and  the  country,  one
 does  not  expect  from  the  Prime  Minister  and
 the  Finance  Minister.

 When  we  come  to  children's  programme,
 we  are  all  aware  that  !9!akhs  of  school  chil-
 dren  are  today  having  somefeeding  arrange-
 mentsfor  them.  Whether  they  aro  adequate
 or  not  is  adifferent  matter.  She  has  come
 forward  and  said  that  2  million  infants  will
 also  be  given  nourishment,  We  welcome  it.
 But  let  us  look  at  thefacts.  I  can  understand
 school  children  having  a  feeding  programme
 for  250  days  in  the  year,  because  there  are
 holidays  and  when  schools  are  closed,  you
 cannot  feed  them  in  schools,  But  Ido  not
 know  on  what  calculation  she  has  said  that
 infants  should  be  fed  for  250  days  and  for  I5
 days  they  should  be  left  high  anddry.  On
 this  basis,  if  they  are  going  to  be  given  nourish
 ment,  Rs.  4  crores  which  have  been  provided
 will  provide  nourishment  only  for  7  lakhs  of
 children  and  aot  2  million  as  argued.

 Tam  happy  to  know  that  children  are  to
 be  given  various  vitamins-prophylactics
 against  nutritional  anaemia.  Fam  also  quite



 295  Gen..  Budget  MARCH  10,  970  Gen.  Budget  296
 Cen.  Dis.  Gen.  Di;

 [Shri  Asoka  Mehta}  country,  The  plan  is  something  differnt.

 happy  to  know  that  quite  a  sizeable  number
 of  children  are  going  to  be  looked  after  and
 given  prophylactics  agalyst  propensity  to
 blindness.

 Woe  all  také  some  vitamins  from  time
 to  time,  but  what  the  Prime  Minister  has  said
 Tuns  counter  to  my  experience,  She  thinks  by
 spending  Rs  I.35  per  year  per  child,  this
 wonderful  vitarin  willbe  able  to  curenu-
 tional  anemia,  and,  by  spending  50  paise  per
 child  per  year,  propensity  to  blind  will  be
 cured.  I  wish  similar  wonderful  vitamins
 are  produced,  so  that  most  of  our  problems
 are  solved.

 She  has  talked  about  what  proposes  to
 do  about  rural  water-supply.  She  says,  for
 rural  water-supply,  provision  is  being  made
 inthe  fourth  plan  which  is  as  much  as
 what,  we  have  spent  in  the  past.  May  TI  say
 in  every  direction,  that  isthe  position.  The
 total  financial  provision  madein  the  fourth
 plan  is  larger  the  combined  provisions  in  the
 first,  second  and  third  plans.

 Therefore,  I  do  not  know  what  is  the
 wonderful  thing  that  she  is  suggesting  when
 she  argues  that  while  Rs.  00  crores  have  been
 provided,  in  fact  Rs.  150,  crores  are  likely
 to  be  spentfor  rural  water  supply.  In  the
 first  year  of  the  Fourth  Plan  Rs.  2.36  crores
 were  provided  and.  I  presume,  spent  for
 tural  water  supply.  If  Rs.  38  crores  are  to
 bo  spent  in  the  remaining  four  years,  then
 there  has  to  be  a  very  substantial  step
 up.  Unless  she  can  tell  us  that  the  provision
 this  year  is  going  to  be  Rs,  25  crores  or  30
 crores  it  is  again  trying  to  hoodwink  the
 people  who  may  not  be  aware  about  how  these
 things  are  donc.

 Anothor  interesting  thing  is  she  has  gone
 in  for  the  fallacy  of  double  counting.  She  has
 come  to  us.and  said  that  she  has  provided  Rs.
 635  crores  of  Central  assistance  for  the  State
 Plan.  On  top  of  that,  she  has  taken  the
 oreditt  for  innumerable  programmes  that
 are  going:  to  be  implemented  by  the
 States.  Sheis  guilty  of  two  things.  One  is
 mixing  up  the  annual  plan  with  the  budget.
 The  budget  must  be  there,  precisely  given,  in
 order  to  undor-stand  how  the  Finance.  Minis-
 tor  is  trying  to  husband  the  economy  of  the

 A  part  of  the  Plan  is  included  in  the  budget, but  it  is  no  use  talking  about  what  you  are
 Boing  to  do  in  the  next  five  years  in  the  cont-
 ext  of  the  budget.  She  can  do  that  when  she
 wears  the  hat  of  the  planning  Minister.  But
 she  has  no  right  to  talk  about  thote  things when  she  is  talking  about  the  budget.  If  she
 does  that,  she  is  trying  to  mislead  us,  to
 befog  our  understanding.  .

 Then  she  takes  creditfor  what  the  states
 are  doing.  If  some  of  her  favourite  siates
 claim  credit  for  what  the  Central  Government
 is  doing  today  I  do  not  know  what  our  Consti-
 tution  will  come  to  and  what  will  be  the  fate
 of  our  budgest  for  thefuture.  All  this  shows
 that  there  is  a  deliberate  attempt  of  using  the
 tricks,  the  Madison  Avenue  advertising  tricks,
 Max  Factoring  tricks,  make-up  tricks  which,
 I  thought,  would  be  unworthy  of  the  Finance
 Minister  of  our  country.

 Wasit  necessary,  ]  wantto  ask  the
 Prime  Minister  with  all  the  strength  at  my
 command,  to  disrupt  the  Congress  and  de-
 stabilise  the  politics  of  this  country  in  order
 make  a  few  timied  advances  have  to  and
 there  in  order  to  have  an  occasional  puny
 initiative  ?  Now  her  amateurish  emborodiery
 on  the  fakric  of  our  economy  has  been  laid
 threadbare.

 Let  us  now  cometo  the  management  of
 of  oureconomy.  The  most  important  thing
 is  how  we  are  managing  the  economy.  In  the
 last  8  years,  inthe  public  and  private  sector
 Rs.  30,000  crores  have  been  invested.  The
 capita)  output  ratio  today  is-I  may  be  margin-
 ally  wrong-Somewher  3.7  :  ;  that  means,  out
 of  this  investment  we  may  get  an  additional
 income  of  round  about  Rs,  8,000  crores.  If
 we  canimprove  the  capital  output  ratio,  if
 we  can  raise  it  to  3  :  .  we  will  get  Rs.  10,000
 crores,  If  we  can  raise  it  during  the  next  3-4-5
 years  to  2}  :  l  by  better  management  of  our
 investment,  we  will  get  Rs.  12,000,  crores,  It
 is  here  that  she  can  raisethe  resources  for
 the  purpose  of  various  things  for  the  betier-
 ment  of  our  people.

 What  is  she  doing  for  the  better  manage-
 ment  ofthe  economy  7?It  is  admitted  the
 Ecocnomic  survey  says  sO-that  shortages  are
 appearing  everywhere.  I  believe  most  people
 know  how  profiteering  is  going  on  because  of
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 shortages  in  various  parts  of  our  economy.
 There  is  need  for  quick  expansion;  the  Econo-
 mic  Survey  says  that.  The  criticality  is  likely
 to  be  in  raw  materials;  the  criticality  islikely
 to  be  in  some  imports.

 In  imports,  in  expansion  of  industries
 what  has  been  the  experience  of  those  who
 have—been  at  the  receiving  end  of  the  govern-
 ment  ?  Here  is  a  group  of  engineers—I  know
 the  prime  Minister  has  great  respect  for  engi-
 neers,  the  Indian  society  of  Agricultural  Engi-
 neers  who  have  produced  a  very  interesting
 report,  “‘Bottlenecks  inthe  Farm  Equipment
 Industry”,  What  dose  it  say?  will  give  two
 small  instances  :

 “Components  of  fuel  Injection  System  ;

 There  are  disturbing  reports  about
 difficulties  in  the  further  expansion  programme
 of  this  manufacturer;  if  they  are  not  overcome
 quickly,  increasein  production  of  tractors
 and  engines  will  be  greatly  hampered."

 Then,  on  Pistons,  Rings  and  Liners  :

 ‘Manufacturers  of  these  components
 have  problems  of  prac  |  of  vital  taw
 material  such  as  pigiron,  aluminium  alloy,
 gudgeon  pin  steel,  circlip  steel  and  steel  for
 duafiex  ring.”

 The  whole  reportis  produced  by  engin-
 eers  who  say  that  inthe  agricultural  imple-
 ments  industry,  in  the  farm  equipment’  indu-
 stry,  there  are  so  many  bottlenecks  today,
 bottlenecks  created  by  the  way  in  which  this
 government  functions.

 There  are  other  instances  wherein  we
 have  found  that  by  just  Providing  Rs.  20  lakhs
 of  foreign  exchange  toan  industry  we  can
 saveimport  of  Rs.5  crores.  This  has  been
 denied  and  refused.

 ae  This  Government,  particulary  the  prime
 Minister,  is  impressed  only  if  onecan  cite
 some  Kind  of  an  authority  from  the  Soviet
 Union.  That  is  why  in  order  to  gain  her  inte-
 rest  and  her  support,  may  Linvite  her  atten-
 tian  to  the  latest  slogan  that  has  been  put

 forward  in  the  Soviet  Union  ?  The  slogan  is  :
 “Efficiency  and  intensiveness”.
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 “A  careful  attitude  to  cach  minute  of
 working  time,to  each  machine,  to  each
 gram  of  raw  materials,  to  eachnew  rouble
 invested,  rid

 Ts  there  that  kind  of  earnestness  in  this
 administration  7

 We  had  a  discussion  on  the  railways  and
 we  know  what  Members  feel.  I  know,  when
 we  discuss  the  whole  economy  we  will  find
 that  the  charge  will  be  made  over  and  over
 again  that  you  are  not  managing  your  econo-
 my  in  an  efficient  manner.  Having  de-stabili-
 sed  everything,  having  got  all  the  power  in
 her  own  hands,  having  assured  the  people  that
 wonderful  changes  are  to  come,in  what  way
 is  she  improving  the  mangement  of  the
 economy?

 Some  newspaperreports  have  come
 about  what  she  has  told  the  general  managers
 of  public  sector  enterprises  and  what  she  has
 been  saying  to  the  managers  of  the  banks.
 May  I  say  that  they  are  just  inane  generalities
 and  I  do  not  find  anywhere  an  awareness  on
 her  part  of  the  administrative  details  and
 points  and  how  they  are  going  tobe  han-
 dled  ?

 The  next  important  thing  is  the  monetary
 Policy.  Most  of us  are  concerned  about  the
 constant  rise  in  prices,  Our  monetary  policy
 over  the  last  five  years  and  even  earlier  has
 been  that  we  have  permitted  money  supply  to
 outrun  completely  increases  in  the  national
 income.  In  thelast  five  yearsthe  growth
 rate  in  money  supply  has  been  five  times  as
 high  as  the  growth  ratein  national  income.

 What  is  going  tobe  the  monetary
 Policy  ?  Jt  is  now  more  and  more  recognised
 that  itis  not  enough  to  use  fiscal  weapons.
 One  has  to  use  the  more  sensitive  weapons  of
 monetary  Policy.  Here  again,  fromthe  way
 guidance  is  given  and  from  what  filters  into
 ‘the  newspapers,  [  have  my  serious  doubts.

 Then,  comingto  exports,  the  rate  of
 growth  in  non-traditional  items  was  as  high  as
 a  per  cent  per  year  for  two  years  and  I  would
 like  to  congratulate  the  minister  concernend
 for  this  fine  achievment.  In  non-traditional
 items  they  went  down  by  17  per  cent.  Are
 we  in  a  position  to  sustain  that  growth  race
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 in  the  non-traditional  items  7  where  are  the
 investments  ?  where  is  the  production  7?
 You  have  only  to  talk  to  the
 persons  concerned  in  the  Ministry  of  Foreign
 Trade  to  find  out  how  whatever  the  Ministry
 of  Foreign  Trade  wants  to  do,  the  Ministry.
 of  industrial  Development  tries  to  see  undone.
 This  constant  working  at  cross  purposes  is
 there.  |  wantto  know  from  her  in  what  way
 things  are  being  done  to  see  that  the  tempo
 generated  in  exports  will  be  maintained
 because  it  has  started  petering  out:

 Here  |  would  like  to  say  that  if  inthe
 970  we  realy  want  to  step  up  our  exports
 inthe  world  market,  we  have  got  to  develop
 the  growth  sector  of  our  industries  very
 much,  The  growth  sectors  ths  world  over
 are  chemical  industry,  the  electronic  industry
 and  some  of  the  most  modern  industries.
 That  is  where  the  Prime  Minister  has  consta-
 ntuy  tried  to  prevent  any  kind  of  growth  from
 taking  place.  In  contrast  Japan  looked
 ahead  and  said  that  in  the  mext  ten  years

 these  are  going  to  be  the  real  growth
 industries,  It  was  a  leapfrog.  Japan  moved
 away  from  the  old  traditional  industries  to
 new  industrie:  of  tomorrow,  That  is  how
 the  Japanese  miracle  was  achieved.  Is  she
 willing  to  think  along  those  lines  ?

 In  the  absence  of  anew  dynamism  in
 any  of  these  four  directions,  allacan  say  is
 thatif  isa  matter  of  deep  regret  and  concern
 to  me  that  this  country  under  her  stewardship
 will  remain  caught  in  the  savings  trap  and  in
 the  foreign  exchange  trap  and  we  shall  have
 all  the  problems  that  have  plagued  us  in  the
 past,  Thereisno  surge  forward.  [f  the  old
 things,  mistaken  as  many  of  those  things
 were,  were  to  be  sharply  corrected,
 ]  could  understand  the  new  politics.
 But  to  continue  the  ald  thing  and  to
 find  scapegoats  for  thatis  something  which
 isnot  worthy  of  a  person  whose  politics  are.
 determined  by  her  conscience,

 The  last  point  that  I  would  like  to  make
 is  :  What  is  she  real  content  of  socialism.  I
 think,  in  this  country,  there  are  four  things
 to  which  aitention  needs  tobe  given.  The
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 first  is  that  we  must  atteempt  and  achieve  a
 higher  rate  of  growth,  not  less  than  7  per
 cent  rater  of  growth.  There  are  many  countries
 in  Asia  where  they  have  10  percent  rate  of
 growth.  Any  thing  less  than  7  per  cent  rate  of
 growth  will  not  give  us  the  wherewithal  for
 alow  rate  growth  if  attempts  are  made
 attending  to  some  of  the  problems.  With  in
 bringing  about  social  justice,  while  ore  would
 applaud  those  attempts,  the  consequences
 will  be  that  there  will  be  a  back-lash  from
 the  reactionaries  in  the  country.  Let  us
 realise  andlet  the  Prime  Minister  realise
 that  with  alow  rate  of  growth  if  any  attempt
 is  made  at  social  justice,  we  allwho  are
 interested  in  social  justice  will  be  confronted
 with  a  tremendous  back-lash  from  the
 reactionaries.

 SHRI  VASUDEVAN  NAIR  (Peermade):
 Who  are  the  reactionaries  ?  (Jnterruptions)

 SHRI  ASOKA  MEHTA  :  Then,  we
 must  know  what  the  poor  people  are  interes-
 tedin,  She  can  take  away  the  property  rights;
 she  can  take  away  property,  whatever  she'likes.
 How  is  it  going  to  help  the  poor  ?  The  cess-
 pool  of  poverty  lies  in  rural  areas,  Therefore,
 inthe  rural  areas  of  this  country,  there  should
 be  a  massive  rural  works  programne,  not  Rs.
 25  crores  or  so  but  Rs.  200  crores  or  even
 Rs,  300  crores,  because  then  alone  the  poor
 people  in  India  will  have  something  to  look
 forward  to,  employment  and  work,  Secondly
 where  the  prevalent  wage  rates  are  Rs.  1/8/-,
 you  make  it  Rs,  2/-/,  No  amount  of  legisla-
 tion,  no  amount  of  Kisan  Sabha  activity,  no
 amount  of  Naxalite  effort  will  improve  the
 conditions  of  the  poor  people.  You  should
 have  a  massive  rural  works  progrmme  where
 you  are  constantly  trying  to  raise  the  daily
 wages-and  making  an  ever-rising  effort  in
 improving  the  lot  of  the  poor.

 Thirdly,  there  should  be  childrens’  fee-
 ding  progrmime.  We  must  feed  our  children
 from  0-3  years  period.  It  is  during  that  period
 that  the  brain  is  formed.  During  that  period,
 with  indequate  nourishment,  there  is  an  impa-
 irment  to  the  brainformation  and  -that  can-
 not  be  corrected  no  matter  what  you  do  after
 third  year.  If  socialism  and  equality  has  arly
 meaning,  we  have  to  see  that,  at  that  stage,  at
 an  infant  stage,  we  do  not  allow  any  child  to
 be  handicapped  for  the  rest  of  hia  life.  And
 that  is  where  she  is  going  to  spend  Rs.  4  cro-
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 res.  T  had  suggested,  over  and  over  again,  let  us
 levy  a  children's  cess  of  ]  per  cent  onall  the
 taxes  which  are  collected  by  the  Centre  and  the
 States,  Roughly  on  Rs,  8000  crores,  we  can  gel
 Rs.  80  crores.  atleast,  we  can  do  something
 for  a  crore  and  a  quarter  children.

 I

 Then,  I  come  to  primary  education,  In
 the  next  30  years  remaining  of  the  century,
 far-reaching  changes  are  going  to  take  place  in
 the  life  of  the  country  and  in  the  life  of  the
 world.  New  skills  have  to  be  learnt;  new
 aptitudes  have  to  be  gained.  The  least  that  is
 nocessary"is  that  the  children  of  the  poor  sho-
 uld  be  given  the  right  kind  of  primary  educa-
 tion,  Today,  the  drop-out  is  nearly  50  per
 cent,  What  kind  of  primary  education  are  we
 giving  ?  How  much  are  we  Spending  ?  We
 have  3  million  graduates  and  I§  million  marti-
 culates  in  India.  They  are  doing  so  badly  that
 sofew  of  them  are  in  the  income-tax  paying
 bracket  even  at  the  lowest  lewel.  The  primary
 education  should  be  improved  by  using
 some  of  them.

 The  whole  point  is,  if  the  Prime  Minister
 is  really  interested  in  the  future,the  future  lies
 with  the  children  and  the  young  people,  with
 education  and  children's  feeding  programme.
 Let  us  forget  the  older  people.  Let  us  become
 the  manure  of  history—I  know  Mr.  Masani
 does  not  like  that.  I  want  to  sce  that  my  chil-
 drea,  the  children  in  this  country,  are  being
 properly  looked  after.  I  had  hoped  that.
 From  a  mother  at  least,  this  new  initiative
 would  come  but,  as  I  said,  they  ate  mainly
 fugitive  initiatives.  when  one  lookes  at  the
 Budget,  it  isa  performance,  as  I  said,  of  an
 amateurist  embroidery  of  a  fabric  that  is
 deliberately  made  thread-bare.  I  wish  the
 Prime  Minister  had  come  forward  witha
 better  Budget,

 7  brs,

 (Suet  K.N.  Trwary  in  the  chair}

 SHRI  N.  K.  P.  SALVE  (Betul)  :  I
 have  examined  the  Budget  proposals  in  great
 detail,  I  have  also  followed  the  country’s
 reactions  to  the  national  budget  and  in  the
 preceding  two  decades,  if  not  more,  I  have
 yet  to  remember  a  budget  which  has  received
 such  warm  spprobation  and  spontaneous
 response  of  the  Indian  people  and  the  Indian
 coomomy  asthis  budget  of  I970-7].  The
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 Budget  seems  to  have  satisfied,  Interalia
 Shri  Asoka  Mehta  also  because  he  said
 that  the  present  budget  is  nothing  bul  the
 carryover  of  that  which  has  been  brought-
 forward  earlier.  He  may  please  himself  I
 have  nothing  to  say.  But  the  budget  has
 pleased  not  merely  those  who  are  the  icast
 privileged  and  the  under  privileged  but  it
 has  also  pleased  the  punctitious  experts.  To
 a  sagacious  and  an  objective  observer  of
 affairs  in  India  the  reason  for  this  unprece-
 dented  response  to  the  budget  is  very  easily
 discernible,  because  I  subm  it  that  the  Bud-
 get  proposals  have  undertaken  demonstrable
 commitments  marking  a  substantial  step
 forward  for  fulfilling  and  implement.ng  all
 those  solemn  pledges  given  by  the  Prime
 Minister  and  her  Party  at  the  Bombay  session
 to  the  people  of  this  country.  All  those
 pledges  are  being  honoured  without  impairing
 the  delicate  forces  which  nurture  and  nourish
 the  Indian  economy.

 In  the  pre-Budget  period  while  specula-
 tions  were  rife  as  to  what  the  Budget  was
 likely  to  be,  one  set  of  critics  was  inclined  to
 criticise  and  observe  that  these  pledges  were
 mere  political  hypocrisy  and  plenty  of  sancti-
 mony,  another  set  of  critica  said  that  these
 Pleges  are  not  likely  to  be  impemented  and
 they  are  only  for  the  sake  of  cheap  political
 gains  and  in  that  process  it  was  more  likely
 that  the  entire  economy  is  likely  to  be  liqui-
 dated.  In  that  process  of  diametrically
 opposite  reason,  both  of  them  came  to  the

 same  cudclusion  that  the  country  will  be
 doomed.  However,  the  reaction  of  the  people
 asa  wholels  a  clear  manifestation  of  their
 satisfaction  that  all  these  apprehensions  and
 cOnjectures  were  utterly  —  illfounded,  ill-

 conceived  and  baseless.

 For  one  set  of  commentators  who  said
 that  the  pledges  given  by  the  Prime  Minister
 and  her  Party  at  the  Bombay  sessions  were
 plenty  of  political  humbug  and  hypocrisy
 T  wasinctined  to  consider,  until  |  heard  Shri
 Asoka  Mehta,  that  he  wasalso  one  of  these
 commentators—they  would  do  well  to  read
 the  memorandum,  to  which  Shri  Asoka
 Mehta,  just  now  referre#  and  whigh  is  in-
 cluded  in  this  publication  supplief to  us,
 “Towards  Growh  with  Social  Justice.”
 They  would  do  well  to  look  to  the  schemes
 to  which  Mr.  Asoka  Mohta  referred,  relating

 to  omal!  farmers  and  agricultural  tabour‘
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 nutrition  programme  for  school  going  child-
 ren,  housing  and  urban  development  and
 drinking  water  supply  schemes  in  rural  areas. Thereis  also  the  social  security  benefit  which
 ho  has  not  referred  to.  Shri  Asoka  Mehta
 might  consider  that  these  provisions  are
 inadequate,

 SHRI  J.  B.  KRIPALANI  (Guna)  :  He
 made  a  very  good  speech,

 SHRI  N‘K.P,  SALVE  :  There  is  no  doubt
 about  it  but  there  are  other  aspects  of  the matter  to  which  you  will  kindly  permit  me to  refer.  These  provisions  have  been  made  to

 cater  to  the  weal  and  welfare  of  the  poor,  His
 grievance  was  that  the  provision  was  inadegu- ate  he  said  that  Rs.  200  crores  should  have
 been  provided  for  the  rural  economy.  I  say, ‘Why  Rs.200  crores  ?  Rs.  2000  crores  should be  provided.’  But  where  is  the  money  to  be found  ?  There  is  a  limition  on  our  resources Tt  is  anybody's  opinion.  It  was  something else  when  he  was  sitting  here,  It  is  a  matter of  opinion  as  to  how  much  should  be  pro- vided,  (Interruptions).  But  it  cannot  be denied  that  a  beginning  has  been  made  and  a
 provision  has  certainly  been  made  to  take  care
 of  the  weal  and  the  welfare  of  the  downtrod- den  and  the  poor  also  in  this  budget,  Interalia
 these  commitments  should  leave  no
 doubt  about  the  approach  of  the  Prime  Mini-
 ster  and  our  party  obout  the  political  and  eco-
 nomic  matters.  The  approach  is  clear  and  the
 priorities  are  going  to  be  so  devised,  they are  going  to  be  so  oriented  that  social  justice and  economic  gowth  become  co-extensive,  ]
 submit,  Sir.  this  isthe  quintessence  of  the
 avowed’  political  and  economic  philosophy of  my  party,

 There  was  another  set  of  critics, possibly,  the  followers  of  Shri  Masani  were
 apprehensive  that  the  entire  economy  might
 very  soon  be  liquidated  by  this  Budget. All  sorts  of  apprehensions  were  xpressed about  taxation,  About  the  corporate sector,  it  has  been  suggested  that  this
 budget  is  going  to  come  with  such  crushing taxaiion  on  the  corporate  sector  that  it
 may  completely  crush  the  visible  spectrum of  the  Indian  eonnomy.  I  would  only  draw their  attention  to  the  proposals  in  Tegard to  direct  taxation,  and  in  regard  to  the
 corporate  taxation  also  they  would  do  well to  look  at  the  various  tax  incentives  and  sav-
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 ings  schemes,  inlarged  exemptions  income  of
 on  approved  investmonts  and  various  reliefs  to
 depositors.  The  Budget  presented  for  ‘1970-71
 shows  considerable  promise,  It  is  extremely’
 unfortunate  that  it  was  disapproved  by
 some  of  the  critics,  some  of  them  economists
 and  some  of  them  polittians.  They  said
 people  are  wrong  in  supporting  the  budget,
 the  budget  was  foolhardy  and  they  were
 wrong  in  supporting  the  budget.  I  am  not
 able  either  to  understand  or  to  appreciate
 the  predicament  of  these  critics.  So  far  as
 economists  ate  concerned  they  have  to  take
 a  particular  line  and  so  far  as  the
 politicians  are  concerned  it  only  shows  a
 clear  manifestation  of  their  political  frust-
 tations.

 There  are  certain  features  in  the  Bud-
 get  which  will  necessitate  very  careful  and
 efficient  implementation  of  the  fiscal
 programmes  we  have  undertaken.  Sir,  to  a
 certain  extent  I  do  share  the  anxiety  expressed
 by  Mr.  Asoka  Mehta  about  the  figures  he
 gave  in  respect  of  augumenting  tax  revenues.
 As  per  the  budget  estimates  for  970-7l,  at
 the  existing  level  of  taxation  the  figure  is
 put  at  Rs,  2966.97  crores  in  I970-7]  as
 against  Rs.2732,04  crores  of  last  year,  That
 means  Rs.234.93  crores  is  the  expected  growth
 of  tax  revenues  on  the  basis  of  the  exist-
 ing  level  of  taxation,  To  this,  Rs.  170.06 crores  are  added  by:  way  of  new  levies  on
 assumption  of  buoyant  economy.  Thus  it  is
 estimated  in  the  Budeget  that  we  will  be
 augumenting  our  tax  tevenues  in  the  [aggre-~
 gate  to  the  extent  of  Rs.  404.99  crores.  The
 growth  is  not  impossible  of  achievement.
 However,  there  are  people  who  have  appre-
 hensions  about  the  veracity  of  these  figures.
 some  economists  have  said  that  even  at  the
 rate  of  6°  growth  of  nonagricultural  sector
 it  may  be  difficult  for  us  to  raise  Rs.404,
 99  crores.  Atany  rate  what  is  of  academic
 interest  is  the  wealth  tax  figures  which  are
 taken  at  Rs.  75  lakhs  less  than  last  year,  I
 really  don’t  know  how  it  will  come  about
 if  there  is  going  to  be  buoyancy  of  economy.
 Even  in  wealth  tax  thereis  bound  to  be

 growth.  But  this  aspect  assumes  very  great  im-
 portance  because  the  budget  proposals  have
 proceeded  upon  a  concession  by  the  Finance
 Minister  that  further  progressive  steps  and
 programmes  could  not  be  taken  up  because
 deficit  finance  had  to  be  kept  at  a  figure  of
 Rs.  225  crores.  It  was  in  order  to  aviod
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 deficit  finance  which  wou'd  unleash  }inflation
 of  a  somewhat  unfortunate  nature  that  this
 has  been  decided  upon.  Therefore,  these
 figures  and  calculations  are  of  some  impor-
 tance.  and  when  one  sees  the  inflationary
 picture,  and  sees  inflation  on  the  anvil,  it  is
 extremely  necessary  that  one  should  take  a
 very  careful  look  at  the  matter.

 I  find  today  there  are  three  basic  reasons
 for  this  type  of  inflation  which  has  come
 about.  We  have  large  foreign  exchange
 reserves.  There  has  been  reckless  advances
 of  credits  by  the  Reserve  Bank  and  the  aggre-
 gate  deficit  finance  is  not  absorbed  by  the
 economy  as  yet.  Therefore,  a  very  skilful  and
 deft  handling  of  the  monetary  policy  is
 necessary  and  shrinkage  of  credit  is  warranted
 to  stabilise  prices.

 The  history  of  the  Reserve  Bank  in  sta-
 bilising  prices |  has,  unfortunately,  been  very
 uninspiring  so  far.|  only  hope  that  now
 with  the  added  responsibilities  of  the  Reserve
 Bank,  it  will  bring  about  greater  dynamism
 in  its  approach  and  will  actively  intervene  to
 shiink  credit  norms  without  injuring  the  econ-
 omy.  Alt  any  rate,  I  would  suggest  to  the
 Prime  Minister  to  consider  the  following
 steps  to  combat  the  inflationary  pressure.

 Firstly,  itis  possible  for  us  to  liberalise
 import  facilities.  Secondly,  it  is  possible—
 necessary,  I  submit—that  the  low  priority  on
 low  productivity  schemes,  of  which  there  are
 plenty  in  our  budget,  should  be  removed.
 Thirdly,  itis  imperative  that  we  put  our
 utmost  efficiency  in  working  out  the  incentive
 schemes  and  harness  utmost  savings  even  in
 the  rural  areas.  Enforcement  of  stricter  fin-
 ancial  discipline  on  Statesis  necessary.  A
 conscientious  and  efficient  government  ‘na
 poor  country  like  India  canill  afford  4per
 cent  increase  on  Rs.l08  crores  in  unproductive
 consumption.  Efficiency  in  administrative
 productivity  is  the  greatest  weapon  which  the
 Government  can  sharpen  to  avoid  the
 pernicious  forces  of  inflation,

 The  unmistakable  symptoms  of  inflation,
 despite  bumper  crops  and  growth  of  industrial
 production  this  year,  can  be  disregarded  only
 at  grave  perilto  the  Indian  people.  Each
 minute  the  battle  will  have  to  be  fought  to
 avoid  further  deficit  finance  and  to  beat  back
 the  inflationary  forces;  otherwise,  the  magni-

 PHALGUNA  19,  899  (SAKA)  Gen,  Budget  306
 Gen  Dis.

 ficent  programme  delineated  in  the  Budget,  a
 document  of  sheer  brilliance,  may  come  to
 cause  more  harm  to  the  people  and  outrage
 the  Indian  economy.

 T  shall  now  make  some  observations
 about  direct  taxation.  The  provisions  contem-
 Plated  regarding  discretionary  trusts  are  very
 salutary.  In  terms  of  these,  discretionary
 trusts  hereafter  will  be  taxed  at  the  flat  rate  o
 65  per  cent  or  the  regular  rates,  whichever  are
 higher.  In  fact,  I  may  submit  that  experts  had
 expected  this  much  earlier.  It  is  a  very  salutary
 feature  and  itis  equally  sensible  that  the
 provision  is  not  retrospective.

 Then  |  would  refer  to  the  provisions  in
 direct  taxes  regarding  charitable  trusts.  These
 are  being  streamlined.  They  will  only  enable
 the  department  to  deal  more  effectively  with
 a  tet  of  misguided  philanthropists  who  create
 charitable  trusts  in  the  hope  that  charity
 always  begins  at  home.  It  is  these  misguided
 philanthropists  who  need  to  be  checked,  and
 the  amendments  do  notin  any  way  militate
 against  the  cardinal  right  of  exemption  to
 charitable  trusts.  They  only  contemplate  a
 stricter  and  more  punctilious  compliance  to
 merit  exemption  on  account  of  the  incomes
 of  these  charitable  trusts,

 There  is,  however,  one  aspect  of  the
 matter  to  which  I  must  draw  the  attention  of
 the  Finance  Minister.  It  is  now  proposed  that
 the  incomes  of  charitable  trusts  must  be  spent
 within  the  duration  of  thee  months  of  the
 close  of  the  account  year.Where  accounts  are
 maintained  on  mercantile  or  accrual
 basis,  within  those  |  three  months  you
 may  not  have  money  to  spend.  This  matter
 needs  to  be  examined.

 Next,  I  should  like  to  refer  to  the
 provisions  regarding  the  levy  of  additional
 Wealth  Tax  on  urban  assets.  It  is  high  time
 that  we  brought  about  effective  ceilings  on
 urban  properties.  Weare  obliged  to  do  this
 and  the  sooner  itis  dome  the  better.  I  also
 appreciate  the  very  great  legal  difficulties  in
 implementing  this  intent  of  ours  of  bringing
 about  a  ceiling  on  urban  properties,  and  this
 additional  Wealth  Taxon  urban  assets  is  at
 least  expected  to  achieve  the  purpose  partially.
 T  have  nothing  against  the  principle  of  larger
 tax  beinglevied  on  urban  property  +o  that
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 ceiling  does  come  about,  but  the  modality  of
 achieving  the  objective  by  levying  additional
 Wealth  Taxon  urban  assetsin  the  form  and
 Manner  proposed  inthe  Billis  rather  crude
 and  is  bereft  of  legal  finesse.  If  under  the  garb of  charging  Wealth  Tax  the  Government  is
 either  goingto  expropriate  urban  assets  or
 force  their  owners  to  sell  the  same  outside  the
 subject  of  the  law  of  eminent  domain,  such  a
 levy  on  capital  value,  if  wholly  disproportio-
 nate,  may  be  struck  down  as  colourable
 legislation.

 Take  a  concrete  case  where  a  person
 builta  property  in  944  for  R..5  lakhs  and
 rented  it  out  at  ten  per  cent  rental,  which  is  Rs.
 50,000.  After  payment  of  all  the  property  taxes
 and  income  tax,  Rs.  30,000  is  left  with  him.  In
 the  course  of  I6  years  the  market  value  of  the
 Property  has  increased  to  Rs.  20  /akhs.  What
 will  happen  in  the  case  an  assessec  for  the
 year  ending  3Is.  March  1971,  thatis  the
 assessment  year  !97I-72,  he  will  be  called
 upon  to  pay  an  aggregate  wealth  tax  of  Rs.
 1,43,000,  which  is  33  As,  per  cent  of  the  capital
 employed  by  him.  And  another  assessee
 similarly  situated,  if  he  has  Rs.  20  lakhs  cash, will  be  required  to  pay  only  Rs.  48,000.

 SHRI  S.  R.  DAMANI  (Sholapur)  :
 How  will  the  value  of  the  property  increase  ?

 SHRI  N.  K.P.  SALVE  :  I  am  coming  to
 that.  There  isno  provision  inthe  law  any- where  or  in  the  rules  that  a  lesser  rental  incom®
 on  property  similarly  situated  will  entitle  the
 owner  of  such  property  to  lesser  market  value,
 So,  this  is  the  answer.  That  has  to  be  taken
 careof.  In  acase  like  thisthe  State  will
 either  be  taking  away  the  property  without
 compensation  or  shall  be  compelling  the  owner
 to  sell  it,and  not  acquiringit  for  any  public
 purpose.  This,  I  submit,  the  State  cannot  do.
 This  will  lead  possibly  to  this  House  making
 alegislation  which  may  be  struck  down  as
 colourable  legislation,  because  the  doctrine  of
 colourable  legislation  is  very  simple.  A
 legislature  cannot  indirectly  do  what  it  cannot
 do  directly.  If  we  cannot  expropriate  property
 withoul  compensation,  orif  we  cannot  compel
 them  to  sell,  if  this  measure  is  tantamount  to
 forcing  themto  do  so,  we  have  the  risk
 involved  in  this.  I  must  make  it  clear  tht  this
 is  not  to  say  that  we  are  not  to  proceed  ahead
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 with  the  measure.  WhatT  submit  isthat  T
 find  that  itisa  rather  crude  measure.  There
 are  several  alternatives  or  ways  which,  with
 aproper  legal  understanding  of  the  matter,
 can  help  us  achieve  the  objective  of  bringing
 about  ceiling  on  property.

 SHRI  KANWAR-  LAL  GUPTA
 (Delhi  Sadar):  What  is  your  suggestion  ?

 SHRI  N.  K.P.  SALVE  :  Some  other
 time  I  will  discuss  it  with  the  Member,  but  at
 the  momentI  am  confining  myself  to  this
 difficulty  of  this  legislation  being  liable  to  be
 struck  down  as  colourable.

 Thereafter,  the  Prime  Minister  dilated
 upon  the  imperative  necessity  of  enlarging  the
 tax  base  and  augmenting  the  tax  revenue  to
 meet  the  requirements  of  social  welfare.  For
 amoment,  I  thought  that  a  Messiah  had
 ullimately  emerged  on  the  scene  with  a
 revolutionary  plan  to  redeem  direct  taxation
 from  the  pernicious  tentacles  which  had  stifled
 its  growth  all  these  years,  but  whenl  heard
 the  measures  which  the  Finance  Minister  had
 to  offer  to  expand  the  base  or  augment  the
 taxation  by  way  of  direct  taxes,  |  felt  consi-
 derably  disillusioned  because  the  measures
 proposed  are  completely  niggardly  and
 extremely  inadequate  to  reach  the  very
 revolutionary  objective  of  expanding  the  tax
 base  and  augmenting  the  direct  tax  revenue  as
 a  percentage  of  national  income.

 Sir,  when  we  look  at  the  working  of  the
 direct  taxation  in  our  country  over  last  year's,
 in  our  anxiety  to  expand  the  tax  base  and
 bring  our  tax  collection  from  direct  taxes  to
 a  next  figure  of  our  total  national  income,  we
 find  our  performance  is  rather  unfortunate,
 We  failed  in  augmenting  the  resources.

 The  Economic  Times  of  J7th  February,
 970  gives  a  chart  of  our  tax  structure  in  which
 they  determine  the  shares  of  different  groups
 in  the  total  tax  revenue.  In  this  chart,  it  has
 been  worked  out  that  in  ‘1955-56,  whereas
 outof  the  overall  tax  revenue,  the  tax  on
 income  and  expenditure  was  23  per  cent,  in
 1968-69,  it  declined.to  I8  per  cent.

 There  is  another  tax  structure  by
 Economic  Times  published  on  l3th  February,
 1970.  This  also  highlights  our  dismal  failure  in
 the  field  of  direct  taxation,  In  the  agricultural
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 sector,  direct  taxes  in  I95-52  weie  12  per
 cent  and  in  1968-69,  they  came  to  .I  per
 cent.  In  the  non-agricultural  sector,  our  direct
 laxes  were  4.2]  per  cent  in  1951-52,  and  in
 ‘1968-69,  there  was  only  a  marginal  increase
 of  5.4  percent.  As  against  that,  the  indirect
 taxes  rose  from  4.7  percent  to  l4,2  per  cent.
 This  chart,  I  submit,  reveals  avery  sordid
 story  of  our  abject  failurein  direct  taxation
 which  wehave  tried  to  expand  simply  by
 increasing  the  rate  of  taxation  to  heights  which
 are  absurd.  Our  present  approach  has  made
 the  tax-base,  stagnant,  and  augmentation  of
 the  direct  taxes  impossible.  Eradication  of
 disabilities  in  wealth,  opportunity  and  power
 isafar  cry.  Therefore,  |  submita  wholiy
 revolutionary  change  is  needed  now  to  redeem
 the  direct  taxation  in  our  country.  One  most
 dynamic,  revolutionary  plan  which  I  can  think
 of  in  dealing  with  the  existing  law  of  direct
 taxation  is  to  throw  away  all  the  existing  Acts,
 and  books  of  law,  and  all  the  voluminous  case
 laws  into  the  dust-bin,  andif  the  dusi-bins
 arenot  adequate,  burn  them  away  because
 only  thereafter  shall  we  be  giving  tous  and
 we  will  93  compelled  to  give  to  us  a  modern,
 simple  andabiief  code  of  laws  on  direct
 taxation,  (/nferruption)  I  submit  that  the
 time  has  come  whenitis  necessary  that  we
 should  consider  taxation  of  statutory  income:
 This  is  my  suggestion.  We  will  have  to  make
 adrastic  departure,  After  all,it  has  nothing
 todo  with  3  budge'!;  we  all  know  that  it  is
 extremely  cumbersome.  There  is  nothing  new
 init,  «  submit,  therefore,  that  we  should
 make  a  complete  departure.  The  change
 should  be  that  we  shouid  think  of  taxation  of
 statutory  income  determined  with  reference  to
 the  turnover  in  respect  of  various  goods,
 services  and  commodities,  agricultural  and
 non-agricultural,  to  be  appropriately  classified
 every  year.  Such  a  law  on  taxation  will  have
 the  merit  of  brevity,  simplicity,  elasticity,
 celerity  in  assessment  and  collection,  and
 eradication  of  black  money.  And  this  would
 also  help  us  augment  and  expand  our  tax  base.

 My  next  submission  is  regarding  taxation
 of  income.  Having  submitted  that  there  is  no
 scope  for  further  deficit  financing,  I  would
 like  to  submit  one  thing.  Morally  I  am
 disqualified  from  canvassing  any  claim  for
 withdrawal  of  the  tax,  claim  for  any  reliefin
 taxes,  but  my  only  submission  to  the  Prime
 Minister  is  this.  In  asmall  booklet  which  I
 nad  publishd,  with  facts  and  figures  ]  had
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 made  outacase  that  so  faras  the  rates  of
 Personal  taxation  are  concerned,  they  are
 very  highly  punitive  already  and  there  is
 hardly  any  scope  for  further  taxation  on  the
 same,In  the  budget  proposals,  taxes  have  been
 increased  on  personal  incomes  of  Rs,  40,000
 and  above.  Instead  of  collecting  Rs.  5  crores
 from  individuals,  I  submit  that  the  corporate
 sector  which  still  can  bear  much  more  taxes
 must  be  brought  within  the  purview  of  the
 taxation  proposals.

 About  the  clubbing  provision,  it  is  said
 that  hanging  and  wiving  go  by  destiny.  The
 Prime  Minister,  therefore,  was  magnanimous
 in  promising  in  her  budget  speech,  “‘let  not
 the  tax  collector  put  asunder  those  united  in
 heaven”.  {But  the  Prime  Minister  gave  a
 warning  of  a  most  disastrous  calamity  which
 is  round  the  corner,  particularly  forthe  hen-
 pecked  husbands--the  possibility  of  the  income
 of  the  wife  and  minor  children  being  clubbed
 with  the  husband's  income.  The  harassed
 husbands,  who  constitute  99  percent  of  the
 total  husbands,  will  be  sunk  when  the  new  law
 of  clubbing  comes  into  force.  These  harassed
 hen-pecked  husbands  will  have  to  put  up  not
 only  with  nagging  wives  bul  pay  penalty  to  the

 tax  collector  for  being  married  to  a  wife  who
 earns.  This  is  not  social  justice,  because  the
 down-trodden,  hen-pecked  husbands  are  being
 oppressed,  If  not  now,  it  is  on  the
 anvil,

 I  read  in  the  papers  that  a  new  steel  plant
 in  the  fourth  plan  will  be  erected  at  Vishaka-
 patnam.  The  economists  and  technicians  in
 India  have  unequivocally  reported  that
 cheapest  steel  can  be  made  at  Baila  Dillain
 Bastar  District,  which  isa  most  backward
 area.  But  political  manoeuvring  always  oul-
 weigh  the  larger  consideration  of  distributive
 justice.  That  is  one  reason  why  Mahakoshal
 area  has  also  been  denied  the  currency  printing
 press,  After  it  was  decided  to  be  installed  in
 Betul—a  backward  tribal  area—for  mysterious
 reasons,  it  was  decided  to  be  shifted  to  Dowas,
 ahighly  developed  industrial  area,  against
 technical  fadvice.  Ihave  no  grievance  that
 Dewasis  the  constituency  of  the  Minister
 whose  ministry  runs  the  press.  My  grievamce
 is  that  the  people  of  Betul  have  been  grievously
 wronged  and  this  decision,  therefore,  must
 be  revoked.
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 SHRI  M.  R.  MASANI  (Rajkot):  Mr.
 Chairman,  Sir,  listoning  to  my  friend,  Mr.
 Salve,  I  thought  I  should  put  his  mind  at  rest
 about  something  that  was  puzzling  him  as  to
 why  what  he  calls  some  of  my  followers  are  so
 pleased  with  the  budget.  He  was  referring  to
 the  reaction  of  the  stock-exchanges  and  some
 sections  of  business.  Let  me  tell  him  straight.
 way  that  those  people  are  neither  my  friends
 nor  my  followers.  They  embrace  a  large
 number  of  businessmen  with  whom!  have
 nothing  in  common,  butwho  are  the  camp
 followers  of  your  own  party,  who  are  hand  in
 glove  with  your  ministers.  In  fact,  the  Prime
 Minister  may  derive  whalever  satisfaction  she
 can  from  the  fact  that  all  the  tax-cvaders  and
 dubious  businessmen  I  come  across  tell  me  that
 it  is  a  beautiful  budget,  whichis  poor  compli-
 ment  one  can  pay  to  the  budget,  judging  by
 the  kind  of  birds  ofa  particular  feather  who
 seem  to  be  delighted  with  it,  because  in  any
 case  they  donot  pay  any  taxes,  leaving  the
 honest,  hard-working  people  Mr.  Salve  refers
 toinhis  booklet  to  bearthe  whole  brunt  of
 these  savage  taxes.

 Mr.  Chairman,  I  think  we  should  discuss
 this  budget  in  a  dispassionate  manner  and
 examine  it  against  the  background  of  the  past
 years.  We  cannot  take  this  budget  in  isolation,
 We  have  to  see  it  against  the  background  of
 past  decisions,  past  policies  and  our  present
 economic  condition.  The  result  of  the  past
 budgets  of  the  last  twenty  years  has  been  that
 this  country  has  made  about  the  slow  est  and
 lowest  economic  progress,except  for  Burma,

 even  in  the  backward  continent  of  Asia.
 Twenty  years  of  these  policies  have
 reduced  this  country  to  stagnancy  and  bankru
 ptcy.  Our  per  capifa  income  at  constant  rates
 taking  960  values  as  the  base,  has  been  more
 or  less  stagnant.  The  figure  for  960-6l  was
 Rs.  307  and,  by  the  same  token,  for  ‘1968-69,
 it  is  Rs.  319,  a  piffling  rise,  Inflation,  mean-
 while,  has  been  taking  its  toll.  Over  thelast
 eight  years  prices  have  risen  by  73  per  cent.
 During  the  last  twelve  months  by  seven  per
 cent,  Specially  during  the  last.  few  weeks,
 the  rate  of  inflation  has  become  gallopping.
 From  November  to  January,  which  are  the
 latest  figures  which  we  have,  inflation  was
 Proceeding  at  the  rate  of  as  per  year.  It  is
 against  this  backlog  and  pace  of  inflation
 that  we  have  to  Judge  this  budget.  One  result
 of  this  has  been  the  constantly  depreciating
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 value  fo  our  rupee  among  the  currencies  of
 the  world,  andone  manifestation  of  it  has
 been  the  refusal  of  the  Yugoslav  Government
 to  trade  with  us  on  rupee  account  any  more.
 They  have  made  it  perfectly  clear  that  they
 consider  our  rupee  to  be  utterly  worthless
 and,  therefore,  they  want  us  to  deal  with  them
 in  hard  currency.

 India’s  overall  progress  in  the  ‘ast
 twenty  years  was  bad  because  of  the  policies
 ofthe  predecessors  of  the  prime  Minister
 andthe  Finance  Minister,  who  had  been
 introducing  State  Capita’  ist,  reactionary
 budgets  for  twenty  years.  I  quite  agree  with
 my  hon.  Friend,  Shri  Asoka  Mehta,  that
 there  is  nothing  new  or  original-in  this  budget.
 itis  a  budget  of  the  same  series  as  those  which
 were  brought  in  by  Shri  Krishnamachari  and
 Shri  Morarji  Desai,  but  it  is  one  step  further
 down  the  slippery  slope  to  ruin.  Shrimati
 Gandhi  can  certainly  sing  to  Shri  Morarjia
 popular  song  which  runs  as  followas  :

 “whatever  you  can  do,  Ican  do  better;
 I  can  doanything  bet.er  than  you".  But
 here  ‘better  means  more  ruinous  to  the
 country  that  is  all  what  she  has  done,  to
 build  on  the  wrong  policies  of  Shri  Rrishna-
 machari  and  Shri  Morarji  Desai  and  to  take
 the  country  one  step  downwards.  Now,  for  the
 same  reason  that  I  have  got  up  in  this  House
 to  denounce  the  policies  of  Shri  Krishnama-
 chari  and  Shri  Morarji  Desai,  [  must  reject
 this  budget  because  it  is  based  on  the  same
 wrong  premises  andcomes  tothe  same
 wrong  conclusions  and  resulis  the  same
 inflation  and  thesame  disasters  which  the
 earlier  budgets  have  created.

 The  budget  claims  certain  virtues.  Let
 us  examine  to  what  extent  'hey  bear  scrutiny.
 Because  of  want  of  time  I  will  take  only
 four.  One  is  improving  the  lot  of  the  common
 man,  which  should  come  firs.;  secondly,
 increasing  savings;  thirdly  diffusion  of
 ownership  of  economic  power  and,  fourthly
 providing  employment  opportunities.

 So  faras  improving  the  lot  of  the
 commonman  is  concened,  perhaps  the  only
 little  feature  of  the  budget  which  mayj  be  of
 some  use  to  some  middle  cl  ass  people  is  what
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 has  been  called  the  raising  of  the  exemption
 limit  of  incoms-tax.  So  far  those  who  did  not
 have  incomes  over  Rs.  4,500  to  4.800  a  year,
 which  varies  according  to  marrige,  children
 etc.  were  exempted  from  income-tax.  Shri
 Boothalingam  in  his  report,  which  was  submi-
 tted  two  or  three  years  ago,  suggested  both  for
 equitable  reasons  and  a  lministrative  reasons
 that  the  exemption  limit  should  be  raised  to
 Rs.  7,500,  a  very  modest  proposal  made
 by  an  administrator,  Eventhis  modest
 proposal  has  not  been  accepted.  Meanwhilc,
 the  value  of  the  rupee  has  gone  down  and
 Rs,  7,500  today  does  not  mean  what  it  meant
 even  according  to  Shri  Boothalingam  report.
 In  place  of  that,  a  piffling  rise  from  Rs.
 4,800  to  Rs.  5,000  has  been  brought  about.
 And  for  this  a  great  amount  of  credit  has
 been  taken  and  some  mewspapers  have
 been  foolish  enough  to  give  headlines  of  this
 concession,

 I  see  nothing  in  this  budget  that  will,
 in  the  coming  twelve  months,  improve  the
 lot  of  the  commonman,  Against  this,  we
 have  to  put  a  tremendous  burden  of  crores  of
 rupees  of  additional  taxation  in  the  form  of
 excise  levies  and  increase  of  trailway  freights.
 The  increase  of  railway  freight  means  that
 every  commodity  except  milk  and  foodgruns,
 which  have  been  released  under  pressure,
 every  other  commodity  used  by  the  common
 people  will  have  now  to  bear  the  cost  of
 additional  freight  which  will  be  passed  on  to
 the  consumer.  These  commodities  include...

 SHRI  RANGA  (Srikakulam  :  Betel
 leaves.

 SHRiM.  R.  MASANI  1  Yes,  betel
 leaves;  professor  Ranga  is  very  much  exerci-
 sed  about  betel  leaves.  It  will  also  cover
 commodities  like  Kerosene,  sugar,  vanaspali,
 textiles,  newspapers,  cement  and  sanitary,
 fittings.

 For  some  reason  this  very  modern
 Prime  Minister  seems  to  grudge  sanitary  fit-
 tings  to  the  people.  All  that  will  enter  into
 the  life  of  the  commonman.

 On  top  of  thiscome  the  excise  duties.
 These  excise  duties,  as  we  know,  are  ona
 wide  range  of  commodities  like  aerated  waters,
 Sugar,  cigarettes,  tea,  coffee,  kerosene,  and  so
 on,  Somebody  has  estimated  that,  except
 for  avery  small  amount,  which  might  be  on
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 air-conditioners  and  refrigerators,  the  bulk
 of  the  indirect  taxation  this  year  falls  on
 the  lower  middle  clas:  and  the  poor  people  of
 this  country,

 The  former  Transport  Minister,  who  is
 sitting  there,  had  given  a  solemn  assurance
 he  must  now  be  regretting  that  because  he
 has  been  Ict  down  by  his  Prime  Minister--that
 no  more  burdens  would  be  cast  on  road  trans-
 port,  Shri  Raghu  Ramaiah  also,  for  good
 measure,  repeated  that  assurance,  Neither  of
 them  has}  tendered  their  resignation  at  the
 Prime  Minister  having  flagrantly  flouted  the
 assarance  that  they  gave,  because  the  tax  on
 petroleum  of  0  paise  a  litre  is  a  breach  of
 that  assurance  given  by  both  Transport
 Ministers  in  public  speeches,  Already,  the
 duty  on  petrol  was  82  paise  alitre,  431  per
 cent  of  the  cost  of  pertoleum  was  the  excise
 duty  collected  by  these  parasites  who  sit
 opposite.  On  top  of  that  another  l0  paise
 has  now  been  added.

 THE  MINISTER  OF  PARLIAME-
 NTARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 My  assurance  was  only  that  the  matter
 would  be  placed  before  the  Finance  Minister,

 SHRi  M.  R.  MASANI
 Minister  has  obviously  shown  how  much
 weight  she  atlacheds  to  hor  colleague,  the
 Minister  of  Parliamentary  Affairs,

 +  The  Finance

 The  biggest  burden  on  the  poor  consu-
 meris  going  to  be  deficit  finance.  Shri
 Ashok  Mehta  has  already  referred  to  it.  This
 year's  deficit  finance  has  been  calculated  by
 the  Finance  Minister  at  Rs.225  crores.  Shri
 Mehta  is  perfectly  right  that  this  is  a  gross
 under  estimate  of  deficit  finance  and  a  gross
 over  estimate  of  revenues.  He  gave  certain
 reasons  as  to  why  he  thought  the  revenues
 have  been  over  estimated,  but  |  will  point  out
 another  respect  in  which  an  over  estimate  of
 about  Rs.  100,  crores  has  been  indulged  in  the
 Budget.  This  comes  under  the  estimate  of
 “growth  effect”  which  takes  place  every  year;
 thatis,  as  a  result  of  some  growth  the  taxation
 at  the  old  rales  also  is  estimated  to  give  a
 higher  yield.  Shrimati  Gandhi  has  estimated
 that  at  existing  rates  of  taxation,  tax  revenu
 will  grow  to  the  extent  of  Rs.  280  crores.
 This  is  entirely  unfounded.  If  no  recent
 year  has  the  ‘‘growth  effect”  of  taxation  been
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 [  Shri  M.R.  Masani  |  moderate  monsoon,  if  notabad  one.  But

 more  than  Rs.  100,  to  Rs.  I50  crores.  On
 what  basis  does  she  now  tell  us  that,  even  if
 she  {had  not  raised  rates  of  taxation,  the
 existing  rates  of  taxation  would  have  given
 Rs.  280  crores  of  more  revenue  7T  hope,  when
 she  replies,  she  will  explain  this  very  pecu-
 liar  guess  of  hers.  I  think,  itis  completely
 baseless  and  what  this  really  means is  that,
 in  addition,  to  Rs.  225  crores  of  deficit
 finance,  there  will  infact  be  another  Rs.  00
 crores  of  deficit  finance  which  she  is  trying  to
 hide  in  her  Budget.

 If  you  take  these  Rs.  325  crores  and  add
 to  that  Rs.  290  crores  of  admitted  deficit
 finance  last  year,  you  get  a  total  of  Rs.  615
 crores.  This  islethal.  On  top  of  the  resting
 inflation,  this  amount  of  deficit  finance
 will  destroy  the  economy.  The  Planning
 Commission  itself  has  admitted  that  over  a
 period  of  five  years  deficit  finance  should  not
 exceed  Rs.  850  crores.  In  the  first  two  years
 of  the  Fourth  Plan,  that  target  is  almost  being
 approached,  leaving  nothing  for  the  remaining
 three  years.

 I  say  thatitis  an  inflationary  budget  of
 the  worst  kind  andthe  cumulative  effect  of
 excise  duties,  railway  freight  and  the  printing
 of  currency  notes  is  going  to  impose  a  burden
 of  several  hundred  crores  of  rupees  on  the
 poorest  section  of  our  people.  All  this  is
 done  on  the  basis  that  production  in  both
 agriculture  andindustryis  going  to  increase,

 |  do  not  know  if  the  Prime  Minister  has
 consulted  an  astrologer.  Perhaps  she  has
 been  influenced  by  her  New  Railway  Minister
 and  had  taken  to  those  outdated,  superstitious
 practices,  On  no  other  basis  can  [  under-
 stand  why  she  assumes  ‘hat  Natu-e  will  go
 on  favouring  us.

 Why  does  she  assume  that  we  have  had
 two  good  monsoons  and  we  may  budget  for  a
 third  7?  Experts  in  meteorology  have  explai-
 ned  that,  taking  thelast  couple  of  -hundred
 years  of  our  history,  in  every  seven  monsoons
 we  may  expect  a  couple  of  good  ones,  a  couple
 of  really  bad  ones  and  two  or  three  which  are
 neither  good  nor  bad  but  normal.  Now  if
 we  sludy  the  last  few  years,  thelaw  of  avera-
 ges  will  tell  us  that,if  we  are  really  responsi-
 ble  people,  we  should  budget  for  a  more

 the  Prime  Minister  in  her  recklessness  has
 budgetted  for  another  excellent  monsoon  and
 has  explained  that  this  amount  of  printing
 of  currency  notes  will  be  justified  because
 agricultural  and  industrial  expansion  is  going
 tocontinue.  I  hopeso,  not  for  her  sake,  but
 for  the  sake  of  the  people  of  this  country.
 In  that  sense,  the  budget  is  nothing  but  a
 reckless  gamble  on  the  Monsoons  like  any
 share-market  speculator  who  has  applauded
 the  Budget.  ‘‘The  Birds  of  the  same  feather
 flock  together"  in  these  matters  also.

 From  the  point  of  view of  the  common
 man,  itis  a  bad  Budget.  I  regard  the  Budget
 as  a  declaration  of  war  on  the  standards  of
 life  of  the  poorer  section  of  the  people,  It
 is  certainly  not  the  common  man  who  is
 going  to  be  helped.  So  much  for  the  common
 man,

 Now,  I  come  to  savings  and  investments.
 We  come  here  to  the  realm  of  corpora.e  and
 direct  taxes.  |  would  have  very  much  liked
 to  spend  fifteen  minutes  on  this.  But  J  have
 a  limited  amount  of  time  and  I  propose  to
 leave  the  examination  of  the  direct  and  corpo-
 rate  taxes  to  which  Mr.  Salve  has  already
 referred  to  my  young  colleague,  Mr.  Somani,
 who  will  follow  me  laterin  this  dabate,

 All  I  would  say  is  that,  as  far  as  I  can
 make  out  this  Budget  is  going  to  dampen
 further  the  very  low  average  rate  of  8  per  cent
 of  savings  of  our  national  product  which  may
 have  managed  in  the  last  twenty  years,  I  say
 this  because  this  Budget  transfers  another  Rs,
 70  crores  from  the  pockets  of  the  saver  and
 the  investor  to  the  sterile  pockets  of  the
 Government.  This  is  called  ‘‘mobilising
 resources".  This  is  a  beautiful  phrase  that
 the  Marxists  have  coined.  What  does  this
 mobilisation  consist  of  ?  I)  consists  of  this
 that  a  rupee  which  in  the  private  sector  earns
 areturn  of  7  paise  earns  in  the  Stale  sector,
 the  Government  sector  only  two  paise.  That
 is  the  wretched  record  of  our  State  sector.
 Every  rupee  ofthe  Rs.  I70  crores  that  could
 have  earned  7  paise  forthe  nation  iz  going
 to  earn  2  paise  for  us,  thatis,a  netloss  of  5
 paise  per  rupee  of  the  tax  payers’  money.
 This  is  not  mobilisation  but  demobilisation
 of  resources,  pouring  them  into  the  gutter.
 And  yet  the  Government  accepts  the  marxist
 ideology,  the  Stalinst  idealogy,  of  talking
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 away  money  from  ths  people,  squeezing
 “surplus  values"  from  the  people  and  calling
 it  resource.  mobilisation,  This  Budget  is
 an  enemy  of  saving  andinvestment  for  which
 this  country  witl  have  to  pay  as  it  has  paid
 for  the  last  twenty  years.

 Then,  I  come  tothe  diffusion  of  owner-
 ship.  Weall  agree  with  the  idea  that  econo-
 mic  ownership  and  power  should  be  spread
 as  widely  as  possible,  That  was  the  Gandhiji’s
 thought.  But  this  Budget,  far  from  diffusing
 ownership  places  more  ofitin  the  hands  of
 those  who  do  not  pay  taxes  and  accumulate
 fortunes  in  black  money,  Let  me  explain
 how  this  Budget  of  Mrs.  Gandhi  is  a  black-
 marketlers’  Budget.  Till  now,  aman  with
 an  income  of  over  Rs.  2lakhs  paid  77  per
 cent  tax,  whereas  now  he  has  to  pay  OFS  per
 cent.  The  difference  is  this,  Fo  merrly,  this
 man  had  to  earn  Rs.  4°35  in  order  to  make
 one  rupee  of  white  money,  thal  isfor  every
 Rs.  4°35  that  he  earned,  he  could  take  one
 Tupee  as  white  money,  but  now,  with  this
 additional  impost,  in  order  to  have  one
 rupee  as  white  money,  he  has  to  earn  Rs.
 5°40.  Can  we  imagine  the  temptation,  the
 provocation,  this  offers  to  these  gentlemen
 not  to  pay  taxes,even  if  they  were  doing  so
 so  far,  and  to  juin  the  increasing  ranks  of
 those  who  think  that  itis  better  not  to  pay
 taxes  and  have  a  good  time?

 The  result  is  that  fixed  income  people
 have  to  pay  taxes  and  those  who  are  honest
 have  to  Pay  Taxes.  The  entire  burden  is  cast
 on  those  honest  people  who  pay  taxes.  But
 what  about  the  thousands  and  thousands  of
 rich  people  who  do  not  pay  any  tax  at  all  and
 yet  can  buy  half  of  us  with  crores  of  rupees  of
 black  market  money  ?

 These  are  the  people  who  have  applauded
 this  budget.  These  are  the  peole  who  like
 this  budget,  That  is  why  |  said  that  far  from
 diffusing  ownership,  what  this  budget  does  is
 to  put  more  money  into  the  pockets  of  tax-
 evaders  and  black-marketeers.

 Having  said  that,  let  us  not  also  put  on
 an  air  of  superior  virtue—we  in  this  House  or
 those  on  the  Treasury  Benches.  A  class  of
 people who  escape  taxation  are  the  Ministcrs.
 They  have  put  the  taxlimit  of  Rs.  40,000,  of
 course,  in  such  a  way  that  they  themselves  are
 not  affected  ({mterruption)  because  their  salary
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 is  Rs,  2250  per  month  which  I  am  told  is
 taxable.  If  you  add  it  up  for  the  year,it
 does  not  touch  Rs.  40,000.  So  they  have  put
 the  extra  burden  of  taxation  j  ust  where  it  docs
 not  hurt  those  Ladies  and  Gentlemen.

 899  (SAKA)

 AN  HON.MEMBER  :  ICS  Officers  also.

 SHRI  M,  R.  MASANI  :  Let  us  stick  to
 ourselves,  (Interruption)  All  right,  ICS
 officers  also  though  some  of  them!  may  come
 into  this  category.  Let  us,  Mr.  Chairman,
 turn  the  search  light  inwards  towards  our
 political  class,  Sir.  charity  begins  at  home.
 Let  us  examine  ourselves.  Now  the  Cabinet
 Ministers  have  excluded  themselves  from  the
 additional  taxation.  Butitis  afraud  on  the
 taxpayer  that  they  do  fnot  draw  more  than
 Rs.  2250  per  month.  It  has  been  estimated
 by  Mr  Patkiwale  who  {ought  to  know,  that
 their  tax-free  perquisites  come  to  around  Rs.
 17,000  per  month.  [n  other  words,  their  total
 income  is  over  Rs.  2  lakhs  gross.  |  do  not
 mind  if  the  Minister  in  this  big  country,  for
 the  hard  work  they  do,  feel  that  they  are
 entitled  to  Rs,  20,000  a  month./  [  would  be
 prepared  to  sanction  it  provided  ithey,\like
 other  non-offivials  outside,  pay  the  tax  that
 is  due  on  Rs,  2,40,000  per  year.  (/nterrup-
 tions)  If  the  people  who  cam  Rs.  2,40,  000
 outside  are  “exploiting”  the  country,  then
 these  Ministere  are  among  the  ranks  of  the
 exploiters,  To  borrow  the  metaphor  of  Mr
 Asoka  Mchta,  they  are  drawing  in  emolu-
 ments  and  perquisites  and  amount  equal  750
 to  times  the  per  capita  income  of  India.
 CUnterruptions)  it  is  a  shame.

 Buttet  us  turnto  ourselves.  Ido  not
 w.nt  to  be  popular  in  this  House.  Let  us
 examine  ourselves,  we  Members  of  Parliament
 Irecall)  when  last  year  we  added  to  our
 emoluments,  |  moved  an  amendment  oppo-
 sing  that  particular  measure  saying  :  «Let  us
 not  adjudicate  is  our  own  cause,  Let  us
 refer  this  toatribunal  for  arbitration  or
 adjudication  as  with  all  other  public  emplo-
 yees,  But  ॥  wasgnot  listened  to.  We  gave
 ourselves  a  little  more.

 SHRI  S.M.  JOSHI  (Poona)  oe  That  also
 tax-free.

 SHRI]  M.R.  MASANI  :  We  get  Rs.  500
 assalary  per  month.  Hon.  Members  who
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 gave  evidence  before  the  Select  Committee
 were  asked  to  estimate  what  we  get  tax-free.
 Of  course,  we  do  not  get  as  much  as  hon.
 ladies  and  gentlemen  sitting  over  there.  Most
 of  the  Members  said  :  We  think  we  get
 something  between  Rs.  500  and  2000  a
 month  tax-free  which  converted  for  the
 years  comes  to  Rs.  8000  (0  20,000  a  year.
 Now,  Ido  not  know  how  much  more  we
 have  added  in  the  last  twelve  months.

 Inother  words,  according  to  Mr.
 Asoka  Mehta's  calculation,  we,  Members  of
 Parliament,  take  60  times  what  the  per  capita
 income  of  the  country  is,  [am  not  com-
 plaining.  I  am  not  saying  that  we  do  not  work
 hard,  We  deserve  all  this,  may  be.  But  let  us
 be  honest  with  the  people  of  India,  Let  us  not
 kid  them  by  saying  Mr.  Fakhruddin  Ali
 Ahmed  and  Mrs  India  Gandhi  take  Rs,2250
 per  month  and  we  take  only  Rs.  500  per
 month.  Weearn  avery  good  income  from
 the  country.from  the  tax-payers  for  producing
 what  I  donot  know.  except  words,  words
 and  words.  We  think  that  fis  justifieds
 Outside  people  who  are  honourable  and  hard-
 working  engineers,  technicians,  chemists  and
 excutives  have  been  called  exploiters  are
 enemies  of  the  people  let  us  not  have  double
 standards.  If  they  are  exploiters,  we  are
 equally  exploitersin  this  country.

 Now.  Sir,  I  come  to  employment
 opportunites.  The  Budget  has  some  gimmicks
 to  create  employment,  as  if  employment  can
 be  create  are  by  allocating  funds  in  a  budget,
 Rs,27  crores  are  put  aside  for  various  schemes.
 They  are  good.  I  have  no  objection  to  rural
 welfare  schemes  or  if  roads  are  built  and
 wells  are  dug.  But  to  think  or  say  that  by
 providing  some  money  in  the  budget  the
 unemployment  problem  is  going  to  be  solved
 would  amount  to  this  that  we  are  throwing
 dust  in  ourown  eyes.  It  may  give  emplo-
 yment  to  a  few  lakhs  of  people  for  a  few
 years.  Thatis  all,  lt  cannot  solve  the
 unemployment  problem  permanantly.  Alrady
 there  are  I5  million  to  6  million  peaple,
 who  are  unemployed  in  this  country  about
 half  are  in  the  villages  and  half  are  in  the  cities.
 By  this  kind  of  socialism,  atthe  end  of  the
 Fifth  plan  what  we  are  hold  we  are  going  to
 have  is  that  there  will  be  28  million  unemploy-
 ed.  Thisis  the  goal  towards  which  Socialist
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 India  is  supposed  to  have  been  moving.  Will
 this  sum  of  Rs,  27  crore,  solve  this  unempl  oy-
 ment  problem  of  28  million  people  at  the  end
 of  the  Fifth  plan  ?

 SHRI  RANGA  :  There  is  under-emplo-
 yment  also,

 SHRI  M.  R.  MASANI  :  The  only  way
 to  increacse  employment  is  to  increase
 Productivity  and  to  increase  production
 you  have  to  increase  the  size  of
 the  cake;  so  thatmorecan  partake  of  the
 slice.  Jobs  are  not  created  by  allocating
 funds  in  a  budget.  I  would  liketo  read  a
 piece  of  advice  thal  comes  to  the  Prime
 Minister  from  very  near  home,  I  read  the
 other  day  an  excellent  address,  a  lecture,
 given  io  a  learned  academic  society  by  a
 cousin  of  hers,  Mr.  B,K»  Nehru.  He  had  not
 read  the  Budget  at  that  time.  He  said  :

 “Tt  is  demonstrable  ‘hat  there  are  a'much
 larger  number  of  people  on  the  pay  roll,  parti-
 cularly  in  Government  offices  and  in  our
 larger  industrial  establishments,  irrespective
 of  ownership,  than  required  for  efficient  work-
 ing  of  the  office  or  factory,  These  additional
 people  are  not  employed.  They  are  receiving
 unemployment  relief  at  a  very  high  rate  at
 the  cost  either  of  the  tax  payer  or  of  the
 consumer.  A  person  is  employed  only  when
 he  is  utilising  the  factors  of  production  avai-
 lable  in  his  particular  environment  in  the
 most  effective  fashion  and  thereby  producing
 goods  or  services  additional  to  what  would  be
 produced  if  he  were  not  working.  Employ-
 ment  in  short  means  productive  employment.

 And  then  he  goes  onto  say  and  this  is
 what  I  wouldlikethe  Prime  Minister  parti-
 cularly  to  note  :

 “Tt  follows  therefore  that  there  is  no
 such  thing  as  an  employment  policy  taken  by
 itself,  A  policy  which  increases  the  produc-
 tion  of  goods  and  services  at  the  maximum
 possible  rate  is  the  policy  whichleads  to  the
 maximum  emoloyment.

 So  much  on  this  point.

 Now  |  have  an  obliga.ion  at  this  stage
 to  suggest  an  alternative.  What  I  say  is
 there  is  no  need  for  additional  taxation  al  all.
 What  -his  country  requires  today  is  a  drastic



 32i  Gen,  Budget
 Gen.  Dis.

 cut  in  the  rates  and  levels  of  taxation  so  that
 savings  are  simulated  and  enterprise  and
 growth  take  place,  There  is  “nothing  ines-
 capable  or  necessary  about  this  budget  or  this
 taxation,

 There  is  tremendous  leakage  of  public
 funds.  I  was  the  Chairman  of  the  Public
 Accounts  Committee  from  1969,  A  sample
 survey  was  made  of  the  leakage  of  public  fund,
 on  the  basis  of  the  facts  which  hard  come  to
 our  notice  in  a  small  cross-section  of  the
 departments  and  in  those  two  years  the
 figures  showed  that  no  less  than  Rs.  90  crores
 had  gone  down  the  drain  in  those  particular
 cases.  In  the  wide  spectrum  of  public  expen-
 diture  how  many  thousands  of  crores  are
 being  wasted  year  after  year,

 Every  year,  while  the  money  spent  on
 non-development  expenditure  goes  up,  the
 money  spent  on  development  expenditure  go
 down,  In  1951-52  non-development  expendi-
 ture  was  32%  of  the  revenues;  it  was  40%  in
 ‘1960-61  and  56%in  1968-69,  The  corres-
 ponding  developmen!  expenditure  has  shrunk
 from  68%  in  I95I-52,  to  60%  in  960-6l,  and
 44y  in  1968-69.  At  this  rate  of  socialism
 you  will  see  that  in  the  next  50  years  non-
 developmental  expenditure  will  take  away
 between  two-thirds  and  three-fourths  of  the
 revenues  of  the  Government,  leaving  only  a
 fraction  for  development.  All  this  demons-
 trates  the  Law  of  Prof.  Parkinson,  who  is
 very  much  in  our  minds  these  days,  that
 expenditure  rises  to  meet  income.

 There  are  many  ways  in  which  additional
 taxation  could  even  now  have  been  avoided.
 T  suggests  them  tothe  Prime  Minister.  Like
 Shri  Nanda,  let  her  have  second  thoughts.

 First  of  ali,  by  efficient  tax  collection
 of  arrears  and  current  taxes  which  is  not  tak-
 ing  place  now  the  whole  of  this  Rs.  70
 crores  could  be  made  good.  Not  one  rupee
 of  additional  will  be  ry.

 Secondly,  there  is  a  mysterous  paragraph
 in  the  Finance  Minister's  speech,  Part  A,  0.
 4,  paragraph  I],  which  says  :

 “Provision  is  being  made  for  Rs,  75
 crores  to  cover  gapsin  the  resources  of  cer-
 itan  States”,
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 It  is  a  very  cryptic  and  mysterious
 remark  which  gaps  and  which  States  ?

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  States  which  support  her?

 SHRI  M.  R,  MASANI  :  This  is  the  first
 time  that  this  kind  of  provision  has  featured
 in  our  Budget.  We  are  a  federal  country.
 Our  Constitution  lays  down  how  the  revenues
 of  this  country  are  to  be  shared  between  the
 Union  and  the  States.  A  discretionary  grant
 taken  by  the  Prime  Minister  and  her  collea-
 gus  to  be  used  to  put  money  in  the  pockets  of
 the  State  Governments  that  they  favour  and
 omit  others  that  they  do  not  would  be  not  only
 highly  improper  and  corrupt,  but  I  wonder
 whether  it  is  constitutional,  I  have  my  own
 doubts  whether  this  kind  of  discretionary
 grant  can  be  sustained  in  the  courts  of  law,
 But  we  will  leave  the  Constitutional  aspect
 alone,  I  wantto  ask  the  Prime  Minister
 which  are  these  States,  what  are  these  gaps
 and  how  are  they  going  to  be  ascertained?
 Above  all,  who  is  going  to  ascertain  them?
 Is  it  to  be  a  quasi-judicial  body  like  a  Finance
 Commission  7  Or  is  to  be  the  Government
 of  the  day,  with  its  well  known  standards  of
 political  morality?  I  hope  when  the  Prime
 Minister  replies  she  will  tell  us  how  this
 money  is  going  to  be  used.  But  I  am  pointing
 out  that  if  even  today  she  will  drop  this  mys
 terious  grant,  the  entire  rise  in  indirect  and
 direct  taxation  can  be  remitted  and  this
 country  can  go  ahead  faster.

 Then  there  are  the  State  enterprises,
 the  drones  and  Laggards  of  our  economy,
 the  bad  boys  inthe  class.  It  has  been
 estimated  that  the  private  sector  carns  an
 average  rateof  J]  percent  on  capital  inve-
 sted.  If  the  public  sector  could  only  return
 5  per  centon  capital  invested,  then  that
 will  give  Rs,  I75  crores.  Thatis,  if  a  5  per
 cent  return  is  there  from  State  enterprises,
 there  will  be  no  need  for  the  additional
 taxation  proposed  this  year.  Will  the  prime
 Minister,  lay  down  this  target  for  the
 government  sector  and  remit  this  additional
 taxation  7

 Theo  there  is  Bokaro,  the  biggest
 white  clephant  of  them  all.  This  wretched
 plant  promises  to  be  the  most  expensive  of
 the  expensive  steel  plants  in  India  and  it  is
 taking  a  needlessly  long  time  to  erect,
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 But  now  we  come  to  the  biggest  scandal

 and  it  has  broken  inthe  last  few  days-and
 that  is  the  way  in  which,  under  brutal  Soviet
 Pressure,  an  Indian  consultancy  firm  has
 been  pushed  out  of  the  job  of  consultancy
 in  Bokaro  that  had  been  promised.to  them
 solemnly  by  the  Government  of  this  country.
 This  follows  from  the  visit  to  moscow  last-
 November  of  Shri  KT  Chandy,  a  well
 know  communist  fellow-traueller  throughout
 his  life.  When  he  went  there,  he  signed  at
 agreement  for  bringing  into  this  country  what
 is  called  Gipromez:  the  Soviet  consultancy
 organisation.  By  bringing  this  Sovict  concul-
 ancy  organisation  into  this  country,  the  Soviets
 now  stake  the  claim  that  Dastoor  and  Cam-
 pany,  who  were  promised  this  t
 shoutd  not  be  trusted  with  it.  But  it  is  going
 to  be  taken  over  not  by  the  Soviets—because
 that  would  be  too  blant—but  by  what  is
 called  the  Central  Engineering  and  Design
 Branch  of  the  state  enterprise  itself.  But
 everyone  who  knows  anything  about  it  knows
 that  this  Central  Engineering  and  Design
 Branch  will  be  nothing  but  a  cover,  a  facade,
 for  the  soviets  who  heve  got  the  Indian
 consultants  thrown  out,

 Tam  sure  the  prime  Minister  does  not
 want  to  be  party  to  another  breach  of  faith.
 May  be  sbedid  not  know  about  il  when
 this  commitment  was  made  by  Shri  Chandy
 in  Moscow.  Whatever  be  the  facts,  I  would
 like  her  to  gointo  this  befure  her  reply  to
 the  Budget  debate  next  week  and  tell  us  what
 are  the  facts,  why  this  assurance  has  been
 gone  back  on  and  what  exactly  is  the  commit-
 ment  to  the  Russians  ?  Our  information  is
 80  her  from  whal  has  beeu  published  in  the
 press.  I  want  to  draw  attention  to  a  very
 authorilative  article  by  Prof.  K  V  Subraman-
 yam,  no  lessihan  a  member  of  Shrimati
 Gandhi's  Cabinet  sub-committee  on  Sciences.

 As  we  understand,  it  the  payment  to
 the  Soviets  has  to  be  made  for  these  services
 either  in  Pounds  sterling  or  In  the  gold  con-
 tent  of  the  rupee-not  our  rupee  which  nobody
 wants  any  more,  neither  the  soviets  nor  the
 Yugoslave—at  the  option  of  the  Soviets.  [
 hope  that  the  prime  Minister  will  remember
 to  reply  .to.this.  Otherwise  we  shall  have  to
 raise  the  walfare  again  when  he  Demands  f or
 Grants  of  the  Steel  Ministery,  come  up.
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 The  point  [am  making  is  this  if  the
 rates  of  taxation,  direct  and  indirect,  can  be
 reduced  by  half,  and  I  say  they  can  be,  what
 would  happen  to  the  revenues  ?  President
 Kennedy,  who  carrid  out  this  experimentin
 America—he  was  a  great  progressive—showed
 that  when  you  reduce  tax  rales,  your  reve-
 nues  do  not  go  down  proportionately  They
 go  down  much  less;  and  the  best  estimate
 we  can  give  just  now  isthat  if  our  rates  of
 taxation,  indirect  and  direct,  every  excise
 duty,  every  freight  rate,  every  income  tax
 were  lowered  to  half  the  proportion,  then
 we  might  lose  about  30  per  cent.  of  our
 gross,  revenues  not  50  per  cent.  And  I
 believe  that  we  can  have  an  over-all  cut  of
 30  percent  of  our  total  revenues  in  this
 country  today.  There  is  a  tremendous  amount
 of  leakage  and  wastage  that  can  be  shut  out,
 and  I  have  shown  there  are  three  or  four
 waysin  which  it  can  be  done,  If  this  can
 done,  then  I  can  promise  this  House  that
 within  one  or  two  years  the  present  bulk  of
 revenues  will  be  restored  and  the  people  of
 India  will  be  going  places.

 Let  me  give  some  figures.  In  1961-62  and
 1962-63,  the  rates  of  industrial  growlh  were
 high,  9.  and  9.7  respectively.

 The  corporate  taxes  went  up  during  that
 period  from  Rs.  60.8]  to  Rs.287.30  crores.
 They  did  not  quite  double,  but  were  nearly
 double,  without  any  rise  in  rates,  Then
 came  arise  in  corporate  taxation  and  then
 noxious  effects  of  the  Second  and  Third
 plan,  the  rotten  plan  that  we  have  gonetho-
 ugh,  began  to  befell.  the  result)  was  that
 by  967  the  raleol  iadussial  growth,  had
 drapped  from  9.7  to  (aminus)--0.7  per  cent,
 The  entire  indgstrial  advance  in  this  country
 was  brought  to  a  standstill.  Ifthe  rate  of
 corporate  taxation  had  not  been  raised.  If  the
 Second  and  Third  plans  and  the  Budgets  of
 Shri  Krishnamachari  and  Shri  Morarji  Desai
 had  not  been  presented,  what  would  have
 happened  7  What  would  have  happened is
 that  the  rate  of  growth  would  have  gone  up
 by  eight  per  cent,  every  year.  J  am  not  taking
 nine  per  cent.  If  that  had  happened,  our  reve-
 nues  would  have  gone  up  every  year  by  Rs.
 245  crores  at  the  existing  levels  of  direci  taxa-
 tion.  If  taxes  had  not  been  raised  1963-64
 and  later,  we  would  have  been  getting  Rs.
 245  crores  more  than  what  we  are  getting
 today.  Let  us  assume  half  goesto  ihe
 Government  and  half  would  have  remained
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 with  the  producers,  because  corporate  taxa-
 tion  is  about  half.  That  means  that  an
 additional  Rs.  24  crores  would  have  remai-
 ned  with  the  public  exchequer  by  direct
 taxes.

 Similar  figures  can  be  given  for  indir-
 ect  taxes.  Between  1961-62,  and  ‘1963-64
 indirect  taxation  rose  from  Rs  702  crores  to
 Rs.  1,064,  crores  an  increase  of  52  per  cent.
 Then,  excise  duties  started  being  raised  to
 finance  these  wretched  plans  and  the  result
 was  that  they  stopped  growing.

 Another  Rs.  l00  croresa  year  could
 have  come  from  additional  revenus  from
 excise  duties  at  the  old  rates,

 lam  pointing  oul  that  it  is  not  the  rate
 of  taxation  that  the  people  should  worry
 about,  it  is  the  rate  of  growth  of  the  economy.
 If  you  can  get  ahigher  rate  of  growth  of
 the  economy  as  Japan,  Korea,  Taiwan  and
 Malaysia  have  shown,  not  to  speak  of  Ger-
 many,  we  would  ‘be  getting  more  for  our  social
 and  public  purposes  than  we  are  getting  by
 this  stupid  policy  of  raising  rates  so  high  that
 revenues  drop  and  use  blackmarket  becomes
 the  feature  of  the  day.  This  is  our  objective.
 We  have  said  this  before  and  we  say  it  again.

 Mrs.  Gandhi  thinks,  she  had  said  80,
 that  she  is  in  the  company  of  forward-look-
 ing  people,  I  wish  she  was  because  then
 T  can  seea  bright  future  for  our  country.
 Alas,  she  does  not  know  that  the  fact  is  that
 she  is  not,  She  seems  to  be.

 Living,  according  to  her  Budget  and  her
 policies,  in  the  era  of  the  kind  of  Marxism
 that  young  pdople  like  her  and  others  picked
 up  in  the  Universities  in  England  in  the
 middle  thirties.

 In  the  middle  thirties,  it  was  fashionable
 to  be  a  Marxist  and  all  young  people  naturally
 picked  this  yp,  (Interruption)  as  no  doubt  she
 did  also,  I  suggest  to  her  that  itis  time  ‘she
 moved  from  what  she  learnt  in  Cambridge
 or  inlondon  in  the  middle  thites.  Things
 have  moved  since  then.  Socialism  the  world
 over  has  changed,  (J/arerruption)  Take  West
 Germany;  take  Sweden,  (Inferruptiow)-except
 in  this  country  take  cotihtries  like  sweden
 which  practice  socialism.  Take  countries
 like  west  Germany  that  practise  socialism
 because  tiow,  Mr.  Willy  Braridt,  the  leader  of
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 the  Social  Democratic  party,  is  ‘the  Chance-
 llor  of  west  Germany.  If  you  examine  the
 programmes  of  the  swedish  socialist  party  or
 the  German  socialist  party,  you  will  find  that
 this  kind  of  budget,  this  kind  of  planhing,
 has  no  place  in  their  make-up

 I  will  read  a  passage  from  the.  progra-
 mme  of  the  German  social  Democratic  party
 which,  hon.  Members  will  realise,  sound,
 like  a  passage  fromthe  programme  of  the
 Swatantra  Party  :

 “Free  choice  of  consumer  goods  and
 services,  free  choice  of  working  place,  -free-
 dom  for  employers  to  exercise  their  initiative
 and  free  competition  are  essential  conditions
 of  a  social  Democratic  economic  policy.”

 It  goes  on  to  say  :

 ‘The  social  Democratic  Party,  there-
 fore,  favours  a  free  market  wherever  free
 competition  really  exists..As  much  competi-
 tion  as  possible.....  as  little  planning  as
 necessary."

 Tcould  go  on  reading  from  the  swedish
 socialist  manifesto.  I  commend  to  Mrs  Gandhi
 alitlle  book,  20th  Century  Socialism  by  Mr/s
 Rita  Hinden,  a  woman  socialist  in  England.
 Above  all,  I  would  like  her  to  read  this  book
 which  I  am  showing  to  her  ;  If  she  will  logk
 at  it  The  Unperfect  Society  by  Djilas,  a  great
 communist.  He  was  a  comunist  till  recently.
 He  has  learnt,  because  he  is  moving  with
 the  times,  and  be  says  what  I  am  trying  to
 say  to  Mrs  Gandhi  if  she  would  listen  :

 ions. “The  philosophical  founda  of
 Marxism,  laid  down  in  the  mid-nineteenth
 century  and  systematized  by  the  cighteen-seven
 ties,  have  remained  in  essence  unchanged,
 while  the  modern  sciences  have  been  pushing
 forward  inexorably  -

 What  does  he  say  ?  He  says  that  the
 choice  before  the  world  is  Lenin  on  the  one
 side  and  Gandhi  on  the  other.  He  was  a  great
 Marxist-Leninist  and  he  describes,  in  this
 book,  how  Lenin  was  his  first  prophet  and
 how  he  turns  to  Gandhiji.

 And  whal  do  we  do?  Wefrom  a  Commi-
 ttée  to  celebrate  the  centenary  of  Lenin,
 distinguished  by  fellow-travellers,  and  build
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 up  this  man  who  openly  procl  aimed  his  belief
 inlying,  deceit,  murder  and  treachery  for  the
 benefit  of  the  Communist  party.  We  try  to
 elevate  him  in  this  country  with  the  patronage
 of  our  prime  Minister,  and  at  the  same  time
 we  turn  our  backs  on  Mahatma  Gandhi
 (Interruption).

 AN  HON.  MEMBER  :  You  disregard
 Gandhiji.

 SHRIM  R  MASANi  :  We  do  not
 disregard  Gandhiji;  We  stand  by  him  and
 uphold  him.

 Sir,  this  budget  does  not  represent  20th
 century  democratic  socialism.  This  budget  is
 a  reflection  of  the  kind  of  decadent  reactionary
 State  capitalism  which  has  been  so  far  practi-
 sed  by  despots  like  Nkrumah  of  Ghana  and
 soekarno  of  Indonesia.  I  was  in  Ghana  for  a
 meeting  in  January.  People  said  to  me  *‘Do
 not  talk  of  socialism  here.  It  is  a  dirty
 word,  because  Nkrumah  has  vulgarised  this
 word  so  much  that  people  will  not  look  at
 anyone  who  calls  himself  a  socialist.  Do  we
 want  that  day  to  come  in  this  country,  and
 it  will  come,  ifthis  goes  on.  People  will
 spit  at  the  word  socialism.  (Interruption)  It
 is  a  good  word  which  I  have  professed  for
 many  years  and  I  shill  accepts  the  objec-
 tives.  (Interruption)  The  objectives  of  sociolism
 are  good  objectives.  They  are  a  classless,
 equal  and  free  society.  But,  unfortunately,
 the  methods  of  socialism  are  the  slowest  and
 the  most  impossible  methods  to  get  to  those
 objectives.

 Therefore,  intelligent  socialists  like  the
 Germans,  the  swedes  and  the  British—

 AN  HON,  MEMBER  :  And  like  you.

 SHRI  M.R,  MASANI  :  Yes;  like  me—
 dixard  them  asrusty,  outdated,  weapons
 and  take  up  new  weapons  with  which  the
 German  socialists,  the  Swedish  and  others
 taken  their  countries  forward.

 Ifthe  Prime  Minister  really  wants  to
 modernise  the  country,  I  can  assure  her  that
 people  like  me  will  be  with  her.  But  before
 she  can  modernise  the  country,  she  will  have
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 to  modernise  her  own  thinking,  and  the  think-
 ing  of  many  of  her  colleagues.

 MRB.  K.  NEHRU  :  I  will  quote  one
 Nehru  to  another,  because  it  may  make  a
 bigger  dent  then  I  can  to  hop  to  has  put  his
 finger  on  the  spot  in  di  ing  the  tality
 of  the  kind  of  socialists  sitting  there.  He
 says  :

 ‘‘There  is  ignorance  about  the  nature  of
 modern  wealth.  Modern  wealth  is  totally
 diffterent  kind  to  traditional  wealth;  these  two
 kinds  of  wealth  are  not  created  the  same  way,
 their  social  consequences  are  entirely  diffe-
 rent  andche  manner  therefore  in  which
 society  has  to  treat  them  must  also  be  wholly
 different....

 All  the  ways  of  growing  rich  before
 the  industrial  revoelution  involved  the  exploita-
 tion  by  the  strong  of  the  weak.  by  the  privil-
 eged  few  of  the  unprivileged  majority.  Wealth
 was  limited;  the  rich  could  not  grow  rich  with
 out  robbing  the  poor.  No  wonder  then  that

 in  asociety  such  as  ours  Where  the  economy
 has  only  fractionally  moved  into  the  indust-
 rial  area  and  which  has  hardly  yet  been
 touched  by  the  present  scientific  and  techni-
 cal  revolution,  the  minds  of  the  people  sho-
 uld  be  attuned  to  the  concept  that  there  is
 something  in  word  in  the  ownership  of
 wealth..."

 This  is  what  the  budget  is  based  on,
 Then  he  goes  on  to  say  :

 “*Modern  wealth  is  not  limited;  it  is  capa-
 ble  of  being  increased  without  any  limit
 whatsoever.”

 That  is  withoutt  exploiting  anybody.
 This  is  what  Iam  trying  to  say  to  the  prime
 Minister.  Let  us  all  modernise  our  own
 thinking.  Let  us  keep  up  with  what  is  happe-
 ningin  the  rest  of  the  world.  Let  us  not
 stick  to  what  we  learnt  thirtry  or  forty  years
 ago.

 That  is  why  ]  agree  with  my  friend,  Mr
 Asoka  Mehta,  that  there  is  nothing  new  or
 original  in  the  budget.  It  is  the  same  old
 dreary,  ‘stale  and  unprofitable’  mixture,
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 listening  to  from  Mr  T.T.  K  Krishnamachari,
 Mr.Morarji  Desai  and  now  from  Mrs  Gandhi.
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 I  deplore  a  bove  all  the  lack  of  origina-
 lity  in  the  thinking  of  this  budget.  There  i
 neither  social  justice  in  it  nor  growth.

 Now  a  days  there  is  afashion  abroad.
 It  is  called  the  maxi-coat,  acoat  that  goes
 right  down  to  the  ankles  has  become  the  lad
 ies!  fashion  in  Europe.  But  under  the  maxi-
 coat,  the  ladies  of  fashion  wear  very  brief,
 bikini-size  under-garments.  Mrs  Gandhi"
 budget  appears  to  be  very  much  like  this,
 becuse  under  all  this  covering  of  gimmickry
 and  make-up,  her  maxi-coat  policies  may
 look  very  big  and  imposing,  but  underneath
 lam  afraid  its  under-garments  are  extremely
 short  and  extremely.  megligible

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Sir,  while  being  conscious

 of  the  constraints  of  realism  at  the  present
 crossroads  of  India’s  political  development
 the  budget  for  the  first  time  has  boldly  faced
 the  realities  and  the  challenge  of  the  changing
 times  and  has  responded  cheerfully  to  the  new
 awakening  of  the  masses.  It  has  shown  that
 given  determination  and  will,  promises
 improve  the  lot  of  the  common  man  and  the
 underprivileged  can  be  faithfully  fulfilled  and
 our  sovereign  Parliament  can  Jead  the  nation
 from  victory  to  victory  in  the  realisation
 the  directive  principles  of  the  Constitution, to  which  we  all  owe  faith  and  allegiance. This  wind  of  change  is  noticeable  in  the  pro-
 posals  of  the  budget.

 For  the  first  time,  as  a  people's  budget, it  has  thrown  up  possibilities  for  a  radical
 break-through.  There  are  decidedly  socialist
 orientations,’  It  is  also  for  the  first  time
 that  the  budget  as  an  economic  instrument
 has  adopted  some  strategy  which  while  com-
 pletely  demoralising  the  forces  of  jon  has
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 has  really  prevailed  upon  him  to  believe  in  the
 slogan  of  Indianisation,

 18,15  hrs.

 [SHRIMATI  JAYAREN  SHAH  in  the  Chair.]

 With  the  food  production  about  to  ex-
 weed  one  hundred  million  tonnes,  with  8
 rising  level  of  foreign  exchange  reserves,
 with  our  exports  increasing  and  our  balance
 of  trade  position  improving  very  fast,  the
 economy  is  poised  for  a  high  rate  of  growth
 and  it  is  quite  good  that  in  this  budget  we
 have  attempted  for  a  high  rate  of  growth  of
 our  economy.  It  is  our  duty  to  accelerate
 this  tempo  still  further.

 Much  is  being  seid  about  this  deficit
 financing  of  Rs.  225  crores.  |  had  a  talk  with
 some  American  Professors  of  Economics
 about  the  traditional  theory  of  supply  and
 demand  the  found  that  the  traditio--
 nal  theory  of  supply  and  demand
 does  not  operate  nowadays.  If  the
 big  tycoons  in  America  store  all  the  coal
 available  in  the  coalmines  the  theory  of  supply
 and  demand  lose  all  meaning.  If  Shri  Masani
 is  guided  by  the  traditional  theory,  I  may
 tell  him  that  he  can  at  least  for  one  instant
 keep  in  mind  the  experience  of  Mr.  May  inchun
 who  was  Rector  of  Hsinshua  University.  He
 had  a  doctorate  of  an  American  University
 and  he  was  in  America  for  26  years.  When  he
 went  back  to  China  to  join’  the  Hsinshua
 University  he  was  told  by  the  authorities  and
 the  people  to  go  back  to  the  villages  and
 learn  everything  afresh.  After  training  for  one
 year  in  the  villages  he  said  that  he  had  to  un-
 learn  many  things  which  he  learnt  of  tradi-
 tional  economics  for  26  years  in  America.

 Today  in  our  country  we  are  shaping  tne
 economics  of  growth  in  a  never  way.  I  may
 venture  to  say  that  growth  and  inflation  do  not
 necessarily  go  together  There  is  no  reason
 to  belli  that  growth  and  inflation  must  go

 paved  the  way  for  providing  common  meeting
 grounds  for  the  rising  progessive,  democratic
 and  socialist  forces  in  the  country.  I  can
 understand  why  Mr.  Masani  was  so  angry.
 But  I  was  happy  because  when  I  used  to  hear
 him  in  the  second  Lok  Sabha,  he  used  to  quote
 Dean  Acheson  of  the  United  States.  He  used
 to  quote  Mr.  Dulles,  I  am  very  happy  he  has
 come  nearer  home  to  quote  Shri  8.  K,  Nehru
 this  time.  I  hope  his  alliance  with  Jansangan

 together.  Rather,  growth  is  the  greatest  enemy
 ofinflation.  Therefore,  in  this  budget  we  have
 attempted  for  growth  without  inflation.  Be-
 cause  we  want  accelerated  development  in  the
 economic  sphere,  therefore  the  provision  of

 Rs.  225  crores  of  deficit  financing  is  nothinsg
 to  bother  about.  I  may  also  say  that  it  is  much
 leas  than  what  was  provided  by  Shri  Morarji
 in  4968  if  he  cares  to  look  at  his  own  budget.
 Therefore,  charge  of  reckless  deficit  financ
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 ing  does  not  hold  good.  Tn  fact,  it  is  much  less
 than  that  of  last  year.

 The  keynote  of  this  budget  is  production;
 the  keynote  of  this  budget  is  production-orienta-
 tion  and  acceleated  investment.  We  will  have
 to  look  at  this  budget  according  to  this  new
 light.  An  earnest  and  sincere  attempt  has
 been  made  to  ease  the  lot  of  the  salaried  middle-
 Class  and  efforts  are  being  made  to  tighten  the
 screws  of  the  richer  sections,  sections  which
 are  affluent  so  that  they  could  give  a  little  more
 money  for  the  development  of  the  society.

 Therefore,  if  Shri  Asoka  Mehta  was
 trying  to  see  the  line  of  demarcation  between
 the  traditional  budget  and  this  year's  budget
 and  he  could  not  see  any  difference  I  can  only
 cite  the  example  of  a  learned  professor.  |
 was  also  learning  under  him.  He  was  a  pro-
 fessor  of  philosophy.  He  used  to  have  two
 holes  in  his  front  door  for  years  together.
 A  common  man  from  the  village  went  and
 asked  him  why  he  is  having  those  two  holes.
 He  said  that  he  has  two  cats  with  him,  one  big
 and  another  small.  Since  he  would  beimmersed
 in  his  work  and  would  not  like  to  be  disturbed
 he  had  made  two  holes,  one  big  and  another
 small,  so  that  the  two  cats  could  go  out  and
 come  in  whenever  they  like  without  disturbing
 him.  Then  the  villager  asked  him  whether  it
 is  not  sufficient  to  have  only  one  big  hole  so
 that  both  could  go  out  and  come  in  by  the
 same  hole.  On  examination  it  was  found  that
 both  the  cats  could  go  out  by  the  same  big
 hole.

 So,  Shri  Asoka  Mehta  has  to  learn  quite
 alot  from  the  common  man.  Then  he  could
 understand  the  difference  between  the  tradi-
 tional  Budget  that  Shri  Morariibhai  presented
 and  this  Budget.

 Here  are  the  salient  features  of  this  new
 Budget  which  marks  a  complete  watershed
 from  all  the  traditional  Budgets.  Shri  Asoka
 Mehta  was  trying  to  ask  as  to  why  at  least
 this  split  in  the  Congress.  This  recent  split
 which  has  been  brought  about  in  the  Congress
 is  of  their  creation,  not  by  the  Prime  Minister
 or  by  us.  It  is  their  creation  because  they  could
 not  distinguish  between  light  and  darkness,
 black  and  white.

 MARCH  I0,  970  332

 8.2]  brs.

 (Mr,  Deputy-Sreaker  in  the  Chair.}

 See  the  difference  of  this  new  ‘Bidget.
 It  provides  for  firstly,  family  peisiott-cum-life
 insurance  scheme  for  industrial  workers:
 secondly,  special  schemes  for  small  farmers
 and  research  on  dry  farming  techniques;
 thirdly,  rural  works  progfammes  in  areas
 which  are  prone  to  famines,  droughts  and  all
 kinds  of  natural  ‘calamities—the  Bombay
 Congress  session  had  accepted  thé  programme
 so  that  you  could  provide  eniployment  to
 millions  of  men  and  women—fourthty,  sétting
 up  of  Urban  Development  Corporation  tc
 tackle  problems  of  slums  and  other  problems
 which  are  facing  the  urban  areas;  _  fifthly,
 supply  of  drinking  water  which  is  the  basic
 need  of  the  villages  and  which  many  of  the
 areas  are  today  deprived  of  and  it  was  the
 demand  of  the  Bombay  Congress  session  that
 it  might  be  fulfilled;  sixthly,  massive  ‘nutri-
 tional  programme  for  millions  of  children;
 and,  seventhly,  minimum  pension  of  Rs.  40/-
 for  the  employees.  We  accepted  the  tetepoint
 socialist  programme  and  I  can  see  seven  of
 them  here.

 For  the  wage  earner  with  Jess  than
 Rs.  5,000  income  a  year,  the  concessions  dre
 considerable.  He  is  freed  from  income-tax
 and  the  duties  on  certain  consiiner  goods
 leaving  him  virtually  unscathed  because  he
 does  not  normally  consime  them.

 A  great  point  was  made  about  taxation
 that  has  been  done  in  some  sectors.  If  you
 analyse  this  taxation,  you  will  find  that  at
 least  70  per  cent  of  it  will  be  borne  by  those
 who  belong  to  the  higher  income  groups‘and
 perhaps  only  I6  per  cent  will  be  Borne  by
 others.  Therefore  |  know  why  they  abe  angry.

 Then,  the  wage  carner  will  berefit  from
 the  proposed  scheme  for  family  pétidion  tnd
 life  insurance  which  will  guarantee  ‘a  penision
 of  between  Rs.  40  and  Rs.  0)  8  ffidnth.
 Further,  Government  servants  ate  ‘profnised
 a  mhinimum  pension  bf  Rs.  40  a  ‘thotith.  This
 proposal  will  benefit  about  3  mifftefy  ciitfildyers
 throughout  the  country  who  céntifbute  to  the
 Provident  ‘Fura.  ScHeme.  ‘Our  ‘party  ‘kites
 that  the  3  miflioh  Udvetnnietit  ¥npibyets  ‘Will
 be'the  strongest  Yipporters  of the'schemies tid
 the  Covemient,
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 Again,  Government  has  dedecid  to  In  line  with’  the  political  commitment  to
 build  a  buffer  stock  of  foodgrains.  We  have
 built  up  42  million  tonnes  of  buffer  stock
 of  foodgrains  and  we  hope  that  we  can  control
 prices.  Much  was  being  made  of  rising  prices
 now-a-days.  With  a  good  deal  of  control  and
 if  we  can  implement  all  these  decisions,  |  hope
 the  price  mechan‘sm  can  be  controlled.

 I  had  said  that  this  Budget  is  meant  for
 growth.  What  are  the  salient  features  for
 growth  in  9970-71  Ifyou  look  at  the  Budget
 proposals,  you  will  find  that  significant
 attempts  have  been  made  for  accelerating
 agricultural  growth  and  also  to  stimulate  in-
 dustrial  growth,  Provision  has  been  made  for
 investigating  national  resources  of  ground
 water  wealth  so  that  in  many  areas  where
 there  is  no  possibility  of  irrigation  electricity
 could  go  and  the  villagers  could  get  water  and
 grow  more  crops.  Then,  provision  has  been
 made  for  improving  cattle  breed  and  wealth.
 Provision  has  also  been  made  for  encouraging
 silk  production.  Tea,  rubber  and  coffee  in-
 dustries  have  been  given  impetus  so  thal  we
 could  compete  in  the  export  market.

 Then,  Mr.  Masani  was  just  giving  a  very
 gloomy  picture  of  industrial  growth.  We  have
 recently  come  from  certain  countries  and  we
 find  steel  which  goes  from  India  is  being
 utilised-in  Kuwait,  in  Turkey  and  in  Afghanis-
 tan  on  a  large  scale  for  housing-building  pro-
 grammes,  Our  cement  is  also  being  utilised
 in  those  countries.  Our  engineers  are  building
 hospitels  in  Kabul  and  in  other  countries  also,
 India  is  marching  ahead.

 We  have  made  provisions  for  the  desert
 regions  in  Rajasthan,  Gujarat  and  Haryana,
 All  these  areas  are  backward  and  they  need
 special  attention.  It  is  a  of regret  that
 Mr.  Masani  had  to  say  why  Rs.  75  crores
 have  been  placed  at  the  disposal  of  the  Centre
 to  help  the  backward  areas  in  various  States
 which  ८  lagging.  behind.  I  think,  no  State
 Government  and  ng  M.P.  from  any  State  will
 ever  subscribe  to  the  views  of  Mr.  Masani,
 T  have  agen  all  those  areas  and  they  are  back-
 ward  and  meglected.  There  is  a  demand  that
 they  should  get  mor:  and  more  attention
 Therefore,  the  Government  has  been  generaous
 enough  to  provide  for  this  sum  of  Rs.  75
 crores.  I  congratulate  the  Government  for
 their  boldness  and  imagination  in  this  direc-
 tion.

 the  under-privileged  and  to  the  common  man
 in  rural  areas,  we  have  decided  to  take  up
 rural  project  for  small  farmers.  To  begin
 with,  in  45  districts,  it  is  proposed  to  start  the
 rural  projects  and  we  are  quite  sure  that  this
 scope  will  be  enlarged  further.  This  is  meant
 for  growth  and  for  furthering  investment
 because  we  want  to  keep  the  tempo  of  produc-
 Live  activities  that  are  going  on  in  the  country.

 The  stock  exchanges  all  over  the  country,
 as  you  might  have  seen,  after  the  Budget  was
 presented,  have  been  quick  to  respond  to  the
 stimulus  offered  to  the  investmentin  the  budget.
 It  provides  tax  exemptions  for  a  larger  size
 of  personal  incomes  from  investment  in  the
 Unit  Trust,  share  dividends,  Government
 securities  and  interest  on  bank  deposits,  For
 All  those  who  prefer  savin,  to  spending,  an
 attempt  has  been  made  to  encourage  people
 LO  Save,

 There  is  an  increase  in  the  exemptions
 from  Wealth  Tax  of  amounts  invested  in
 public  sector  and  new  manufacturing  enter-
 prises,  The  big  farmers  have  been  offered
 higher  rates  of  interests  if  they  entrust  their
 wealth  to  the  postal  savings  scheme.  Higher
 interest  is  also  proposed  on  provident  fund
 deposits.

 The  Budget  also  breaks  fresh  gound  with
 a  massive  nutrition  programme  which  will
 serve  more  than  2  million  children  under  the
 age  of  3  years.  |  think,  it  is  fur  the  first  time
 perhaps  that  such  a  big  effort  has  been  made.
 Besides,the  school  feeding  programme  has
 also  been  enlarged.  Ln  all,  this  bold  nutrition
 programme  will  benefit  l4  million  children
 upto  the  age  of  l2  years.

 Lastly,  this  Budget  has  made  a  curb  on
 the  rich  people  for  which  Mr.  Masani  was  so
 angry.  It  is  a  commitment  of  this  Congress
 party  made  at  the  Bombay  session;  that  the
 affluence  should  be  curbed  and  ii  is  in  right
 earned  that  the  Prime  Minister  and  our  Govern-
 ment  has  tried  its  best  to  curb  the  affluence,
 Therefore,  the  Budget  has  introduced  a  levy
 onall  property  of  urban  nature  worth  more
 than  §  lakhs.  This  is  a  practical  answer  to  the
 problem  now.  I  met  certain  people  in  Cla-
 cutta  and  they  said,  ‘“What  should  we  do?
 We  have  more  than  Rs.  0  lakhs  to  Rs.  20
 lakhs  of  property.”  I  asked  them,  ‘‘Who  told
 you  to  have  the  property  here?".  It  is  nece-s
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 sary  to  do  that  to  help  the  poor  people  in  the
 country.

 Let  me  quote  the  words  of  the  Prime
 Minister,  I  quote:

 “Who  derives  his  entire  income
 from  wealth,  the  combined  effort  of  in-
 come  and  wealth  taxation,  as  now  pro-
 posed,  will  impose  an  effective  ceiling
 on  income  after  tax  when  such  income
 reaches  approximately  Rs.  25,000  per
 annum,”

 For  the  first  time,  the  Wealth  Tax  rates  on
 urban  land  and  buildings  has  been  raised.  The
 Wealth  Tax  rates  have  been  raised  from  the
 existing  levels  of  0.5  per  cent.  The  exemption
 limit  for  Gift  Tax  has  been  lowered  from
 10,000,  to  Rs.  5,000,  The  Company  entertain-
 ment  expenses  have  been  disallowed  for  tax
 exemption.  The  flat  rate  of  65°  on  the  income
 of  discretionary  trusts  is  also  a  well-designed
 measure  tu  check  tax  evasion.  These  trusts
 were  being  mismanaged  like  anything.  They
 were  extending  their  empire.  This  is  the  first
 time  that  we  are  attacking  these  trusts.  There-
 fore,  if  all  this  Goes  not  distinguish  the  Budget
 of  1970-71  from  the  budget  of  969-70,then
 what  makes  the  difference?  [  hope,  Sir,  the
 trend  and  direction  shown  inthe  budget  will
 pave  the  way  for  better  understanding  between
 the  forces  of  progress,  the  forces  of  democracy
 and  the  forces  of  socialism  and  they  shall
 try  to  adjust  with  each  other  and  will  provide
 such  a  kind  of  solid  rocklike  understanding
 that  the  forces  of  reaction  will  be  defeated  in
 all  their  conspiracies.  A  beginning  has  been
 made  in  the  right  direction  and  I  am  quite  sure,
 that  if  the  corporate  sector  had  been  left  un-
 touched  to-day,  it  is  like  a  goat  being  prepared
 for  the  next  year's  sacrifice.

 ची  महाराज  सिंह  भारती  (मेरठ)  :  उपा-
 ध्यक्ष  महोदय,  मुझे  इस  बात  का  रंज  नहीं
 है  कि...

 MR.  DEPUTY-SPEAKER:  You  can
 continue  tomorrow.

 CANAL,  ASHOKA  AND  THAKUR
 PAPER  MILLS,  AND  MITHILA
 UNIVERSITY  AND  MITHILA

 BROADCASTING  STATION

 MR.  DEPUTY-SPEAKER:  Then  we
 take  up  the  half-an-hour  discussion.  Mr.
 Bhogendra  Jha,  you  have  raised  four  or  five
 matters  for  this  half-an-hour  discussion,  I
 stand  corrected.  This  is  not  an  half-an-hour
 discussion,  but  it  is  a  discussion  under  Rule
 193.  But  only  half  an  hour  has  been  allotted
 for  it.  After  you  speak,  we  cannot  allow
 any  other  members  and  I  will  call  upon  the
 Ministers  to  reply.

 SHRi  SHEO  NARAIN  (Basti):
 Party  should  be  given  a  chance.

 Every

 SOME  HON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER:  Please  re-
 sume  your  seat.  I]  am  listening  to  other
 members.  You  are  not  the  only  member  here.
 I  cannot  hear  anybody  if  everybody  talks.
 Please  sit  down.  I  am  running  this  House.
 T  know  what  |  am  doing  let  me  here.

 aft  रामावतार  शास्त्री  (पटना)  :  उप/्यक्ष
 महोदय,  हर  एक  पार्टी  को  कुछ  समय  दिया
 जाये  t

 श्री  शिवचन्द्र  झा  (मधुबनी)  :  उपाध्यक्ष

 महीदय,  हें  स्पष्ट  कर  दिया  जाये  कि  क्‍या
 प्रन्य  पार्टियों  के  सदस्यों  को  समय  मिलेगा  या

 नहीं  |

 MR.  DEPUTY-SPEAKER:  I  am
 entirely  in  your  hands.  If  others  speak,  you
 cannot  conclude  this  discussion  in  half  an
 hour.  Therefore,  you  have  to  decide  one  way
 or  the  other.  It  is  not  possible.  Kindly  hold
 on.  About  four  or  five  Ministers  are  involved
 in  this  discussion.  If  you  want  them  to  say
 something  in  reply  to  all  the  points  raised,
 then  you  must  forgo  the  rignt  to  speak.

 SHRI  VASUDEVAN  NAIR  (Peermade):
 May  we  know  whether  there  is  such  a  wise
 Minister  who  can  reply  on  behalf  of  all  the
 Ministers?
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 MR.  DEPUIY-SPEAKER:  There  is
 no  one  Minister  who  can  speak  on  behalf  of
 all  the  otner  Ministers.  Perhaps  the  only
 persun  wo  can  do  that  is  the  Prine  Minister.
 It  is  not  possible  for  her  to  do  that.  Let  us
 not  waste  time  on  this.  [f  you  all  agree,  I  will
 eall  Mr.  Jha  to  make  his  submission  and
 those  Ministers  who  are  here  wil!  reply.

 SHARMA
 under

 SHRI  BENI  SHANKER
 (Banka):  Sir,  this  is  a  discussion
 Rule  193.

 MR.  DEPUTY-SPEAKER:  But  only
 half  an  hour  has  been  allotted  for  this,

 श्री भोगना  झा  (जयनगर)  :  उपाध्यक्ष
 महं।दय,  मैं  जो  सवाल  उठाने  ज।  रहा  हूं,  बह  उस
 इलाके  से  संबंध  रखता  है,जो  हमारे  देश  का  सब  से
 अधिक  आब/दी  वाला  जिला  है  |  और  दूसरा
 कोई  जिला  अपने  देश  में  नहीं  है  जिस  की  आबादी
 55  लाख  होगी  |  तता  55  लाख  की  आबादी  बाला

 वह  जिल  जो  उत्तर  बिहार  के  पिछड़े  इलाके  के  मध्य
 में  पड़ता  है  उस  के  उद्योग-धन्धे,  उस  की  कृषि,  उस
 की  तालीम,  इन  सब  के  पिछड़ाव  को  कायम
 रखा  गया  है  और  जो  मसौदा  तैयार  हो  रहा  है
 चौथी  पंच  साला  योजना  के  लिए  उस  में  अगले  पांच
 साल  के  लिए  उस  के  पिछड़ेपन  की  गारंटी  की  गई
 है  जिस  के  खिलाफ  वहां  असंतोष  फूट  पड़ा  है  1  मैं
 आप  के  जरिए  इस  सदन  को  और  सरकार  को
 जताना  चाहता  हूं  कि  अगर  इन  के  दिमाग  में  यह
 बात  नहीं  है  तो  यह  बात  समझलें,  पिछले  कई
 महीने  में,  पहली  मई  को  पूरे  दरमंगा  शहर  के
 बाजार  बन्द  रहे  थे,  जिला  बन्द  मनाया  ग्रया  था  |
 अभी  3  फरवरी  को  सभी  कालेज  स्कूल  व्गरह
 बन्द  रहे,  छात्रों  की,  द्षिक्षकों  की  हड़ताल  रहीं
 और  20  से  28  फरवरी  कक 1  हुजार  लोगों  ने
 सत्याग्रह  किया  जिस  में  तीन  हजार  गिरफ्तार

 हुए  और  सौ  से  ऊपर  लाठी  वगैरह  से  घायल

 हुए  हैं  a  एक  ही  कुसूर  उन  का,  वहां  के  लोगों  का
 है  कि  अभी  तक  उन्होंने  हिसा  का  रास्ता  नहीं
 अपनाया  है  और  तोड़फोड़  क।  रास्ता  नहीं  अपनाया
 है।  केबल  अपने  बदन  पर  एक  तरफा  चोंट  बर्दाक्षत
 की  है  .  और  वही  कारण  है  कि  इस  मारत  सरकार
 का  दिमाग  अमी  तक  साफ  नहीं  हुआ  है  क्‍योंकि
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 उन्होंने  हिसा  का  रास्ता  नहीं  अपनाया  है  1  अगर
 मैं  यह  समझता  कि  कोई  खास  मजबूरी  है  तो  मैं

 खुद  ही  इस  में  मदद  करने  की  हालत  में  अपने  को
 पाता  ।  लेकिन  मैं  कुछ  सबालों  को  आपके  सामने
 रखता  हूं  ।

 पश्चिमी  कोसी  नहर  की  योजना  है.  1  वह
 इलाका  नेपाल  के  नीचे  पड़ता  है  ।  जितनी  हिमालस
 की  नदियां  उस  इलाके  से  हो  कर  बहती  हैं  वह
 अपने  साथ  सिल्ट  मी  लाती  है,  थं।डी  वर्षा  के  बाद
 बाढ़  और  कुछ  भी  वर्षा  नहीं  होने  पर  सूखा,  अबी
 बहां  अकाल  की  स्थिति  है  और  बिहार  सरकार  ने
 भी  कुछ  इस  सिलसिले  में  कार्य  शुरू  कर  दिया  है,
 इसी  सब  को  घ्य।न  में  रखते  हुए  कोर्सी  नहर  यं।जना
 बनाई  गई  थी  जिस  योजना  से  मारत  को  फायदा
 है,  और  नेपाल  की  मो  फायदा  है  1  अब  बार  बार
 सिचाई  मंत्रालय  से  कहां  जा  रहा  है  कि  नेपाल
 सरकार  उस  के  लिए  तंयार  नहीं  हो  रह  है  ।  मैं
 सदन  कं  यह  बतलान/  चाहता  हूं  कि  इस  के  जरिए
 सिंचाई  विभाग  के  मंत्री,  सिंचाई  विभाग  के  अभि-
 यंता  वर्गरह  हम  को  अपने  पड़ौसी  देशा  के  साथ
 क्यों  कि  नेपाल  सिर्फ  हमारा  पड़ौसी  देदा  ही  नहीं  है,
 सिफ  मित्र  नहीं  है,  हमारा  एक  सहांदर  देश  है,  उस
 के  साथ  यह  रिश्ते  खराब  करने  की  कोछशिश  कर
 रहे  हैं  और  अपनी  नाकामी  का  सेहरा  उन  के  सिर
 पर  धोपना  चाहते  हैं।  नेपाल  की  सरकार  चाहती
 है  कि  नहर  को  थोड़ा  और  ऊसर  ले  जाना  जिस  से
 तेपाल  को  मी  फायदा  है  और  भारत  को  भी  फाथदा
 है  1  मारत  की  दो  लाख  एकड़  जमीन  ज्यादा  पटेगी
 और  नेपाल  की  मे  लगमग  डढ़  लाख  एकड़  ज्यादा
 जमीन  पटेगी  |  हमें  फा4दा  है  उस  से  ।  लेकिन  सिंचाई
 बिमाग  के  कुछ  अभियन्ता  उस  के  लिए  तैयार  नहीं
 हैं  1  मेरी  अपनी  बातचीत  चीफ  इंजिनियर  से  हुई
 थी  I  उन्होंने  कहा  कि  हमारा  खर्चा  बढ़  जायगा  |

 हमने  कहा  कि  खर्चा  बढ़ेगा  तो  उस्त  से  नेपाल  की
 जो  ज्यादा  जमीन  पटेगी  वह  अलग  छोड़  दीजिए,
 हमारी  मी  इतनी  जमीन  ज्यादा  पटेगी  ।  उन्होंने
 कहा  कि  यह  आप  सोचिएमा  राजनैतिक  दुंष्टि  से
 कि  फायदा  होगा  नेपाल  के  हिसाब  से,  हम  उस

 दृष्टि  से  नहीं  सं।च  सकते  हैं  |  दूसरे,  कमला  का
 तटबन्ध  हम  ने  बनाया  है  नेपाल  की  सरहद  तक
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 [भी  भोगेन्द्र  क्षा]
 जयनंगर  तक  चल।  गया  है  |  यह  शर्त  थी  कि  उस
 को  सीस्षापानी  तक,  हिमालय  तक  ले  जाएंगें  ।
 उम्र  छात॑  को  पूरा  नहीं  किया  और  जो  बिहार  सरकार
 से  खत  मिला  है  उस  के  मुताबिक  बहू  केंद्रिय  वाटर
 ऐंड  पावर  कमिइनर  के  पास  पड़ा  हुआ  है  |  ऊपर
 तक  वह  तटबन्ध  हम  नहीं  ले  जा  सके  |  हम  लोग
 अपने  यहां  पानी  का  तटबंधों  में  फेर  लेते  हैं  तो  पूरा
 पानी  नेपाल  में  बह  जाता  है  और  सैकड़ों  गांव
 उन  के  डूब  जाते  हैं।  फिर  वह  पानी  हमारे
 यहां  आ  जाता  है।  मारत  सरकार  पिछले  6  सालों
 से  उस  को  टाले  हुए  हैं  ।  जब  हम  लोग  नेपाल  गए
 थे,  हम  ने  देखा  वहां  के  मंत्री  हैं,  वहां  की  सरकार
 उद्यत  है,  वहां  के  नेपाल  के  राज;  भी  उद्यत  हैं  और
 सभी  चाहते  हैं  कि  यह  कार्य  हो  i  लेकिन
 उस  सम्बन्ध  को  पूरा  नहीं  किया  जर

 इसलिए  पतचिश्मी  कोसी  की  नहर  के  नाम  पर  उन
 को  हिचक  है  कि  होगी  या  नहीं  ।  मैं  आप  के  जरिए
 सदन  से  कहना  चाहता  हूं  कि हर  बार  कहा  जा  रहा
 है  कि  बड़े  ऊंचे  स्तर  पर  बात  हों  रही  है,  तो  मेरा

 आग्रह  है  कि  ऊंचे  स्तर  पर  नहीं  हुआ  तो  जरा  सोचे
 नीचे  स्तर  पर  कोशिश  करें,  कुछ  मंत्री  चले,  कुछ
 उस  इलाके  के  सदस्य  चलें  और  हम  लोगों  का
 विदवास  है  कि  उस  में  उन  का  फायदा  है,  हमारा
 फायदा  है,  वह  काम  हो  जायगा  |  वहां  के  लोग,  वहां
 के  मंत्री,  वहां  क ेअधिकारी  उत्सुक  हैं  और  निशद्िचत
 रूप  से  यह  काम  हो  जायगा  ।  इस  में  मुझे  कोई

 संदेह  नहीं  है  ।  ऐसे  लोग  वहां  जाते  हैं  जो  नेपाल
 से  हमारे  संबंध  को  समझ  नहीं  सकते  ।  ।  ऐसी
 स्थिति  में  फिर  भी  जो  मसौदा  तैयार  हुआ  था,
 पिछले  साल  सब  से  जो  आखिरी  चिट्टी  मुझे  मिली

 है  वह  यह  है  :

 In  the  draft  forth  five-year  plan  for
 1969-74  prepared  in  August  4968  a
 provision  of  Rs.  500  lakhs  has  been
 made  but  since  no  final  approval  has
 come  this  provision  was  reduced  to  Rs.
 50  lakhs  only,  This  total  provision  of
 Rs.  50  lakhs  can  be  [augmented  if  the
 Planning  Commission  agrees  to  provide
 more  funds.

 तो  20  करोड़  की  यह  योजना  है।  5  करोड़  पहले
 मसौदे  में  68  में  दिया  गया  था  और  अब  जो  मसौदा
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 तैयार  हूं।  रहा  है  उसमें  उस  की  घटा  कर  50  लाख
 कर  दिया  गया  है  अगले  पांच  सालों  के  लिए  ।  मेरा
 बहुना  यह  है  कि  अगर  इस  सरकार  के  निकम्मेपन
 के  चलते  संभव  ही  नहीं  हो  कि  नेपाल  सरकार  उस
 की  स्वीकृति  करे  तो  पायलट  बारिग  स्कीम  वहां
 चालू  करें  जिस  से  उस्त  इलाके  की  सिचाई  की  गारंटी
 की  जा  सकती  है  |  मगर  वह  तभी  संभव  होगा  जब
 रुपया  हो  ।  अगर  यह  20  करोड़  रुपया  नहीं  रखते
 हैं  तो  नेपाल  की  स्वीकृति  के  बाद  भी  कम  से  कम
 पांच  साल  तो  उस्ते  पूरा  नहीं  ही  कर  सकेंगे  ।  और
 बाद  में  मी  कब  पूरा  होगा  कुछ  कहा  नहीं  जा  सकता  |
 इसलिए  मेरा  आग्रह  यह  है  कि,  मैं  चाहता
 था  कि  प्रधान  मंत्री  यहां  रहें,  लेकिन  वित्त
 विभाग  के  मंत्री  मौजूद  हैं,  मैं  चाहूंगा  कि  इस
 मदें  में  जो  20  करोड़  का  उनका  आंका  हुआ
 खर्चा  है  उसको  वह  प्रोवाइड  करें  पश्चिमी
 कोसी  नहर  के  लिए  और  अगर  वह  असम्भव
 हो  जाय  तो  इसके  लिए  एक  डेलीगेशन  यहां  से
 नेपाल  भेजें  7  फिर  भी  न  हो  तो  पायलट
 बोरिंग  स्कीम  का  इन्तजाम  करें  श्रौर  यह
 शीघ्र  से  शीघ्र  करें  पह  मामला  विलम्ब  करने
 का  नहीं  है  क्योंकि  लोग  भूखों  मर  रहे  हैं  ।
 वहां  भ्रकाल  की  स्थिति  अभी  से  हो  रही  है।

 दूसरा  मसला  झौद्योगीकरण  का  है।  22
 साल  की  आ्ाजादी  के  बाद  हिन्दुस्तान  में  केरल
 की  जो  घनी  झाबादी  है  वही  उत्तरी  बिहार
 की  है  तो  सबसे  घनी  झ्राबादी  वाला  इलाका,
 उसके  श्रौद्योगीकरण  पर  एक  नया  पैसा  भी
 भारत  सरकार  नेखर्च  नहीं  किया  है  1
 फिर  भी  वहां  पर  व्यक्तिगत रूप  से  और  थोड़ा
 बिहार  सरकार  का  हिस्सा  लेकर  एक  बहुत  बड़ा
 कागज  का  कारखाना  खड़ा  हुआ  |  एक  दूसरा
 कारखाना  भी  खड़ा  हुआ,  अवॉक  पेपर  मिल,
 इतना  बड़ा  कारखाना  है  जिसमें  साढ़ें  सात
 करोड़  की  पूजी  लगी  है,  साढ़े  चार  करोड़
 की  विदेशी  मशीन  है,  साढ़े  तीन  सौ  एकड़
 जमीन  में  वह  लगा  हुआ  है।  दूसरा  एक  पेपर
 मिल  समस्तीपुर  का  है  जौर  उसमें  जो  मिल

 बनाने  वाले  थे  एक  की  मृत्यु  हो  गई  ।  लेकिन
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 सबसे  बड़ी  बात  कि  जैन  और  बिरला,  यह  कागज
 के  इजारेदार  परिवारों  ने  दबाव  देकर  प्रधि-
 कारियों  के  ऊपर  इस  मिल  को  चालू  नहीं  होने
 दिया  ।  जैन  और  बिरला  के  हुक्म  पर  बिहार
 सरकार  के  उस  समय  के  मंत्री  चले,  भ्रभी  भी
 उसके  अफसर  चलते  हैं  और  केन्द्र  पर  भी  झसर
 डाला  जा  रहा  है।  अभी  हमारे  मंत्री  फलस्द्दीन
 अली  अहमद  साहब  यहां  मौजूद  हैं,  उन्होंने
 969  की  27  मई  को  यह  जवाब  दिया  है।  जब

 हमने  कहा  था  कि  आप  केन्द्र  में  ले  लें,  देश  में
 कागजकी  जरूरत  है  ।  पेपर  कारपोरेशन  आप
 कायम  करने  जा  रहे  हैं  और  कागज  की  मिल
 वहां  कायम  है  जिस  में  साढ़  चार  करोड़  की
 विदेशी  मुद्रा  का  सवाल  है,  उसमें  कुछ  रुपया
 और  डालें  और  उसको  चालू  कर  दें  1  तो  उन्होंने
 जवाब  दिय।  था  |

 “The  possibility  of  the  Central
 Government  taking  over  the  mill  will
 also  be  examined  as  soon  as  any  Central
 Government  scheme  for  the  manufac-
 ture  of  paper  is  approved.”

 यह  इनका  खत  है।  में  इनके  खत  से  उध्दृत  कर  रहा  हूं  ।
 तो  यह  69  के  मई  में  इन्होंने  कहा  था  और  फिर
 उसके  व।द  अगस्त  में  जो  इन्होंने  जवाब  दिया  था,
 उसमें  मी  यही  कहा  था  |

 ‘‘As  regards  the  Central  Govern-
 ment  taking  over  the  mill,  as  I  indicated
 in  my  letter  of  May  27,  the  feasibility
 of  this  will  be  examined  as  soon  as  any
 Central  Government  scheme  for  the
 manufacture  of  paper  is  approved.

 अब  चौथी  पांच  साला  योजन।  में  चार-पांच  जगह
 नई  कागज  मिल  खोलने  का  सवाल  है  और  इसके
 लिए  जहां  इतनी  मशीन  लगी  हुई  है,  जमीन  आठ
 साल  से  बेकार  पड़ी  है  और  पूरा  कारखाना  तैयार
 है,  नई  रेलवे  साइडिंग  चली  गई  है,  उसके  लिए
 यह  सुझाव  मुझे  मिला  है  जिसमें  से  थोड़ा  सा  अंश

 में  उद्धत  कर  दे  रहा  हूं  :

 “Among  other  terms  and  condi-
 tions,  the  main  condition  is  that  the
 State  Government  (that  ‘is  the  Bihar
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 Government)  are  agreeable  to  the  shift-
 ing  of  the  required  machines  from
 Darbhanga  to  Assam  for  manufacture
 of  90  tons  and  120  tons  of  paper  and
 pulp  per  day  respectively  in  Assam
 provided  another  unit  of  the  Ashok
 Paper  Mills  Ltd.  is  set  up  at  the  present
 site  at  Rameshwaornagar  (Darbhanga)
 for  manufacture  of  30-40  tons  of  high
 grade  paper  per  day.

 तो  इस  मिल  की  क्षमता  90  टन  प्रति  दिन  कागज
 की  है  और  .20  टन  प्रति  दिन  पल्प  की  है  1  अब
 यह  मशीन  उठाकर  ले  जाएंगे  आसाम  और  तब  एक
 नई  मशीन  मंग।एंगे  शायद  विदेश  से  जो  30-40
 टन  सिर्फ  कागज  तैयार  करे।  (व्यवधान)
 अब  अगर  यहू  कहें  कि  बिहार  देश  से  बाहर  है,
 उत्तरी  बिहार  देश  से  बाहर  है,  इसलिए  वहां  से
 उद्योग  उठाकर  लेजाएंगे  तो  इन  की  मर्जी  लेकित
 यह  मैं  कह  दूं  कि आखिर  वहां  जीव  रहते  हैं  जिन्दा,
 वह  उठ  कर  मशीन  जाने  नहीं  देंगे,  चाहे  यह
 मशीनगन  चलाएं,  लोगों  को  गोलियों  से  मून  दें,
 कुछ  भी  करें  लेकिन  मैं  यह  बाजाब्ता  कहना  चाहता
 हूँ  कि एक  भी  बच्चा  वहां  जब  तक  जिन्दा  रहेगा
 मशीन  वहां  से  उठ  कर  नहीं  जाने  पाएगी  और  उस
 को  चालू  करने  के  लिए  भारत  सरकार  को
 तैयार  रहना  चाहिए  t

 उपाध्यक्ष  महोंदय,  इस  में  फलरूद्दीन  साहब
 पर  इल्जाम  आता  है  ,  लोगों  का  यह  कहना  है  चंकि
 वह  आसाम  के  हैं,  इस  लिये  उस  को  धसीट  कर
 आसाम  ले  जाना  चाहते  हैं  7  यह  इल्जाम  मैं  नहीं
 लगाना  चाहता  हूं  लेकित  जो  खत  मुझे  मिले  हैं
 उन  से  ऐसा  महसूस  होता  है  ।  मुझे  आसाम  में
 कारखाने  खोलने  से  कोई  इतराज  नहीं  है,  दो  के
 बजाय  चार  खोलिये,  लेकित  हमारे  कारलाने
 को  आप  वहां  उठा  कर  नहीं  ले  जा  सकते  ।

 एक  बार  मुझे  अहमद  साहब  ने  कहा  कि  वहां
 कच्णा  माल  नहीं  मिलेगा  ।  मैं  उन  से  कह  वेता

 चाहता  हूं  कि  उस  मिल  के  इवं-भिवं  के  इलाके  में

 25  चीनी  मिलें  हैं  और  ये  मिलें  आजावी के  बाद  की
 नहीं  हैं,  जिनमें  बहुत  बड़ी  मात्रा  में  बागास  निकशता

 है  जिससे  कागज  तैयार  हो  सकता  है।  इसके
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 अलावा  बिहार  में  जंगली  इलाका  हैं,  जहां
 बहुत  बड़ी  मात्रा  में  बांस  के  जंगल  है,  जिनको  बिहार
 सरकार  ने  डालमिया  जैन  को  ठेके  पर  दिया  हुआ
 है  ।  यह  ठेका  बहुत  सस्ते  दर  पर  दिया  हुआ  है  और
 हम  को  डालमि4।  जैन  के  पैसे  पर  पले  हुए  अफसरान
 कहते  है  कि  यह  घाटे  में  चलेगा,  लेकिन  सच्चाई  यह
 नहीं  है|  इसलिये,  उपाध्यक्ष  महंदय,  कच्चे  माल

 की  वहां  पर  कोई  कमी  नहीं  है।  इन  25  मिलों  का
 वगास,  बिहार  सरकार  का  बांस  का  जंगल  उस
 मिल  के  चलाने  के  लिये  पर्याप्त  है  ।  जब  कि  जस  में
 साढ़े  चार  करोड़  रुपया  आई.  एफ.  सी.  का  फंसा

 हुआ  है  ,70  लाख  रुपया  विहार  सरकार  का  फंसा
 हुआ  है,  ये  लोग  उस  को  नीलाम  करने  य।  उस  को
 उठा  कर  आध्षाम  ले  जाने  की  वात  कर  रहे  हैं  1
 केन्द्रीय  सरक/र  इस  को  अपने  हाथ  में  ले  और  उस
 को  चालू  कराये  ।

 उपाध्यक्ष  महोदय,  तीसरा  सवाल  दरभंगा  के
 विष्वविद्यालय  को  लेकर  है  |  यह  20-22  साल
 पुरान।  सवाल  है।  मैं  इस  के  विस्त।र  में  नहीं  जाऊंगा,
 लेकिन  यूनीव्सिटी  ग्रान्ट्स  कमीशन  ने  अपनी  एक
 टीम,  वहां  पर  भेजी  थी,  उन्होंने  सुझाव  दिया  कि
 इसको  पुनर्गठित  कर  के  मिथिल/  विश्वविद्यालय
 बनाया  जाय  ।  इस  विश्वविद्यालय  के  लिये  2  करोड़
 रुपये  का  मकान  और  पुस्तकालय  मिल  रहा  है  ।
 मैं  समझता  हूं  कि  देदा  में  किर्सी  मी  विश्वविद्यालय
 के  लिये  अभी  इतना  संभव  नहीं  हो  सक।  है,  लेकिन
 इस  सरकार  की  तरफ  से  इस  में  विलम्थ  किय।  जा
 रहा  है  यह  तो  पहले  ही  सरकार  का  होना  चाहिये
 था,  क्‍योंकि  वह  दरभंग।  राज्य  का  मुख्यालय  था,
 लेकिन  अब  वे  उस  को  दे  रहे  हैं।  मैंने  इस  के  संबंध
 में  शव  साहब  को  पत्र  लिखा  था  कि  आप  इस  को
 स्वीकार  कर  लें  और  केन्द्रीय  विध्वविद्यालय  के  रूप
 में  इस  को  चलायें  ।  चूंकि  दरमंगा  प्राचीन  संस्कृत
 का  विख्यात  शिक्षा  कन्द  रहा है,  जहां  के  लोग
 मर्ख  रह  कर  भी  पंढ़ना  पसन्द  करते  हैं,  शिक्षा  हासिल
 करना  षसन्द  करते  हैं  और  करते  आये  हैं,  इसलिये
 यह  मामला  टलेंना  नहीं  चाहिये,  कमीशन  की
 सिंफॉरिए  को  मौन  कर  हस  को  फौरेंने  लेने  की
 व्यवस्था  की  जाय  |

 MARCH  10,  970  Kosi  Canal  ete.  344

 लेकिन  इसके  संबंध  में  हाल  में  मुझे  ज॑।  पत्र
 मिला  है,  वह  बड़ा  ही  भयानक  है  |  यह  पत्र  मुझे
 पालिय!मेन्ट्री  विमाग  को  मिनिस्ट्री  से  मिला  है,
 जिसमें  कहा  गया  है--

 “The  report  of  the  UGC  Committee
 was  referred  to  the  State  Government  of
 Bihar.  The  State  Government  enquired
 as  to  what  amount  of  assistance  the
 Government  of  India,  i.e.  UGC  make
 available  towards  the  establishment  of
 the  university,  The  University  Grants
 Commission  indicated  the  amount  of
 assistance  tha.  it  could  offer  to  the  State
 Government.  It  had  yet  to  consider  the
 report  of  this  committee  after  the  receipt
 of  the  State  Government's  comments
 thereon.  Nor  have  this  Ministry  any
 scheme  under  which  assistance  could
 be  given  to  the  State  Government  for
 this  purpose.  This  position  was  explained
 to  the  State  Government.”

 इसलिये,  उपाध्यक्ष  महोदय,  यू.  जी.  सी.  की
 सिफारिश  है  कि  यह  होन।  चाहिये  :  बिहार  की
 सरकार  भी  इस  को  करना  चाहती  है  और  उसने

 पूछा  है  कि  आप  बताइये,  इस  में  क्या  मदद  देंगे,
 लेकिन  ये  कहते  हैं  हम  बताने  की  स्थिति  में

 नहीं  हैं  ।  इस  तरह  से  यह  मामला  लटाका  हुआ  है,
 लेकिन  थोड़ी  सी  मदद  से  यह  काम  हो  सकता  है  ।

 आखिरी  बात,  मुझे  प्रसारण  केन्द्र  के  संबंध  में

 कहनी  है  |  जब  श्री  के.  के.  शाह  इस  मंत्रालय  के
 मंत्री  थे,  उनके  एक  खत  का  उद्धरण  मैं  यहां  देना
 चाहता  हूं  ।  उन्होंने  लिखा  था--

 “T  have  looked  into  the  matter  and
 find  there  is  a  proposal  to  set  up  a  radio
 station  in  Darbhanga  under  the  Fourth
 Plan.  We  propose  to  take  action  on  this
 project  next  year  as  soon  as  the  necessary
 funds  are  made  available  to  us.  However,
 this  could  be  discussed  in  a  meeting  that
 I  propose  to  hold.  Regarding  your
 suggestion  for  the  introduction  of  Pro-
 grammes  in  Maithili,  the  question  could
 be  considered  when  the  Darbhanga
 station  goes  on  the  air.”

 पहुं  खत  3  नवम्बर,  967  का  है  ।  आखरी  खत
 जो  मुझे  मिला  उसमें  कहा  गया  है--
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 “I  need  bardly  assure  you  of  my
 own  anxiety  to  provide  a  transmitted
 for  Darbhanga  station,  4  hope  to  secure
 early  approval  of  the  oroject  co  that  it
 could  make  a  start  in  the  year  1969-70."

 इस  खत  के  अनुसार  यह  काम  969-70  में  हो
 जाना  चाहिये  था  ।  उस  के  बाद  श्री  सत्यनारायण
 सिह  मिनिस्टर  हुए,  जो  लोगों  से  वोट  के  लिये
 एक  वायदा  करते  हैं,  लेकिन  करते  कुछ  नहीं  हैं  1
 अभी  जो  बजट  पेश  हुआ  है  जिसमें  देश  में  5  नये
 प्रसारण  केन्द्रों  के  लिये  व्यवस्था  की  गई  है,  लेकिन
 उन  में  दरभंग।  का  नाम  नहीं  है  ।  मैं  चाहता  हैं  कि
 उपर्युक्त  आइवासन  को  दुंष्टि  में  रखते  हुए  सरकार
 एलान  करें  कि  यह  भी  इसी  साल  में  शामिल  कर
 लिया  जायगा  1

 इस  के  संबंध  में  एक  और  पहल भी  आपके  स।मने
 रखना  चाहता  हुं-आधा  नेप/ल  का  जो  हिस्स।  है,
 तर।ई  क।  क्षेत्र,  जिसमें  जनकपुर  आत।  है,  यह  सब
 मंथिल/  भाष-माषी  क्षेत्र  है  ।  नेपाल  के  साथ
 हमारे  सहोदर  के  संवंध  हैं  और  हम  उस  संबंध  को
 और  अधिक  बढ़ाना  चाहते  हैं  ।  उस  इलाके  के
 लोगों  के  साथ  हमारे  नाते-रिण्ते  और  दोस्तों  के
 सम्बन्ध  हैं।  कई  हजार  नेवाल  के  छात्र
 वहां  के  स्कूल  और  कालेजों  में  पढ़ते  हैं  ।
 इस  प्रसारण  केन्द्र  के  खुल  जाने  से  दो  सहोदर  देशों
 में  दोस्ती  का  गाडा  शिवता  और  ज्यादा  मजबूत
 होंगा  |

 अन्त  में,  उपाध्यक्ष  महोदय,  मैं  निवेदन  करना
 चाहता  हूं  कि  इन  चारों  सव/लों  पर  सरकार  फोरन
 कदम  उठाये  ।  मैं  नहीं  चाहत।  कि  तेलंगाना  के
 रास्ते  पर  हमारे  लोगों  को  भी  ज।न।  पड़े  और  फिर
 आपको  यहां  से  मिशन  कमीलन  भेजन  पड़े  ।

 SEVERAL  HON,  MEMBERS—rase.

 MR.  DEPUTY-SPEAKER:  There  are
 only  0  minutes.  Kindly  co-operate.

 श्री  गुणानन्द  ढाकुर  (सहरसा)  :  हम  दो
 मिनट  चाहते  हैं,  हम  को  सुन  लीजिये  ।

 क्री  रामाक्‍्तार  झास्खी  :  मेरा  प्वइन्ट  आफ
 आडेर  है  1  यह  93  के  अंतर्गत  डिस्कश्न  है,  क  मी
 भी  आधा  चन्टे  में  खत्म  नहीं  होता  है  ।
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 SHRI  BENI  SHANKER  SHARMA:
 Please  allow  two  minutes  at  least  to  my  party
 also,  (interruption)

 MR.  DEPUTY-SPEAKER:  First  take
 your  seats.  Let  me  undersand  what  you  say.
 If  you  all  want  to  speak,  it  is  impossible,  un-
 lzss  vou  decide  that  we  sit  longer.

 aft  गुणानन्व  ठाकुर  :  उपाध्यक्ष  महोदय,
 मिथिल।  का  इलाका  बार्डर  से  सटा  हुआ  है  7  आप

 जानते  हैं

 MR.  DEPUTY-SPEAKER:  Let  me
 have  the  sense  of  the  House.  rhe  main  thing
 is,  you  have  agreed  to  half-an-hour.

 SHRI  RAMAVATAR  SHASTRI  :  We
 have  not  agreed.

 MR.  DEPUTY-SPEAKER:  It  is  for
 the  House  to  decide  whether  you  are  going  to
 cit  after  7  p.m.

 SOME  HON.  MEMBERS  :  No.

 aft  गुणामन्द  ठाक्र  :  उपाध्यक्ष  महोदय,  मैं

 आज  की  खबर  दे  रहा  हूं  । आज  रदभंगा  में  एक
 लाख  लोगों  ने  बिहार  के  मूतपूर्व  उपमुख्य  मंत्री  श्री

 कर्पूरी  ठाकुर  के  नेतृत्व  में  प्रदर्शन  किया  है  और  उन्हें
 इन्हीं  मांगों  को  लेकर  किया  है  ।  मुझे  इस  बात  का
 डर  है-चूंकि  मैं  उस  क्षेत्र  का  पड़ौती  हूं  -वहां  जिस

 तरह  से  स्थिति  बिगड़ती  जा  रही  है,  आपके  मंत्री
 श्री  ललित  नारायण  मिश्र  यहां  बैठे  हैं,  इन्होंने  मी

 कहा  था  कि  मिथिला  सेना  का  संगठन  किया
 जायगा  ।  चुंकि  दरमंगा  हिन्दूस्थान  का  सब  से

 पापुलेटेड  इलाका  है  |

 MR.  DEPUTY-SPEAKER:  Let  me
 as  certain  the  wishes  of  the  House.  If  you
 do  not  stop,  I  will  not  have  anything  recorded.
 It  is  now  eight  minutes  to  7  p.m.  You  please
 decide  up  to  what  time  you  are  going  to  sit
 in  order  to  finish  this  discussion.  I  cannot
 proceea  in  this  way;  the  House  must  decide.

 ओ  रामांजतार  wrest:  मेरा  प्रस्ताव  है  कि
 डिस्कशन  का  टाइम  बढ़ा  दिया  जाय,  कम  से  कम

 एक  घन्टा  बढ़ाय।  जाय....  (ध्यवथतान)
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 MR.  DEPUTY-SPEAKER:  [here  is
 no  point  of  order,  It  is  impossible.  Do  not
 take  down  anything,

 SHRI  GUNANAND  THAKUR:  *

 MR.  DEPUTY-SPEAKER:  I  want  this
 to  be  sctiled  first,  Up  to  what  time  you  wan!
 the  House  to  sit  for  finishing  this  discussion?

 sh  रामावतार  शास्त्री  :  आधा  घंटे  का
 समय  बढ़ा  दिया  जाये  |

 MR.  DEPUTY-SPFAKER:  There  is
 8  proposal  from  Mr.  Shastri  that  the  sitting  of
 tne  House  should  be  extended  bv  half  an  hour.

 The  question  is:

 “That  the  sitting  of  the  House  ke
 extended  by  half  an  hour  in  order  to
 finish  this  discussion.”

 The  motion  wart  nerativec.

 MR.  DEPUTY-SPEAKER:  The  House
 has  rejected  the  provosal,  (/nterruptions).
 Nothing  will  go  on  the  record  now.
 CInterruptions).*

 श्री  रामावतार  शास्त्री  :  5  मिनट  का  समय
 बढ़ा  दिया  जाये  ।

 MR.  DEPUTY-SPFAKER:  There  is
 another  proposal  now  that  we  extend  the
 sitting  by  15  minutes.  Does  the  House  agree
 with  it?

 HON.  MEMBERS  :  Yes.

 श्री  गुणानन्द  ठाक्र  :  उपाध्यक्ष  महोदय,
 वहां  की  स्थिति  की  क्या  मयंकरता  है  उसके  संबंध
 में  मैं  इस सदन  का  और  ख|सकर  मंत्रियों  का  ध्यान
 खींचना  चाहता  हूं  ।  कांग्रेस  के  श्री  गणेश  चन्द्र  मिश्र
 ने  एक  पर्चा  केन्द्रीय  सरकार  को  दिया  है  जिसमें
 उन्होंने  चेतावनी  दी  है  कि  अगर  तीन  महीने  के
 अन्दर  इन  कार्यों  की  पूर्ति  नहीं  हुई  तो  उस  इलाके
 में  मारी  विद्रोह  होगा  t  मैं  न ेपहले  कहा  कि  आज
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 दरमंग।  में  एक  लाख  लोगों  का  प्रदर्शन  श्री  कर्पुरी
 ठाकुर  के  नेतृत्व  में  हुआ  |  इस  मामले  में  समी  एक
 राय  के  हैं।  इसलिए  सरकार  ने  बड़ी  मूल  की  और
 बड़ी  गैर  जिम्मेबारी  से  काम  किया  कि  पश्चिम
 कोसी  नहर  के  सवाल  पर  जब  चुनाव  का  मौका  आया
 तो  जिम्मेदार  लोग  और  मंत्रियों  ने जाकर  उद्‌-
 घाटन  किया  कभी  श्री  विनोदानन्द  झा  ने  मुख्य  मंत्री
 की  हैसियत  से  और  कर्म!  बाबू  जगजीबन  राम  ने
 केन्द्रीय  मंत्री  की  हैसियत  से  ज|कर  उद्घाटन  किया  1
 मैं  डा.  के.  एल.  राव  से  खासकर  जानना  चाहता
 हैं  कि  यदि  नेपाल  सरकार  से  आपका  एग्रीमेन्ट
 नहीं  हुआ  ती  किस  आधार  पर  मंत्रियों  न ेज|कर
 उद्घाटन  किया  और  टेंडर  मांगे  गए  और  यह  कहा
 गया  कि  इसको  चालू  किया  जायेगा  1

 जहां  तक  मिथिला  विश्वविद्यालय  का  सवाल
 है,  मुझे  याद  है  कि  मैं  शिक्षा  मंत्री  श्री  बी.  के.  आर.
 वी.  राव  से  श्री  कर्पूरी  ठाकुर  के  साथ  मिला  था  ।
 बिहार  कंबिनेट  ने  तय  करके  शिक्षा  मंत्री  और
 केन्द्रथ  सरकार  को  लिखा  था  लेकिन  पता  नहीं
 बह  फाइल  कहां  है  1  जब  भी  हम  सवाल  उठाते  हैं
 तो  सरकार  कहती  है  कि  विचार  हो  रहा  है  ।

 श्री  मोगन्द्र  झ्ञा  ने जो  तीसरा  सवाल  उठाया
 है  कि  दरमंगा,  उत्तर  बिहार  में  एक  उद्योग  है
 अशोक  पेपर  मिल,  करोड़ों  रुपए  का  जिसको
 बर्बाद  करने  की  बात  की  ज।  रही  है|  इससे  वहां  की
 स्थिति  बिगड़ती  जा  रही  है  ।  इसलिए  मैं  अपनी
 पार्टी,  संयुक्त  सोशलिस्ट  पार्टी  की  ओर  से  जो  कि
 दरुमंग/  जिले  में  सबसे  बड़ी  पार्टी  है,  बड़ी  जिम्मे-
 दारी  के  स|/थ  कहना  चाहता  हूं  कि  मंत्री  लोग
 जनत।  में  जाकर  दूसरे  माषण  करते  हैं  लेकिन
 यहां  पर  आकर  बदल  जाते  हैं,  यह  बात  अब  नहीं
 चलेगी  |

 उपाध्यक्ष  महोदय,  दरभंगा,  सहूर्सा  और

 पूणिया  का  लिंक  कटअप  है  ।  डा.  के.  एल.  राव

 खुद  मेरे  साथ  गए  थे  उस  इलाके  में  ।  सहूर्सा  और
 दरमंगा  को  मिलाने  के  लिए  बरसों  से  मांग  चल  रही
 है  लेकिन  उस  की  तरफ  कोई  ध्यान  नहीं  दिया  जा

 *  Not  recorded,
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 रहा  है।  मैं  कहना  चाहता हूं  कि  स्ट्रेटिजिक  प्वाइन्ट
 आफ  ब्य  स ेआज  जिस  तरह  से  नेपाल  और  हिन्दुस्तान
 का  रिश्ता  बिगड़ता  जा  रहा  है  दिन  ब  दिन  और
 जो  हालत  हो  गई  है,  हम  लोग  जो  सरहदी  इलाके
 के  एम.  पीज  हैं  जिनका  एरिया  बार  सर  सटा  हुआ
 है,  अगर  आप  से  पश्चम  नहर  का  सवाल  हल  नहीं
 होता  है  तो  बार्डर  एरिया  के  एम.  पी.  होने  के  नाते
 हमको  कांठमांडू  भेंजे  ताकि  वहां  के  राजा  और

 वहां  की  जनता  की  भावना  हम  ठीक  कर  सकें  ny

 मैं  सरकार  से  हाथ  जोड़  कर  आग्रह  कश्ना

 चाहता  हूं  कि  अविलम्ब  इन  समस्याओं  पर  ध्यान
 दें  नहीं  तो  वह  इलाका  एक  दूसरा  तेलंगाना  हो
 जायगा  और  वहां  की  हालत  अगर  बदतर  हो  गई  तो
 उसकी  सारी  जिम्मेवारी  इस  सरकार  पर  होंगी  |

 (19.00,  hrs.)
 श्री क.  मि.  सधकर  (केसरिया)  :  उपाध्यक्ष

 महोदय,  जैसा  श्री  भोगेन्द्र  झा  ने  कहा  है,  दरमंगा
 में  खासकर  कोसी  नहर  के  सवाल  को  लेकर  इतना
 विशाल  आंदोलन  खड़ा  हो  गया  है  कि  चार  चार
 एम.  एल.  ए.  और  मुखिया  जेलों  में  हैं  ।  इसके
 साथ  साथ  मैं  इस  सदन  का  ध्यान  दिलान।  चाहता
 हूं  कि  डा.  के.  एल.  राव  ने  बार  बार  आएवसन  दिया
 है  कि  गंडक  नहर  को  जल्दी  से  जल्दी  तय  करने
 के  लिए  ध्यान  दिया  जायेगा  लेकिन  आज  स्थिति
 यह  है  कि  यू.  पी.  में  और  छपरा  जिले  में  गंडक  नहर
 की  योजना  का  कोई  काम  नहीं  हो  रहा  है  1  सारी
 जमीन  ले  ली  है।  किसानों  से  जमीन  लेने  के  बावजूद
 उनसे  मालगुजारी  वसूल  की  जाती  है  और  गंडक
 नहर  का  काम  नहीं  हो  रहा  है  ।  मैं  ने  बार  बार
 कहा  है  कि  उस  योजन।  को  केन्द्रीय  सरकार  की
 योजन।  के  रूप  में  लिया  जाये  लेकिन  वह  नहीं
 ली  जाती  है  1  में  सरकार  से  कहना  चाहता  हूं  कि
 गंडक  नहर  के  लिए  अन्‌  दान  दिया  जाये  और  उत्तका
 छुपरा  जिला  और  यू.  पी.  में  शुरू  हो  ।

 इसके  अतिरिक्त  मुझे  यह  निवेदन  करना  है
 किश्री  के.  के.  दाह  ने  पांच  पत्र  लिखे  कि  चम्पारन
 में  एक  रेडियो  स्टेशन  खोला  जायेगा  लेकिन
 उन  5  पत्रों  के  बावजूद  समझ  में  नहीं  भ्रात।  कि  वें
 क्या  लिखते  हैं  और  क्‍या  नहीं  लिखते  हैं  ।  लिखने
 के  बाद  भी  उस  बात  को  पूरा  नहीं  करते  हैं  ;  अगर
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 उसको  पूरा  नहीं  करन।  था  तो  फिर  पत्रों  को  लिखने
 की  क्‍या  जरूरत  थी  ?  इसलिए  मैं  चाहूंग।  कि  इंफा-
 मेंशन  मिनिस्टरे  साफ  साफ  कहें  कि  चम्पारन  में
 रेडियो  स्टेशन  खोलने  का  जो  उनका  आइवासन
 था  उसको  पूरा  करने  के  लिए  तैयार  हैं  या  नहीं  1
 कोसी  नहर  को  पूरा  करने  के  सिलसिले  में,  गंडक

 नहर  को  पूरा  करने  के  सिलसिले  में  और  चम्पारन
 में  रेडियों  स्टेशन  खोलने  के  लिए  यहां  पर  निश्चित
 आदइवासन  दिये  जाये  |

 शी  रामावतार  श्ञास्त्री  (पटना)  :  उपाध्यक्ष

 महोदय,  जो  मांगें  उठाई  गई  हैं  उनका  मैं  पूरा
 पूरा  समर्थन  करता  ही  हूं  लेकिन  इन्हीं  मांगों  के
 सम्बन्ध  में  सरकार  की  अब  तक  जो  नीति  रही  है  ।
 उसे  स्पष्ट  करना  चाहता  हूं  ।  एक  जमाने  में  बिहार
 के  मुख्यमंत्री  श्री  कृष्ण  बल्लभ  सहाय  जो  कि
 सिन्‍्डीकेट  के  लीडर  हैं  उन्‍होंने  एलान  किया  था
 विहार  को  औद्योगिक  मान  चित्र  पर  लाकर  खड़ा
 करेंगे।  वे  तो  चले  गए  लेकिन  औद्योगिक  मानचित्र
 में  बिह/र  को  आगे  नहीं  बढ़ा  सके  बल्कि  उलटा
 यह  हो  रहा  है  कि  पेपर  मिल  को  खत्म  कर  रहे  हैं  1
 उन्होंने  ही  हमारे  पटना  में  जो  स।इकिल  का  कार-
 खान!  था  जहां  पर  बहुत  अच्छी  स।इकिलें  बनती  थीं
 उसको  चौपट  कर  दिय।  |  इसके  अतिरिक्त  इस  सदन
 में  मन्‍्त्री  महोदय  से  कई  दफे  प्रइन  हुए  लेकिन  उन्होंने
 यही  जवाब  दिया  हम  कर  नहीं  सकते  हैं  |  तो  मेरा
 कहना  है  कि  बिहार  कितना  पिछड़ा  हुआ  है  यह
 आप  जानते  हैं  |  वहां  पर  और  ज्यादा  उद्योग-
 धंधे  बिठाने  की  आवश्यकता  है,  खास  तौर  पर
 उत्तर  बिहार  में  लेकित  आप  उसको  न  करके
 पेपर  मिल  को  कहीं  हटा  दे  रहे  हैं,  कहीं  साइकिल
 फैक्टरी  को  बन्द  कर  रहे  हैं।  आपकी  यह  नीति
 बिहार  की  जनता  के  लिए  जनता  विरोधी  नीति  है
 इसका  परिमार्जन  होना  चाहिए  1  मन्त्री  महोदय
 को  किसी  भी  कीमत  पर  उस  पेपर  मिल  को  वहां
 से  हटान।  नहीं  चाहिए  if

 आखिरी  बात  यह  है  कि  जब  मन्त्री  लोग
 कोई  आश्वासन  देते  हैं  त।  उसके  लिए  कोई  कायवा
 भी  होना  चाहिए  |  हम  लोग  क्‍या  समझें  कि  ये
 लोग  म्‌ह  से  बात  बोलते  हैं  या  क्या  करते  हैं  मालूम
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 [  श्री  रामावतार  शार्स्त्त।  ]

 नहीं  |  अब  ये  आध्वासन  देते  हैं  तो  उन  अइबासनों
 को  पूर,  भी  करना  चाहिए  1  अगर  उनको  पूरा

 नहीं  कर  सकते  हैं  तो  फिर  आश्वासन  मी  नहीं
 देने  चाहिए  नहीं  तो  हम  लोगों  को  मजबूर  होकर
 के  इनके  खिलाफ  प्रस्ताव  लाना  पड़ेगा  कि  ये
 आदवासन  तोड़ने  वाले  मिनिस्टर  हो  गए  हैं  ।
 ्य  शब्दों  के  साथ  जो  भी  चार  मांगें  यहां  पर
 उठाई  गई  है  उनक।  में  पूरा  पूरा  समर्थन  करता  हूं  ।

 शी  वेशोशंकर  चारमा  (बांक/))  :  उपाध्यक्ष

 परहोदय,  श्री  भोगेरद्र  झा  ने  दरमंग।  के  सम्बन्ध
 में  जो  मांगें  उवस्थित  की  है  में  उनका  समर्थन
 करते  हुए  केवल  अशोक  पेपर  मिल  के  सम्बन्ध  में
 दो  बातें  कहना  चाहता  हूं  ।  में  अशोक  पेपर  मिल
 का  एक  शेअर-होल्डर  मी  हूं  और  उस  के  जे  प्रमोटर
 थे  उनसे  सम्बन्धित  मे  हूं  ।  इसलिये  में  ज/नता  हूं
 कि  किस  परिस्थिति  में  अशोक  पेपर  मिल  शुरू
 की  गई  थी  ।  दरमंगा  के  आसयस  बहुत  सी  शुगर
 फैक्ट्रियां  हैं  और  उनमें  बशास  होती  है  -  अशोक
 पेपर  मिल  में  जो  मर्शीनरी  लाई  गई  है  वह  विशेषकर
 बगास  से  कागज  बनाने  में  काम  आ  सकती  है  |
 मेरी  समझ  में  नहीं  आता  कि  अब  इस  मशीनरी  को
 उठाकर  असम  ले  जाने  में  क्‍या  तुक  है  अगर
 हां  लकड़ी  बहुत  है  तो  बिहार  में  मी  बांस  और
 लकड़ी  की  कभी  नहीं  है।  वहा  और  भी  नई  पेपर
 मिले  बढ़ाई  जा  सकती  हैं  -  अगर  कोई  पलिटिकल
 रीजन  हो  सो  में  इसका  घोर  विरोव  करता  हूं  ।
 में  और  मेरी  पार्टी  असम,  बंगाल  और  बिहार
 में  कोई  फर्क  नहीं  मानते  -  लेकिन  जो  बिहार  एक
 पिछड़ा  हुआ  प्रदेश  है  और  उसमें  दरभंगा  जिला
 सो  एक  सबसे  पिछड़ा  हुआ  जिला  है  |  जैसा  आपने
 अभी  सुना  बहां  सबसे  अधिक  गरीबी  है,  वहां
 जमीन  की  कमी  है  और  कोई  उद्योग  मी  नहीं  है।
 सिर्फ  एक  अशोक  पेपर  मिल  शुरू  की  गई  थी  ।
 ओऔर  बहु  भी  बंद  की  ज।  रही  है  इसलिये  में  प्रार्थना
 करूंगा  कि  अगर  असम  में  आबदयकता  है  तो  कोई
 बूसरी  मिल  हां  स्थापित  करे  इस  मिल  को  उठाकर

 जहां  ले  जाना  एक  नेक्षनल  बेस्ट  होगा  ।
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 डॉ.  के.  एल.  राव  से  बहरों  के  सम्बन्ध  में  मं  कुछ
 अर्ज  करना  चाहत  हूं  कि  वे  डैस-  बनाते  हैं,
 नहरे  बना  रहे  हैं।  लेकिन  कम  से  क्रम  अपने  इंजी-
 निअरों  से  कहें  कि  वे  थोड़े  दिमाग  और  बुद्धि  से
 भी  काम  लें  1  जो  कंस  नहर  बनी  है  उस  के  बारे
 में  एक  छाटा  सा  सम/ज्ञार  है  दो  लाइन  क।,  जो  4
 तारीख  के  आर्यावत”  में  निकला  है  जं।  सहरसा
 का  है:

 “कौर्सी  नहर  में  पानी  की  व्यवस्थिति  सुविधा
 न  होने  के  कारण  सहरसा  गांव  और  दूसरे  छोटे
 गांवों  की  लगमग  0,000  एकड़  भूमि  बेकार
 हो गई  है।'

 कोसी  की  जो  नहरें  बनी  हैं  उत  के  जरिये  खेतों
 में  इतनी  बालू  आ  जाती  है  कि  पृणिया  के  अधिकांश
 क्षेत्र  में  जे  हरी  क्रान्ति  होनी  थी  बह  पीली  क्रान्ति
 में  परिवतित  हो  गर्थी  है  और  वहां  की  पैदाबार
 बढ़ने  के  बदले  कम  हो  गई  है  ।  मेँ  मंत्री  महादय,से
 प्रार्थन।  करूंग  कि  जब  भी  कोई  नह  रें  बनें  तब  उनके
 पानी  के  साथ  खेतों  में  बालू  न  जय  कम  से  कम
 बह  इस  की  कोई  व्यवस्था  करें  |

 श्री  शिव  नारायण  :  कोसी  नहर  इंटर-
 नशनल  क्वेश्चन  है  1  यह  इंडिया  और  नेपाल  की
 रिलिशनशिप  और  फ्रेंडशिग  का  सवाल  है  और
 बड़ा  जेनुइन  प्रदन  है  ।  मैं  इन  सब  ब।तों  का  समर्थन
 करता  हूं  और  उम्मीद  करता  हूं  कि  यह  गव्नमेंन्ट
 भी  इस  को  मान  कर  कोसी  नहर  के  प्रबन्ध  को  ठीक
 करेगी

 श्री  बोगेन्द्र  शर्मा  (बेगूसराय)  :  क्‍या  यह  सत्य
 है  कि  मैथिलि  मार्षी  जनता  की  घोर  उपेक्षा  के
 खिलाफ  अपनी  भावन।  को  प्रकट  करते  हुए  किसी
 केन्द्रीय  राज्य  मंत्री  ने  यहां  तक  कहा  कि  यदि  यह
 उपेक्षा  मैथिलि  भाषी  जनता  की  जारी  रही  तो
 कहीं  अलग  मैंथिलि  राज्य  न  बन  जाय  ?

 THE  MINISTER  OF  IRRIGATION
 4ND  POWER  (DR.  K.  L.  RAO:  Mr.
 Deputy-Speaker,  Sir,  |  quite  appreciate’  the
 hon.  Member's  anxiety  on  the  question  of  the
 Western  Kosi  Canal.  This  Canal  has  had  a
 very  long  history.  Though  sanctioned  in  1961
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 by  *he  Planning  Commission,  it  took  five  yeors
 te  enter  into  an  agreement  with  the  Govern-
 ment  of  Nepal.  After  that  joint  surveys  were
 done  for  two  years  by  the  engineers  of  India
 end  Nepal.  Everything  had  been  finalised.
 After  that  the  Nepalese  Government  wanted
 some  things  to  be  done,  They  wanted  some
 irrigation  canals  and  the  percentage  of  rice  to
 be  increased.  All  that  has  been  apreed  to  and
 now  there  is  no  other  demand  from  the  Govern-
 ment  of  Nepal.  Therefore  we  are  expecting
 naturally  the  sanction  of  this  project  at  any
 time.

 I  quite  agree  with  the  hon,  Member,
 Shri  Jha,  that  we  should  take  every  step  to
 expedite  the  Project.  We  made  some  sugges-
 tion  of  sending  a  delegation  and  so  on.  I  do
 not  know  how  far  it  is  practicable.  But  |  will
 Pass  on  the  information  to  the  Ministry  of
 External  affairs  to  see  what  can  be  done.

 I  entirely  agree  that  the  Western  Kosi
 Canal  had  a  chequered  career  and  it  is  neces-
 sary  that  we  should  request  the  Nepalese
 Government  to  see  that  that  project  is  approved
 by  them.  They  are  concerned  only  with  ‘he
 first  22  miles  of  the  Canal  and  they  should
 accept  the  alignment  for  that  portion.

 THE  MINISTER  OF  INDUSTRIAI.
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED):  Mr.  Deputy-Speaker,  Sir,  so  far
 as  the  question  regarding  Ashok  Mill  is  con-
 cerned,  |  would  like  to  place  certain  facts
 before  the  House  so  that  it  may  realise  the
 actual  situation  and  circumstances  why  this
 Mill  has  not  Started  functioning  there.  Tre
 licence  was  given  for  starting  this  Mill  in  956
 and  three  years  later  an  import  licence  fur  im-
 porting  machinery  worth  Rs.  238  lakhs  from
 France  was  issued.  This  amount  was
 was  to  be  paid  on  deferred  payment
 system  and  the  Government  and  the  bank  had  to
 stand  guarantee  for  this  payment.  A  loan  of
 about  Rs.  |  crore  was  taken  from  the  I.F.C.
 and  equity  shares  were  also  raised  from  the
 Li.C.  and  others.

 The  plant  was  to  go  into  production  ir
 1965,  But  till  now  except  the  completion  of
 civil  works,  nothing  has  been  done.  The
 machinery  is  there.  It  is  in  that  stage  that  they
 were  ngotiating  first  with  tne  private  and  then
 they  approached  the  Central  Government  as
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 to  whether  it  will  be  possible  for  the
 Government  to  take  over  the  plant.  We
 had  the  matter  examined  by  the  Nati-
 onal  Industrial  Development  Corpora-
 tion.  They  submitted  a  feasibility  report  on
 the  basis  of  which  the  Government  found  that
 it  would  be  a  financial  loss.  There  was  no  raw
 material  available  and,  therefore,  the  Central
 Government.  CInterruptten’

 SHRI  BHOGENDRA  JHA:  The  offi-
 cers  reported  on  the  orders  of  Birla  and
 dain.  (dnterruptions)

 tt  गणानस्थ  ठाकर  :  मंत्री  महोदय,  सिर्फ
 इतन।  आदव|सन  दें  कि  बह  कोई  उच्च-स्तरीय
 जांच  कमेटी  बिठलायेंगे  ।  अगर  वह  एक्सपर्ट  कमेटी
 कह  दे  कि  रा  मेटीरियल  मिलने  वाला  नहीं  है,  तो
 हम  उसके  बाद  कुछ  नहीं  कहेंगे  7  (ध्यचधान)

 SHRI  #  A.  AHMED:
 pared  to  yield,

 I  am  not  pre-

 MR,  DEPUTY-SPEAKER:  He  is  not
 yielding.  Whatever  reply  he  has  given  is  there.
 You  can  pursue  other  avenues  that  arc  left
 lo  you.

 SHRI  F.  A.  AHMED:  May  I  submit
 it  is  no  use  shouting?  The  matter  was  referred
 by  the  State  Government  to  the  N.I.D.C,  for

 bmission  of  a  feasibility  and  rehabilitation
 report.  On  considering  that  report,  the  Govern-
 ment  of  India  decided  that  it  would  not  be
 possible  for  them  to  participate  in  a  very  losing
 concern.

 SHPI  YOGENDRA  SHARMA:  Will
 you  accept  Bihar  Government's  recommenda-
 tion  pow?

 SHRI  F.  A.  AHMED:  The  Bihar
 Governmeut  is  entitled  to  run  It  if  tney  want.

 SHRI  YOGENDRA  SHARMA:  They
 have  no  money.  Ifthe  Bihar  Government
 says  that  this  factory  can  be  set  up,  will  vou
 accept  that  and  runit  ?

 SHRI  F.  A.  AHMED:  Why  don't
 trey  do  it?

 SHRI.  BHOGENDRA  JHA:  They  neod
 finance  from  you.
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 SHRI  F.A.  AHMED:  There  is  nothing
 to  prevent  to  Bihar  Government  from  running
 tke  paper  mill.

 Then,  another  allegation  has  been  made
 that  because  I  come  from  Assam,  I  am  inte-
 rested  in  the  transfer  of  this  plant  from  Bihar
 to  Assam.  May  I  say  that  so  fara:  Iam  con-
 cerned,  I  am  personally  opposed  to  the  transfer
 of  this  plant  frcm  Bihar  to  Assam.  It  is  as  a
 result  of  negotiation  between  the  Assam
 Government  and  the  Bihar  Government  that
 they  have  decided  to  have  part  of  the  plantin
 Assam  and  the  other  part  in  Bihar  for  which
 they  are  also  submitting  proposais.

 SHRI  BHOGENDRA  JHA:
 not  know  the  facts.  New  machinery  will  be
 imported  aflerwards.  The  entire  existing
 machinery  will  he  shifted  to  Assam.

 You  do

 SHRI  F,  A.  AHMED:  [  can  tell  him
 that  tne  matter  has  been  seat  to  me.  But  we
 are  actually  starting  a  paper  mill  in  the  public
 sector  in  Assem  and  we  have  wothing  to  do
 with  tue  Ashok  Mill.  [  do  not  know  the
 Negotiation  between  the  Assam  Government
 and  the  Bihar  Government  on  the  basis  of
 which  a  petition  had  been  filed  before  the  High
 Court  and  the  Liquidatur  and  certain  orders
 have  been  obtained.  fhat  is  the  only  informa-
 tion  I  have.  So  far  as  we  are-voncernea,  we
 have  not  taken  any  such  action:

 SHRI  BHOGFNDRA  JHA:  When  you
 are  setting  up  a  rew  paper  mill  in  Assam,
 why  can’t  the  Centre  take  this  over  on  the
 basis  of  the  assurance  (nat  I  read  out  trom  your
 letter.  Tread  out  that  part  of  the  letter.  Why
 don't  you  consider  and  take  it  over?

 SHRI  RANDHIR  SINGH  (Rohtak):
 Let  the  plint  go  to  Haryana.

 THE  MINISTER  OF  EDUCAT:ON
 AND  YCUTH  SERVICES  (DR.  V.  K.  R.  ५,
 RAO):  Mr.  Deputy-Speaker,  Sir,  [  do  not
 know  why  |  should  have  been  brought  into
 this  discussion,  A  very  interesting  discussion.
 As  far  as  establishment  of  Sanskrit  University
 is  concerned,’  Mr.  Deputy-Speaker,  Sir,  several
 times  I  have  answered  questions  on  this  sub-
 ject.  (laterruptions)  em  sorry  |  cennot  help.
 The  University  Grants  Commission's  ieport
 still  remains  without  any  comments  from  the
 Bihar  Government.  There  is  anoiher  organiza-
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 tion  called  Bihar  Staie  Universivy  Commission.
 They  do  not  like  the  idea  of  the  amalgamation
 of  the  Sanskrit  University  with  the  proposed
 multi-faculty  Mithila  University,  We  have
 not  received  any  reply  from  the  State  Govern-
 ment  giving  their  comments  on  the  subject.
 We  had  been  writing  to  them  and  I  have  also
 talked  to  a  number  of  Members  privately.
 We  have  been  sending  letters  but  we  get  no
 reply.  At  one  time,  they  were  afraid  that  the
 executor  of  the  Dharbanga  State  may  sell
 away  those  buildings.  So  I  went  out  of  my
 way  and  took  action.  The  matter  is  unde-
 consideration  with  the  University  Grants
 Commission  and  we  are  waiting  for  the  State
 to  take  action  on  that  particular  matter,

 Regarding  the  question  whether  the
 Central  Government  is  in  a  position  to  give
 financial  assistance,  |  deeply  regret,  Sir,  that
 the  demands  for  Central  Universities  are  com-
 ing  from  all  over  the  country,  (/nrerruptions)

 I  wish  my  hon.  friend  moved  a  private  Mem-
 bers’  Resolution  that  the  Goverrment  of  India
 should  have  20  or  30  such  universitics.  Let
 them  suggest  wherefrom  this  could  be  done
 by  cut  from  the  [existing  budget.  As  far  as
 Iam  concerned,  |  would  like  to  have  as  much
 money  as  possible  for  education,  But  |  cannot
 create  money.

 The  Central  Government  is  notin  a  posi-
 tion  to  find  money  for  setting  up  Central
 Universities,  The  University  Grants  Commis-
 sion  can  help  a  new  University  after  it  is  cs-
 tablished.  They  can  help  for  developmental
 purposes.  Once  the  Bihar  Government  esta-
 blishes  the  University,  then  for  developmental
 purposes  the  University  Grants  Commission
 can  help  them.  Itis  entirely  within  their  terms
 of  reference.  |  don’t  think  therew  ill  be  any
 difficulty,  but  the  initiative  rests  with  the  State.

 सूचना  तथा  प्रसारण  मन्त्रालय  ओर  संचार
 जिभाग  में  राज्य  मन्त्रो  (शी  दोरसह)  :  श्री
 भोगेन्द्र  झा  ने  दरमंगा  में  रेडियो  स्टेशन  बनामे  की
 बात  कही  है।  22  नवम्बर  967  को  एक  मीटिंग

 हुई  थी  जिसमें  बिहार  के  पालिमेंट  के  मैम्बर
 उपस्थित  थे  ।  उसमें  यह  निर्णय  किया  गथा  कि

 मोज़पुरी  और  मैथिलि  बोलने  वाली  जो  आबादी

 है,  ईस्टर्न  उत्तर  प्रदेश,  बिहार  और  नेपाल  की
 उनके  लिए  गोरखपुर  में  रेडियो  स्टेशन  बनाया

 जाए  और  दरभंगा  में  मेध्रिलि  क ेलिए  बनाया  जाए।
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 गोरखपुर  स्टेशन  के  मामले  में  तो काफी  काम  आगे
 बढ़  चुका  है  जैसाकि  4  दिसम्बर  i969  को  हाउस
 में  जवाब  दिया  गया  था  ।  दरमंगा  में  भी  चौथी
 योजना  में  देडियों  स्टेशन  बन  जाएगा  |  उसका
 काम  कुछ  शुरू  हो  चुका  है।  ट्रांसमिटर  के  लिए
 जमीन  एक्वायर  करने  के  लिए  कलेक्टर  को  23
 फर्रवरी  970  को  कह  दिया  गया  है  और  उसके
 लिए  जो  खर्चा  है  वह  भी  मंजूर  कर  दिया  गया  है
 23  फरवरी  970  को  ही  ।  इसी  तरह  से  स्ट्डियो
 और  स्टाफ  क्वार्टर्ज  के  लिए  स्टेट  गवर्नमेंट  से  कहा

 “गया  है  कि  वह  जमीन  एक्वायर  करके  दे  दें।
 'इक्विपमेंट  के  लिए  आर्डर  'लेस  कर  दिये  हैं  ।

 हम  कोशिश  कर  रहे  हैं  कि  दरमंगा  में  रेडियो  स्टेशन
 जल्दी  से  जल्दी  से  बन  जाए  ।  अंतरिम  रिकार्डिग

 स्ट्डियो  दरभंगा  में  बना  दिया  गया  है  पिछले  साल
 से  ।  वहां  पर  रिकार्डिग  कर  लेते  हैं  मंथिलि  भाषा
 में  और  पटना  से  उसका  काइकास्ट  कर  देते  हैं  ।
 जब  तक  वह  नहीं  बनता  है  तब  तक  रिकार्डिग
 का  प्रबन्ध  कर  दिया  है  ।

 Nar  Dunia  Paess,  INDORE,  ‘joo  —6-970
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 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHEDULED

 TRIBES

 MINUTES

 SHRI  BASUMATARI  (Kokrajhar):  Sir,
 I  beg  to  lay  on  the  Table  the  Minutes  of  the
 Ist  to  20th  sittings  of  the  Committee  on  the
 Welfare  of  Scheduled  Castes  and  Scheduled
 Tribes  and  Ist  to  8th  sittings  of  the  Sub-
 Committee  thereof.

 MR.  DEPUTY-SPEAKER:  Now,  the
 House  stands  adjourned  till  a  a.m.  tomorrow,

 9.20  hrs.

 The  Lok  Subha  then  adjourned  till
 Eleven  af  th:  Clock  on  Wednesday  Mareh
 V,  970/Phalguna  20,  89]  (Saka).


